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LOK SABHA DEBATES 

LOK SABHA 

Monday. March 8. 19991Phalguna 17, 1920 (Saka) 

The Lok Sabha met at Eleven of the CIOI.k 

[MR. DEPUTY SPEAKER in the Chair] 

REFERENCE TO PEOPLE DIED IN IAF 
AIRCRAFT CRASH IN DELHI 

{English] 

MR. DEPUTY SPEAKER: As the hon. Members are 
aware. about 22 persons including 19 IAF personnel are 
reported to have died yesterday when an Indian Air Force 
AN 32 transport aircraft crashed in Pappan Kalan in South 
West Delhi. 

We deeply mourn this tragedy and the House may 
place on record its deep sense of grief in this regard. 

The House may now stand in silence lor a short 
while as a mark of respect to the memory of the departed 
souls. 

11.01 hrs. 

11.02 hrs. 

The Members then stood in silence 
for a shon while 

WELCOME TO PARLIAMENTARY 
DELEGATION FROM HUNGARY 

{Eng/is/l/ 

MR. DEPUTY SPEAKER: Hon. Members, at the 
outset, I have to make an announcement. 

On my own behalf and on behalf of the hon. 
Members of the House, I have gre8t pleasure in 
welcoming His Excellency Dr. Janos Acler, Speaker of 
the National Assembly and Mme. (Dr.) Anita Adar and 
other Members 01 the Hungarian Parliamentary Delegation 
who arc on a visit to India as our honoured guests. 

The other hon. Members of the Delegation are: 

1. Mrs. Anita AItorjai, MP 

2. Mr. Gabor Agota, MP 

3. Mr. Ferenc Koea, MP 

4. Dr. Gyorgy Gerneai, MP 

They arrived Delhi on SLmaY, 7 March, 1999. They 
are now seated in the Special Box. W. wish them a 
happy and fNitful stay in our country. Through them we 
convey our greetings and beat WI8hee to the P~, 
the National Assembly and the friendly people of the 
Republic of Hungary. 

{English} 

SHRI SHARAD PAWAR (Baramati): Mr. Deputy 
Speaker Sir, practically, for the last entire week the iaIue 
of Bihar was discussed in the House and the issue was 
raised on many occasions. 

There was a specific commitment from the 
Govemment that on 8th the Govemment was going to 
make the position c:lear ... (/nterruptlons} So, the 
Govemment was supposed to make its poeition clear on 
8th .. (Interrupticns) 

{Translation} 

SHRI MOHAN RAWALE (Mumblll South-Centrel): Mr. 
Deputy Speaker Sir, this issue can be raised after 
question hour. 

{English] 

SHRI SHARAD PAWAR: The Government had given 
an assurance that they would infonn the House what 
stand exactly they have taken about article 356 becauae 
!here is a news in the conidors of Parliament tMt some 
decision has been taken. So, it is better If the HoUle 
knows about it from the 'Govemment .. (lnterruption$} 

SHRI SOMNATH CHATTEfUEE (BoIpuf): Sir, the 
Houee ill ,not taken into confidence. This is a very serious 
issus .. (lnterruptions) This is not a routine matter . . 
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MR. DEPUTY SPEAKER: Hon. Home Minister wanted 
to make a small statement. If it is the sense of the 
House to make him a statement, I will allow him now. 

SHRI SHARAD PAWAR: All right. 

MR. DEPUTY SPEAKER: Hon. Home Minister, 
please. 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Sir. I have no objection. As I conveyed to you 
this moming that the Cabinet has taken a decision. But 
it would be proper that if whatever announcement is to 
be made, is made in both the Houses. I am told that in 
the other House also it would be made at 12 noon. If 
you wish, I can make it at 12 noon or If you wish I can 
make it right now .. (lnterruptions) 

SHRI K. YERRANNAIDU (Srikakulam): Sir, the hon. 
Home Minister can make a statement after the Question 
Hour. .. (Interruptions) 

{Translation} 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Deputy Speaker Sir, the statement should be made right 
now. Everything is being reported in the 
press .. (lnterruptions) Much delay has been done. Bihar is 
reaching its worst situation, the whole country is being 
spoiled. 

{English} 

MR. DEPUTY SPEAKER: Let us hear the Home 
Minister. 

(TranslatIOn/ 

SHRI L.K. ADVANI: Mr. Deputy Speaker Sir, When 
had met you in the morning, I had informed you 

regarding the Cabinet decision. I had said at that time 
that generally no other business is taken up, before the 
Quesllon Hour and the announcement is made at 
12 noon but such situation should not arise in the House 
when an announcement made in the other House is not 
made in this House. Therefore I had said that I would 
act as per your instructions. Just now one of our friends 
from the other House has informed us that 8 decision 
has been taken there that the statement would be made 
at 12 1100n. II this House agrees I would make a 
statement in the House at 12 noon. 

SHRI MULAYAM SINGH YADAV: Mr. Deputy Speaker 
Sir. I am 01 the view that the country and the House 

should not be kept in .uspense. Hon. Home Minister Sir, 
the right thing should be done Immediately . .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I am on my legs. Please 
sit down. 

.. (Interruptions) 

SHRI SHARAD PAWAR: Sir, we have no objection 
to the hon. Home Minister making a statement at 
12 0' clock .. (lnterruptions) 

MR. DEPUTY SPEAKER: Let the hon. Home Minister 
make a statement after the Question Hour. Now Question 
Hour please. Question No. 161-8hri U.V. Krlshnamraju. 

11.03 hr •• 

ORAL ANSWERS TO QUESTIONS 
! \ 
~ "\\ t 

[English] 
"'-...., , 

( , .. ~ 1,3 

Joint Ventura. by OU. Comen ... 
for Exploration Work 

+ 
'161. ~~I U,y, KRISWNAMBAJU: 

SHRI JAYARAMA l.M • ...sMEITY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of the terms and conditions laid down 
for the exploration works for different types of blocks; 

(b) whether the Govemment have permitted various 
oil companies to set up joint ventures for the exploration 
of 011 and natural gas in the country; 

(c) If so, the details thereof; 

(d) whether under the New Exploration Licensing 
Policy some onshore, offshore and deep water blocks 
have been identified and exploration works given to both 
domesti:: as well as foreign companies; 

(e) it so, the details thereof: 

(f) whether Government have conducted any 
roadtllhows for such bloeks In different countries; and 
I 
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(g) if so, the names of those countries, their response 
to the roadshows and the total expenditure incurred 
thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPAOY K. RAMAMURTHY): (a) to (g) 
A statement is laid on the Table of the House. 

St.tement 

(a) to (c) The main terms and conditions for 
exploration of oil and gas under various bidding rounds, 
under which offers for exploration works were invited 
between 1991-95, prior to the New Exploration Licensing 
Policy, are as under: 

• Contracts to be entered into among Gov!. of 
India, ONGC or OIL and successful bidding 
companies were production sharing type 
contracts. 

• ONGC/OIL were to take participating interest 
upto 40%. 

• No customs duty was levied on imports 
required for petroleum operations. 

• The biddable cost recovery limit was upto 
100%. 

• Biddable sharing of profit petroleum was 
provided based on post-tax investment multiple 
or post lax rate of retum. 

• Royalty and cess on oil and gas would be 
bome by NOCs. 

• Fiscal stability provision was included in the 
contract. 

• Govemment had the first option to purchase 
the entire crude under PSC at intemational 
price. 

• Provision for assignment was avaHabie. 

• Oilpute resolution based on UNCITRAL model 
was applicable. 

Under these terms, ONGC and OIL entered Into 23 
unInCOrporated joint ventures for exploration works linee 
1991. 

(d) and (e) Govt. has offered a total of 48 blocks, 
conaIstIng of 10 onland, 26 shallow water offIIhore n 
12 deep water offshore blocks under New EJcpIcnlIon 
licensing Policy (NELP). Both foreign and domeettc 
companies can participate In the bldcIng, Co",.,.,._ are 
free to form Incorporated or unincorporated venturaa. 
Foreign c:ompanies can havs uplo 100% par1lclpalion. The 
bid closing date for bids under NELP Is 18.5.99. The 
main terms and conditions under NELP are as under: 

• The contracts are to be signed betw .. n 
Govemment and lUCC888fui bidding ~ .... 
and to be production llharlng type of oonncta. 

• There wHi be no mandatory state palticlpallon. 

• Income Tax HoHday for seven years from .art 
of commercial production. 

• No customs duty will be levied on Import. 
required for petroleum operations. 

• Biddable cost recovery Umit exiabl upto 100%. 

• Option to amortise exploration and drHling 
expenditures over a period of 10 yeara from 
first commercial production exists. 

• Biddable sharing of profit petroleum bII8ed on 
pre-tax investment multiple achieved by the 
contractor has been provided for. 

• Royalty for onland areas Is payable at the 
rate of 12.5% for crude 011 8nd 10% for NIlUIW , 
gas. For offshore areas. It Is payable at the 
rate of 10% for oil and natural gas. Royalty 
for discoveries in deep water areas beyond 
400 m iso-bath wiD be chargeable at MIt the 
a~plicable rate for offshore are.. for the tll'It 
seven years of commercial production. 

• Fiscal stability provision exists In the contract. 

• Freedom has been given to the contractor for • 
marketing of 011 and gas In the domestic 
market. 

• Provision for assignment exiata. 

• ConciHation and Arbitration Act, 1996. which 
is based on UNCITRAL model sha" be 
applicable. 

• To facilitate InVUlors. a Petroleum Tax GuIde 
(PTG) Is in place. 
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(f) and (g) Roadshows for NELP were conducted at 
New Delhi, London (U.K.), Houston (U.S.A.), Calgary 
(Canada) and Singapore. The response to the roadshows 
was encouraging and about 500 representatives of 
exploration and production companies, service companies, 
financial institutions and consulting firms etc. attended 
these roadshows. Total expenditure incurred on the above 
roadshows including on promotional materials, bid 
documents, etc., as on 25.2.99 is As. 104.84 lakhs. 

SHRI U.V. KRISHNAMRAJU: Mr. Deputy Speaker, 
Sir, in the liberalised policy, the Government has 
formulated the New Exploration licensing Policy (NELP). 
Sir, our country has been blessed with vast natural 
resources of oil and natural gas, gas fields particularty in 
Krishna Godavari basin, Cauvery basin and also in 
offshore basin. What are the specific offers received 
as a result of road shows involving an expanditure of 
Rs. 105 lakh? 

I would also like to know from the hon. Minister for 
Petroleum and Natural Gas in particular whether the 
blocks in East Godavari region have been included out 
of 48 blocks in the road shows; and if so, whether any 
concrete proposals have come from any joint venture 
companies till date though the closing date is 18.5.1999. 

MR. DEPUTY SPEAKER: It is a very-very long 
question. 

SHRI VAZHAPADY K. RAMAMURTHY: Hon. Deputy 
Speaker. Sir. in order to attract more and more private 
investments on the exploration side, the country has 
liberalised this exploration policy. Two items should be 
taken into account; the period between 1991 and 1995 
and the present New Exploration licensing Policy. Sir, in 
between 1991 and 1995, about 23 agreements have been 
signed. One company has walked out and they have 
exercised their right of _nting to go back. So. the other 
21 blocks, which heve been offered and agreements have 
been signed in the last year, have been offered and 
agreements have been signed in the last year, have 
already started their work. 

Sit. In the global level, some of the countries like 
Brazil and the European countries in the north east 
position have given much more attractive terms for 
attracting private investments in the exploration venture. 
So. now It IS also our duty that we have to give much 
more liberalised terms for these private entrepreneurs. 

Accordingly. the New Exploration Licensing Policy was 
complotely drafted and the roadshows have already been 
dOne In Delhi. London, Houston, Calgary and Singapore. 

We have offered 48 blocks to the private entrepreneurs 
under the Exploration Licensing Policy. Definitely, it 
includes the Cauvery, Krishna, Godavari basins and other 
positions also. Sir, if you want, I can read out the 
complete 48 positions. There are about 12 deep water 
blocks. That Includes Cauvery, Krishna, Godavari, Palar, 
Mahanadhi and North·East coast. 

MR. DEPUTY SPEAKER: I think it is a very lengthy 
list. 

SHRI VAZHAPADY K. RAMAMURTHY: No, Sir. I am 
tallng very briefly. I have already laid down it on the 
Table. 

MR. DEPUTY SPEAKER: It is laid down now. 

SHRI VAZHAPADY K. RAMAMURTHY: There are 26 
offshore blocks which include Krishna and Godavari. There 
are another about 10 onland blocks. 

SHRI AJIT JOGI: He can go with the rest of the 
things. 

SHRI VAZHAPADY K. RAMAMURTHY: He is asking 
how many blocks have been included in the Godavari 
basin. I have to answer him. 

DR. T. SUBBARAMI REDDY: That you have already 
answered. There is a specific question. Is Rajahmundry 
Included or not? 

SHRI VAZHAPADY K. RAMAMURTHY: Another 10 
blocks have been included in Krishna Godavari-Palar 
offshore on Andhra Coast. 

MR. DEPUTY SPEAKER: Dr. Subbarami Reddy, if 
you interrupt, he cannot say anything. 

SHRI VAZHAPADY K. RAMAMURTHY: I have to 
reply in the affirmative. 

SHRI U.V. KRISHNAMRAJU: Is it included in the 48 
or not? 

SHRI VAZHAPADY K. RAMAMURTHY: The 
roadshows have attracted many people. More than 500 
representatives of eltablish~ companies and investing 
companies have attended these roacIshows. Since there 
are a lot of enqUiries going on, we have received a 
number of letters also from the companies. Since the 
last date is 18.5.1999, we have to ~ till then to know 
what would be the outcome of these roadshows. 
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SHRI U.V. KRISHNAMRAJU: I would Uke to know 
through you, Sir, whether he would consider including a 
clause in the terms and conditions under NELP to provide 
employment in unskilled and semi-skilled jobs to local 
youths. I would like to know whether !l part of the royalty 
being collected from the exploration companies will be 
spent for the delvelopment of the area, say for a.mple, 
drinking water, community development, etc. 

SHRI VAZHAPADY K. RAMAMURTHY: Hon. Deputy 
Speaker, Sir, as far as our public sector undertakings 
are concerned, the semi-skilled and unskilled people are 
already being recruited loca"y. Secondly, regarding the 
royalty for the onshore and offshore exploration of oil 
and gases, the law has already been passed by this 
hon. House. Accordingly, we will give it to the State and 
it is for the State to spend it for the local development 
area. Apart from that, we are also extending our helping 
hand to the local people for various community schemes. 

SHRI JAYARAMA I.M. SHETTY: Regarding the 
Cauvery basin. has any block been identified? So far it 
has been totally neglected. That is my first question. 
Secondly, we were importing crude oil and natural gas 
worth Rs. 30,000 crore. It has come down to Rs 25,000 
crore in 1997-98. Is there any reduction In the import of 
crude oil as we" as natural gas? There is abundance of 
natural gas but we are meeting only two-thirds of our 
needs. Two-thirds of the natural gas is supplied by them. 
Can we achieve the remaining one-third fu"-fledged? If 
so, within how many years? 

SHRI VAZHAPADY K. RAMAMURTHY: In a" the 
blocks offered under NELP scheme to private 
entrepreneurs, yes, there are two deep water blocks for 
Cauvery. There are four offshore blocks for Cauvery. 
There is an onshore block also in the Cauvery basin. As 
far as the import bill is concerned, it is because of the 
lower oil price in the international level, the bill has come 
down. Regarding the position of the natural gas in the 
Cauvery basin, we were able to increase nearly 50 per 
cent of whatever we are achieving in that area. 

DR. T. SUBBARAMI REDDY: Under the New 
Exploration Policy the hon. Minister has committed that 
finally 48 blocks are constituted and given the finaf date 
for receiving the bids till the end of the month of May 
1999. I would like to know this because we all know that 
the import of crude 0" is burdening us. Is the Government 
having any specific targets besides receiving the bids up 
to May? By what date is the Govemment going to finalise 
everything and by what date is the Govemment going to 
definitely start the exploration? Also, I would Hke to know 

If Rajahmundry Krishna-Godavari basin which hi most 
Important hi also included In these 48 block or not. 

SHRI VAZHAPADY K. RAMAMURTHY: I nave 
already narrated how many blocks have been I,..eluded In 
the Krishna-Godavari basin. About the deep water there 
are about six blocks; about offshore there are about 
f9ur blocks. These are all the areas we Identified In the 
48 blocks in the Kri.shna-Godavarl basin. 

With regard to the NELP the date for receiving the 
bids is going to expire on the 18th May, 1999. But apart 
from this receiving the bids, we are also now going for 
the new technology of the upgrading of the recovery of 
the oil and gas from the Bombay High. By 1999 the 
complete study will be over and by 2000 we expect to 
start production. 

oSHRI T.R, BAALU: During the UF Government we 
had cOndUCted 11,500 line kilometre seismic survey of 
the Eastern Coast and al80 the Andaman and Nicobar 
Islands. The initial survey had identified that lot of gas 
hydrates were available off the Andaman Coast. What is 
the follow up action that has been taken by this 
Government? Has the data sent to Weetern Australia 
revealed any encouraging results and as per my 
knowledge, according to thumb Nle, the gas hydrates 
available off the Andarnan Coast will be in a position to 
serve the needs of the country for another 30 years. So, 
what happened to the encouraging data that was coHected 
and sent to Australia? 

SHRI VAZHAPADY K. RAMAMURTHY: It is tNa that 
when my hon. friend Shri Baalu was the Minister the 
data was collected and further we have also now 
increased-tripad-not only the 11,000 km line but we 
have also increased the overall seismic survey target three 
fold to 34,000 kilometres. I am glad to share the 
information as our hon. friend says, that in Andaman and 
Nicobar Islands gas hydrates are there. The first ship wi" 
be drilling within two to three months in the Andarnans. 

. f' \ .... 
SHRI AJIT I(~MARPANJA: Since a long time we 

haveDeenhearing thllt there are large reserves of 011 
and gas in the Ganges bAaln in the State of West Bengal 
and aitIo offshore Bay of Bengal. The hon. Minister made 
80me public statements and in a mammoth rally of the 
anniversary of our party W.B. Trinamool Congress on the 
10th FebNary at Brigade Parade Ground, Calcutta he 
stated that there was a pCIIISibility of such exploration. 
win the hon. Minister please tell us, what the possibilities 
of having this exploration are, the licensing policy for 
exploration In the Ganges basin and other parts of West 
Bengel and at what time wHl this exploration start? 
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SHRI VAZHAPADY K. RAMAMURTHY: In fact. as 
far as West Bengal and the Gangee ...... are concerned, 
In the deep water blocks 11,085 aquare kilometres of 
area In West Bengal have so far been identified as one 
block. 

Offshore blocks in West Bengal 10,425 sq.kms and 
14,535 sq.krns. Then, in the onland blocks, the Bengal 
Pumes area 7,395 sq.kms and 12,505 sq.kms. In the 
Ganga Valley 36,750 sq.kms, 14,460 sq.kms, and 3,965 
sq.kms. Apart from these blocks, two more blocks have 
been Identified which are running by the aide of Bihar 
and West Bengal. Since the Bihar Government has not 
given its consent, it is stlD pending. 

Secondly, in the North-Ranlganj area, we have 
approved very ntCently the drilling of Coal Based Methane 
for the West Bengal Government. 

[Trtlnslation} 

SHRI LALU PBASAD: Mr. Deputy Speaker Sir, the 
machTnesTniitliii;Ci" initially to drill out gas from the basin 
of Ganges, Gondak and Bettleh especially In the North 
Bihar region where the survey work was going on have 
been removed. What was the reason of Its removal. You 
say that the Government of Bihar have not given the 
consent, but incidence of fire Is taking place in the Jharia 
and Dhanbed Coal fields region. There is a heavy reserve 
of Methane gas, coal is burning and the town is caving 
In. I had been to Chicago to explore the possibility of 
investment. Power can be generated from Methane gas. 
But neither the department of coal nor your department 
Is ready to take Its responsibility. Mr. Deputy Speaker 
Sir, I want to know from the hon. MInister whether survey 
work has bean started by the Ministry regarding the 
Methane gas reserves In Jharla, Dhanbad, Chota Nagpur 
regions and what measures have been taken to take out 
the Gas. You only blame the Government of Bihar that 
It has not given the consent, you take the consent of the 
Government of Bihar today Itself and make further 
progress in the work. At present the Governor appointed 
by your Govemment is there; please take his consent 
... (lntetn.lptionB) 

SHRI RAJVEER SINGH: Why did you not give the 
consent when you were the Chief Minleter there? What 
position do you hold now In the Government of Bihar as 
you are giving Its consent? 

{English} 

MR. DEPUTY SPEAKER: Please do not Interrupt. 
Lat the Minister answer. 

.. (Interruptlons) 

SHRI VAZHAPADY K. RAMAMURTHY: Sir, there Is 
no doubt what Shri Lalu Prasad has said about the 
abundant gases In the Coal Baaed Methane and that Is 
the Mure of our country's gas and other potentlale for 
this power. The abundant deposita are In Bihar, part of 
West Bengal, Tamil Nadu, Gujarat and part of Madhya 
Pradesh. The Centrel Government Is to take up the 
exploration of the C.B.M. (Coal Based Methane). Some 
State Governments have given their consent and some 
have not. 

SHRI DIGVIJAY SINGH: We want to know whether 
the Bihar Government has given the consent or not. 

SHRI VAZHAPADY K. RAMAMURTHY: I am coming 
to the point. These two blocks which I mentioned are not 
at all connected with C.B.M. The problem has arisen 
because the Bihar Govemment so far has not given the 
consent to NELP These two blocks are separate. 

As far as C.B.M. Is concemed, I am glad to announce 
that Lalu Prasad's Govemment has given the consent for 
us to explore the possibility of the O.B.M. 

There is no doubt the ONGC has already started its 
exploration. In fact, we wanted to include the CBM blocks 
her bidding but because some of the State Governments 
have given their consent late and one State Government 
could not give It, there is delay. .. (Interruptions) 

AN HON. MEMBER: He is asking about coal-based 
methane. 

SHRI-VAZHAPADY K. RAMAMURTHY: I am talking 
about coal-based methane, that is, drilling inside the coal 
and getting the gas. So, Sir, that Is the reason why 
there Is delay. Otherwise there is no delay from our side. 

SI'!~I P,",§.!:IDl.~ANW: Mr. Deputy Speaker, Sir, 
there is an outflow of thousands of crores of foreign 
exchange in purchasing the crude oil from different 
countries. The misery of this nation can only be alleviated 
if we get thrse to four blocks like that of Bombay High. 
Betwsen 1980 and 1984, seismic surveys were conducted 
with reference to Krishna-Godavari Basin and Offshore 
and Onshore Cauvery. The reports reveal thst these 
blocks could be a potential equal to that of Bombay High. 
I am only interested to know whether the hon. Minister 
would allocate sufficient funds for the purposes of 
exploiting these ...... and also what further action he is _ng to aee that In this 81'88 a proper exploitation takes 

P'ace. 
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SHRI VAZHAPADY K. RAMAMURTHY: Sir, Ills true 
Ihal after Ihe Bombay High exploration and the gas and 
oil struck, the country. could not achieve any major 011 
struck in the country. Particularly for the last 6-7 years, 
not only we could not be able to succeed in our 
exploration, but our Bombay High depoelt IIso has been 
decreasing. So, this is quite alarming and I share my 
anxiety with the hon. Member, Shri P. Shiv Shanker, 
particularly about Ihe Krishna-Godavari Basin and Ihe 
Cauvery Basin where the deep waler drilling is a very 
high potential which we are expecting. I have to convey 
to the hon. Member thaI money is not a problem. We 
have also included all these blocks in the New Exploration 
Licensing Policy and we shall go ahead. 

[Trans/Btion} 
. , . .(' (' • ',c I,V ",. ~ 

Incidence of Malaria and araln Fever 

+ 
*162. SHRI UPENDRA NATH NAYAK: 

SI:'~LJ!FLAJ .. M.o.HAN~RA"M: 

Will the Minister 01 HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) whether the dealhs caused by Malaria and Brain 
Fever are on the rise in Bihar and Orissa; 

<b) if so, the number of deaths caused during the 
last three years till date, area-wise; 

(c) whether any central team has visited the affected 
areas to assess the situation; 

(d) if so, the findings thereof; and 

(e) the steps taken/proposed to be taken to deal 
with the situation? 

(English) 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI,: <a) to (e, A statement Is laid on the table 
of the Lok Sabha. 

(a' and (b) No, Sir. 

As per reports received in the Directorate of National 
Malaria Eradication Programme (NMEP) from the Slates, 
number of deaths due to Malaria during the last 3 years 

in the States of Bihar and Or .... were _ under:-

Y .... BIhar 

1996 100 

1997 37 

1998 (Provisional) 25 327 

District-wise information Is at AnfHlXllfrl-l . 

These States have not reported any deaths due to 
Brain Fever (Japanese Encephalitis) during the last three 
years. 

(c) to <e) The disease situation is monitored regularly 
under the National Malaria Eradicalion Programme 
(NMEP) through Monthly Reports and field visits made 
periodically by the OffIcer. of the NMEP to the States. 
Baaed on the repor18 and the recommendations attar field 
visits, necessary technical guidance and material 
assistance is provided to the State Govenwnen18 as and 
when Meded. Central assistance Is provided to the States 
of Bihar and Orissa on the basis of Stata demands, 
technical assessment and availability of resources. 

The following strategies are being Implemented for 
controlling malaria throughoul the country including Bihar 
and Orissa under the NMEP:-

Early case detection and prompt treatment. 

Selective and Integrated vector control. 

Information, Education and Communication; 
mobilizing 'community participation and 
involvement through observance of Anti-Malarla 
Month etc. 

Capacity building through training of key fl8ld 
staH and strengthening of Management 
Information System. 

In addition, an Enh~ Malaria Control project with 
World Bank support essentially covering 7 Peninsular 
States, including BIhar and 0r1ssa is being implemented 
sinca September, 1997 to supplement on-going strategies 
under the National Programme. A mix of new 
interventlonslstratagies envisaged under the World Bank 
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Malaria Control Project are as under:- Manpower development for technical, 
supervisory and managerial positions through 
organisation of training programmes and 
development of efficient Management 
Information System. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Use of new generation insecticides like 
Synthetic Pyrethroids and Bia-Iarvicides (for 
selective vector control). 

Promotion of personal protection methods like 
use of Medicated Mosquito Nets (MMNs) 

Development of fish hatcheries (as Bio-
environmental measure) 

New drugs like Artemisinin Injections for 
treatment of complicated and drug resistant 
cases. 

Rapid Diagnostic Kits lor early detection of 
malaria. 

Enhanced Information, Education and 
Communication activities to create large eeale 
public awarenoss and participation for 
prevention and control of malaria. 

22 Districts in Orissa and 10 Districts in Bihar which 
are predominantly tribal and reporting high incidence of 
p. I malaria endemicity and mortality have been included 
in the World Bank assisted Projected. A List 01 these 
districts is given at Annexure-II. 

Ann.xure-I 

Number of Deaths due to Malaria in Bihar during 1996, 1997 and 1998 

Name 01 District No. 01 Deaths due to Malaria 

1996 1997 1998 

2 3 4 5 

Patna 0 0 0 

Nalanda 0 0 0 

Gaya 0 0 0 

Jahanabad 0 0 0 

Nawada 11 0 0 

Aurangabad 0 0 0 

Bhojpur (Buxar) 0 0 0 
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2 3 4 5 

8. Rohtas 0 0 0 

9. Kaimur 0 0 0 

10. Saran 0 0 0 

11. Siwan 0 0 0 

12. Gopalganj 0 0 0 

13. East Champaran 0 0 0 

14. West Champaran 0 0 0 

15. Muzaffarpur 0 0 0 

16. Sheohar 0 0 0 

17. Sitamarhi 0 0 0 

18. Vaishali 0 0 0 

19. Darbhanga 0 0 0 

20. Madhubani 0 0 0 

21. Samastipur 0 0 0 

22. Bhagalpur 0 0 0 

23. Banka 0 0 0 
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2 3 4 5 

24. Mungar 0 0 0 

25. Shekhpura 0 0 0 

26. Lakhi Sarai 0 0 0 

27. Jammui 0 0 0 

28. Khagaria 0 0 0 

29. Begusarai 0 0 0 

30. Purnia 0 0 0 

31. Arrarria o o o 

32. Kishanganj 0 0 0 

33. Katihar 0 0 0 

34. Saharsa 0 0 0 

35. Supaul 0 0 0 

36. Madhepura 0 0 0 

37. Dumka 0 0 0 

38. Sahebganj 2 0 0 

39. Pakur 0 0 0 
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2 3 5 

40. Godda 0 0 0 

41. Deogarh 0 0 0 

42. Ranchi 0 0 

43. Gumla 13 0 

44. Lohardaga 0 3 0 

45. East Singhbhum 24 20 7 

46. West Singhbhum 3 12 0 

47. Palamu 41 0 18 

48. Garhwa 0 0 2 

49. Hazaribagh 0 0 0 

50. Kodarma 0 0 0 

51. Chatra 6 0 0 

52. Giridih 0 0 0 

53. Dhanbad 0 0 0 

54. Bokaro 0 0 0 

Total 100 37 25 
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Number of Deaths due to Malaria In Orissa during 1996. 1997 and 1998 

SI.No. Name of Distrct No. of Deaths due to Malaria 

1996 1997 1998 

2 3 4 5 

1. Balasore 10 7 9 

2. Bhadrak 5 5 2 

3. Bolangir 10 2 2 

4. Sonapur 

5. Cutlak 4 3 

6. Kendrapara 0 

7. Jagatsinghpur 0 2 

8. Jajpur 3 3 

9. Dhenkanal 24 20 4 

10. Angul 2 5 8 

11. Ganjam 0 

12. Gajapati .3 

13. Kalahandi 20 28 51 

14. Nuapada 10 11 23 

15. Keonjhar 35 64 76 



25 Ora/Answers PHAL<IUNA 17, 1120 ($alai) to 0t.wIfcJtw 28 

2 3 5 

16. Koraput 22 11 7 

17. Nabarangpur 8 9 13 

18. Rayagada 13 15 3 

19. Malkangiri 5 4 18 

20. Mayurbhanj 46 56 31 

21. Phulbani 21 28 18 

22. Baudh 3 2 5 

23. Puri 2 

24. Nayagarh 5 

25. Khurda 4 

26. Sambalpur 34 50 8 

27. Jharsuguda 2 0 2 

28. Oeogarh 17 11 4 

29. Baragarh 28 10 11 

30. Sundergarh 29 25 33 

Total 382 327 
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Annexurw-l, 

List of Districts State-wise covered under the project 
for Intensive Malalia Control Measures 

Name of State District 

Bihar Ranchi 

Lohardaga 

Gumla 

West Singhbhum 

East Singhbhum 

Dumka 

SahebQanj 

Godda 

Palamu 

Garhwa 

Orissa Balasore 

Ganjam 

Gajapati 

Phulbani 

Sambalpur 

Deogarh 

Nawapada 

Keonjhar 

Name of State District 

Jharsuguda 

Bargarh 

Bolangir 

Dhenkanal 

Angul 

Kalahandi 

Jajpur 

Sundergarh 

Mayurbhang 

Korapul 

Nawarangpur 

Malkangiri 

Rayagada 

Jharsuguda 

SHRI UPENDRA NATH NAYAK: Hon. Deputy 
Speaker, Sir, several posts of doctors are lying vacant in 
tribal areas of Orissa and Bihar, and particularly in my 
constituency, Keonjhar. I would also like to know what 
steps are being taken to post adequate number of doctors 
thare. 

SHRI DALIT EZHILMALAI: Sir, the hon. Member's 
question is regarding the posting of doctors. We, in 
the Union Government, are orily managing the Malaria 
Eradication Programme. Posting of doctors mainly 
comes under the State Government. We do not have 
any authority to post our doctors elsewhere in the 
State. 
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SHRI UPENDRA NATH NAYAK: Sir, several posts 
of doctors are lying vacant in' dispensaries. Doctors ant 

not being posted in dispensaries. In some cases due to 
lack of communication and accommodation facilltl_, 
doctors are not interested to work In tribal areas. I would' 
like to know what incentives a~ given to doctors for 
working in tribal areas. Also, sophisticated and coally 
medicines are not available in tribal areas. So, I would 
like to know what steps are being taken by the Central 
Government in this regard. 

SHRI DALIT EZHILMALAI: Sir, I appreciate the 
concern 01 the han. Member with regard to the posting 
01 doctors in the tribal areas. In the Malarie Eradication 
Programme, we have marked some one hundred districts 
in the country where there is a 25 per cent or more 
population of tribals. These districts are supported by the 
Union Government with materials in kind, and not the 
manpower and infrastructure. These are the reaponslbilities 
01 the State Governments. They have to provide these 
things. 

SHRI CHENGARA SURENDRAN: Sir, in the Southem 
part aT our countrY~'-especralJYTril<erala, red fever which 
is like Japan Fever (Japanese Encephalitis) is becoming 
very common. Recently, so many people have died due 
to this dangerous disease. It is a new disease. Body 
pain, vomitling, heavy headache, high fever, shivering and 
trembling are the symptoms 01 this disease. As soon as 
symptoms are seen, immediately precaution and treatment 
should be taken, otherwise the patients will die within a 
few days, 

Sir. I would like to ask the han. Minister whether the 
Government has any proposal to send a study team to 
conduct a deep study about its causes and remedies. 
The details of this disease are mentioned in every 
newspaper in Kerala. 

MR. DEPUTY SPEAKER: Shri Surendran, the 
question relates to Bihar and Orlua. I do noI know • the 
hon. Minister can reply. 

SHRI CHENGARA SURENDRAN: This 18 happening 
in Kerala, especially in my constituency. 

SHRI DALIT EZHILMALAI: Mr. Deputy Speak8r Sir, 
this is ... (Interruptions) 

[Tf8IIS/aNonJ 

SHRI RAJO SINGH: Mr. Deputy Speaker Sir, first 
make arrangements for Bihar, as " Is suffering from 
mosquito menace ... (Interruptions) 

MR. DEPUTY SPEAKER: If you continue like this, 
you will not get any chance to aak queation. If you do 
not interrupt, you will get a chance to ask question. 

(English) 

SHRI DALIT EZHILMALAI: Anyway, we take note 
of the statement of the han. Member from Kerala. We 
have a surveillance unit. We will get in touch wHh the 
State Government. Actually, they are monitoring 
the developments. If there is something going on 
like that and II necaasary, we will depute a team to 
investigate and do whet is expected of the Union 
Government. 

[Tl'Bnslation) 

SHRI RAJO SINGH: Mr. Deputy Speaker, Sir, 
whenever ltIe Minister, specially the HeaHh Minister stands 
up to speak, he forgets Bihar. He remembers only his 
State. 

MR. DEPUTY SPEAKER: Ask your question. 

"3.;.." 
S~.N9.. SINGH: Through you I would like to teH 

the Minister, that during the past few years malaria h. 
not been eradicated from Bihar though attempt were mede 

several times by the Central and the State Governments. 
I want to know from the Minister, the details of the 
intensive scheme formulated by the Government to 
eradicate malaria from Orissa and Bihar? ... (lnterruptlons) 
If you take interell malaria can be eradicated. 

MR. DEPUTY SPEAKER: Please listen to hie reply 
also. 

(English) 

SHRI DALIT EZHllMALAl: Sir, I very much appreciate 

the I8nIiments of the her.. Member. " is unfortunate that 
I have to uy that after all these years, at least 50 years 
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now, this disease has not been eradicated. I share his 
sentiments and absolutely join him. At the present level 
of scientific knowledge and given the population growth, 
it is very difficult to eradicate Malaria. It is SJ:reading 
everywhere; at new construction sites, at places where 
population migrates and where there is water-logging. It 
is spreading everywhere. Therefore, at the best what we 
can say is that we will take some preventive action to 
contain the disease. I am absolutely not In a position to 
say when it is going to be eradicated. If a date is marked, 
I will be very happy to join him. 

.j \ . 
,) SHRI ~.RJUN SETHI: Mr. Deputy Speaker Sir, the 
hon. -Mirii~ier may be correct technically when he says 
that there is no increase in the incidence of death due 
to Malaria. 

You will find in the statement which they have 
supplied that in Orissa, the number of deaths due to 
malaria in 1996 was 362, in 1997, it was an and in 
1998, the provisional ligure was 327. Still, the hon. 
Minister says that the incidence of death due to malaria 
is not on the increase. So, I would like to know from the 
hon. Minister, who has stated that a number of measures 
have been taken, whether he would ensure, as my hon. 
Inend Irom Keonjhar has stated, that the staff and the 
doctors who have to carry on these programmes are on 
the field so that the incidence 01 death due to malaria 
could be checked and also the infrastructural facilities 
that you have provided could be utilised for the benefit 
01 the people. 

SHRI DALIT EZHILMALAI: Sir, in the Govemment, 
we always speak the truth. Whatever statistics that we 
have given are true. 

SHRI ARJUN SETHI: But it is on the increase. 

SHRI DALIT EZHILMALAI: In the last ten years, going 
by the statistics, we can safely say that we have come 
to a stage where the incidence is not increasing. 

The second part of the question Is about the 
Inlrastructure and the field work in areas where malaria 
IS lound. As I have already said, it is a combined effort 
01 the Union and State Governments, and from the Union 
Government side, we give support in material and kind. 
Actually. this IS managed by the State Government 
agencies. We have around 50 malaria research centres 
here and there in the whole country. Apart from thet, we 
do not do anything directly and we depend on the State 
Governments to handle any situation. 

SHRI AJIT JOGI: Mr. Deputy Speaker, Sir, most 
member of malaria deaths are again taking place in the 
adivasi regions of the country specially, Bihar, Orissa, 
Madhya Pradesh and Maharashtra. We had proudly 
declared lttat malaria had been eradicated. Malaria 
causing mosquitoes are immune to traditional insectisides. 
The data provided by the minister, pertaining to the two 
States is very less. In each adivasi district, more people 
died of • Japanese encephalitis·, then the figure given by 
you for the whole state. You have started a malaria 
eredication scheme in seven States, with the Worid Bank's 
assistance . 

MR, DEPUTY SPEAKER: You ask your question. 

G..,A..-
SHRI AJIT JOGI: I want to know from you, whether, 

the Clntre,"wlTltake the responsibility of eradicating 
malaria from the adivasi regions, as it was done by the 
Centre, during the initial period of independence, instead 
of leaving it to the States, as the new strain 01 mosquito 
is immune to traditional insecticides. The new strain 01 
mosquito cause brain fever. Whether, keeping this is view, 
a scheme similar to which was started during the initial 
period 01 independence, under the aegis of the Centre, 
would be launched, and whether the scheme would be 
launched only in Bihar and Orissa or in all the States? 

SHRI SHANKER PRASAD JAISWAL: The scheme 
formulated by the Congress Government in 1947, is in 
limbo ... (Interruptions) 

SHRI AJIT JOGI: The strain 01 mosquito which has 
come into existence in your reign cannot be 
killed .. , (Interruptions) 

SHRI BHUPINDER SINGH HOODA: Your mosquitoes 
have increased ... (Interruptions) 

MR. DEPUTY SPEAKER: Th" Minister is replying 
and you are asking questions. How can both these things 
be done together? 

[Eng/ish] 

SHRI RUPCHAND PAL: Sir, you are not looking at 
this side. It Is a very important question. 

MR. DEPUTY SPEAKER: I will look at you. 

SHRI DALIT EZHILMALAI: I share the concem of 
the hon. member with regard to the problems of malaria 
in the tribal dominated places besidea Bihar, Madhya 
Pradesh, Orissa and elsewhere. 
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One hundred districts have been earmarked and in 
these hundred districts, as I have already said, a special 
project has been started which is doing Its work for quite 
some time now. Adopting more Districts for extending 
this programme, as the hon. Member has suggested, 
would be considered. the hon. Member is concerned about 
the causes of malaria and that malaria has become 
immune to the old drugs. We have to go in for new 
researches into this field. We will use the technology to 
contain this disease. But I am at a loss of words when 
he says that the Government started programmes after 
Independence and they are not being continued now. 
They have been continuing and they are there even now. 

SHRI AJIT JOGI: Malaria has come back with a bang. 

[Transla/ion] 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, The fig'ures -putforth'oythe Government in respect of 
deaths are not correct, but the Government has accepted 
that people are killed. I would like to know from hon'ble 
Minister that whether any central team for conducting the 
survey has been sent by the Government in Bihar or not 
alter the death of people so that Malaria could be 
eradicated by conducting survey in Bihar, II the survey 
team is send there, what is its report and what steps 
Government has taken to implement the recommendation 
of the report. 

[English] 

SHRI DALIT EZHILMALAI: Sir, I do not dispute with 
the hon. Member when he says that the figures are not 
correct or are not given as they should have been given. 

MR. DEPUTY SPEAKER: Mostly, you know about 
statistics. There are lies, damn lies and statistics. 

SHRI DALIT EZHILMALAI: The cases that have been 
reported come to our notice and those details have been 
given here. People die, particularly in the Irtbal-domlnated 
areas, and it is not even reported to the administration 
at Taluk or District level. It is happening, I do not dispute 
on the statement made by the hon. Member, 

I would request the hon. Member to repe.. his 
second question, 

MR. DEPUTV SPEAKER: He asked whether any 
survey team was sent, and if so, what is the finding of 
that team and whether any action has been taken on It. 

SHRI DALIT EZHILMALAI: Sir, there Is a Committee 
constituted the details of which are gfven here, 

MR. DEPUTY SPEAKER: So, a Committee has been 
sent, survey has been done, the findings are yet to CCIIM, 

SHRI DALIT EZHILMAlAI: Vea, Sir. I.A 0 
'"'3'" -

Setting up of Regulatory Bod ... 
In Patrolaum Ind~atry 

+ 
·163. SHRI MOHAN RAWALE: 

SARr Ks. RAo:- --
-.~ ... ---.. ---. 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government propose to set up 
regulatory bodies to monitor the entlra spectrum of the 
petroleum industry in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADV K. RAMAMURTHV): (a) and 
(b) A Statement is laid on the Tablo of the Hou ... 

(a) and (b) It Is proposed to consider the setting up 
of regulatory bodies for Upstream & Downstream sectors 
of the petroleum sector including for Gas. The scope of 
the regulatory body could include promotion of investment, 
removal of entry barriers, prevention of cartellsatlon, 
regulation of supply and prices, supervision of transmilelon 
and distribution networks, ensuring quality and security, 
compliance with appropriate standards, dispute resolution, 
protection consumer interest and long-term optimal 
development of sectors of the hydrocarbon industry, 

{Translation} 

SHRI MOHAN RAWALE: Mr. Deputy Speaker, Sir, 
hon. Minister has replied that. 

[English} 

"The scope 01 the reQulatory body could include 
promotion of investment and regulation of supply and 
prices." I would like to say to hon. Minister that 
... (Interruptions) 
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(Translation] 

MR. DEPUTY SPEAKER: Mr. Rawale, ask the 
question. 

SHRI MOHAN RAWALE: Sir, I am asking the 
question only. competition will increase in regulatory 
mechanism after the investment. After Increasing the 
competition. whether Petrol Diesel Kerosene .. (lnterruptlons) 

{English] 

SHRI VARKALA RADHAKRISHNAN: Sir. you are not 
calling me. 

MR. DEPUTY SPEAKER: I have taken note of it. 

(Translation] 

Mr. Rawale. ask the question. time is lapsing. 

SHRI MOHAN RAWALE: I would like to know 
whether the prices would go down after the competition? 
Whether the Govemment will have control over It. If the 
prices 01 Petrol. Diesel, Kerosine go up to a certain level 
in regulatory mechanism what action will be taken by the 
Government and who would have monopoly therin. 

{English] 

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Deputy 
Speaker. Sir. the hon. Member has asked whether the 
Government has any proposal to set up regulatory 
authorities lor the petroleum indust.ry as well as for gas. 

Sir. with regard to regulatory authority, in order to 
contain unfair competition. to settle any dispute which 
may arise between the parties to whom works have been 
awarded under the New Exploration Licencing Policy, and 
to regulate this kind of disputes. the Govemment has 
proposed to bring about certain regulatory authorities. The 
Government of India, by a Cabinet decision, has already 
initiated the process lor setting up a regulatory authority 
lor the upstream. But the Committee on Subordinate 
Legislation of the other House has suggested that this 
authority should be in tune with that of America, Canada 
and Britain. 

So. our MInistry is studying all these things. Even 
though the Bill has been drafted. the suggestions of the 
Committee on Subordinate Legislation of the Rajya Sabha 
wiN be taken into account. Then we will bring forth the 
Bill before this House. 

(Translation] 

SHRI MOHAN RAWAlE: You did not answer the 
question, I asked can' you control their prices? It is very 
Important question to all customers .. (lnterruptions) 

MR. DEPUTY SPEAKER: You ask the second 
supplementary. 

SHRI MOHAN RAWALE: He has not answer that. 
Can you control the prices? .. (lnterruptions) 

[English] 

SHRI VAZHAPADY K. RAMAMURTHY: Sir, I will 
answer to his question. 

MR. DEPUTY SPEAKER: Shri Rawale, you have 
asked whether the Government propose to set up 
regulatory bodies. 

(Translation] 

SHRI MOHAN RAWALE: have asked the 
same whether can control the prices due to that? 
... (Interruptions) 

MR. DEPUTY SPEAKER: He has answered in this 
regard. 

SHRI MOHAN RAWALE: He has not given answer 
to my question. You said that "Regulation of supply and 
prices" .. (Interruptions) 

[English] 

Sir, he has not given me the answer property. 

(Translation] 

MR. DEPUTY SPEAKER: He is still replying. He has 
not completed his reply. You do listen. 

[English] 

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Deputy 
Speaker, Sir, I want to convey to the han. Member that 
the regulation scenario for controlling prices are only for 
the five petroleum products and they are upto 1.4.2002. 
Now. we are already in the middle of 1999. So, there Is 
only two and a half years time left. After that, everything 
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will be decided on the reaction of the market So, there 
is no point saying that I am controlling the prices or the 
prices will be controlled by anybody else. Or that there 
is no necessity of this authority. 

[Translation] 

SHRI MOHAN RAWALE: I have not got the proper 
answer that whether Government will have control over it 
or not? 

My second question is, as he has said, 

[English] 

The regulatory body could include ensuring facility 
and security. 

[TranslatIOn] 

I would like to know from him that whether will you 
have the control over it through the new body which you 
wish to set up or not? You want to protect all the 
consumers but how they would he protected? Now a 
days kerosene is being mixed in petrol. 

[English] 

MR. DEPUTY SPEAKER: Shri Rawale, the question 
is about the entire spectrum of the petroleum Industry in 
the country. 

SHRI MOHAN RAWALE: Sir, in his written reply, he 
has said that 'the scope of the regulatory body could 
include "ensuring quality and security" and "protection of 
consumer interest". 

SHRI VAZHAPADY K. RAMAMURTHY: That is 
already there. I have said that the Bill has not been 
brought before this House. I have already narrated what 
kinds of dilficulties we were lacing .. (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Rawale, please listen 
to him. 

.. (Interruptions) 

SHRI VAZHAPADY K. RAMAMURTHY: Please listen 
to me. Why are you making a running 
commentary?. (Interruptions) 

About the regulatory body, I have said that yes, we 
wanted to bring it. What I have narrated in my reply is 
true. These are all proposals. We will take into account 

the suggestions of the association representatives aIIIo 
for being Incorporated In the Bill. We wID be the last 
persons to aay 'no' H It is In the coneumers Interests. 

[Transilltfon] 

SHRI MOHAN RAWALE: Accept the suggestion given 
by me. 

{English] 

SHRI K.S. RAO (Machillpatnam): Now there Is a 
change over in the policy 01 the Govemment from Licence 
Raj to Regulatory Raj. The Power Minister has brought 
the Regulatory Authority Bill. The Finance Minister Is 
bringing the Insurance Regulatory Authority Bill and now 
the Petroleum Minister is bringing the all Regulatory BIU. 
il all this is going to do good to the nation, it is good. 
I just want to say that so far all the trade or exploration 
of 011 and natural gas in this country Is aald to be the 
monopoly of only a few companies which are dealing in 
this busineas. Now the hon. Minister has promised to 
make it open and liberal by the year, 2002. It is very 
good. I just wish to know whether before bringing this 
Regulatory Authority Bill Into Partiament, the Ministry or 
the Standing Committee of the Ministry or the other 
Consultative Committee has consulted the various public 
sector undertakings, private companies, individuals, 
experts, consumers and all those connected with 
petroleum to find out the advisability of the various clausas 
of the Bills by taking into account the Interest of the 
consumers in the country and whether the han. Minister 
would include in that, apart from those five Members, 
any Member from the Consumers Forum or any Member 
from experts. 

SHRI VAZHAPADY K. RAMAMURTHY: The 
suggestion will be considered. 

SHRI K.S. RAO: I would like to know whether 
consultation has been done or not. 

MR. DEPUTY SPEAKER: The hon. Minillter wiD take 
your suggestion into account when the BID is moved. II 
that correct? 

SHRI VAZHAPADY K. RAMAMURTHY: The BUI is 
not yet conceived at all. At present, consultation is going 
on. 

MR. DEPUTY SP~KER: The han. MInister says that 
your suggestion will be taken into account when the Bill 
to regulate the whole spectrum of petroleum industry is 
moved in Partiament. 
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{Translation} 

SHRI RAMDAS ATHAWALE: Adulteration is 
increasing in Diesel and Petrol. The main reason for it is 
that less commission is paid to the dealers of Patrol and 
Die!;el. I would like to ask hon. Minister whether the 
Government propose to increase the commiaaion to the 
dealers of Petrol and Diesel. 

MR. DEPUTY SPEAKER: The question is of 
Regulatory authority and you are talking of commission. 

[English} 

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Deputy 
Speaker. Sir, the adulteration of diesel and petrol will be 
definitely taken very serious note of. We are periodically 
checking. Some three or four months back also, we have 
sent a special squad from the Ministry ilseH throughout 
the metropolitan cities. We conducted surprise checks 
and raids. Unfortunately, the Dealers Association have 
gone on to the different courts and obtained a stay against 
our action proposed to be taken on the basis of the 
raids conducted by us. 

The other point which I would like to share with the 
hon. Member is that adulteration at all levels will be 
definitely checked. 

Another point is about the dealers commission. After 
this Government has been sworn in, we have also paid 
back all the arrears and the Ministry has negotiated with 
the Association. A favourable selliement was arrived at. 
It will be periodically reviewed. 

.-,:\ 
~L lAKSHMAN CHANQBA SETH: Sir, in his 

statement, the hon.- Ministej.- 'has said that there is a 
proposal for setting up a regulatory authority. But we 
have been told just now that it is not yat conceived. So, 
It is very confusing. However, I want to know from the 
hon. Minister whether such a regulatory body will overlap 
the functioning of the various public sector oil companies. 
There are many public sector oil companies In our country 
which are functioning very efficiently. So, I want to know 
from the hon. Minister whether this sort of a regulatory 
body will intervene or interfere with those oil companies 
and whether it will be overlapping. 

sHRI VAZHAPADY K. RAMAMURTHY: Mr. Deputy 
Speaker. Sir, the scenario in the petroleum industry is 
changing: from monopoly to joint venture and now from 
joint venture to privatisation. 

What I have mentioned about the regulatory body is 
that a regulatory body will be set up in the upstream and 
downstream and also in the field of gas. Already, the 
Cabinet has decided upon a proposal regarding upstream 
and the Bill is pending because the Committee on 
Subordinate Legislation of the Rajya Sabha has made 
some recommendations. 

I have said that even though the Bill has been drafted 
it has not been placed before the House. I wart to 
completely wipe out one impression. There is no doubt 
that our public sector undertakings in the oil sector are 
working effiCiently. It is just in order to have a coordination 
between the public sector and the jOint ventures and 
also the private entrepreneurs, who are now entering into 
this field, and to avoid duplication and competition that a 
regulatory body is necessary. 

(Translation) 

DR. BIZAY SONKAR SHASTRI: Mr. Deputy Speaker, 
Sir, I WourcJlIU1o-astnfifblJgrryou a simple, explicit and 
brief question as to how many petroleum regulatory bodies 
have been set up and as to where petroleum reservoirs 
are there in the country and number thereof. At the same 
time I would like to know whether the Govemment intend 
to set up a petroleum company in the country especially 
in Uttar Pradesh on the basis of survey which has been 
conducted. I would like to say even petroleum sector 
that with selling up of the company in Poorvanchal and 
eastern Uttar Pradesh people will be considerably 
benefitted and some opportunities for jobs will also be 
benefitted by them. 

[English} 

SHRI VAZHAPADY K. RAMAMURTHY: Sir, 
throughout the Country during the Ninth Tenth Fire Plans, 
we are going to have a lot of Petroleum Industries. As 
far the particular question about UP, I need a separate 
notice. 

{Translation} 

SHRI RAJVEER SINGH: Mr. Deputy Speaker, Sir, I 
would liKeTci-as" asilnpJe question that there is a great 
dearth of luel in the rural areas and cow dung is bum 
there and on account 01 this a .problem of fertilizer has 
arisen there. Whether the Minister would like to tell as to 
how many years the Gov!. win taka in afloting the cooking 
gas agency in the rural areas and providing gas 
connection to the farmers in the every village. 
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[Eng/ish] 

SHRI VAZHAPAOY K. RAMAMURTHY: Sir. in the 
market plan for 1995-97. the companies have identified 
about three thousand and odd LPG dealerships. Out of 
this. about" 2,400 are earmarked only for the rural areas. 
At present, the pending list in the country is for 1.34 

crores. I think. it is certain that we will wipe out the 
waiting list by the year 2000. After that. I think. for the 
metropolitan cities and other urban areas. it will be an 
demand. For the rural araas. our Ministry is drafting a 
plan for extending the LPG dealership at the block level 
also. 

12.00 hrs. 

[Translation] 

SHRI MOHAN SINGH: Mr. Deputy Speaker. Sir. I 
would like to draw the attention of the Minister to the 
t-lractlcal problem. We have been given rights to allot gas 
connection but a rule has been made therein that name 
should be there in waiting list and no gas agency dealer 
is need to put the name or any rural fellow in the waiting 
list. He says that it is meant for urban areas. I would like 
to know from the Minister whether he will make any 
arrangement in giving some slackness in the provision 
made unless arrangement for one L.P.G. dealer at every 
Village level, block level is made. 

[English] 

SHRI VAZHAPADY K. RAMAMURTHY: Sir. there is 
a direction from the hon. Speaker. In no way. I am 
connected with this particular condition. But I can convey 
to all the dealers that whenever such requests from hon. 
MPs come, they would immediately register the names. 
.. (interruptions) 

SHRI PRITHVIRAJ O. CHAVAN: Sir. this is '.In 
important matter. We have to review and see whether 
we can change that direction . .. (Interruptions) 

MR. DEPUTY SPEAKER: Yes. we will review It. 

WRITTEN ANSWERS TO QUESTIONS 

(English) 
1,­

Pollution by CollI Mine. t\ i -" ,'j (~, . 

·164. QB. SANJAY SINH: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether large number of coal mines are causing 
air pollution and successfully avoiding the norms 
proscribed in this regard; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) and (b) Coal mining activities like blasting. 
drilling. crushing. handling and transfer of material cause 
air pollution. In some places the values of suspended 
particulate matter has exceeded the prescribed limits. 

(c) The State Pollution Control Boardo and the 
Regional Offices of the Ministry. monitor the compliance 
status/environmental conditions for the projects. In case 
of non-compliance/unsatisfactory compliance of stipulated 
conditions. appropriate aetton is taken against the project 
proponents. 

Criteria tor Allotment of LPG Agencle. 

·165. Sl::iBLMADAN PATlL: 
SHRI MADHAV RAO PATIL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the criteria for the aRotment of LPG agencies; 

(b) whether there Is eny comprehensive plan to cover 
the rural areas by LPG; 

(c) if so. the details thereof; 

(d) whether the supply flosition of LPG is monitored 
periodt:ally; 

(e) if so. the details thereof; and 
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(f) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHY): (a) As per 
existing policy, oil companies advertise the locations 
included in the approved Marketing Plans under different 
reserved categories in two newspapers, one in English 
daily and the other in a vernacular daily, inviting 
applications from the candidates meeting the eligibility 
criteria relating to nationality, age, educational qualification, 
residence, income, multiple dealership norms, etc. 
Selection 01 the dealers/distributors from amongst the 
eligible candidates is made by the duly constituted Dealer 
Selection Boards. Reservation for different categories have 
been provided as under:-

Scheduled Castes/Scheduled Tribes (SCIST) - 25% 

Physically Handicapped Persons (PH) - 5% 

Paramilitary/Police/Government Personnel (PMP) - 8% 

Defence Personnel (DC) - 8% 

Freedom Fighters (FF) - 2% 

Outstanding Sports persons (OSP) - 2% 

Open (0) - 50% 

Also, 33% 01 the dealerships/distributorships in all 
the categories mentioned above are reserved for Women 
belonging to that category. Other things being equal 
unmarried women above 40 years of age without eaming 
parents and widows are given priority over others. 

(b) and (c) In order to cater to the requirement of 
LPG in rural areas, LPG marketing plan 1996-98 has 
been formulated on the following basis: 

T a cover all urban locations with a population 
of 1 0000 and above taking into account 
potential of adjoining villages within a radius 
of 15 Kms. 

All urban viable locations having population of 
5000 and above taking into account the 
potential of adjoining villages within 15 Km. 
radius. 

Cluster of villages within 15 Km. radius of 
nucleus villages having a population of 10000 
and above. 

Villages within 15 Km. radius around the towns 
having population of 1 lakh and above for 
opening rural distributorships. 

Accordingly, out of 2000 locations included in the 
LPG Marketing Plan 1996-98, about 1900 locations have 
been earmarked for Urban-Rural and Rural areas. It has 
been planned to release a large number of LPG 
connections in the rural areas through these new LPG 
distributorships. 

(d) and (e) The supply position of LPG is monitored 
by the Oil Companies and the Government regulariy and 
prompt action is taken to rectify deficiency in supply, if 
any. 

(f) Does not arise. 

Regional Pharmacy Instlt~!~slColieges 

·166. SHRI T. GOVINDAN: 
DR~ '1JOCMINARAYAN PANDEY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of Regional Pharmacy Institutes/ 
Colleges functioning in the country; 

(b) the number of students admitted in them annually; 

(c) the criteria for admission and quota fixed in them 
for various States; 

(d) whether many such InstituteS/Colleges do not have 
the facilities as per the prescribed norms; and 

(e) if so, the reasons therefor and the steps taken! 
proposed to be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) As per information received 
from All India Council for Technical Education (AICTE), 
there are 197 pharmacy colleges in the country with an 
annual intake of 9657 students. 

(c) The criteria and'norms for admission are governed 
by the guidelines contained in AICTE (Norms and 
Guidelines for Fees and Guidelines for Admission in 
Professional Colleges), Regulations, 1994. 
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(d) and (e) The All India Council for Technical 
Education/Pharmacy Council of India grant approval only 
to institutions/colleges which have the facilities as per 
the prescribed norms. Periodically the All India Council 
for Technical Education (AiCTE) and Pharmacy Council 
of India conduct inspections to verify the availability of 
infrastructural facilities in these institutions and direct them 
to rectify the deficiencies, if any. , 

. \ ( ',- , ,i "J_l""",'f.,.t..- .... ".f......c~Ir"····.......... .... , - I,. iI 

Import of Telecom Equipment 

'167. DR. ASIM BALA: Will the Minister of 
COMMUNiCATIONS be pl8iiSed to state: 

(a) whether the telecom equipment Imports are 
cheaper than their indigenous manufacturing; 

(b) if so. the details thereof and the reasons therefor; 

(e) whether due to cheaper import of telecom goods 
telecom industry has made a negative growth; 

(d) if so. the details thereof; and 

(e) the steps taken by the Govemment to remedy 
the situation? 

THE MINISTER OF COMMUNICATIONS (SHRI 
JAGMOHAN): (a) to (e) Department of Tele-
communications meets of its requirement of telecom 
equipment from indigenous manufacturers. The import of 
telecom equipment is restricted to only a few items such 
as Test and Measuring instruments, waveguides etc. for 
which manufacturing in India is not being done. The cost 
of imports of those items which are procured by DOT 
indigenously are not known for comparison purposes. 

2. The Government policy is to encourage local 
manufacture of telecom eqUipment; some of the steps 
taken in this behalf include:-

(a) Manufacture of Telecom Equipment has been 
deUcensed. as per new indulllrial policy 1991. 

(b) Foreign equity upto 51% Is permitted on 
automatic basis and beyond 51%. through 
specific approval from Minilllry of Indulllry. 

(c) Technology knOW;hOW fee upto US$ 2 Minion 
and royalty payment uplo 5% for domestic 
sale and 8% for exports is permitted on 
automatic basis. 

(d) Duty structure has been rationalised to 
promote indigenous manufacture of telecom 
equipment. 

(e) C-DOT Is developing many state-of·the-art 
technologies for manufacturing tel6.:om 
products Indigenously. 

3. The teiecom equipment manufacturing sector 
has shown positive growth over the last five years. which 
is evident from the following production flgu..... obtained 
from the industry. 

(Rs . in cro .... ) 

Year Production 

1993-94 5.500 

1994-95 7.000 

1995-96 7.750 

1996-97 8.300 

1997-98 9.960 

Introduction of Intemet Tel!!'hony Services 

·168. SH!!!. .. NAP_~~.~~. BHASKA~. RAO: Will the 
Minister of CCMMUNICATIONS be pleased to lIIate: 

(a) whether the Government propose to introduce 
Internet Telephony services in the country; 

(b) if so. the details thereof; and 

(c) the extent to which it is likely to help the 
customers to enjoy multimedia capabilities on the 
telecommunication system? 

THE MINISTER OF COMMUNICATIONS (SHRI 
JAGMOHAN): (a) and (b) There is no propoaal to 
introduce Intemet Telephony in the country. 

(c) Does not arise In view of (a) and (b) above. 
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(Translation} t-\, ~L(.)<1I1 • / 

Proposals for ExprallWllYS 

"169. SI:1.8.1 HARIKEWAL_p'~A.l?~P.: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) the names of the States which have sent 
proposals to construct Express Highways; 

(b) whether the Government have approved these 
proposals: 

(c) if so, the details thereof; State-wise; and 

(d) the amount of funds proposed to be provided to 
them by the Union Government for the purpose, State-
wise? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) The Ministry of Surface 
Transport has not called for proposals from the State 
Governments for constructing National Expressways in the 
recent past. 

(b) to (d) Do not arise. 

(English} ~·:'O·". < '. ~: , 

Combating Hepatitis B 

"170. SHRI T.R. BAALU: 
SHRI RAGHUVANSH PRASAD SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Hepatitis B is spreading in the country; 

(b) if so, the number of cases of this disease reported 
in the country and persons died due to same during 
1998, State-wise; 

(c) whether the Government propose to make the 
immunisation against this disease mandatory; 

(d) if so, whether the vaccine for Hepatitis B is 
available in the country; 

(e) if so. its efficacy of this vaccine in treating the 
disease; 

,Y'ltt 
(f) whether the Government propose to make 

available the vaccine to the poor people; 

(g) if so, the details thereof; and 

(h) the preventive and curative steps taken/proposed 
to be taken to combat this disease? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (h) Available deta indicates that about 
3-5% of the population are carrying Hepatitis B infection. 
No authentic data is available regarding the number of 
cases and number of deaths caused due to Hepatitis B 
infection alone. According to provisional data, the number 
of persons infected and died due to viral Hepatitis (all 
types) during 1998 are es under:-

Year Number of cases Number of deaths 

1998 67036 668 

The State wise statement of reported cases and 
deaths due to viral Hepatitis during 1998 is at Statement 
attached. 

Hepatitis B virus spreads through contaminated blood 
and blood products, unsterile needles, unsafe sex and 
from mother (if she is a carrier) to the unborn child. 
While vaccination has been found to have prevented 
infection in 95% of the recipients, there is no proposal at 
present to make immunization against Hepatitis B 
mandatory. In view of the substantial funds required, it is 
also not at present under consideration to include it under 
any National Programme. 

Since health is a State subject, it is the responsibility 
of the State Government to take measures for the 
prevention of this disease. However, the Central 
Govemment has advised State Govemments to initiate 
the follOWing steps for prevention of the spread of this 
disease:-

(1) Screening of all blood donors for Hepatitis B 
virus before transfusion had been made 
mandatory; 

(2) States and Union Territories have been asked 
to take preventive measures and immunize 
hospital workers; 

(3) Provision of separate syringes and needles 
for each vaccination under the Universal 
Immunization Programme. For this, guidelines 
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have been issued for the use of a separate 
sterile syringe and needle for each injection 
and asceptic surgical intervention; 

(4) Under the National AIDS Control Programme 
efforts are being made to promote safe sex 
behaviour, use of only sterile needles, 
provisioning of access to safe blood etc. Oro 

account of these eHorts, tranamlsalon of 
Hepatitis B will also be contfohd. 

(5) Free immunization of hoapital staff; 

(6) Strengthening Health Education on the 
preventive aspects of the disease. 

Reported Cases and Deaths due to Viral Hepatitis during 1998 

Stale/UTs Viral Hepatitis 

Cases Deatha 

2 3 4 
... __ ... _._._------------------------------

Andhra Pradesh 12435 72 

2. Arunachal Pradesh 

:1 Assam 

4. Bihar 

5. Goa 119 

6. Gujarat 2644 29 

7. Haryana 661 8 

8. Himachal Pradesh 1151 3 

9. Jammu & Kashmir 1575 

10. Kernataka 5011 57 
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1. 2 3 4 

11. Kerala 14517 17 

12. Madhya Pradestl 3997 13 

13. Maharashtra I 9452 337 

14. Manipur 825 0 

15. Meghalaya 409 6 

16. Mizoram 243 2 

17. Nagaland 435 2 

18. Orissa 9486 66 

19. Punjab 598 20 

20. Rajasthan 993 14 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 202 0 

24. Uttar Pradesh 1648 14 
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2 

25. West Bengal 

26. A&N Island 

27. Chandigam 

28. D&N Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

Total 
... ) .'/'.,\/. ,/"1"'" .... 

\.. ( l)."" .......' ':. ~ • J !l 
Fall In Growth of Crude Production 

'171. SHRI K. YERRANNAIDU: Will the Minister 01 

PETROLEUM AND NATURAL-'GAS be pleased to 
state: 

(a) whether there is fall in the growth of domestic 
crude production; and 

(b) if so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHY): (a) The 
table givan below indicates the trend of 
Crude Oil Production in the country during the past five 

years; 

3 4 

230 2 

72 3 

103 o 

106 

124 

67036 668 

(Figures in million metric tonn.) 

Year Crude Oil Production 

1994-95 32.237 

1995-96 35.187 

1996-97 32.900 

1997-98 33.858 

Against the production target of 34.72 MMT for the 
year 1998-99, the Crude 011 Production has been 27.486 
MMT during the period AprIl 1998 to January, 1999. 



55 Written AnswslS MARCH 8, 1999 to Ouedons 56 

(b) The reasons for the decline in crude production 
are:-

(i) The major oilfields are entering the natural 
declining phase with age. 

(ii) There have not been major 011 discoveries over 
the past 15 years. 

(iii) Reduction in anticipated production from the 
major fields of Western offshore, specially 
Mumbai High, Heers and Neelam oifield. A 
large number of wells in these fields had very 
high gas oil ratio and increasing water cut. 

(iv) Constraints in the North-Eastem region such 
as bandhs, barricades, strikes, incidence of 
thefts and sabotage etc., besides lack of good 
infrastructure for movement. 

(v) Power shut-down in the Eastem region and 
in the State of Gujarat which affected the 
artificial lift system. , _ Ii 

5 -' S . 

National Grid of Petroleum Pipelines 

·172. SHAI K.P. NAIDU: Will the Minister of 
PETAOLEUM'-~NATURAL GAS be pleased to state: 

(a) whether the Govemment propose to make a 
National grid of petroleum pipelines; 

(b) H so, the details thereof; and 

(c) the targets set up In this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMUR1'HY): (a) to (c) 
Considering the advantages of transportation of petroleum 
products through pipelines, the Ninth Plan Sub-group on 
"Demand Projections, Marketing and Energy Conservation" 
IdentHied and recommended 14 New product Pipelines In 
addition to Mumbal-Manmad and Visakh-Vijayawada, 
two pipelines which were then under construction. 
Subsequently one more product pipeline was added. The 
programme of 17 pipelines shown In th! enclosed 
Statement would help in developing a national grid for 

. pipelines. 

In order to accord priority for expeditious 
implementation of pipeline projects, Petronet India Limited 
has been set up as a non-Govemment financial holding 
company that will construct and operate petroleum product 
pipelines in the country, through its joint venturesl 
subsidiaries. As per Govemment approval, 50% of the 
equity of Petronet India Limited (Pill is being subscribed 
by 011 PSUs (IOC - 16%, BPC - 16%, HPC - 16% 
and IBP - 2%). The balance equity is currently being 
subscribed by SBI, ICICI and ILF&S. 

Statement 

IX Plan Product Pipelines 

2 

A. Pipelines Under Construction 

1. Mumbai·Manmad 

2. Visakh-Vijayawada 

Sub Total (A) 

Since been completed. 

Length 
(Krns.) 

3 

252 

356 

608 

Cap 
(MMT pal 

4 

4.33 

4.10 

8.43 
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2 3 4 

B. New Pipeline. Identified 
by IX Plan Sub-Group 

I. Cross Country Pipelines 

1. Cochin·Karur 308 3.30 

2. Deogarh·Miraj 174 2.70 

3. Mangalore-Bangalore 332 4.20 

4. BinB·Jhansi·Kanpur 350 2.40 

5. Paradip·Ranchi 550 2.10 

6. Vadinar·Kandla 252 8.00 

7. Koyali·Sidhpur 220 2.10 

B. Sultanpur·Allahabad 90 1.00 

9. Bhatinda·Jaliandhar 150 1.00 

10. JBllandhar·Udhampur 250 2.00 

11. MBthura·Kanpur 275 1.00 

II. Short Distance Feeder P/ptIIIrJu 

12. Panipat·Meerut 103 0.10 

13. PBnipat·Saharanpur 120 0.50 

14. KBnpur·Lucknow 80 0.80 

III. Identified Subsequent to PreplJrIItIon 
of IX Plan Sub-group Report 

15. Chennai· Trichi·Madurai 500 1.40 

Sub-Total (B) 3754 33.90 
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~ ...... ,! FI~". of Tiger Popullltlon 

·173. SHRI SUSHIL KUMAR SHINDE: 
SHRI AMAN KU~R W'"GRA: 

Will the Minister 01 ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news item captioned "The down 1Iide: Tiger 
ligures are 'tampered' with" appearing In the Mlan Age, 
dated December 15,1998. 

(b) il so, the facts of the matter reported therein; 

(c) the details of population of the tigers and other 
wild cats since the inception 01 the Project Tiger, 
sanctuary/reserve-wise and census-wise; 

(d) the comparative position 01 their population vis-a 
vis WWF-Tep figures in this regard; 

(e) the reasons lor the sharp decline in their 
population despite all the preservation and promotion 
efforts In this regard; and 

(I) whether Government have analysed the effects 01 
poaching of tigers on environment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI BABU LAL 
MARANDI): (a) and (b) Yes, Sir. the news report has 
highlighted increasing incidents of tiger deaths and sharp 
decline In tiger population of the country since 1989. 
Doubts over the authenticity of tiger population figures of 
1997 have also been raised. 

(c) and (d) The ligures of tigers and panthers 
population as per the past successive estimation carried 
out In the country and Tiger Reserves are separately 
given in Statement I, II, III & IV. The figures of tiger 
population of WWF-TCP for 1997 are the same as that 
01 official figures. 

(e) The decline in population of tiger can mainly be 
attributed to poaching and illegal trade of tiger and its 
products and the loss of its habitat. 

(I) Tiger is at the apex of food chain and therefore 
poaching of tiger disturbs the ecosystem and thereby 
affects the life supporting processes of nature. 

Statement., 

Population of Tigers in the Country as reported by the States 

S.No. Name of the States 1972 1979 1984 1989 1993 1997 

2 3 4 5 6 7 8 

1. Tamil Nadu 33 65 97 95 97 62 

1. Maharashtra 160 174 301 417 276 257 

3. West Bengal 73 296 352 353 335 361 

4. Karnataka 102 158 202 257 305 350 

5. Bihar 85 110 138 157 137 1()3. 
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2 3 4 5 6 7 8 

6. Assam 147 300 376 376 325 458 

7 . Rajasthan 74 79 96 99 64 58 

8. Madhya Pradesh 457 529 788 965 912 927 

9. Ultar Pradesh 282 487 698 735 465 475 

10. Andhra Pradesh 35 148 164 235 197 171 

41 . Mizoram 65 33 18 28 12 

12. Gujarat 8 7 9 9 5 

13. Goa Daman & Diu 2 3 8 

14. Orissa 142 173 202 243 194 

Total 1578 2598 3961 3375 3435 

15. Kerala 80 134 89 45 57 N.R. 

16. Meghalaya 32 35 125 34 53 N.R. 

17. Manipur 10 6 31 N.R 

18. Tripura 7 6 5 N.R. 
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2 3 4 5 6 7 8 

19. Nagaland 80 102 104 104 83 N.R. 

20 Arunachal Pradesh 69 139 219 135 180 N.R. 

21. Sikkim 2 4 2 N.R. 

22. Haryana N.R. 

TOTAL 249 426 551 353 375 

N.R .. ·NoI reported by States. 

Sfafwlllent " 

Population of Tigers in Tiger Reserve AnNIs as reported by the States 

S.No Name 01 Reserve 1972 1979 1984 1989 1993 1995 1997 

2 3 4 5 6 7 8 9 

1. Bandipur (Kamalaka) 10 39 53 50 66 74 75 

2. Corbe" (Unar Pradesh) 44 84 90 91 123 128 138 

3. Kanha (Madhya Pradesh) 43 71 109 97 100 97 114 

4. Manas (Assam) 31 69 123 92 81 94 125 

5. Melghat (Maharashtra) 27 83 80 77 72 71 73 

6. Palamau (Bihar) 22 37 62 55 44 47 47 
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2 3 4 5 6 7 8 9 

7. Ranthombore (Rajasthan) 14 25 38 44 38 38 32 

B. Similipal (Orissa) 17 65 71 93 95 97 &8 

9. Sunderbans (West Bengal) 60 205 264 289 251 242 283 

10. Sariska (Rajasthan) 19 26 19 24 25 24 

11 Buxa (West Bengal) 15 33 29 31 32 

12. Indravati (Madhya Pradesh) 38 28 18 15 15 

13. Nagarjunasagar (Andhra Pradesh) 65 94 44 34 39 

14. Namdhapa (Arunachal Pradesh) 43 47 47 52 57 

15. Dudhwa (Uttar Pradesh) 90 94 98 104 

16. Kalakad (Tamil Nadu) 22 17 16 28 

17. Valmiki (Bihar) 81 49 N.R. 53 

lB. Pench (Madhya Pradesh) 39 27 29 

19. Tadoba (Maharashtra) 34 38 42 

20. Bandhavgarh (Madhya Pradesh) 41 48 48 

21. Panna (Madhya Pradesh) 25 22 22 

22. Dampha (Mizoram) 7 4 5 

Total 268 6n 10n 1282 1338 1294 1458 

23. Periyar (Kerala) 34 44 46 30 39 N.R. 

N.A.-Not reported by !he State. 
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........". 

Population of Leopards in filet Country _ tepOfffId by filet States 

S.No. Name of State 1984 
,_ 

1993 1997 

2 3 4 5 6 

1. Tamil Nadu 189 119 138 110 

2. Maharashtra 380 580 417 431 

3. Kerala 27 16 N.R. 

4. Orissa 266 279 378 422 

5. Karnataka 238 283 455 N.R. 

6. Rajasthan 270 461 475 474 

7. Madhya Pradesh 1322 2036 1700 1851 

8. Ultar Pradesh 880 1095 711 1412 

9. Andhra Pradesh 301 152 138 

10. Himachal Pradesh 199 199 821 N.R. 

11. Manipur 7 N.R. 

12. Tripura 27 37 18 NR. 
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2 3 4 5 6 

13. Dadra & Nagar Haveli 10 15 15 

14. Mizoram 6 38 49 28 

15. Nagaland 72 72 N.R. 

16. Arunachal Pradesh 21 121 98 N.R. 

17. Sikkim N.R. 

18. GUjarat 498 702 772 832 

19. Haryana 10 19 25 N.R. 

20. Goa, Daman & Diu 10 18 31 25 

21. Jammu & Kashmir 4 4 N.A. 

22. West Bengal 112 108 108 N.A. 

23. Bihar 113 134 203 N.A. 

24. Assam 123 123 246 N.A. 

Total • 4747 8787 . 6828 5738 

N.R.-Not reported by Stat ... 
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.... .....,W 

Population of Leopa_ in file Tlgltr ~ AI88I • Reponed by the States 

S.No Name of Reserve 1884 11189 1993 1995 1997 

2 3 4 5 6 7 

1. Bandipur (Kamataka) 25 40 81 86 N.R. 

2. Corbett (Uttar Pradesh) 73 89 100 102 109 

3. Kanha (Madhya Pradesh) 49 82 72 62 86 

4. Manas (Aeaam) 18 N.R. N.R. N.R. N.R. 

5. Melghat (Maharashtra) N.R. N.R. N.R. 72 79 

6. Palamau (Bihar) 29 48 60 58 N.R. 

7. Ranthombore (Rajasthan) 40 41 85 83 79 

8. Similipal (Orissa) 67 70 99 100 114 

9. Sunderbans (West Bengal) N.R. N.R. N.R. N.R N.R. 

10. Periyar (Kerala) N.R. N.R. 3 6 N.R. 

11. Sariska (Rajaethan) 32 28 39 48 49 

12. Buxa (West Bengal) 50 N.R. 54 70 N.R. 

"< 
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2 3 4 5 6 7 

13. Indravati (Madhya Pradesh) 11 25 21 23 26 

14. Naga~unasagar (Andma P~) N.R. N.R. 54 82 

15. Namdhapa (Arunachal Pradeeh) 15 20 32 35 20 

16. Dudhwa (Uttar Pradesh) 2 3 5 

17. Kalakad (Tamil Nadu) 38 N.R. .N.R. N.R. 

18. Valmiki (Bihar) 32 37 N.R. N.R. 

19 .Panch (Madhya Pradesh) 15 11 21 

20. Tadoba (Maharuhtra) N.R. 29 24 

21. Bandhavgarh (Madhya PradNh) 24 26 27 

22. Panna (Madhya Praduh) 13 26 31 

23. Dampha (Mlzoram) 7 9 3 

Total 407 788 899 735 

N.R.-Nol reported by the Slat ... 
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[Translation] , .. ~, ,( : ,! .I 

..... - " - _I'_~' Prevention of Diabetes 
, 

·174. DR •. R~NlK~I~HNAIS!JSMARIA: 
DR. ASHOK PATEL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the diabetes is spreading in the country 
at a fast pace: 

(b) if so, whether the Government have formulated 
any comprehensive scheme to prevent this disease; 

(e) if so, the details thereof: and 

(d) II not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (d) On the basis of country-wise 
scientific studies, it can be said that there is increase in 
the prevalence of diabetes mellitus throughout the country, 
particularly in urban areas. A multicentre study carried 
out by AIIMS, New Delhi in 1989 showed age specific 
prevalence of diabetes mellitus and impaired glucose 
tolerance in rural Indian populations, 

According to this study the overall prevalence of 
diabetes mellitus and impaired glucose tolerance was 
found to be 2.07% and 41.4% respectively. 

Another study carried out by AIIMS in 1989 indicated 
the significant increase in prevalence rate of diabetes 
amongst urban population in the last fifteen years, from 
2.1% to 5.1%. 

The following activities have been proposed for 
prevention of the disease:-

(I) Capacity building at regional (Distt.) level 
Training to Physician, biochemist and 

dieticians, Training of Trainers will be done at 
the first instance and manuals will be 
developed for training, 

(ii) Development of IEC material (audio/video 
spots) and their use through mass media, 

(iii) Strengthening of laboratories including 
computerisation and quality assurance in 
Central Govemment hospitals in Delhi. 

{English] I • . _ 1 '. ( 

Loas suffered on Local Purchaee of Medicine. 

·175. SHRI G. GANGA REDDY: - ... , ... 
SHRI CHANDU LAL AJMEERA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether crores of rupees have been lost under 
the C.G.H.S. system of local purchase of medicines; 

(b) if so, the quantum of loss suffered as a result 
thereof during the last three years, year-wise; 

(c) whether any inquiry has been conducted in this 
regard; 

(d) if so, the outcome thereof and the aelion taken 
in the matter; 

(e) whether the Government have ordered an inquiry 
into acute shortage of medicines in the CGHS 
dispensaries; 

(f) if so, whether the inquiry report has been 
submitted: 

(g) if so, the findings ~ereof and If not, the time by 

which it is likely to be sublhltted; 

(h) whether the Government propose to discontinue 
the system of local purchase of medicines: 
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(i) if so, the details thereof and If not, the reasons 
therefor: and 

(j) the steps bei~g take{'l to build up stocks of 
standard quality of medicines in the CGHS dispensaries 
in the meantime? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) No, Sir. Local purchesas of medicines 
from the authorised local chemists on individual valid 
prescriptions are made as per laid down procedure, only 
when the prescribed medicine is not available in the 
dispensary. 

(b) In view of (a) above, question does not arise. 

(e) to (e) No, Sir. There was no acute shortage of 
medicines. In case 01 any shortage of medicines, the 
same was met by procuring from the authorised local 
chemist on individual valid prescriptions es per laid down 
procedures. Hence, no enquiry was ordered in this 
respect. 

(f) and (9) In view of the position stated at (c) to (e) 
above, the questions do not arise. 

(h) No. Sir. 

(i) and (j) CGHS procures all the medicines from the 
Medical Stores Organisation, under the Department of 
Health, Government of India, which are pre-tested and 
are of standard quality. There is no other source from 
where the CHGS coutd procure the medicines except the 
local chemists in case of shortage of medicines In the 
CGHS dispensaries. )~ 

ReMbllltation. and ResaUlement ot Familia. 
aHected by ROIId ProJect. 

·'76. SHRI P.S. G~9HAVI: 
SHRI R.a~~I: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government propose to enact a 
National Policy for the resettlement and rehabilitation of 
the families affected by Road Projects; 

(b) il so, the details thereof: 

(c) whether the Wortd Bank has made resettlement 
and rehebilltation of project-affected peopte mandatory for 
funding infrastructure projects In the road sector; 

(d) if so, the details thereof; 

(e) the details of the Road Projects under progrees 
with Wortd Bank's financial help and persons disptaced 
as a result thereof; and 

(f) the steps proposed by the Government to 
rehabilitate these displaced persons? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS ~ND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) There is no 
separate proposal to formulate a National Policy fOI 
resettlement and rehabilitation of the families affected by 
Road projects. However, a "National Policy on 
Resettlement and Rehabilitation" of project affected families 
displaced because of compulsory acquisition of land fOI 
various development projects has been circulated to 
various Ministries/Departments of Central and State 
Governments. After approval by Government, it will be 
published in the form of a "Resolution." 

(c) Wortd Bank Insists upon an agreement with the 
borrower on resettlement 'plans and borrower's obligation 
to carry it out. 

(d) Bank encourageR "land for land" approaches, 
providing reptacement land at least equal to the Ioet land. 
Broad details of the policy Include valuallon of and 
compensation for lost assets; allocation of adequate 
resources for providing shelter, infrastructure and social 
services; co-ordinated implementation and monitoring of 
resettlement; and Bank financing and docurnentation of 
the plans. 

(e) Wortd Bank has provided loan/credit for USS 306 
million for four laning and improvernent of Nallonal 
Highways In various States. Details are given in the 
Statement enclosed. 

(f) As per reports from State Governments, no 
persons are reported to be affected by the projects except 
for 136 numbers in the State of West Bengal. Out of 
this, 88 have been compensated for land and structures, 
while 48 are being provided with ahops in maJ1cet complex 
constructed out of project coat. 
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National Highway Project Under World Sank Loan (LN 3470-INICR 2365-IN) 

loan Amount 

Date ot Signing 

Date of Closing 

Sl. 
No. 

1. 

2. 

3. 

State 

Hary<lna 

Punjab 

Orissa 

us $ 306 Million 

18.06.1992 

June, 2001 

Name of Project 

4-laning between Kamal & Ambala, 
Km 132.67-212.16 (NH-1) 

4-laning between Sirhind and PunjablHaryana Border 
Km 212.2 to 252.25 of NH-1 

4-laning of Cuttack-Bhubaneswar Section of NH-5 

4. Madhya Pradesh 4-laning of Indor.Dewas Section of NH-3 

5. 

6. 

Maharashtra 

West Bengal 

(Km. 574.4 to 591.6) including construction of Indore 
bypass (31.4 km) 

4-laning between Bassein Creek and 
Manor Km. 439 to 497 (NH-8) 

4-laning between Raniganj and West BengaUBlhar 
Border, Km. 438.6 to 474.0 of NH-2 

"" {, .• : &' . ..J; I ~ . t", • l 
: .~".: -, I 

Length 
in KM. 

79.50 

40.00 

27.80 

48.60 

58.00 

35.40 

Sanctioned 
Cost 

(Rs. Crores) 

287.22 

199.50 

218.41 

102.97 

117.73 

88.27 

80 

Awareness about' Cancer (c) the delaill of acliviIIes proposed to be undertaken 
in different States to combat cancer; 

'177. StlRLVALKO: 
SHRI A. . .GANESWAUURTHI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased 10 state: 

, (a) the fund earmarked for National Cancer Control 
Programme of the Ninth Plan; 

(b) the fund allocated to various State. for the 
purpose during 1998-99: 

(d) whether cancer Is likely to emerge .. the number 
one killer disease; 

(e) if so, the details thereot; and 

(f) the number of cancer CIIMS detected so far, Stat. 
wise? • 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
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EZHILMALAI): (a) Rs. 200.00 crores has been alocated 
lor National Cancer Control Programme during the Ninth 
Plan. 

(11) A provision 01 Rs. 7.00 crores has been made 
nunng the year 1998-99 for various States under the 
National Cancer Control Programme. 

(C) Under the National Cancer Control Programme, 
financial assistance is provided for the following 
schemes:-

(1) Development of Oncology Wing in Medical 
Colleges. 

(2) For installation of Cobalt-60 teletherapy 
equipments to Govt.lCharitabie Organisations. 

(3) For purchase of sophisticated equipments and 
to carry out research activities by Regional 
Cancer Centres. 

(4) For awareness and early detection of cancer. 

(5) For District Projects under awareness and 
early detection of cancer. 

There are 12 Regional Cancer Centres in the country 
which are providing tertiary level treatment to terminally 
ill cancer patients. In addition to this, there are about 
155 institutions having teletherapy facilities for providing 
treatment to cancer patients in the country, 

(d) At present Cancer is the 8th leading cause of 
death and therefore an important specific dilease entity 

in India. 

(e) As per the mortality statistics of cause of death. 
1987 by Registrar General of India under the Scheme of 
Medical Cerlilicate of causes of deaths, cancer accounted 
lor 3.5% 01 all deaths. 

(f) The information on incidence of cancer il aVllilllble 
from population based registries under the National CancPr 
Registry Programme of ICMA. Out of seven IUCh regiatriee 
only data from three registrieS are available for MumbaI, 
Bangalore and Chennai. Based on the data from these 
registries an estimated 7.52 lakhe persons developed 
cancer during the year 1998. State-wise data are not 
available. 

Health fIIellltl.. to All 

·178. SHRI ASHOK NAMDEORAO MOHOL: 
SHRI-'ABHAYSINH S. BHONSLE: 

~ ... " 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Govemment have formulated 
any scheme to provide health facilities to all the citizens 
by the 2000 A.D.; 

(b) if so, the details thereof; 

(c) the total number of doctors required for the 
purpose; 

(d) the steps being taken to meet the goal by the 
2000 AD.; 

(e) the names of the centrally sponsored health 
schemes In operation, State-wise; and 

(f) the targets fixed and achieved thereunder during 
1998-99, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHllMALAI) ; (a) to (f) ; Health being a State subject, 
State Govemments are primarily responsible for providing 
health facilities to the people. Accordingly, to achieve the 
goal of 'Health for All' by 2000 AD, a network of rural 
health infrastructure comprising 1,36,815 Sub-centres, 
22,962 Primary Health Centres and 2,708 Community 
Health Centres has been established throughout the 
country under the Basic Minimum Services to provide 
preventive, promotive and curative health care in rural 
areas. However, the Central Government 858illl Statel 
under the National Health Programmes for Malaria, 
T.B., Leprosy, Blindnesl, AIDS, Cancer, Iodine Deficiency 
Disorders, Mental Health and Family Welfare Programmes. 
Schemes are under implementation lor strengthening 01 
drug quality control and food safety. Steps have been 
tl'ken for strengthening of disease surveillance and 
epidemic response systems to prevent outbreak of 
infectious diseases. 

Under the National Health Programes, assistance is 
provided for equlpmentl, drugs and infrastructure 
strengthening. The National programmes for the t::ontrol 
of Leprosy, Blindness, AIDS ..,d Family Welfare are being 
implemented .. 100 percent Centrally Sponsored scheme. 
In order to effectively contain the incidence of Malaria, 
AIDS, T.B. and Blindness and 10 eradicate Leprosy, 
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Guinea Worm etc., substantial funds have been mobilised 
from the World Bank for strengthening the disease control 
programmes as well as the delivery systems at the district 
level and below. Development of Indian Systems of 
Medicine and Homoeopathy is being encouraged to widen 
the network of health services to the people. 

There are no estimates available regarding the 
requirements of doctors. As per Medical Council of India, 
the doctor-population ratio in respect of aDopathic doctors 
is about 1:1980. Taken together with practitioners from 
Indian Systems of Medicine & Homoeopathy the ratio is 
still better. 

The details showing the list of the CentraHy sponsored 
health schemes in operation throughout the country and 
State-wise target fixed and achieved during 1998-99 In 
respect of these schemes are given in the enclosed 
Statement. 

St.t"",.nt 

1. National Malaria Eradication Programme 

State wise Target & Achievement during 1998 i.e. 
Annual Blood Examination Rate (ABER) Under 

whIch Minimum 10% of Population is 

Name of the State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

to be Screened 

Acievernent In ABER (Prov.) 
during 1998, against the 

fixed target of 10 (Provisional) 

2 

12.26 

43.66 

9.73 

0.55 

25.84 

15.29 

11.90 

13.89 

9.76 

Kamataka 

Keraia 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaiand 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

WestBangal 

UNION TERRITORIES 

Andaman & Nicobar Islands 

Chandlgarh 

Cadra & Nagar H..,.li 

Daman & Diu 

Deihl 

Pondicherry 

to Questiona 84 

2 

16.92 

4.54 

13.02 

15.15 

5.20 

12.87 

29.19 

4.10 

10.19 

12.04 

10.09 

11.28 

10.24 

7.06 

8,31 

2.97 

57.29 

12.93 

29.58 

27.17 

8.78 

5.69 

22,82 
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2. National Leprosy EradictJtion Programme 

Target Fixed in 1998-99 & Achieved till JanUllry, 1999 

SI.No. State/Sector 1998·99 Report 

Detection Treatment Diacharge received upto 

T A T A T A the month 

2 3 4 5 6 7 8 9 

A. STATES 

1. Andhra Pradesh 36000 53063 36000 51499 55000 35153 12196 

2 Arunachal Pradesh 100 102 100 102 400 313 10198 

3. Assam 7200 5716 7200 5716 9000 8639 9/98 

4. Bihar 64700 266228 64700 266165 120000 177690 12196 

5. Goa 300 490 300 490 400 503 12196 

6. Gujarat 4000 9093 4000 9094 17000 9789 11/98 

7. Haryana 200 696 200 696 600 1117 12198 

8. Himachal Pradesh 400 75 400 75 1000 919 8198 

9. Jammu & Kashmir 200 695 200 695 1500 13n 11/98 

10. Karnataka 13000 20995 13000 19654 20000 13057 11198 

11. Kerala 8650 4310 6650 4309 8000 4954 11198 
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2 3 4 6 6 7 8 9 

12. Madhya Pradesh 52000 39076 52000 39076 60000 35726 11198 

13. Maharashtra 10000 32542 10000 32542 55000 28258 12198 

14. Manipur 200 178 200 178 400 505 12198 

15. Meghalaya 50 52 50 52 400 396 9198 

16. Mizoram 50 89 50 89 100 133 12198 

17. Nagaland 200 61 200 56 700 99 12198 

18. Orissa 10000 30101 10000 30101 70000 34541 12198 

19. Punjab 1000 1703 1000 1703 2000 1915 12198 

20. Rajasthan 850 2138 850 2138 8000 10161 12198 

21. Sikkim 100 70 100 70 150 117 12198 

22. Tamil Nadu 10000 31758 10000 31424 43000 38806 11198 

23. Tr;pura 100 304 100 304 400 449 12198 

24. Uttar Pradesh 65000 82016 65000 81385 100000 91849 11198 

25. West Bengal 40000 64101 40000 64885 70000 67095 10198 

26. A & N Islands 80 32 80 32 100 68 11198 

-------.. 
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2 3 4 5 6 7 8 9 
II 

27. Chandigarh 150 128 150 117 400 759 7198 

28. o & N Haveli 100 273 100 273 250 1347 12198 

29. Daman & Diu 80 30 80 30 150 76 10J98 

30. Delhi 500 1058 500 1054 8000 12097 11198 

31. Lakshadweep 30 0 30 0 50 26 6/97 

32. Pondicherry 400 570 400 570 400 260 12198 

Total 323640 638547 323640 634614 652000 576994 

3. National TubefCIJlosis prograrnrne 

Statement showing StatelUT-wise t8lJ1llt5 and achievements with regard to new cases detection 
during the year 1998-99 (uplo December 1999) 

SI.No. Name of StatelUT Targets Achievement Percentage 

2 3 4 5 

1. Andhra Pradesh 74246 59361 79.95 

2. Arunachal Pradesh 1047 2444 233.38 

3. Assam 25850 14609 58.51 

4. Bihar 87568 15042 15.42 

5. Delhi 12080 35789 288.38 
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2 3 4 5 

6. Goa 1406 1380 98.19 

7. Gujaral 47454 53336 112.39 

8. Haryana 19481 31542 161.92 

9. Himachal Pradesh 5976 3465 57.98 

10. Jammu & Kashmir 8870 12111 136.55 

11. Karnalaka 51392 35523 69.12 

12. Kerala 32075 9390 29.28 

13. Madhya Pradesh 77898 19598 25.16 

14. Maharashtra 90164 140316 155.62 

15. Manipur 2214 2351 106.17 

16. Meghalaya 2141 2589 120.95 

17. Mizoram 836 1365 183.38 

18. Nagaland 1476 762 51.63 

19. Oriua 35630 18823 47.22 

20. Punjab 23292 31041 133.27 
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2 3 4 5 

21. Rajasthan 52337 37406 71.47 

22. Sikkim 491 1059 215.90 

23. Tamil Nadu 61455 88353 143.77 

24. Tripura 3326 1164 35.00 

25. Uttar Pradesh 164882 183110 111.06 

26. West Bengal 77853 56691 72.82 

27. A & N Islands 339 382 106.64 

28. Chandigarh 780 1808 208.15 

29. o & N Haveli 167 399 239.64 

30. Daman & Diu 122 o 0.00 

31. Lakshadweep 83 o 0.00 

32. Pondicherry 975 3191 327.23 

Total 973B77 882185 88.63 
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4. National Programme for Control of Blindness 

Monthwlse Performance of Cataract Surgery During 1998-99 
S.No. State Target 

April May June July August 

2 3 4 5 6 7 8 

1. Andhra Pradesh 271050 23003 19001 22308 25990 23713 

2. Arunachal Pradesh 750 142 8 10 8 58 

3. Assam 40000 1117 1295 669 974 886 

4. Bihar 192500 875 400 183 NA NA 

5. Goa 6150 247 304 358 334 

6. Gujarat 252000 11860 11306 15160 32395 20916 

7. Haryana 98600 4945 3567 3016 2570 4371 

8. Himachal Pradesh 12300 385 768 838 502 549 

9. Jammu & Kashmir 11100 167 1225 957 601 674 

10. Karnataka 184800 13286 11836 13382 12995 13366 

11. Kerala 67800 3828 3742 4845 4664 3950 

12. Madhya Pradesh 308000 5814 5932 6766 7587 5665 

13. Maharashtra 22021 22101 25478 29570 29176 
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2 3 4 5 6 7 8 

14. Mampur 1850 43 64 37 

15. Meghalaya 1850 44 53 51 

16. Mlzoram 600 81 30 25 30 26 

17. Nagaland 360 24 9 70 5 27 

18. Orissa 123200 1556 1719 1730 2079 2973 

19. Punjab 147850 8103 4897 3168 5952 4010 

20. Rajasthan 197200 7774 5199 4915 7026 7731 

21. Sikklm 750 33 39 36 34 31 

22. TamiJ Nadu 338800 28051 27987 38205 35926 

23. Tripura 6160 430 559 496 337 320 

24. Uttar Pradesh 431200 272000 10685 10107 10246 10420 

25. Wesl Bengal 184800 12438 11024 NA NA NA 

26. Pondicherry 5000 324 352 425 450 423 

27. Andaman & Nicobar 500 9 13 10 25 17 
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2 3 4 5 6 7 8 

• 
28. Chandigarh 3400 352 251 169 173 85 

29. Dadra & Nagar Haveli 250 11 13 5 13 18 

30. Daman & Diu 250 10 19 21 17 23 

31. Delhi 61600 3503 2329 1865 1283 1946 

32. Lakshadweep 60 0 0 0 0 0 

E.S.I.A.F., C.R. 448 289 453 586 523 

Total 3320330 422924 146752 155363 182460 132268 

Month-wise Performance of Cataract Surgu'Y During 1998·99 

S.No. Slate SepIantar 0ci:Jber Na.wnber Dacambar .In.aIy February MardI Tolal 

2 9 10 11 12 13 14 15 16 

1. Andhra Pradesh 25563 27076 27122 30243 30170 254239 

2. Arunachill Pradesh 18 8 21 9 8 290 

3. Assam 4941 

4. Bihar NA NA NA NA NA 1458 

5. Goa 387 340 423 338 378 3107 

6. Gujarat 30354 19310 31881 28922 41119 243223 
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2 9 10 11 12 13 14 15 16 

7. Haryana nos 7368 12521 6186 7180 59429 

B. Himachal Pradesh 504 457 1457 1387 1354 8201 

9. Jammu & Kashmir 5182 6181 14947 

10. Karnataka 12191 12888 14264 13724 

11. Kerala 6541 4786 6207 4794 4883 48220 

.. 
12. Madhya Pradesh 10189 20422 25597 44053 132025 

13. Maharashtra 32630 30458 45112 34830 271376 

14. Manipur 37 95 54 45 32 407 

15. Meghalaya 1018 

16. Mizoram 25 45 58 38 24 382 

17. Nagaland 4 31 9 20 32 231 

lB. Orissa 5785 6322 22164 

19. Punjab 6953 16272 23087 9439 81881 

20. Rajasthan 13428 17304 18893 23078 19682 122928 
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2 9 10 11 12 13 14 15 16 

21. Sikkim 46 57 51 49 55 431 

22. Tamil Nadu 23894 31131 24342 209536 

23. Tripura 210 316 416 375 3459 

24. Uttar Pradesh 11341 16776 341575 

25. West Bengal N.A. N.A. N.A. N.A. 23462 

26. Pondicherry 470 449 461 439 3793 

27. Andaman & Nicobar 17 18 47 59 271 

28. Chandigarh 164 284 255 1733 

29. Dadra & Nagar Haveli 30 18 16 24 35 183 

30. Daman & Diu 90 

31. Delhi 3323 3083 3709 3353 29441 

32. Lakshadweep 0 

E.S.I.A.F .• C.R. 824 309 418 20 3870 

Total 168539 213224 247460 2004973 
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5. National AIDS Control Programme 

Targets cannot be fixed to control HIVIAIDS as there is no cure at present. However. optimum effot1s 
are made to spread awareness amongst people for prevention and control of HIVIAIDS. 

6. Family Welfare Programmes 

Achievements during 1998·99 (upto December, 1998) 

Immunization Fmnlly Wella,. 

51.No. 5tateslUTs OPT OPV BCG MeuIeI TT (PW) Sterllllatlanl IUD Condom O.P. 

2 3 4 5 6 7 8 9 10 11 

1 . Amlhra Pradesh 1316530 1316563 1365916 1162496 1394704 481536 201300 529537 226488 

2. Assam 211575 210277 234895 190412 227516 n80 25705 30482 21512 

3. Bihar 7525540 920769 109n53 837358 6n084 21179 120949 n858 45379 

4. Gujarat 837170 846939 874428 760050 860161 133447 273672 830836 189970 

5. Haryau 291599 308121 386909 303475 321009 61928 114357 362001 57451 

6. Karnataka 784281 785319 788559 717305 841751 269598 253108 275480 144183 

7. Kerala 374214 384762 398722 355294 3388995 102920 59976 179688 28850 

8. Madhya Pradesh 1$59075 1571M179 162'050 1488888 1658547 194787 311MB5 1501302 5818911 

9. Maharashtra 145988' '483811 1570385 1403378 1355892 336389 256288 87387' 342081 

10. Ori888 8'3135 617872 848395 502786 703t3 151938 267278 84488 
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2 

11 Punjab 

12. Raiasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

t5. West Bengal 

16. Arunachal Pradesh 

17. Deihl 

18. Goa 

19. Himachal Pradesh 

20. J & K 

21. Manipur 

22. Meghalaya 

23. Mizoram 

24. Nagaland 

MARCH 8, 1999 to Questions 108 

3 4 5 6 7 8 9 10 11 

272168 272009 272892 272767 271968 64225 258997 417430 89690 

910868 910898 946280 1114760 1251268 127818 150184 908037 351027 

849759 851n5 948139 825267 882921 257410 308090 238882 182713 

3714493 3817290 4039507 3479438 3545993 165036 1401512 1639466 595422 

982585 989384 1075170 880929 984393 104935 55013 281398 226416 

8839 9006 8831 

124070 127982 154908 

17080 17894 1n48 

93085 92919 93730 

122632 122980 139980 

19905 19949 21859 

24163 24331 32791 

9578 9549 9321 

7100 8401 

6802 

50903 

13684 

89450 

107049 

17017 

17561 

... 
r 

4720 1026 

29886 21762 

13333 2958 

91925 12691 

73852 3066 

18726 1187 

17436 906 

8892 1494 

fl5B7 305 

1523 1006 1390 

41099 211297 11219 

1735 9415 2040 

24530 59399 21417 

5284 7651 2439 

4814 5080 2731 

1708 1201 1746 

818 277 872 

536 20 1n 
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2 

25 Sikklm 

26. Tripura 

27 A & N Island5 

28. Chandlgarh 

29 D & N Haveli 

30 Daman & Diu 

31. Lakshadweep 

32 Pondlcherry 

3 4 

7153 7096 

35414 35523 

3681 3681 

9256 10370 

3857 3966 

1951 1972 

668 668 

12070 12070 

. "I _ .... <: 0 
../ 

ILL effect. of Pe.tlclde. and Chemicals -
"179 . ..s.HRI 5.5. QWAISI: 

SHBI JANG. BAHADUa SJllIGIi.EAIEL: 

5 

6826 

32803 

3699 

12856 

4329 

2002 

568 

23756 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether pesticides and chemicals used in 
vegetables, crops and other food items are giving birth 
to many diseases; 

(b) if so, whether the Govemment have conducted 
any study in this regard; 

(c) if so. the findings thereof; 

(d) the precautionary measuras takenfpropoaed to be 
taken in this regard; and 

(e) the number of persons died or affected 88 a 
resuh of the use of these pesticides and chemicals during 
the last three years. year-wise and StatalUnion territory-
wise? 

6 7 8 9 10 11 

6271 4847 492 682 896 2653 

29689 32072 3890 2512 22391 24886 

3834 3195 1297 887 2113 907 

9746 13315 2106 4186 6914 172 

3293 3613 287 136 181 

1921 1932 289 173 1184 253 

560 574 22 18 629 225 

10780 12172 7417 2832 7857 851 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) Although Indian Council of 
Medical Research (ICMA) has not done any 
epidemiological study. limited studies carried out from time 
to time to assess the level of pesticide residues in different 
food articles including edible products like rice. cereals. 
fruits and vegetables showed that in majority of the 
samples thoy were within the maximum prescribed 
tolerance limits as laid down under the Prevention of 
Food Adulteration Rules. 1955. 

(d) The import. manufact .... e. sale. transport, 
distribution and use of insecticides are being regulated 
by the Government with a view to preventing risk to 
human beings or animals under the Insecticides Act. 1968. 
Education and training are provided to the farmers. 
besides. advocating Integrated 'pest Management (IPM) 
Technology on a large scale which encompaases altemate 
methods for pest control. viz. Cultural. mechanical, and 
bio-control methods and only need-baaed Judicious 
application of pesticides. 
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(e) A Statement outlining information on number 
of persons who died or were affected as a resuH of use 

of pesticides are enclosed as Statement-I and II 
respectively. 
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2 3 4 5 

13. Himachal Pradesh Nil N.R. N.R. 

14. Jammu & Kashmir Nil N.R. Nil 

15. Karnataka Nil Nil 5 

16. Kerala 299 225 257 

17. Lakshdweep Nil N.R. N.R. 

lB. Madhya Pradesh Nil Nil Nil 

19. Maharashtra 200 444 373 

20. Manipur Nil Nil Nil 

21. Meghalaya Nil Nil Nil 

22. Mizoram Nil Nil Nil 

23. Nagaland Nil Nil Nil 

24. Orissa Nil Nil Nil 

25. Pondicherry 60 45 26 

26. Punjab 178 73 76 
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27. 

28. 

29. 

30. 

31. 

32. 

Remarks: 

N.R. 

S.No. 
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2 3 4 5 

Rajasthan 93 418 406 

Sikkim Nil Nil Nil 

Tamil Nadu 78 76 40 

Tripura Nil Nil Nil 

Uttar Pradesh Nil Nil 42 

West Bengal N.R. N.R. N.R. 

The ligures have been compiled based on the Information fumlshed by the SlatelUTs either at the Zonal conferences or 
ligures fumished to Gov!. of India. Ministry of Agriculture, Depn. of Agri. & Cooperation, Ole. of Plant Protection. Quarantine 
& Storage. Faridabad. 

Not Reported. 

Stlltement-ll 

Name of StatesIUTs 1995-96 1996-97 199"-98 

2 3 4 5 

------.------------------------------------------------------------------
1. Andaman & Nicobar Nil Nil Nil 

2. Andhra Pradesh 182 13 Nil 

3. Arunachal Pradesh Nil N.R. Nil 

4. Assam Nil Nil Nil 

5. Bihar Nil N.R. NH 
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2 3 4 5 

6. Chandigarh N.R. Nil Nil 

7. Dadra & N Haveli N.R. N.R. N.R. 

S. Daman & Diu Nil N.R. N.R. 

9. Delhi Nil N.R. N.R. 

10. Goa Nil Nil Nil 

11. Gujaral Nil 2 Nil 

12. Haryana 335 302 151 

13. Himachal Pradesh Nil N.R. t-!.R. 

14. Jammu & Kashmir Nil N.R. Nil 

15. Kamalaka Nil Nil 5 

16. Kerala 1125 803 834 

17. Lakshdweep Nil N.R. N.R. 

IS. Madhya Pradesh Nil Nil Nil 

19. Maharashtra 1122 1815 2751 

20. Manipur Nil Nil Nil 
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2 3 4 5 

21. Meghalaya Nil Nil Nil 

22. Mizoram Nil Nil Nil 

23. Nagaland Nil Nil Nil 

24. Orissa Nil Nil Nil 

25. Pondicherry 660 549 415 

26. Punjab 485 180 420 

27. Rajasthan 105 418 420 

28. Sikkim Nil Nil Nil 

29. Tamil Nadu 836 379 73 

30. Tripura Nil Nil Nil 

31. Uttar Pradesh Nil Nil 42 

:12. West Bengal N.R. N.R. N.R. 

Rornarks: The ligures have been complied bued on thl Information fumilhed by the StatellJTl lither a' the Zonal conferences Of" 

figures furnished 10 Govt. of India. Mlniltry of Agriculture. Dept!. 01 Agr!. & CooperatIon'_ DIe. of Plant ProtectIon. CuarenIIne 
& Slorage. Faridabad. 

N.R Nol Reported. 
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·180. PROF. RITA YEBMA: 
SHRI VUAY GOEL: 
----.".~--

Will the Minister of HEAL IH AND FAMILY WELFARE 
be pleased to state: 

(a) whether reappearance of argernone in muitard 
oil has caused panic amongst consumers 01 DeIhl and 
other parts of the country recently; 

(b) il so, the details in this regard; 

(c) whether the cases of adulteration of food !lema 
are rapidly increasing and the authorities have failed to 
check such aduneration; 

(d) il so, the details of the schemes formulated to 
ensure the sale and manufacture of food items in the 
country and especially in the capital, free from adulteration; 

(e) whether the enquiry committee relating to dropsy 
outbreak last year has submitted its Report; 

(I) il so, the details thereof; and 

(g) the persons found quilty in this regard and the 
action taken against them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) No Sir. According to the 
information made available by the Government of Ncr of 
Delhi, out 01 160 samples 01 mustard oU lifted In Deihl 
during the months of December, 1998, January, 1998 & 
February, 1999, 4 samples were found adulterated with 
Argemone oil. The Govt. 01 Kamataka hu reported 
presence 01 argemone oil in two samples of IllUltard oil 
out 01 14 samples during the month of February (15.2.99). 

(c) and (d) According to the avaHable information 
Irom the State/UT Govemments, the overaH extent of 
adulteration in various food stuffs have been found to 
range between 8 and 11 percent during the Iut five 
years i.e. 1993 to 1997. The Food Health AuthorIIIea of 
StatesJUTs have been requested to keep a strict vigil on 
quality 01 lood stu" including mustard 01 avdable in the 
market. 

The Government of Deihl has taken steps to 
streamline the work of lifting of food samptn and 
detection 01 adunerants in them. An the 27 sub-dlvlslonal 
Magistrates working in 9 districts 01 Delhi have been 

dec:IInd .. Local (Health) Authority under the provisions 
of the PFA Act, 1954. The Deputy Commisaloners 01 the 
9 dlatrlcta u we" as the local police are actively 
auoclated In the effort to eradicate the menace of 
adulteration. The Food I~rs of the Department 01 
the PfA also carry on the raids to Aft sarnplee under the 
supeNIe!on of ~I Maglstratee. Sale of 100M 
mustard oH hu been banned IRIer the orders of High 
Court 01 Delhi since 28th August, 1998. 

(e) to (g) The matter wu Investigated Into by CBI 
which flied a charge sheet against six accused persons 
In the Court 01 ChIef Metropolitan MagIstrate Delhi on 
23,11,1998. The case Is pending trial. 

{Translation} 

New Telephone' EKc .... In Qu) ..... 

1694. SHRI JAYSINHJI CHAUHAN: WHI the MInIster 
of COMMUNICAfio~ be Pfeu8d to state: 

(a) the number of telephone exchanges functioning 
In Gujarat at present; 

(b) the number of telephone exchanges ~.up In the 
State during the year 1997·98, dIatrIct·wIse and Iocatlon-
wise; 

(e) whether the Govenvnent propose to set up some 
new telephone exchanges In the State during 1998-99 
and the next IInancial )'\Jar; and 

(d) if 10, the detells thereof, dlstrlct·wi .. and location 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASIHA): 
(a) At present 1481 telephone exchanges ere functioning 
in Gujarst. 

(b) 58 telephone exchanges were set up in Gujerat 
State during the year 1997·98. The details are given in 
Statement·1 

(c) and (d) There Is a plan to set up 56 new 
telephone exchanges in Gujarat State during 1998-99. 
The details ere given in $tatement·11. 

The plan to set up new telephone axchanges during 
the next IInancIaI year Is not fmalised. 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14: 

15. 

16. 
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.twnen, I 

District-wise list of telephone exchanges set up in Gujarat State during the year 1997-98 

Name of District 

Ahmedabad 

Amerali 

Banaskantha 

Bharuch 

Bhavnagar 

Kutch-Bhuj 

Junagadh 

Mehsana 

Panchmahal 

Rajkot 

Sabarkantha 

Surat 

Surendranagar 

Vadodara 

Valsad 

Khada 

Total 

Location 

Sabannall, Ashram Road, Ranip, Vajalka, Sltapur, Glildan, 
Navada 

Vavera, Vadl Road, Krakhaj. 

DechdaI, Kumwarla, ZaImor, Madka, Nandotara, Rupal, Raiya. 

Gajera, Sisodara. 

Bhavnagar, Saroarnagar-I, Sardamagar-II, Bajud, Bhutia. 

Madhapur, Sarwadi, Adanjport, Wanabhadia. 

Arana, Mekashvan. 

Karannagar, Rajpur, Daran, Khatraj. 

Buka, MorYa (Hasaf). 

J.B. RLU, Lodhika, Lilakha, Zarkhadi, Lilapur, Aradoi 

Arnarapura. 

Varechha, Nanlnaroli. 

Jayanpat, Kharv&, Adariyana, Kotharia. 

Karellbag, Alkapurl, Fatehgunj City, Mandala, Nemata 

Kakval 

Nadiad 

58 
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sl.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 
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..,.".", II 

District·wise lisf of new telephone exc:IIaiIgM to be Nt up In G~,.t SMte during tile year 1998-99 

Name of District 

Ahmedabad 

Amreli 

Bharuch 

Bhavnagar 

Bhuj 

Himatnagar 

Junagadh 

Kheda 

Mehsana 

Palanput 

Rajkot 

Surendranagar 

surat 

Vadodara 

Valsad 

Total 

Raipur Gate, Ganctti Nager, Bapu Nagar, GuIbaI Tekra. 

Mota GorkhatwadI, Mavjlpura 

Vardla 

Plthwad, Bangdana, T .... 

Ameradl, selar!, Vanku, Vadaaar 

satarda 

Vadvivala, Kodavav, Junagadh GIDC, Veraval, Chuda 

Nadiad, Thavad 

sankara, Ramel, Rafu, Billya, Meu, Mudarada, Vadaaan, 
Ankalav. 

Bhilot, Jalchel, Nane Media, Khodu, Dwa, Gorad, Mankadi, 
Dungargar. 

Jamdadar, DhoI, ladhar, Seluka, Shadva, MaJtcet Yard, MoM. 

Rachhardi, Wadhwan. 

Karlmabad, Ramnagar, Amroli 

ManJu.ar, Bhayapura, nizampura, Subhanpura, Panigate, 
Padra. 

Valsad 

56 
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(English) 

OccupetloMl DI~ . .- _.' 

1695. SHRI KRISHAN LAL SHARMA: Will the 
Minister of HEALTH AND FAMil..Y WELFARE be pleased 
to slate: 

(a) whether India has the highest number of 
occupational deaths; 

(b) if so, the main occupational diseases and the 
number of persons afflicted with such cIseases; and 

(c) the preventive and curative steps takenlpropoaed 
to be taken to tackle these diseaseS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHR! OALIT 
EZHILMALAI): (a) to (c) Information is being collected 
and will be laid on the Table of the House. 

1696. SHRI SATYA PAL JAIN: Will the Minister of . - ~- . 
COMMUNICATIONS be pleased to state: 

(a) the date on which the internet services were 
introduced in the Union Territory of Chandigarh; 

(b) the number of connections received for said 
connections in the U.T.; 

(e) the number of connections provided to appIicanta 
out of them: and 

(d) the time by which the remaining appicalloM are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA~: 
(a) 10.12.1996 

(b) 2107 (upto 24.02.99) 

(c) 2107. all have been provided. 

(dl Does not arise in view 01 (c) above. 

i~ ... . 

Con...ton of .... or ~ Into Government 
CompenlM 

1697. SHRI SURESH WARPUDKAR: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have decided ta. convert 
all the 11 major ports into fully owned Government 
companies; 

(b) il SO, the details of the scheme; and 

(c) the reasons which compelled the Government to 
take the said decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRAOHAN): 
(a) and (b) In-principle decision has been taken to 
corporetise Major Port Trusts, in stages and final decision 
wII be taken on case-to-case basis after examination of 
the various issues involved. 

(c) The corporatisation of the Major Ports is aimed 
at giving independent authority 01 decision making to the 
management; to coagulate investment; to expedite 
implementation of the projects and to manage the 
operations of the ports with professional finesse. 

, ,L. 
I," . r l ' • 

...... ~. t..,A, [Translation} 

Opening of New P08t OffIces in U.P. 

1898. SHRI MITRASEN YAOAV: Will the Minister of 
COMMUNiCATIONS bepl8888cnc'-' state: 

(a) the number of applications received by the 
Government for opening 01 new post offices in Uttar 
Pradesh during 1998 till date, district-wise; and 

(b) the reaction of the Government therelo? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): 
(a> The number of applications received by the 
Government for opening new post offices in Uttar Pradesh 
during 1998 till date, district-wise are given in Statement 
enclosed. 

(b) Out of a total number of 279 applications received, 
the demand lor opening a new post office was not found 
justified in 123 cases. Post offices are opened subject to 
nonn based justification and availability of resources and 
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targltts. There is a target for opening 78 Extra 
Departmental Branch Post Offices In Uttar Pradesh during 2 
the current Annual Plan subject to their JU8tIfIcatIon and 
availability of resources. 

ALLAHABAD REGION 
Statement 

List of applications received for opening of 14. AIIahad 12 
post offices district-wise in unar Pradesh Circle 

during year 1998-99 
15. Chandd 3 

Name of District! No. of Applications 
Regionwise received 16. Ghazlpur 9 

2 17. Jaunpur g 

AGRA REGION 18. KauIhambt 2 

1. Agra 19. Mlrzapur 4 

2. Aligarh 
20. Pratapgarh 3 

3. Auraiya 
21. Sonbhadra 2 

4. BUlandshahar 3 
22. Sent Ravidas Nagar 4 

5. Etah 
23. Varanul 10 

6. Etawah 

BAREILLY REGION 
7. Firojabad 

24. AImora 11 
8. Jhansi 

25. Bageehwar 3 
9. Jakaun 

28. BacIaun 3 
10. lalitpur 2 

11. Mathura 27. Banlilly 9 

12. Mahamayanagar 28. Charnpawat 5 

13. Manipuri 29. Hardoi 4 
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2 2 

30. Jotiba Fulenagar 47. Muzatfamagar 3 

31. Kheri 4 48. Paurl 4 

32. Moradabad 49. Rudra Parayag 

33. Nainital 2 50. Saharanpur 2 

34. Pithoragarh 5 51. Tehrl 10 

35. Pilibiht 4 52. Uttar Kashi 

36. Rampur 5 GORAKHPUR REGION 

37. Shahjahanpur 5 53. Azamgarh 2 

38. Udhamsingh Nagar 54. Ballia 11 

DEHRADUN REGION 55. Basti 6 

39. Bijnore 2 56. Bahraich 

40. Bagpat 3 57. Balrampur 2 

41. Chamoli 3 58. Deorlya 12 

42. Dehradun 59. Gorakhpur 8 

43. Ghaziabad 10 60. Gonda 6 

44. Gautambudh Nagar 61. Kushlnagar 6 

45. Haridwar 62. Maharajganj 2 

46. Meerut 3 63. Mau 5 
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64. Sant Kabirnagar 

65. Sharwasti 

66. Sidharthnagar 

KANPUR REGION 

67. Banda 

68. Fatehpur 

69. Farrukhabad 

70. Hamlrpur 

71. Kanpur City 

72. Kanpur (M) 

73. Kannauj 

74. Mahoba 

75. Sahujlmaharaj 
Nagar 

76. Unnao 

LUCKNOW REGION 

77. Ambedkar Nagar 

2 

3 

4 

4 

7 

2 

2 

5 
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2 

78. Barabanld 4 

79. Falzabad 7 

80. Lucknow 3 

81. Raebareli 2 

82. Sultanpur 7 

83. Sitapur 8 

[English] \ ~l,,\ .....~l. 

Dwelopment of SenoIua~ lind p~ 

1699. SHRI NRIPEN GOSWAMI: WUI the Mlnilter of 
ENVIRONMEAT "NO A)RESfr-6e pIeued to ..... : 

(a) whether the Govemmenla of Aaaam, Bihar and 
Uttar Pradesh have submitted any scheme for the 
development and maintenance of sanctuaries, national 
parka and forest reserves; 

(b) If BO, the details of the schemes approved and 
fund allocated; 

(c) the details of the schemes nol approved 80 far 
indicating the reaaona therefor; and 

(d) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) Ves, Sir. The Govemments of Aaaam, 
Bihar and Uttar Predelh have submItIed proposals for 
central assistance for various national parks 
and sanctuaries In their Stat.. under the following 
acherneB: 

1. Development of naUonal park. and 
sanctuarie •. 
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2. Eco-davelopment In end around national parka 
sanctuaries including Tiger Reserves. 

Development of national parks 
and sanctuaries 

Eco-development in and around protected areas 

(c) No funds could be allocated to Bihar clue to non-
receipt of Utilisation Certificates for aJlocationa made during 
the previous years. 

(d) The State Govemments have been asked to 
submil the proposals made in confirmity with the 
guidelines along with the utilisation certificates within first 
quarter of the financial year. ..\--

C Q1"<'\" ,", :, (,'. 
Appointment on CompaalOMte Grounde 

1700. DR. SAROJA V: Will the Minister of 
COMMUNICATiONS"beliJeiiIIH to refer to the' reply given 
to Unstarred Question No. 5684 on July 27.1. regardng 
appointment on Compassionate grounds and state: 

(a) whether the Govemment have aince then given 
the apPointment on compassionate grounds to the 
applicants; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor and the time by which 
these cases are likely to be settled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABlNDRA PURKAYASTHA): 
(a) No. . . . . 

(b) Not applicable. 

(c) Approval in respect of Shri Sohan Singh Rawat 
has been conveyed and prerecrultrnent formalltiaa .,. 
under process. The case of Shri Sohen Singh. Rawat' 
will be setlled alter successful completion of all 
formalities. 

(b) Funds rele888d during 1998-99 to AI8am and 
Uttar Prade8h under various schemes are: 

(Rs. in Iakhs) 

Aaaam Uttar Pradesh 

58.05 81.27 

48.32 

I • '5 

[Translation] \ \~. I' '. ". ~ .r..~ , 
._,' .f . ./ 

ea ... of Gaat,o-Enle,ltla 

1701. SHRI RAJO SI~~H: Will the Minister of 
HEALTH ANIf1AMIL Y WELFARE be pleased to state: 

(a) the number of deaths occurred in Bihar and 
Bengal due to gastro-enteritis during the last three years 
till date; and 

(b) the details of assistance provided by the Union 
Govemrnent to the State Govemments to check the Same 
during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) As per information available. number 
of deaths due to Gastro-enteritis in West Bengal are as 
foUows:-

Year Deaths 

1996 1266 

1997 1089 

817 

Info~ regarding Bihar is not available. 

(b) Asaistance in the snape of ORS packets. 
bleeching ~ and I.V. fluids were supplied to the. 
SIMI Gqvt. Oi Weat a.ngat. . 
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[English] 
u,1 - Ltb 

CennI Sector ,.., St8tJone 

1703. SHRI MOINUL HASSAN AHAMED: ---•..... _- '-'--. 
SHRI U.V. KRISHNAMRAJU: 

1702. SHRI MULLAP~bb,!. ~CHANDRAN: W.· . 
the Minister of ~CONVENTIONAL ENERGY.:.' '.1 K. r.f" 
SOURCES be pleased to state: ... "WMI the Minllter of POWER be pIeued to .... : 

(a) whether energy from waves is being tapped in 
Kerala: 

(b) if so. the details thereof; 

(c) whether the Government have any fresh proposal 
10 tap energy from windslwaves in Kerals; and 

(d) if so. the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) Yes, Sir. A National 
Test Facility was established at Vizhinjam harbour for 
technology development and demonstration. This plant with 
an installed capacity of 55 KW is operational. 

(c) and (d) There are no proposals to build any other 
wave energy plant in Kerala. However, two proposals for 
demonstration wind power projects 01 2 MW capacity each 
at Ramakalmedu and' Nallathanny in Kerala have been 
received for which toe State Government have been 
requested 10 provide further information. 

(a) the ""mber and the nalMS of Central Sector 
Power Stations in the country and the total investment 
mede thereon, State-wise; and 

(b) the installed capacity and util_1ion thereof In 
I'8Ip8CI of each power station, State-wise? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) the names of Central 
Sector Power Stations in the country, State-wise U on 
31 .1.1999 with their ina tailed capacity il given In 
Statement-I enclosed. The information relating to total 
inY8llmenl made on each of these power stations II being 

collected and will be placed on the Table of the House. 
The capacity utilisation of hydro and gas baaed power 
stations depend upon the availability of water and gas 
from time to time. However, the capacity utiliutlon of 
thermal (coal baaed) and nuclear power stations in Central 
sector are given in the enclosed Statement-II. 

SIll,."..,.,., 

S,No. Slate Name of the Type of Installed 
power station primeover capacity 

(MW) 

2 3 4 5 

1 , Uttar Pradesh Tanakpur Hydro 120.00 

SlngrauII 2000.00 

RIhand 1000.00 
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2 3 , 4 5 

Unchahar Thennal 630.00 

Auriya (CCGT) Gas 652.00 

Dadri (CCGT) Gas 817.00 

Narora Nuclear 455.00 

N.C.T.P. Thennal 840.00 

2. Delhi Badarpur Thennal 720.00 

3. Himachal Pradesh Bairasuil Hydro 180.00 

Chamera Hydro 540.00 

4. J&K Salal Hydro 690.00 

Uri Hydro 480.00 

5. Rajasthan Anta (CCGT) Gas 413.00 

R.A.P.S. Nuclear 440.00 

6. Madhya Pradesh Korba STPS Thennal 2100.00 

Vindhyachal STPS Thennal 1260.00 
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2 3 4 5 

7. Maharashtra T.A.S.P.S. Nuclear 420.00 

a. Gujarat Kawas (CCGT) Gas 644.00 

Gandhar (CCGT) Gas 648.00 

Kakrapar Nuclear 440.00 

9. Andhra Pradesh Ramagundam STPS Thermal 2100.00 

10. Tamil Nadu Neyveli-l Thermal 1470.00 

Neyveli·1I 600.00 

11. Kerala Kayamkulam GT·1 Gas 115.30 

12. Bihar Kahalgaon Thermal 840.00 

Bokaro Thermal an.so 

Chandrapur Thermal 780.00 

Malthan Gas 90.00 

Panchet Hili Hydro 80.00 

Tlliaya 4.00 
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2 3 4 5 

13. Orissa Talcher (old) l)\ermal 470.00 

Talcher STPS Themal 1000.00 

14. West Bengal Farakka STPS Themal 1600.00 

Durgapur Themal 350.00 

Mejia Themal 630.00 

Malthan Hydro 60.00 

15. Assam Kopili Hydro 200.00 

Kathalguri Gas 291.00 

16. Meghalaya Khandong Hydro 50.00 

Hoz Basti Hydro 0.01 

17. Manipur Loktak Hydro 105.00 

18. Tripura AgartaIa GT Gas 84.00 
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sr.temenN' 
2 3 

S.No. Name of Power PlF (Apr. 98-Jan. 99) 
Stations 

D.V.C. 
2 3 

A. Coal baaed 15. Chandrapur TPS 28.8 

NTPC 
16. Durgapur TPS 47.4 

1. Badarpur TPS 77.1 
17. Bokaro TPS 37.3 

2. Singrauli STPS 90.2 
18. Mejia TPS 53.0 

3. Rihand STPS 73.0 
B. Nuclellr Poww StIllIon. 

4. Qadri TPS 89.6 
1. Rajasthan APS 64.7 

5. Korba STPS 86.0 
2. Narora APS 76.1 

6. Vindhyachal STPS 87.2 
3. Tarapur APS 78.3 

7. Ramagundam STPS 83.6 
4. Kakrapur APS 70.6 

8. Farakka STPS 34.6 
5. Madras APS 75.9 

~ '--, ~ ~ ~.l.. .... 
9. Kahalgaon STPS 51.5 Waiting Ust of ~~"!£O"neotIane 

1704. ~t:tBL~TILAl KAliDAS VARMA: 
10. Talcher STPS 45.7 SHRt BHARTRAHMI tAHTAB: 

SHAt K.P. MCHAM: 
SHRI JAISINHJI CHAUHAN: 

11. Talcher (old) TPS 52.8 
Will !he Minister of COMMUNICATIONS be pIeuad 

to state: 
12. Unchahar TPS 78.6 

(a) the number of pe~ on the waiting list tor 

N.l.C. 
telephone connections in the country _ on Janu.ry 
31,1999, State-wille; 

13. Neyveli I TPS 69.7 (b) the number of teMphone connecllons allOtted 
during the leat three yeara,. State-wile; and 

14. Neyveli " (Mine cut) 71.8 (c) the IItepe taken by the Government to clear the 
waiting "-I of the ~ connections in the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The number of persons on the waiting list as on 
31.1.99 are as per Statement-I enclosed. 

(b) The number of telephone connections allotted 
during the lasl three years are as per Statement-II 
enclosed. 

(e) Efforts are being made to clear the waiting list by 
increasing the targets for Ihe provision of new telephone 
connections every year, laking into account the waiting 
lisl and demand for new telephone connections. Private 
sector participation is also envisaged for this purpose, in 
the provision of new telephone connections. 

Statement" 

Number of PefSons on the Waiting List as on 
31. 1. 99-State-wise 

SI.No. Stales No. of Persons 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujaral (including 
Oadar. Diu, Daman & 
Nagar Haveli) 

Haryana 

Himachal Pradesh 

J & K 

Karnataka 

3 

1,50,695 

42,271 

81,183 

2,62,939 

1,20,385 

53,610 

37,883 

1,68,631 

2 

9. Kerata (including 

Lakahadweep-{U.T.) 

10. Madhya Pradesh 

11. Maharaahtra (including) 

Goa and Mumbai 

12. 'II0rth-Eaat «including 
Arunachal Pradesh, 

Manipur, Meghalaya, 

Mizoram, Nagaland & 

Tripura) 

13. Orissa 

14. Punjab (including 

Chandigarh (U.T.) 

15. Rajasthan 

16. Tamil Nadu (Including 

Chennai & 

Pondicherry (U.T.) 

17. Uttar Pradesh 

18. Weat Bengal (Including 

SlkIdm, Andaman & 

Nicobar Islands and 
calcutta) 

19. Delhi 

148 

3 

6,73,711 

54,338 

2,60,7n 

17,349 

34,424 

2,17,845 

1,47,865 

3,64,769 

1,22,240 

1,28,742 

o 
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SlalMtMUI 

Number of Telephone Connections Allotted during the "., three ,..15 
SLNo. States 1995-96 1996-97 1997-98 

2 3 4 5 

1. Andhra Pradesh 1.50,021 1,53,606 2,16,487 

2. Assam 20,295 18,003 36,4n 

3. Bihar 33,115 52,368 66,264 

4. Gujarat (including 1,34,832 1,63,053 2,13,824 

Dadar. Diu, Daman & 

Nagar Haveli) 

5. Haryana 52,486 60,800 73,081 

6. Himachal Pradesh 30,212 31,452 40,176 

7. J & K 5,988 15,945 20,819 

8. Karnataka 1,39,694 1,89,608 2,54,378 

9. Kerala (including 1,54,033 1,72,775 2,30,010 

Lakshadweep-U.T.) 

10. Madhya Pradesh 81,275 75,541 1,02,692 

11. Maharashtra (including 4,18,131 4,58,260 5,01,441 

Goa and Mumbal) 
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12. 

13 

14. 

15. 

16. 

17. 

18. 

19. 

2 

North-East (including 
Arunachal Pradesh, Manipur, 

Meghalaya. Mizoram, Nagaland 
& Tripura) 

Orissa 

Punjab (including 
Chandigarh-U.T.) 

Rajasthan 

Tamil Nadu (including 
Chennai & Pondicherry -U.T.) 

Uttar Pradesh 

West Bengal (including 

Sikkim. Andaman & 

Nicobar Islands and 
Calcutta) 

Delhi 

... 

3 

16,433 

31,014 

1,43,569 

1,00,672 

2,07,452 

1,51,336 

1,12,463 

2,00,070 

1705. SHRI AJOY MUKHOPADHYAY: Will the 
Minister of POWER be pleased to '8tite: 

(a) the name 01 the States not given grants under 
the Kutir Jyoti Programme: and 

4 5 

18,056 23,030 

32,505 67,178 

1,53,560 1,65,as9 

1,13,518 1,47,632 

2,90,082 3,64,546 

2,16,912 3,13,918 

1,45,052 2,40,152 

2,03,140 1,80,941 

(b) If 80, the reasons therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) All the States have 
been provided grant under Kutlr JyoII Programme. A 
IIhlI8ment gMng state-wise poeItion of grants under Kutlr 
Jyoti Programme Is enaIaeed. 
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.......", 

Provision of gtant under KutJr Jyoti Programme 

(Re. In laIch) 

SI.No. States Amount of Allocation Amount of Grant 
Grant provided for drawn by SE88IState 
upto March 98 1998-99 Govta. During 1998-" 

CUpto Dec. 98) 

2 3 4 5 

1. Andhra Pradesh 1498 400 216 

2. Arunachal Pradesh 67 50 0 

3. Assam 169 60 0 

4. Bihar 719 400 262 

5. Goa 2 0 0 

6. Gujarat 237 50 25 

7. Haryana 32 0 0 

8. Himachal Pradesh 75 120 25 

9. Jammu & Kashmir 6 0 0 

10. Kamataka 1612 750 626 

11. Kerala n 20 11 

12. Madhya Pradeah 2395 400 
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2 3 4 5 

13. Maharashtra 949 360 275 

14. Manipur 47 50 0 

15. Meghalaya 34 40 16 

16. Mizoram 69 50 0 

17. Nagaland 35 50 0 

18. Orissa 327 120 0 

19. Punjab 89 50 25 

20. Rajasthan 301 60 24 

21. Sikkim 74 50 20 

22. Tamil Nadu 1566 400 204 

23. Tripura 26 20 15 

24. Uttar Pradesh 583 320 0 

25. West Bengal 433 160 0 

Total 11642 4000 2011 
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~ -: ..... 

Paucity of ~~~ a.. In T.rtP1P 

1706. SHAI SAMAR CHQUDHURY: WI! the MInIster 
01 PETROLEUM AND NATURAL GAS be plellMd to 
state: 

(a) whether due to paucity 01 Natural Gas avahbIIIly, 
large sized gas based industrial projects cannot come up 
in Tripura; 

(b) il so, whether the Govemment II'IhInd to intensify 
exploration work in the State; and 

(c) il so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Tripura has gas production potential of 2.02 Million 
Standard Cubic Metres per day (MMSCMO) from 
established projects. Of this, allocation of 1.8 MMSCMO 
has been made to various consumers. Against this 
allocation, contracted quantity is 1.2 MMSCMD, and off-
take vanes Irom 0.8 to 0.95 MMSCMO only. 

(b) and (c) Yes, Sir. ONGC has programmed to 
acquire 1010 Ground Line Kilometers (GLK) of '20' 
seismic data and to drill 2 exploratory wells during IX 
Plan in Tripura Sector of Assam-Arakan Fold Belt. Further, 
a block AA-ONI3, covering an area of 2988 sq. km., 
comprising parts of Central and Eastem Tripura has been 
awarded to M/s. Okland Intemational LOC of USA for 

, ,. " .1... . explo~alion, 
I c., .1' yo 

Purchase Commltt... for Unanl MedIci ... 

1707. StiRI AMAR ROV PRAOHAN: win the Minister 
of HEALTH A1Jln!'AMI[V"WELFXRf: be pleased to illite: 

(a) the procedure/criteria adopted to con8lltute the 
various Purchase Committees for CGHS Unanl MedIcInes 
during the last three years; 

(b) whether frequent changes are made In the 
procedure/criteria for the constitution of such commllt ... ; 

and 

(c) if so, the details thereof and the IIIB8OI18 therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI OALIT 
EZHILMALAI): (a) to (c) The purchase ~ CommIIIee 
is normally constituted for a period of 2 years with the 

approval of Competent Authority, At preaent, the 
commIIIe conslsIa of the following members: 

1. AddI. Olr. (HQ) Chairman 

2. Adel. Olr., MSD Member 

3. Dy. Advisor (Unanl) PAC. Member 

4. Sr, Med. OffIcer IIc Memb8r Secretary 
CGHS Unani Mad. Store Depot 

5. Sr. Mad. Officer (Unani) Technical Member 

6. Sr. Med. OffIcer (Unani) Technical Member 

1108, ~t'.~.,!",ATISH.EELA GAUTAM: WHlthe MinIeI8r 
of COMMUNICATIONS be pleased to state: 

ia) whether Mahanagar Telephone Nigam limited 
have Introduced a 'Cyber Ohabaa Scheme'; and 

(b) II 50, the details and IfIe propoled locallons 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): 
(a) and (b) MTNl has announced the Cyber Dhebaa 
Scheme to provide Internet, ISO/STD/PCO, Video 
Conferencing, Fa. and various other Value Added 
Services at strategic locations In Deihl & Mumbai for the 
benefit of pubHc. No Cyber Ohaba. has been opened as 

, ('r. 
yet. \ ~':" '" ,,' 

TelephOU.) out of order baeed on 8oI8r .,...,.. 
_ ••• _-" < 

1709: SIjf!LSUt:IUL-~WiI& the Minister of 
COMMUNICATIONS be pIHeed to state: 

(a) whether the telephones baed on solar system 
are not working in Bankura and Bardhman districts 
specially Bar8aI, Nllyananct.pur (Both Gangajalghall P.S.), 
Bangora, MeJia and Rarnchandrapur (Mella P.S.) In West 
Bengal: 

(b) II so, the reaaone ltIerefor, and 

(C) the stepa taIcen(propoeed to be taken by the 
aovemment In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) The fault rate of VPTs on MARR systems 
woriling on solar energy is 18.3% in Bankura and 15.9% 
in Bardhman District as a whole. 

(i) As for Barsal, the VPT is not working property 
due to frequency interference with 212 radio 
channel. Efforts are being made to restore it 
in this month. 

(ii) The VPTs at Mejia and Ramchandrapur are 
not working due to fault in Base Unit at Mejia. 
The case was taken up with the supplier and 
fauit is expected to be rectified within a week. 

(Iii) The VPTs at Nityanandapur and Banjora are 
working properly. 

(c) The Circle has entered into Annual Mainteroance 
Contract with the suppliers for maintenance and fault 
repairing of MARR Systems. . \" _ " r -.,J ,. .. ~. t..... ~ ~ ,: 'I ' .," , ~ 1 

Employment on Com .... lon.t. Grounds 

1710. SHAI ARJUN SETHI: Will the Minister of 
COMMUNICAnONS be· pleas~d to state: 

(a) the number of cases of the appointment on 
compassionate grounds in Telecommunications/Postal 
Circles In Orissa pending for the last three years; 

(b) the efforts made by the Govemment to expedite 
such cases; and 

(c) the time by which these cases are likely to be 
settled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) 7 (seven) in Telecom. and 6 (six) in Postal. 

(b) The Circle I:!igh Power Committee meetings are 
regularty conducted as and when the complete relevant 
documents are received for finalisation of the case. 

(c) In Dept. of Telecom. 

Out of 7, 6 cases are likely to be decided within 
3 months, subject to receipt of complete relevant 
documents and one case is sub judice; judgement 
is awaited from the Court. 

In Deptt. of Posts. 

The cases can be finalised on getting relevant data 
and on the decision of the Relaxation Committee. 

Power ProJect. functioning under N.T.P.C. - .. -----
1711. SHRI RAVINDRA KUMAB PANDEY: Will the 

Minister of p~bti· pleased to stBte:-

(a) the total number of power projects functioning 
under the National Thermal Power Corporation at present, 
State-wise; 

(b) whether several Thermal Power Projects are 
lagging behind to achieve their full potential of power 
generation; 

(c) if so, the reasons therefor, project-wise and State-
wise; and 

(d) the remedial steps proposed to be taken in this 
regard? 

THE MINISTER OF POWER MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM); (a) A total number of 17 Thermal 
Power Stations (TPSs) are at present functioning under 
the National Thermal Power Corporation as per State-
wise details, given below; . 

Name of the State No. of TPSs 

Uttar Pradesh 6 

Rajasthan 

Madhya Pradesh 2 

Gularat 2 

Andhra Prade:;h 

Kerala 

Bihar 

West Bengal 

Ori ... 2 

Tot.1 17 
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In addition, two power stations namely. Badarpur TPS. 
Delhi, of the Government of India and Balco Captive 
Power Plant, MP, are being operated and managed by 
NTPC. 

(b) to (d) All NTPC Stations have achieved the 
generation targets of 1998-99 set by the CEA. However. 
NTPC is not able to generate its full potential from the 
Power Stations located in the Eastern Region because 
of lack of demand in the region, sub-transmission 
constraints and lack of evacuation facilities to other 
regions. 

Government IS taking steps to maximise export of 
surplus power from the Eastern Region to other regions 
by suitably enhancing the inter-regional and intra-ragional 
transmission capacity. 

._._------

(I) Mis. Sharali Telenet 

(ii) Mis. Tata 

(iii) Mis. Essar 

(iv) Mis. Hughes Ispat 

(v) Mis. Reliance 

(vi) Mis. Telelink 
._------

(b) and (c) letters have been issued to the Operators 
on 25.1.99 asking them to clear the outstanding dues 
together with interest thereon, immediately. In case 01 
their inability to clear the entire amount in lumpsum 
immediately, they have been asked to make payment 01 
atleast 20% or more of the total amount due by 15.2.99. 
The operators have further been called upon to enhance 
the FBG to cover the balance amount payable after 
deducting the amount paid. This date has lurther been 
extended to 28.2.99. 

(d) Does not arise in view of (b) ~nd (c) above. , ,'I-~ ~ 
Interest on ~cut;!!l Deposit 

1713. SHAI SUDIiIR .. ..9IRI: Will the Minister 01 
COMMUNICATIoNS be pleased to state: 

-td" I'l :Sy'( (cWlfd ". ~ 
Payment of DuM I C:, \... 

1712. SHRI S. SUDHAKAR R~ WiU the Mlnillter 
of COMMUNICATIONS 'be"pieaied to state: 

(a) the total amount to be paid by each 01 the six 
companies licensed to operate basic telephone services; 

(b) whether the Government have directed them to 
pay 20% 01 the outstanding licence lee by February 15. 
1999 and to securities the remaining outstanding amount; 

(c) if so. the details thereol; and 

(d) II not, the steps taken by the Government to 
realise the dues lrom these companies? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI KABINDRA 
PURAKAVASTHA): (a) The total licence lee alongwith 
interest upto 31.1.99 to be paid by the six Ucenceea is 
as lollows: 

Rs. 20.50 Crores. 

Rs. 128.13 Crores 

Rs. 141.02 Crores 

Rs. 422.33 Crores. 

Rs. 103.70 Crores, and 

Rs. 128.36 Crores which has lallen due on 4.3.99. 

(a) the total number of telephone consumers in the 
country, State-wise; 

(b) the total earnings on account 01 security 
deposit; 

(c) the earnings from the interest on amount 
deposited as security; and 

(d) the mode of the use 01 this amount by the 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Total number 01 telephone consumers i.e. Direct 
Exchange Unes (DELs) as on 31.01.1999 are 19,821,033. 
State-wise details given in Statement enclosed. 
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(b) and (c) During 1997-98 the Department collected 
a total amount of Rs. 629.02 crores as Initial depoeIt 

2 3 

(Registration Fee) from applicants of v~ categories 
of telephones. The Department does not earn any InIeresI 9. Kamataka 1368436 
on these collections. In fact, it is the applicants who eam 
interest on amounts so deposited in accordance with the 
rules prescribed in this regard. During 1997-98 a sum of 10. KenIIa 1241891 

Rs. 29.76 cr. was allowed 88 such interest by the 
Department. 

11. Madhya Pradesh 868057 

(d) The amount so received from prospective 
telephone Subscribers towards Regislretion fees is being 

12. North East 132853 
taken to Revenue head of the Department and is treated 
as Internal Resources of the Department which are used 
for both its capital and revenue expenditure. 13. Maharashtra 1697547 

""""nt 
14. Orissa 306466 

Details of Direct Exchange Lines (DELs) Telecom. 
Circle-wise as on 31.01.1999 

15. Punjab 981241 

S.No. Name of the Total Number 
Telecom Circle of DELs. 16. Rajasthan 841599 

2 3 
17. Tamil Nadu 1327670 

1. Andaman & Nicobar Islands 12427 
18. Uttar Pradeah (East) 786540 

2. Andhra Pradesh 1412059 
19. Uttar Pradeah (West) 740416 

3. Assam 182790 
20. West Bengal 363566 

4. Bihar 449214 
21. Calcutta 825580 

5. Guiarat 1396826 
22. ChennaI 562835 

6. Haryana 472369 23. Deihl 1578934 

7. Himachal Pradesh 198883 24- Mumbai 1973772 

8. Jammu & Kaahmlr 101703 Total 19821033 
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[Translation] 

Nehru Place and Okhla Telephone Exc"" 

1714. SHRI MO~I~b....~QM: Will the Minister of 
COMMUNICATfo;iis-be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news item captioned "Nehru Piece and Okhla 
telephone exchange mein kern kame ke liye dalalaun ke 
bolbala" appearing in the 'Navbharat TimBS' dated January 
15, 1999; 

(b) if so, the facts of the matter reported therein, 
and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. This news item has come to the notice 01 
the Government. 

(b) and (c) Mainly three points have been reported 
in the news item: 

(i) Touts operating for work of depositing 
telephone bills and issue of duplicate bins and 
other works. 

Investigations revealed that no tauts were 
operating. 

(ii) Stoppage of token system at Nehru Place. 

To facilitate the public, token system at Nehru Place 
was introduced. However, the same was not found to be 
satisfactory and hence was discontinued. 

(iii) Non-availability of officers on their seats. 

Specific time and day has been allotted for e~ 
officer to meet the subscribers and to redress their 
grievances. All the officers have agai~ been inatructed to 
be available on their seats on the gIVen time and date. 

~6 
{English] 

Allowance for Small Family r j ~ . 
1715. SHRI RAMESHWAR _.eAtlDAR: Will the 

Minister of H~ALTH AND FAMIL V WELFARE be pIeued 
to refer to the reply given to the Unsterred QueatIon No. 

1396 on December, 8, 1998 regarding .aow.nce far IInIII 
"amlly norms 8I1d st.le: 

, (a) whether !he Informallon ... since been collected; 

(b) If 80, !he deta .. thereof 8I1d the d8cIUJtI ...... 
by !he Govemment In thIa regard; and 

(c) if not, the reaaona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) The FIIh CenIraI Pay CornmI8aIon 
had obeerved that there was no JuatIfIcatIon lor any 
enhancement 01 the apecial increment available to the 
beneficia"'" .. a dIatInct addition to their pay till they 
superannuate. The Cornmlulon hlid, however, held !hid 
the methodology evolved for the purpose by the Fourth 
Central Pay Commlulon WIll approprlale and adequate 
and had recommended that the same should be 
continued. 

The Central Civil ServIcH (Reviled Pay) Rules. 1M17 
pn:,vIdea Infe, a/. that employees who are Iri receipt of 
certain additions to pay in !he exllllng ecaIe such .. 
peraonal pay for promoting small famly norms 8I1d In 
whoee case !hue have been repI-=ed In the reviMd 
scale with cOlTlllpOndlng dowance/pIIy at !he urne rate 
or at a different rate, the aIow8/1C8 at the new rate .. 
recommended Ihal be drawn In addition to the pay In 
the revI8ed IC8Ie of pay. Based on the provlslonl In the 
statutory rules, some of 1118 MinIItrtea and DepaJ1rMnIa 
have authortaed the increment admiIIIbIe .. per8one/ 
pay for promoting sm .. family norml at the Ioweet file 
applicable In the reviled acaIes of pay recommended by 
the Fifth Central Pay Commission and accapted by the 
Gover.,ment. In the context of repreeentationa received 
that certain MInIstrtes and Depamn.rts have not adopIed 
a similar course of action, the queatlon of luulng 
appropriate clarlflcatory orders Is under COII8ider8llon of 
the Ministry of Fln8I1C8. 

Personal pay wi. continue to be admillllle to State 
Government officials appointed to posts under !he UnIon 
Government at the rate of Increment .. appIIctIbIe In the 
relevant State IC8Ies of pay, provided thai thI8 ... been 
sanctioned by the Stale Government concerned. ThIs Is 
further subject to the cC]ndHlon that the s.rvlce Is 
contInuoue and the amount of personal pay Ih.I not be 
more IIan one Increment In the sc:aIe of pay ~ 
In the Staht Government. 
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, :- (I' ~f. 
(Translation} \ .. ~·I"! ~)."l. .. , .1 

Post and Telegraph FacllltlH 

1716. ~':i_F!' MAHE~.!:LKANODIA: 
§t!~UW~P.AL . ..LJfADl::lYA Y: 

Will the Minister of COMMUNICATIONS be plell88d 
to state: 

(a) the number of villages in Rajasthan and Gujarat 
where Post and Telegraph services are not available, 
district-wise, separately: and 

(b) the details of the said facilities provided In these 
States during 1997-98 and proposed to be provided during 
1998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(8) The number of villages without post offices in 
Rajasthan and Gujarat are given in attached Statement I. 
These villages are attached with other villages for the 
purpose of postal facilities. 

The number of Gram Panchayats where Telegraph 
Services are not available, are as under:-

Rajasthan 7930 

Gujarat 11730 

(District-wise details are given in the attached 
Statements II &111 respectively). 

(b) The details of postal facilities provided in these 
Slates during 1997-98 and proposed to be provided during 
1998-99 are given in enclosed Statement IV. 

Gram Panchayats provided with telegraph faciHties 
during 1997-98 are as follows: 

Rajasthan 3 

(District Sikar 2 District Nagaur 1) 

Gujarat Nil 

Gram Panchayats proposed to be provided with 
telegraph facilities during 1998-99 are as follows: 

Rajasthan 

(District Dausa 1) 

(District Bikaner 4) 

Gularat 

( District Gandhinagar 2) 

Statement" 

The details of villages without post offices in 
Rajasthan district-wise 

S.No. Name 01 District No. of Villages without 
post office 

2 3 

Ajmer 638 

2. Alwar 1493 

3. Banswara 1165 

4. Baran 880 

5. Bharatpur 978 

6. Barmer 1157 

7. Bhilwara 1206 

8. Bikaner 390 

9. Bundl 662 

5 

2 
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2 3 2 3 

10 Chlttorgarh 1804 25. Pail 553 

11. Churu 572 26. Rajaamend 765 

12. Dausa 776 27. Sawal Madhopur 512 

13. Dholpur 372 28. Siker 495 

14. Dungarpur 556 29. Sirohi 288 

15. Hanumangarh 1481 30. Sriganganagar 2434 

16. Jaipur 1638 31. Tonk 813 

17. Jalore 408 32. Udaipur 1756 

18. Jaisalmer 372 Total 28362 

The details of number of viOages without PoIIt Offiae 
19. Jhalawar 1208 in Guja,.t-District-wise 

Jhunjhunu 447 S. Name of Diatrict No. of Villages without 
20. No. Post Offices 

2 3 
21. Jodhpur 513 

1. Ahmedabad 224 

22. Karauli 511 

2. Banukanlha 937 

23. Kota 656 

3. Gandhinagar 8 

24. Nagaur a". 
4. Maheaana 574 
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2 3 Statement " 

The details of Gram Panchayats DIstrict-wise, where 

5. Sabarkanlha 834 
Telegraph services are not provided in the State of 

Rajasthan 

6. Amreli 309 S. Name of District Total No. of 
No. Gram Panchayats 

7. Bhavnagar 468 2 3 

1. Ajmer 245 
8. Jamnagar 431 

2. Alwar 418 
9. Junagadh 578 

3. Banswara 301 
10. Kachchh 488 

4. Banner 286 
1" Raikol 434 

5. Bharatpur 333 
12. Surendranagar 341 

6. Bikaner 141 
13. Bharuch 684 

- 7. Bhilwara 333 
14. Dangs 253 

8. Bundi 172 
15. Kheda 402 

9. Chittorgarh 369 
16. Panchmahals 1387 

10. Churu 232 
17. Sural 894 

11. Dholpur 123 
18. Vaclodara 1087 

12 Dungarpur 205 
19. Valsad 284 

13. Srlganganagar 286 
Total 10417 
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2 3 2 3 

14. Hanumangarh 243 29. Sirohl 127 

15. Jaipur 490 30. Tonk 203 

16. Dausa 163 31. Udlpur 434 

17. Jaisalmer 109 32. Rajaamand 195 

18. Jalore 245 Grand Total 7930 

19. Jhalawar 227 ..,.",."t II' 
The number of Gram Panchayats, diatrict-w-., 

20. Jhunjhunu 226 where telegraph servicu are not provided 
in the Stale of Guiara' 

21. Jodhpur 281 S. Name of District No. of Gram 
No. Panchaya .. 

78 2 3 
22. Kola 

Ahmedabad 590 

23. Baran 234 

2. Gancf1inagar 57 
24. Nagaur 372 

3. Amrell 534 
25. Pali 280 

206 
4. BanMkMIha 389 

26. Sawai MadhopUr 

161 5. Bharuch 
27. Karaull 

Sikar 223 6. BhavnIIgar 765 
28. 
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2 

7. Jamnagar 

8. Junagadh 

9. Kheda 

10. Kutchh 

11. Nehgana 

12. Panchmahals 

13. Aajkot 

14. Sabarkantha 

15. Surendranagar 

16. Surat 

17. Vadodara 

18. Valsad 

19. Dang 

20. Union Territory 

Total 

3 

588 

795 

779 

562 

951 

1022 

810 

528 

604 

561 

797 

659 

63 

22 

11730 

MARCH 8, 1999 to Questions 176 

The detailB of postal facilities providecllproposed to be 
provided In Rajasthan and Gujarst 

RaJa.than: 

Number of Post Offices opened during 
the year 1997·98 

24 

Target for opening of Post Offices 
during 1989-99 

Departmental Sun-post Office&-2 

Extra Departmental Branch Post Office&-3(' 

GuJarat: 

Number of Post Office opened during 
the year 1997-98 

18 

Target for opening of Post Offices 'during 1998-99 

Departmpntal Sub-Post Office&-2 

Extra Departmental Branch Offices-40. 

Telephone."Adalat. 

1717. SHRI PRADEEP KUMAR YADAV: Will the 
Minister of CoMMUNiCATiO~.jS-be· pleaSed to state: 

(a) the number of Telephone Adalats held in Uttar 
Pradesh during the last three years, till date; and 

(b) the number of cases received in these adalats 
and the number of cases settled out of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) The information is being collected and will be 
laid on the table of the House. 

[Eng/Ish} ,-{ i g 
Requirement of ~ for Jahanabad, !!!!!,r 

1718. SliBLSURENPRA PRASAD 't.!..rJ~V 
(JAHANABAD): Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the estimated monthly requirement of LPG for 
Jahanabad In Bihar at present and the supply poaItIon 
thereof; 
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(b) the steps taken to meet the full requirement of 
LPG in district; 

(c) whether rural areas of the district have been 
neglected in supplying LPG; and 

(d) if so, the reasons therefor and remedial measures 
Government propose to take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
estimated monthly sale of packed LPG by the distributors 
of Public Sector oil companies in Jahanabad District of 
Bihar State is around 67 MTs per month and the demand 
is being fully met. 

(b) the LPG demand of existing consumers enrolled 
with PSU Oil Companies in Jahanabad district of Bihar is 
being met by and large in full. However, whenever LPG 
backlog develops due to law and order problem, floods 
or any disruption in availability due to emergency 
shutdowns at any of the production sources, etc. Oil 
Companies take immediate measures to meet the demand 
in the affected markets through maximising LPG imports 
and by operation of LPG bottling plants during extended 
hours and Sunday and Holidays to clear the LPG 
backlogs. 

(c) No, Sir. 

(d) Due to limited availability of LPG from indigenous 
sources and possible imports, so far the existing marketing 
plans have been made mainly covering towns having a 
population of 20000 and above. However, LPG has been 
introduced in certain environmentally fragile areas and 
hilly areas below 20000 population to protect the 
environment and prevent deforestation. 

With the increasing non-availability of traditional fuels 
and increasing popularity of LPG as cooking fuel due to 
its convenience in use and to prevent further deforestation, 
the Government has decided to commence marketing of 
LPG in the rural areas also. Further, for the purpose of 
undertaking enrolment in the rural areas, industry has 
lormulated the revised 1996-98 Marketing Plan taking into 
account the .following: 

(i) To cover all urban locations with a population 
of 10,000 and above by including potential of 
adjoining villages lalling the radius of 15 tuns. 

(ii) All urban locatiqns having population of 5000 
and above should be surveyed for setting up 
a distributorship and the viability to be 
ascertained by taking into account the potential 
of adjoining villages lalling within 15 Krns. 
radius. 

(iii) Cluster of viUagas within 15 Kms. radius 01 
nucleus villages having a population of 10,000 
(ten thousand) and above, to be surveyed for 
setting up rural distributorship and included In 
the Plan depending upon the viability. 

(iv) Villages within 15 Kms. radius around towns 
having population of 1 lakh and above to be 
surveyed for opening of rural distributorships. 
While identifying rural locations contiguous tn 
these towns, it should be ensured that 
adequate number of LPG distributorships exist 
in such towns so as to avoid marketing of 
LPG by rural distributorships in urban areu. 

(v) All VIP references should be surveyed for 
development 01 LPG distributorships by 
including the potential of adjoining villages 
falling within the radius of 15 Krns. 

Based on the above criteria, Oil Industry has identified 
1285 urban/rural and 401 exclusively rural locations in 
the country lor servicing the rural areas under the raised 
HI~-as Marketin!!_PI,n. , .' ~ ,~" r'S ~~ ;-"(,;r,. " 

',I~ .... ~ 

Development Plan for Telecom Sector In Kernatll .. _ .. _.-
1719. S1:iBL.!:~ .. t.'Ig~~~t(!.<AI: Will the Minister of 

COMMUNICATIONS be pleased ta state: 

(a) the details of the development plan for the talacom 
sector in Karnataka particularly in rural areas of Dharwad 
region during 1998-99 and achievements made so far In 
this ragard; 

(b) the funds allocated for the purpose during the 
said period; 

(c) the number of post offices functioning at present 
in rural areas of the Stale; 

(d) whether the Government propose to 181 up lOme 
mora post offlces In the rural u weH as urban araas In 
the State during 1998-99; • 

(e) If so, the details thereof, location-wile and the 
funda allocated for the purpose; and 
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(f) if not, the reasons theref,or? 

THE MINISTER OF STATE IN THE MINISTRY OF 

Kamataka Circle 

Net capacity 
addition 

DEls 

Dharward Telecom District. 

Net capecity 
addition 

DEls 

Rural Areas of Dharwad 

Net Capacity 
addition 

DEls 

In addition out of a target of providing 2500 Village 
Public Telephones (VPT) during 1998-99, 1378 VPTs were 
provided upto 28.2.99. Out of this It was also targetted 
to provide 10 VPTs in Dharward Telecom District and all 
have been provided. All the 1344 villages In Dharwad 
have been provided with VPTs. 

(b) Funds allocated towarda development for 
Karnataka Circle lor 1998-99 ia Rs. 504.43 crores 
including Rs. 37.86 crores for the rural .,.... Out of this 
the lunds allocated lor the rurel are.. 01 Dharwad 
Telecom. District is Rs. 5.46 crores. 

(c) At present, 8504 Post OffIces are lunctloning In 
rural areas of Kamataka. 

(d) Vas, Sir. 

(e) There is proposal to open 10 P,* 0ffIcea in 
rural areas and 4 post offices In um.n __ 8Ubject to 
the norm based justification. The lunda amounting to 
Rs. 29.61 lakh have been allotted for the purpoee. 

(I) Nil. 

COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) DetaIIa of deYeIopment plan and achievement8 are 
given below: 

Target 

266000 LInes 

200000 Unea 

23902 Linea 

17498 Lines 

8724 Linea 

8500 Unea 

.( .~ \ ~ x. ~ I.' " . 
( \ 

Achievement 
(as on 28.2.99) 

187335 Unes 

170488 linea 

16486 Lines 

15097 Lines 

6724 Linea 

7261 Linea 
, " 

:. I ;, I ~ 

PrIdII..tIon of 011 wen. In WHt Bengel 

1720. SHRIMATI MINATI SEN: Will the Min.er 01 
PETROLEUMANO"NATURAI.. GAS be pleased to alate: 

(a) whether Oil and Natural Gas Commlsalon has 
decided to ha.ncf over the oil well of Ichapur, Chakda 01 
Calcutta and other two 011 well at BoraI and Chandkuni 
in Mldnapore District through open tender wherein heavy 
production Is reported by ONGC; and 

(b) If eo, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY or; 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (&HRI &ANTOSH KUMAR GANGWAR): (a) No, 
Sir. ONGC has not repod8d heavy producllon In any 
wei In West Bengal. No decIaIon h. also been taken 
by ONGC for hMdIng over any 011 well In Weal Bengal 
through open bIndM'. 

(~ Doee not ..... 
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Pari. Convention 

1721. S.tiRI SUSHIL KUMAR slNQIok win the MinIIter 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government weR! among the 
signatories to the 1996 Paris Convention; 

(b) if so, the details thereof; and 

(c) the action taken in regard to the deliberations of 
the convention? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, Sir. 

(b) and (c) Information is being colier.:ted and would 
be laid on the Table 01 Ihe Sabha. 

I~I 
T,e'ephone Advl.ory Commltt". 

In North-Eastem State. 
_ 4_' --.- •• - ---

1722. SHRI BHIM DAHAL: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Telephone Advisory Committee have 
been constituted in the North·Eastem States including 

Sikkim; 

(b) if so, the details thereot; 

(c) if not, the reasons therefor; and 

(d) tile time by which these are likely to be 

constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHAj: 
(a) and (b) Yes Sir. Telephone Advisory Committee In 
the North·East States i.e. Agartala, Mizoram, Nagaland 
(Dimapur), Manipur (Imphal), Arunachal Pradesh, 
Meghalaya (Shillong). North·East Circle as wall as Sikkirn 
have already been constituted. 

(c) and (d) Does not arise. 

[Engish) 

Petrol Pumps on Aent LHae at a_llor 
-, --- In Madhya Pl'lldesh --------_. - .-

1723. SHRI ASHOK ARGAL: Will the Minister of 
PETROLEU~N'O"'NA"'liRAL GAS -be pleased to state: 

(a) the details of the petrol pumps of Indian Oil 
Corporation and Hlnduatan Petroleum being run on rent 
lease' at Gwallor and Chambal Division of Madhya 
Pradesh alongwith locations thereof; 

(b) whether there is any scheme to auction the petrol 
pumps being run on rent lease in future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) In 
Gwalior and Chambal Divisions of Madhya Pradesh, one 
retail outlet of Indian Oil Corporation Limited at Malanpur 
in District Bhind is being run on ad hoc basis by an 
ad hoc dealer pending selection of regular dealer through 
Dealer Selection Board, applications for which have 
already been invited. Another retail Clutlet of Indian 011 
Corporation in District Guna in this area Is being operated 
on Company Owned Company Operated (COCO) basis 
with manpower for operation being provided by a job 
contractor. 

As regards Hinduatan Petroleum Corporation limited. 
the corporation has reported that all their retail outlets In 
the aforesaid area are baing operated by regular dealers. 

(b) No. Sir. 

(c) Does not arise. , \' ~.-
[English} 

\., 
NagapaHlnam Harbour 

1724. SHRI K. KRISHNAMOORTHY: WI. the MInI8ter 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the Nagapattlnam Harbour once used as 
a major port for the cargo and paasengar traffic has now 
become obsolete and Is n~ In use; and 

(b) If 50, the Govemment have any propoul to 
deepen It for the peaaenger and cargo traffic to help 
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agriculturists of the area and provide fishing and export 
of marine products? 

THE MINISTER' OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. 

(b) The responsibility of development of minor ports 
lies with the State Government concerned. The 
Government of Tamil Nadu is taking action to revive the 
activities at Nagapattinam Port. 

New Telephone(ffonnectlona In _ ~.'!!! -., .. ,. ........... 

1725. SHRI KIBTJ _Y.~f.lDH,~riI ~~~tt: Will the 
Minister 01 COMMUNICATIONS be pleased to state: 

(a) the number of applications pending for new 
telephone connections at present in Delhi particularly In 
Idgah and Yamuna Vihar telephone exchanges, exchange-
wise: and 

(b) the steps proposed to be taken by the 
Govemment to clear the waiting list in the State and the 

said exchanges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) As on date there is no waiting list in Delhi including 
Idgahs & Yamuna Vihar telephone exchanges. In MTNl, 
Delhi, a total 01 53864 OBs (Orders released for providing 
telephone connections) are pending for providing new 
telephone connections as on 28.2.1999. Out of these, 
the OBs pending in Idgah and Yamuna Vlhar Exchanges 
are given below: 

Exchanges Total 

Idgah 3454 

Yamuna Vihar 3237 

(b) A comprehensive plan has been fomulated to 
provide telephone connections by laying additional 
underground cables. The work· of laying underground 
cables, especially in the areas where the provillon of 
telephone connections is non-feasible at present, is in 
progress. Most of the pending OBs are lkely 10 be cleared 
progressively by 30th June 1999. 

.I.: " 

.!!!~ ServIce to cable Oper8ton 

1726. SHRI PRASAD BABURAO TANPURE: 
DR. UL.HAS" VASODEC PA lie: 

Will the Minister 01 COMMUNiCATIONS be pleased 
to state:' 

(a) \mether the VSNl has discussed the matter 
regarding providing internet to the cable operators; 

(b) if so, the details thereof; 

(c) the time by which internet is likely to be provided 
10 the cable operators; 

(d) whether VSNl has identified the companies who 
can provide maintenance and service to the customers; 

(e) if so, the details thereof; and 

(f) the other steps taken by VSNl for cost effective 
provision of internet to the cable operators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) yes, Sir. Some of the Cable operators have 
approached VSNl about Internet Connectivity. 

(c) Internet capacity to cable operators is available 
on demand. VSNl is offering Intemet Connectivity to all 
the ISPs approaching them including Cable Operators. 

(d) and (e) VSNl has not planned to offer Intemet 
access over cable on Its own. 

(f) At present VSNl has 88 Mbps Intemet Bandwidth 
on Intemational Satellite & Cable medium in proportion 
of 80:20. VSNl is further acquiring 45 Mbps on Cable 
route and 3x8 MB on satellite route to meet future 
additional Intemet Bandwidth requirements. Due to larger 
share on cable medium. International Internet Band width 
Is e~ed to become more cost effective. 
'~'~~- (\ 's- (.3W.€ \. 

Shortage of Coal aupply for Thermal Planta 

1727. D.R. SHAKEEl AHMAD: WUI the Minltlter of 
POWER be pleased to ltiti: 

(a) whether power generetlon has been adversely 
affected due to shortage In the supply of coal to Thennal 
Power Planla and pow_ atatIons; 
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(b) if so, the facts in this regard; 

(c) the total requirement of the coal of various 
Thermal Power Plants raised from different coal 
companies during the last three years, year-wise; 

(d) whether instructions have been issued to the 
concerned agencies to ensure sufficient and timely supply 
of coal to power plants and stations in the country and 
esp()cially in Bihar; and 

(e) if not, the reasons therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS ANb MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) No, Sir. Coal demand has 
been fully met and there was no generation loss on this 
account. 

(b) Does not arise. 

(c) The total annual requirement (Linkage), receipt 
and consumption of coal in respect of various utility 
Thermal Power Stations for the last three years I.e. 
1996-97. 1997-98 and 1998-99 (upto Jan., 1999) are given 
below: 

(Figures in thousand tonnea) 

Year Linkage Receipt Consumption 

1996-97 203560 197329 192540 

1997-98 233635 208979 202809 

1998-99 182886 166599 170313 
(upto Jan. 1999) 

(d) and (e) Coal supply to all utility Thermal Power 
Stations is regularly monitored by CEA and is also 
reviewed in meetings by Secretary (Coord.), Cabinet 
Secretariat Irom time to time. Instructions to concerned 
organisations are issued lor remedial measures as and 
when required. Recently, attention 01 Ministry 01 Coal hBfl 
been drawn to the reduction in coal stocks at Thennal 
Power Stations 01 Bihar State Electricity Board requesting 
them to augment coal supply to these power stations to 
avoid any loss 01 power generation In the State due to 
shortage of coal. 

~_,!et~'" E~_ ~Icy 

1728. SHRI D.S. AHIRE: 
"SRRIMAoAN PATIL: 

Will the Minister of NON·CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government have approved the draft 
01 the New Renewable Energy Policy; 

(b) If so, the details thereol; 

(c) If not, the reason therefor; and 

(d) the time by which the policy is likely to be 
approved and implemented? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS ANO MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (d) The Ministry 01 Non-
Conventional Energy Sources Is preparing a 
comprehensive Renewable Energy Policy. The main 
objectives 01 the Renewable Energy Policy Include 
augmentation 01 grid electricity supply, energy for rural 
development, subatlMlon of lossll fuels for decentralized 
applications and reduction In environmental pollution and 
degradation. The draft of the Renewable Energy Policy 
Is being IInalised In the Ministry, lor submIuion to the 
Government for approval. 

[English] 

New Thermal PIII"t. of NTPC 

1729. SHRI AJIT JOGI: WHI the Minister 01 POWER 
be pleased taBlate: -

(a) whether NIIIionaI Thermal Power CorporatIon need 
Rs. 11000 crore to finance in New Thermal Power Plants 

(b) if so, the details thereof; and 

(c) the time by which the power production in theee 
new plants is likely to commence? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (t) The requlalte information 
is given In the statement attached. NTPC propoaea to 
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implement the 6 new projects with a debt equity 
ratio of 70:30. The total borrowings required for the 

implementation of these projects are likely to be over 
Rs. 10,800 crores. 

Statement 

Statement showing the details 01 the New Thermal Power Plants likely to be taken 
up for implementation by NTPC in the near future 

51. Project Capacity Estimated Commission Remarksl 
No. Location (MW) Cost in Schedule Status 

Rs. Crs. 
Price Basis .. 

1. Kawas CCPP 650 1698.06 2001-02 Techno-
Stage II (1 qtr. 1998) Economic 
Gujarat Clesrance 

of the CEA 
is available 

2. Jhanor- 650 1816.02 2001-02 -<10-
Gandhar (III qtr. 1998) 
CCPP Stage II 
Gujarst 

3. Ants CCPP 650 1758.52 2001-02 -<10-
Stage II (I qtr. 1998) 
Rajasthan 

4. Auraiya CCPP 650 1721.66 2001-02 -<10-
Stage II (I qtr. 1998) 
Uttar Pradesh 

s. Talcher STPP 2000 6648.83 U1 2003-04 -<10-
Stage II (4x500) (III qtr. 1997) U2 2003-04 
Orissa U3 2004-0S 

'U4 2005-06 

6. Ramagundam 500 1787.13 early Xth Techno 
III, A.P. Plan Economic 

clearance 
of the 
CEA is 
awaited. 

Total 15430.22 
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. - LL. ' . •. f' clil'" '. ~, UnCt-' 'I .-

Admlnlaterlng of expired Polio Dropa 

1730. SHB!..Q~OA-BABURAa.,PARANJPE: 

S~~~§~Ly'JR.Jil~Gij. DSCDIA: 

Will the Minister of HEALTH AND FAMILY WELFARE, 
be pleased to state: 

(a) whether the cases of administering expi!ll/d polio 
drops to the children in different parts of the country 
have been reported during the last three years till date; 

(b) il so, the details thereof, Stete-wise and location-
wise; 

(c) the reasons therefor; 

(d) the action taken/proposed to be taken against 
those lound quality; 

(e) whether in certain cases polio drops have proved 
10 be ineffective; 

(I) il so, Ihe delails thereof; and 

(g) Ihe remedial steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) 10 (g) No, Sir. No case of administering 
dale expired polio drops to the children has come to the 
notice 01 the Govemment. In June, 1998, some newspaper 
reports had alleged that some children in Ghaziabad (UP) 
had been administered spurious Oral Polio Vaccine. A 
high level technical committee was constituted immediately 
10 enquire into these reports. The Technical Committee, 
in its report has observed that ahhough the vaccine in 
question was of standard quality, in sorne cases it had 
been administered ever after the monitors affix on the 
vaccine vials had changed colour, signifying loss of 
effectiveness. Further use of this vaccine was stopped 
immediately. The Government of Uttar Pradesh was 
advised to revaccinate the children who were given this 
vaccine and to take such administrative measures as were 
necessary. All State Govemments haw been alerted to 
train the staff in the use of vaccine vial monitors and to 
maintain the high quality of the Polio Vaccination 
Programme. 

{English] r ; i ... 

Parmanent Appointment of Stat\' Nuraea 

1731. SHRI A.C . .JQS: Will the Minister of HEALTH 
AND FAMICV'"WELFARE be pleased to state; 

(a) the nonnslerfteria being' followed by the AIIMS 
for the appointment of staff nurses; 

(b) the number of staff nurses appointed by the 
Institute on ad hoc basis during the last three years, 
year-wise and the re880", for making appointment on 
ad hoc basis; , 

(c) whether the Government have any plan to appoint 
all the adhoc staff nurses of AIIMS as the pennanent 
staff of the institute; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Appointment of Staff Nurses Gr. II are 
made by selection 88 per recruitment rules from the 
candidates sponsored by the Employment Exchange. 

(b) The number of staff nurses appointed in the 
Institute on ad hoc basis during 1996, 1997 and 1998 
were 183, 132 and 231 respectively, against leave 
vacancy, long absenteeism, tennination, resignation etc. 

(c) to (e) Ad-hoc nurses with mora than two years 
service and eligible as per recruitment rules are 
considered by the Institute a10ngwith others to be called 
for interview and those selected by the Selection 
Committee are appointed on regular basIa. 

Shlmllpal toreat In OrIa .. --- -, .. ,-'" 

1732. S.t!f!! eaNJlB BISWAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Govemment have drewn up any plan to 
save Shimlipal forest, its project tiger and also other rare 
species from destruction; 

(b) if 80, the details thel8of; and 

(e) the manner In which the ~overnment propoae to 
implement the plan? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABULAL 
MARANDI): (a) to (c) Yes, Sir. Similipal Forest has been 
brought into the category of Tiger Reserves in 1973-74 
and also subsequently declared as Biosphere Reserve to 
protect and conserve its flora and fauna including tiger 
and other rare spacies with total ecosystem approach. A 
massive Eco-Development programme is also being 
implemented in peripheral villages of Similipal Tiger 
Reserve to reduce the biotic pressure on its natural 
resource!!. \'" .., .. , 

,. 

Subsidy on Solar Equlpments 

1733. DR. T. SUBBARAMI REDDY: Will the Minister 
01 t:!9~:g?NVENTIONAL ENERGY SOURCESI be 
pleased to state: 

(a) whether attention 01 the Government has been 
drawn to the news-item captioned "how subsidy lor solar 
equipment vanishes into thin air" appearing in the Indian 
Express dated February 1, 1999; 

(b) the facts 01 the matter reported therein; 

(c) whether the Government have examined the 
reports published in this regard; 

(d) il so, the details thereof; and 

(e) Ihe steps being considered to take action against 
those held responsible for this misuse? 

THE MINISTER OF POWER MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) to (e) The solar energy programme of the Ministry 
01 Non-Conventional Energy Sources Is implemented 
through the renewable energy agencies in various States. 
In Delhi, the programme is implemented by the Delhi 
Energy Development Agency which functions under the 
Government 01 National Capital Territory of Delhi. The 
Ministry has examined this and earlier reports which 
appeared in Ihe press and have obtained Information from 
Ihe Delhi Energy Development Agency. 

FollOWing examination by audit, the Comptroller and 
Auditor General (CAG) has pointed out certain irregularities 
in the implementation 01 the programme by DEDA. This 
includes sale 01 solar lanterns whose genuin.s could 
nol be verilied and expenditure on free supply of solar 
lanterns 10 Ministers and Government officials on 
demonstration basis. 

DEDA has reported that one Project Officer has been 
placed under suspension following the observations 
regarding the bogus sales of solar lanterns. According to 
the Agency, the free supply 01 solar lanterns was lor 
demonstration purpose only and the lanterns are still the 
property of the Agency. The matter is also being looked 
into by the Lokayukta and by the Deputy Commissioner 
(East), Delhi. 

Revision of Vot~~~:,_ List In K~~ 

1734. SHRI K.C. KONDAIAH: Will the Minister 01 
LAW, JUSTiCE-ANO'COMPAii/YAFFAIRS be pleased to 
state the steps taken to revise the voters' list in view 01 
ensuing Assembly elections in Kamataka? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl): The Election Commission has 
inlormed that it has ordered Special Revision 01 the 
electoral rolls in the State 01 Kamataka with 1.1.1999 as 
the qualifying date before the ensuing Assembly Elections 
due belore December, 1999. The publication of draft rolls 
and final publication 01 rolls have been scheduled for 
10.4.99 and 12.7.99 respectively. 

[Translation] 

Plantation on the National Highways 
by Private -seClor 

1735. SHRI TEJVEER SINGH: Will the Minister of 
SURFACE TRANSPORT· be-Pleased to state: 

(a) whether there is any scheme for the plantation 
on either side 01 the National Highways by the private 
sector; and 

(b) if so, the manner in which the plantation work 
would be undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. 

(b) Ministry has decided to permit public sector 
corporations/reputed private companies/Voluntary 
organisations to develop and maintain gardens/tree 
plantationsliandscaping in vacant National Highway land 
on either side of the road/central verges/rotaries lor 
beautification and prevention 01 encroachments. For this 
purpose strips 01 National flighway land can be allotted 
to reputed organisations under a Memorandum 01 
Understanding. The salient leatures 01 the scheme are 
given in the statement enclosed. 
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Statement 

Salient features of the scheme of MOST regarding 
greening of National Highway land 

(i) The Memorandum 01 Understanding will 
generally be valid lor 5 years unless 
terminated earlier, renewal beyond 5 years will 
be considered taking into account the 
performance 01 the Agency, and the needs 01 
National Highway development. 

(ii) The entire cost 01 developing and maintaining 
gardensltree plantation/landacaping shall be 
borne by the concerned Agency. 

(iii) No construction 01 any kind will be permitted 
on the National Highway land. 

(iv) No commercial usage 01 any kind from the 
land by way of sale 01 plants, setting up 01 
Nursery". etc. shall be permitted. 

(v) The Agency shall be allowed to publicise the 
free service on hoarding 01 approved size. 
which should not distract the attention of 
vehicle drivers. Such hoardings should be got 
approved Irom the State PWD/NHAI. 

(vi) The garden/tree plantation/land seaping will be 
developed and maintained to the satisfaction 
of the Engineer-in-Charge and the National 
Highway land will be vacated if so desired lor 
the development of the road or any other 
public purpose in a clean condition within one 
month of the notice from the Engineer-in-
Charge. The Engineer-in-Charge lor the 
purpose shall be the Executive Engineerl 
Divisional Engineer of the State PWD/NHAI 
under whose jurisdiction the said section 01 
National Highway lalls. 

(vii) The ownership 01 the said NH shall continue 
to vest with Ministry of Surface Transport at 
all times. 

(viii) On expiry of the Memorandum of 
Understanding, all lenclng rnaterialltr8e guards. 
trees. shrubs tubewell If any provided shall 
automatically become the property of the 
Ministry of Surface Transport. 

{English] \ !J;, 
V~~I~ 

1736. DR. BIZAV SONKAR SHASTRI: 
SRRI-VA1KO: 
SHAI A. GANESHAMURTHI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-item capitioned "Pesticide poIIon .. 
vultures' number" and "alarming decline In vulture 
population" appearing in the Hindulltan nme. and 77mes 
of Indis, dated January 15, 1999; 

(b) if so, the facts of the matter reported therein Md 
the reaction 01 the Government thereto; I 

(c) the vulture population in 1980 and 1998 In !he 
country and the causes for its decline; and 

(d) the steps taken by the Government to SIMt the 
vultures? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (A) Ves Sir. 

(b) to (d) The Bombay Natural History Society has 
published a report stating thet high IeveIa of chemicals 
and pesticides are affecting the vulture populations 
throughout the country. Food shortage caused due to 
efficient utilisation of carcasses could be aIao one of the 
reasons. Presence of any avian disease Is allo not ruled 
out. A detail study in this direction is contemplated. No 
reliable data is available about the number of vuIIuree In, 
the countrl· \-\ :'.t.. :, I --

loe to Amend Pact with Reliance 
and E...- Reftnerlt!~ __ 

1737. stIB.I...J4.~H;. 
S~~§~.WABPU~ 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment have atced the IndIM 
Oil Corporation to negotiate a pact with Reliance and 
Essar refineries to market products; 

(b) if so, the detfils of the changes proposed In IhIa 
regard; 
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(c) the reasons for making changes in the marketing 
policy; and . 

(d) the time by which the new marketing companies 
are likely to be set up and start functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The Indian Oil Corporation had proposed agreements 
with Reliance Petroleum Limited and Essar Oil Limited in 
regard to the marketing of controlled products of their 
refineries for Govemment approval. The proposal wes 
examined by the Govemment and ICC was asked to 
'effect certain changes in the agreements including sharing 
01 the controlled products among the public sector oil 
companies viz. IOC, BPC & HPC, etc. to ensure equitable 
distribution. The agreements have nO! ,v,et been Signed. 

r\.~ "",: .. ~ I"', 

Facilities for Eye Lazer Surgery 

1738. S~~.!3bJ~ .. KI~IjQRE TRlP.ATHY: Will the 
Minister 01 HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether a large number of foreign tourists are 
visiting India, attracted by the low cost of "Lasik", Eye 
Lazer Surgery done in major Metropolitan cities; and 

(b) if so, the facilities being provided to attract this 
special segment 01 tourists? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) No, Sir. 

(b) Does not arise. 

DoctoralNur... end Patient. Ratio 

1739. SHRI PRAKASH YA~I:!.WANT AMBEDKAR: W~I 
Ihe Minister of HEALTH AND FAMILY WELFARE be 
pleased to slale: 

(a) the ratio of doctors and nurses in relation to 
patients in the country, StateJUnion Territory-wise; 

(b) whether the ratio is adverse; and 

(c) if so, the steps taken/proposed to be taken to 
increase the number of doctors)Uld nurses? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) StatellJT-wise ratio of doctors 
and nurses in relation to patients is not maintained. 
However, ",e overall Nurse-bed ratio varies from 1:3 to 
1:10 depenhing upon the strength of unitslhospitals. 

The Nurse population ratio is about 1:2198. The 
Ocotor population ratio for allopathic doctors is about 
1:2250. Taking into account, the number 01 qualified 
practitioners in Indian System of Medicine and 
Homoeopathy, the said ratio would be 1 :950. 

(c) 'Health' is a State subject under the Constitution. 
It is the responsibilhy of the State Governments to take 
steps to increase the number of Doctors and Nurses as 
per their requirement. 

However, during the 8th Plan, 10 additiona; schools 
of Nursing have been sanctioned to different States by 
the Government 01 India. It is also proposed to open 50 
schools of Nursing during 9th Plan period, 01 which 
16 schools have been sanctioned to different States in 
the country. 

In the case of Doctors, 14 new medical colleges 
have been permitted to be set up afnlr 1.6.92 and the 
number of medical graduates passing out every year is 
around 17,000. 

.. ( Adultel'lltlon In Tea 

1740. SHRI HANNAN MOI.,LAt:i: Will the Minister of 
HEALTH OF FAMILY WELFARE be pleased to state: 

(a) whether large scale adulteration in loose tea has 
been found as reported in the Business Standard, dated 
January 12, 1999; 

(b) if so, the facts of the matter reported therein; 
and 

(e) the action takenlproposed to be taken by the 
Government in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) The Busindes Standards dt. 
12.1.99 has pubflshed a news item reportedly based on 
a study of analysis of 26 loose tea samples conducted 
by the Consumer Guidance Society of India, Murnbai. 
The details of the findings of study are yet to be received 
from the society. 
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(e) The Food Health Authorities of StatesIU.Ts. have 
been requested to keep a vigil on quallly of food Items 
including tea. >: .. A .... .\ 

Badagara Uaha Canal 

1741. SHRI •.• Y-,Y .... RAGHAVAN: 
sHRi MULLAPALL Y RAMACHANDRAN: 
SflRI·VARKALA RADHAKRISHNAN: --..... . 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether a scheme for the excavation work of 
Badagara Maha Canal was approved by Union 
Govemment in 1965; 

(b) il so. the details of the project and the work 
undertaken so lar in this regard; 

(c) whether the State Government of Kerala has 
submiHed a modified project report at a total estimate of 
Rs. 1639 lakh together with the schedule of rates of 
1996 for the approval of the Union Govemment and 
assistance under 50% Centrally sponsored scheme; and 

(d) il so, the details thereof and reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (b) Yes, Sir. A proposal for excavating Badagara 
Mahe Canal at a cost of Rs. 68 iakhs was approved by 
the Central Government in 1965 under the Centrally 
Sponsored Scheme. A sum of Rs. 57 lakhs has been 
spent on excavation of the canal in different reaches and 
lor its repairs and upkeep of certain completed structure. 

(c) and (d) Yes, Sir. The project will be approved 
sublect to the viability 01 the scheme and also availability 
of funds. !) \ ,.' 'J 

~ t (I) 

{Translation} 
j. 

Pollution by Vam Organic Factory 

1742. SHRI QAROGA.fBASAD ... SAROJ: Will the 
Minister of ENViRONMENT AND FORESTS be pleased 
to state: 

(a) whether Varn Organic Factory is polluting the river 
Ganges for the last twenty five years; 

(b) if 80, the reUOf1S therefor; and 

(c) the officers found guilty of ttlia negligenoe .nd 
punishment given to them by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABIJLAL 
MARANDI): (a) and (b) Mis. Vam Organic Chemica .. Ltd. 
(Distillery Unit) was commissioned in 1982 In Gelraw. 
Industrial Area, Moradabad. The Industry has primary and 
sacondary facilitias for effluent treatment aince a long 
time. However, the problem of Biochemical Oxygen 
Demand and colour In the effluent rernam. even .... 
sacondary treatment. Directione have been issued from 
time to time by the Uttar Pradesh Pollution Control Board 
to the industry for upgrading the effluent treatment plant 
to meet the discharge lltandards. The Industry has aIeo 
been directed to refrain from discharging effluent into the 
Bagad river. As a result, to store the treated effluent 
during dry weather, the Industry hu constructed lined 
lagoons which are In operation Ilnee October, 1997. The 
industry is aHowed to discharge treated effluent from theee 
lagoons into Bagad during monsoon months only when 
there is adequate flow available in both Bagad and river 
Ganga. Bagad river carrying treated effluent8 of Mil. VMI 
Organic Chemicals Ltd. meets the river Ganga upatream 
of Kachla Ghat at a distance of about 192 Kma. from 
Gajraula. 

(c) Does not arise. 

{English}. '\ 
: .. : r ~ 

.... ' .-
Irregularltle. In Procurament of La.... Prtntere 

1743. SHB,.~~r;T~. MUKHERJEE: WUI the 
Minister of COMMUNICATIONS be pleued to state: 

(a) whether the Government have received any. 
complaints from the offici'" and engin.... of Calcutta 
Telephone, Computer centre regarding Irragularitlel in the 
procuremenl of Laser Printers by Calcutta Telephonel 
Computer Centre, and 

(b) if so, the details thereof and the action taken by 
the Govemment In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) PSeudonyrnoUI letters, IBid to have been 
written by officers and staffs of Calcutta TelephonM 
Computer centre, were received. Through investigation 
was carried out by VIgilance Wing of Calcutta Telephonea. 
No irreguIarlliell were found in the purchue procedunl. 
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Increa.lng of Toll Tu R .... 

1744. S!:l.£lLN.~,K,. REDDY; .. Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have decided to increase 
the toll tax rates between Jaipur and Kotputli; 

(b) if so, the details thereof; 

(c) whether the Government have any plan to levy 
such charges all over the country for super highway 
project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (b) Yes, Sir. The Gov!. has decided to increase 
the toll rate with effect from 15.03.1999 to Rs. 40 per 
trip from Rs. 35 at present for car/jeep & van, 
Rs. 65 per trip from Rs. 60 for light commercial vehicles 
and Rs. 110 per trip for Trucklbuses and vehicles with 
heavy construction machinery and earth moving 
equipment. 

(c) and (d) Yes, Sir. The toll rates to be levied have 
nOI been decided yet. These will be decided in due course 
on projecl 10 projecl basis. 

[Translation). 
, (. 1~ • 

Shortage of Petroleum Product. and LPG In 
Districts of U.P. 

1745. SHR! S!-IA!L...~_N.D~AK.!JMA~: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
slale: 

(a) whelher Ihe people of backward districts of 
Purvanchal in Uttar Pradesh such as Kaushambhi, 
Allahabad and Falehpur are facing difficult situation due 
10 Ihe shortage of petroleum and natural gas; and 

(b) if so, Ihe steps taken/proposed to be taken by 
the Government to meet the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. Petroleum products of common public use, namely, 
petrol, diesel, Kerosene and LPG are being suppHed in 
adequate measure in thue areas. 

(b) Does not ariae. 

{English] 

Irregularltle. In Allotment of peo's 

1746. S~~~GW.~N St:tANKAR RAWAT: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government have receiv9d any 
complaints regarding the irregularities committed in the 
allotment of P.C.O. booths in Lucknow, Agra (circles) in 
Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken proposed to 'be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Sir, no specific complaints have been received by 
Telecom Units regarding irregularities in the allotment of 
PCO booths in Lucknow and Agra. 

(b) and (c) Does not arise in view of the reply to 
part (a) above. 

[Translation} , ~. ··.H 
<.' (".... ... 

Power ProJecta In the Country 

1747. DR. CHINTA MOHAN: 
D~U~~~A: 

Will the Minister of POWER be pleased to state: 

(a) the number of J)C?_r projects in whclh po_r 
generation was to be started during the current year but 

theae could not completed owing to varioua rM8ons; 
and 
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(b) the number of projects which have started CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
generating power afresh from the current year and power KUMARAMANGAlAM): (a) and (b) The prajecta targetted generation capacity thereof? 

THE MINISTER OF POWER, MINISTER OF for capacity addition during 1998-99 and the achIevement8 

PARLIAMENTARY AFFAIRS AND MINISTER OF NON- so far are 88 follow8:-

SI. Name of Project Capacity (MW) Comm. Date of 
No. Tar. Ach. Sched. Comrn. 

Mon./Yr. 

2 3 4 5 6 

THERMAL 

1. Kalhalguri SI. 30.0 30.0 7/98 5.7.98 

2. Agartala GT 21.0 21.0 6/98 28.8.98 

3. Kayamkulam GT 115.3 115.3 3/99 2.11.98 

4. GHTB Bhatinda 210.0 210.0 7198 18.10.98 

5. Wanakbori TPS 210.0 210.0 8/98 31.12.88 

6. Brahmapuram DG 20.0 20.0 9/98 24.11.98 

7. Suralgarh TPS 250.0 250.0 5198 10.5.98 

8. Leimakhong DG 6.0 1/99 

9. Leimakhong DG 6.0 1/99 

10. Leimakhong DG 6.0 2/99 

11. Lelmakhong DG 8.0 2/99 
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2 3 4 5 6 

12. Leimakhong DG 6.0 3/99 

13. Leimakhong DG 6.0 3/99 

14. Karaikal GT-l 22.9 22.9 10/98 24.10.98 

15. Karaikal ST 9.6 12198 

16. Paguthan CCGT 5T 250.0 250.0 7198 23.10.98 

17. Sural Lignite TPS 125.0 2199 

18. Dabhol CCGT GT 12198 

19. Dabhol CCGT GT 740.00 12198 

20. Dabhol CCGT GT +ST 12198 

21. Torangallu GT 130.00 130.0 9198 15.1.99 

22. Torangallu GT 130.0 3199 

23. Basin Bridge DG 50.0 1199 

24. Basin Bridge DG 60.0 2199 

25. Basin Bridge DG 50.0 50.0 2199 31.12.98 
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2 3 4 5 6 

26. Basin Bridge DG 50.0 50.0 2199 31.12.98 

27. Budge Budge TPS 250.0 2/99 

28. Banaskandi 5.0 5.0 7/98 23.6.98 

HYDRO 

29. Doyang 25.0 12198 

30. Sobla 3.0 3.0 6J98 13.11.98 

31. Sobla 3.0 6198 

32. Upper Sindh II 35.0 1/98 

33. Sewa III 3.0 9198 

34. Sewa III 3.0 9/98 

35. Sewa III 3.0 

36. Chenani III 2.5 

37. Chenani III 2.5 

38. Chenani III 2.5 ,9198 
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2 3 4 5 6 

39. Rangit Sagar Dam 1.5 12198 

40. Warna 8.0 8.0 4198 

41. Dudhaganga 12.0 10198 

42. Kadana PSS Ext. 60.0 60.0 5198 27.5.98 

43. Singur 7.5 1199 

44. Kalinadl-II Kadra 50.0 50.0 11/98 23.1.99 

45. Kalinadi-II Kadra SO.O 3/99 

46. Kodasalli 40.0 40.0 6/98 20.6.98 

47. Kodasalli 40.0 3/99 

48. Poringalkuthu LB 16.0 16.0 12198 
Extn. 

49. Sathanur Dam 7.5 12198 

50. Potteru Ph. I 3.0 12198 

51. Potteru Ph. II 3.0 12198 

52. Teesta Canal 7_5 7.5 9/98 22.10.98 
Falls Ph. II 

53. Teesta Canal 7.5 7.5 10198 
Falls Ph. II 
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About 1139 MW is likely to be achieved for projects 
that were not targetted for completion in 1998-98 in 
addition to the target set for 1998-99 because of projects 
being completed ahead of schedule. I (i :'. i {, 

SeUlng up of Pacamakar Sanks .:. :'/ 

1748. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of HEALTH AND FAMILY WELi=AR"Ebe pleased 
to state: 

(a) whether the Government propose to set up 
pacemaker banks; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) The Govemment has no proposel 
to establish any Pace Maker Bank. Pace Makers are 
freely available and are also being manufactured in the 
country. .' ',~ r .~) '., 

Specialised Research Centres for Csncer 

1749. ~1_fIII0I:I~MMAD AU ASHBAf FATMI: 

SHRI ADITYANATH: ,. ,'.. . .r~··· 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Government propose to 
establish specialised research centres for the treatment 
of cancer patients in various States; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) At present 12 Regional Cancer 
Centres are functioning in the country in various States. 
These Centres are providing tertiary level treatment to 
terminally ill patients and conducting research activities in 
the field of Cancer. The list of 12 Regional Cancer 
Centres is given at in the Statement enclosed. 

St.t.","" 

List of Regional Cancer Centres 

1. Kidwai Memorial Institute of Oncology, 
Bangalore (Karnataka) 

2. Gujar.t Cancer & Rese.rch Institute, 
Ahmedabad (Gujarat) 

3. Cancer Hospital Research Institute, Gwalior 
(Madhya Pradesh) 

4. C.ncer Institute, Madras (T.mll N.du) 

5. Regional Cancer Centre, Triv.ndrum (Kerala) 

6. Regional Centre for C.ncer R .... rch and 
Treatment Society, Cuttack (Ort ... ) 

7. Dr. B.B, Cancer Institute, Guwhatl (Aaaam). 

8. Chittaranjan National Cancer Institute, Calcutta 
(West Bengal). 

9. Institute Rotary Cancer Hospital (AIIMS), New 
Delhi. 

10. Tata Memorial Hospital, Bombay (MaharBlhtra) 

11, Kamla Nehru Memorial Hospital, Allahabad 
(Uttar Pradesh) 

12. MNJIO, Hyderabad (Andhra Pradesh). 

(English) 

Improvement In Telecom Services 

1750, SHRI S. MALLlKARJUNIAH: 
.D.R~- UUiAS~ASMOEO PATIL: 
SHRI ASHOK PRADHAN: 
SHRIMATI KAMAL RANI: 
SHRI BHERU LAl MEENA: 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have initiated some 
major action for improvement of tetecom services and to 
provide more telecommunication facilities in the country 
particularly In the rural 81888; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment have decided to provide 
pagers to all the linesmen in the country; and 

(d) if 80, the details'ther.of and if not, the reasons 
therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
• COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 

(a) Yes, Sir. 

(b) Following steps are being taken for further 
improvement of telecom services and to provide more 
facilities in the country in urban and rural areas. 

1. Laying of cables in ducts. 

2. Upgradation of out-door plant by replacing the 
old and worn-out equipment. 

3. Computerisation of faub repair and commercial 
services, 

4. Replacement of electro-mechanical exchanges 
in 8 phased manner. 

5. Replacement of long spans of drop-wires whh 
underground cables. 

6. Appraisal of qualhy of telephone services by 
an independent outside agency (Mis. IMRB). 

7. Introduction of WLL technology. 

8. Replacement of old batteries. 

9. Arranging additional engine ahemators/portable 
sets lor areas where power supply is not 
reliable. 

10. All exchanges In rural areas are likely be 
connected on reliable media by the year 2002. 

11. Induction of new technology in the rural 
network. 

(c) and (d) Provision of pagers to the field stafflline 
staft on experimental basis was first introduced in Indore 
Telephones which has brought a remarkable improvement 
in rectification 01 laubs. 

It has now been decided to provide pagers to field 
staftlline staft on exprimental basis for six months in the 
following telecom circleslOistricts:-

1. Assam 

2. North-East 

3. Madhya Pradesh 

4. Maharashtra 

5. Calcutta 

6. Chennai ''', ,1.-
.~ 

AnnUliI Reports of Registered Companies 

1751. D~, .. ~I".IiAS VASUDEO PATIL: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether a large number of registered companies 
have failed to file their annual reports, belanco sheets 
and fulfil their other statutory obligations; 

(b) if so, the details thereof; region-wise; 

(c) the steps taken by the Government to trace the 
missing companies; and 

(d) the steps proposed to be taken by the 
Government to prevent such incidents in future? 

THE MINISTER OF LAW, JUSTICE AN~ COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) The number of 
companies which have not filed their Annual Accounts 
for 1997-98 so far is given below region-wise: 

Region 

Northem 

Westem 

Eastem 

Southern 

No. of Companies 
(both Private Umited 
and Public Umited) 

73,269 

70,717 

34,518 

63,497 

(c) and (d) A Special Cell has been constituted in 
the Department of Company Affairs to take action against 
vanishing companies which had raised capital through 
public issues in coordinetion whh Securities and Exchange 
Beard of India (SEBI). Regional Directors and Registrar 

• of Companies have been directed to take steps in respect 
of companies which have received money through public 
issues and 8110 to Issue default notices to companies 
and their Managing Director, Whole-time Directors, 
Managers and OrdInary Directors which have not filed 
Annual Accounts and Annual Returns by due date. 
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Kayamkulam POMI' Project 

1752. SI::IRI SURE~I:! ... !.~.~~.!!.P: Will the Minister of 
POWER be pleased to state'. 

(a) whether Government of Kerala has sought the 
inlervenflon 01 the Union Government in reducing the 
charge ~jng levied by the National Thermal Power 
Corporal.,n on the power produced at Kayamkulam 
Thermal Power Project; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) The tarill for power generation from Kayamkulam 
project is yet to be fixed and notified by the Government 
of India. The expected tariff for power from the project, 
after commissioning of the combined cycle plant, would 
be comparable to the cost of power Irom other combined 
cycle power projects on liquid fuel, being purchased by 
Kerala State Electricity Board. 

... 
Investment Plans of ONGC 

1753. SHRI PR.ITHVlR.AJ p._ CHAVAN: Will the 
Minister of PETROLEUM AND NATURAL GAS-be pleased 
to state: 

(a) whether Oil and Natural Gas Corporation plans 
10 invest Rs. 2000 crore in the enhanced oil recovery 
programme for its Bombay High offshore oilfields; 

(b) jf so, whether the Government have entered into 
any technical collaboration for this project; 

(c) if 'iO, the names of the collaborators and terms 
of the collaborations; and 

(d) the likely increase in the production of crude all 
as a result of the said programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
sk ONGC is yet to identify suitable EOR proceu for 
Bombay High field. 

(b) to (d) DCAS not arise in view of reply gIYen to 
part (a) above. ;' L ; \ :; "" \ l,\, I; \" .... ' \ .... ~ ... rc:. ...... , ~ . ~. :\. 4 

Royalty on Crude 011 

1754. SHRI pORDHANBHAI JADAVBt:IAI...JAVIYA: 
StiRIMATI SHAVNA DEVRAJBHAI 

CHIKHAlIA: 

Will the Minialer of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the royalty on crude 011 and gu Is one 
of major sources of Income of the State: 

(b) if so, the reasons for not revising the regular rate 
01 royalty on crude oil for the block period 1993-96 and 
1996-99; 

(c) whether the question of revising rate of royalty 
on crude oil is under active consideration of the Union 
Government; 

(d) if so, the details thereof and the time by which 
the increased amount of royalty is likely to be paid to 
the oil producing Stetes including the State of Gularat; 
and 

(e) il not, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(e) Royalty on crude oil and gas is one 01 the sources 
of Income to the oil and gas prodUCing States. The regular 
rate of royalty is worked out at the rate of 20% of the 
crude oil price payable to oil companies for the period 
1993-96 and 1996-98. As the final price of crude oil for 
these periods has not yet been announced because of 
non-avaiiabllity of audited ligures of cost of production of 
crude oil for these periods, the regular rate of royalty for 
these periods could not be notified as yet. The C&AG 
report on the cost of production of crude oil for 1993-96 
has been received recently and is being proceued for 
finalising the price of crude oil. The final rate of royalty 
would be notified immediately thereafter. Final crude oil 
price and consequent rate of royalty lor the period 1996-
98 is also likely to be finalised in next few months. On 
notification of final royalty rates, the payments already 
made to the State Governments at provisional rates of 
royalty, shall be adjusted accordingly. 
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Delllllnd of GAIL for Higher Price for LPG 
.... -.~-. ---

1755. SHRI M. BAGA REDDY: 
DR. T. SUBBARAMI REDDY: 

Will the Miniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment have directed the 011 
co-ordination committee to consider the demand of the 
Gas Authority of India Limited for higher price for the 
LPG to be produced from ita new plant, 

(b) /I eo, whether the said committee haa implemented 
or undertaken the job; and 

(c) if eo, the time by which the final decision ia likely 
to be taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND· NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Pursuant to Govemmenf. deciaion of September, 1997 
on detaila of phasing of diamantling of Administered Price 
Mechanism, the 8ystem of retention pricing has been 
abolished for all the existing and new refineries effective 
1.4.1998. Refinery Gate Price of controlled products 
including LPG i8 being fixed by OCC at 'tariff adju8ted 
import parity' price for new refineriealextrection plante 
including GAIL. - 1 0( ( (', \c" _. -. ., 

Waiting Uat for T."phone Connectlona In ~~ 

1756. SHRI BHARTRAHARI MAHTAB: Will the 
Minister of cOMMUNICATIONS be pleued to state: 

(a) the number of persona on the waiting list lor 
telephone connections in Oriaaa as on January 31, 1999, 
diatrlct-wlae; 

(b) the number of telephone connections allotted in 
the State during the last three years, di8trlct-wise; 

(c) Whether the Govemment propose to take any 
action to clear the backlog of telephone connections in 
the State; and 

(d) " 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) tho number of persona on the waiting list for telephone 
connectlona in Orlaea 81 on 31.1.99 was 34424. Distrlct-
wise waiting list of telephone connection8 in Ori888 88 
on 31.1.99 18 88 per Statement enclosed. 

(b) The number of telephone connections provided 
in the State during the last three years is 88 under: 

1995-96 

1996-97 

1997-98 

31014 

32505 

67178 

District-wise telephone connectlol)s provided in the 
State during the last three years is 88 per the statement 
encloaed. 

(c) and (d) Out of a target of providing 60000 new 
telephone connections, upto 31.1.99, 40368 connectlon8 
were provided. Out of the waiting list of 34424 aa on 
31.1.99 It Is expected that another about 19600 number 
of telephone connecIiona will be provided during the period 
from Jan-March 99. The balance waiting Ust will be cleared 
progreaalvely during the next financial year. 

sr.t.ment 

51. Name of Revenue Waiting llet DELe Added during last three year 
No. District as on 31.1.99 

1995-96 1996-97 1997-98 

2 3 4 5 6 

1. Angul 455 1384 1378 2117 

2. Balaaore 20n 1356 1442 2324 

3. Bargarb 469 1095 963 1574 
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2 3 4 5 6 

4. Bhadrak 1023 970 1550 

5. Bolangir 531 1096 1659 1855 

6. Boudh 22 184 125 186 

7. Cuttack 5591 2489 2670 5385 

8. Deogarh 25 98 108 208 

9. Dhenkanal 130 1051 654 2108 

10. Gajapali 212 272 203 480 

11. Ganjan 1816 3293 7863 

12. . Jagatsinghpur 2121 950 1710 

13. Jajpur 2291 901 763 1740 

14. Jharsuguda 390 649 558 1662 

15. Kalahandi 308 728 1388 

16. Kandhamai 336 308 282 734 

17. Kendrap.,.. 1. 578 815 1. 

16. Keonjher 1021 731 1286 
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2 3 4 5 6 

19. Khurda 6814 4910 5454 13030 

20. Koraput 1373 602 777 2165 

21. Malkangiri 24 82 150 282 

22. Mayurbhanja 974 988 1062 17bl 

23. Nawrangpur 458 117 195 218 

24. Nayagarh 316 701 942 1335 

25. Nuapada 222 230 165 234 

26. Puri 837 955 1270 1537 

27. Ravagada 351 563 174 682 

28. Sambalpur 223 1125 1518 3386 

29. Sonepur 195 77 310 929 

30. Sundergarh 1953 1994 2963 6166 

Total 34424 31014 32505 67178 
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WHO Projecla tot MIcr~ TrtbM 

1757. SHRIMATI JAY,ANTI PATNA!K:JtI"III the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Wortd Health Organisation (WHO) 
propose to implement some health care projects for the 
micro-tribes in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the names of the micro-tribes proposed 10 be 
covered by the projects, Stal.wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) Yes, Sir. Under the 
WHO Government of India collaborative programme for 
1998-99, a project for ·Strengthening Prtmary Health care 
for Tribal People" is proposed to be implemented through 
the Indian Council of Medical Research covering primitive 
tribals in Madhya Pradesh, Maharashtra, Bihar, Trtpura 
and Andaman & Nicobar Islands. 

(c) The following tribal groups are proposed to be 
covered. 

Tripura Regngs 

Maharashtra Falam, Madia Gond 

Bihar 

A&N 

Malpataria, Saurja 
Paharla, Asur Blrhor, 
BI~ia, Korwa, Paharia, 

Onges, Great Andamanis, 
Shompens, Jarwas, 
Santlnel ... 

Madhya Pradesh Baiga, Paharla Korba, 
Blrhor. 

[Translation] ~. "" \' I-~_ 

Opening of Poat OMen - . 
1758. SHRI CHINMAYANAND SWAMI: 

""SHRI SOHANVEER SINGH: 
SHRIMATI BHAVNA 'DEVRAJ8HA1 

CHIKHALlA: 
SHRJ KRISHNA K.UMAR CHOUDHARY: 
SHRI RAJO,~ 

Will the Mintatar of COMMUNICATIONS be pIeaIad 
to state: 

(a) wheter Itt.I Govemrnent propose to open post 
offIcea in hilly dIatricta specially ChamoII, T ehart and Pauri 
and Muzaffamagar In Uttar Pradeah, rural areas of 
Gularat, Shekhpura and Gaya districta of Bihar during 
1998-99; 

(b) If ao, the details thereof and the stepa taken! 
proposed to be taken by the Govemment In this regard; 

and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (e) Yes, Sir. Post offIcea are opened subject to 

norm based justification and availability of resources. Ona 
Departmental Sub Post OffIce at Bhaglrathlpurarn in TeM 
district of Uttar Pradesh hu been opened during 1998-
99. There Is a target for opening 40 Extra Departmental 
Branch post offices In the rural areas of Gujarat during 
1998-99, lubject to avallabnity of resources. There II a 
target for opening 3 post offices each In Shekhpura and 
Gaya districts of Bihar, subject to availability of resources 
during the Annual Plan 1998-99. 

{Engllsh1 

1759. SHRI CHAMAN LAL GUPTA: Will the Mlnlaler 
of POWER be pleased to atate: 

(a) the amount .pent on the execution of Dul Hull 
Hyde! Power Project in Jammu and Kaahmlr during the 
last three yea,., year-wise, and the prograu made In Ita 
elC8CUllon; 

(b) whether the National Hydro Power Corporation 
propose to execute some more hyde! power projecta In 
Jammu and Kashmir; and 

(c) If 10, the datal. thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) The year-wise expenditure 
Incurred on execution of DuIhuti Hydro-electric Pro. 
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during the past three years Is as below. 

Year Expenc:iture incurred 

1995-96 Rs. 281.43 crores 

1996-97 Rs. 172.73 crores 

1997-98 Rs. 356.75 crores 

The cumulative physical progress made on the 
execution althe Project is 46 per cent as on 31.1.1999. 
The project is scheduled to be commissioned by March, 
2001, 

(b) and (c) At present National Hydro-electric Power 
Corporation (NHPC) has no plana to execute any new 
Hydro-electric Project in Jammu and Kashmir, as no 
project had been handed over to NHPC by State 
Govemment. ,I ' -0' ' 

, \' ' ;J) .. .". ,(,..:. , Agreement with Inmarut 

1760. SHRI MANORANJAN BHAKTA: Will the 
Minister 01 COMMUNICATIONS be pleased to state: 

(a) whether there is any proposal to install thousands 
01 Satellite Telephones in the far-liung areas of the country 
by Inmarset, a cooperative body of 79 countries; 

(b) if so. the details thereof; 

(c) the number of these telephones likely to be 
Installed in Andaman and Nlcobar Islands; and 

(d) the details 01 likely charges to be made lor making 
calls through these Satellite telephones? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) About 500 satellite based village public 
telephones are proposed to be installed by Department 
01 Telecom throughout the country duftng 1999-2000. 
These village public telephones win be provided In remote 
and inacce~ible areas where other technologies are not 
technoeconomically practicable. Inmarsat a COIl8Ortium of 
several Govemments will provide the satellite capacity. 

(c) Six such telephones are proposed to be provided 
In Andaman & Nicobar Islands. 

(d) Calls made from these satellite telephones will 
be charged at the normal rate applicable for village public 
telephones provided through other technologies. 

:" ,,' ,.. .:.::* 
Recommendations of GOT 

1761. PROF. P.J. KURIE",: 
OR. T. SUBBARAMI REDDY~_ 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Group on Telecommunications has 
recommended showing excess bandwidth available with 
defence to accommodate more basic and cellular telecom 
operators in the country; 

(b) whether the Govemment have considered all the 
suggestions made in the Report; and 

(c) if so, the details thereof and the time by which 
it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The Group on Telecommunications (GOT) has not 
yet submitted its recommendations to the Govemment. 

(b) Does not arise. \ , .. r'· 

(c) Does not arise. 
., - . 

Selection Board for the Distribution 
of Dealership In Rajasthan 

1782. SI:iB!RAM NARAIN MEENA: Will the Minister 
of PETROLEUM AND NATURAL' GAS be pleased to 
state: 

(a) whether any Selection Board has been constituted 
for the State of Rajasthan for the distribution of dealership 
of petrol pumpslLPG agencies; 

(b) if so, the details thereof alongwith terms and 
compoal\ion of the board; 

(c) whether dealers are selected on the basis of 
merit; and 

(d) if so, the details "thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
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AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(1:) Yes. Sir. Selection 01 dealers/distributors lor the 
locations Included in the marketing plans is made by 
duly constituted Dealer Selection Boards. Composition of 
the Dealer Selection Boards is as under: 

(i) A retired Judge 01 the 
High Court/District Court - Chairman 

(ii) An Officer not below the 
rank 01 Chiel Manager 01 - Member 
one concerned Oil Company 

(iii) An Officer of the rank of 
Chief Manager 01 another 
Oil Company - Member 

The two oflicers 01 oil companies as Members will 
be nominated by the Executive Director or Director 
(Marketing) 01 the concerned oil companies not earlier 
than three days Irom the date lixed lor starting the 
Interviews at a particular location. The Chairman is 
apPointed lor a term not exceeding two years. 

Accordingly. three Dealer Selection Boards lor 
Ralasthan have been constituted with the following 
Chairmen: 

Name 01 the 
Board 

Chairman 

.... __ .. _-------_._----------
Jaipur-I 

Jaipur-II 

Jodhpur 

Justice (Retd.) Guman Mal Lodha 

Justice (Retd.) Rajender Prasad 
Saxena 

Justice (Retd.) Jasra; Chopra 

(c) and (d) Selection 01 dealers/distributors is made 
Irom amongst the candidates meeting the eligibility criteria 
relating to nationality. age. educational qualification. 
residence. income. multiple dealership norms, etc. on merit 
taking into account the lollowing factors:-

(I) Personality, Business Ability, Salesmanship. 

(g) Capability to arrange finances. 

(h) Educational qualification and General Level 01 
Intelligence. 

(i) Capability to provide infraatruclure & lacilities 
viz. land, godown. showroom etc. 

ti) General Assessment. 

Vias Power Project 

176~.oa8UGUHA KUMARI CHELLAMElA: 
. SHRI G. GANGA REDDY: 

SHRI M. RAJAIAH: 
DR. S. VENUGOPALACHARY: 
SHRI CHADA SURESH REDDY: 

Will the Minister of POWER be pleued to .tate: 

(a) whether Vizag Power Project being deleyed; 

(b) if so, the reasons therefor; and 

(c) the measurae taker\lpropoaed to be tak"n to rn.ke 
the Railway and Coal Ministries to give conncealiona to 
this last track project lor its timely completion? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (c) The 1040 MW 
Visakhapatnam Thermal Power Project in Andhra Pradeeh . 
being promoted by MIs. Hinduja National Power 
Corporallon Limited (HNPCL) has recelved- the counter 
guarantee of Govemment of India on August 19.1898. 
MIs. HNPCL has since signed the requisite ag""'" 
with the concerned agenciee of the Central Government 
and according to information available, ar. presenlly 
resolving certain issues relallng to the Power Purchase 
Agreement with Andhra Pradesh State Electricity brd 
and negotiating with the Financial institutions and foreign 
lenders lor financing the project. The project Is scheduled 
lor commiSSioning after 44 months from the date of 
financial closure by the promoters. 

[Translationl .:.;; {, - : "" 

Adult.,.Uon In Petroleum Product. 

1764. ~!:i~1 .£l.AJEN[)RA AGNIHOTRI: 
SHRI PANKAJ CHOUDHRY: 
SHRi GURUDAS KAMA~ 

Will the Minister 01 PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether the Government haye constitute 
a comminee to check aduheration In the petr 
products and give suggestions for the improvement . 
the services; 

(b) if so. the detailll thereof; 
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(c) the time by which the committee is likely to submit 
its report; 

(d) whether most of the traders involved in purchasing 
or importing huge stocks of petroleUm products are also 
involved in adulteration; and 

(e) if so, the action taken by the Govemment against 
such traders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) the Government has set up four Sub-Committees of 
the Consultative Committee of Parliament attached to 
Ministry of Petroleum & Natural Gas to Itudy the problem 
of adulteration of petroleum products and suggest remedial 
measures. The Sub-committees are to submit their report 
within three months. 

(d) and (e) As of now, no such specific instances 
have been reported to the Gov!. However Gov!. maintains 
a vigil on alleged instances of malpractices including 
adulteration, with a view to take appropriate action. 

(English] 
;L'';; -r 

Improvement of National Waterways 

171>5. SHRI LAKSHMAN CHANDRA SETH: 
SHRI RAMSHETH THAKUR: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govemment propose to introduce 
National Policy for the effective use of National 
WaterNays: and 

(b) if so. the details thereof? 

THI:: MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBE NORA PRADHAN): 
(a) and (b) Yes, Sir. Proposal for Inland Water Transport 
policy framework and strategy for its development is under 
conSideration. 

... _ 'J .... :.- "'.'\ 

expansion of ProJacts of HPCL -_.-
1766. SHRI RAVI SITARAM NAIK: 

DR. T. SUBBARAMI REDDY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Hindustan Petroleum Corporation 
Limited has prepared a plan to expand its projects; and 

(b) if so, the time by which these projects are likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir. 

(b) The expansion projects taken up by HPCL on its 
own are as follows:-

(i) Visakh Refinery expansion project is expected 
to be completed by September 1999. 

(ii) Visakh-Vijaywada pipeline extension to 
Secunderabad, for which the detailed feasibility 
is in progreso 

{Translation] 

Strength of Judges 

1767. SHAI MOHAN SINGH: 
SHRI SATNAM SINGH KAINTH: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the total sanctioned strength of the permanent 
and additional judges of various High Courts and Supreme 
Court of India as on date; and 

(b) the number of judges in the Supreme Court of 
India and various High Courts belonging to Scheduled 
Castes, Scheduled Tribe, Minority and Backward class 
women separately as on date? 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS AND MINISTER OF SURFACE 
TRANSPORT (SHRI M. THAMBI DURAl): (a) and (bj' 
The sanctioned strength of the Supreme Court of India 
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and High Courts in the country is 26 and 587 Judges 
respectively. 

There being no reservation in the matter of 
appointment of Judges of the Supreme Court and the 
High Courts on the basis of caste or class of persons, 
information is not maintained separately for caste or class 
etc. 

[English] 

Formulation of Uniform Health Policy -
1768. DR. RAVI MAl,LU: Will the Minister of HEALTH 

AND FAMIC'(WELFA'RE be pleased to state: 

(a) whether the 16th Meeting 01 the Health Minister 
01 the South East Asian Countries unanimously resolved 
to work collectively lor evolving a uniform health policy 
Iramework lor the beller management of health care 
programme; 

(b) il so, the details of the agreements reached; and 

(c) the extent to which the WHO has agreed to 
implement these agreements? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) No, Sir. Does not arise. 

-I .. '. 0 
• J 

Dolphin. 

1769. SHRI ANANI. KIiMAR-HEeDE: Will the 
Minister 01 ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the estimated number 01 sweet water Dolphlnl In 
the country; and 

(b) the steps taken by the Govemment in protecting 
thtt'species fron:' extinction and conserving Its gene bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) As per the report 01 Zoological Survey of 
India, the estimated population of river Dolphins in the 
country il 1000-1200. 

(b) the atepa taken by the Government to protect 
dolphins include: 

.' ";" 

(I) This Ipeclel I. Included in Schedule I of 
Wildlife (Protection) Act, 1972 and itl hunting 
Is banned by law. 

(II) Vlkramshila Gangetic Dolphin Sanctuary has 
been astabllshed In the Bhagalpur dlstrk.. of 
Bihar for Its Conservation. 

(iii) Raids ant carried out by the WIldlIfe AuthorItIea 
whenever information of illegal capture 01 
dolphin reachel them. 

(iv) Regular financial assistance il being provided 
to different institutions and universities for the 
study of itl ItatuI, biology and other 
conservation aspects. 

(v) National River Conservation Plan takea due 
care of the habitat improvement for dolphins. 

(vi) The concerned range States of India hava 
been advised to regulate the mesh Ilze 01 
fishing nets to avoid accidental deathl 01 RIver 
Dolphin. 

(vii) The fishermen have been instructed to avoid 
use of Dolphin oil to attract the flah for netting. 

(viii) AwarenelS campaigll is being It~ up . 
.I , (t ~ ;. . ~ ... ~. 

Plan Project. of UNCOAL COrpo .... fon 

1770. /iHRIMATI LAKSHMJ .E'ANABAKA: Will the 
Minister 01 PETROLEUM AND NATURAL GAS be pleased 
to ltate: 

(a) whether the US based UNCOAL Corporation has' 
outlined live year plan project for the 011 and gas industry; 

(b) if 10, the estimated cost to be involved in these 
projects and response 01 the Govemment thereto; and 

Ic) the extent to which it is likely to give a boost to 
the oil Industry in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MiNISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) This 
Ministry has not received any propoeal from UNOCAL 
Corporation on live year plan projects for ~e 011 and gas 
industry. 

(b) and (c) Do not arise. 
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Purcha.. of Power from P8Id.-n 

1771. SHRI BA~VIKHE.P.ATIL: 
S'RRIlJ.V: KRISHNAMRAJU: 

. ~., _._ ..• ~_~' .. __ h" 

Will tl\e Minister 01 POWER be pleased to state: 

(a) whether the proposal for the import 01 power 
lrom Pakistan has reached deadlock, 88 reported In the 
news-item capltoned ·Power deal with Pakiatan stuck on 
price issue" appearing in The Times of India dated 
February 1. 1999; 

(b) il so, the, reasons therelor; 

(c) the manner in which the Government propose to 
remove this deadlock; 

(d) whether Government propose to Import power 
Irom countries other than the Pakistan; 

(e) il so, the details therefor; and 

(I) the steps taken/proposed to be taken by the 
Government to make India sell-reliant in power 
generation? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (c) No, Sir. Two rounds 01 
discussions have already been held between the two 
countries. Next round of discussion Is likely to be held in 
March/April, 1999. 

(d) and (e) Bilateral arrangement/agreement already 
exists lor exchange of Power between India and Nepal, 
and India and Bhutan. The Government of India and 
Bangladesh have agreed to prepare a joint feasibHity 
report for Inter-connection 01 power systems between 
Bangladesh and India lor exchange 01 power between 
Ihe two countries. 

(I) Draft Ninth Plan envisages capacity addition 
programme 01 about 40000 MW during 9th Plan period. 

The following steps are also being taken In order to 
bridge the gap between supply and demand:-

Maximisation 01 generation In exiltlng power 
plants by Renovation & Modemieation. 

Reduction in Transmission & Distribution 
108II8II. 

Coordinated operation of Hydro, Thermal, 
Nuclear and Gas Turbine Power stations . 

Promotion of inter-statelinter-regional power 
transfers. 

Augmentation of generating capacity. 

Augmentation of transmission and 
translormation capability in the power system. 

Institutional reforms in the power sector. 

Setting up of mega projects. 

Demand side management. 

Conservation of energy. 

Expanllon of Talcher Thermal Power Plant 

1772. SHRI TATHAGATA SATPATHY: 
SHRI dSURESH WARPUOKA~: 

Will the Minister of POWER be pleased to state: 

(a) whether a team 01 high level National Thermal 
Power Corporation officials recently visited Washington to 
retrlevel the World .Bank loan with USS 2 billion for the 
expansion of Talcher Thermal Power Plant in Orissa; 

(b) if so, the details in this regard; 

(c) the details of the terms and conditions laid down 
by the World Bank for the laid loan; and 

(d) the amount of World Bank assistance being 
received for the purpose? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (d) No, Sir. No official team 
of the National Thermal Power Corporation (NTPC) has 
vlBMed the Head Quarters of the World Bank recently for 
loan negotiationa for Teicher-II expansion. The NTPC has 
poaed the project for funding by the World Bank. There 
hal been no commitment from the Bank regarding this 
project 80 far. 
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Short Dletanee elMlrglng A ..... Telephone·" 
Exchange. - .. 

1773. SHRI P.C. THOMAS: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of Short Distance Charging Areas 
(SDCA) telephone exchanges functioning at present in 
the country, State-wise; 

(b) whether the Govemment have recantly reviaed 
the tariff of said exchanges; 

(c) if so, the details thereof including the number of 
consumers affected as a result thereof; 

(d) whether the Govemment propose to reconsider 
the said increase to provide relief to the consumers of 
SDCA telephone exchanges and restoring the earlier 
position; 

(e) if so thE' details thereof and the time by which 
the final decision is likely to be taken in this regard; and 

(I) if nol, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) the information Is given in the Statement enclosed. 

(b) and (c) The telephone registration and rentel 
charges are linked to the total equipped capacity of 
exchange system of the local area. After the -.vised 
definition of local area being co-terminus with SDCA from 
15th August, 1998, the telephone reglatration and ren ... 
charges of some ~,. have undergone change from 
a lower slab to a higher Slab. While the rental and 
regiatration charges for lOme subsea,. hIve gone up, 

call charges within the whole of SDCA hils become 
cheaper at par with local call rates. DOT had conducted 
a study to ascertain the impact on rental after the revlHd 
definition of local area covering 11 Circles. It was found 
that out of a total 7858230 subscribe,. rentaIa hIve gone 
up In respect of only 35.78% and the remaining 64.22% 
have not been affected. 

(d) to (f) The rental and registration charges affected 
by these definition 01 local area (SDCA) on 
reconsideration, have been restored as applicable prior 
to 15.08.98 for the rural subscribers. The Orda,,\ will take 
effect ratrospectively from 15.8.98. 

Details 01 SDCA in the Countty 

SI.No. 

1. 

2. 

3. 

Name of 
Telecom Circle 

2 

Andaman & Nlcobar 

Andhra Pradesh 

Assam 

Name of 
States 

3 

A&N 

A.P. 

No. of 
Exchanges 

at Short 
Distance 
Charging 
Cent ... 
(SOCC) 

4 

02 

243 

48 
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2 3 4 

4. Bihar Bihar 181 

5. Gujarat GUjarst 161 
including 
Daman & Diu 

6. Haryana Haryana 53 

7. Himachal Pradesh Himachal Pradesh 33 

8. Kerala (a) Kerala 48 

(b) Lakshadweep 10 

9. Karnataka Karnataka 180 

10. J & K (a) J & K 34 

11. Maharashtra (a) Maharashtra 301 
(including 
Mumbai) 

(b) Goa 05 

12. Madhya Pradesh M.P. 361 

13. Orissa Orissa 120 

14. Punjab (a) Punjab 54 

(b) Chandlgarh 01 

15. Rajasthan Rajasthan 246 
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2 3 4 

16. Tamil Nadu (a) Tamil Nadu 129 
(including 
Chennai) 

(b) Pondlcherry 01 

17. North East (a) Meghalaya 14 

(b) Mizoram 09 

(c) Nagaland 10 

(d) Manipur 12 

(e) Tripura 06 

(I) Arunachal Pradesh 32 

18. U.P.(El U.P.(E) 166 

19. UP.(W) U.P.(W) 103 

20. 

21. 

W. Bengal 

Delhi 

Total 

Building for Telephone Exchanges 

1774. S/:!RIMATI KAMAL. BANI: 
~ttRI.::F.~.9$INGt:I: 

(a) 

(b) 

Will the Minister 01 COMMUNICATIONS be pleased 
to state: 

(a) whether several telephone exchanges do not have 
their own buldings in the country; 

(b) if so, the details thereof, Stat_ise; 

(c) the number of said buildings c:onstructed in the 
country during the last three yeal&; State-wise; 

West Bengal 71 
(including 
Calculla) 

Sikkim 02 

Delhi 01 

2635 

(d) whether the Govemment propose to construct the 
buildings for exchanges in the country during 1998-99; 

(e) il so, the details thereol, State-wise; 

(I) the amount allocated for the purpoee; 

(g) " not, the reasons therefor; 

(h) whether the construction work of buildings for 
telephone exchanges is still going in U.P.; 

(i) if so, the details thereof, IocatIon-wiae; 

0> the amount being spent thereon; and 
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(k) the time by which the construction work is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. 

(b) There are 18528 telephone exchanges in the 
Country which do not have their own buildings, State-
wise break-up of these exchanges Is given in the 
Statement-I. 

(c) In the last three years 1455 telephone exchange 
buildings were constructed. State-wise break-up of these 
buildings is given in the Statement-II. 

(d) Yes, Sir. 

(e) A Statement indicating the number of buildings 
proposed to be constructed during 1998-99 in each State 
is given in the Statement-III. 

(t) Rs. 428 Crores have been allocated during 
1993-99. 

(9) Not applicable, Sir. 

(hI Yes, SIr. 

(i) Details of Telephone exchange buildings under 
construction in UP are given in the Statement-IV. 

(J) Rs. 40 crores. 

(k) The dates by which the construction works are 
likely to be completed are given in the Statement-IV. 

Statement'" 

Number of Telephone Exchanges which do not heve 
their own Buildings 

SI.No. State Numbers 

2 3 

1. Andhra Pradesh 1641 

2. Arunachal Pradesh 7 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

to Questions 240 

2 3 

Assam 166 

Bihar 675 

Delhi 4 

Gujarat 1259 

Haryana 638 

Himachal Pradesh 576 

Jammu & Kashmir 224 

Karnataka 1767 

Kerala 462 

Madhya Pradesh 2432 

Maharashtra 2241 

Manipur 18 

Meghalaya 21 

Mizorem 22 

3 
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2 3 2 3 

18. Orissa 645 6. Gujarat 48 

7. Haryana 29 
19. Punjab 705 

8. Himachal Pradeeh 11 

20. Rajasthan 1559 
9. Jammu & Kashmir 11 

21. Tamil Nadu 1019 10. Kamataka 160 

11. Kerala 195 
22. Tripura 27 

12. Madhya Pradesh 149 

23. Uttar Pradesh 1715 
13. Maharashtra 206 

24. Wesl Bengal 702 14. Manipur 4 

15. Meghalaya 9 
Tolal 18528 

16. Mizoram 18 

St.tement-II 
17. Nagaland 8 

Number of Buildings constructed during Isst thrse 
ye8ts 18. Oriasa 13 

SI.No. Slale No. of Buildings 
19. Punjab 46 

2 3 

20. Rajasthan 71 

1. Andhra Pradesh 74 

21. Tamil Nadu 1/c Pondicherry 106 

2. Arunachal Pradesh 16 
22. Tripura 23 

3. Assam 30 
23. Ut1ar Pradesh 153 

4. Bihar 49 
24. West Bengal 19 

5. Delhi 8 Total 1455 
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St.tement"" 
2 3 

Number of Buildings Proposed for Construction In 
1998-99 

12. Madhya Pradesh 61 

SI.No. State Numbers 

2 3 13. Maharashtra 105 

1. Andhra Pradesh 72 14. Manipur 9 

2. Arunachal Pradesh 35 15. Meghalaya 17 

3. Assam 12 16. Mizoram 23 

17. Nagaland 9 
4. Bihar 35 

18. Orissa 27 
5. Delhi 18 

19. Punjab 107 

6. Gujarat 60 

20. Rajasthan 67 

7 Haryana 18 

21. Tamil Nadu 104 

8. Himachal Pradesh 27 

22. Tripura 13 

9. Jammu & Kashmir 6 

23. Uttar Pradesh 113 

10. Karnataka 63 
24. Weet Bengal 15 

11. Kerala 69 
Total 1085 
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2 3 2 3 

9. Basti 22.01.99 9. Raipur 27.05.99 

10. Lucknow Completed 
10. Mohamdabad 27.10.93 

11. Parmapur Bhauti 13.09.99 
11. Hardoi 08.10.99 

12. Pathara Kalan 08.10.99 

12. Khalilabad 01.10.99 
TELECOM CIVIL DIVISION 
GORAKHPUR T.E. BUILDINGS 

13. Tilhar 06.09.99 

1. Adari 19.10.98 
(Alianagar) Completed 

14. Puwayan 09.09.99 

2. Atarsawan 31.01.99 

TELECOM CIVIL DIVISION VARANASI 
T.E. BUILDINGS 3. Anand Nagar 30.06.98 

(Cornpltlted) 

1. Mughal Sarai 07.06.99 
4. Balla 26.02.99 

2. Paharia 15.12.98 
5. BoIhl (Plot. II) (Completed) 19.2.99 

6. ChaknI 09.10.98 
3. Bhadohi 04.09.99 (Completed) 

4. Naugarh 18.01.99 7. DeogaoiI 31.05.98 
(Completed) 

5. Khamaria 31.03.99 
8. Dubart 30.6.99 

(Azamgarh) (Completed) 

6. Raiatalab 09.07.99 

9. Kurthl 25.01.99 

7. Robertganj 03.01.99 
JaffaIpur (MAU) 

10. LaIganj VIE 28.02.89 
8. Mungra Badshahpur 02.04 •• (~) 
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2 3 2 3 

11. Madhuban 31.12.98 2. BIIrlbankl 28.02.98 

12. Nandwasarai 28.02.98 3. SaIW BIIrt 28.02.88 

13. Rasra (Ballia) 31.08.98 4. Bllnllhl 31.03." 

14. Suggichauri (Mau) OS.06.98 S. Satrtkh 28.02.88 

1S. Lalganj (Azamgarh) 31.1.99 6. KothI 28.02.88 

16. Sipha 28.9.98 7. Jarval Road 31.03.98 

17. Jeanpur 09.03.99 8. KalHrganj 31.03.88 

18. Sonauliram 07.07.99 9. Garnbhlrwa Bazar 31.03.99 

• 19. Ghosi (Mau) 22.05.99 10. Mahli 31.03." 

20. Monhadabad (Mau) 22.0S.99 11. Jaita Bazar 31.03." 

21. Anand Nagar VIE 31.01.98 12. M*rII 31.03." 

22. Belaujha (Mau) 27.07.99 13. Gonda 15.02." 

23. Haldharpoor (Mau) 27.08.98 14. TarIIb a.nj 02.10.. 

TELECOM CIVIL DIVISION BARABANKI TELECOM CIVIL DIVISION I KANPUR 
T.E. BUILDINGS T.E. BUILDINGS 

1. 28.02.98 1. aaw .. 
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2 3 2 3 

2. Lalitpur Completed 4. Shuklaganj (Unnao) Completed 

3. Mainpuri Completed 5. Mohba 15.05.99 

4. Mehrauni Completed 6. Bharatkoop 10.01.99 

5. Mandhana Completed 7. Babe'll 30.05.99 

6. Pichore Completed 8. Raghaul 22.10.9~ 

7. Shivrajpur (Kanpur Dehat) Completed 
TELECOM CIVIL DIVISION BARELL Y 
T.E. BUILDINGS 

8. Talbehal Completed 1. Bahari 15.12.98 
(Completed) 

9. Rura 23.02.99 

2. Bareilly 31.03.99 

10. Chalampur 24.06.99 

3. Pilamberpur 31.03.99 
(Faridpur) 

11. Pukhrayan 04.07.99 

4. IFFCO 31.03.99 
12. Pichore 23.07.99 (Agnla) Completed 

TELECOM CIVIL DIVISION II KANPUR 
5. Bareilly ( A Type) 14.07.99 

6. Sambhal 07.07.99 
1. hlehpur 30.03.99 

7. Bazpur 15.11.98 
2. Hamirpur 31.07.98 (Completed) 

3. Rath Completed 8. Rarnnagar 30.11.98 
(Co~) 
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2 3 

TELECOM CIVIL DIVISION AGRA 

1. Shansabad 31.03.99 

2. Sadabad 31.03.99 

3. Radhapuram 11.05.99 

{Translation] 

Shortage of ~e~ .. .!'e 

1775. SHRI RAM TAHAL CHOUDHARY: 
SHR'ii5"RADEEP KUMAR YADAV: 

Will Ihe Minisler of PETROLEUM AND NATURAL 
GAS be pleased 10 slale: 

(a) whelher Ihere is any shortage 0' Kerosene in Ihe 
counlry; 

(b) If 10, the <tetalll of demand and supply of 
kelOl8ne in the country during the Iut thnte years, Sta .. 
wiee; end 

(c) the quantum of kerosene Imported by the 
Govemment to meet the demand and the price thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Keroaene II a deficit producl in the country end men 
than 40% of country's requirement is met through imports. 
Requeltl are received from State Governments for 
additional allocation of Kerolene from time to time. 
However, on account of constraints of product availability, 
foreign exchange and heavy lubaldy involved, it il nol 
poslible to meet the demand fully. On account of 
incremental IUPPIy of LPG and availability of keroeene 
under parallel marketing IChame, the genuine requirement 
of karolene Is, by and large, being fully met. The State-
wise allocation of keroeene for the 1 .. , thnte yeare is 
given in the statement enclosed. 

(c) The quantum of SKO imported during April-
December, 1998 is 4.081 MMT and the value thereof is 
$ 541.46 million. 

Stlltement 

State-wise SKO Allocation vis Upliftment during 799~96 to 7997-98 

(Figl. In MT) 

--_ .. _----
Slales/UTs 1995-96 1996-97 1997-98 

Allocation Uplil Allocalion Uplift Allocation Uplift 

2 3 4 5 6 7 

Haryana 157468 157755 161040 161616 165625 163538 

Himachal Pradesh 42228 39585 58282 56319 59992 58119 

Jammu & Kashmir 86081 79577 89500 89004 < 95444 97247 
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2 3 4 5 6 7 

Punjab 328932 306622 335955 335332 338283 344161 

Rajasthan 327344 295070 352370 349697 367252 370525 

Uttar Pradesh 1087482 975365 1142082 1147452 1191491 1189245 

Chandigarh 21132 19745 21372 19432 4!1583 17365 

Delhi 240924 239361 243648 241735 246031 239898 

Northern Region 2291571 2113080 2404249 2400587 2485701 2480098 

AlISam 255232 257278 258644 260037 265316 272147 

Bihar 606924 606480 652956 651734 683871 683937 

Manipur 21988 22160 22494 21643 22393 21480 

Meghalaya 16092 16062 20070 20061 20569 20392 

Nagaland 11422 11277 13728 13852 14069 14226 

Orissa 211452 211458 233459 232748 242362 240931 

Sikkim 8532 7980 7840 8238 8054 8024 

Tripura 23112 22957 30816 28717 31653 31697 

Wesl Bengal 757987 759678 767110 766691 787982 802556 
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2 3 .. 5 7 

Arunachal Pradesh 9576 9539 10994 11399 11051 10707 

Mizoram 6360 6395 7956 n15 8131 7961 

Andaman & Nicobar 4632 4647 4912 4941 8850 8744 

Eastern Region 1933309 1935911 2030979 202mB 2102091 2119712 

GUJarat 806280 808698 826562 830102 848378 854344 

Maharashtra 1527648 1525772 1549928 1541321 1564229 1559443 

GOil 27408 27952 27774 28238 28032 28295 

Diu 1488 1208 1506 1256 1517 118 

Daman 1488 1491 1506 1756 1521 

Dadra N. Havel! 3144 3130 3184 3108 3217 

Madhya Pradesh 483890 482889 517874 511686 540522 540988 

Western Region 2851346 2851140 2128334 2917445 2988424 291K1812 

Andhra Pradesh 620889 561686 847148 855171 853488 

Karnataka 484895 441n8 503150 499814 518611 613579 

Kerata 281502 262947 284753 289128 290833 2885t2 
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2 3 4 5 6 7 

Tamil Nadu 6n611 618571 695436 687010 701945 691430 

Pondicherry 15012 13327 15200 14580 15350 14015 

Lakshadweep 888 70 908 407 906 495 

Southem Region 2088587 1898359 2146595 2134578 2181696 2161599 

All India Total 9164813 8798490 9510157 9480386 9757912 9752301 

Source: SKO (PDS) Figures are as per Industry Performance Review. 
-r ( " 

(English] 

Improvement In functioning of ~U_I1! 

1776. ~!1fH NAflESH PUGLIA: 
DR. SHAKEEL AHMAD: 

Will Ihe Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Chief Justice of India has recently 
invited views from the bar, bench and lormer members 
of the bench for the improvement in the functioning of 
Ihe courts; 

(b) if so, the details of views expressed by them in 
this regard; 

(c) whether the Govemment haveslnca contemplated 
any steps to improve the functioning 01 the courts; and 

(d) if so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl): (a) to (d) The intormatlon 
is being collected and will be laid on the Table 01 the 
House. 

J' . ~ '.~ 

Satellite be .. d peos In remote erees 

1777. SHRI LAKSHMAN SINGH: Will the Minisler of 
COMMUNICATIONS be pleased 10 state: 

(a) whether the Department of Telecommunications 
propose to set up satellile based public call offices and 
fax facilities for the soldiers and civilians in the remote 
areas near intemational borders; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (c) Yes, Sir. 87 satellite based village public 
teJepfi'ones are under consideration. The facilities will be 
used by civilians as well as soldiers in the remote areas 
in J&K, Himachal Pradesh, Rajasthan, Assam and North-
East etc. . . ~1.1 _= I"':' ~ :~._" r, I' I' ....... \ "~; -- .. r ... ~"{ .,~. I .... 

Aetall Outlets tor PetrollDleMl 

1778. DR. SUBRAMANIAN'SWAMY: Will the Minister 
of PETROLEUM AND 'iiiATURAL -GAS be pleased to 
state: 

(a) the exilling number of retail 0UIIet& for Petrol! 
diesel in DeIhl; 
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(b) the number of new-outlets added In last three 
years: 

(c) whether the Government propose to open more 
petrol purnps In the city; 

(d) if so, whether plots of land been identified for 
this addition; and 

(e) if not, the steps taken by the Government to 
tackle the growth of vehicular pollution and stagnation in 
the number of Petrol Pumps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); (a) 295 
retail outlet dealerships are in operation in Delhi. 

(b) 011 Companies have allotted 22 retail outlet 
dealerships in Delhi from 1995-96 to 1997-98. 

(c) Oil Companies have proposal to allot 65 more 
retail outlets In Deihl. 

(d) and (e) Government has taken up the matter 
with DDA and other agencies from time to time. DDA 
has offered a few sites for retail outlet dalerships to the 
Oil Companies. Further, in view of the limited availability 
of land In certain localities, Government had issued 
Instructions that in future all advertisements will be issued 
for National Capital Territory (NCT) of Delhi and not lor 
speCIfic location and also to change the location lor all 
pending LOis to anywhere in National Capital Territory 01 
Deihl. 

[Translation] ," . 

Clearance to Patna Reservoir Irrigation Scheme 

1779. SHR!_HAM~AN[l.sINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Patna Reservior Irrigation Scheme of 
Satna District in Madhya Pradesh is pending with Union 
Government lor clearance: 

(b) if so, the details thereol, and the reasons therefor; 
and 

(c) the lime by which it is likely to be given 
clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) No, Sir. Proposal for approval under the 
Forest (Conservation) Act, 1980, under Rule .. 01 the 
Forest (Conservation) RuIea, 1981, for Patna R_rvoir 
Irrigation Scheme of Satna Olatrict. Madhya Pradeeh 11M 
not been received from the State Govemment so far. 

(b) and (c) Do not arise. 

(English) 

Ollfteld. DI.covered In AR .. m by OIL --
1780. SHRI CHAOA SURESH REDOY: Will the 

Minister of pmOLEUM AND NATURAl.. GAS be pIe8MCI 
to state: 

(a) whether new ollfieldl have been diIcoveNCt in 
Assam recently by the 011 India Umited; 

(b) if so, the details thereof: and 

(c) the broad estimate 01 reserves aacertained after 
the discovery? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) During the year 1998-99, 011 India Umlted has made 
additional discoveries 01 hydrocarbons at Mohanbari, North 
Balijan, South Kathaloni, Khagarijan, Karnhat and Moran 
South (Deeper Prospect.) In Assam. 

(c) Thfl reserves in respect of the above diacoverIea 
are yet to be 88lllISeed. ..' _ (. 

,pi. ,'_- III':" 

Rural Electrification 

1781. Stj81. F'RABHASH CHANDRA TIWARI: Will the' 
Minister of POWER be pleased to state: 

(a) the criteria fixed by the Govamment to eIec:trIfy 
vUlages in the rural areas; 

(b) the details of the programme of rural eIectriflcaIion 
during the Ninth Five Year Plan In the country. Stat •. 
wiee; and 

(e) the target fixf(l for the electrtflcetlon of vIIagee In 
Bihar during the Eighth Five Y.ar Plan and the 
achievements made thereunder? 
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THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) The Rural Electrification 
Corporation sanctions loans against apec:Ifk: projactI drawn 
up by the State Electricity BoardslState Govemments for 
their respective areas 01 operation. The Govemmant has 
decided that "a village will be deemed to be· electrified H 
electricity is used in the inhabited locality, within the 
revenue boundary 01 the village, lor any purpose 
whatsoever" . 

(b) Planning Commission has lixed a target to aIactriIy 
30,000 villages and energise 20 lakh PU"l'l8ls during 
the 9th Five Year Plan. State-wise targets are under 
linalisation. 

(c) During the Eighth Five Year Plan, 1315 villages 
were targeted lor electrification in Bihar. Against this target, 
Bihar State Electricity Board have reported electrification 
of 524 villages. 

[Translation} 

New Poatal Polley 

1782. ~HRI PANKAJ CHOUDHRY: 
SHRI MAHESH KANODIA: 
SHRI RANJIB ~ISWAL: 

Will the Minister 01 COMMUNICATIONS be pleased 
to state: 

(a) whether the Govemment have drafted the new 
Postal Policy; 

(b) if so, the details thereol Including changes made 
in the postal laws: and 

(c) if not, the time by which this policy Is likely to be 
Iinalised and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (c) A Draft national Postal Policy with apacIfIc Iocu8 

on upgradation and modamisation of postal services with 
enhanced application 01 modem technology, expenIion 
01 postal network through traditional ~ of opening 

poet offices aa wen as through innovative methods like 
Iranchising at minimum cost, involvement 01 private 
Initiative in the areas 01 value added services, generation 
01 additional resources, steadfast-compliance of the 
principle 01 universal service obligation, strengthening 
intemational cooperation in the lield 01 postal services on 
bHateral basis and through the aegis 01 the Universal 
Postal Union and other regional postal bodies engaged 
in the task 01 postal development, was prepared. This 
policy paper was discussed in a meeting 01 the 
Consultative Committee of Parliament lor the Ministry of 
Communications held on 5.2.99 in which certain 
suggestions were made. In the light of the suggestions, 
the draft policy paper Is again being modilied. 

£EngI8h} . ... 
Renewable Energy Projects 

1783. SHRI SADASHIVRAO DADOBA MANDUK: Will 
the Minister 01 NON·CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the details of renewable energy projects under 
implementation in dille rent States particularly in 
Maharashtra as on \ date; 

(b) whether such proposals are pending with the 
Union Govemment lor clearance; 

(c) H so, the detaUs thereol, State-wise; 

(d) the reasons therelor; and 

(e) the time by which these are likely to be cleared? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGAlAM): (a) Ministry of Non-Conventional 
EIMIIVY Sourtes is implementing verious Non-Conventional 
Energy programmes and projects throughout the country 
including the Slate of Maharaahlra. Details 01 major 
Renewable Energy Projects ul"lder implementation in the 
country and in the State of Maharuhtra is given in 
enclosed Statement-I. 

(b) 10 (e) Details of the project proposals etc. are 
given in encloaed Statement-II. 



265 Written Answe/S PHAlGUNA 17, 1920 (SaU) to~ 266 

StIItetrtenf.I 

Details of Renewabla Energy Ptojects under itrlpletnefntion in the country and In the 
State of MahafUhtra during the year 1998·99 

51. No. Name of the Programme In the Country In Maharaahtra 

2 3 4 

1. National Project on 1,30,000 Nos. 12000 Nos. of blogas 
Biagas Development plants 

2. Community/lnstitutional Biogas 350 Nos. 40 nos. of bIogu 
Plants Plants 

3. Improved Chulhas 16,00,000 Nos. 50000 NOlI. of 
Improved ChulhU 

4. Sol.r Photovoltalc8: 

(a) Solar Lantems 60,000 Nos. 650 Nos. of Solar 
Lanlems 

(b) Home Lighting Systems 25,000 Nos. 100 Nos. of Home 
lighting Systems 

(c) Street Lighting Systems 3000 Nos. 100 Nos. of Street 
lighting Systems 

5. Special Area Demonstration 36 Nos. 5 Nos. of Energy 
Progranvne parks 

6. Wind Power 9 Projects of 1 project of 1.84 
16.3 MW MW 

7. Biomass Power 30 Projects of 1 bagguae based 
215 MW project of aurplul 

power capacity of 
13.71 MW 

6. Small Hydro Power, 152 ProjecIs of 3 Nos. Small Hydro 
171 MW Power projecta of 

5.46 MW 
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9. 

10. 

11. 

12. 

13. 

14. 

Written Answers 

2 

Wind Pumping 

Small aerogeneratorlhybrid 
Systems 

Grid Interactive Power Projects 

R&D project on Community 
Solar Cooker 

Urban and Industrial Waste 
Projects 

Solar Thermal Projects 

MARCH 8, 1999 

3 

96 Nos. 

27.8 KW 

11 Projects of 
650 KW 

4 Projects 

4 Projects 

St.tement." 

to Questions 

4 

20 Nos. of windmill 
projects 

Small aerogeneratorl 
hybrid systems 
projects for 12 Kwp. 

Being implemented 
by Maharashtra 
Gandhi Samaroh 
Nidhi, Pune 

State-wise Details of Renewable Energy Projects pending for clearance including in the State of Maharashtrs 

State 

Andhra 
Pradesh 

Arunachal 
Pradesh 

Assam 

Details of Renewable Energy 
projects pending for clearance 

2 

• 1 Energy perk Project 
• 7 Numbers of small hydro 

power projects • 
• Proposal for installation of 21 

numbers of biomass gasifier 
systems for electrical and 
thermal applications 

• 7 Energy Park Projects 
• 7 numbers of smaH hydro 

power projects. 

• Proposal for Electrification of 
11 villages in Assam through 
SPV systems 

Status 

3 

• Under Process 
• Clarification sought from the 

State Govemments 
• Under process. 

• Under process. 
• Clarification sought from the 

State Govemment. 

• Awaiting -approval from Ministry 
of Welfare for their contribution. 

268 
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Bihar 

Gujarat 

Himachal 
Pradesh 

Jammu & 
Kashmir 

Karnataka 

2 

• 1 Entrgy Park Project 
• Proposal for establishment of 

solar shops at Patna and 
Mazaffarpur. 

• 2 numbers of project reports 
for bagasse based power 
projects for surplus power 
capacity of 25 MW 

• 67 numbers of water pumping 
windmills proposal. 

• 4 Energy Park Projects 

• Proposal for installation of 
3 numbers of biomass gasifier 
systems for thermal 
applications. 

• Proposal for solar buildings at 
Shimla and other places. 

• 4 Energy Park Projects 

• 2 Wind power projects at 
Hanumantatti (2MWI and Saji 
(2 MWI 

• 5 numbers of project report for 
bagasse based power projects 
for surplus power capacity of 
44.20 MW. 

• 1 Number 01 water pumping 
windmill 

to OIJfltJtions 

3 

• Under proceaa 
• Under proceaa 

• Approval Is 5Ubject to 
finalisation of term loan from 
financial institutions, power 
purchase agreement, State 
Govemment equity and other 
approvals and clearances. 

• Under proceaa 

• Under process 

• Under proceaa 

• Under process 

• Under process 

• Further information sought from 
the State Government 

• Approval is subject to 
finalisation of term loan from 
financial institutions, power 
purchaae agreement, State 
Government equity and other 
approvals and clearances. 

• Under ~ 
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Kerala 

Maharashtra 

Meghalaya 

Nagaiand 

Orissa 

2 

• , Energy Park Project 
• 2 numbers of small hydro 

power projects 
• Proposal for installation of 

1 number of biomass gasifier 
system fur electrical 
application. 

• 2-wind power projects at 
Aamakalnadu (2 MW) and 
Nallalhanny (2 MW) 

• Proposal for establishment of 
solar shop at Cochin. 

• 2 numbers of project report for 
bagasse based power projects 
for surplus power capacity of 
21.18 MW 

• Small aero-generatorlhybrid 
systems of 130.0 KW. 

• Proposals for insallalion of 
2 number biomass gasifier 
systems for electrical and 
thermal application 

• Proposal for training of 
personnel In repailS of SPV 
items. 

• 6 numbelS of small hydro 
power projects 

• 3 Energy Perk Projects 

• Proposal lor installation of 
1 number 01 bIomaaa gulfier 
system for thennlll application 

to Questions 

3 

• Under process 
• Clarification sought from the 

State Govemment. 
• Under process. 

• Further information sought from 
the State Government. 

• Under process 

• Approval is subject to 
finalisation of term loan from 
financial institutions. poV\{er 
purchase agreement, State 
Government equity and other 
approvals and clearances. 

• Under process 

• Clarification sought from the 
State Govemment. 

• Under process. 

• Clarification sought from the 
State Govemment. 

• Under proctMII 

• Under process 
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Punjab 

Rajasthan 

Tamil Nadu 

Jttar Pradesh 

West Bengal 

2 

• 1 number of project report for 

bagasse based power project 

for surplus power capacity of 

10.20 MW 

• Proposal for solar building for 

Punjab Energy Development 

Agency 

• 1 wind power project at 

Jaisalmer (2 MW) 

• 1 Energy Park Project 

• 2 numbers of water pumping 

windmills and small aerogeneralorl 

hybrid systems of 18.5 kw. 

• 2 Energy Park Projects 

• 1 Energy Park Project 

• 5 numbers of small hydro 

power projects 

• Electrification of 50 villages 
through SPV systems in 

Sudnervan region. Sagar 

Island through Indo-Japan 

collaboration. 
• Installation of SPV power plant 

and solar water heating 

system at the base camp of 

Himlayan Mountaineering 

Institute in West Bengal. 

to QUNtlons 

3 

• Approval Is subject to 
ftnallsatlon of term loan from 

financial institutions. power 

purchase agreement. State 

Govemment equity and other 

approva" and clearances 

• Under proeHl 

• Further information sought from 
the Slate Govemment. 

• Under proeeas 

• Under process 

• Under proeeas 

• Under pI'OCf'Iu 

• Clarification sought from the 

Slale 30vemment 

• Under scrutiny 

• Under prOCHl 

274 

Note SInce these pr0jed8 PUI through velloul "I of proceAIng InCI ........ no am. IImII have lIMn epec:IfMd -cJIIIrwt 
IndIVIdual items. 
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(English] .. ),. 

Vacant Po ... 

1784. SI-!~! •• ~~_'0. PRAKASH VERMA: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the number of posts of superintendents lying 
vacant in the country; 

(b) the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Government to fill thase posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Nil, Sir, as all the posts are filled by officials on 
regular basis or by ad·hoc promotion. 

(b) Does not arise in view of answer to (a) above. 

(c) The posts manned by ad·hoc promotions are 
periodically filled by officials on regular promotions through 
prescribed procedure incluc!ing Departmental Promotion 
CommiHees. .- ::,..' " 
.- .. ~ , .. 

.. ~ I ~ 
ONGC Re .. rve. Identlfled In all •• pur, U.P. 

1785. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Oil and Natural Gas reserves have been 
identified in the birkhera village of Bllaspur Tehsil of 
Rampur district in UHar Pradesh under Ganga Valley 
Project of Oil India; and 

(b) if so, the estimated cost to be incurred on its 
exploration etc. and the quantum of Oil and Natural Gas 
expected to be explored? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The first well being drilled by Oil India Limited in the 
area near Birkhera village is likely to be completed by 
April-May, 1999. Preliminary indications regarding presence 
of hydrocarbons in the area have been obtained. However, 
the quantum of hydrocarbons present in the area can be 
estimated only on completion of production testing of the 
different prospective layers. The estimated cost of the 
exploratory well is around Rs. 20.00 crores . 

. ~ ( ..... '. 

DI.trlct Level Telecom Office., Ralgarh 
_ 1""1 , 

,~ 

1786. S!",RI RAMSHETH THAKUR: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the district level offices of telecom circle 
are functioning in each district of the country particularly 
in Maharashtra; 

(b) if so, t!le details thereof; 

(c) if not, the reasons therefor; 

(d) whether any time bound programme has been 
prepared to open such offices in all the districts of the 
State especially in Raigarh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (b) Department of Telecom has created 
324 Telecom Districts in the country as per list enclosed 
as the statement Telecom Districts are generally co. 
terminus with one or more Revenue districts. 

(c) to (e) As per policy of the Department, Telecom 
Districts are not bifurcated because of administrative and 
operational reasons. Depending on the workload, each 
Telecom district Is headed by Telecom District Engineer/ 
Telecom District Manager~General Manager/Principal 
Ganeral Manager, Raigarh is an independent Telecom 
District headed by General Manager. 
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2 3 2 3 

31. BH Arrah 47. BH Saharasa 

32. BH Bhagalpur 48. BH Sasaram 

33. BH Chapra 49. GJ Ahmedabad 

34. BH Daltonganj 50. GJ Amreli 

35. BH Darbhanga 51. GJ Bharauch 

36. BH Deogarh (Dumke) 52. GJ Bhavnagar 

37. BH Dhanbad 53. GJ Bhuj (Kutch) 

38. BH Gaya 54. GJ Godhra (Panchmahal) 

39. BH Hazaribagh 55. GJ Himalngar (Sabarkanlha) 

40. BH Jamahedpur 56. GJ Jamnagar 

41. BH Katihar 57. GJ Jungadh 

42. BH Monghyr 58. GJ Mehsana 

43. BH Molihari 59. GJ Nadiad (Kheda) 

44. BH Muzalfarpur 60. GJ Palanpur (Banaakantha) 

45. BH Patna 61. GJ RaJtot 

46. BH Ranchi 62. GJ Surat 

---- -------
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63. GJ Surendemagar 79. HR SaMpat 

64. GJ Vadadara 80. JK 

65. GJ VaIIIad 81. JK 

66. HP Hamirpur 82. JK Rejourl 

67. HP Kangra (Oharamula) 83. JK SrinIgar 

68. HP Kulu 84. JK Udhampur 

69. HP Mandi 85. KL AIIeppey 

70. HP Shimla 86. KL Cannanont 

71. HP Solan 87. KL Ernakulam 

72. HR 88. KL Kavandly (LaMhadwMp) 

73. HR Gurgaon (FaridIbad) 89. KL KoItayam 

74. HR Hiaaar 90. KL KozhIIcode (CaIIcut) 

75. HR Jind 91. KL Paighal (PaIaIdcad) 

76. HR Kamal 92. KL QuIIon 

77. HR Namaul (RewM) 13. KL TIruvIdIII (PaItwIamlhIIta) 

78. HR Rohtak M. KL Trlchur 
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2 3 2 3 

95. KL Trlvendrum 111. KT Mysore 

96. KT Bangalore 112. KT Raichur 

97. KT Belgaum 113. KT Shimoga 

98. KT BeHary 114. KT Tumkur 

99. KT Bidar 115. MH Ahmednagar 

100. KT Bijapur 116. MH Akola 

101. KT Chlkm!lngalore 117. MH Amravati 

102. KT Devangere 118. MH Aurangabad 

103. KT Gulbarga 119. MH Bhandara 

104. KT Hassan 120 MH Bhir (Deed) 

105. KT Hub~ (DhalWar) 121. MH Buldana (Khamgaon) 

106. KT KalWar (U. Kannada) 122. MH Chandrapur 

107. KT Kolar 123. MH Dhulia (Dhule) 

108. KT Mandy. 124. MH Gadchuroli (In Chandrapur) 

109. KT Mangalore (Dak8hina Kannada) 125. MH Jalgaon 

110. KT Marchera (Madlkllri-Kodagu) 126. MH Jalna 
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127. MH Kalyan 144. MH Yeotmal 

128. MH Kolhapur 145. MP AmbIkapur (Sarguja) 

129. MH Kudal (Sindhudurg) 146. MP ~t (M.~) 

130. MH Latur 147. MP Betul 

131. MH Nagpur 148. MP Bhopal 

132. MH Nanded 149. MP Bilupur 

133. MH Nasik 150. MP. Chhata!pur 

134. MH Osmanabad 151. MP Chhindwara 

135. MH Panaji (Goa) 152. MP Damoh 

136. MH Parbhani 153. MP Dew .. 

137. MH Raigarh 154. MP Dhar 

138. MH Pune 155. MP Drug 

139. MH Ratnagiri 156. MP GUN! 

140. MH Sangli 157. MP Gwalior 

141. MH Satera 158. MP Indore 

142. MH Sonapur 158. MP ... (Hoehangabad) 

143. MH Wardha 180. MP JabaIpur 
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181. MP Jagdalpur (Bastar) In. MP Salna 

182. MP Jhabua 178. MP Seoni 

163. MP Khandwa 179. MP Shahdol 

164. MP Khargone 180. MP Shajapur 

165. MP Mandla (In Balaghal) 181. MP Shivpuri 

166. MP Mandsaur 182. MP Sidhi 

167. MP Morena 183. MP Ujjain 

168. MP Narslnghpur 184. MP Vidisha (Raisen) 

169. MP Panna (In Satna) 185. NE Agartala (Tripura) 

170. MP Raigarh 186. NE Aizwal (Mizoram) 

171. MP Raipur 187. NE Imphal (Manipur) 

172. MP Ralsen 188. NE Kohima (Oimapur) 

173. MP Rajgarh 189. NE Shillong (Meghalaya) 

174. MP R.tlam 190. NE Zerp (ltanagar) 

175. MP R_a 191. OR Balasore 

178. MP Sagar 192. OR BaripadIl (In Balasore) 





291 Written Ans_1S MARCH 8, 1999 to Ou.t/ons 292 

2 3 2 3 

226. RJ Jhalawar 242. TN Dharmapuri 

227. RJ Jhunjhunu 243. TN Karaikudi 

228. RJ Jodhpur 244. TN Kumbakonam 

229. RJ Kola 245. TN Madurai 

230. RJ Nagaur 246. TN Nagarcoil 

231. RJ Pali 
247. TN Ooly (Nilgiri-Coonoor) 

232. RJ Sawaimadhopur 
248. TN Pondicherry 

233 RJ Sikar 
249. TN Salem 

234. RJ Sirohi (Abu Road) 
250. TN Thanjavur 

235. RJ Sriganganagar 251. TN Tirunelveli 

236. RJ Tonk 252. TN Trichi 

237. RJ Udaipur 253. TN Tuticorin 

238. TN Coimbalore 254. TN VeNora 

239. TN Cuddalora 255. TN Virudunagar 

240. TN Erode 256. UPE Allahabad 

241. TN Kancheepuram (Chinglepet) 257. UPE Azamgarh 
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258. UPE Bahraich 274. UPE Jh8ns1 

259. UPE Bania 275. UPE ~r 

260. UPE Banda 276. UPE Lakhlmpur 

261. UPE Batllbanki 2n. UPE Lucknow 

262. UPE Basti 278. UPE Malnpuri 

263. UPE Deoria (Mau) 279. UPE Mirzapur 

264. UPE Etawah 280. UPE Oral 

265. UPE Faizabad 281. UPE Pratapgarh 

266. UPE Farrukhabad 282. UPE Raibareilly 

267. UPE Fatehpur 283. UPE Shahjahanpur 

268. UPE Ghazipur 284. UPE Sitapur 

269. UPE Gonda 285. UPE Sultanpur 

270. UPE Gorakhpur 286. UPE Unnao 

271. UPE Hamirpur 287. UPE Varanll8i 

272. UPE Hardoi 288. UPW Agra 

273. UPE Jaunpur 289. UPW ~ 
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290. UPW Atmora 307. we Aaan&ol 

291. UPW Badaun (Rampur) 308 WB Bankura 

292. UPW Bareilly 309. we Barhampur 

293. UPW Bljnore 310. WB Calcutta (Hawrah) 

294. UPW Chamoli (Kotdwara) 
311. we Coochbehar 

312 WB Gangtok 
295. UPW Dehradun 

313. WB Jalpaiguri 
296. UPW Etah 

314. WB Kharagpur 
297. UPW Ghaziabad 

315. WB Knshnagar 
298. UPW Mathura 

316. WB Maida 
299. UPW Meerut 

317. WB Purulia 

300. UPW Moradabad 

318. WB Raigunj 

301. UPW Muzaffamagar 

319. WB Siliguri 

302. tJPW Nainital 
320. we Sun (Birbhum) 

303. UPW PiHbhlt 
321. MET BOmbay 

304. UPW Rampur 
322. MET Calcutta 

:lOS. LJPW Saharanpur 
323. MET PeIhi 

306. lJPW Utterkaahi (Brinegar) 
324. MET Madras 
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[English] .... , .. r 

Electrification of Village. In GuJar.! 
by Solar Energy 

1787. SHBIM_~l .. ~!:1.!,<VNAKA!'ID~~ PAVE: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether electrification of all the villages is not 
possible in Guiarat; 

(b) II so. the reasons therefor; 

(e) If so. whether the Government propose to 
formulate a scheme to identify such villages in the State 
and benefit them with solar energy; and 

(d) If so. Ihe details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (d) Out 01 the 18,028 
inhabited Villages In Guiarat, the Gujarat Electricity Board 
has already electrified 17,940 villages. The electrification 
of the halance 88 villages has not been considered 
feasible by Ihe State Govemment due to various reasons 
slich as no population, submergence and location in deep 
sea. Oul of the villages already electrilied, 207 have been 
electrified through provision 01 solar street lighting systems. 

In addition. under the solar photovoltaic progremme 
of the Ministry of Non-Conventional Energy Sources, the 
GUlarat Energy Development Agency (GEDA) have 
dlstnbuted 7.712 solar lantems and installed 370 home 
lighting systems. 346 street lighting systems and 3 vinage 
level power plants of 14 kWp aggregate capacity in the 
State upto 30th June 1998. A lurther 200 solar home 
lighting systeme and 5.000 solar fanterns have been 
allocated to GUIarat by the MinistrY during 1998-99. 

(:.;..'~ ~ t;'; " • ..1 ~. , ...... ( -' 

Commln .. 'for Pay Aevtalon of 
MaJor P~\ OffIcial. 

1788. SHRI G.M. BANATWAU.A: 
S.HRI GURUDAS KAMAT;. 
SH~f·~HEflGABA-SufIENDRAN: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the S.P. Bagle Committee appointed by 
the Government for the pay revision and cadre 
restructuring of the major porta and dock workers/officers 
has submitted III report; 

(b) il so, the main recommendations thereof; 

(c) il not, the reasons therefor; 

(d) the time by which It is likely to be submitted; 

(e) whether the burden due to pay revision will be 
bome by the ports themselves; and 

(I) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. 

(b) the recommendationl 01 the Committee are given 
in the enclosed Statement. 

(c) and Cd) Do not arise. 

Ce) Yes, Sir. 

CI) The pay revision 01 the Port & Dock oHlCers wiD 
be eHective from 1.1.1997. FinanCial implication of about 
Rs. 40 crores will be lor the years 1997 and 1998 and 
the total increase in expenditure of the ports on 
emoluments 01 the oHlcers is approximately RI. 26 crores 
per year. The Port & Dock OHicers are the employees of 
the respective Port Trust boards, and therefore all IfabiIIIie8 
incurred in respect of these employees wlH be borne by 
the respective Port Trust Boards themselves. 

Sr."""n' 

Recommendation of Pay Revision Committee for Polf 
& Dock Officers 

INTRODUCTION 

1. The Pay Revision Committee lor Port & Dock 
OHicers was set up by the Ministry of Suttace 
Transport. Government 01 India under the 
Chairmanship of Shn S.P. Bagl8, ex-Secretary, 
Ministry of Suttace Tran.port, on 16.10.1996. 
According to ItIe terms of reference. the Committee 
waa required to r6commend the revised pay 
structure and allowancea for port and dock officera 
keeping in view the recommendationl 01 the 
Committae COI1IIItuted on Claaaification of Ports and 
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Government's decision thereon. w"ile making the 
recommendations, the Committee was required to 
follow the general guidelines relating to the pay 
and allowances formulated by the Department of 
Public Enterprises for public sector executives who 
were on Industrial D.A. pattern and also to keep 
In view the Cadre Restructuring Report submitted 
by the previous Pay Revision Committee. 

Issues Relating to Pay Rev'.'on and other 
Allied Matters Referred to the CommlHee by the 

Ministry of Surface Transport 

2. Apart from the terms of reference for pay revision, 
the Ministry of Surface Transport referred the issues 
relating to pay revision and other allied matters 
VIZ. anomalies arising out of the implementation of 
the prevIous pay revision orders de-linking of pay 
f,cales of pilots from the general pay revision of 
port othcOfS. commutation of pension regulations 
for port trust employees and Indian Ports 
AssociatlOn'~ Report on Degree/Diploma Engineers 
at Malor Ports. The Committee examined all the 
;'Ihove Issues and submitted separate reports In 
ICf,pect 01 each of the above 4 issues to the 
Ministry of Surface Transport. The Committee also 
conSidered a report on cadre restructuring and 
m;'lde appropriate recommendations thereon, after 
a detailed study and discussions with the Officers' 
Federation. 

BASIC FACTS 

3. The Committee has taken into account the growth 
ot traffiC in the major ports vis-a-vis total capacity 
ot the ports. estimated traffic to be handled and 
the proposed augmentation of port capacities at 
the end of the 9th Five Year Plan, private sector 
partiCipation in port sactor as well as the existing 
strength of officers, empfoyees and workers in 
different ports. 

HI~;TORY OF PAY REVISION OF PORT AND 
DOCK OFFICERS 

Classification of ports 

4. With a view to understanding the real impact and 
sl9111hcance of pay reVISion, the Committee closely 
studied the evolution of the pay structure and 
allowances 01 port and dock officers from time to 
time and classification of ports Into different 
schedules. A special Committee under the 
ch~lIfmanship 01 Development Advisor (Ports) was I 

appointed to study the classification of ports. That 
Committee, after taking into account the quantitative 
factors like investment, capital employed, number 
of employees as well as qualitative factors like 
strategic importance, level of technology employed 
prospects for expansion etc., has recommended 
that Mumbai, Calcutta, Chennai, Visakhapatnam, 
Kandla and JNPT may be classified as Schedule 
'A' ports and Cochin, Mormugao, Paradip, Tuticorin 
and new Mangalore may be classified as Schedule 
'B' Ports. 

Discussions with the Officers' FederaUonl 
Associations 

5. In response to the Committee's invitation, the 
Officers' Federation and Officers' memoranda! 
suggestions regarding pay revision which were 
closely studied by the Committee. The Committee 
held wide range discussions on general pay 
revision, pending issues and anomalies of the 
previous PdY revision, Cadre Restructuring Report 
and Draft Communication of Pension Regulations 
with the representatives of the Officers' Federation 
from time to time. The Committee also visited all 
the ports and held discussions with the respective 
port officers' associations. 

6. The Committee collected detailed information and 
data regarding different aspects of pay, allowances 
and service matters from the Port Trusts and Dock 
Labour Boards as well as from the major Public 
Sector Enterprises with a view to analysing the 
issues pertaining to port and dock industry. 

Financial position of major ports 

7. The Committee has taken note of the source of 
revenue 01 Port Trusts ane Duck Labour Boards, 
setting up of an independent Tariff Authority for 
major Ports for fixing and revising the port tariff 
and the financial position of all the Port Trusts 
and Dock Labour Boards lor the years from 1994-
95 to 1997-98. The total financial implications on 
account 01 the last pay reviSion effective from 
1.1.1992 have also been studied. The Committee 
is of the view that the financial position of all the 
Port Trusts and Dock Labour Boards is viable to 
meet the additional expenditure on account of 
current pay revjsion, and no financial assistance 
from the Government of India will be required for 
this purpose. 

8. The Committee has taken into account the other 
claims on port funds on account of pay revision of 
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Class III and Class IV workers, upgradation/ 
replacement of port crafts, equipment and 
machinery, expansion of port facilities and the size 
01 investment required for increasing the capacity 
of major ports. 

Generel Principles tor pay Revision 

9. With the tiberatisation of the country's economy 

and private sector participation in port sector, the 

monopoty of major ports is under challenge. Private 

sector participation would promote competition for 

the Major Ports requiring efficient services at lesser 

cost. For this purpose, port executives need to be 

motivated as professional managers. 

10. During the period from 1.1.1992 to 31.12.1996,682 

officers left port service before attaining the normal 

age ot retirement. Private sector participation in 

the port sector raises apprehensions about flight 

01 officers Irom Major Ports to private sector. 

Hence, the Committee felt that there is a need to 

attract talented and efficient officers and also to 

retain them in port service. 

11. The Committee has taken into account the 

recommendations of Justice Mohan Committee 

regarding the relativity of the public sector 

employees with the officers of the Central 

Govemment and has also kept in view the fact 

that the officers of Major Port Trusts _re following 

the pay scales and allowances of the Centrel 
Government till 31.12.1968. 

Special Problems ot Olfterent port. 

12. DUring the Committee's visits to different ports, the 

Committee discussed not only the general iuue of 

pay reVision but also the special problems 

pertaining to each Individuat port or a group' of 

offICers In a particular port. Such problema are 

hlghhghted port-wise and the recommendations 

therefor, wherever necessary, have been 

incorporated in the Report on Pay Revision or in 

the Committee's recommendations on Cadr. 

Reatructuring Report. 

Pay See... Ii Pay Fixation Formu'-

13. The Committee has followed Justice Mohan 

Committee's recommendations In establishing 

retativlty between the pay scates of public sector 

Executives with the pay scales of the Contral 

Govemment officers on implementation of the 5th 

Pay Commission's recommendations. On the basis 

of the c!aasification of Major Ports into Schedule 

'A' and Schedule '8' Ports, the Committee 

recommends the following pay scales for 

Chairman and Deputy Chairman of the Major Port 

Trusts:-

(i) Chairmen 01 Mumbai, 

Calcutta, 

Chennai, Visakhapatnam, 

Jawaharlal Nehru and 

Kandla Ports. 

Rs. 27750-750-31500 

(il) Deputy Chairmen of Rs. 25750-650-30950 

Mumbai, Calcutta, Haldia, 

Chennai, Visakhapatnam, 

Jawaharlal Nehru, and 

Kandla Ports: and 

Chairmen 01 

Cochin, Mormugao, 

Paradlp, TutlCOrin and 

New Mangalore Ports. 

(iii) Deputy Chairmen of 

Cochin, Mormugao, 

Psradip, T uticorin snd 

N_ Mangalore Porta. 

As. 22~~27300 

14. The Committee Aacommends the following revised 

pay scales for Executives below Board levet w.e.f. 
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1.1.1997:-

SI.No. Existing Pay Scales Re~sed Pay Sca~8 
Ellective from 1 .1.1992 Effective from 1.1. 1 997 

Rs. Rs. 

I. 4000-175-7150 (18) 8600-250-14600 (24) 

2. 4350-175-7500 (18) 9100-250-15100 (24) 

3. 4800-200-6000-225-8475 (17) 10750-300-16750 (20) 

4. 5400-225-6300-250-9300 (16) 13000-350-18250 (15) 

5. 6500-250-7500-275-9425 (11) 14500-350-18700 (12) 

6. 7000-275-8100-300-9900 (10) 16000-400-20800 (12) 

7. 7500-300-1 0200 (9) 17500-400-22300 (12) 

8. 8250-300-10350 (7) 18500-450-23900 (12) 

9. 8500-300-10600 (7) 19000-500-24500 (11) 

10. 9000-350-10750 (6) 19500-500-25000 (11 ) 

11. 9500-400-11500 (5) 20SOO-SOO-265oo (12) 

12. 10000-400-12000 (5) 22500-600-27300 (8) 

Berthing Masters of CPT & HOC 

4350-200-5550-225-8475 (19) 9100-25C).985Q-300-1875O (26) 
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15. The fitment formula recommended by the 
Committee is the same as given in Justice Mohan 

A B 

Basic Pay including + Corresponding Deamess 

Personal Pay' (if any) Allowance at All India 

as on :l1.12.1996. Consumer Pirce Index 

of 1668 (baRe 1960::100) 

+ 

Committee's Report and the same Is reproduced 
beIow:-

C D 

20% of Basic Pay Aggregate 
Including Personal Amount·· 
Pay· (if any) as on 

31.12.1996 

P'!rsonal Pay resulting as a consequence of the Department of Public; Enterprises guklellnea covering the 1992 Execultve 5aIIIry 

RevIsion. 

.. The np.w baSIC pay will be determined by placing the Aggregate Amount, al column D, In the revised scale of pay. Where the 

A!ICJ"'9"te Amount in column D thus arrived at. does nol iii into a stage in the revised _Ia of pay. tha new basic pay will 
I", ,I!!termined by fixing tha Aggragata Amount at the naxt higher stage In the revised scala of pay. 

It I S pOSSIble thet as a result of tha IIlmant in tha revised scales of pay, in certain _Ie.. execullve. and non-unIonIaed 
supervIsors wilh lower beslc pay may get clubbed with thoea drawing hlgllM bask: pay In the axlstlng scalas. In ordar to obvtaII 

';<,el1 anomahes. Ihe Committee proposes that, in casas of bunching. ons lncnKn8f\t In the ravisad scala should bs grsnted for 

Hverv th'AP. increments drawn in the pre-revisad scale lubject to a maximum of threa Incremants. 

In casp.s whe,e Ihe formula for litmanl placas tha incumbents at or nallr tha m3xlmum of new scalas. the CommIttes rscommellds 
Ihat there can be a SUitable elongation of the new scala In thl form of stagnation Incramants. upto a maximum 01 ttna 
,ncrements. 

16. The inlerim relief granted to port and dock officers 

vrde Government orders dated 28.10.1997 shall be 

adlusted while m&king payment of arrears of pay 

reVISIon w.e.f. 1.1.1997. 

17. The above litment formula will not be applicable to 

nf10cers apPolnled on' or after 1.1.1997 and they 

WIll slart at the minimum of Ihe corresponding 

revised scale. Wherever advance increment was 

!,anctioned to direct recruits in the pre-revisecl scale 

appOinted on or after 1.1.1997, such advance 

increment will be ignored. 

IA. rending finalisation of the wage settlement of C .... 

III and Class IV employees, the CIau III ~ 

who arc promoted to officers cadre on or after 

I . 1 . 1997 will continue to draw their pay and 

aUowances in the pre-revised pay ltrUI.1ure, tilt IUCh 
time their wage structure is reviled and their pay 

is revised in the offi~ers' cadre on promotion on 

that basis. However, they will continue to be eligible 

for other benaflts such as T.A .• D.A .• and L.T.C. 

as hitherto enjoyed by them. 

Allowanc •• 

19. The Committee has r.ecommended the pay revision 

of officer. on AICPI 1668 (1960 .. ,00) from 

1.1.1997. there will be no D.A. on 1.1.1997. 

Additional D.A. will be payable twice in a year i.e. 

1st July and 1st January on the baaia of the 12 

monthly average of CPI increase above 1688 for 

the period ending J~ and December reapectlvely. 

Neutral_tion will be 100·;" uniformafly for all 

officers. 
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20. The Committee has recommended following rates of House Rent Allowance for officers in different ports w.e.f. 
1.1.1999:-

Classification of 
Cities/towns 

A-l 

A 

B-1 

Name of Port 

Mumbai, JNPT, 
Calcutta and Chennai 

Nil 

Nil 

Rates of House Rent 
Allowance 

30% of actual basic pay 
drawn 

B-2 Cochin and Visakhapatnam 15% of actual basic pay 
drawn 

C & below Mormugao, Haldia, Kandla, 
New Mangalore, Tuticorin 
and Pradlp 

10% of actual basic pay 
drawn 

--_ .. _----------------------------------

21. Rent recovery on revised pay shall be made w.o.1. 
1 . 1 . 1999 and the Committee has reiterated that 
merely as a consequence of increase in basic pay 
in the revised scale. there will not be any change 
with regard to eligibility for allotment of quarte,. to 
any officer and that recovery of recovery of rent 
for the Port and OLB owned quarters will be made 
on hving area basis under Govemment of India 
instruction in FR 45(a). 

22. The Committee has recommended that the concept 
01 City Compensatory Allowance may be changed 
to Port City Allowance and the officers may be 
paid Port City Allowance at the following rates w.e.! 
1.1.1999:-

(i) Mumbai. JNPT. 
Chennai and Calcutta 
(excluding Haldia) 

- As. 300/- per month 

(ii) Visakhapatnam and Cochin - Rs. 200/- per month 

(iii) Mormugao. New 
Mangalore. Paradip, 
Tuticorin. Kandla 
(excluding Vadinar) 
and Haldia. 

- Rs. 100/- per month 

23. Payment of House Rent Allowance and City 
Compensatory Allowance is related to the place of 
posting of the officers concerned. Accordingly 
officers of Tuticorin Port posted at Chennai and of 
New Mangalore Port posted at Bangalore are paid 
these allowances at the rates of Chennai and 
Bangalore respectively. This practice may continue 
and the officers and employees of Visakhapatnam 
Port Trust posted at Hyderabad should be paid 
HRA and CCA at the following rates with effect 
from 1.1.1999:-

HRA 25% of Basic Pay 

CCA Rs. 240/- per month 

The offICers of Paradip Port posted at Bhubaneswar 
should be paid HRA @ 10% of Basic Pay. They 
may also be allowed the Port City Allowance .. 
Rs. 100/- per month w.e.f. 1.1.1999. 

24. Conveyance reimbursoment for motor car will be 
admissible to officers in the pay scale of Rs. 9100-
15100 or above .. Rs. 15001- per month from 
1.1.1999. The ClasS II officers in the pay lCaIe of 
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Rs. 8S000-14S00 will be eligible for motor 
cycle/scooter allowance of Rs. SOO/- per month 
and moped allowance of Rs. 300/- p.m. w.e.f. 
1.1.1999. 

25. The rates of Fixed Travelling Allowance for marine 
officers will be enhanced from Rs. 4001- to Rs. 
SOO/- per month and that of non-marine officers to 
Rs. 300/- per month w.e.f. 1.1.1999. 

2S. The Committee has recommended that the existing 
rate of transport reimbursement may be enhanced 
from Rs. 1251- to Rs. 300/- p.m. w.e.1. 1.1.1999 to 
all the officers in all the ports. The Committee has 
reiterated that an officer will be eligible either to 
draw FTA or transport reimbursement or 
conveyal1ce reimbursement. 

27. Medical Officers in the Port Trusts and DLBs 
will be eligible for Non-Practicing Allowance @ 

25% of the Basic Pay subject to the condition 

that the Basic Pay plus NPA shall not exceed 
Rs. 29,500/- p.m. The revised rates would be 
effective from 1.1.1997. NPA will be treated as 
pay for all purposes except for pay fixation on 
promotion. 

28. The Committee has recommended Design 
Allowance w.e.f. 1.1.1997 at the following ratas:-

Sr. Manager Rs. 750/· p.m. 

ManagerlDy. Manager Rs_ 5751- p.m. 

Asst. Manager/Jr. Manager Rs. 300/· p.m. 

29. The Committee has recommended adoption of the 
rates of Children Educational Allowance and 
reimbursement of tuition fee as admissible to the 
Central Govemment Officers w.e.f. 1.1.1999 as 
indicated below:-

Educational Assistance Revised Rate of paymentllimit of reimbursement of fee 

(a) Childrel1 Educational 
Allowance 

Primary, Secondary, 
Hr. & Sr. Secondary 
Class (I to XII) 

Rs. t 00/- p.m. 
per child" 

(b) Reimbursement of 
tuition fee 

(a) Class I to X Rs. 40/- p.m. per 
child" 

(b) Class XI to XII Rs. 50/- p.m. per 
child" 

(c) Class I to XII Rs. 100/- p.m. per 
child" 

Subject to a maximum of 2 children. 

30. The Committee has recommended that for work 
on his weekly day of rest or holiday or any other 
non-working day as a part of pre-determined 
arrangement for a full day, or more than a full day 
of 8 hours, the officer will be paid 'out of pocket' 
expenses of Rs. 300/" per day of such work in 
addition to a compensatory off. This will take effect 
from 1.1.1999. 

in respect of physically 
handicapped and 
mentally retarded 
children. 

31. As regards supply of uniforms or payment of 
Uniform Allowance, the Committee has 
recommended that the existing practice shall 
continue and wherever the Uniform Allowance is 
paid, the existing rate of Uniform Allowance will 
be enhanced by 50% by rounding off the 
resultant figure to the nearest Rs. 10/- from 
1:1.1999. 
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32. The rate of Washing Allowance wi. be increased 
from Rs. 100/- p.m. to Rs. 150/- p.m. w.e.f. 
1.1.1999. 

33. The Committee has recommended that the officers 
posted at Vadinar shall be paid Vadlnar Allowance 
@ Rs. 300/- p.m. w.e.l. 1.1.1999. 

34. The Committee has recommended introduction 01 
Group Insurance Scheme lor all officers and 
employees by payment 01 premium on 50:50 basis 
by the Port Trust and the officerelemployees. 
Wherever Group Savings Unked Insurance Scheme 
has been introduced, the possibUIty 01 replacing it 
by Group Insurance Scheme by contribution 01 
premium both by the Port Trusts and the offlcerel 
employees may be explored. 

35. The expenditure on account 01 purchase 01 Indian 
newspapers at the residence 01 officers shall be 
reimbursed prospectively alter the Issue 01 order 
as under:-

S.No. Level of Officers Maximum Number 
01 Indian 

Newspapers 

1. Officers other than 
Head of Department 

2. Heads of Department 2 

3. Chairman/Deputy Chairman No limit 

Advance 

36. The House Building Advance scheme for Centrel 
Government officers is being followed by the Port 
Trusts. Accordingly, the cost ceiling and the 
quantum of HBA payable to the officers 01 Port 
Trusts and Dock Labour Boards may be enhanced 
prospectively from the date of issue of the 
Government order. The revised rstes and the rate 
of interest will be as followe:-

(a) Cost of the house (excluding cost of land) 
should not exceed 200 times of the basic pay 
+ NPA 01 the official, subject to a maximum 
01 Rs. 18 lakhs. 

(b) The maximum limit 01 HBA Is 50 monIhe bMIc 
pay + NPA subject to a maximum of Re. 7.5 
lakhs or cost of the house or re-paylng 
capacity whichever Is the least in the new 
constructionlpurchase of new house or flat. 

(c) The limit for Improvement, renovations, 
additions etc. of existing house Is revised to 
50 months bMIc pay + NPA or Rs. 1.80 Iakhs 

whichever Is 1888 for the above purpoee or 
cost of the improvements, renovations, 
additions etc. or repaying capacity whichever 
Is the least. 

(d) For rural areas, the existing ceiling of HBA 
restricted to 80% of the cost of construction, 
improvement, renovations, additions etc. will 
remain unchanged. 

The rate 01 interest applicable for HBA may be the 
same as for the Central Government employees as 
indicated below:-

Amount of Advance Rate of Interest 

Sanctioned advance uplo Rs. 50,000/- 7.5% 

Sanctioned advance uplo Rs. 1.5 lakhs 9% 

Sanctioned advance upto Rs. 5.00 lakhs 11% 

Sanctioned advance uplo Rs. 7.5 lakhs 12% 

All other provisions like eligibility, re-paylng capacity, 
recovery, etc. will remain unchanged. 

37. The Committee haa recommended that the 
possibility of introducing a scheme similar to 
"Madras Port Trust Employees House Building 
Advance Special Family Benefit Fund Scheme· may 
be explored by other Port Trusts and Dock Labour 
Boards so that in case an employee dies in 
hamess, the entire amount due from him towards 
repayment of the HBA together with the interest 
due thereon upto the date of his death, is 
reimbursed from the Fund. 
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38. The Committee has increaaed the ceiling amount on purchase 01 motor cycle/scooter/moped at the lollowing 
rates:-

Existing ceiling Proposed ceiling 

For lirst purchase As. 13,0001- or 8 months' 
basic payor the anticipated 
price of the motor cycle! 
scooter/moped, whichever 

As. 30,0001- or 6 months' 
basic payor the anticipated 
price of the motor cycle! 
scooter/moped, whichever 

Is the least. is the least. 

On second occasion Rs. 10,000/- or 6 months' 
basic payor the anticipated 
price whichever is the least. 

Rs. 24,000/- or 5 months' 
basic payor the anticipated 
price whichever is the least. 

39. The Committee has recommended the car advance as follows: 

(i) For purchase 01 new car 20 months' basic pay subject to a maximum 01 Rs. 2'/2 lakhs or 
80% 01 the cost of new car, whichever is lower. 

(ii) For purchase 01 second-hand cer 20 months' basic pay subject to a maximum 01 Rs. 1.80 lakhs 
or actual cost of the car to be certified by notified aSS8ll8Or, 
whichever Is lower. 

40. The Committee has recommended Personal 
Computer Advance subj~ct to a ceiling of Rs. 
80,000/- on the lirst occasion and Rs. 75,0001- on 
the second occasion at the eame rate 01 Interest 
as applicable to motor car advance recoverable in 
nol more than 100 instalments. 

41. The Committee has recommended payment 01 a 
Consumer Durable Advance upto RI. 50,0001- or 
6 months' basic pay, whichever Is less, once in 
service period at the interest rate of 12% per 
annum recoverable in not more than 60 monthly 
instalments. 

Travelling Allowence and Leave Travel 
Conca •• lon 

42. The Committee has recommended ravieed Basic 
Pay entitlement lor travel by air as weR as lor 

travel by raiVroad without altering the .exlatlng 
entitlement. 

43. The Committee has recommended the rates for 
road mileage as followll:-

(I) For Journey performed 
by own carltaxi 

Rs. 8.00 per KM 

(il) For joumey perfomled - Rs. 4.00 per KM 
by Auto Rlkshaw/Scooter 

Note: Taxi charges paid under prepaid taxi chargee 
system managed by PollcaIAIrport Authority, If av8lled, 
may be relmbul1led in full, subject to production of a 
certificate. 

44. The Committee has recommended the following 
rates 01 Daily Allowanc;e for halt at various ataIIora' 
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localities:-

Basic Pay + NPA (Ordinary rates) 

'A' Class cities Other Cities 

Rs. 15000 and above Rs. 360/- As. 3401-

As. 11500-14999 As. 310/- As. 290/-

As. 9500-11499 As. 300/- As. 2751-

Below As. 9500 As. 275/- As. 250/-

45. The Committee has recommended travel by air to 
Chairman and Deputy Chairman of the Port Trusts 
by National Carriers or AC 1st Class while availing 
of Leave Travel Concession. The other entitlements 
for LTC will remain unchanged. 

Special pay and apeclal allowances 

46. The Committee reviewed the cases of all the 
Special Pays and Allowances. Taking into account 
the nature of duties and also the effect of cadre 
restructuring. the Committee is of the considered 
view that these Special Pays/Allowances need not 
be continued after the present incumbents on these 
posts retire or cease to discharge the additional 
duties. whichever is earlier. 

Marine Allowance. 

47. The existing rates of marine allowances such as 
Actonnage Allowance. Tonnage Allowance. Length 
Allowance. Cold Move Allowance and Night 
Weightage Allowance shall be enhanced by 50% 
by rounding off the resultant figure to the nearest 
Rs. 5/- or Rs. 101-. The revised rates will be 
effective from 30.6.1998 and the 33% increase 
already allowed will be subsumed in this 
enhancement. The enhanced rates will be 
applicable as per the existing norms. 

48. The Committee does not find any justification in 
the demands for new allowances such as Beam 
allowance. Tanker/LPG Allowance. Double Banking 
Allowance and Special Allowance for securing ships 
to mooring buoys. 

49. The existing rates of Mess Allowance will be 
enhanced by 50% by rounding off the resultant 
figure to the nearest As. 5/- or As. 10/- w.e.f. 
1.1.1999. 

50. As regards Outstation Allowance. the Committee 
has recommended that the existing rates of 
payments and concessions will continue to apply 
and has enhanced the ad hoc ex gratia payment 
from As. 200/- to As. 300/- p.m. w.e.f. 1.1.1999. 

51. The Committee has recommended that Away from 
Base Allowance in Calcutta may be paid @ 1 % of 
the basic pay per day for the period the officer is 
away from the base w.e.f. 1.1.1999 

52. The Committee has recommended that the existing 
rates of Detention Allowance of 2%/3% of the Basic 
Pay. in Calcutta. may continue from 1.1.1999 on 
the revised Basic pay. 

53. The Committee has recommended that for Berthing 
and Unberthing of ships at Haldia and Saugor, the 
existing rate of As. 501- per act shall be increased 
to As. 1001- per act w.e.f. 1.1.1999 The Aiver 
Training Allowance may continue to be paid at 15% 
of the pay subject to a maximum of Rs. 500/- per 
month w.e.!. 1.1.1999. 

54. The Committee has recommended that the existing 
rates of Mooring/Unmooring Allowance in Calcutta 
will be enhanced to As. 50/- per act of mooring or 
unmooring w.e.!. 1.1.1999. 

55. The Committee has recommended that the existing 
rate of Continuous Dredging Allowance in Calcutta 
will be increased to As. 501- per day to all officers 
w.e.f. 1.1.1999. 

56. The Committee has recommended introduction of 
Group Personal Accident Insurance Policy for the 
pilots on payment of 50:50 basis both by the Port 
Trusts and the pilots in all the Ports. However. the 
existing practice of payment of premium entirely 
by the Port Trust in Calcutta may continue. The 
insurance coverage may also cover other categories 
of officers performing piloting. 

Demands for upgradatlon of Individual posts In 
Different ports 

57. The Committee has considered various demands 
for upgradation of- pay scales of posts in the 
hierarchical set up as well as isolated posts in 
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S.No. 

different ports from time to time. In this Chapter, 
the Committee has rfICOIT1mended upgradation of 

Name of the Port 

CALCUn A PORT TRUST 

1. Bio-Chemist 

CHENNAI PORT TRUST 

2 Editor 

3. Cost Accounts Officer 

4. Course Instructorl 
Course Developer 

5. Bio-Chemist 

VISAKHAPATNAM PORT TRUST 

6 Sr. Hydrographic Surveyor 

7. Hydrographic Surveyor 

8. Dredging Superintendent 

PARADIP PORT TRUST 

9. Hydrographic Surveyor Jr. 

KANDLA PORT TRUST 

10. Cartographer 

11. Hydrographic Surveyor 

the pay scales of the following posts for r8aaons 
given thel'tln:-

Pre-reviled Pay Recommended 
Scale w.e.f. Pay Scale 

1.1.1992 Effective from 
1.1.1997 

Rs. RB. 

4350-7500 10750-16750 

4000-7150 9100-15100 

4350-7500 10570-16750 

4000-7150 9100-15100 

4350-75000 10750-16750 

4800-8475 13000-18250 

4000-7150 9100-15100 

7000-9000 17500-22300 

4000-7150 9100-15100 

4000-7150 9100-15100 

4000-7150 9100-15100 
(Paras 18.1 to 18.16) 
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58. The Committee has recommanded creation of a 
post of Sr. Hindi Officer in the pay scale of Rs. 
10750-16750 In all the ports so as to provide 
promotional opportunities to the existing Hindi 
Officers. 

59. The Committee reiterates its recommendation for 
rectification of the anomalies in regard to the pay 
scales of Harbour Master (Visakhapatnam Port 
Trust) and Medical Specialist (Calcutta Dock Labour 
Board) included in the Anomalies Report. 

60. The Mumbai Port Trust has represented that while 
anomalies Report rectified the anomalies in the pay 
scales of four Assistant Chiefs, viz. Radiology, 
Surgery, Anesthesia and pathology, it did not 
include on more Assistant Chief PhYSician by an 
oversight. As the case of Assistant Chief Physician 
is similar to the other cases, this anomaly may be 
rectified. 

Date of Implementation and Duration 

61. Keeping in view the date of implementation 01 the 
various recommendations of the Filth Pay 
Commission and the recommendations of Justice 
Mohan Committee, our Committee has 
recommended that the revised pay scales, 100% 
neutralisation of Dearness Allowance, rates of Non 
Practising Allowance and Design Allowance should 
be effective from 1.1.1997; the Committee's 
recommendations regarding other allowances, viz. 
House Rent Allowance, Port City Allowance, Fixed 
Travelling Allowance, reimbursement of conveyance 
expenses, transport reimbursement, Uniform 
Allowance. Washing Allowance, Daily Allowance on 
Tour, Children's Educational Allowance, 
reimbursement of Tuition Fees, Vadinar Allowance, 
etc. should be effective from 1.1.1999. the revised 
rates of work-related marine allowances, such as 
Actonnage Allowance, Length Allowance, Tonnage 
allowance, Cold Move Allowance and Night 
Weightage Allowance for pilots should be effective 
from 30.6.1998. Increase in other marine 
allowances, such as Outstation Allowance, Away 
from Base Allowance, Detention Allowance, Mess 
Allowance, Continuous Dredging allowance, Mooring 
and Unmooring Allowance, River Training 
Allowance, etc. should take effect from 1.1.1999. 
The Committee's recommendations regarding work 
on weekly days of rest or holidays, introduction of 
Group Insurance Scheme, Personal Accident POlicy, 
revised entitlement of Leave Travel Concessions, 
advances, such as House Building Advance, 
Conveyance Advance, Personal Computer Advance, 

Consumer Durable Advance and reimbursement of 
newspaper expenditure should take ellect 
prospectively from the date of issue of orders. 

62. As our Committee has recommended 100% 
neutralisation of Deamess Allowances for all, It has 
suggested that the next pay revision for port and 
dock officers should be after a period of ten years 
from 1.1.1997 or co-terminus with the pay revision 
of the Central Govemment employees. 

Financial Impllcatlona 

63. The tutal additional financial impact of the 
Committee's recommendations will be Rs. 26 crores 
per annum. Arrears for 2 years from 1.1.1997 to 
31.12.1998 will be about Rs. 40 crores and the 
payment already made on account of interim relief 
and work related allowances to pilots will be 
adjusted while making payment of arrears. 

RECOMMENDA nONS 

Chapter I-Introductlon 

1. The terms of reference of the Pay Revision 
Committee for Port and Dock Officers, inter a/ia, 
stipulate that the Committee is to consider the 
Report on Cadre Restructuring of Port and Dock 
Officers submitted by the previous Pay Revision 
Committee, and make suitable recommendations, 
along with the general recommendations on pay 
revision. 

2. The Report was examined in consultation with the 
Port Trusts and Dock Labour Boards and was also 
discussed with the representatives of All India Major 
Ports and Docks Officers' Federation as well as 
the Officers' Associations in different ports. (Para 
1.2). 

3. The Report was considered in the Committee's 
meetings held at New Delhi on 23.4.1997 and 
4.7.1998, at Naw Mangalore on 15.9.1998 and at 
Mumbai on 18.9.1998 before finalising its 
recommendations. 

Chapter II-Geneala of Cadre Restructuring 

4. The necessity for cadre restructuring in major ports 
has been emphasised from time to time by various 
expert Committees and bodies including the Major 
Ports Reforms Committee, 1986 (Para 2.1) 
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5. The features and characteristics mentioned in this 
r:hapter have been kept in view by the Committee 
while making its recommendations. 

Functional Directors 

6. The question of appointment of FunctionaVExecutive 
Directors in the Boards of the Major Port Trusts 
was not within the terms of reference of the 
previous Pay Revision Com~ittee nor within the 
present Committee's terms of reference. Major Port 
Trusts are not public sector enterprises and their 
administration is governed in accordance with the 
Major Port Trusts Act, 1963, which also provides 
for the composition of their Board of Trustees. A 
Committee has already been set up by the Ministry 
of Surface Transport to suggest amendments to 
this Act and they are looking into this matter. 

Chapter IV-Number of Departments 

7. The Cadre Restructuring Report recommended that 
the number of departments in a port may be 
restricted to 10 viz. Marine, Traffic, Civil engineering, 
mechanical Engineering, Finance, Humsn Resource, 
Secretary, Materials Management, Planning and 
Research and Medical with the exceptions for one 
or two more departments in Mumbai and Calcutta. 
While this recommendation can be the basis for 
the general pattern, a flexible approach is 
considered necessary in the case of certain ports 
depending on their varying circumstances. 

8. The nomenclature of Marine, Traffic, Finance, 
Medical, Civil Engineering, Mechanical Engineering 
and Materials Management Departments is self-
explanatory. The present nomenclature of 
Secretary's Department may be changed as 
General Administration Department and it will look 
aller the Board matters, general administration, 
public relations, security, legal and estate works 
(wherever there IS no separate department for legal 
and estate works) and other general matters 
Including Parliamentary work. Human Resource 
Department is to be set up by, carving out the 
functions of other departments for dealing with 
matters relating to personnel, industrial relations, 
welfare, training, industrial disputes, conCiliation, 
settlement and personnel policy as well as all 
service matters such as framing of rules and 

reguletions, their interpretation, implementation, 
centralised recruitment to all levels, training and 
promotion of officers. However, the other 
departments will continue to be responsible for day-
to-day establishment matters, such as grant of 
leave, advances, recommendations for training, 
grant of promotion and taking disciplinary action 
for imposing minor penalty in respect of the 
employees working in the respective departments. 
The power of impOSition of major penalties in 
respect of employees will, however, vest with the 
appointing authority. 

9. Planning and Research Department will be named 
as Planning, Development and Research 
Department and it will consist of two wings-one 
will be Electronic Data Processing and the other 
will be General Research & Statistics. Both the 
wings will work independently under the guidance 
and overall supervision of the Head of the 
Department. This department should be entrusted 
with the functions of compilation of statistical 
data, generation of management information, 
planning and monitoring of development works, 
traffic projections, preparation of perspactive 
development plans and monitOring thereof, EDP, 
EDI, management information technology, 
communication computerisation, O&M, other studies 
and library. 

10. The officers of the Vigilance Department may be 
taken on deputation by retaining their lien and inter-
se seniority in their respective parent departments. 
The Chief Vigilance Officer in all the ports may 
also be on deputation and work directly under the 
Chairman. 

11. Pending complete integration of dock workers in 
the Port Trusts, the ports may have a separate 
Division of dock workers under the Traffic Manager 
of the Port Trust wherever the merger of Dock 
Labour Boards has taken place. 

12. The existing designations of the Heads of 
Departments of all the Departments excepting 
Medical, Marine and Vigilance may be changetf as 
General Manager indicating in brackets the name 
of the respective department. The existing 
designation of Chief .Medical Officer, Chief Vigilance 
Officer, Deputy COl')servator and Director (Marine) 
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may continue. The existing designation below Head 
01 the Department may be replaced by the following 
common designations and common pay acaIea for 
them in all the Ports:-

Designation Scale of Pay 

Junior Manager Rs. 4000-7150 

Assistanl Manager Rs. 4350-7500 

Deputy Manager Rs. 4800-8475 

Manager Rs. 5400·9300 

Senior Manager Rs. 7()()()"9900 

Assistant General Manager' Rs. 7500-10200 

Deputy General Manager' Rs. 8500·10600 

'(tor Level I Departments in Group A Porta) (Para 4.12) 

13. Mumbai Port Trust may have 13 Departments, viz. 
General Administration, Human Resource, Finance, 
Civil Engineering, Mechanical Engineering, Marine, 
Traffic (including ex-DLB workera and employees), 
Malenals management, Planning, Development 
& Research, Medical, Estate, Vigilance and Welfare. 

14. While Issuing the previous pay revision orders, the 
Ministry 01 Surface Transport stipulated that all 
posls 01 Heads 01 Departments in Calcutta Port 
Trust would be meant lor Calcutta Dock system 
and Haldia Dock Complex. The question of 
common heads of departments for both CDS and 
HOC was comprehensively discussed with all 
concerned and was examined in depth. The 
Committee came to the conclusion that the uniform 
set up being recommended for all the Ports cannot 
be re"hcated in lull for Calcutta Port Trust because 
01 the Iwo distinct Dock Systems working at a 
distance 01 about 150 kms. Hence, the exception 
evolved Irom lhe very inception of the HOC may 
be continued. The Committee, therefore, 

recommended that the present system of having 
separate Deputy Chairman for CDS and HOC may 
continua. 

15. Calcutta Port Trust may have 15 departments, viz. 
General Administration, Human Resource, Anance, 
Traffic, Marine, Civil Engineering, Mechanical 
Engineering, Hydraulic Study, Medical, Planning, 
Development and Research, Estate, Operations, 
Management and Services, Vigilance and Materials 
Management. The Legal Department in Calcutta 
Port may be denotified. The deployment of HODs, 
viz. Operations and Management & Services may 
be at Haldia and of the remaining 13 Departments 
at Calcutta. The officers of the Calcutta Dock 
System and Haldia Dock Complex will be eligible 
for consideration for appointment at HOD level. 

16. Channai Port Trust may have 10 Departments, viz. 
General Administration, Human Resource, Anance, 
Civil Engineering, Mechanical Engineering, Traffic, 
Marine, Medical, Materials Management and 
Planning, Development and Research. 

17. Visakhapatnam Port Trust may have 10 
Departments, viz. General Administration, Human 
Resource, Finance, Civil Engineering, Mechanical 
Engineering, Marine, Traffic, Materials·Management, 
Planning, Development and Research and Medical. 

18. Jawaharlal Nehru Port Trust may have 9 
Departments, viz. General Administration, Human 
Resource, Traffic, Civil Engineering, Mechanical 
Engineering, Marine, Finance, Medical and Legal 
& Estate. 

19. Kandla Port Trust may have 11 Departments, viz. 
General Administration, Human Resource, Finance, 
Traffic, Civil Engineering, Mechanical Engineering, 
Marine, Vadlnar Off·Shore Oil Terminal, Materials 
Management, Planning, Development & Research 
and Medical. 

20. Cochin Port Trust may have 9 Departments, viz. 
General Administration, Finance, Traffic, Civil 
Engineering, mechanical Engineering, Marine, 
Medical, Materials Management and Planning, 
Development & Reseerch. 

21. Mormugao Port Trust may have 9 Departments, 
viz. General Administration, Finance, Traffic, Civil 
Engineering, Mechanical Engineering, Marine, 
Materials, Management., Medical and Planning, 
Development and Research. 
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22. Paradip Port Trust may have 9 Departments, viz. 
General Administration, Finance, Traffic, Civil 
Engineering, Mechanical Engineering, Marine, 
Medical, Materials Management and Planning, 
Development & Research. In addition to the above, 
Chairman of the Management Committee of the 
Clearing and Forwarding workers will have the 
status of Level-II HOD. 

23. Tuticorin Port Trust may have 7 Departments, viz. 
General Administration, Finance, Traffic, Civil 
Engineering, Mechanical Engineering, Marine and 
Medical 

24. New Mangalore Port Trust may have 7 
Departments, viz. General Administration, Finance, 
Traffic, Civil Engineering, Mechanical Engineering, 
Marine and Medical. 

25. Wherever 10 Departments have not been 
recommended, Divisions with nucleus of officers 
for carrying out departmental functions may be 
evolved Within six months to one year after the 
issue of the Government's orders on the current 
pay revision. In all such cases, a full-fledged 
department may be evolved by the end of the 
year 2001, i.e. by the end of the current pay 
reviSion term. 

26. Major Ports will have to play a very critical role in 
the context of increasing volumes of imports and 
exports and of changing trends in international trade 
ilnd shipping. It will, therefore, be necessary to 
upgrade and modernise the technology and 
equipment, to enhance the quality of human 
resources, to Improve the productivity of labour, to 
acquire ISO certification for multi-farious services, 
and to adopt much more sensitive approach to the 
Issues of environmental pollution. All this would 
imply that the cadre restructuring proposed by the 
Committee cannot be a 'once for all' exercise, The 
organisational structures of the ports will have to 
be reviewed periodically as new challenges arise 
and technology changes. 

Scales of pay of Heads of Departments 

27. According to the terms of reference, the Committee 
is to keep in view the Government's decision on 
the classification of Ports while making its 
recommendations. Classification of Public Sector 
Undertakings Into Schedule 'A', 'B', 'C' and '0' is 
done for fixallon of pay scales of Chairmen, 
Managing Directors and Board-level posts only. 

28. Govemment has proposed classifICation of MumbeI, 
Calcu11a, Chennai, Visakhapatnam, Jawahar'a' 
Nehru and Kandla as Schedule 'A' Port. and 
Cachin, Mormugao, Paradlp,Tuticorin and New 
Mangalore as Schedule '8' Ports. Grouping of 
Heads' of Departments into two levels ..... vel·' and 
level-II-should also be adopted for determining the 
pay scales of Heads of Departments. 

29. The Cadre Restructuring Report recommended that 
level-I HOD may be Marine, Civil ~nglneering, 
Mechanical Engineering, Traffic, Finance, 
Administration, Human Resource and. Hydraulic 
Study (only in Calcutta). The Cadre Restructuring. 
Report also recommended that Medical, Planning 
& Research and Materials Management may be 
grouped in level-II HODs. While generally agreeing 
with this recommendation for level-I HODs, we 
recommend the grouping of Medical as weD u 
Planning, Development and Research departments, 
wherever they are already existift'g with two 
separate wings, namely, Research Wing and EDP 
Wing as level-I departments. The Committee has 
also recommended that Materials Management 
department and Planning, Development and 
Research departments wherever they are 10 be • 
newly sel up or where only one wi.,g is at preeenI 
with them, may be grouped as level-II departments. 

30. The Cadre Restructuring Report Recommended the 
following pay scales for Deputy Conservatora:-

(i) Deputy Conservator, 
Mumbail Director, 
Marine in Calcutta. 

(ii) Deputy Conservators 
in other Schedule 'A' 

Rs. 10000-400-12000 

Rs. 9500-11500 

Ports of Visakhapatnam, 
Chennai, JNPT and Kandla. 

(iii) Deputy Conservators in 
Schedule'S' Ports of 

Rs. 8500-10600 

Cochin, Mormugao, Paradip, 
Tuticorin and New Mangalore. 

Keeping in view the Important functions such u 
safety of shipping and conservation of the Ports 
performed by Deputy Conservators, their ••• 
experience in the Merchant Navy as well as their 
existing higher pay scales in mosl of Ihe Ports 
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prior to 1-1-1992, the Committee has recommended 
the following pay scales for Deputy Conservators:-

(i) Director, marine of 
Calcutta and Deputy 
Conservators of all 
Schedule 'A' Ports. 

(ii) Deputy Conservators of 
all Schedule '8' Ports 

Rs. 10000-400-12000 

Rs. 9500-400-11500 

(i) G.M. (Operations), G.M. (Management Services), 
Haldia, G.M. Vadinar, HODs of General Admn., 
Human Resource, Traffic, Civil Engineering, 
Mechanical Engineering, Finance and Medical 
Departments of Mumbai, Chennai, Calcutta, 
Visakhapatnam, JNPT and Kandla Ports 

(ii) HODs of Planning, Development & Research 
Department in Mumbai and Visakhapatnam Ports 

(iii) HOD of Hydraulic Study Department of 
Calcutta Port 

(iv) HODs of General Admn., Traffic, Civil 
Engineering, Mect>anical Engineering, Finance and 
Medical Depanmt.onts of Cachin, Mormugao, 
Paradip, Tuticorin and New Mangalore Ports 

(v) HOD 01 Planning, Development and 
Research Department in Mormugao Port 

(vi) HODs 01 Materials Management Department 
in the Ports of Mumbai, Calcutta, Chennai, 
Visakhapatnam and Kandla and HOD of 
Planning, Development and Research 
Department (without computer set-up), 
Calcutta 

(vii) HODs of Materials Management of Cachin, 
Mormugao and Paradip Ports 

(viii) HODs 01 Estate and Vigilance Departments 
01 Mumbai and Calcutta, Legal and Estate 
Department of JNPT and WeHare Department 
in Mumbai 

31. The Estate, Vigilance and Welfare departments In 
Mumbal, Vigilance and Estate departments In 
Calcutta and Legal and Estate departments In JNPT 
may be grouped as Level II HODs and allowed 
the pay scale of Rs. 8500-10600. 

32. The pay scales of Heads of Departments other 
than Deputy Conservators and Director, Marine in 
the different Major Ports will be 88 follows:-

Rs. 9500-400-11500 

Rs. 9500-400-11500 

Rs. 9500-400-11500 

Rs. 8500-300-10600 

Rs. 8500-300-10600 

Rs. 8500-300-10600 

Rs. 8250-300-10350 

Rs. 8500-300-10600 
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(ix) HODs of the proposed Planning, Development Rs. 8500-300-10600 
& Research Department of Chennai and Kandla Ports 

(x) HODs of the proposed Planning, Development Rs. 825Q.3OO-10350 
& Research Department of Cochin and Paradip Ports 

(xi) Chairman, Management Committee, 
Paradip Port 

33. The pay scales indicated in the Report are pre-
revised pay scales, and the corresponding revised 
pay scales will be given effect from 1.1.1997 to 
the HODs who were in position as on 1.1.1997 
and also to the HODs subsequently appointed from 
the date they assume charge of duty. 

A:B:C:D Analysis and re-dlstrlbutlon of Posts 
in different pay scal •• 

34. The Cadre Restructuring Report recommended re-
distribution of posts in the pay scales of Rs. 4350-
7500, Rs. 4800-8475, Rs. 5400-9300 and As. 6500-
9425 on the basis 01 A:B:C:D analysis in the ratio 
01 40:30:20:10. The Report recommended exclusion 
01 isolated categories such as Security, Fire, Legal, 
Safety. Horticulture etc., out-door Engineers at 
Mumbai and Calcutta and Marine Officers from the 
above A'B:C:D analysis. The posts in the regular 
cadre are only taken into account. The Committee 
has lound that the balance 01 advantage lies in 
accepting the above recommendation for 
re-distribution of posts on A:B:C:D analysis 
with suitable modifications and marginal 
improvements. 

35. The Committee has agreed with the 
recommendation made in the Cadre Restructuring 
Report that the promotional post for the feeder 
post in the scale of Rs. 5400-9300 may be in the 
scale 01 Rs. 7000-9900 since the present 
promotional pay scale namely Rs. 6500-9425 is 
not logical; it further recommends that such officers 
who were earlier promoted from the feeder post in 
the scale of Rs. 5400-9300 to the promotional post 
in the scale of Rs. 6500-9425 prior to 1.1.1997 
and continued to be in that scale may also be 
allowed the pay scale of Rs. 7000-9900 w.e.1. 
1.1.1997. 

36. The Committee has noted a wide gap between 
the pay scale of HOD and the post next below: so 
it has recommended that officers next below the 
HOD should be in the scale of Rs. 8500-10600 in 

Rs. 8250-300-10350 

Schedule 'A' Ports to attract talented, mature and 
efficient officers. 

37. In order to keep the uniformity in the hierarchical 
pattem of level-I departments of Schedule 'B' Ports 
and that of level-II departments in Schedule 'A' 
Ports, the Committee has removed the pay scale 
of Rs. 7500-10200 below the HOD in level-I 
departments of Schedule 'B' Ports. 

38. The Committee has distinguished between 
Mechanical Engineers and Electrical Engineers 
slnea they have separate promotional channels and 
has recommended a revised structure of Mechanical 
Engineers and Electrical Engineers separately upto 
the level of Senior Managers. Beyond that level 
both the categories will be merged in one stream 
and will be considered for further promotion. The 
Committee has given discretion to the Chairmen 
of the Port Trusts where the existing practice is to 
have a common seniority for Mechanical and 
Electrical Engineers. 

39. The Committee has recommended that promotion 
to the level of General Manager (Planning, 
Development and Research) may be considered 
from amongst the officers from both the Research 
and E:DP Divisions. 

40. The revised Medical set up recommended by the 
Committee consists of General Duty Doctors and 
Specialists. The promotions to the higher posta of 
General Duty Doctors may be done on the basis 
of inter-5e seniority of all the Medical OffIcers 
irrespective of their qualifications. The higher poets 
in the Specialist categories may be flHad up by 
the Medical offICers posseasing roquisite Speciallsls 
qualifications and experience irrespective of their 
seniority. 

41. Where there are more - than 5 Specialists, there 
should at least b'e one Specialist each in Ul'e 
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disciplines of Medicine, Surgery, Obat. & Gynae, 
Paediatrics and Orthopedics. If the number of 
Specialists is less than 5, the Specialists may be 
from any of these disciplines. In case it is not 
feasible to introduce the discipline of Orthopaedics, 
suitable arrangements for engaging visiting 
consultants in Orthopaedics may be made. 

42. In some of the Ports, medical facilities are extended 
to persons other than the port employees for which 
purpose fees/charges are collected. It is 
recommended that the amount so collected may 
be kept in a separate Personal Ledger Account 
(PLA) for upgrading the Hospital facilities. Suitable 
arrangements may also be made for laundry and 
proper cleanliness in the Port Hospitals. 

43. With a view to encadring non·cadre posts, the 
Committee has recommended the inclusion of 
Assistant Engineer (Electronics) in the cadre of 
Electrical Engineers. Medical Officer (Health) in the 
Medical department and Public Relations Officers 
in the General Administration department. Posts of 
Cost Accounts Officers have been included in the 
main hierarchical scheme of Finance Department. 
Posts of Asst. Architect, Asst. Town Planner, 
Drawing Superintendent, Sr. Scientific Officer and 
Senior Marine Surveyor possessing Civil 
Engineering qualifications have been included in 
Civil Engineering cadre. Safety Officers with 
Mechanical Engineering qualHications have been 
included in Mechanical Engineering Department. In 
Mechanical Engineering Department of 
Visakhapatnam Port, a different set up of officers 

in Ore Handling Plant has been in existence since 
1976 above the level of Assistant Executive 
Engineer. The hierarchy for officers in Inner Harbour 
is different. Our Committee recommends a common 
cadre of officers both for the Inner Harbour and 
Ore Handling Plant. 

44. With a view to improving the promotional 
opportunities of Personal Assistants/Private 
Secretaries in the Port Trusts, the Committee has 
recommended creation of posts of Senior Private 
Secretaries in the pay scale of Rs. 5400-9300 in 
Schedule 'A' Ports and in the pay scale of Rs. 
4800·8475 in Schedule 'B' Ports. Such Senior 
Private Secretaries should possess a graduation 
Degree and proficiency in shorthand and typewriting 
with a speed of 120/40 w.p.m. respectively. 
Knowledge of Computer Applications is desirable. 

45. On the basis of the A:B:C:D Analysis, the 
Committee has recommended a revised set up of 
different departments in various Port Trusts in the 
Appendices. 

Hierarchical set up of Dlvlsiona 

Planning, Development & Research Division 

46. Tuticorin and New Mangalore Ports will not have 
separate Planning, Development and Research 
Department for the present. The following divisional 
set up for Planning, Development and Research 
Division is recommended for these two ports:-

--------------------------------
Name of the Post Scale of Pay No. of Posts 

EDP Research 

Manager Rs. 5400·9300 

Deputy Manager Rs. 4800-8475 

Assistant Manager Rs. 4350·7500 

Junior Manager Rs. 4000-7150 2 2 

This Division will function under the Finance Department. 
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Material. Management Dlt¥lon 

47. Tuticorin and New Mangalore Ports will not 

Name 01 the Post Scale 01 Pay 

Manager Rs. 5400·9300 

Deputy Manager Rs. 4800-8475 

Assl!. Manager Rs. 4350-7500 

Junior Manager Rs. 4000-7150 

It IS lecommended that this Division may function 
as a part 01 the Mechanical Engineering 
Department, and the posts in this Division may be 
manned by drawing officers on deputation from 
other departments by retaining their lien in their 
respective departments for the purposes of 
promotion, etc. 

E.tat. Dlvlalon 

48. The need for augmenting the staff in Estate Division 
in the ports where there is no separate department 
has been fell and the following set up of Estate 
Division in different ports has been 
recommended:-

For Visakhapatnam, Kandla and Paradip: 

Manager Rs. 5400-9300 

Deputy Manager Rs. 4800-8475 

Assl!. Manager Rs. 4350-7500 

Jr. Manager Rs. 4000·7150 

have Material. Management Department for 
the present. The following divl.ional set 
up I. recommended for the.e two porta:-

No. of Posts 

Tuticorin New Mangalore 

3 

8 2 

3 4 

15 8 

For Chennai, Cochin, Mormugao, Tuticorin and 
New Mangalore: 

Dy. Manager Rs. 4800·8475 

Asst!. Manager Rs. 4350·7500 

Jr. Manager Rs. 4000·7150 

(Para 7.22) 

49. The Estate Division will function under the 
General Admini.tration Department. An officer in 
the Estate Division may be considered for 
promotion to a higher post in that Division the 
highest level in the hierarchy. Therefore, he may 
be made eligible along with his counterparts in 
the equivalent pay scale in the General 
Administration Department for promotion to higher 
posts in that department. 

50. The work of Legal Division may be under the 
General Administration Del?artment In view of the 
growing litigation work in the ports and various 
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forthcoming lease agreements for construction of 
berths by private parties on BOT basis, it would 
be necessary to have well qualified and 

(i) for Mumbai 

Designation 

Deputy General Manager 

Senior Manager 

Manager 

Deputy Manager 

Assistant Manager 

(ii) for Calcuna: 

Designation 

Deputy General Manager 

Senior Manager 

Manager 

Deputy Manager 

Assistant Manager 

experienced persons in the legal decision. In order 
to attract suitable persons, the following structure 
for Legal Division has been recommended:-

Scale of Pay No. of Posts 

Rs. 8500-10600 

Rs. 7000-9900 

Rs. 5400-9300 2 

Rs. 4800-8475 3 

Rs. 4350-7500 3 

10 

Scale of Pay No. of Posts 

Rs. 8500-10600 

Rs. 7000-9900 

Rs. 5400-8475 

Rs. 4800-8475 2 

Rs.4350-7500 2 

7 
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(iii) for Chenna;, Visakhapatnam and Kandla: 

Designation Scale of Pay No. of Posta 

Manager As. 540Q..9300 

Deputy Manager As.4800-8475 

Asst!. Manager As. 4350-7500 2 

(iv) for Cochin, Mormugao, Paradip, Tuticorin and New Mangalora 

Designation Scale of Pay No. of Posta 

Manager As. 5400-9300 

Deputy Manager As. 4800-8475 

AssII. Manager As. 4350-7500 

51. Persons with legal qualification and experience 
already available in the Port staff may be appointed 
on deputation/Promotion basis. If suitable peraons 

are not available from within the Port Staff , 
only then the post may be filled up by direct 
recruitment. 

Vigilance DlvI./on 

52. The vigilance set-up for the ports has been under examination of the Ministry of Surface Transport In consultation 
with the Central Vigilance Commission and the set-up proposed by them has been examined in consultation with 
all the Port Trusts and the following vigilance sat-up for different ports has been recommended:-

(i) Chennai, Visakhapatnam, Kandla and Jawahartal Nehru Ports: 

Designation Scale of Pay No. of posta 

2 3 

Chief Vigilance Officer As. 8250-10350 Port ScaJe 
As. 14300-18300 Central Govt. ac:aIc 

Vigilance Officer As. 5400-9300 2 

Jr. Vigilance Officer As. 4000-7150 2 
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2 3 

Vigilance Assistant Rs. 2650-54300 

Stenographer Rs.2650-54301 

Accoulltant RS.2425-47601 

Peon RS.2010-2830 3 

11 

(ii) Mormugao, Psrsdip, Tuticorin, Cochin & New Msnga/ore Ports 

Designation Scale of pay No. of posts 

Chief Vigilance Officer Rs. 7500-10200 Port scale 
Rs. 12000-16500 Central Gov!. scale 

Vigilance Officer Rs. 5400-9300 

Jr. Vigilance Officer Rs. 4000-7150 

Viyilance Assistant Rs. 2650-5430 

Stenographer Rs. 2650-5430 

Accountant Rs. 2425-4760 

Peon Rs. 2010-2830 

7 

Human RNOUI'Ce Dlvlelon 53. The Chief Vigilance Officer may function directly 
under the Chainnan. Officers and staff may, 88 far 
as possible. be drawn from other departments of 
the Port Trust. The Committee, however, noted that 
the Govemment of India has recently isaued an 
Ordinance setting up a statutory Central Vigilance 
Commission. It has, therefore, suggested that the 
vigilance set up for major porta may be structured, 
if necessary. in consultation with the Central 
Vigilance Commission. 

54. Cochin, Mormugao, Paradip, Tutlcorin In New 
Mangalore Porta will not have separate Human 
Resource Department for the time being. Hence, 
the foHowing Human Resource DIvIsionaJ set-up has 
been recommendact keeping In view the labour 
intenaive nature of port industry and the need for 
maintenance of cordal industrial relations, as also 
the proposed merger of Dock Labour Boards with 
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the Port Trusts:-

(i) each in, Mormugao, Paradip and Tuticorin Ports: 

Senior Manager 

Manager 

Deputy Manager 

Asstt. Manager 

(ii) New Manga/ore Port: 

Manager 

Deputy Manager 

Asstt. Manager 

55. Human Resource Division will function as a 
separate Division in the General Administration 
Department. 

56. While creating the new divisions as recommended, 
additional manpower of Class III/IV will be provided 
by redeployment of existing staff from other 
departments and no recruitment will be done for 
this purpose. 

Direct Recruitment to the Junior Class-I Cad,. 
in the Ports 

57. Keeping in view the acute need for attracting 
competent professionals to meet the multi-
dimensional problems faced by the ports due to 
the liberalisation of the economy, the Committee 
has made the following recommendations:-

(i) Induction of executives in all the departments 
shall not be below Class-I entry level (As. 
4350-7500). 

(ii) Minimum qualification lor entry into managerial 
cadre shall be a 1st Class graduate or a 2nd 
Class Degree holder with Post Graduate 
qualification in the general stream or any 
professional streams (Engineering, Medical, 
Commerce with Accountancy etc.), Charteredl 
Cost Accountant, appropriate MOT Certificate 
for marine officers etc. 

As. 7000-9900 

As. 5400-9300 

As. 4800-8475 

As. 4350-7500 

As. 5400-9300 

As. 4800-8475 

As. 4350-7500 

(iii) 662/ 3% of the posts at Class-I entry level shall 
be filled by direct recruitment through 
competitive examination and interview. The 
departmental candidates possessing the 
Degree may be allowed to compete along with 
open market candidates against the direct 
recruitment quota and in their cases, the 
Division in Graduation and age restriction shall 
not apply. 

(iv) 33'/3% of the posts at Clau-I entry level shall 
be filled by promotion and the selection will 
be made through written test and viva voce 
without insisting on the prescribed educational 
qualifications and age restriction for direct 
recruitment. However, this would not apply in 
the case 01 marine and medical departments 
where possession 01 requisite qualifications is 
essential. 

(v) Both the direct recruits as well as the 
promotees would be required to undergo an 
in-service orientation course for a month in 
various departments of the port 80 thet they 
become acquainted with the dlHerent sphares 
of port working. 

(vi) In addition, all the direct recruits and 
promotees will undergo training programmes 
at IIPMfNlPM and only on qualifying in the 
examination prescribed by the Institute at the 
end of the training, they will be confirmed in 
service. This'should be one of the pre-
requisites for confinnation. 
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Marine Service. 

58. Keeping in view the recommendations made by 
the Cadre Restructuring Report the suggestions 
made by the Officers' Federation and various other 
Officers' Associations. the pay scales lor various 

categories of marine officers have been 
recommended taking into account the qualifications 
required to be posseaaed by them. The pay scales 
recommended lor various marine categories in aU 
the ports other than Calcutta are as follows:--

Name 01 the post 

A. DECK OFFICERS 

(i) Entry lor uncertified 
Deck Officers and 4 
years Sandwich Diploma 
holders 

(ii) Entry lor 2nd Mate 
Foreign Going/Home 
Trade Mates 

(iii) Entry for Mate 
Foreign Going and 
Home Trade Masters 

(iv) Promotion lor Mate 
FGlMaster HT 

(v) Master Mariners (FG) 
for pilotage (Pilots) and 
other marine services 
with Master (FG) Certificate 
as prescribed qualification 

(vi) Dock MasterslMaster 
Pilot (Mumbai) 

(vii) Harbour Masters 

(viii) Dy. Conservators 

Pay scale recommended 
lor Schedule 'A' Ports 

2 

Rs. 4000·7150 

Rs. 4350-7500 

Rs. 4800-8475 

Rs. 5400-9300 

Rs. 6500-9425 

Rs. 7500-10200 

Rs. 8500-10600 

Rs. 10000-12000 

Pay scale recommended 
for Schedule '8' Ports 

3 

Rs. 4000·7150 

Rs. 4350·7500 

Rs. 4800·8475 

Rs. 5400-9300 

Rs. 6500·9425 

Rs. 7500-10200 

Rs. 8250-10350 

As. 9500-11500 
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2 3 

B. ENGINEEAING SIDE 

(i) Entry for uncertified Rs. 4()()().. 7150 As. 4()()().. 7150 
Marine Engineers and 
4 years sandwich 
Diploma holders 

(ii) Entry for Marine Rs. 4350-7500 Rs. 4350-7500 
Engineers with Inland 
Certificate, DMET Graduate 
Engineers without Marine 
Certificate, and MechanicaV 
Electrical Degrea Engineers 
with Post-Graduate one year 
Marine Apprenticeship 

(ii) Entry for Marine As. 4800-8475 Rs. 4800-8475 
Engineers with 2nd Class 
MOT Certificate, Engineer-in-
Charge (inland Engineers) 

(iv) Promotion for 2nd Rs. 5400-9300 As. 5400-9300 
Class MOT Engineers, 
2nd Class Engineers 
C1-1 Vessel 

(v) Entry for MOT Rs. 6500-9425 As. 6500-9425 
!st Class Engineers 

(vi) Chief Engineers C1. As. 7000-9900 Rs. 7000-9900 
vesseVCh. Engineers! 
promotion for 1st Class 
MOT Engineers 

There are a few posts in Mumbai port which do not faU within the above recommended chart and they are as follo_:-

--------------------------------------------------------------------------
S.No. Dasignation Scale of Pay 

1. Sr. Dock Master As. 8250-10350 

2. Dredging Supt. As. 7500-10200 

3. Sr. Dredging Master As. 7000-9900 

The Committee has recommended thai the existing pay scales may continue for these poets. 
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59. The Committee considered the representations for 
upgradalion of the pay scale of Berthing Masters 
possessing Home Trade Certificate. in view of the 
fact that 8 years sea experience is required for 
obtaining Home Trade Certificate and also in view 

S.No. 

1. 

2. 

3. 

Designation 

Berthing Master with Home Trade 
Certificate 

Assistant Dock Master 

Sr. Asst. Dock Masterl 
Port Department Inspector 

to Ouestions 348 

of the fact that oniy 3 years sea training certificate 
is required for in-house trained Berthing Masters 
in Calcutta, the Committee has recommended the 
following pay scales for Berthing Masters and their 
promotional categories in Mumbai Port:-

Pay Scale 

Rs. 5400-9300 

Rs. 6500-9425 

Rs. 7000-9900 

60. The in-house trained Berthing Masters and their promotional posts in Calcutta may be allowed the following pay 
scales:-

(i) 

(ii) 

For new entrants on completion of in-house 
training. 

Existing Berthing Masters who were in the 

Rs. 4350-7500 

Rs. 4800-8475 
Scale of Rs. 4350-8475 and are having less than 5 years 
service as berthing Masters 

(iii) Existing incumbents and new entrants Rs. 5400-9300 
on completion of 5 years service as Berthing Masters 
as well as Berthing Masters with Horne Trade Certificate 

(IV) Assistant Dock Master 

(V) Deputy Dock Master 

61. With a view to improving the promotional 
opportunities among Marine Engineers, it is 
recommended that the post of Chief Engineer 
(Marine) may be created in all the ports in the 
ratio of 1:2 and the Marine Engineers as promoted 
against the newty created post will continue to 
perform the same job as assigned to them in the 
lower grade. 

Rs. 6500-9425 

Rs. 7000-9900 

With a view to augmenting the existing marine set 
up as well as for improving the promotional 
opportunities of marine categories, the Report has 
recommended the following measures:-

(i) At the Ports of Kar-dla, Mormugao, Tuticorin 
and New Mangalore, there is a gap between 
Pilots and Harbour Master, two posts of Dock 
Masters may be- provided in the scale of 
Rs. 7500-10200. 
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(ii) 4 posts of Dock Muters at Visakhapatnam 
may be upgraded from the IC8Ie 01 As. 7000-
9900 to Rs. 7500-10200 to fall in line with 
Mumbai, Calcutta, Chennai, JNPT and Cochin 
Ports. 

(iii) The Harbour Masters at the Ports of Kandla, 
Mormugao, Tuticorin, New Mangalore and 
Paradip should be in the scale 01 Rs. 8250-
10350 and the Harbour Maaters in Chennai 
and Visakhapatnam may be given the acafe 
of Rs. 8500-10600. 

Our Committee also endorses the above recommendation 
excepting Harbour Master, Kandla Port who will be in 
the scale of pay of Rs. 8500-10600. 

S.No. Name of the Post 

1. Chief Radio Officer 

2. Dy. Chief Radio Officer 

3. Sr. Radio Officer 

4. Radio Officer 

65. Even though the post of Sr. Assistant Manager 
(Dry Docks) is a promotional post from the poat 0' 
Assistant Manager (Dry Docks), both are in the 
same pay scale of Rs. 4800-8475 and Sr. Asaistant 

Existing Designation and 
Pay Scales 

1. 

2. 

Sr. Asstt. Manager (Dry Docks) 
Rs. 4800-6475+Charge 
Pay of Rs. 100 p.m. - 2 posl8 

Asstt. Manager (Dry Docks) 
Rs. 4800-8475 - 3 posts 

82. WIIh a view 10 augmenting the Marine Department 
in Calcutta Port, which consiats of 5 Independent Sections, 

it is necessalY to create a post of Additional Director 
(Marine) in the pay scale of Rs. 9500-11500 in lieu of 
Deputy Director, Marine Department at Calcutta. 

63. With a view 10 augmenting the marine set up In 
Haldia Dock Complex, a post of Additional Directnr 
(Marine) in the pay scale of Rs. 9500-11500 may be 

created. 

64. Keeping in view the prescribed qualifications and 
nature 01 duties, the Mure set up of Radio Officers at 
Calcutta may be as 'onows:-

Scale of Pay No. of Posts 

Rs. 5400-9300 

Rs. 4800-8475 

Rs. 4350-7500 8 

Rs. 4000-7150 17 

Manager (Dry Docks) gets a charge pay of Rs. 
100/- per month. in view 0' the justification for 
aBowing a higher pay scale for the promotional 
post, the CommiHee has recommended the 
following set up for these categories:-

Recommended Designation and 
Pay Scales 

Manager (Dry Docks) 
Rs. 5400-9300 (without any 
charge pay) - 2 posts 

Deputy Manager (Dry Docks) 
RI. 4800-8475 - 3 posts 
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66. At present, a computer set up consisting of 26 
personnel is functioning under the Chief Hydraulic 
Engineer. It is recommended that this computer 
set up may be transferred to Planning, Development 
and Research Department of Calcutta Port Trust. 

67. Subject to the above modifications, the marine set 
up for Calcutta Port may be the same u given in 
relevant chart in para 9.2 

68. At present non-marine officers are working in 
Marine Departments at various levels and marine 
officers are working in other departments. In order 
to protect the promotional opportunities of such non-
marine officers as working in the Marine 
Department, it has been recommended that such 
officers should be taken on deputation by retaining 
their lien in their respective parent department. 

69. Marine Officers on the Dredgers, at present under 
different departments, in some ports may be 
transferred to the Marine Department so that a 
common pool is maintained with a common 
seniority list. 

70. Marine Engineers in the Mechanical Engineering 
Department will have their promotion upto the 
Superintending Engineer (Marine) just like the other 
two streams of Mechanical Engineering and 
Electrical Engineering and will be considered for 
promotion along with other Superintending 

.. Engineers (Mechanical and Electrical) to higher post 
in the Mechanical Engineering Department. 

Milceilaneoul 

• 71. The Committee has agreed with the 
recommendations made in the Cadre RestructUring 

Schedule 'A' Ports 

Chief Fire Officer Rs. 5400-9300 

Dy. Chief Fire Officer RI. 4800-8475 

Fire Officer As. 4350-7500 

Report for upgradation 01 the pay scales 01 the 
following posts:-

(i) PS to Chairman, NMPT; 

(ii) PA to HOD in NMPT; 

(iii) Radio Officers at Calcutta Port Trust; 

(iv) Jr. Accounts Officer; and 

(v) Librarians. 

These upgradations hav'! been recommended by 
the Committee w.e.f. 1.1.1997 as they are not 
anomalies arising out of the implementation 01 the 
previous Pay Revision Orders. 

72. The Committee has considered the 
recommendations for upgradation of the existing 
posts of Assistant Traffic Manager and Statistical 
& Research Officer at New Mangalore Port Trust 
from Class II to Class I, and has included 
Class I posts in the hierarchical structure of Traffic 
Department and Planning, Development & Research 
division of N.M.P.T. 

73. The Committee has made a distinction between 
Fire Officers and Safety Officers. Fire Officers are 
engaged in fire fighting and prevention of fire 
accidents. Safety Officers ,are required to be 
appointed under the provisions of the Factories Act 
and Dock Workers (Safety, Health and Welfare) 
Act, 1986 and are to look after Industrial Safety . 

74. The hierarchical set up recommended for Fire 
Officers is as follows'-

Schedule'S' Ports 

Chief Fire Officer Rs. 4800-8475 

Dy. Chief Fire Officer Rs. 4350-7500 

Fire Officer Rs. 4000-7150 
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75. Appropriate action for creation of posts of Safety 
Officers may be taken by all the Port Trusts in the 
light of the clarification sought from the Ministry of 
Labour regarding the posts under the Factories Act 
and Dock Workers (Safety, Health and Welfare) 
Act, 1986. 

Designation Pay Seale 

Security Adviser As. 5400-9300 

Sr. Security Officer As. 4800-8475 

Security Officer As. 4350-7500 

Assn. Security Officer As. 4000-7150 

77. The Trade Promotion Centres at Chennai, 
Hyderabad. Bhubaneswar and Bangalore may be 
manned by an officer in the scale of As. 4000-
7150 or Rs. 4350-7500, The Chairman of the Port 
Trusts concerned may have the discretion to decide 
upon the level of post and mode of its appOintment. 
The Liaison Officer of the Tuticorin Port at Chennai 
may be allowed the scale of Rs, 4800-8475 as 
personal to him if he is eligible for promotion as 
Senior P.S. and if his services are still required in 
the Trade Promotion Centre at Chennai .. 

78. 246 officers in all Port Trusts and Dock Labour 
Boards are working at the entry post from the 
commencement of their service and are likely to 
retire in the same post without any promotional 
prospects. In additIOn, 158 officers have completed 
15 years of their service or more in the same post 
as on 1.1.1998. However. 15 years service in the 
same post is too long a period and one promotion 
should be allowed after 12 years service. With a 
view to improving the promotional opportunities, the 
Committee has recommended that Class-I and 
Class· II officers who have completed 12 years of 
service may be allowed promotion to the next 
higher scale as personal to them and on a non-
functional basis. The officer so promoted will 
continue to perform same functions and duties as 
in the earlier scale. Such promotiOns may be made 
after a six monthly review done on 1st January 
and 1 st July every year. The c':!t-off date for this 

76. Port aacurity is enlNSted to the CISF except in 
Mumbai. In Calcutta the CISF ia deployed in 
bonded warehouses only. The hierarchical set up 
recommended for the Security Division in Mumbai 
and CalcuUa Ports is as follows:-

Mumbai Calcutta 

4 

12 3 

purpose will be 1.1.1997; an employee who has 
completed 12 years of service on any date earlier 
than 1.1.1997 will have the benefit of higher scale 
from 1.1.1997 only. This recommendation wHl not 
be applicable to HODs. 

Dock Labour Boards 

79. Consequent upon the Government's decision to 
merge Dock Labour Boards with Major Port Truats, 
Mumbai, Cochin and Mormugao Dock Labour 
Boards have been superseded and the procesa is 
under consideration regarding remaining four Dock 
Labour Boards viz., Calcutta, Chennai, 
Visakhapatnam and Kancla. Even after suppreuion, 
officers and staff of Dock Labour Boards (DLBa) 
maintain their separate identify and It is neo ... ary 
to con,idar cadre restructuring of office,.. of DLBs. 

BO. The Cadre Aestructuring Aeport recommended that 
the pay scale of Deputy Chairman of DLB might 
be at par with that of the Secretary of the 
respective Port Trust. After merger, DLB officers, 
staff and workers will be integrated with the Traffic 
Department and allowing Deputy Chairman the pay 
scale of Secretary, Port Trust will bring them at 
par with Traffic Manager, resulting In an anornaloua 
situation. In order to avoid such situation, Deputy 
Chairman; Mumbai and Calcutta may be allowed 
to conti~ue in their exlating pay scales. 

81. The Cadre Restructuring Report recommended 
changes in the designation of DLB office,.. as 
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Manager, Deputy Manager and Assistant Manager. 
As the OLe officers are named by existing 
designation to perform functions under Dock 
Workers (Regulation of Employment) Schemes, the 
existing designations may continue tin the Schemes 
are superseded after merger of OLBs. 

82. Mumba; OLB: As recommended In the Cadre 
Restructuring Report, Mumbai OLe will have five 
posts in the general stream in the scale of Rs. 
4800-8475. as against the existing one post. The 
remaining four posts may be filled by promotion 
from the categories of Ass!. Administrative Officer/ 
Assistant Secretary/Labour OfficerlWelfare Officer. 

83. The set-up for Accounts stream will be: 

Chief Accounts Officer (Rs. 5400-9300) post 

Deputy Manager (Rs. 4800-8475) post 

Asstt. Manager (Rs. 4350-7500) post 

84. The isolated post of Hindi Officer in the pay scale 
of Rs. 4000-7150 may be upgraded to the scale 
of Rs. 4350-7500. 

85. The Executive Engineer in the scale of Rs. 4800-
8475 may be given the next higher scale as 
personal to him on completion of 12 years regular 
service in the grade. 

B6. The medical set up of Mumbal OLe will be as 
lollows:-

(i) Sr. SpecialistIMedical 
Supdt. (GO) Rs. 5400-9300 (4) 

(ii) Sr. M.O.lJr. Specialist Rs. 4800-8475 (5) 

(iii) Medical Officer Rs. 4350-7500 (7) 

B7. Calcutta OLB: The set-up recommended in the 
Cadre Restructuring Report for General and 
Accounts stream has been endorsed. 

8B. The post of Hindi Officer in the scale of Rs. 4000-
7150 may be upgraded to the pay scale of 
Rs. 4350·7500. 

89. The Medical set-up recommended by the 
Committee is as follows:-

(I) Chief Medical OffIcer (Rs. 7500-10200) 

(ii) Surgical Specialist (Rs. 5400-9300) 

(iii) Medical Specialist (Rs. 5400-9300) 

(iv) Medical Supdt. (GO) (Rs. 5400-9300) 

(v) Senior M.O.lJr. Specialist (Rs. 4800-8475) 8 

(vi) Medical Officer (Rs. 4350-7500) 7 

90. The Committee does not find justification in the 
demand for conferring Class-II status on Section 
Officers/Inspectors/Accountants. 

91. Chenna; OLB: The Committee endorses the 
recommendations made in the Cadre Restructunng 
Report regarding officers in the General, Accounts 
and Engineering streams. 

92. the medical set-up recommended is as below:-

(I) Chief Medical Officer (Rs. 7000·9900) 

(II) Sr. M.s. (GD)lSr. Specialist (Rs. 5400-9300) 2 

(III) Sr. M.O. (GD)lJr. SpeclaHlI (Rs. 4800-8475) 3 

(Iv) Medical OIIicsr (Rs. 4350-7500) 7 

93. Visakhapatnam OLB : The Committee endores the 
recommendations contained in the Cadre 
RestructUring Report regarding General Stream, 
Accounts Stream, Hindi Officer and Engineering 
Wing. 

94. The medical set-up may be as follows:-

(i) Chief Medical otticer (Rs. 7000-9900) 

(ii) M.S (GO)lSr. Specialist (Rs. 5400-9300) 

(iii) Sr. M.O. (GO)lJr. Specialist (Rs. 4800(8475) 2 

(Iv) MedIcal Officer (Rs. 4350-7500) 7 

95. Kandte OLB: The Committee recommends that the 
post of Secrat&ry-cum-Peraonnel Officer may be in 
the scale of Rs. 5400-9300. The Cadre 
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Restructuring Report's recommendations regarding 
General and Accounts streams are endorsed. 

96. Gochin DLB: The Committee endorses the 
recommendation regarding General and Accounts 
streams contained in the Cadre Restructuring 
Report. (Para 11.39). 

97. The post of senior M.D. may be upgraded to the 
level of Rs. 4800-8475. 

98. Mormugao DLB: The Committee endorses the 
recommendations regarding General and Accounts 
streams contained in the Cadre Restructuring 
Report. 

99. The existing medical set-up and the existing A.E. 
may continue. 

100. With a view to augmenting the Human Resource 
sct-up In DLBs. one post of Manager in the pay 
scale 01 Rs. 5400-9300 in Mumbai, Calcutta, 
Chennai and Visakhapatnam OLBs and one post 
01 Deputy Manager in the scale of Rs. 4800-8475 
in Cochin. Mormugao and Kandla OLBs may be 
created and filled in by officers in DLBs with 
SUitable qualifications and experience in personnel 
management. labour welfare and labour relations. 

Date of Implementation 

101. The Implementation of the recommendations made 
In this Report will be with prospective effect, as it 
Will be necessary to frame fresh model uniform 
RSP regulations in this regard. In many cases, 
officers may be in position and may work against 
upgraded/newly created posts after they are 
appointed against such posts. If they fulfil the 
reqUisite qualifications and conditions in accordance 
with the new RSP regulations with prospective 
effect. 

102. However. there may be cases like HODs who are 
already in position and whose pay scales have 
been recommended for upward revision w.e.f. 
1 . 1.1997. Similarly, there may be other officers who 
are already in position in the posts for which higher 
pay scales have been recommended. In all such 
cases, the officers who are already in position will 
gel the benefit of higher pay scale w.e.f. 1.1.1997 
or the date from which they assumed the position 
after 1.1.1997. as the case may be. 

103. The pay scales indicated in this Rapofl are effective 
lrom 1.1.1992 to 31.12.1996 and they will stand 
revised by the corNIpOndIng pay scale. that will 
be recommended by the Committee in the general 
pay revision effective from 1. 1. 1997. 

104. The implementation of the.e recommendations 
should be monitored by the respective Chairmen 
at the Ports level and by the Mlnisby of Surface 
Transport at the Government level with t;18 
assistance of a separate Implementation Cell. 

[Translation} 

L!.G Agencle. In Hilly A,... of ':'"- PnIdHh 

1789. StlRI .~ACHI SINGH RAWAT (BACHDA): WIH 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of proposals under consideration of 
the Govemment to open new LPG outlets in the hilly 
and difficult areas of the country, particularly in the hilly 
districts 01 Unar Pradesh; 

(b) whether a serious problem of fuel is being faced 
due to delay in opening such outlets and non-availability 
of cooling gas for the rural people of hilly areas; and 

(c) if so, the measures being taken to remedy the 

situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWARj: (a) to 
(c) Already, large number of people of hilly areas in the 
country, particularly Uttar Pradesh are being supplied with 
LPG through a network of LPG distributorships and 
extension points. With a view to increase the LPG supply 
network, extension points are allowed upto a distance of 
50 KM radius in all the hilly are... However, in 80 lar as 
Unar Pradesh is concerned, in the LPG Marketing Plan 
1996-98, 35 additlonsl locations in the hilly areas have 
been included in the supplementary plan for setting up 
new LPG distributorships. Further, to meet the fuel 
requirement of hilly areas, It has been decided to clear 
the entire waiting list in these areas and accordingly, 
LPG connections are mede available to the consumers 
across the counter on demand. 
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Primary Health Centres In VlOegea -. _.... . .... ,_.'. .~. . 

1790. SHRI K~~II!-_~..BtiVRIA: 
SHRI MITRASEN YADAV: -. _ ..... _ .... __ .•... _' 

Will the Minister 01 HEALTH AND FAMILY WELFARE 
be pleasCld to state: 

(a) whether the Government propose to set up 
Primary Health Centres in each village In the country; 

(b) if so, the details thereof; 

(c) the approximate number of such villages where 
primary health centres have not been set up so far and 
the likely time by which these are to be set up during 
Ninth Five Y~ar Plan, State-wise; and 

(d) the details of the lunds to be allocated by the 
Union Government for setting up primary health centres 
in each State during the said period? 

THE MINISTER OF STATE OF THE M/N/STAY OF 
HEAL TH AND FAMILY WELFARE (SHRI DAlIT 
EZH/LMALA/): (a) to (c) Primary Health Centres are set 
up on the basis of demographic norms. According to the 
approved norms, there should be one Primary Health 
Centre for a population segment of 30,000 in plain arees 
and one Primary Health Centre for 20,000 population in 
hillyltribal areas. As per 1991 ligures there are 587226 
inhabited villages in the country. As on December, 1997 
there is a total number of 22962 Primary Health Centres. 

As many villages have small population, it is not 
practicable to have a Primary Health Centre in every 
villages. The Govemmenfs effort is to ensure that a group 
of villages having the requisite population as per norms 
explained above has a Primary Health Centre within their 
midst. 

(d) The State-wise allocation of funds for Primary 
Health Care infrastructure for the entire Ninth Five Year 
Plan (provisional) and the annual allocations for the years 
1997 ·98 and 1998-99 are indicated in the attached 
statement. 

StIIt"",.nt 

Outlay for Health in the States & Union Territories 

(Rs. Lakhs) 

9th Plan 1997·98 1998·99 
(PrOvisional) 

Outlay Oullay RE Outlay 

Slates Health Health MNPIBMS Health MNPIBMS· Health MNPIBMS 

2 3 4 5 6 7 8 

1. Andhra Pradesh 63052.00 13937.00 2923.60 18291.00 2923.60 

2. Arunachal Pradesh 33502.00 3149.00 1021.00 3069.00 1021.00 3520.03 1072.00 

3. Assam 38410.00 6561.00 3120.00 6237.00 3120.00 

4. Bihar 83200.00 7245.00 5059.00 5373.00 5069.00 121n.03 7518.00 

• 
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2 3 4 5 6 7 8 

5. Goa 8122.00 1082.00 187.80 1022.00 187.80 "2.00 101.95 

6. Gujaral 82225.00 22093.00 121".00 22093.00 121".00 23550.00 12132.31 

7. Haryana 35134.00 3882.00 4425.00 5985.00 1~5.00 5~.00 2700.00 

8. Himachal Pradesh 31765.00 5544.00 2659.10 7954.00 2659.10 8965.70 3341.54 

9. J & K NA 7450.00 6460.00 6448.00 6460.00 6200.00 8334.86 

10. Karnalaka 110000.00 18359.00 12713.00 17246.00 12713.00 19544.33 11785.00 

II. Kerala 30940.00 6096.00 855.00 5096.00 855.00 6200.00 "5.00 

12. Medhya Pradesh 56787.00 9331.00 5604.00 8200.00 5604.00 

13. Maharashlra 91823.00 17391.00 9882.00 17391.00 9882.00 22992.00 7142.00 

14. Manipur 3600.00 830.00 271.65 520.00 271.85 309.35 800.00 

IS. Meghalaya 13000.00 2430.00 1306.50 1898.00 1308.50 2430.03 2000.00 

16. Mizoram 11201.00 1651.00 1651.00 1651.00 1851.00 1818.03 1760.00 

17. Nagaland 10631.00 2508.00 1017.00 1950.00 1017.00 

18. Orissa 41605.75 4104.00 1907.00 5518.00 1907.00 
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2 3 4 5 6 7 8 

19. Punjab 51159.00 9938.00 3432.00 9567.00 3432.00 16352.00 2579.60 

20. Rajasthan 77060.00 13919.00 7005.05 12462.00 7005.05 15289.00 8830.00 

21. Sikkim 8000.00 857.00 267.15 759.00 267.15 814.00 275.05 

22. Tamil Nadu 78052.00 8909.00 2440.86 11236.00 2440.86 11650.93 3388.14 

23. Tripura 8559.00 1371.00 619.00 1371.00 619.00 1407.92 659.00 

24. Uttar Pradesh 118500.00 17312.00 12759.00 11511.00 12759.00 40401.00 3103.00 

25. West Bengal 97863.90 20633.00 1500.00 10100.00 1500.00 19286.00 6378.00 

Total States 1186191.65 206380.00 98263.60 192906.00 98263.60 225344.77 82475.45 

uri 

1. A & N Islands 7741.00 1559.00 671.00 1800.00 671.00' 

2. Chandigarh 17065.00 3617.00 353.00 3617.00 353.00' 252.70 91.45 

3. o & N Haveli 514.00 219.00 207.50 215.25 207.50· 252.70 222.50 

4. Daman & Diu 887.00 133.00 97.00 133.00 97.00· 173.00 15380 

5. Delhi 110140.00 15240.50 1800.00 15240.50 1800.00· 19700.00 
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2 3 4 5 6 7 6 

6. Lakshdweep 817.46 233.85 151.n 253.85 151.n 388.91 71.00 

7. Pondicherry 10000.00 1630.00 240.52 1680.00 240.52 2370.00 303.87 

Total UTs 147164.46 22632.35 3520.79 2219.60 3520.79 26432.91 842.62 

Grand Total 1333356.11 229012.35 101784.39 215825.60 101784.39 251742.68 83318.07 

@: As Recommended by Working Group. 
SOURCE:- (1) State Plan Division. Planning ConvniSBIon. 

(2) Annual Plan Document State Government. 
.. At B.E. level. 

{English] 

Drilling 0' Gas Wells by Shell 

1791. C9'=.:~QNA......BAM·CHauD.l::iABY: Will the 
Minisler of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the works for drilling 0' Gas Wells by 
Shell is in the progress in Jaisalmer and Jalore districts 
of Western Rajasthan; 

(b) if so. the details thereof and progress achieved 
in this regard so far; 

(c) whether Royal Dutch Company is coordinating 
with Shell; 

(d) if so. modalities of the agreement; 

(e) whether the work has been stopped resulting in 
loss of the State; and 

(f) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(I) Production Sharing Contract was signed by the 
Government with Shell India Production Development B.V. 
Netherlands for block RJ-ON-9011 'ailing in Barmer and 
Jalore districts. of Rajasthan and Banaskantha district of 

Gujara!. Under Phasa-I exploration, the contractor has 
undertaken the the 'ollowing activities:-

acquired, processed and 
interpreted seismic data 

acquired and processed 
gravity data 

3D seismic survey 

1606 Km. 

3329Km 

12 Sq. km. 

Under Phase-II, an exploratory well Guda-1 is under 
drilling. 

{Translation] ." 
Opening of ~OSI OffIces 

1792. St:tRI DATTA MEGHE: Will the Minister of 
COMMUNICATIONS be pleased 10 state: 

(a) the number of post offices and sub-post offices 
opened in Wanfla and Nagpur districts of Maharashtra 
during the last three years; and 

(b) the places where such post offices opened or 
proposed to be opened during 1998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The number 0' post offices and Sub Post Offices 
opened in Nagpur district of Maharaahtre during the last 
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three years is as follows: 

Year Extra Departmental Departmental Sub 
Branch Post Offices Post Offices (DSOs) 

(EDBOs) 

1995·96 NH Nil 

1996·97 4 2 

1997·98 Nil Nil 

No post office has been opened in Wardha district 
of Maharashtra during the last three years. 

(b) The places where post offices are proposed or 
being opened during 1998·99 are as follows:-

(1) Tamaswadi, District Nagpur. 

(2) Narasala, District Nagpur. 

(3) Borda, District Nagpur. 

Supply of L.P.G. connections to 
DistribUtor. In Ambala 

1793. SHRI BAIJNATH RAWAT: 
SHRI PRADEEP KUMAR YADAV: 
SHRI PUNNU LAL MOI1ALE: 

Will the Minister 01 PERTOLEUM AND NATURAL 
GAS be please to state: 

(a) whether the supply of LPG connections is very 
less to the distribiutors 01 Ambala district as compared to 
the distributors of other districts of Haryana; 

(b) i/ so, whether the Government propose to bring 
the supply 01 LPG connections at par in Ambala district 
with the other districts 01 the State; 

(c) Whether any irregularity have come to the notice 
of the Govemment in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The release of LPG connections to various distributors 
in the country including those located in Ambala, is carried 
out as per the Government gUidelines. The LPG 
connections are released in a phased manner throughout 

the country depending upon the LPG availability, waiting 
list, slack available with the distributors and their viability. 
There is no separate system for allocation of new 
connections based on individual districts or individual 
states. There is no irregularity in the allocation of new 
connections to the distributors of Oil Companies in Ambala 
District. 

[English] 
.. : I 

t :' ~ ~. " L 

Hydel and Thermal Projects 

1794. SHRI K.D. SULTANPURI: Will the Minister of --.._---_. ," .~ ..---.. .. 
POWER be pleased to state: 

(a) the number of Hydel Power Projects sanctioned 
during the last ten months in the Govemment and Private 
Sectors; 

(b) the number of Hydel and Thermal Power Projects 
sanctioned to Non Resident Indians during the said period; 
and 

(c) the expected power generation from the 
projects? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (c) The details of the 
projects which have. been given techno-economic 
clearance by Central Electricity Authority (CEA) during 
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the last ten months are as follows: 

S.No. Name of ProjecV Executive Agency Capacity 
Type (MW) 

PRIVATE SECTOR 

1. Malana HEP (H) MIs Rajasthan Spinning 2x43 

and Weaving Mills Ltd., Kullu 

2. Khandwa Naphtha CCGT (T) MIs Madhya Bharat 171.17 

Energy Corp. Ltd. 

3. Krishnapatnam 'B' TPP (T) MIs BBI Power 2x260 

Krishnapatnam Co. 

4. Vypeen CCGT (LNG) (T) MIs Siasin Energy Ltd. 679.2 

5. North Madras TPP-3 (T) MIs Tri-sakthi Energy Pvt. Ltd. 525 

6. Vemagiri CCGT (T) MIs Ispat Power Ltd. 492 

STATE/CENTRAL SECTOR 

1. Chamera SI.-II HEP (H) NHPC 3xl00 

2. Teesta SI.-V HEP (H) NHPC 3x170 

3. Loktak Downstream HEP (H) ·NHPC 3x30 

4. Tuivai HEP (H) NEEPCO 3x70 

5. DG Power Station (T) Gov!. of An<.iaman 2x2.S 

Raniat Bay Andaman. 

T : Thermal 

H : Hydro 
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According to available infonnation, project 2 to 6 had 
applied lor loreign equity participation. However, 
inlonnation regarding participation of Non-resident Indian 
(NRI) in these projects is not available. 

Dredging Work on Various. PO~L 
. \ 

1795. SHRI GEORGE EDEN: .. Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Dredging Corporation of India have 
the capacity to do the dredging works of various ports in 
the country; and 

(b) il so. the total work done by the Corporation, 
port-wise? 

THE .MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) No, Sir. Dredging Corporation of India does not have 
adequate capacity to carry out maintenance dredging work 
01 all the major ports in the country. The shortfall in 
capacity is met by the ports by carrying out dredging 
works through contracts. 

(b) The maintenance dredging works done by 
Dredging Corporation of India LId. during 1997-98 at 
various major ports is as under:-

Ports (In million cu. m.) 

1. CalcuHa 12.00 

2. Paradeep 1.90 

3. Visakhapatnam 0.52 

4. New Mangalore 6.00 

5. Mormugao 2.91 

6. Jawaharlal Nehru 1.06 

7. Kandla 3.67 

Total 28.06 

i ~- ·/ll.., 
Reduction In Intake Capacity 

1796. SIjfIJ ./t 'l.EW<AIESH..AIAIK: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Medical Council of India has cut 

down intake capacity of Govemment Medical Colleges in 

Kamataka; 

(b) if so, the reasons therefor; 

(c) the total reduction in the intake capacity; 

(d) whether the Govemment of Kamataka has taken 

any steps to provide basic amenities as stipulated by the 

Medical Council 01 India in these colleges; 

(e) if so, the details thereof; 

(f) whether the Medical Council of India propose to 

restore the original intake capacity in these medical 

colleges; and 

(g) H so, the details thereof and if not, the reasons 

therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) and (b) Various Medical colleges 

including Govemment Medical Colleges in Karnataka were 

admitting students as per the number fixed by the State 

Govemment through an executive order which were in 

excaas than the admission capacity pennitted by the 

Medical Council of India. The sanctioned intake by Medical 

Council of India and the number of students being 

admitted in Government Medical Colleges were as 
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under:-

Name of the College 

1. Bangalore Medical College, 
Bangalore 

2. Mysore Medical College, Mysore 

3. Vijayanagar Institute of 
Medical SCiences, Bellary 

4. Karnataka Institute of 
Medical Sciences, Hubli 

-----_.-

The Medical Council of India in pursuance of the 
order dated 1.10.96 of High Court of Kamataka and on 
receipt of proposal from State Government for 
enhancement of seats in M.B.B.S. in Government Medical 
Colleges, inspected all the Government Medical Colleges 
with a view to determine the admission capacity. On 
inspection it was noted that while colleges at Bangalore 
and Mysore were having infrastructural facilities for 150 
and 100 admissions respectively, the colleges at Bellary 
and Hubli were not having infrastructural facilities even 
for the intake permitted by the Medical Council of India. 
In view of gross infrastructural deficiencies in the colleges 
at Bellary and Hubli, Medical Council of India 
recommended to the Central Government that admissions 
in these colleges may be stopped with immediate effect 
unless the deficiencies are rectified and compliance report 
submitted. The deficiencies we brought to the notices of 
the State Government and on the basis of compliance 
report these medical colleges were allowed to cont:nue 
with the intake fixed by the Medical Council of India i.e. 
100 students at Bellary College and 50 students at Hubli 
College. Further, in view of the finding and 
recommendations of the Medical Council of India, no 
increase of seats was permitted over and above the intake 
already sanctioned by the Medical Council of India and 
proposals for enhancement of seats in all the above four 
colleges were disapproved. 

Sanctioned by Admitted by 
the Council the College 

150 245 

100 205 

100 140 

50 147 

400 737 

(c) f!. total of 337 seats were reduced in four 
Government Medical Colleges for want of infrastructural 
facilities. 

(d) to (g) There is no provision in the Indian Medical 
Council Act, 1956 and the Regulations framed thereunder 
for restoration of intake once the intake is fixed by the 
Central Government on the recommendations of the 
Medical Council of India. Increase of seats is allowed on 
the basis of infrastructural facilities and as per the 
provisions of Indian Medical Council Act and Regulations 
framed thereunder. No fresh proposal has been received 
from the State Government for increase of eeata in 
above college. • ./ ) 

!!!1!1uaamudram Project 

1797. St!t:I' K. P~R.YMOHAN; 
SHRI K. KRISHNAMOORTHY: 

Will the Minister of SURFACE TRANSPORT be 
pleased to atate: 

(a) whether the Government propose to execute 
Sethusamudram Project on the IInee of the Konkan 
Railway; 

(b) If so, the optlona being considered by the 
Government in thil regard; and 
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(c) the present status of the project and the steps 
taken by the Government to execute the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (b) No, Sir. 

(c) The Initial Environmental Examination of 
Sethusamundram Project has been done by National 
Environmental Engineering Research Institute (NEERI). 
Nagpur. The linal Report in this regard has been received 
from NEERI. This Report has been lorwarded to the 
Ministry of t:nvironment and Forests, The Planning 
Commission has been requested to provide for an oullay 
01 Rs. 5 crores for this Project in the Annual Plan 1999-
2000 lor the preparation of Detailed Feasibility and 
Environmental Impact Assessment Studies. '0' . \. 

Land Ac~ul.ltlo.n by HPIBP In Poona 

1798. SI;IRL.YJIHAl._.r.uPE: Will the Minister 01 
PETROLEUM AND NATURAL GAS be pleased to slate: 

(a) whether the Hindustan Petroleum and Bharat 
Petroleum have acquired the land of the farmers of village 
Loni·Kalbhor. district Poona for the purpose of Terminal 
Station; 

(b) il so, the details 01 land acquired by the two 
companies; 

(c) whether at the time 01 acqUisition 01 land the 
larmers were promised to provide jobs atleast to one 
member 01 the affected lamily; 

(d) if so, the number 01 affected families to whom 
lobs have been provided; 

(e) I' not. the reasons therefor; and 

(f) th" steps being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(I) Recently HPCL have not acquired any land at Loni-
Kolbhor. disH. Poona for any Terminal Station. However. 
the Corporation has an existing Terminal for Mumbai-
Pune pipeline at Loni which was setup in 1982. As per 
HPCL at the time 01 the acquisition of land. no 888ur8nce1 
promise was given/made by HPCL lor giving any jobs to 

the members 01 project affected lamilies. Also there is 
no outstanding representation from any 01 the original 
land owners for any jobs. 

So lar as BPCL is concemed. the Corporation is in 
the process 01 acquiring land. However. the land could 
not be taken over due to relusal 01 land-owners. who 
have also IHed writ petition in the Mumbai High Court on 
8.10.98 and the matter is subjudice. 

OJ )10 

; Population of Saru. end Cranes 

1799. SHRI C.D. GAMIT; Will the Minister 01 
ENVIRONMEIiI'T AND FORESTS be pleased to state: 

(a) whether any survey has been conducted regarding 
the number 01 Indian Sarus and Cranes in the country; 

(b) il so, the details thereol. State-Wise; 

(c) whether Govemment have also made any study 
regarding the population 01 Cranes in Gujarat; 

(d) il so, the details regarding the population 01 Sarus 
as well as Cranes in the State while comparing it 10 the 
last survey made in 1984; 

(e) whether population 01 Cranes has dwindled 
drastically over the last lew years; and 

(I) if so, the details thereol and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) and (b) No systematic survey 01 Indian 
Sarus and other Cranes has been conducted across the 
country. However. according to ecological survey carried 
out by one Non Govemmental Organisation. the population 
of Sarus Cranes during 1987-88 was between 12000-
15000 for the entire country. Slate-wise details are not 
available. 

(c) and (d) The Gujarat Ecological Education and 
Research Foundation has recently conducted Sarus 
Cranes survey according to which estimated number 01 
birds in the state is between 1700-1800. Reliable figures 
lor 1984 are not available. 

(e) and (f) The decline in the population of Cranes 
ia mainly due 10 draining of wetlands for agricultural 
purpos.. and heavy concentration of pesticides in 
agricultural fields. . 
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Upgradatlon of K.R. Hoapltal, Myaore 

1800. SHRI A. SIQQAR!WU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Kamataka Govemment has sought 
any Central assistance for upgrading K.R. Hospital, Mysore 
into a Hi·tech Hospital; 

(b) if so. the amount sought for !he purpose; and 

(c) the time by which the sanction is likely to be 
accorded? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) No, Sir. 

(b) and (e) Do not arise. 

1801. SHRI TAAIQ ANWAR: 
SHAIGURUOAS KAMAT: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have made any 
assessment of loss of power due to power thells in the 
Central Undertakings annually during the last three years; 

(b) if so, the details thereof, State-wise; 

(e) whether the Government have formulated a 
strategy to deal with the problem; and 

A. Hospitals and nursing homes! 
in towns with population of 
30 lakhs and .above. 

B. Hospitals and nursing homes 
in town with population of 
below 30 lakhs: 

(a) 

(b) 

with 500 beds and above 

with 200 bed8 and abcMt 
but less than 500 bed8 

(d) if not, the reasons therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) As per information available 
there is no loas of power due to power !helle in !he 
Central Power Undertakings. 

(b) to (d) Do not arise in view of (a) above. 
• J ' ", (r-.r': .... .-. 

~ "TrMtm.nt of Blo-M.dlcal W.... -' 

1802. SHRI SANDIPAN THOAAT: Will the Minister 
of HEALTH AND FAMILY WELFARE be pIeued to state: 

(a) whether any timetrame has been fixed for the 
installation of facilities in hospitals for scientific treatment 
of bia-medical waste; 

(b) if 80, the details of action plan formulated In this 
regard; 

(c) the details of investment made for the purpose 
during the last five years, State-wise; and 

(d) the assistance earmarked for various projecta In 
this regard for the Ninth Five Year Plan period, S ..... 
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAI DALIT 
EZHILMALAI): (a) and (b) Ministry of Environment and 
Forests has notified Bia-Medical Waste (Management & 
Handling) Rules, 1998 on 20.7.98. In the Schedule VI of 
these Rules, timeframe has been fixed for providing wllllle 
treatment facilities like incinerator/autoclave/microwave 
system in hospitals which is as under:-

By 31st December, 1999 
or earlier 

By 3181 December, 2000 
or earlier. 

By 31. December, 2000 
or earlier. 
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(c) 

(d) 

with 50 beds and above 
but less than 200 beds 

with less than 50 beds 

All other institutions 
generating bio-medical 
waste not included in A and 
B above. 

(c) and (d) 'Health' is a State Subject under the 
Constitution. It is the responsibility of the respective State 
Governments to provide financial assistance for providing 
facilities for disposal of medical waste in the hospitals 
under their administrative control. Ministry of Health and 
Family Welfare have no scheme under which the financial 
assistance can be provided to States for disposal of 
medical waste. However, Central Government have 
~eleased funds to Central Government hospitals, namely 
Lady Hardinge Medical College and Associated hospitals, 
Jawaharlal Institute of Post Graduate Medical Education 
& Research, Pondicherry, Dr. Ram Manohar Lohia 
Hospital and Salda~ung Hospital for training of Medical, 
Para-Medical. Nursing and Safai Karamcharis etc. by 
organising SeminarslWorkshops etc. on Hospital Waste 
Management. procurement of protective gloves, boots, 
polythene, garbage bags etc. to ensure proper segregation 
and disposal of Hospital waste. 

{Translation} 
" ... . '. Research Centre for Neurology 

1803. SHRI JANARDAN PRASAD MISRA: 
SHRI MANIBHAI RAMJIBHAI CHAUDHARI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government propose to set up a 
Research Cetre for Neurology: 

(b) if so. the details thereof including ita location and 
the total amount likely to be spent thereon; and 

(c) the time by which the centre is likely to be set 
up? 

By 31st December, 2001 
or eartier 

By 31st December, 2002 
or eartier 

By 31st December, 2002 
or eartier 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, Sir. The Govemment has proposed 
to set up a National Brain Research Centre (NBRC) under 
the Administrative control of the Department of 
Biotechnology, to focus research on Neurosciences and 
brain related work. 

(b) The proposed centre is to be set up as an 
autonomous centre under the Societies' Registration Act 
(XXI 1860) and is visulised to be a Centre of Excellence 
with state-of-art facilities. The major emphasis would be 
on networking the existing lacilitiesllabs in order to avoid 
duplication of efforts. The Centre is to be located near 
Gurgaon in Haryana. The total outlay for the next three 
years of IX Five Year Plan would be 'about Rs. 13.00 
crore. 

(c) The Centre would initially operate from New Delhi. 
After about a year, it would start functioning from its 
premises near Gurgaon when one to two laboratories 
along with basic infrastructure are established. 

{English} , ' ", \).' i.--' 
.. \ '. 0 

Sale of Petroleum Products .... ~.".- ... --
1804. SHRI ~~RUDAS !SAMAT: Will the MinISter of 

PETROLEUM AND NATURAL GAS be pleased to state 
the sales figures in litres of Petrol. Diesel. Naptha and 
Kerosene sold during the last three years by various oil 
companies. company-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): 
Company-wise sales figures of petrol. diesel, naphtha and 
kerosene during the last three years are given in the 
Statement enclosed. 
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Company-wise Sales Figures of Petrol, Diesel, Naphtha & KMINIIe during tiler PeI10d 1996-96 to 1997.fJtJ 

(Figl. In lit,..) 

PETROL 

1997·98 

1996·97 

1995-96 

DIESEL 

1997·98 

1996·97 

1995·96 

NAPHTHA 

1997·98 

1996·97 

1995·96 

KEROSENE 

1997·98 

1998-97 

1995-96 

IOC 

2652680000 

2548266000 

2402933000 

IOC 

21366180000 

20871290000 

19264410000 

ICC 

4493421000 

3743784000 

3668967000 

IDC 

7544235000 

7357910000 

7144800000 

BPC 

2201180000 

2108034000 

1978222000 

BPC 

10065890000 

9701780000 

8825740000 

BPC 

1438193000 

1349640000 

937413000 

BPC 

HPC 

HPC 

1897795000 

1808902000 

1729886000 

HPC 

9037490000 

8718050000 

8075540000 

IBP 

844992000 

514917000 

447435000 

o 

o 

o 

HPC liP 

2027730000 

1984040000 

1885095000 

2484830000 855350000 

2413230000 841215000 

2314285000 828385000 

(I) 'As per the information 1IVIIIIIIbIe, hl~ by P .............. InIIr PUS. 

IBP 

560187000 

52489200 

491028000 

IBP 

3177480000 

308088000O 

2861650000 

0Ihe1ll 

143788000 

283131000 

327141000 

OIhelll' 

1525552000 

651752000 

789781000 

TCUI 

7311802000 

8990094000 

8802089000 

TOTAL 

43847120000 

42371780000 

39027340000 

Total 

8918372000 

5891472000 

5380958000 

Total 

14217497000 

13048147000 

12782108000 
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Computerised Trunk !eIePho~clulngee 

1805. SHRI C.P.M. GIRIYAPPA: Will the Minister of 
COMMUNItmONS" t,e'plea8ecf fo state: 

<a) the number of computerised trunk telephone 
exchanges functioning in the country. State-wiS(.; 

(b) the number of such exchanges proposed to be 
set-up in the country during the currant year, State-wise; 
and 

(e) the details of telephone exchanges expanded 
during 1997-98 and proposed to be expanded In 
Karnataka during 1998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
<a) Details as per Statement-I enclosed. 

(b) Details as per Statement-II enclosed. 

(c) Details ot telephone exchanges expanded 
during 1997-98 and proposed to be expanded In 
Kamataka during 1998-99 are a. per Statement-III and 
Statement-IV enclosed. 

Statemant' 

Number of Computerised Trunk Telephone Exchanges 
functioning in the country. State-wise 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of State 

2 

Assam 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

No. of Computerised Trunk 
Te_phone Exchanges 

3 

3 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

S.No. 

1. 

2. 

3. 

4. 

S. 

to Questions 

2 3 

Kamataka 3 

Kerata 2 

Madhya Pradesh 

Maharashtra 4 

Orissa 

Punjab 

U.T. of Chandigarh 

Rajasthan 2 

Tamil Nadu 8 

Uttar Pradesh 3 

Delhi 

Total 36 

St.tement " 

Number 0/ Computerised Trunk Telephone 
Exchanges proposed to be set up in the 

country during the current year 

384 

Name of State No. of computerised 
Trunk Telephone 

Exchanges 

2 3 

U.T. of Andaman 
Nicobar Island 

Andhra Pradesh 5 

Gujarat 

Himachal Pradesh 2 

Kamataka 4 
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6. 

7. 

B. 

9. 

10. 

11. 

Writlen Answers PHALGUNA 17. 1920 (SaM) to~ 

2 3 2 

Kerala 4 12. Punjab 

Madhya Pradesh 13. Tamil Nadu 

Tripura 14. Uttar Pradesh 

Arunachal Pradesh 15. West Bengal 

Mizoram 16. Sikkim 

Meghalaya Total: 

8m,.",.", HI 

Secondary Switching Area-wise details of the telephone exchanges expanded 
during 1997-98 in Kamaralea Telecom Circle 

3 

4 

2 

4 

4 

37 

.. _-_. 
S.No. Name of SSAs No. of telephone Tolal Equipped 

exchanges expanded Capacity added 

2 3 4 

1. 8angalore 56 59352 

2. D. Kannada 126 20999 

3. Mysore 48 16102 

4. 8elgaum 85 8376 

5. Hubli 62 19414 

6. Mercara 41 4976 

7. Bellary 32 5576 

B. Bidar 16 2516 

388 
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9. 

10. 

11. 

12. 

13 

14. 

15. 

16. 

17. 

18. 

19. 

WrittfHl Answers MARCH 8, 1999 to QIIfIfItions 

2 3 4 

Bijapur 57 7656 

Gulbarga 28 5168 

Raichur 51 5824 

U. Kannada 79 10872 

Davanagere 42 13372 

Hassan 50 7376 

Kolar 54 8466 

Mandya 38 7864 

Tumkur 36 9086 

Chickmagalur 58 7520 

Shimoga 59 11677 

StIlt.",.", IV 

Secondary Switching Area-wise details of the telephone exchanges proposed to be expended 
during 1998-99 in Ksms'aka Telecom Circle 

S.No. Name of SSAs No. of Telephone 
Exchanges p~Bd 

to be expanded 

Total Equipped 
capacity proposed 

to be added 

2 3 4 

1. Bangalore 51 62720 

2. D. Kannada 148 24281 

3. Mysore 58 18265 

388 
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2 3 4 

4. Belgaum 103 12179 

5. Hubli 89 21831 

6. Mercara 39 4859 

7. Bellary 16 307 

8. Bidar 21 2991 

9. Bijapur 54 4338 

10. Gulbarga 21 3058 

11. Ralr.hur 36 8405 

12. LJ Kannada 43 58?6 

13. Davanagere 35 1013 

14. Hassan 58 9995 

15. Kolar 65 8899 

16. Mandya 34 2506 

17. Turnkur 61 5820 

18. Chickmagalur 76 8169 

19. Shimoga 52 5270 
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{Translation] 

Non-opel1ltlonal Medical Equipment. 

1806. PROF. JOGENDRA KAWADE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a number of important medical 
equipments worth crore of rupees are out of order for 
the last several months at Dr. Ram Manohar Lohia 
Hospital in New Delhi; 

(b) if so, whether the officefS and staff deputed for 
running these equipments are performing their duty; 

(c) if not, the reasons therefor; 

(d) the action taken/proposed to be taken against 
them till date; 

(e) the steps taken/proposed to be taken to make 
those equipments operational; and 

(f) the time by which it is likely to be done? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) The important medical equipments are 
functional in Dr. Ram Manohar Lohia Hospital except the 
following equipments: 

1. Hitachi Ultrasound. 

2. Medrad pressure Dye (Injector) 

3. Color Doppler Echo Machine (Sonos 1000) 

4. Mingograph - 7 

5. Hyperbaric Oxy~en. 

(b) to (d) No officer/staff has been deputed exclusively 
lor running the equlpments which are non-functional at 
present. 

(e) and (f) Action has already been initiated to make 
the equipments functional and these equipments would 

also be made operational shortly. except in the case of 
Hitachi Ultra Sound. which is under process of 
condemnation. 

{English} 

Power Supply to MSEB 

1807. S,:!RI MANIKRAO H<?.~A GAVIT: Will the 

Minister of POWER be pleased to state: 

(a) the details of sources of power supply to 
Maharashtra State Electricity Board; 

(b) the details of power generation and target 
achieved by each power station during January 1, 1998 
to January 31, 1999 in the State; and 

(c) the reasons for shortfall in the generation of power 
in the State? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Sources of power supply to 
Maharashtra State Electricity Board are their own 
generation capacity of (10,553.8 MW) which includes 
private sector, and allocation from Central Sector power 
stations in the Western Region (1598 MW including 
unallocated quota). 

(b) The details of plant-wise generation target and 
actual generation in Maharashtra State from 1-1-98 to 
31-1-99 are given in the statement enclosed. 

(c) The main reasons for shortfall in the generation 
of power in the State are:-

(i) Backing down of thermal units due to power 
system requirements; 

(il) Forced outages due to boiler tube leakages 
and other faults/expended planned 
maintenance of some thermal units of MSEB; 

(iii) Less hydel generation due to below average 
monsoon during August-Sept,. 1998. 
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St.,.",.", 

Station Generation in MU 
(Jan. 1998--Jan. 1999) 

Target Actual 

2 3 

A. State Sector 

THERMAL 

Nasik 6060 61t23 

.:. 

Koradi 6845 6567 

Paras 375 286 

Bhusawal 3205 3153 

Parli 4620 4712 

Chandrapur 18655 14034 

K Kheda-II 3270 3238 

Uran (GT) 6112 5882 

Total (Thermal) 47142 43796 

HYDRO 

Koyana 3034 3276 

Koyana Dam 179 142 

Vaitama 152 182 

Pailhon 35 24 
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2 3 

Pawan 23 9 

Tillari 163 94 

Bhira Tail 109 77 

Bandardhar 53 2 

Bhatsa 65 40 

K Vasala 48 56 

Veer & Bhatgar 101 79 

Eldari 39 52 

Uilani 16 40 

Dhom 7 4 

Dudhganga 14 0 

Karanjvan 6 0 

Small Hy. 119 20 

Total (Hydro) 4183 4077 

MSEB (Total) 51305 47872 
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2 3 

B. Prlvete Sector 

T.E.C. (THERMAL) 

Trombay 5961 6581 

Trombay (GT) 1570 1407 

Tolal (Thermal) 7531 7988 

Tala (Hydro) 1637 1283 

TEC (Tolal) 9168 9271 

Enron (Thermal) 0 94 

BSES (THERMAL) 

Dahanu (Thermal) 3935 3586 

c. CENTRAL SECTOR 

TAPS (Nuclear) 1610 2481 

MAHARASHTRA (TOTAL) 

Thermal 58608 55463 

Nuclear 1610 2481 

Hydro 5800 5380 

Tolal 86018 83304 
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.. '. 
Plying of Tank Trucks of 011 Companies 

1808. SHRI PITAMBER PASWAN: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of Tank Trucks of the oil companies 
as on December 31,1998 playing on the roads for bulk 
LPG transportation, company-wise and zone-wise, 
separately; 

(b) the present requirements of the each oil company 
of the Tank Trucks, zone-wise and company-wise; 

(c) whether the oil companies have engaged Tank 
Trucks beyond their requirements; 

(d) if so, the reasons therefor; 

(e) whether the oil companies are providing adequate 
preference to SCIST while engaging their Tank Trucks 
under the reservation quota, company-wise; 

(f) if so, the details thereof; and 

(g) if IIOt, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The number of tankltrucks of the oil companies as on 
31.12.98 plying on roads for bulk LPG transportation as 
per their requirement company-wise and zone-wise, are 
as under:-

Company NorthernlWestem EastemiSouthem 
Regions Regions 

10C 2388 1833 

BPCL 1592 253 

HPCL 1226 546 

(c) No, Sir. The tank trucks contracted are as per 
the requirement. 

(d) Does not arise in view of (c) above. 

(e) to (g) Out of the toal tank truck requirement, 
reservation of 15% and 7.5% is made for SC/ST 

transporters subject to availability in the tendering process. 
Only after exhausting the tank trucks made available by 
SCiST transporters against reservation the balance re-
requirement of reserved quota is met through general 
category. .. 

I) 

Manufacture Cost of Petroleum Products 

1809. SHRI P.R. KYNDIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the manufacturing process for Petrol, 
Diesel and Kerosene involves similar steps and the prices 
of these produtls are also almost similar all over the 
World; 

(b) if so, the rationale behind the Govemment's pricing 
Petrol more than two-and-half times that of Diesel whereas 
the ex-refinery price of petrol is Rs. 1.694 per litre and 
C&F charges at Rs. 640/- kilolitre; and 

(c) the reasons of such anomaly in manufacturing 
and selling cost of petroleum products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Manufacturing process for Petrol, Diesel and Kerosene 
are diHerent. 

(b) and (c) LPG packed (Domestic) and SKO (PDS) 
are subsidised petroleum products. Subsidy on petroleum 
products is not financed through budgetary support but 
met through Oil Pool Account Mechanism by way of cross 
subsidisation of products like Motor spirit and Aviation 
Turbine Fuel. 

(Translation) 

Solar Thermal Power Station In Bihar 

1810. SttRI KRISHN" .KU.M~R CHQ.!lDHARY: Will 
the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Union Govemment have received 
any proposal from the Bihar Government for setting up a 
Solar Thermal Power Station In Fatehpur Tekari in Gaya, 
Bihar; and 

(b) if so, the date on which it was received and the 
action taken thereon? 
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THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) Feasibility reports for 
2 x 30 MW solar power projects at Gaya and Chakai 
were received from Bihar State Electricity Board (BSEB) 
in May. 1989 and August. 1989 respectively. It has 
suggested then to BSEB to mOdify the feasibility reports 
based on recorderd meteorological data for the sites. No 
further proposal has been received from the State 
Government. 

In the meanwhile. it has been decided to take up an 
R & D-cum-Demonstration project at village Mathania in 
Jodhpur district of Rajasthan. Subsequent projects could 
be considered after the techno-economic viability of the 
technology is established. 

·1, 
'-'. 

Maheshwar Dam Project 

1811. SH-RI SlJ.$HII.. CHANDRA VERMA: Will the 
Minister of POWER be pleased to state: 

(a) the name of the agency entrusted with the task 
of construction of Maheshwar Dam Project in Madhya 
Pradesh and the expenditure incurred thereon; and 

(b) the date on which the work commenced on the 
dam and the lime by which it is likely to be completed? 

THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Shree Maheshwar Hydel 
Power Corporalion Ltd. has been entrusted with the task 
of construction of Maheshwar Dam Project in Madhya 
Pradesh. As per the information provided by the 
developer. the total expenditure incurred till date is around 
Rs 300 crores. 

(b) The construction on the dam started on October 
1. 1fJ97. The project IS likely to be completed by 2003. 

(English] i, " , ..... 

" 
Breast Feeding .. ~ ~. 

1812. §!:fRI E. AHAM!=p: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether studies conducted by National 
Coordination Breast Feeding Network of India (BFNI) and 
other experts have confirmed that breastfed children are 

heanhier and I.. prone to infections In oompari8on to 
bottle-fed children; and 

(b) if so. the steps taken and propoaad to be taken 
by the Govemment for aggreSSive promotion of bre .. t-
feeding? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Govemment are not aware of any 
organisation called National Coordination Breastfeedng 
Network of India (BFNI). However. the Breastfeedlng 
Promotion Network of India (BPNI) have confirmed that 
many studies conducted by various experts prove that 
breastfed children are healthier and le.s prone to 
infections in comparision to bottle fed children. 

(b) Steps for promotion of breastfeeding in the country 
include implementation of the Infant Milk Substitutes. 
Feeding Bottles and Infant Foods (Regulation of 
Production. Supply and Distribution) Act. 1992; awaren ... 
programmes on the benefits of breastfeading; training of 
health workers on breastfeeding; and implementation of 
the Baby Friendly hospital Initiative. 

[Trsns/stionj 

C.ses of Irregularities during Election 

1813. DR. SUSHIL INDORA: 
pRO~. PREM SINGH CHANDUMAJRA: 

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether cases pertaining to irregularitl .. committed 
during the election to Lok Sabha and Legislative 
Assemblies are pending in various High Courts and in 
Suprome Court of India in the country; 

(b) if so. the total number of such cases pending by 
the end of December. 1998: 

(c) the ye.r of the election to Lok Sabha and 
Legislative Assembly to which each of the said case is 
related; 

(d) whether delay in giving the decision in such C8S88 

makes !he whole exercise infructuous; and 

(e, If not. the reaction of the Government In thll 
regard? 
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THE MINISTER OF LAW, JUSTICE AND COMPANY (d) to (e) Govemment Is aware of the aeverity of the 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT problem of Iong-pendency of election petItion8 and hall 
(DR. M. THAMBI DURAl): (a) to (e) Vee, Sir. A statement referred the mailer to the Law Commleaion to suggest 
showing the status of pendency of election petitio.. Is 
attached. suitable remedial measu ..... 

sr.tement 

Number of Electlona PetJfJontI P~ of In Varloua High Courts and Supreme Court 

(As on 16.2.1999) 

S.No. Particulars of Elections Election PetItIon Appeals in the 
In the High Court Supreme Court 

FHed Dispoaed Pending Flied Disposed Pending 
of of 

2 3 4 5 6 7 8 

1. General Elections to legislative 182 161 21 34 33 
Assemblies held in 
February/March, 1990 

2. General Election to House of 88 70 16 16 14 2 
the People held In 
May/June, 1991 

3. General Elections to leglalatlve 98 88 10 22 21 
Assemblies held in 1991 

4. General Elections to leglalative 1n 134 43 25 21 4 
Assemblies held In 
February, 1993 

5. General Elections to legislative 41 35 6 7 4 3 
Assemblies held in 
November, 1994 

6. General Elections to leglalatlve 133 107 26 15 7 8 
Assemblies held in 
March, 1995 

7. General Election to House of 49 33 16 4 2 2 
the People held in 
ApriVMay, 1996 
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8. 

9. 

10. 

11. 

12. 

13. 

2 

General Elections to Legislative 
Assemblies held in 
April/May, 1996 

General Election to House of 
the People held in 
February/March, 1996 

General Elections to Legislative 
Assemblies held in 
February/March, 1998 

General Elections to Legislative 
Assemblies held in Nov. 1998. 

Bye-Elections to HOP & L.As. 
(1990 to 1998) 

Biennial Elections to Council of 
States & Legislative Councils 
(1991 to 1998) 

Total 

~'. '~\ 

Power Generation 

3 

118 

51 

24 

42 

11 

26 

1038 

1814. SHRI RAMPAL SINGH: Will the Minister of 
POWER be pleased to state: 

(a) the present power generation capacity in the 
country: 

(b) whether this capacity is sufficient to meet 
requirement of the whole country; 

(c) if not, whether the Govemment propose to start 
new power projects during the next year to make up the 
shortage of power in the country; 

(d) if so, the details of the projects likely to be IItartad 

in the country during the next year; and 

4 5 6 7 8 

52 66 18 4 14 

4 47 o o o 

6 18 o 

o 42 o o o 

o 11 o o o 

o 26 o o o 

690 348 142 106 36 

(e) the capacity addition envisaged 88 a result 
thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-

CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) to (e) The Installed capaclty 

as on 31.1.1999 is 91066.18 MW. For the period April 
'98 to January '99, the total power requirement 81 an All 

India level was 368046 M.U. whereas the availability w .. 
347849 M.U. implying a shortfall 01 5.5%. As for peak 

demand during the same period the requirement w .. 
65958 MW while S8636 MW w .. met implying a shortfall 

of 11.1 per cent. The Details of project8 likely to be 

started In the country during the next year (1999-2000) 

and the capacity addIIIon envIIaged as a rasuH thereof 
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are as follows: 

S.N. Name of project State/Orgn. Capacity (MW) Sector 

2 3 4 5 

THERMAL 

1. Faridabad CCGT HaryanaINTPC 2xl43 Central 
(GT-I & GT-2) 

2. Unchahar TPP U-4 U.P.JNTPC 210 Central 

3. Vindhyachal TPP U-8 M.P.INTPC 500 Central 

4. Kayamkulam CCGT ST KeralaINTPC 119.4 Central 

5. Sanjay Gandhi MPIMPEB 210 State 
Extn. TPP U-4 

6. Raichur TPS KamatakalKPCL 210 State 
51. III Unit 6 

7. DG Power Station KeraiaIKSEB 128 State 
at Kozhikode U-l to 8 

8. Leimakhong DG' ManipurlManipur POC 36 State 
Unit 1 to 6 

9. Bakreshwar TPP W.B.IWBPDCL 2x210 State 
Unit 1 & 2 

10. Surat Lignite U-2 GujJGIPCL 125 Pri. Sec. 

11. Torangallu' U-2 KarJJlndal 130 Pri. Sec. 

12. Cochin CCGT GT KeralalBSES 2x45 Pri. Sec. 
2 & 3 ST 38 

HYDRO 

13. Doyang Naga.JNEEPCO 50 Central 

14. Rangil SIIckimINHPC 40 Central 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

{English] 

2 

Sewa·1II 

Chennai·1II 

Ranjit Sagar 

Raighat 

Dudhganga 

Kyna SI. IV 

Singur 

Kakkad 

Kalinadi II 

Person's Valley 

Upper Indravati 

Teesta Canal Fall 

legislation for T.stlng Quality of 
Con!.~~ .• r Pf!MS~RIJ 

3 

J & K 

J & K 

Punjab 

M.P. 

Mah. 

Mah. 

A.P. 

KeraJa 

Kamataka 

T.N. 

Orissa 

W.B. 

, 

1815. SHRI FRANCISCO .. SARD.ltlIHA: Will the 
Minister ot LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a, whether the Law Commission has made any 
recommendations for enacting a legislation for teating the 
quality 01 consumer products; and 

(b) if so, the action taken by the Government 
thereon? 

4 5 

9 State 

7.5 State 

300 State 

45 Stete 

12 State 

500 State 

15 State 

50 State 

40 State 

30 State 

300 State 

22.5 State 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) The Law 
Commission has made recommendations for enacting a 
legislation for temlng the quality of consumer products in 
its 105th Report on "Quality Control and inspection of 
Consurnor Goods" which was sent 10 the Ministry of Food 
and Consumer Aftaira (Department of Consumer Aftaira). 
The Department 01 ConIumer Aftelra has informed that 
the Conaumer Protection Act and the Bureau of Indian 

Standardl Act have been enect.d. Th. Quality Council 
of India hes eIso been 181 up under the Miniatry 01 
IncUtry for t8Iting quality 01 consumer goods. 
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\ .. x • 
1816. 

.. ,. 
Use of eNG In Vehlcl .. 

SHRI MADH..AVRAO SCI NOlA: 
sI-l'RrU.V. KRISHNAMRAJU: 
SHRI SUSHIL KUMAR SHiNDE: 
SHRi . JAY ARAMA I. M. SHETTY: 
SHRI T. GOVINDAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have favoured the use 
of compressed natural gas in all public utility and personal 
vehIcles for controlling the emission of toxic gases; 

(bl if so, whether the Government propose to adopt 
long term policy to make use of Compressed Natural 
Gas (CNG) in public transport vehicles; 

(cl if so. the details thereof; and 

(d) the other steps Government or CPCB propose to 
take to reduce emission of toxic gases in metropolitan 
cities of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) to (c) The Govemment, in order to favour 
the use of compressed natural gas (CNG) as fuel in 
vehicles, has initiated the following steps: (a) providing 
customs duty exemption for CNG kits; (b) allotment of 
land for setting up of CNG filling stations; (c) conversion 
of Delhi Transport Corporation (DTC) and private city 
buses to single fuel mode on CNG by 31.3.2001 in the 
National Capital Territory of Delhi; (d) all pre-1990 autos 
and taxis to be replaced with new vehicles on clean 
fuels by 31.3.2000 in the National Capital Territory of 
Delhi: (e) all post-1990 autos and taxis to be replaced 
wl'h new vehicles on clean fuels by 31,3.2001 in the 
National Capital Territory of Delhi; (f) More than eight 
year old buses to ply only on CNG or other clean luels 
by 1.4.2000 in the National Capital Territory 01 Delhi. 

(d) The other steps Government propose to take to 
reduce emIssion of toxic gases in metropolitan cities of 
the country are given in the statement encloeed. 

St.tement 

• Supply of improved quality of fuel: 

• Checking of adulteration and setting up of 
Independent fuel testing laboratories; 

• Use 01 pre-mixed 2-T oil as per CPCB 
specifications; 

• Phasing out of grossly polluting old vehicles; 

• Introduction of a fleet of buses with cleaner 
fuel for improving public transport system; 

• Improvement in traffic management system; 

• Augmentation of air quality monitoring 
programme; 

• Identification of congestion problems and 
exclusion of undesirable form of traffic; 

• Removal of hoardings on road sides; 

• Launching of Public awareness campai9ns on 
the effects of pollution; 

",.;s 

[Translation] 

Recommendations of Talwar Committee 

1817. SHRI RAM SHAKAL: 
SHRI VILAS MUTIEMWR: 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have constituted a six 
member Group of Minister (GOM) to finalise a total 
security package for postal employees/extra-departmental 
agents; 

(b) if so, the details thereof; 

(c) whether the Government have implemented the 
recommendations of Justice Talwar Committee in regard 
to service conditions, emoluments and facHities available 
to extra-departmental agents/employees; 

(d) if so, the details thereof; 

(e) the date on which these were implemented; and 

(I) il not, the time by which these are likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
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(a) to (e) The Govemment had constituted. Group of 
~ix Ministers (GOM). including the Minister of 
Communications, to consider the recommendations of the 
Justice Talwar Committee (JTC) on Postal Extr. 
Departmental Agents (EDAs). The GOM was seMced by 
the Department of Personnel and Training. 

The GOM after careful consideration of the 
recommendations of JTC formulated its recommendations 
and based on these recommendations Govemment have 
taken decision to extend a package of benefits to Extra 
Departmental Agents. Necessary orders in this regard 
were issued by Department of Posts on 17.12.98. The 
benefits extended to EDAs are the following: 

(i) Raising their basic monthly allowance by a 
factor of 3.25 for the period 01.01.96 to 
28.02.98. 

(ii) Thereafter with effect from 1.3.98 placing them 
in Time Related Continuity Allowance (TRCA) 
corresponding to the first two scales of pay 
recommended by the JTC in case of different 
categories of DEAs and the firs! scale in 
respect of the ED Sub Postmasters. 

(iii) I.,creasing the maximum permissible amount 
of Ex-Gratia Gratuity from Rs. 6,0001- to Rs. 
18.000/·. 

(iv) Increasing the Office Maintenance Allowance 
from Rs. 25/- to Rs. 50/- per month. 

(v) An entirely new facility has been extended by 
way of paid leave of 10 days for every half 
year for EDAs without the provision of carry 
forward or encashment. 

(vi) Further, a provision has been made for 
lumpsum Severance Amount for EDAs as a 
form of post employment benefit. 

(f) Does not arise in view of (a) to (e) above. 
!." ,.-~... .~ 

Petrol and LPG Outlets 

1818. SHRI GAJENDRA SINGH RAJUKHEDI: Will 
Ihe Minister ~ . PETROLEUM AND NATliRAL GAS be 
pleased to state: 

(a) the number of petrol, dieael and LPG outlets of 
various Government oil companies functioning In Dhar 
and Badwani districts of Madhya Pradesh; 

(b) whether the number of such outle1a • adequate 
keeping in view the population and area of thase diIItricta; 
and 

(c) if not. the steps taken by the Govemment to 
open more such outlets in these districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) At 
present. there are 25 retail oullets and 4 LPG 
distributorships in operation in Dhar District and 5 retail 
oudet dealerships and one LPG distributorship are In 
operation in Badwani District of Madhya Pradesh. 

(b) and (c) In order to cater to the increased demand. 
there Is proposal to set up 7 more LPG distributorship In 
Dhar District and one retail oullet and two LPG 
distributorships in Badwani District of Madhya Pradesh. 

(English) 

Corruption In Judiciary 

1819. DR. M.P. JAISWAL: 
SHRI HARIBHAI. CWAUDHAAV: 

. ... .sHRI G. GANGA. AiiDOY: 

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleaaed to state: 

(a) whether the Govemment are aware that there is 
a large-scale corruption in judiciary particularly in lo_r 
courts and poor and needy are deprived of justice as a 
resuH thereof; 

(b) if so, the number of curruption casas noticed by 
the Govemment alongwith complaints received in this 
regard separately during the last three years and 
involvement of officials ther"in, Slate-wise; and 

(e) the steps taken or being taken to weedout 
corruption from judiciary alongwith action taken on 
complalnbl received? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) to (c) The subject mailer 
regarding corruption In lower judiciary Is the concern of 
respective State Govemments and High Courts In 
accoadance with the provisions of Article 235 of the 
Constitution of India. Therefore, the number of caaea of 
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:orruplion in lower judiciary is not readily available with 
:he Goilemment. 

rrrans/ation} 
< • ", 

Modernisation of Legal Administration 

1820. SHRI.S,URESH...CHANDEL: Will the Minister of 
~AW, JUSTICE AND COMPANy'AFFAIRS be pleased to 
state: 

(a) the steps taken or proposed to be taken by the 
30vemment for modemisation/rationalization of the legal 
Idministration; 

(b) the progress made so far in this regard; 

(c) the details of the amount allocated for the purpose 
:luring the year 1998-99. State-wise; 

(d) whether the Government have received any 
proposal from State Government specially from the 
Himachal Pradesh regarding legal administration and 

(e) if so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) Modernisation! 
rationalization of the legal administration is a continuing 
process, involving both the Central and State 
Govemments. Several steps have been taken in this 
direction including the computerisation of records in 
various courts. Under the Project ·COURTIS", the 
Government has successfully implemented the 
computerlsation in the Supreme Court and all 18 High 
Courts. Under the District Courts Computerisation and 
Networking Programme, the National Informatics Centre 
(NIC) has already covered computerisation in all the 430 
District Courts in the country. 

Apart, a Centrally Sponsored Scheme for the 
development of infrastructural facilities for the Judiciary Is 
being implemented since 1993-94. The scheme Includes 
construction of court buildings and residential quarters for 
the Judges/Judicial Officers covering High Courta and 
Subordinate Courts. From 1993-94 to February 1999, an 
amount of Rs. 278.72 crore has been released to various 
States and Union Territories as contral share. 

(c) Details of amounts allocated to various States! 
Union Territories under the Centrally Sponsored Scheme 
relating to development of infrastructural facilities for the 
Judiciary during the year 1998-99 are given in the 
enclosed statement. 

(d) and (e) The Govemment of Himachal Pradesh 
had requeeted for an additional central asaislance of Ra. 
3 crore during the current financial year for the completion 
of conetruction of the High Court building at Shimla over 
and above the normal allocation. However, due to financial 
constraint, the Govemment was unable to provide any 
additional Cenlral allocation 10 any Siale including 
Himachal Pradesh. The Stale Government has been 
informed accordingly. 

Sr.tement 

Statement Indicating the amount Allocated to various 
StateslUnion Territories under the CentraHy 

Sponsored Scheme during 1998-99 

(Rs. in Lakhs) 

Name of Ihe SIale Amount Allocaled 

2 

1. Andhra Pradesh 382.60 

2. Arunachal Pradesh 42.00 

3. Assam 268.02 

4. Bihar 297.48 

5. Goa 36.00 

6. Gujarat 171.70 

7. Haryana 81.89 

8. Himachal Pradesh 36.00 

9. Jammu & Kashmir 36.00 
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10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Mizoram 

15. Manipur 

16. Meghalaya 

17. Nagaland 

lB. Ortssa 

19. Punlab 

20. Ralasthan 

21 Sikkim 

22. Tamil Nadu 

23. Tripura 

24. West Bengal 

25. Uttar Pradesh 
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2 

249.33 

166.15 

305.87 

328.17 

42.00 

42.00 

42.00 

42.00 

195.09 

87.72 

235.64 

36.00 

330.02 

42.00 

492.71 

731.61 

2 

Union Territories 

1. A & N Islands 28.00 

2. Chandigam 28.00 

3. Delhi 336.00 

4. Daman & Diu 17.00 

5. Dadra & Nagar Haveli 18.00 

6. Lakshadweep 17.00 

7. Pondicherry 36.00 

Total: Rs. 5200.00· 

'The amount 01 Rs. 5200.00 lakhs stands reduced to Rs. 4800.00 
lakhs in the Revised Estimates 1998-99. 

";.1' .. 

{English] 
" / 

Funds from Intematlonal Agencle. 
for FJyovera 

.r ,~. 

1821. SHj!1 SANAT KUM~R M.~t.I_QAL:_WiII the 
Minister 01 SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have received any 'lM'Id 
Irom international agencies lor constructing various 'Iy. 
overs and improving the condition 01 National Highways; 

(b) il so. the details thereol; and 

(c) the quantum 01 lund allocated to various States 
therelrom. State· wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) to (c) Yes, Sir. The Govemment have received lunda 
lrom various Intemational agencies lor development and 
improvement 01 National Highways, including construction 
01 fly-overs. State-wISe details are given in the statement 
attached. 
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StIItement 

Funds received from various International Agencies and State-wise details 

51. State Cost of Completion of EAP Projects 

No. World Bank ADB OECF Total 

A. LOAN/CREDIT FROM INTERNATIONAL AGENCIES 

US $ 306 US $ 672 Jap. Yen 36915 
Million Million Million 

B. STATE·WISE PROJECT (Rs. Crores) 

1. Andhra Pradesh 412.10 400.00 812.10 

2. Bihar 188.00 188.00 

3. Haryana 379.07 496.32 875.39 

4. Kamataka 71.15 71.15 

5. Kerala 148.68 148.68 

6. Madhya Pradesh 219.28 219.28 

7. Maharashtra 270.37 270.37 

8. Orissa 284.37 195 479.37 

9. Punjab 240.00 240.00 

10. Rajasthan 106.23 106.23 

11. UHar Pradesh 86.16 637.54 723.70 

12. West Bengal 141.91 236.00 377.91 

1535 1744.84 1232.54 4512.18 
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{Trans/arion] 

Destruction of For •• t. 

1822. SHRI ARVINP KAMBLf:: Will the Minister 01 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has sought clarification 
from the Govemment of Maharashtra, Gujarat and Madhya 
Pradesh regarding the destruction of forests; 

(b) if so, the details thereof and the conclusions 
thereof; and 

(c) the total area of forests destroyed in these states 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) to (c) As per the State of Forest Report, 
1997 published by Forest Survey of India, there has been 
an Increase in forest cover in Maharashtra and Gujarat 
by 2.300 sq. km. and 258 sq. km. respectively and a 
decrease of 3.969 sq. km. of forest cover has been noted 
in Madhya Pradesh as compared to 1995 assessment. 
TI)e states .n which depletion of forest cover has been 
noted have been advised by Govemment of India to make 
an rndepth analysis of tre factors contributing to it and 
evolve an effective strategy and action programme lor 
arresting the trend and increasing the lorest cover in the 
corning years. 

{English] 

Telephone Advisory Committe •• In Qularet 

1823. SI:IRI SHANTILAL PURSHOTTAMDAS.E.A:fEL: 
Will the Minister 01 COMMUNICATIONS be pleased to 
state: 

(a) the details of the telephone advisory committees 
constituted in Gujarat, district-wise; 

(b) whether Members of Parliament are associated 
with these committees; 

(c) il so, the criteria laid down for their nominations; 

(d) whether any representation has been made by 
the Members of Parliament in this regard; 

(e) il so, the details thereof; and 

(f) the action taken/proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) TACs lor Gujarat Circle, Ahmedabad, Banaskantha 
(PLN Pur), Bharuch, Bhavnagar, Jamnagar, Sabarkanthe, 
Kutch-Bhuj, Mehsana, Panchmahal (Godhra), Rajkot, 
Surat, Surender Nagar, Vadodra Valsad (Bulsad) and 
Junagarl1 have already been constituted. 

(b) Yes, Sir. 

(c) As per the existing rulings each Hon'ble MP shall 
be nominated in one or the other T AC as per hislher 
constituency/option as the case may be. 

(d) Yes, Sir. 

(e) The details are given in the enclosed statement. 

(I) As and when recommendations Irom Hon'bl. MPs 
are received the same are considered. 

Stat.",."t 

S.No. Name of the M.P. 
S/Shn 

T AC for which 
recommended 

. __ ._-_.-------_._----------------------
2 

1. Hann Pathak 

2. Devjibhai J. Tandel 

3. Mrs. Nisha A. Choudhry 

:':I 

Ahmedabad TAC 
Gujarat Circle TAC 

Valead TAe 

Gujerat Circle TAC 

No. 01 persons 
recommended 

4 

21 

13 

3 
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2 3 4 

4. Shantilal P. Patel Baroda TAC 

5. Buta Singh Ahmedabad TAC 

6. Dr. Vallabhbhai R. Kathiria 

7. G.J. Javiya 

8. Bhavnaben K. Dave 

9. Dileep Sanghani 

10. Raju Parmar 

11. Somiibhai Damor 

Raikot TAC 

Raikot TAC 

Raikot TAC 

Amreli TAC 
Guiarat TAC 

Gujarat TAC 
Gujarat TAC 

Gujarat TAC 

Godhra TAC 

Baroda TAC 

Bhavnagar TAC 

Mehsana TAC 

Bharuch TAC 

Ahmedabad TAC 

• Dahod TAC 

24 

4 

2 

25 
1 

5 
4 

2 

8 

3 

2 

3 

21 

(' TAC cannot be constituted as the area is non-eligible) 

12. G.J. Javiva 

13. Chandresh Patel 

; , 

Telecom Facility In L.eh and Kargll 

1824. SHRI MUFTI MOHAMMED SAYEED: Will the 
Minister of COMMUNicATIOiiis be pleai8cno -state: 

(a) whether the Government propose to provide 
telephone facility in some villages of Lah and Kargll 
districts; 

Jamnagar T AC 

Jamnagar TAC 21 

(b) If 80, the details thereof and the steps taken by 
the Government in this regard; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (c) Yes, Sir. Village Public Telephones for 10 
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villages have been planned for the year 1998-99 for Leh 
and Kargil Districts in Jammu and Kashmir. 

'"\ /I 

{Translation} ~ ... ~,:. ~ ; I, .'/' \ 

--
Post Offices ISDISTDIPCOalFAX Booths In Udaipur 

1825. S.l:!BlS.l:IANIlI.AL. ... CHAP.LOT: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of village panchayats in Udaipur, 
Rajasthan which applied for opening of post offices, ISDI 
STD/PCO/FAX booths in their respective areas during 
the last three years; 

(b) the number of applications out of them sanctioned 
so far: and 

(c) the time by which the remaining applications are 
likely 10 be processed and sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
Dopartment of Posts: (a) The number of village 
p<lnchayals III Udaipur. Rajasthan which applied for 
openln~ of poSI offices in their respective areas during 
the l<lsl three years. is as under: 

Year 1996·97 7 village panchayats. 

Year 19!17·98 Nil 

Ym:H IQ98·99 = 6 Village panchayats. 

(b) and (c) The number of post offices opend on 
villalle panchayals applications is as under:-

Year 1996·97 = 3 

Oul of Ihe remaining 4 proposals, there were not 
luslified and panchayat Sanchar Sewa Kendra was 

opened at one village. As regards the applications 
received in 1998-99, the target for opening of Extra 
Departmental Branch Post Offices in Rajasthan Circle for 
1998-99 is 30. The post offices are sanctioned on the 

.norms-based) juatlfication subject to availability reeources. 

Department of Telecom : The report is being collected 

an~ W~'I\ ~ :~id,~ te.)TabI~ .~~ the HOU~~; _ ;,b 
~ ;. Storage CepilClty of 011 Dspots 

1826. SHRI RAJBANSHI MAHTO: 
SHRr RAJO SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleasad to state: 

(a) the number of oil depots 01 Bharat Petroleum, 
Indian Oil Corporation and Hindustan Petroleum located 
in various parts of the country, State-wise; 

(b) the present storage capacity of each of thue 
depots; and 

(c) the extent to which the local farmel8 are benefited 
by these depots? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The number of oil depots of Bharat Ptttroleum, Indian 
Oil Corporation and Hindustan Petroleum Corporation 
located State-wise Is given in the enclosed Statement. 

(c) The depots have been sat up so that they are 
closer to the consumption areas. This helps In ensuring 
suppUes conveniently, regularly and at the least coat to 
all customers/consume,.. including local farmers. 

St.tement 

Slale 

Andhra Pradesh ICC 
BPC 
HPC 

Depot Data : State-wise!Compsny-wis6 
(As on 7.4.7998) 

Oil Co. 

2 

Total 

No. 01 
Depots 

3 

9 
7 

4 

20 

(Figs. in K.l.) 

Total 
Tankage 

4 

173710 
59265 
55906 

288881 
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2 3 4 

Arunachal Pradesh AOD 3514 

IOC 

BPC 

HPC 

Total 3514 

AOD 5 52668 

Assam IOC 5 43292 

BPC 

HPC 

Total 10 95960 

Bihar IOC 6 69600 

BPC 5 26146 

HPC 4 11901 

Total 15 107647 

Delhi IOC 2 56575 

BPe 35600 

HPC 23679 

Total 4 115854 

Gujarat IOC 3 94809 

BPC 4 11785 

HPC 4 20412 

Total 11 127006 
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2 3 4 

Haryana IOC 2 84208 

BPC 5317 

HPC 2 27480 

Total 5 97005 

Himachal Pradesh IOC 160 

BPC 2 225 

HPC 2 1010 

Total 5 1395 

Jammu & Kashmir IOC 3 60676 

BPC 2 13193 

HPC 5802 

Total 6 79671 

Karnalaka IOC 11 136685 

BPC 7 57916 

HPC 7 38412 

Total 25 233013 

Kerala IOC 5 38589 

BPC 2 8045 

HPC 2 18485 

Total 9 65119 

Madhya Pradesh IDC 14 158269 

BPC 8 77224 

HPC 6 45606 

Total 28 281099 
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2 3 4 

Maharashtra IOC 14 175158 

BPC 9 88466 

HPC 7 65576 

Total 30 329200 

Manipur ADD 6760 

IOC 

BPC 

HPC 

Total 6760 

Meghalaya ADD 6252 

IOC 

BPC 

HPC 

Total 6252 

Mizoram ADD 1506 

IOC 

BPC 

HPC 

Total 1506 

Nagaland IOC 6855 

BPC 

HPC 

Total 6855 
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2 3 4 

Orissa IOC 5 40076 

BPC 3 18330 

HPC 3 9524 

Total 11 67930 

Punjab IOC 6 81427 

BPC 4 47591 

HPC 2 18680 

Total 12 147698 

Rajasthan IOC 8 121244 

BPC 6 63429 

HPC 4 31585 

Total 18 216258 

Sikkim IOC 1680 

BPC 

HPC 

Total 1680 

Tamil Nadu IOC 6 128021 

BPC 7 104415 

HPC 3 14298 

Total 18 246734 

Tripura AOD 2 7786 

lOG 2855 

BPC 

HPC 

Total 3 10641 
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2 3 4 

Uttar Pradesh IOC 16 203309 

BPC 11 87328 

HPC 6 28815 

Total 33 319452 

West Bengal IOC 3 33711 

BPC 2 13002 

HPC 5 

Total 10 46713 
--- ---------------------------------------

G_ Total 

{English] - I .... . _ -, 
~ - ..... 

New Branch Post OffIces 

1827. SHRI C.P. RADHAKRlSiliNAN: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) Ihe number of New Branch Post Offices proposed 
10 be opened in the country during 1998-99, State-wise; 

(b) whelher some of the sanctioned Branch Post 
Offices have not been sel up in the country till date; 

(c) if so, _the details thereof, State-wise and the 
reasons therefor: and 

(d) Ihe steps taken by Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The targets for opening post offices are allotted Postal 
Circle·wise. The Circle-wise details of Extra Departmental 
Branch Post Offices proposed to be opened during the 
Annual Plan 1998-99 is enclosed _ statement-I. 

(b) 10 (d) Yes, Sir. The Circle-wise details of Extra 
Departmental Branch Post Offices sanctioned 80 far is 

279 2903843 

enclosed as statement-II. All the post offices sanctioned 
during the year will be opened before 31st· March, 1999. 

S"'''''''nt I 

Circle-wise allocation of targets for opening 
Extra Departmental Branch Post Offices 

during Annual Plan 1998-99 

5tNo. Name of Circle Targets for opening 
EDBOs during 

Annual Plan 1998-99 

2 3 

1. Andhra Pradesh 10 

2. Assam 50 

3. Bihar 60 

4. Delhi 20 
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2 3 sr.,."""" " 

SI.No. Name of Extra Departmental 
5 Gujarat 40 Circle Branch Post Offices 

sanctioned so far during 
Annual Plan 1998-99 

6. Haryana 15 

1. Andhra Pradesh 6 

7. Himachal Pradesh 10 
2. Assam Nil 

8. Jammu & Kashmir 30 3. Bihar Nil 

4. Delhi 
9. Karnataka 10 

5. Gujarat 4 

10 Kerala 10 6. Haryana 

7. Himachal Pradesh Nil 
11 Madhya Pradesh 50 

8. Jammu & Kashmir Nil 

12. Maharashtra 60 
9. Kamataka 7 

13. North-East 50 10. Kerala 5 

11. Madhya Pradesh 41 

14 Orissa 10 
12. Maharashtra 38 

15. Punjab 15 13. North-Eas! Nil 

14. Orissa Nil 
16. RaJasthan 30 

15. Punjab 

17. Tamil Nadu 10 16. Rajasthan 15 

17. Tamil Nadu 4 
18. Uttar Pradesh 78 

18. Uttar Pradesh 

19. West Bengal 40 
19. West Bengal Nil 

Total 598 Total 124 
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(Translallon] I. 

011 Exploration by OIL • ONGC 

1828. SI:;!!:I'.RAJ NAR.,AI.N PASS!: Wi:! the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) Ihe oil produced by Oil and Natural Gas 
Corporallon and Oil India Limited during the last three 
years separately alongwlth their production cost separately; 
And 

(b) Ihe number 01 employees working in Oil and 
NAIural Gas Corporation and Oil India Limited as on 
.lanuary 31. 1999 ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
ST ATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
(Ielalls 01 production 01 ONGC and OIL during the last 
throe veilrs was as under:-

(Figs. in MMT) 

1995-96 1996-97 1997-98 
. -.-------. - .... ---------------
ONGC 31.635 28.685 28.249 

OIL 2.882 2.863 3.094 

Thl' rost 01 production 01 oil during the year 1995-
f)6 to 1"197·!lfl In respect 01 ONGC/OIL was as under:-

(Total Cost = Rs. in crore) 

1995-96 1996-97 1997-98 
-- ---_._----_._------------

ONGC 3308.81 3062.60 3503.36 

()IL 205.59 197.62 255.23 

Ib) The number 01 employees working in ONGClOIL 
as on 31. 1. 1999 were as under:-

ONGC 42.290 

OIL 10.288 

Pollution In Gomatl River 

1829. SHRI RAJVEER SINGH: Will the Minister of 
ENVIRONME'NT AND FORESTS-be pleased to state: 

(a) whether the Government propose to implement a 
project with the assistance from British Government to 
check pollution in Gomati river; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) The British Government has 
provided grant assistance for implementation of the 1 st 
phase of Gomti Action Plan in Lucknow upto an amount 
01 UK pounds 4.02 million. which covers implementation 
of only certain emergency works and technical servit::es 
lor preparation 01 Master Plan lor pollution abatement 01 
river Gomti and improvement in sanitation in Lucknow. 
The British assisted project will end on 31.3.99. The British 
Government has not extended support lor the main 
programme of Gomti Action Plan at Lucknow. 

Strlka by AIIMS Doctor. 

1830. SHRI CHANDRESH PJ\.TEL: Will the Minister 
of LAW. JUSTICE AND COMPANY AFFAIRS be pleased 
10 state: 

(a) whether the Delhi High Court gave assurance to 
the striking AIIMS doctors lor calling off their strike; 

(b) il so. the details thereof; and 

(c) the steps being taken/proposed to be taken to 
implement the directions? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) to (c) A Public Interest 
Litigation was filed in the High Court of Delhi against the 
strike by the faculty of AIIMS. The High Court passed an 
interim order on 17.2.99 directing the Union of India and 
DirectorlMedical Superintendent. AIIMS to file affidaVits 
stating the measures taken to bring the strike to an end. 
The Court also directed that in the meanwhUe measures 
as are possible in law will be taken positively before the 
next date so that the strike comes to an end. The strike 
was called off on 25.2.99. The Court has lurther passed 
an order on 3.3.99. which is being examined. 
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. ~" 
(English] .' \ 

Rice Huek Ash 

1831. S~~!.y~lSO: Will the Minister 01 NON-
CONVENTIONAL ENERGY SOURCES be pIe8Md to 
state: 

(a) whether the Institute 01 Solid Waste ReMaJCh 
and Ecological Balance has obaerved that Rice Husk hu 
the potential to galvanise the electricity-starved Nral Inch 
and can also be used as a subatltute for the coat-intensive 
super-poyyolana in cement concrete; 

(b) il so, the details thereof; 

(c) whether Rice Husk Ash exploit also has the expol1 
potential; and 

(d) il so, the details thereof including the research 
carried out in this regard? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Yes Sir. 

(b) to (d) Generation of electricity from Rice Husk Is 
already covered under the Programme on BIomaas Power 
Generation 01 the Ministry of Non-Conventional Energy 
Sources, wherein linancial assistance is prov;ded for 
setting up such projects. Technology for using Rice Husk 
Ash as pozzolana has been developed and established 
in India and several other countriea, but It has not yet 
been utilised at commercial scale in India. However, rice 
husk as a natural libre lor manufacturing particle board 

has been exploited in Indi,., .\ , •. / ) 
I \ ("~:. '-, " ,., 

Expansion and Widening of NH from 
Guwahatl to Dlbrugam 

1832. S'"!flINRlPEN GOSWAMl.Will the Minister 01 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Govemment have any scheme for 
the expansion' and widening of the National Highway from 
Guwahati to DibNgarh via Nagaon; and 

(b) il so, the details and the estimated coat thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) The streich from Guwahatl to Nagaon Is proposed to 
be widened u a part of East Weal corridor connec:t\ng 
Silchar to Saurashtra. However at pr.ent there is no 
propoaal for widening of the stretch from Nagaon to 
Dibrugarh. 

(b) One scheme for four lanlng of Guwahatl bypaas 
In neal1y 8 km. at an Htlmated cost of Rs. 20 clOre hu 
been identified for immediate implementation. . 

'. " J 

GoItre and thyroid Pat'-"ts 

1833. SHRI MOINUL H~$SAN AHAMED: 
S~RI AJOY MUKH9P~QI1X.Y: 

Will the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to Slate: 

(a) whether the National Iodine Deficiency DI80rders 
Control Programme propose to conduct a nation-wide 
survey in regard to impact evaluation of the iodlsed salt 
on the prevalence of goitre and other Iodine deficiency 
disorders; 

(b) If 80, the details thereof State-wise; 

(c) if not, the reasons therefor; and 

(d) the total number of goitre and thyroid patients 
before and after the ban (If1 non-iodised salt? 

THE MINISTER OF STATE OF THE MINtSTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) end (b) Impact-evaluation studies are 
an important ~ponenI of the National Iodine Deficiency 
Disorders Control Programme. As per information 
available, the surveys conducted by the Directorate 
G_ral of Health Services, State Health Diractorates and 
other Health Institutions have revealed a significant 
reduction in the prevalence of Iodine Deficiency Disorders. 

(c) Does not ariBe. 

(d) Statement showing the impact of Iodated salt on 
the prevalence of Iodine Deficiency Disorders in r. 
surveyed dIatric:te of clifterent States and Union T enitoriee 
is attached. 
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Iodine Deficiency Disorders (IDD) in Re-surveyed Districts of Different States/Union Territories 

Name of the Year of Initial Prevalence Year of Prevalence 
Districts Survey Rate of 100 re-survey Rate of 100 

(In per cent) (In per cent) 

2 3 4 5 

ARinachal PnldeM 1969 38.00 1991 11.8 
(Previously one district now divided into 10 districts) 

Hlm.eMf ....... " 

1 Kangra 1956 41.20 1986 09.90 

2. Bilaspur 1959 25.70 1995 14.10 

.3. Sirmor 1959 35.80 1980 28.00 

4. Mandi 1981 34.50 1998 13.40 

Jammu • Ka.hmlr 

1. Anantanag 1965 35.00 1985 15.3 

2. Badgam - Srinagar 1971 26.6 1985 09.6 

Kamatalla 

Chiclcmagalur 1986 41.11 1998 25.00 

M .... ,..tttra 

1. Buldhana 1984 49.53 1991 16.9 

2. Wartlha 1963 54.92 1991 34.5 

3. Aurangabad 1973 35.5 1990 17.5 

4. Amravliti 1.a3 48.18 1992 30.00 
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2 

Manlpur 1979 
(Previously one district now divided into eight diItricta) 

Uttar Pradeah 

1. Deoria 

2. Gondha 

3. Meerut 

Chandlgarh 
(Union Territory) 

Oadra 10 Nagar Havall 

STDllSDlPCO 800ttIa 

1973 

1978 

1986 

1977 

1987 

1834. SHRI AJOY MUKHOPADItUY: Will the 
Minister 01 Co-MMONICAfiONS·ii8· ~ to atate the 
number 01 STDIISDIPCO booths working in the country. 
State,wlse? 

3 4 5 

32.00 1986 25.9 

65.00 11188 18.8 

65.90 1989 2e.6 

24.90 1995 15.96 

45.8 1997 11.2 

22.72 1998 12.80 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS (SHRI KABlNDRA PURKAYASTHA): 

The Telecom Circle-wi.. in'onnetlon i. given in the 

.. , ..... 
SI.No. 

2. 

3. 

4. 

Number of STDIISD Public TfIItIphona ,v 011 31.12.1998 

Name of Circle Diatricta 

2 

Andaman 10 Nicobar 

Andhra Pradesh 

Asaam 

Bihar 

Number of STDIISD Pliblic 
Telephonaa 

3 

99 

18681 

3801 
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2 3 

5. Gujarat 21123 

6. Haryana 4970 

7. Himachal Pradesh 1193 

8. Jammu & Kashmir 1458 

9. Karnataka 19353 

10. Kerala 13184 

11. Madhya Pradesh 15134 

12. Maharashtra 23342 

13. North Eastem 1562 

14. Orissa 4024 

15. Punjab 17720 

16. Rajasthan 15270 

17. Tamil Nadu 10152 

18. Unar Pradesh (East) 18477 

19. Unar Pradesh (West) 11849 

:!D. West Bengal 4029 

METRO DISTRICTS: 

21. Mumbai 11875 

22. CalcuHa 9922 

23. Delhi 9633 

24. Chennai 7089 
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Backlog of the LPG Applications 
In North-Ealileri1Slilm' "--" 

"1835. SHRI SAMAR CHOU.QHURY: Will the Minister 
01 PETROLEUM AND NATURALGAS be pleased 10 
slale: 

(a) whether Ihe Government have clearad the entira 
backlog 01 LPG applicalions in all olher North·Eastern 
Siaies excepl Tripura; 

(b) il so. the reasons lor not clearing LPG applications 
in Tripura; and 

(c) the time by which the entire backlog 01 the Slate 
IS likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Government has recently approved release 01 1.5 lakh 
additional LPG connections to clear the waiting list of 
UllIon TerritOries. Jammu & Kashmir. Himachal Pradesh 
and North-East Stales including the State 01 Tripura. Oil 
Companies have been asked to liqUidate the entira waiting 
lis! 01 these states, which is expected 10 be cleared by 
end June. 1999. ~ 

.I 'I ,~ 

Requesl of Kerela Governrnent to R_aalgn the 
Fuel LInkage to Mis. RPG Enterprl .. a 

1836. SHRI T. GOVINDAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Union Government have received 
representation from Government 01 Kerala to re-asaign 
the fuel linkage in lavour 01 Kasaragod Power Corporation 
Limited of Mis. RPG Enterprises in Kerala; and 

(b) il so, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARV 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(bl Government 01 Kerala had requested the Union 
Govemment to re-asaign the fuel linkage earlier allocated 
to Kasargod Project of Kerala Government to Kasargod 
Power Corporation Ltd. of MIs. R.P.G. Enterprise in 
Kerala. The Central Government has informed Kerala 
Government that as per the policy, the fuel linkage to 

Kasargod ProJect would be outside the capacity of 
660 MW allocated to the State of Kerata and as per the 
terma of eaJ1ier allocation to KeraIa Govt., the allocation 
of linkage to this project cannot be tranafemld to a new 
project. "..... .' {~ 

, "'.----

T"'~d Poet ornc:.facIIIIIM 
~-.- -- ' ........ = .. 

1837 . ....stfRI. SUDHIR GI~I: Will the Minister of 
COMMUNICATIONS be pleued to &tate: 

(a) the number of villages out of total villages in the 
country having telephone and poet-office 'acilltiea during 
the last three years, State-wise and year-wi .. ; and 

(b) the details of the target fixed 'or providing said 
facilHies in the country during the Ninth Five Vear Plan, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): 
(a) Telephones: 

The detsils of villages having telephone facilitlee 
during the last three years in enclosed In Statement-I. 

Post Offices: 

Year-wise details of the last three years of villages 
having poet office facilities are given in the Statement-II. 

(b) Telephones: 

The State-wise Annual targets lor providing telephone 
facilities in the country 'or the first two years i .•. 
1997-98 and 1898-99 of 9th flV8 year plan are encIoMd 
as statement-III. For the remaining period of 9th plan the 
targets have not been finallaed yet. 

Post Offices: 

Targets for opening post offic .. are allotted, post 
circle-wise at the beglMing of each aMuaf plan. The 
Circle-wise allocation of targets for opening Extra 
Departmental Branch Poat Offices (EDBOs) and 
Departmental Sub Post Offices (DSOa). during the lirat 
two years of the Ninth Five Vear Plan are give In 
statement IV. Plans for 1~2000. 2000-2001 and 2001-
2002 are not yet finalised. 
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..... ,1IMt " 

Detail. of VMfI9t& hailing teIepItonIt ,.... rUIrtQ ",. ,., "".. ,.,at StIIfe-win and Year-wise 

State Total No. of VIIage& with Telephone Facility 

VI", on 1.4.16 On 1.4.97 On 1.4.98 

2 3 4 5 

1. A&N 282 91 166 163 

2. AP 18150 20769 22838 

3. AS 22224 7531 10448 

4. BH 79208 10345 13871 18184 

5. GJ 18125 12755 14260 13923 

6. HY 8850 8861 7865 6807 

7. HP 16997 3155 4189 8579 

8. JK 6784 1410 2140 2582 

9. KT 27086 11350 15470 20825 

10. KL 1530 1000 1000 1530 

11. MP 71526 28012 35367 39245 

12. MH 42487 23010 m37 28904 

13. Arunachal 3599 507 584 

14. Mampur 2394 4n 640 
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2 3 5 

15. Meghalaya 5629 576 7'7 

16. Mizoram 770 439 581 

17. Nagaland 1192 356 476 

18. Tripura 862 477 &33 

19. OR 46989 12106 15529 11114 

20. PB 12687 8501 12007 lllH 

21. RJ 38634 13561 18612 

22. TN 17991 14430 17038 17838 

23. UPE 75698 25196 28870 

24. UPW 39551 685 18154 

25. West Bengal 37910 7255 10016 12258 

26. Sikkim 427 100 199 203 

27. CA 468 58 421 421 

28. DL 191 191 191 191 

Total 607491 206401 263120 303IiI2 
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.. ,.",.", n 

S.No. Name of Number of Number of Number of 
Slale/U.T. villages villages villages 

having a having a having a Post 
Post Office Post Office Office 
(1995-96) (1996-97) (1997-98) 

2 3 4 5 

1. Andhra Pradesh 14749 14752 14762 

2. Assam 3507 3578 3536 

3. Bihar 10979 11091 11097 

4. Delhi 111 111 116 

5. Gujaral 8078 8071 8089 

Dadar & Nagar Haveli 33 33 33 

Daman & Diu 13 13 13 

r, Haryana 2582 2280 2293 

Himachal Pradesh 2612 2636 2637 

8. Jammu & Kashmir 1436 1419 1431 

~) Karnalaka 8295 8347 8235 

10. Kerala 1452 1452 1452 

Lakshdweep 23 10 11 

11 Madhva Pradesh 10080 10110 10151 

-- -_ ..•.. _-.-----
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2 3 4 5 

12. Maharashtra 10996 11250 11404 

Goa 201 200 201 

13. North-Eastern 

Arunachal Pradesh 270 270 270 

Manipur 636 671 671 

Meghalaya 447 446 446 

Mizoram 350 671 387 

Nagaland 280 300 307 

Tripura 651 945 651 

14. Orissa 7551 7488 7509 

15. Punjab 3368 3371 3383 

Chandigarh 

16. Rajasthan 9491 9494 9527 

17. Tamil Nadu 10342 10429 10370 

Pondicherry 59 52 59 

18. Utlar Pradesh 17915 17999 18053 

19. West Bengal 7351 7360 7478 

Sikkim 127 183 185 

A & N Islands 68 97 97 



459 Written Answers MARCH 8. 1999 to OutIstions 460 

Statement III 

Plan for Coverage of Villages with Public Telephones from 1998 to 2002 

51.No. Circles Total VPT's Villages Target Target 
Villages on uncovered 1997-98 1998·99 

on 1.4.98 1.4.98 on 1.4.98 

2 3 4 5 6 7 

1. A&N 282 163 119 181 53 

2. AP 29460 22838 6622 3000 400 

3. AS 22224 10448 11776 4000 2900 

4. BH 79208 18184 61024 12000 6000 

5. GJ 18125 13923 4202 0 0 

6. HY 6850 6807 43 508 20 

7. HP 16997 6579 10418 2500 1000 

8. JK 6764 2582 4182 1200 1000 

9. KT 27066 20825 6241 300 2500 

10. KL 1530 1530 0 0 0 

11. MP 71526 39245 32281 5500 4000 

12. MH 42467 28904 13563 3000 2700 

13. Arunachal 3599 584 3015 352 230 

14. Manipur 2394 640 1754 290 230 
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2 3 4 5 6 7 

15. Meghalaya 5629 767 716 230 

16. Mizoram 770 581 189 153 110 

17. Nagaland 1192 524 666 266 160 

18. Tripura 862 533 329 223 40 

1!.J. OR 46989 18584 28405 8819 2400 

;'0 PB 12687 11911 776 1245 345 

21. RJ 38634 20594 18040 5000 2540 

22. TN 17991 17638 353 1000 142 

23. UPE 75698 29970 45728 14000 75000 

24. UPW 39551 16154 23397 8000 5500 

25. West Bengal 38337 12462 25875 8000 5000 

26. Sikkim 427 100 327 0 

27. CA 488 421 47 47 0 

28 Oelhi 191 191 0 0 

rolnl 607481 303582 303909 83000 45000 
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St.tem.nt IV 

S.No. Name 01 Circle Targets for Target Target Target for 
opening for for opening 

EDBOs during opening opening DSOs 
1997-98 DSOs EDBOs during 

during during 1998-99 
1997-98 1998-99 

2 3 4 5 6 

1. Andhra Pradesh 10 2 10 2 

2. Assam 25 2 50 2 

3. Bihar 40 5 60 3 

4. Delhi 5 2 17 3 

5. GUlarat 25 2 40 2 

6. Haryana 15 2 15 3 

7. Himarhal Pradesh 10 2 10 2 

8. Jammu & Kashmir 15 30 

9. Karnataka 30 5 10 4 

10. Kerata 10 2 10 2 

11 Madhya Pradesh 37 2 50 2 

12. Maharashtra 35 3 60 3 
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13. North-East 25 

14. Orissa 27 

15. Punjab 17 

16. Rajasthan 33 

17. Tamil Nadu 21 

lB. Uttar Pradesh 70 

19. West Bengal 50 

-_. _._--_._-

Total 500 
.----_ .. _-

National Waterways 

1838. SHRI VILAS MUTI.aAWAR: Will the Minister 
of SURFACE--TRANSPoRT be pleased to state: 

(a) the total length of the National Waterways in the 
country particularly in Maharashtra, Gujarat, Kerala and 
Tamil Nadu: 

(b) the names of Porls developed on each 
Waterways. State-wise; 

(c) the estimated and type of vessles that operate in 
these Waterways; and 

(d) the funds allocated for these prots during Ninth 
Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBE NORA PRADHAN): 
(a) The total length of National Waterways in the country 

4 5 6 

3 50 3 

2 10 2 

2 15 2 

2 30 2 

2 10 2 

6 78 6 

3 43 4 

50 598 50 

is 2716 Km. out of which 205 Km. exists in Kerala. 
There is no National Waterway in Maharashtra, Gujarat 
and Tamil Nadu. 

(b) None. 

(c) Presently, self propelled cargo vaasles including 
oil tankers of capacity upto 350 tonnes and mechanised 
country crafts operate on National Waterway No. 3 

(d) Out of the total tentative allocation for 9th Five 
Year Plan, a sum of Rs. 32.00 crore for construction of 
terminals in National WatMway No. 3 has been earmarked 
during this Plan. As and when this allocation 18 made by 
Planning Commission, the same will be taken up for 
implementation. L-J 6" -, ___ 

!'~!. Project. In ~~ 

1839. SIiBGl~!:!JI.CH~~: WHI the Minister 
of POWER be pleased to state: 
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(a) the power generation capacity 01 each Power 
Project in Gujarat; 

(b) the number 01 new hydel and thermal power 
projects under construction at present in the state: 

(c) whether any agreement has been signed between 
the National Thermal Power Corporation and State 
Electncity Boards regarding the rate of teriff; and 

S.No. Name of Project 

2 

STATE AND PRIVATE SECTOR 

Steam: 

1. Utran Old 

2. Gandhinagar 

3. Sikka TPS 

4. Ukal 

5. Dhuvaran 

6. Wanakbori 

7. Kutch Ugnite 

8. Ahmedabad (Sabarmati) 

9. Gujarat State Elecy. 
Copm. Ltd. 

10. Dhuvaran 

11. Utran COOT 

12. Vatva (Ahmedabad) CCGT 

13. E_r Gujarat CCGT 

14. GIPCL COOT 

15. GTEC Pegult\an 

(d) H so, the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) The power generation capaciIy 

of power projects in Gujarat as on 01.03.1999 is as 
under: 

Capacity (MW) 

3 

45.00 

660.00 

240.00 

850.00 

534.00 

1470.00 

215.00 

450.00 

210.00 

54.00 

144.00 

99.00 

515.00 

167.00 

855.00 
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Diesel sets: 

16. Diesel Sets 

Hydro: 

17. Ukai 

18. Kadana 

19. Panam Canal 

Wind: 

20. Wind 

Central Sector 

Gas 

21. Kawas CCGT 

22. Gandhinagar CCGT 

Nuclear: 

23. Kakrapar 

Total 

(b) AI present one Hydro Electric Project named 
Sardar Sarovar HE Project (6x200 + 5x50 MW) is under 
construction IOlntly by Gujarat, Madhya Pradesh and 

No. Name 01 Project 
------

Central Seclor: 

1. Kawas CCPP St. " GT 1-4 
+ST 1 & 2 

2. Jhanor Gandhar CCPP ST. 
GT 1 to 4 + ST 1 & 2 

Stale Sector: 

3. Dhuvran Gas ba8ed CCPP 

" 

3 

17.48 

305.00 

240.00 

2.00 

166.91 

644.00 

648.00 

440.00 

8771.39 

Maharashtra. There are 7 Thermal and Gas power 
projects under construction in Gujarat details of which 
are given as under: 

Capacity (MW) 

650.00 

650.00 

110.00 



471 Written AnswelS MARCH 8, 1999 to Questions 472 

2 

Private Sector: 

4. Surat Lignite TPS (MIs GIPCL) 
Unit 1 & 2 

5. Sabarmati J. Station 
(MIs. A.E. Co.) 

6. Vatva Multifuel CCPP 
(MIs. A.E. Co.) 

7. 'c' Station Sabarmati 
(Ms. A.E. Co.) Unit 1 & 2 

(c) and (d) NT PC enters into power purchase 
agreements with the State Electricity Boards for purchase 
of power. The tariff is, however, decided by the 
Government of India and varies from project to project. 

Health Facilltla. In Kernataka 

1840. SHRI B.M. MENSINKAI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there Is any proposal to open New 
C.G.H.S. dispensaries and Hospitals in North Kamataka; 

(b) if so, the details thereof; 

(c) the financial assistance provided by his Ministry 
lor Hospital pr~ects in North Kamataka during the last 
three financial years; 

(d) whether there is any proposal to establish 
Accidentrrrauma hospitals on National Highway No. 4 
particularly in North Karnataka; 

(e) il so, the details thereof; 

(I) whether rural areas in North Karnataka are 
provided medical lacilities with the help of Union 
Govemment: and 

(g) il so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 

3 

250.00 

125.00 

1301150 

60.00 

EZHILMALAI): (a) There is no such proposal under 
consideration 01 the Government of present. 

(b) In view 01 (a) above, question does not arise. 

(c) No financial assistance has been provided by the 
Govemment during the last 3 financlal·years. 

(d) No, Sir. 

(e) In view of (d) above, the question does not arise. 

(f) No such proposal has been received by the 
Govemment. 

(g) In view of (f) above, the question does not arise. 
, .. 't - '_., ,:.-

Demand and Supply of Power In Slkkim 

1841, SHRI BHIM DAHAL: Will the Minister of 
POWER be pieas8d to 'State: 

(a) whether power is being supplied to Sikkim as 
per the demand; 

(b) if not, the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Government to meet the power demand of the State? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
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KUMARAMANGALAM): (a) and (b) Due to transmisaion 
and system constraints, Sikkim is not able to draw its fun 
share of power from central sector power stations. Share 
of Sikkim from central sector power stations and their 
actual drawal for the period April 1998 to January, 1999 
IS given below: 

Period 

April 1998 tC' 
January, 1999 

Share from 
Central Sector 

194.9 MU 

Total drawal from 
Central Sector 

47.8 MU 

(e) After the commissioning of a part of Rangit 
switchyard and one no. of 1Q MVA transformer, 8 MW of 
power is being supplied to Sikkim directly through central 
sector 132 KV New Jalpaiguri-Rangit line and NHPC sub· 
station at Ranglt since 25-1-1999. After commissioning of 
complete Rangit switchyard, more power will be supplied 
to Sikkim directly through central sector transmission lines 
and sub-stations. 

1 

\ .... ' 

Status of PHCs 

lR42. SHRI K. KRISHNAMOORTHY: Will the Minister 
of HEALTH Ar:·ib FAMILY WELFARE be pleased to state: 

(a) the present status of Primary Health Centres 
(PHCs) running mainly with the Central financial 
888latance; 

(b) whether thera is any proposal to streamline the 
present control, supervisory and advisory powers In order 
to serve the poor villagers, downtroddens, weaker 
sections, women and children; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Primary HeaHh Centres are established 
and maintained by the State Govemments through funding 
under State Annual Plans, Health Sector Basic Minimum 
Services outlay and Additional Central Assistance for Basic 
Minimum Services. State-wise status of establishment of 
Primary HeaHh Centras is given in the enclosed statement. 

(b) to (d) The concemed State GovernmentS/Union 
Territories have the administrative and supervisory 
rasponsibllities for the primary Health Centres. Govemment 
encourages involvement of the Panchayali Raj institutions 
in the implementation of many family welfare schemes, 
especially for women and children through the primary 
health care infrastructura. 

Statement 

Statement showing PHCs required as per 1991 population and in position 88 on 30-6-1998 

51. States/UTs Primary Health Centras 

No. R P S 

2 3 4 5 

1. Andhra Pradesh 1707 1335 372 

2. Arunachal Pradesh 37 47 

3. Assam 726 619 107 

4 Bihar 2637 2209 428 
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2 3 4 5 

5. Goa 23 18 5 

6. Gujaral 1028 960 68 

7. Haryana 414 400 14 

8. Himachal Pradesh 162 322 

9. J A K ~96 337 

10. Kamalaka 1072 1601 

11. Kerala 721 756 

12. Madhya Pradesh 2020 1814 206 

13. Maharashlra 1756 1699 57 

14. Manipur 57 69 

15. Meghalaya 77 85 

16. Mizoram 20 38 

17. Nagaland 54 33 21 

18. Orisaa 1062 1352 

19. Punjab 476 484 
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2 3 4 5 

20. Rajasthan 1247 1646 

21. Sikkim 14 24 

22. Tamil Nadu 1237 1436 

23. Tripura 96 58 38 

24. Uttar Pradesh 3723 3808 

25. West Bengal 1726 1558 170 

26. A&N Islands 7 17 

27. Chandigarh 2 2 

28. o & N Haveli 7 6 

29. Daman & Diu 2 3 

30. Delhi 32 8 24 

31. Lakshadweep 4 

32. Pondicherry 10 43 

All India 22349 22991 1513 

(Figures are provisional) 
R . Required; P . in Position; S : ShorII8I. 

: Surplus InfrlllltnlClUnt. 
-: Nil 
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" - . 
New T~!_~ch!nge. In ~.rala 

1843. SHRI MULLAPALL Y RAMACHANDRAN: 
--~ ..... -.. -.,,-- . 

Will the Minister 01 COMMUNICATIONS be pleased to 
state: 

Ca) whether setting up 01 any new telephone 
exchanges in Kerala has been delayed due to non-
availability 01 material; 

Cb) if so, the details thereol; and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
Ca) to Cc) In Kerala 56 telephone exchanges have been 
planned for the year 1998-99. 12 exchangeft have already 
been opened. Others are being set up progressively. 
Some delay however, is experienced due to delay in 
supply of reliable transmission media like digital UHF and 
OFC equipment. 

{T rans/ation / . . / (' \ -- '. 

LPG Agencle. In Uttar Pradeah 

1844. SHRI PRADEEP KUMAR YADAV: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

Ca) the name of the members in the oil selection 
board 'n Uttar Pradesh; 

(b) the locations identified for the allotment of new 
L.P.G. agencies in Uttar Pradesh so lar; and 

(c) the details 01 the gas agencie8 allotted in the 
State during the last three years and current linancial 
year, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Ca) 
Recently Govemment has constituted 10 Dealer Selection 

Boards lor Uttar Pradesh. Composition of the Dealer 
Selection Boards is as under: 

(i) A retired Judge of the High Chairman 
Court/District Court 

(ii) An Officer not below the rank Member 
01 Chiel Manager of onel 
concemed Oil Company 

(iii) An Officer of the rank 01 Manager 
Chie: Manager of another 
Oil Company 

The two officers 01 oil companies as Members are 
to be n6minated by the Executive Director or Director 
(Marketing) of the concerned oil companies not earlier 
than three days lrom the date lixed for starting the 
interviews at a particular location. List 01 9 Chairmen of 
Dealer Selection Boards presently in office is enclosed in 
the form 01 a statement. 

(b) 517 LPG distributorships are pending lor selection 
in Uttar Pradesh . 

(c) 57 LPG distributorships have been allotted in Uttar 
Pradesh during the period 1995-96 10 1998-99 (till 
January, 1999). 

Statement 

List of Chairmen of 9 DSBs in Office 
in Uttar Pradesh 

SI.No. Name of the 
Dealer 

Selection 
Board 

2 

1. Lucknow-I 

2. Lucknow-III 

Name of Chairman 

3 

Justice (Retd.) Shri A.K. Gulati 

Justice (Retd.) Shri S.A. Mishra 
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3. Lucknow-IV Justice (Retd.) Shri G.B. Singh 

4. Agra-I Justice (Retd.) Shri Kailash 
Nath Mishra 

5. Agra-II Justice (Retd.) Shri B.P. Singh 

6. Allahabad-I Justice (Retd.) Shri Ram 
Prakash Pandey 

7. Allahabad-II Justice (Retd.) Shri Radhey 
Krishan Agarwal 

8. Bareilly-I Justice (Retd.) Shri Ram Surat 
Singh 

9. Bareilly-II Justice (Retd). Shri S.N. Saxena 

Assistance to Voluntary Organisations 

1845 SHRI RAJO SINGH: Will the Minister of 
HEAL TH AND FAMILY WELFARE be pleased to state: 

(a) the details ot assistance provided by the 
Govemment for family welfare to voluntary organisations 
in the country, state-wis!l; 

(b) whether the Govemment have carried out any 
investigation to assess the utility ot such I18118tance; 

(c) if so, the details thereot; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) A statement sharing state-wise list ot 
voluntary organisations which have received assistanco 
from the Govemment of India tor tamHy Welfare during 
the year 1998-99, is attached. 

(b) to (d) The Ministry from time to time, gets the 
work done by field level voluntary organisation evaluated 
by independent organisations. Enquiries into major 
complaints against non-Govemmental Organisations are 
conducted either by deputing Ministry's own staH or 
through the State Govemment agencies. 

St.t""",,,, 

S.No. Name 01 the NGO 

2 

ANDHRA PRADESH 

1. 

2. 

3. 

4. 

5. 

Social Action for Social Development. 
Hyderabad 

Rural Development Sociely. Anantapur 

Vijaya Voluntary Organisation. 
Mahal:Milbnagar 

Susi Subramanya Swamy Seva 
Samithi, Chittoor 

Rural Welfare AsSOCIation Chittoor 

1998-99 

Date of Sanction Amount (in Rs.) 

3 4 

15.6.98 2,06,175/-

29.5.98 1.73.875/-

29.7.98 1,28,700/-

30.7.98 76,8851-

4.8.98 97,6871-
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6. 

7. 

8. 

9. 

10. 

11. 

BIHAR 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

WriNen Answers 

2 

Rural Organisation for Social 
Education, Chittoor 

Rural Educational Forest Reforms 
Mission, Anantapur 

Navodaya Seva Sangham, 
Mahabubnagar 

Swamy Vivekananda Youths 
Association, Anantapur 

Rural Poor People's Welfare Society, 
Anantapur 

Rural Social Welfare Association, 
Mahabubnagar 

Vishal Kala Niketan, Chapra 

Magadh Rehabilitation and Welfare 
Society, Patna 

Gramin Samagara Seva Sansthan, 
Madhubani 

GRAVIS Bihar, Vaishali 

Shahpur Vikas Samiti, Chapra 

Tariyani Sevayatan, Sitamarhi 

Tariyani Sevayatan, Sitamarhi 

Navjeevan Vikas Sansthan, Madhubani 

Vikas Samiti, Jamui 
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8,10,98 2,06,1751-

31.7.98 1,73,8751-

3.11.98 1,09,230/-

4.12.98 1,09,230/-

22.12.98 1,73,8751-

11.1.99 44,585/-

15.6.98 76,885/-

76,8851-

10.8.98 44,5851-

11.9.98 44,585/-

7.10.98 76,8851-

10.8.98 57,5001-

22.5.98 24,0331-

14.12,98 76,885/-

16.8.98 57,5001-
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SI. No. Name 01 the NGO Date 01 Sanction Amount 
and File No. (In rupees) 

1. 2 3 4 

1 .... 

CHANDIGARH 

1. Centre lor Research in Rural and 5.8.98 B,n,6lXJI· 
Industrial Development 
Chandigarh 
No. W. 1103812196 OS 

2. Centre for Research in Rural and 15.10.98 4,87,0001· 
Industrial Development, 
Chandigarh 
No. W1103B/1/9B. OS 

DELHI 

1. ALAMB, 29.6.98 31,087/· 
Hari Nagar, 
W·11040/15196·SCOVA·1I1 

2. SAMARTH· The Professionals, 4-8-98 1,05,2351· 

New Delhi, 
W·11040/16/96·SCOVA·1I1 

3. Indian Medical Association, 25-8-98 10,27,4001· 
New Delhi, 
W-11040/1/96·0S 

4. Nari UHhan Samiti, 11·9-98 82,1351· 

Maujpur, Delhi 
W-11040IBl95-SCOVA·1I1 

5. Voluntary Health Association, 1()'9-98 29,067/· 
New Delhi 
W/11040111196·SCOVA·1I1 

6. Indian Medical Association, New. Delhi 15-1()'98 15,42,0001· 
W·1104Ol3l98·SCOVA·1 

7. Population Foundation of India 8-1()'98 12111001· 

New Delhi 
W·1103313I98-SCOVA·1II 
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8. Centre for Labour Education and Social 30-10-98 15,00,000/-
Research, New Delhi 
W-ll040/2198-SCOVA-1 

9. Bhartiya Adim Jati Sevak Sangh, 27-10-98 15,00,000/-
New Delhi, 
W-ll02311/98-SCOVA-1 

10. Voluntary Health Association of India, 11-11-98 2,68,030/-
New Delhi 4-2-99 1,17,470/-
Z -28019/88198-SCOVA-1I 

1998-99 

HARYANA 

1. Adarsh Saraswati Shiksha Samiti, 15.5.98 1,09,230/-
Sonepat, 
W-ll030/1196-VOP-1I 

2. Survival lor Women and Children 
Foundation, 
Panch kula, 
W-l1026/1/98-SCOVA-1 14-7-98 7,2041-
W-l102611/98-SCOVA-1 13-8-98 30,3021-
W-l1029/8/93-SCOVA-1I 8-6-98 1,00,395/-
W-ll030/2/98-0S 15-10-98 25,00,000/-
W-ll02613198-SCOVA-1 4-12-98 7,5721-

1998-99 

JAMMU & KASHMIR 

1. Kalamkari Centre (Society), Vocational 26-10-98 15,00,0001-
Oriented Women's Polytechnic, Jammu 
W-l1017/3/98-SCOVA-1 

2. J&K Ex-Services League, Ambpalla, Jammu 27-10-98 10,00,0001-
W-ll017/2/98-SCOVA-1 

1988-99 

KARNATAKA 

1. Sir Maruthi WeHare Society 17.8.98 1,05,235/-
Chitradurga 
W-ll 02211 0198-SCOVA-1I1 
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2, Kanakadasa Geleyara Balaga 28.8.98 1.05.235/· 
Chitradurga 
No. W. 11022/15196·SCOVA·III 

3, Parappaswamy Vidya Samsthe 7.9.98 70.0001· 
Chitradurga 
No. W·11022116/96·SCOVA·III 

4, Vivekananda Rural Development and 2.9.98 62.135/· 
Training Society. 
Kolar 
No, W. 11022110195·SCOVA·III 

5, Population Research Centre 24.9.98 3.3001· 
Dharwad 
W·1102211/96·SCOVA·III 

6. KWALITY. Karnataka 22.1.99 2501· 
W·11029/9/93. SCOVA·III 

7, SOCiety for Service to Voluntary 1.2.99 4.47.0001· 
Agencies. Karnataka 
W·11020/60/94·VOP·II 

1998-99 

SI, No. Name of the NGO Date of Sanction Amount (in Rupeea) 

2 3 4 

MADHYA PRADESH 

1. SOCiety for Rural Development. 29.5.98 1.91.4801· 
Gwalior 

2. Shyam Shiksha Evam Samaj Kalyan 1.9.98 1.41.5301· 
Sansthan. Bhind 

3, Late Shri Gendalal Samaj Kalyan 3.9.98 1.05.2351· 
Sansthan. Morena 

4. Sunita Bal Vidya Samiti. Indore 3.11.98 44.6851· 

5. Pragati Mahila Mandai. Morena 12.2.99 2.06.1751· 

6. Sarvajanik Parivar kalyan Evam 16.10.98 15.00,0001-
Seva Samiti. Gwalior 
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7. Dr. Phatak Child and Mother 16.10.98 5,02,000/-
Welfare Society 

8. Sanskar Shiksha Samiti, Bhopal 23.10.98 15,00,000/-

9. Sambhav Social Service 15.10.98 15,00,000/-
Organisation, Gwalior 

10. Centre for Labour Education and 30.10.98 15,00,000/-
Social Research, Bilaspur 

1998-99 

SI. No. Name of the NGO/File No. Date of Sanction Amount (in Rupees) ___ 

2 3 4 

MAHARASHTRA 

1. Parivar Mangal Trust, Pune 13.7.98 5,75,684/-
R-1101311/94-0S 

2. SOSVA 24.7.98 14,26,326/-
W-ll020/60/94-VOP-1I 
R-13017/1/96-0S 3.9.98 28,90,833/-

3. Suvide Foundation, Akola 27.8.98 1,50,000/-
W-1102218/95-SCOVA 1111 

4. Family Planning Association of India, 2.9.98 9,67,1371-
Mumbai, 
W-ll020/-19/94-0S 

5. Family Planning and Medical Trust, 16-10-98 7,00,000/-
Mumbai 

MANIPUR 

1. Socio-Economic Development 29.6.98 62,135/-
Organisation, Thoubal 

1998-89 

NAGALAND 

1. Bharatiya Adimjati Sevak Sangh, Dlmapur 27.10.98 15,00,0001-
W-ll023/1/98-SCOVA-1 
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1 ..... 

ORISSA 

1. Devidutta Yuva Parishad 15.5.98 22,2931-
Nayagarh 
W-11024168194-VOP-1I 

2. Upasana Kendra 15.8.98 44,5851-
Bhubaneshwar 
W-l10241230195-SCOVA-1il 

3. Jayadurga Jubak Sangh 17.8.98 44,5851-
Cuttack 
W-l10241107194-SCOVA-11I 

4. Pragati Yuba Chakra 28.6.98 78,8851-
Cuttack 
W-ll024189196-SCOVA-11I 

5. Peoples Action for Youth & 24.7.98 n,085/-
Leadership Dhenkanal 
W-ll024173194-SCOVA-1I1 

6. Kasturibai Mahila Samiti 30.7.98 1,41,5301-
Dhenkanal 
W-ll0241206195-SCOVA-11i 

7. Rural Development Action Cell 4.8.98 n,404I-
Mayurbhanj 
W-ll02411196-0S 

8. Population Research Centra 13.8.98 3,3001-
Bhubaneshwar 
W-11024118195-SCOVA-11I 

9. Bapuji Yubak Sangha Dhenkanal 29.5.98 78,8851-
W-ll0241199/95-SCOVA-1II 

10. Sidheswara bani Mandir 28.8.98 38,4421-
Jaipur 
W-11024144/93-SCOVA-1II 

11. Voluntary Association for Rural 11.9.98 44,5851-
Reconstruction & Social ActIon 
Bhadrak 
W-11024146193-SCOVA-1II 
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12. Social Organisation for Voluntary 24.9.98 44,585/-
Action 
Dhenkanal 
W-l1024/160/95-SCOVA-1I 

13. Gania Unnayan Committee 9.12.98 44,585/-
Nayagarh 
No. W-l1024/213/95-SCOVA-1I1 

14. Maa Tarini Rural Development 26.6.98 44,585/-
Agency 
Jajpur 
No. W. 11024/151/94-SCOVA-1II 

15. Kalyani Mahila Samiti 12.11.98 1,05,235/-
Baripada 
W·ll024/37/93-SCOVA·11I 

16. Indira Social Welfare Organisation, 26.8.98 1,09,240/-
Dhenkanal 
W·ll0241147/94·SCOVA-1II 

17. Orissa Voluntary Health Association, 26.10.98 20,00,000/-
Bhubaneshwar 
W·ll024/3/98-0S/SCOVA-1I 

RAJASTHAN 

1. Bhoruka Charitable Trust, Jaipur 3.11.98 20,00,000/-
W-ll02611198-SCOVA-1 

2. Gramin Vikas Sanstha, Bharatpur 10.11.98 5,45,230/-
W-l102614/98-SCOVA-1 

1998-99 

TAMil NADU 

1. Women & Child Development Society, 5.6.98 1,41,530/-
Kattadoman 
W·ll027174/95-SCOVA-1 

2. Tamil Nadu Science Forum, Chennai 5.10.98 3,05,000/-
W-ll02812196-0S/SCOVA-1 
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3. Arumbugal Trust, Tirunelveli 8.1.99 22.2901-
W-ll027/6/96-SCOVA-1 

4. Gramodhdaya Social Service, Tuticorin 8.1.99 206,1751-
W-ll027171195-SCOVA-1 

s. Karunya Kalvi Sangam, Kattavoman 8.1.99 76.8851-
W-ll027/23196-SCOVA-1 

6. Gandhi Gram Institute 01 Rural Health & 19.5.98 25,00.0001-
Family Wellare Trust, Dindigul 
W-ll027/10/98-SCOVA-1 

7. Rural Education & Development Society, 10.11.98 20,00,000/-

P.M.T. 
W-l1027/3/98-SCOVA-1 

8. Tamil Nadu Voluntary Health Association, 16-10-98 20,00,0001-

Chennai 
W-ll027/4/98-SCOVA-1 

1998-99 

un AR PRADESH 

1. Cosmic Society lor Human Resource 5.6.98 n,0851-
Development & Research, Pratapgarh 
W-ll028182/95-SCOVA-1 

2. Nagrik Sewa Samiti, Bulandshahar 6.9.98 1,41,5301-
W-ll02812/96-SCOVA-INOP-1I 

3. Bal Sadan Avam Balwadi Kendra, Mirzapur 5.6.98 76.8851-

W-ll028169195-SCOVA-1 

4. Peoples Welfare Society. Allahabad 15.10.98 76.8851-

W-ll028165196-SCOVA-1 

5. Nav .Iagaran Samiti, Azamgarh 21.10.98 76.8851-

W-l102819195-SCOVA-1 

6. Indian Association 01 Child & Women ReBel, 26.10.98 18.88,5651-

Lucknow 
W-ll028115193-05/5-1 
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7. Dr. Ambedkar Shlkaha Praaar Avam Sewa 21.09.98 76,8851-
Samltl, Jalaun 
W-110281123195-SCOVA-1 

8. Institute 01 Development Research & Public 31.8.98 1,91,4801-
Administration, A"ahabad 
W-ll0281116195-SCOVA-' 

9. Jai Karan Bind Gram S_a Senathan, 28.8.98 38,4431-
Allahabad 
W-ll029/33193-SCOVA-1 

10. Khush Haali, Lucknow 13.7.98 29,850/· 
W-ll029/4191-SCOVA-1 

11. Shanti Niketan Balika Jr. High School Samiti, 21.9.98 1,41,530/-
Farrukhabad 
W-l10281114195-SCOVA-1 

12. Sarvagin Gramodhyog Sewa Sansthan, 3.1.98 1,03,0681-
Azamgarh 
W-l1 02811 O/95-SCOVA-1 

13. Lal Bahadur Shastri Smarak Gramodhyog 11-11-98 2,09,4751-
PratiBthan, Allahabad 
W-ll029130193-SCOVA-1 

14. Shyam Bal Niketan, Bulandshahar 4.12.98 1,91,8801-
W-ll 028121 /96-SCOVA-1 

15. Manav Kalyan S_a Sernitl, Allahabad 10.12.98 1,05,2351-
W·l1028194/96-SCOVA-1 

16. Gramin Mahila Silai, Kerhai, Bunai Kendra, 14.12.98 76,8851-
Azamgarh 
W-l1 02817 /96-SCOVA-1 

17. Rural Litigation and Entitlement Kendra, 15.12.98 5,50,0001-
Dehradun 
W-ll02817/96-0s/s-1 

18. Ratan Gramya Vlkas SamitI, RM1IUr 22.12.98 44,585/-
W-l1 028130197 -SCOVA-I 
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19. Arsi Gramodhyog Sansthan, Shahjahanpur 9.12.98 44,5851-
W-l10281123196-SCOVA-1 

20. PI. Chhadami Lal Memorial Kalyan Samiti, 11.12.98 44,5851-
Farrukhabad 
W-ll 02811 07195-SCOVA-1 

21. Indian Association of Child & Women Aelief, 8.1.99 11,79,7501-
Lucknow 
W-l1028125193-SCOVA-1I0S 

22. Modem Kanya Jr. High School, Farrukhabad 25.1.99 76,8851-
W-l1028181195-SCOVA-1 

23. Indian Institute for Development Studies 11.1.99 29,25,988/-
Research, Allahabad 
W-ll028145/95-SCOVA-l/0S 

24. Indian institute for Development Studies 14.10.98 20,00,0001-
Research, Allahabad 
W-ll02814/98-SCOVA-1 

25. Utthan-Centre for Sustainable Development 26.10.98 20,00,0001-
& Poverty Alleviation, Allahabad 
W-ll02812/98·SCOVA-1 

1998-99 

WEST BENGAL 

1. Child in Need Institute, Calcutta 6.5.98 29,01,201/-
W-ll029/8I93-VOP-1I 
Z-280 19/56198-SCOVA-1I 14-7-98 2,35,0001-

2. Krishna Aampur Mahila Unnyan 20.7.98 76,6851-
Samiti, 24 Pargana South, 
W-ll029/8I96-SCOVA-1 

3. West Bengal Voluntary HeaHh 15.10.98 2,00,0001-
Association, Calcutta 
W-ll029/12198-0S 

4. Tagore Society for Rural 15.10.98 20,00,0001-
Development, Calcutta 
W-1102915196-0S 

5. Gana Unnayan Pari8had, Calcutta 16.10.98 15,00,0001-
W-1102914J98..0S 
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[English] 

Posting of Teaching Doctors 

1846. SHRI SURESH WARPUDKAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there are any guidelines regarding the 
posting of teaching doctors on non-teaching duties; 

(b) if so, the details thereof; 

(c) whether the Medical Council of India has 
decreased the number of seats for under-graduate 
courses; 

(d) if so, the details thereol lor the last five years, 
Medical Colleges-wise and the reasons therelor; and 

(e) the steps taken/proposed to be taken to stop 
drawing 01 teachers Irom the Medical Colleges for non-
teaching duties? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) There are no guidelines 
regarding the posting of teaching doctors on non-teaching 
duties. 

(c) No, Sir. 

(d) Does not arise. 

(e) it is for the concemed college authorities to assign 
duties to teachers. r ,-~ '.~' .. ~-' 

Gas aased Plpavav Power Project 

1847. SHRI RATILAL KALiDAS VARMA: 
SHRI DILEEP SANGHANI: 
DR. VALLABH BHAI KATHIRIA: 
SHRI HARIN P~THAK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether th~ Government of Gujarat has planned 
to set up· a gas based Pipavev power project to overcome 
the shortage of power in the Saurashtra region of the 
State for which the Union Government made 
a commitment to make available gas from the Tapti 
Fields; 

(b) If so, the reasons for diverting the entire gas 
from Tapti Fields to HBJ pipelines; 

(c) whether the Govemment propose to allocate gas 
to the Pipavav project from the Tapti Fields or from other 
sources; and 

(d) if so, the details thereof and the time by which 
the same will be made available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) II was decided in 1989 to allocate gas from the yet 
to be developed Mid & South Tapti Fields to a power 
project to be put up at Plpavav and take the gas from 
Gandhar Fields to the HBJ pipeline system. However, 
subsequently keeping in view the fact that the investment 
decisions to develop Mid & South Tapti Fields were yet 
to be taken, it was agreed to allocate the Gandhar gas 
for two gas based power projects of 600 MW each in 
Gandhar area and to take the gas from Mid & South 
Tapti Fields to meet the existing commitments along the 
HBJ pipeline system, ThE' Govemment of Gujarat have 
been advised accordingly. 

[Translation] 

1848. SHRI RAMESHWAR PATJQMI~,. 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Union Government have received 
any project reports for setting up of Bagasse based power 
plants; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which these proposals are likely to 
be implemented? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) an'd (b) 21 Bagasse Co-
generation Power Projects aggregating to 106 MW 
Capacity have already been commissioned in 4 States. 
Another 27 projects of 207 MW are reported to be under 
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implementation in 7 States. Project Reporls have been 
received for the setting up of ten bagasse based power 
plants in lour States. Details are given in the Statement 
attached. 

(c) Such projects are generally implemented over a 
penod of 18-24 months. Commencement 01 
implementation, however, depends on financial closure, 
signing of Power Purchase Agreements, and other 
approvals and clearartces. 

Statement 

State-wIse details of Project Reports for Bagasse 
based power projects 

_._----------------
SI.No. States No. 01 Reports Surplus Power 

Capacity (MW) 

1. Gujarat 2 25.00 

2. Karnataka 5 44.20 

3. Maharashtra 2 21.18 

4. Punjab 10.20 

{English] 

Agreement between Indle and Senegal 
for Solar Energy 

1849. DR. RAMKRISHNA KUSMARIA: 
SHRiANAND RAiHA=~A: 

Will the Minister 01 NmH'ONVENT.I9.N~~ .~NERGY 
SOURCES be pleased to state: 

(a) whether any agreement has been signed between 
India and Senegal in regard to solar energy; 

(b) if so, the details thereof; and 

(c) the time by which the said agreement is likely to 
come into effect? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-

CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (e) to (c) A Memorandum of 
Understanding between the Govemment of India and the 
Republic of Senegal has been signed on 15th January, 
1999 on cooperation in the field of solar photovonaic8. 
The objectives of the Memorandum include collaboration 
in research & development; demonstration, promotion & 
commercialisation of the solar photovoltaic and other 
renewable anergy technological applications, on the basis 
of equality and jolnl benefit as mutually agreed by the 
two sides. As a part of the Memorandum, a Solar lighting 
Demonstration Project in Senegal is being implemented 
by India by agreeing to deSign, supply and installation 01 
this project using systems manufactured In India. The 
Memorandum has come into force with immediate effect. 

.", 

(,' "t. 
[Translation] 

Solar Energy Programma 

1850. SHRIMATI SHEELA GAUTAM: 
SHRI RAVINDRA KUMAR PANDEY: 

Will the Minister of NON-CONVENTIONAL ENERGy:..··' 
SOURCES be pleased to Btate: 

(a) whether the Govemment have recently provided 
subsidy for water heating system through the solar energy 
under the solar energy programme; 

(b) if so, the details thereof; 

(c) whether commercial and technical viabllily of the 
said system has been taken into account; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
'C~VENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) Under the Solar 
Thermal Extension Programme of Ihe Ministry of Non-
Conventional Energy Sources launched in 1984, subsidy 
was being provided 10 both individual and institutional 
users of solar water heaters. The subsidy was 
discontinued during 1993-94 and replacad by soft loans 
to users. Presenlly, under an Interast Subsidy Scheme of 
the Ministry, soft loans at an interest rate of 5% - 8.3% 
depending on the category of users are available from 
Indian Renewable Energy Development Agency (IREDA) 
and five public sector banks. In addition, commercial 
organizations can avail of 100% depreciation benefit for 
income tax purposes. 
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(c) and (d) The commercial and technical viability of 
solar water heating systems was taken into account while 
introducing the soft loan schemes. The technology of solar 
water heating is now fairly mature though improvements 
are also being pursued. With increasing fuel costs, the 
commercial viability of solar water heating systems has 
been found to be steadily improving. Where the solar 
system replaces electricity, the pay back period for the 
investment is 2-4 years and where it replaces other fuels, 
the pay back period is 5-6 years. In addition, there are 
also environmental benefits arising from the use of solar 
systems •.. , ,',' I '" I .\ ' ~, •. , • (,~.> , 

::',' Q~ , "\ \, I '" \' I ". , .•. ..P" 

Internet Service on Ufe Saving Medicines 

1851. DR. ASHOK PATEL: 
SHRI RAJENDRA AGNIHOTRI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government propose to introduce " 
Chemist ki Duniya Cyber Chemist" on Internet for the 
first time in India for making lile saving medicines available 
to the needy patients; 

(b) if so, the details thereof; 

(c) the names 01 tho cities in which the said service 
would be introduced and the timing of the service; and 

(d) the time by which the said service is likely to be 
introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) (a) and (b) A newspaper report which 
appeared in the 'Hindu' dated 3.3.1999 with the caption 
'New Mail- medicines and Cyber Chemist" regarding 
launching 01 services by Mis. MAGS International, New 
Delhi has come to the notice 01 the Government. 

(c) and (d) There is no such 1U'0posai under 
consideration 01 the Government. 

{English} 

Thermal Power Plant In Mennargudl 

1852. SHRI T.R. BMLU: Will the Minister o' POWER 
to be pleased to state: 

(a) whether the Government proposed to set 
up thermal power plant in Mannargudi in Tamil Nadu; 
and 

(b) il so. the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b) There is no proposal· 
01 the Central Public Sector Undertakings, to set up a 
Thermal Power Project in ~annargudi in Tamil Nadu, at 
present. . " 

World Sank Loan for Health Projects 

1853~~~-; MADAN PATI~: • :. (~ 
SHRI MADHAV RAO PATIL: 
SHRI PRABHASH CHANDRA TIWARI: 
SHRI VITHAL TUPE: 
SHRI MAHESH KANODIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the World Bank has agreed to provide 
loan for the health projects to be set up in the country; 

(b) iI, so, the details thereol. State-wise; 

(c) The places where the proposed health projects 
are likely to be started; 

(d) the estimated areas likely to be covered under 
these health projects; 

(e) the number 01 hospitals/dispensaries functioning 
with the assistance 01 World Bank state-wise and Union 
territory-wise; 

(f) whether there has been any review 01 the on-
going projects aided by the World Bank and other foreign 
agencies; and 

(g) il so, the details thereof, state-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (g) The information is being collected 
and W~I:~ be lai~ on the Ta~~~ •. o~ ~h~ ?use. 

~ ./ (,I ( ." Fake L~w College. 

1854. SHRI U.V. KRISHNAMRAJU: 
SH-RI JAYARAMA·':M.:~y~ 

. SHRI KRISHAN.-LAL.-SI:tA8..MA: 
SHRI AJAyeHAKRABORrY: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 
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(a) whether a large number of fake law colleges are 
functioning in the country; 

(b) if so, the details thereof; 

(c) the names of law colleges derecognised by the 
Bar Council of India recently; 

(d) whether the Government have taken or propose 
to take steps to check the activities of such colleges; 
and 

(e) if so, the details hereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl): (a) to (c) The Bar Council of 
India has on inspection found that a number of law 
colleges are functioning without affiliation of the 
Universities and/or without Government permission. Many 
law colleges did not have the approval or affiliation of 
the Bar Council of India. The Bar Council of India has 
disapproved number of law colleges, a list of which is 
enclosed in the form of a statement. 

(d) and (e) To check the growth of illoequipped law 
colleges which are devoid of basic infrastructural facilities 
and which do not follow the rules of the Bar Council of 
India, inspection is carried out by the Council. Appropriate 
action is being taken on thE' basis of the report of the 
Inspection and recommendation of the Legal Education 
Committee of the Bar Council of India. 

Statement 

List of Law Colleges which have been refused 
approval of Affiliation by the Bar Council 

I, 1996 

of India, New Delhi 

1. Madras Law College, Chennai, Tamil Nadu. 

2. Dar-Us-Salam Education SOCiety's College, 
Hyderabad, A.P. 

3. Human Resources Development Society Law 
College, Hyderabad, A.P. 

4. Bharati Vidhyapeeth's Law College, Karad, 
Maharashtra. 

5. K. M. S. Law College, Cuttac\(, Orissa. 

6. Janla Kelwani Mandals' Law College, 
Jambusar, Gujaral. 

7. Kalinga Law College, Bhubaneshwar, Orissa. 

8. Himmat Nagar Law College, Himmal Nagar, 
Orissa. 

9. M.M.A. Law College, Chennai, T.N. 

10. Rohini Kanta Barua Law College, Dibrugarh, 
Assam. 

11. Tinsukia Law College, Tansukia, Assam. 

12. D. H. S. Kanoi Law College, Dibrugarh, 
Assam. 

13. Golaghat Law College, Golaghat, Assam. 

14. Sibsagar Law College, Sibsagar, Assam. 

15. Law College Under Sewa Samiti, Hyderabad, 
A.P. 

16. K.N.R. Law College, Hyderabad, A.P. 

17. P.N.R. Law College, Hyderabad (Laler on 
fulfilment of norms approval-I998) 

18. Ambedkar Law College, Hyderabad. A.P. 
(Later allowed on fulfilment of norms,I997) 

19. Lalzalien Mamingthan Gangte Memorial Law 
College,Churachandpur, Manipur (No 
Admission bayond, 1996-97) 

20. M. S. Ramish College of Law, Banglore, 
Karnataka (Later approved on fulfulment of 
norms approval of affiliation). 

21. Royal Academy of Law, Oinam, Manipur). 

22. Lakshmanrao, Jarkhiholi Law College, Gokak, 
Karnataka (Later approved on fulfilment norms 
of approval of affiliation). 

II. 1997 

1. Sangamitra Law CoIlege,Vishakhapatnam, A.P. 

2. Shri Shiridi Sai Law College, Ankapalli, A.P. 

3. K.H. Palll Law College, Bangalore, Kamataka. 
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4. Prithvi Law College, Bangalore, Kamataka. 

5. Janla Sikshan Mandai's Law College, Alibag, 
Maharashlra. 

6. T.K. Tope Law College, Mumbai, Maharashtra. 

7. Babu Jagjivan Ram Law College, 
Bhubaneshwar, Orissa. 

8. Bihar Institute 01 Law, Patna, Bihar. 

9. Mahatma Education Society's Pillal's College, 
Panvel, Maharashtra. 

10. Government Law College, Pala, Kerala. 

11. R. G. R. Siddhanti Law College, Hyderabad, 
A.P. 

12. S.B.V.P. Law College,Vishakhapatnam, A.P. 

13. Sh .. nkara Law College. Kumool, A.P. 

14. Dayanand Law College, Kanpur, U.P. 

15. Osmania Law College, Kumool, A.P. 

16. Brahmapur Law College, Brahmapur, Orissa. 

17. Santosh Education Society's Law College, 
Karim Nagar. 

18. K.N.R. Law College, Secunderabad, A.P. 

19. Rajiv Gandhi Law College Hyderabad, A.P. 

~O. Y.P.R. Law College, Hyderabad, A.P. 

21. Tagore Law College, Sanga Reddy, A.P. 

22. Jawaharlal Nehru Law College, Nizamabad, 
A.P. 

23. M.M.A. Law College, Chennai. 

24. Soghra Law College, Biharshariff, Nalanda, 
Bihar. 

25. Sarvodaya Law College, Bangalore, Kamataka. 

26. Bodhi Vruksha Law College, Humnabad, 
Karnataka. 

27. Kasturba Law College, Bhubaneshwar, Orissa. 

28. K.G.F. Law College, Oorgaum, Karnataka 
(Functioning under Court's order). 

29. Ramdeo Singh Law College, Munger, Bihar. 

30. Rajendra Prasad Law College, Hazaribagh, 
Bihar. 

31. Y.M.S. Law College, Kundapur, Kamataka. 

32. Vijaya Law College, Nalgonda, A.P. 

33. Durga Law College, Mahaboob Nagar, A.P. 

34. New Layola Law College, Hyderabad, A.P. 

35. Vidhyapelh Law College, Hyderabad, A.P. 

36. Gangaram Gogia Law College, Hyderabad, 
A.P. 

37. K.V. Ranga Reddy Law College, Hyderabad 
(Functioning under Court's Order). 

38. Panineeya Law College, Hyderabad, A.P. 

39. Sardar Patel Law College, Hyderabad, A.P. 

40. Lokmanya Tilak Law College, Hyderabad, A.P. 

41. Shankarjee Memorial Law College, Hyderabad, 
A.P. 

42. Nizamabad Law College, Nizamabad, A.P. 

43. Set yam's Law College, Tanaku, A.P. 

III. 1998 

1. Institute 01 Law, Social Justice and 
Development, Indore, M.P. 

2. Giridih Law College, Giridih, Bihar, 

3. Phulbani Law College, Phulbam, Orissa. 

4. Shatrumardan Shahi Law College, Bettiah, 
Bihar. 

5. Swami Vivekanand Law College, Bhopal, M.P. 

6. Chitransh A.D. Law College, Bhopal, M.P. 

7. Sadhu Vaswani Law College, Bhopal, M.P. 
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8. Rajiv Gandhi Law College, Bhopal, M.P. 

9. Indira Priyadarshini Law College, Bhopal, M.P. 

10. Government Naveen Girls Law College, 
Gwalior, M.P 

11. Rishi Galav Law College, Morana, M.P. 

12. Maharaja Man Singh Law College, Gwalior, 
M.P. 

13. Lale Madhavrao Hegde Law College, Thane, 
Maharashtra. 

14. A.M.C. Law College, Bangalore, Kamataka. 

15. B.M.S. Law College, Bangalore, Kamataka. 
(5 year Course). 

16. Seshadripuram Law College, Bangalore, 
Karnataka ( 5 year Course) 

17. K.L.E. Society's Law College, Bangalore, 
Karnataka ( 5 year Course) 

18. Rajiv Gandhi Law College, Bangalore, 
Karnataka. 

19. Jawaharlal Nehru Law College, Shakti, M.P. 

20. Jagatsinghpur Law College, Jagatsinghpur, 
Orissa. 

21. K.M.S. Law College, Cuttack, Orissa. 

22. NDMVP Law College, Nashlk, Maharashtra. 

23. Anantapur Law College, Anantapur, A.P. 

24. Margadarshi Law College, Karim Nagar, A.P. 

25. Justice Kamarayya Law College, Karim Nagar, 
A.P. 

26. Akhila Bharati Law College, Warangal, A.P. 

27. Islamia Law College, Bangalore, Karnataka. 

28. M.P.R. Law College, Srikakulam A.P. 

29. Bapatla Law College, Bapatla, A.P. 

30. P.S. Raju Law College, Kakinada, A.P. 

31. GoV!. P.G. CoNega, Oeori, M.P. 

32. National Academy of Law, Olnarn, Manipur. 

33. Sangamltra Law College, Vishakhapatnam, 
Orissa. 

34. National Law College, Chlngarnakha, Manipur. 

35. Srae Neelkant Mahavldhyalaya, Jabalpur, M.P. 

36. Pravara Education Society Law College, 
Pravara Nagar, Maharashtra. 

37. K.S. Govindrao Adlk Law College, Srlrampur, 
Maharashtra. 

38. P.E,S. Law College, Pune, Maharashtra. 

39. Padmashri D.Y. Patil Law College, Pimpri, 
Pune, Maharashtra. 

40. Besant Theosophical College, Madanapalli, 
A.P. 

41. Government Law College, Barall, M.P. 

42. Swami Vivekanand Law College, Ralsen, M.P. 

43. Khalsa Law College, Amrltsar, Punjab. 

44. Midnapur Law College, Midnapur, W.B. 

45. Babullalji Tiwari Memorial Law College, 
Vidisha, M.P. 

46. Aditya Law College, Agra, U.P. 

47. Vineyaka Mission's Law College, Salem, Tamil 
Nadu. 

48. Sri Krishna Institule of Law, Tumkur, 
Karnataka. 

49. Lal Bahadur Shastri College of Management 
& Profe88lonal Training, Bhopal, M.P. 

SO. Maharsh/ Arvind College, Jabalpur, M.P 

51. Tamil Nadu Law College, Chennai, T.N. 
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52. Santosh Education Society's Law College, 
Karim Nagar, A.P. 

53. Kalinga Law College, Bhubaneshwar, Orissa. 

54. Kamla Nehru Law College, Korba, M.P. 

55. Nizamabad Law College, Nizamabad, A.P. (No 
approval beyond 2000). 

56. Gokulanand Maharathi Law College, 
Bhubaneshwar, Orissa. 

57. Brahmapur Law College, Brahmapur, Orissa. 

58. AI-Ameen Law College, Bangalore, Karnataka 

59. Jawaharlal Nehru Law College, Sohagpur, M.P. 

60. A.V. Education Society's Law College, (K.V. 
Ranga Reddy Law College),- Functioning 
under Court's Order. 

61. Government Law College, Deoria, M.P. 

62. Jammu Education Society's Law College, 
Jammu. 

63. Bharat Education Society's Law College, 
Bangalore, Karnataka. 

64. Indira Priyadarshini Law College, Bhopal, M.P. 

(Translallon] 
• :' t 

Environmental Technology Centre 

1855. SHRI MOHAN RAWALE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the European Union has offered to set 
up an Environmental Technology Centre in our country; 
and 

(b) if so. the details thereof and reaction of the 
Government thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) and (b) No. Sir. However, the European 
CommiSSion has mentioned the concept of an 
environmental technology facility, which could provide 

Indian enterprises, small and medium and large and local 
planners with access to best available European 
techniques as a possible option for future cooperation. 

[English] j:6 
Deihl Pollution Control CommlHee 

1856. DR. SANJAY SINH: will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of small units which had been shut 
down as a result of the action taken by the Delhi Pollution 
Control Committee; 

(b) whether Govemment propose to exempt such 
units from the purview of the Pollution Act in view of 
their financial difficulties; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) (a) The Delhi Pollution Control Committee 
(DPCC) has closed down 118 units after identifying them 
under 'H' category on the basis of a criteria. In addition 
to that, the DPCC has also issued closure directions to 
682 units for their failure to instal necessary pollution 
control devices. Out 01 these, 495 units have been allowed 
to operate after they have installed necessary pollution 
co~trol devices. 

(b) to (d) The Govemment has no proposal to exempt 
any unit from the purview of the Pollution Control Acts. 
However, Government have formulated a scheme to assist 
small scale units to set up Common Effluent Treatment 
Plants (CETPs). Under this scheme, Government have 
already released Rs. 45.00 crores equally shared by the 
Central and State Governments as grant-in-aid for 
construction of 15 CEPTs in 21 industrial areas in Delhi. 
The other financial incentives, such as, concessional 
excise duty for procurement of pollution control devices 
and tax exemptions for shifting of units from non-
conforming areas to conforming areas are also available 
to the small scale industries. 

_''', ; 10. I '" 
WHO fellowship 

1857. SHRI JAYARAMA.U4..$iETTY: 
SHRI NADENOlA-BHASKASA RAO: 
SHRI AJAY KUMAR S. SARNAIK: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Government have not cleared the 
list of Doctors selecled for WHO fellowship for 1997-98; 

(b) if so, the reasons therefor; 

(c) the name of the countries they are slated to visit 
for training; 

(d) the criteria for selecting doctors for WHO 
fellowship and the details of doctors selected more than 
once for the purpose; and 

(e) the steps taken/proposed to be taken to bring 
transparency in the selection process for WHO fellowship? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) (a) and (b) : No, Sir. The nominations for 
1998-99 biennium have been cleared and forwarded to 
WHO for further ar.tion. 

(c) Tho country for training is decided on a number 
of cntona such as area of specialisation, willingness of 
the Institute to accept the candidature, duration of the 
courses, availability of funds. etc. 

(d) The Criteria fOi selection of doctors for fellowship 
Include the follOWing: 

( I) should be a Government servant with the 
Central/state/UT Administration with not less 
than 5 years experience: 

(2) should be below 50 years of age at the time 
of applymg and should fulfil the minimum 
eligibility qualification prescribed; 

(3) should not be recommended simultaneously 
under another programme. 

(4) should not have availed fellowship during the 
last 5 years. 

Adequate representation is to be given to eligible 
SC/ST officers and women candidates. In accordance with 
the criteria, no candidate who have availed fellowship 
during the last 5 years has been allowed to avail of the 
present fellowship. 

(e) The selection is made based on application:. 
received in response to circulars issued to all Statea 
indicating criteria for selection, area of possible 
specialisation and the last date for application. The eligible 

applicants are thereafter scrutinized by a high level 
committee and approved at the level of the Minister. 

'- ~, 
.~ ~ .'\ Unexplored High Potential OUfteld. 

1858. D.R: ~_~.I.~J3AL~.~ _Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the details of unexplored high potential oilfields 
in the county; 

(b) the number of oilfields from which the oil is being 
lifted and quantity of oil lifted therefrom, oilfield-wise; and 

(c) the name of oilfields from where extraction of oil 
has not been found commercially viable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a 
None, Sir. 

(b) and (c) Statement is enclosed. 

St.tement 

I. Oil & Natural Gas Corporation (ONGC): ONGC IS producing crude oil from 11 producing projects in its four 
regions as details below:· 

Region 

1 . Mumbai Region 
Busiuness Centre 
(MRBCI 

----------- .. _-_ .. _---

Projects 

2 ----_ ..... _--------_ ... 

(i) Bombay Offshore 

Crude 011 
Production 

During 1997-98 
(MMT) 

3 

19.863 
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2 3 

----_.----------------------------------------------------------
2. Western Region 

Business Centre 
(WRBC) 

3. Eastrern Region 
Business Centre 
(ERBC) 

4. Southern Region 
Business Centrre 
(SRBC) 

(i) 
(ii) 
(iii) 
(iv) 
(v) 

(i) 
(ii) 
(iii) 

(i) 
(ii) 

Ahmedabad Project J Mehsana Project 
Ankleshwar Project 
Cambay Project 
Rajasthan Project 

5.950 

Assam Project ] Ohansiri Valley Project 
Cachar Project 

2.047 

Cauvery Project ] Krishna Godavari 
Project 

0.390 

Production operations in Nagaland were suspended in May, 1994. 

II. 011 India Ltd. (OIL) 

Production of crude oil by OIL in 1997-98 is as under: 

(MMT) 

1. Assam 3.064 

2. Arunachal Pradesh 0.030 

III. Details of production of crue oil from PrivtefJOint venture 
fields are as under:· 

Field Name Average Production 
(tonnes per day) 

1. Ravva 6600 

2. Panna 3250 

3. Mukta 205 

4. PY·3 1000 

5. Kharsang 100 

6. Oholka 53 

7. Bakrol 25 

8. Asiol 0.11 

9. Bhandut 0.5 

10. Indrora 0.3 

11. Cambay 0.2 

(c) Of the various oil finds of ONGC, 10 were found 
to be economically non-viable with the existing technology 
and prices. However these finds are under review to 
ascertain if additional physical inputsltechnology is required 
to make them viable. The finds are;-

Basin 

Bomby offshore Basin 

Upper Assam 

Cambay 

Krishna-Godavari 
(Offshore) basin 
Cauvery (Offshore) 

Name of the Find 

CD 

Ohanu (B-12) 

SO-1 

SO-4 

B-15 

B-18 

Bihubar 

Mahi High 

G-2 

PH-9 

Apart from Bagewala area in Rajasthan, there is no 
field from where OIL is not extracting oil, barring few 
very small structures in assam, due to their commercial, 
non-viability and low reserves. Under the privateljoint 
ventures operations, commercial viability of a small sized 
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field viz. Sabarmati is reported to be doubtful and yet to 
be established. _ 

., •... 

Indian HoapltellllMedlcel Cent .... Abroad 

1859. SHRI NADENDLA BHASKARA RAO: Will the 
Minister of HEALTH' AND FAMILY \YELFARE be pIeaed 
to state: 

(a) the number of Indian Hospitals! Medical Centres 
functioning abroad with Indian Investment; 

(b) the total investment made by the Govemment 
therein; 

(c) whether there is any proposal to set up more 
such hospitals/centres abroad; and 

Si.No. State/UTs 1995-96 

2 3 

Andhra Pradesh 698.77 

2 Arunachal Pradesh 77.00 

3. Assam 202.95 

4. Bihar 413.26 

5. Goa 17.60 

6. Gujarat 503.23 

7. Haryana 261.00 

8. Himachal Prade8h 138.79 

9. Jammu & Kashmir 306.57 

10. Kamataka 880.00 

(d) H so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAlIT 
EZHllMAlAl): (a) to (d) The information is being collected 
and will be laid on the Table of the House. ~ .. ; 

Power. Projects In the Country 

1880. SHRI HARIKEWAL PRASAD: Will thv Minister 
of POWER be pleased to state the amount allocated by 
the Govemment for the power projects during the last 
three years. State-wise? 

THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): The allocations approved by the 
Planning Commiaaion for the Power Sector for the Year 
1995-96. 1996-97 and 1997-98 are as follows:-

1996-97 1997-98 

4 5 

619.32 917.80 

84.50 96.50 

165.70 162.00 

108.86 103.30 

19.80 19.88 

503.23 820.78 

261.25 287.40 

147.25 184.92 

374.86 393.84 

581.00 608.09 
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,1 2 3 4 5 

11. Kerala 450.00 549.05 627.00 

12. Madhya Pradesh 800.63 702.69 638.32 

13. Maharashtra 1082.74 1251.79 1457.49 

14. Manlpur 44.50 42.18 43.00 

15 Meghalayn 35.65 35.65 91.66 

16. Mlzoram 29.60 43.70 35.60 

17 Nagaland 21.41 21.40 21.20 

18. Orissa 261.57 401.95 604.60 

19. Punjab 699.32 682.63 784.00 

20. Rajasthan 811.32 730.00 702.24 

21 Sikklm 25.88 30.88 30.88 

22. Tamil Nadu 766.09 700.00 870.39 

23. Tnpura 48.00 33.16 28.66 

24. Uttar Pradesh 1979.81 1243.98 1803.22 

25. West Bengal 614.25 1215.25 1253.95 
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UNION TERRITORIES 

26. A&N Islands 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

--C. ( \ .. .~ ... " ... :. ; .' ; 
ONGC Exploration in Cauvery Basin 

1861. SHRIK._ Y~~F!A,,!~~ID.U~ 
SHRICHANDU LAL .. AJUEERA: 
DR. S. VE~l)GaPALACHARY: 

3 

15.28 

9.85 

4.86 

3.42 

437.75 

1.95 

41.01 

- ' • .l 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether ONGC struck a dry well below the sea 
in Cauvery Basin after hectic drilling for months together; 

(b) if so. whether the survey in this regard had failed 
to point out the potential oilfield; 

(c) if so. the reasons therefor; and 

(d) the steps proposed to make the initial feedback 
accurate and stop mis-management in the exploration 
work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLlAMfNTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): 
(a) Recently, ONGC has drilled an exploratory well 

4 5 

15.37 15.37 

9.85 14.50 

5.36 5.53 

3.97 4.37 

416.37 298.00 

1.98 2.16 

43.40 45.20 

(CDW-l-lA) at a water depth of 771 meters in Cauvery 
Basin. No hydrocarbon was struck at this well. 

(b) and (c) Seismic surveys along with analysis of 
data obtained through various other surveys indicate 
possible entrapment situations only. The presence 01 
hydrocarbons or otherwise is established only after drilling 
01 well(s). 

(d) Does not arise in view of reply to (b) & (c) 
above. However. information gathered during drilling will 
be a valuable geological input for better understanding of 
the area. "7", ,. " .• j" '1.'. (i ! 

Action Plan for TB 

1862. SHRI SUSHIL KUMAR SHINDE: 
SHFII SATNAM SINGH KAINTH: 
SHRI AJIT JOGI: 
SHRI JAYSINHJI CHAUHAN: 
SHRI CHANDRAMANI TRIPATHI: 
SHAt MULLAPALL Y RAMACHANDRAN: 
SHRI SUDHIR GIRl: 
SHRI KRISHAN LAL SHARMA: 
SHRIMATI RAMADEVI: 

WHI the Minister of HEAl.TH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the TB is on the rise in the country and 
especially in States like Bihar; 

(b) if so, Its incidence during the last three years, 
State-wise, 

(c) whether TB bacteria has developed resistance to 
earlier common and cheaper drugs; 

(d) il so, whether any fresh Rand D initiatives have 
been made to develop new anti-TB drugs to deal 
effectively with this menace; 

Ie) if so, the details thereof; and 

(I) the strategy chalked out/proposed to be chalked 
out to combat the disease? 

THE MINISTER OF STATE OF THE MI,NISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) The number of new TB cases 
reported under National TB Control Programme in the 
country as well as In the State of Bihar has remained 
more or less the same over the last three years. A 

statement indicating the statewise number of new TB 
cases reported under the National TB Control Programe 
is enclosed as Statement. 

(c) to (e) As per information available, TB Bacilli has 
become resistant to common drugs such as isoniazid 
and streptomycin. Drugs resistance is mainly caused by 
irregular intake of medicines by the patient. Therefore to 
prevent the emergence of drug resistance, it is necessary 
to ensure that the patient takes the prescribed drugs 
regularly till he is completely treated. To prevent 
emergence of drug resistance, DOTS strategy has been 
adopted in the country where patients swallow the drug 
in presence of Health Worker. 

(f) A revised National TB Control Programme evolved 
with the technical assistance of WHO is being 
implemented in the country in a phased manner. Under 
this strategy, the patient is required to take the prescribed 
anti-TB drugs under the direct observation of heplth 
worker. To ensure availability of drugs for the complete 
course of treatment of the patient, drugs are procured in 
patient-wise boxes. 

St.tement 

National Tuberculosis Control Programme 
State U. T.-wise Case Detection during 1996-97 & 1997-98 

------------.. ---------------------
SI. Name of the Statel 1996-97 1997-98 
No. Union Temtory 

Targets Achievements Percentage Target Achievements Percentage 

2 3 4 5 6 7 8 
------

Andhra Pradesh 78620 65680 83.5 98498 74137 75.27 

2. Arunachal Pradesh 1500 2880 192.0 1374 3801 276.64 

3. Assam 23500 20108 85.6 33952 18825 54.86 

4. Bihar 153000 112710 127805 11133 8.71 

5. Goa 2000 2974 148.7 1844 2810 152.39 

6. Guiarat 133900 118158 86.7 82369 104635 167.n 
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2 3 4 5 6 7 8 

7. Haryana 29000 35267 121.6 25530 37888 147.54 

8. Himachal Pradesh 9000 12084 134.3 7893 5347 67.74 

9. Jammu & Kashmir 5240 11014 176.5 11734 26993 230.04 

10. Karnataka 68370 71778 105.0 67582 78883 116.72 

11. Kerala 33800 36829 109.0 42314 19711 46.58 

1" Madhya Pradesh 87220 90858 104.2 101487 77045 75.92 

13. Maharashtra 140000 190630 136.2 118639 202299 170.52 

14. Manipur 2700 6645 246.1 2908 3469 119.29 

15. Meghalaya 2560 4618 180.4 2809 3060 108.94 

16. Mizoram 1000 1223 122.3 1098 1332 121.31 

17. Nagaland 1250 1350 108.0 1934 1628 84.07 

18. Orissa 36860 40850 110.8 47014 24912 52.99 

19. Punjab 41900 48260 115.2 30652 42121 137.42 

20. Rajasthan 45000 69344 154.1 68475 46071 67.28 
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2 3 4 5 6 7 8 

21. Sikkim 1000 2800 280.0 645 1861 288.53 

22. Tamil Nadu 99000 104823 105.9 81128 114165 140.72 

23. Tripura 2830 2528 87.8 4368 2801 59.57 

24. Uttar Pradesh 247000 279789 113.3 21547.8 289431 134.32 

25. West Bengal 69000 74352 107.8 102287 66018 64.54 

26. Pondicherry 3200 3401 106.3 446 711 159.42 

27. A&N Islands 500 635 127.0 1023 1819 1'77.81 

28. Chandigarh 1000 1711 171.1 220 506 230.00 

29. o & N Haveli 250 300 161 

30. Delhi 42000 42951 102.3 13500 43313 320.84 

31. Lakshadweep 100 160 160.0 82 145 176.83 

32. Daman & Diu 150 244 162.7 1281 3417 266.74 

Total 1363500 1454952 106.7 1276526 1309665 102.60 

INA : In!onnabon not received . 
• Provisional. 
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National Tuberculosis Programme 

Statement showing StatelUT-wise targets and achievements with regard to new cases 
detection during the year 1998-99 (upto December 1999) 

SI.No. Name of State/UT Targets Achievement Percentage 

2 3 4 5 

Andhra Pradesh 74246 59361 79.95 

2. Arunachal Pradesh 1047 2444 233.38 

3. Assam 25850 14609 56.51 

4. Bihar 97568 15042 15.42 

5. Delhi 12080 35799 206.36 

6. Goa 1406 1380 98.19 

7. GUlarat 47454 53336 112.39 

8. Haryana 19481 31542 161.92 

9. Himachal Pradesh 5976 3465 57.98 

10. Jammu & Kashmir 8870 12111 136.55 

11 Karnataka 51392 35523 69.12 

12. Kerala 32075 9390 29.28 

13. Madhya Pradesh 77898 19598 25.16 

14. MaharashtrB 90164 140316 155.62 

15. Manipur 2214 2351 106.17 
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2 3 4 5 

16. Meghalaya 2141 2589 120.95 

17. Mizoram 836 1365 163.38 

lB. Nagaland 1476 762 51.63 

19. Onssa 35630 16823 47.22 

20. Punjab 23292 31041 133.27 

21. Rajasthan 52337 37406 71.47 

22. Sikkim 491 1059 215.90 

23. Tamil Nadu 61455 88353 143.77 

24. Tnpura 3326 1164 35.00 

25. UP 164882 183110 111.06 

26. West Bengal 77853 56691 72.82 

27. A&N Islands 339 362 106.64 

28. Chandigarh 780 1608 206.15 

29. O&N Haveli 167 399 239.64 

30. Daman & Diu 122 0 0.00 

31. Lakshadweep 63 0 0.00 

32. Pondicherry 975 3191 327.23 

---_.-

Total 973877 862185 88.53 
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Reduction of Tariffs on Internet 
Connections by VSNr--

1863. SHRI BHAGWAN SHANKAR RAWAT: Will the 
Mimster of COMMUNlCAnONSbe--pleasecno state: 

(a) whether any proposal in under consideration of 
the Government for reduction of the tarriffs charged by 
the Videsh Sanchar Nigam Limited for giving Internet 
connections; 

(b) if so, the details thereof; 

(c) whether any steps have been taken to make 
Internet services popular amongst its users; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. 

(b) The proposal envisages to introduce commitment 
discounts for existing internet subscribers of VSNL to the 
extent of 20% for the first renewal and 30"10 for second 
and subsequent renewal. 

(c) Yes, Sir. 

(d) VSNL has taken a number of steps to improve 
the service: 

It has started single number dial-up for intemet 
in major metros. Intemet Access has been 
made easy by introducing State-of-the-art 
Remote Access Service, based on Digital 
Modem Chip. 

It is augmenting its Intemational Bandwidth 
on pro-active basis. 

It has started its shorter e-mail addrell8fts 
facility in the format usemame 0 vsn.com. 

It has started Iree web page hosting services 
for its intemet customers. 

.' It has also launched its start-up-kit with which 
the user gets many free sohwares. 

It has launched its portal site, which serves 
as the geteway for Intemet lor its users. 

[Tran.5/ation} 

Rural Electrification In Bihar 

1864. SHRI RAGHU~~NSH PRASAD SINGH: Will 
the Minister of POWER be pleased to state: 

(a) whether 39 schemes for rural relectrification in 
Bihar involving Rs. 40 crore were sanctioned during 1996-
97; 

(b) if so, the details thereof; 

(c) whether the Government propose to release the 
sanctioned loan for rural electrification in Bihar; and 

(d) if not, the reasons therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) Yes, Sir. 39 Schemes 
sanctioned under Rural Electrification Programme provide 
for coverage of electrification for 1089 new vilialJes, 
energisation of 5872 pumpsets in Bihar besides release 
of non-agricultural services under various categories. 

(c) and (d) The resumptiol' of loaning facilities by 
Rural Electrification Corporation against these 39 schemes 
will depend upon resolution of outstanding issues including 
mutually acceptable repayment schedule, execution of loan 
documents, in accordance with Rural Electrification 
Corporation's prescribed norms etc. 

(English} 
--..... , ,.\ ' 

Po_r Tariff In eastern Region 

1865, D_R. ULHAS VASUDEO PATll.: Will the Minister 
of POWER be pleased to state: 

(a) the details of the formula evolved by his Ministry 
lor fixation of power tariff by different regions; 
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(b) whether Tamil Nadu and Madhya Pradesh Power 
Boards have threatened to stop drawal of power from 
the Eastern Region due to its high tarill; 

(c) If so, the details thereof, alongwith the reasons 
lor high tarill; and 

(d) the steps taken/proposed to be taken by the 
Government to reduce the tarill rates 01 Eastern Region? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) The norms adopted lor lixing 
the tarill 01 NTPC and NHPC power stations are based 
on the recommendations 01 the K.P. Rao Committee. 

(b) and (c) The tarill lor export of power Irom the 
Eastern Region to the neighbouring regions was lin ali sed 
on the basis 01 weighted average rate 01 NTPC Power 
Stations in the Eastern Region during the past six months 
and was to be valid lor the next six months. Accordingly, 
the tanll for the period January, 1998 to June, 1998 was 
fixed at 215 P/kwh and lor July, 1998 to December, 
1998 as 195 Plkwh. The tarill applicable lor January, 
1999 to ,June. 1999 was worked out as 230 P/kwh. The 
increase In tnrill was due to lower generation at NT PC 
StatIOns in the Eastern Region. As a result 01 the increase 
in the tarill. Tamil Nadu and Madhya Pradesh asked for 
suspension 01 power supply from the Eastern Region. 
Consequently. it was decided to charge the actual 
weighted cost 01 energy exported Irom NTPC Stations in 
Eastern Region to neighbouring regions on a month-to-
month basis w.e.l. January, 1999. Accordingly, the tarill 
lor January. 1999 was worked out at 191 P/kwh instead 
01 230 P/kwh lixed earlier. Consequently, power supply 
to Tamil Nadu and Madhya Pradesh was continued. 
However. MPEB has stopped drawal 01 power Irom the 
Eastern Region w.e.l. 12.2.1999 and the power being 
supplied earlier to MPEB has been diverted to Andhra 
Pradesh temporarily. 

(d) Steps are being taken to increase the export of 
power lrom Eastern Region to the neighbouring deficit 
regions. This IS e.<pected to reduce the cost per unit of 
the energy supplied by the NTPC Power Stations in the 
Eastern region. To lacilitate increased transfer of power 
Irom the Eastern Region, the following inter-regional 

transmission links are under execution:-

Korba-Budhipar 220 KV III circuit. 

Gazuwaka HVDC back to back station 500 
MW capacity between Eastern and Southern 
Region. 

Sahupuri-Karamanasa 132 KV II circuit. 

Sasaram HVDC back to back station 01 500 
MW capacity between Eastem and Northern 
Region. 

Sociat For6stry Projects with 
Foreign Aid 

1866. SHRI P.S. GADHAVI: 
DR. MADAN PRASAD JAISWAL: 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister 01 ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether some social lorestry projectS/schemes are 
being implemented with loreign aid; 

(b) il so, the details thereol. State-wise; 

(c) the amount 01 loreign aid received for those 
projects/schemes; and 

(d) the details 01 work undertaken therewith? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) to (c) Eighteen integrated forestry projec1s 
with foreign aid are currently und3r implementation in 
different States. A statement giving the details 01 the 
projects including project cost, project period and amount 
of foreign aid committed for the project is enclosed. 

(d) Forest development through silvicultural operation 
and afforestation. bio-diversity conservation. human 
resource development including training. extension 
activities, lorestry research are the main components 
under these projec1s. Involvement of people in the projec1 
ac1ivities is one of the major thrust areas under these 
projec1s. 



541 Written Answers PHAlGUNA 17. 1920 (Sakal to Questions 542 

St."""nt 

S.No Name of the Project Implementing Funding Project Aid k, Year of Year of 
Agency Agency Cost Donor Commence· Completion 

(In Rs. cr.) Currency ment 
(In Million) 

2 3 4 5 6 7 8 

Maharashtra Forestry Project Maharashtra Worfd 431.51 108 USS 1992·93 1999·2000 
(232S·IN) Govemment Bank 

2 Andhra Pradesh Forestry Andhra Pradesh Worfd 353.92 n.4 USS 1994·95 1999·2000 
Project. (2573·IN) Govemment Bank 

:1. Rehabilitation of Common Lands Haryana EEC 48.15 23.20 ECU 1990·91 1999·2000 
in Aravallis. Haryana Govemment 

4 AHorestation and Pasture Oev. Rajasthan OECF 107.5 7869 YEN 1990·91 1999·2000 
along Indira Gandhi Canal Govemment (Japen) 
(ID·P·73) 

5. Afforestation of Aravalli Hills Rajasthan OECF 176.69 1095 YEN 1992·93 1998·99 
Ralasthan, (ID·p·eO) Govemment (Japan) 

6 Western Ghats Forestry Project Kamalaka DFID 84.2 3.19 Pound 1992·93 1998·99 
Govemment (U.K.) 

7. Dungarpur Integrated Wasteland Rajasthan SIDA 28.21 80 SEK 1992·93 1998·99 

Development Project Govemment (Sweden) 

8 Forestry and Eco·Development Himachal Pradesh GTZ 18.7 5D.M. 1994·95 1998·99 

Project for Changer Government (Germany) 

9. Himachal Pradesh Forestry Himachal Pradesh DFID 13.92 3 Pounds 1994·95 1999·2000 

Project. Kullu Mandi Govemment (U.K.) 

10. Madhya Pradesh Forestry Madhya Pradesh Worfd 245.94 58.4 USS 1995·96 1999·2000 

Project (2700-IN) Govemment Bronk 

1'. Integrated Gujarat Forastry Gujarat OECF 808.5 15760 YEN 1995·96 2000-2001 

Devetopment Project Government (Japan) 

(ID·P·112) 

12. Rajasthan Forestry Project. Rejuthan OECF 139.18 4219 YEN 1995-96 1999-2000 

(tD·P·'04) Govemment (Japan) 
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-----------, 
2 3 

-------.-_. ---.-------,----

13. Tarn,l Nadu AMorestation Project Tamil Nadu 
Government 

t4. Eastern Karnataka Afforestation Karnataka 
Prolect Government 

15 Capacity Building Project lor Orissa 
Participatory Management Govemment 
01 Forests 

16. Uttar Pradesh Forestry Uttar Pradesh 
Prolect Govemment 

17. Punlab Aftorestation Project Punjab 
Govemment 

lB. KArala Forestry Project Kerala 
Government 

--_._---------, 
Note:- OECF: Overseas Economic Cooperation Fund 

SIDA: Swedish International Development Agency 
DFID: Department lor International Development 
EEC: European Economic Community 
GTZ: German Funding Agency. 

"ending Projects on Internet 

1867. SH.Rl F..S. GAVAI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have put up all the 
projects pending for environment clearance on the intemet; 

(b) if so, the details thereof; 

(c) whether the State Government have also been 
cunsulled before putting these projects on internet; and 

(d) il so, the reaction of the State Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIR.QNMENT AND FORESTS (SHRI BABU LAL 
MARA~··I)I): (a) and (b) The status of projects submitted 

4 5 6 7 8 

OECF 499,2 13324 YEN 1996-97 2001-2002 
(Japan) 

OECF 565.54 15968 YEN 1996-97 2001-2002 
(Japan) 

SIDA B.6 13.6 SEK 1997-98 1998-99 
(Sweden) 

Wo~d 272 52 US$ 1997-98 2000-01 
Bank 

OECF 442 6193 YEN 1997-98 2004-05 
(Japan) (The loan amount has been provided 

lor 4 years only in the Ilrst phase) 

Wo~d 183 39 US$ 1998-99 2001-2002 
Bank 

._-----

to the Ministry of Environment and Forests for 
environmental clearance under the Environment Impact 
Assessment Notification and the Coastal Regulation Zone 
Notification and pending with the Ministry has been 
displayed on the website (www.nic.inlenvfor).Re .. sons for 
pendency and tentative schedule of Expert Committee 
meetings have also been indicated. Full-text of 
environmental clearances issued during the last three 
months has also been displayed on the website. 

(c) No, Sir. 
\ 

(d) Does not arise. I .):. j' '-', 
~. '. ',' _' V, ':l 
~. . 

Equity Participation by NHPC In 
Hydro Electric Projects 

1868. SHRt K.S. RAO; Will the Minister of POWER 
be pleased to state: 
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(a) whether National Hydroelectric Power Corporation 
has negotiated with several foreign power companies the 
iS5ue of equity participation in hydroelectric projects in 
the: country; 

(b) if so, the details of discussions held with Multi-
National Companies in this regard; 

(c) whether any foreign power company have shown 
Interest for equity in the indigenous projects; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PAnLiAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) No, Sir. 

(b) Discussions were held with multi-national/national 
companies at their inillative on issues relating to the 
lonnatlon of loint venture company with National Hydro-
nlectnc Power Corporation (NHPC) for execution of 
specific Hydro-electric projects, with equity participation 
by those firms. 

(c) and (d) The following foreign firms evinced interest 
10 the equity participation and execution of hydro projects 
cntru:;ted to NHPC on a Joint Venture dispensation: 

(I) Mis Kvaerner Energy LId .. U.K. 

(II) Mis Statkraft, N0rway; 

(iii) Mis Skanska AB, Sweden; 

(IV) Mis ABS & Mis Hydro Sulzer, Switzerland; 
and 

(v) Mis PSEG. USA 

The discussions were 01 exploratory nature and there 
has been no concrete proposal. 

-,; 
.. ~ 

Modeml .. tlon of Telephone Exchenge. 
In Orl.... WUfl.enjii'- .... 

1869. SHRI BHARTRAHARI MAHTAB: 
SHRI SUNIL KHAN: 
SHRI AMAR ROY PRADHAN: 

Will the Minister of COMMUNICA nONS be pleased 
to state: 

(a) whether some of the existing telephone exchanges 
proposed to be modernised and expanded in Orissa and 
West Bengal during 1998-99; 

(b) if so, the details thereof, district-wise; 

(c) if not. the reasons therefor; 

(d) the progress made so far in the expansion work 
of the Saltara, Barjara, Amar Khanan and Patrasys 
telephone exchanges at the Bankura district; and 

(e) the time by which the said works are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes Sir. 

(b) The details are given in enclosed Statement-I 

(c) Does not arise in view of (a) above. 

(d) and (e) The details are given in enclosed 
Statement-II. 

Statamant I 

S.1. No. 
-_._--_."_. 

Onssa 
1. 

2. 

West Bengal 

1. 

2. 

3 

4. 

DIS/flc/-Wlse plan for modemisation of electromechanical exchanges by replacement with 
electronic exchanges during 1998-99 in Of/5Sa and West Bengal 

District Name of Exchange Status 
------- --. __ ._-----

----~ .. -.-. -- - .-. 

Cuttack Cultack Already 

Sambalpur Sambalpur Completed 

24 Parganas Dumdum Already 

Hooghly Ultarpara Completed 

Calcutta Tirelta Bazar I 
Tirelta Bazar II 

Central Howrah Shibpur II 
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District-wise details of exchanges proposed to be expanded during 1998-99 in Orissa and West Bengal 

SI.No. Name of District No. of Tele. Exchanges No. of additional 
expanded upto exchanges proposed to 

31.1.1999 be expanded upto 31.3.99 

2 3 4 

ORISSA: 

1. Balasore 16 Nil 

2. Bhadra!, 9 

3. Mayurbhanj 6 

4. Dhenkanal 6 Nil 

5. Keonjhar 4 Nil 

6. Angul 7 Nil 

7. Kalahandi 6 11 

8. Nuapada 2 Nil 

9. Korapul 4 Nil 

10. Rayagada 

11. Nowrangpur Nil 

12. Malkangiri Nil Nil 

13. Khurda 15 3 

14. Puri 9 
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234 

15. Nilyagarh 2 Nil 

16. Bolanqlr 10 

17 Sonepur 2 Nit 

18. Sundllrgnrtl 18 2 

19. D{)oqarh Nil 

20 B~HCJiHh 11 Nit 

:?1 Si"lIhalpur 9 Nit 

~.l? JlliHsu,JucJa 3 

:?:l [~oudh Nil 

~4 Phulbanl 3 

2S GiHl/:lrn 20 4 

26 (;ilJapall 

27. Cuttack 15 2 

28. Jalpur 7 2 

29. .Iagatsinghpur 6 2 

30. Kendrapada 8 
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2 3 4 

WEST BENGAL: 

1. Bankura 3 19 

2. Birbhum 4 16 

3. Burdwan 36 35 

4. Coochbehar 9 

5. Dar)eeling 10 5 

6. Dinajpur (N) 6 5 

7. Dinajpur (5) 5 3 

8. Hoogly 36 27 

9. Howrah 29 9 

10. Jalpaiguri 4 12 

11. Maida 6 4 

12. Midnapur 14 62 

13. Murshidabad 8 12 

14. Nadia 10 11 

15. Purulia 9 

16. 24 Parganas (N) 49 39 

17. 24 Parganas (5) 26 18 

18. Calcutta 76 7 
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St.tement II 

SLNo. District 

1. Bankura 

Exchange 

Saltara 

Barhara 

Amar Khanan 

Patrasya 

New Telepho~_e!~ines and Connections 

18l0. SHRIMATI JAYANTI PATNAIK: Will the Minister 

of COMMUNICATIONS be pleased to state: 

(a) whether the Government have made any 

assessment of the requirement of the new telephone lines 

and telephone connections required to be given in the 

country lor the Ninth Five Year Plan; and 

(b) il so, the details thereof including the estimated 

investment and financial allocation to be made for the 

purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 

(a) and (b) Yes, Sir. It is estimated by the Govemment 

that dUring 9th Five Year Ptan a total of 237 takh 

telephone lines (DEL's Direct Exechange Lines) are to 

be provided by DoT, MTNL & Private Operators. DoT & 

MTNL is estimated to provide 185 lakh lines while private 

operators are estimated to provide 52 lakh lines. The 

total estimated investment for providing 237 lakh telephone 

lines (DEL's) would be 106650 Cr. out of which DoT & 

MTNL's share will be Rs. 83250 Cr. and that of Private 

operators will be 23400 crores. 

Plan during 
1998-99 

Nil 

Nil 

Progr~ss made 

--_._--_._._----

Not applicable 

Not applicable 

New Exch. of 

152 lines 

Equipment available 

& planned to be 
commissioned by 31.3.99 

Commissioned Expn. by 64 

lines. 

[Translation] 

011 Reflnerle. 

1871. SHRI CHINMAYANAND SWAMI: 
SHRI V.K. KHANDELWAL: 
SHRI SOHANVEER SINGH: 
SHRI SHANT I LAL CHAPLOT: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government propose to enhance the 
capacity of various oit refineries in the country; 

(b) if so, the details tl'ereol; and 

(c) the funds allocated for setting up new refineries 
during the Ninth Plan penod? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINtSTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Enhancement of capacity of Koyali Refinery and 
Baranuni Refinery of IOC, Vizag Refinery of HPCl and 
MRPl Refinery is in progress. 

(c) The details of new refineries projects planned to 
be set up Itate-wile, during 9th Plan period under 
domestic Tarilt Area (DTA) in Public Sector and Joint 
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Sector alongwith the estimated investment and crude processing capacity are given below:-

SI. 
No 

Name of the 
Rellnery 

State Capacity 
(MMTPA) 

Investment 
Proposed 

(Rs.lCrores) 
_._----------_._---------------_ .. __ ._. ---------------

PUBLIC SECTOR 

1. 

2. 

Panipat 
Refinery 

Numaligarh 
Refinery 

JOINT VENTURE 

1. Central 
India 
RcfHlory 

Haryana 

Assam 

Madhya 
Pradesh 

In addition to above. Government has approved the 
JV proposals 01 IOC for setting up a 9 MMTPA grassroot 
refinery at Abhaychilndrilpur. Orissa in July. 1998 and 
Ihe proposal of HPCL for setting up a 9 MMTPA grassroot 
refinery at Bhatinda in Punjab in November. 1998. The 
commissioning of these two refineries are expected in 
the Ninth Plan. 

{English] r' 

Employment to Displaced Persons 
• of Ranjit Sagar Dam.; 

1872. SHRI CHAMAN LAL GUPTA: Will the 
Minister of POWER be pleased to state: 

(a) whether HlP. Government propose to give 
employment to the displaced persons of Ranjit Sagar Dam 
in Jammu & Kashmil: and 

(b) if so. the details thereof? 

THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) Ranjit Sagar Dam 
Project IS being executed by the Government of Punjab. 
InformallOn regardmg the number of displaced persons 
from Jammu & Kashmir and the benefits provided to 
them IS being collected Irom the Government of Punjab 
and Will be laid on the Table of the House. 

6.0 

3.00 

6.00 

{Translation] 

3868.00 

2497.40 
(Revised cost) 

5277.00 

Construction of Post Office Building 

1873. SHRI MOTILAL VORA: Will the Minister of 
COMMUNIC'ATIONSbe pleasedto' refer to the reply given 
to Unstarred Question No. 1825 dated June 8, 199B and 
state: 

(a) whether the reconstruction work 01 dilapidated 
building 01 head post office located in Rajnandgaon 01 
Madhya Pradesh has since started; 

(b) if so. the details thereof and the time by which 
the work is likely to be completed; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b) Tenders for the reconstruction of dilapidated 
building 01 head post office located in Rajnandgaon of 
Madhya Pradesh have been opened by the Executive 
Engineer Postal Civil Division Bhopal on 19.2.99 and are 
under scrutiny. The demolition of the old structure will 
start by first week of April 1999. The building is likely to 
be completed by November, 2000. 

(c) Does not ariss. 
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(English] 

Internet Service 

1874. SHRI SU~UL K.I::l..AN: Will the Minister 01 
COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to provide 
Internet service in Bankura district, West Bengal; and 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA~: 
(a) Yes. Sir. 

(b) An Internet Node is proposed to be provided at 
Bankura by 26.01.2000. 

At present. access to the nearest Internet node at 
local call rate is being provided by dialling 17226/172227. 

(e) Does not arise in view of (a) above. 

Installation of Platforms by ONGC 
in Krishna Godavari ~ 

1875. SHRI M. RAJAIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
propose to install two platforms to develop the Krishna 
Godavari offshore basin; 

(b) il so. the details thereof; and 

(c) the target set up lor completing the project and 
estimated cost thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Yes. Sir. The project envisages installation of two 
platforms in Krishna Godavari offshore basin to exploit 
free gas Irom two margtnal structures at an estimated 
cost 01 Rs. 45.93 crore with scheduled completion by 
May, 2000. 

LPG Connection. In Chandlgarh 

1876. SHRI SATYA PAL JAIN: Will the Minister of 
PETROLEUM" AND NATURAL GAS be pleased to state: 

(a) whether a large number of people are on the 
waiting list of LPG connections in the Union Territory of 
Chandigarh for the last many years; 

(b) if so, the details thereof and the years from which 
they are on the waiting; 

(c) the date on which the connections were released 
last in the Union Territory; and 

(d) the steps taken to clear the waiting list and the 
time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Tho 
number of persons on the waiting list registered with the 
LPG distributors of the PSU Oil Companies in the country 
is 133.5 lakhs including 0.78 lakhs In Union Territory 01 
Chandigarh. 

(b) to (d) Government has recently approved release 
01 1.5 lakh additional LPG connection to clear the waiting 
list of Union Territories, Jammu & Kashmir, Himachal 
Pradesh, North-East States including UT of Chandigarh. 
Oil Companies have been asked to liquidate the entire 
waiting list 01 these areas and to clear the current pending 
waiting list including in the UT of Chandigarh by 31.3.99 
and thereafter, release LPG connections across the 
counter on demand. 

, f r 

Direct Foreign Inveltment In Road Sector 

1877. SHRI RAM NARAIN MEENA: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether there has been any progress in regard 
to the initiative/decision taken by the Government for 
opening up National Highways lor foreign investment at 
the attractive terms f"r their speedy developmentl 
upgradation; and, 

(b) if so, the details of the proposed particular 
National Highways for direct foreign investm~'"t. State-
wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. The Government has permitted foreign equity 
participation upto 100% on the automatic approval route 
in Road Sector. provided the total loreign equity in any 
such project does not exceed Rs. 1500 crores. 

(b) The stretches 01 National Highways which have 
been agreen to in principle lor loreign direct investment 
are:-

(I) National Highway No. 5 between Tada and 
lehapuram 4 laning in Andhra Pradesh. 

(Ii) Niltlonal Highway No. 9 between Hyderabad 
ilnd Vijayawada - Four laning in Andhra 
Pradesh. 

{Englts/lj .. - .'''' (,., 

Disinvestment in Shares of GAIL 

1878. DR. SUGUNA KUMAR I CHELLAMELLA: 
SHRI AMAR PAL SINGH: 

Will the Minister 01 PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whotiler Government have recently made 
disinvestment In shares 01 Gas Authority 01 India Limited 
(GAIL): 

(b) If so. the disinvestment price lixed by the 
Government of GAIL share; 

(e) whether the price 01 GAIL share crashed below 
the low heneilmMk of disinvestment price band; 

(d) If SO. til!' detaifs thereol and the reasons therefor: 

(e) whether IOC and ONGC also propose to invest 
on GAIL eqUity: and 

(I) if so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir. 

(b) Based on the recommendations of the 
Disinvestment Commission and acceptance, thereof, by 
Government the pricing 01 GAIL share was done through 

"Book Building Process". Accordingly, the price of Rs. 
60/- per share was arrived at on the basis of the demand 
and the price bids received from various investors. 

(c) and (d) The price of GAIL share has moved in 
the range of approximately Rs. 58 to Rs. 63 after the 
issue. 

(e) and (I) Yes, Sir, through purchase 01 10% 
Government held equity. 

[Translalion] 
f# .<) 

• :t 

Finance and Technology for Construction 
of Road by France 

1879. SHRI RAJENDRA AGNIHOTRI: 
SHRI RAM PAL SINGH:'" 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether France has offered to make available 
linance and technology for the construction of roads in 
India and to provide the lacility 01 ele,<tronic equipments 
lor maintenance, construction management 01 roads and 
collection 01 toll-tax; 

(b) whether any agreement has been signed between 
the two countries in this regard; and 

(c) il so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) to (c) No, Sir. The Government 01 France has not 
offered any availability 01 finance at this stage. However, 
a Protocol 01 Intent has been Signed between Government 
01 India and the Government 01 France on 01.02.1999. 

The areas identified lor cooperation between the two 
countries are:-

(i) Exchange 01 inlormation in the field of road 
techniques as well as in thaI of delegated 
management of inlrastructure concessions. 

(ii) Promotion and' development 01 Industrial Co-
operation and transler 01 technology. 
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[English] 

Distribution of Kerosene through Uemployed 
.:aiic.ted Youth 

1880. SHRI 0.5. AHIRE: 

SHRI A. VENKATESH NAIK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have launched any 
scheme for the unemployed educated youths in the 
country for distribution of Kerosene; 

(b) if so. the details thereof; and 

(c) the number of youth likely to be benefitted as a 
result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PE:.TROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Recently i1 "Prime Minister's Self Employment Scheme 
of 011 Companies" has been launched. Oil Industry has 
drawn plan for setting up more than 5000 SKO retail 
rlealershlp under this Scheme with one retail dealership 
in every development block. Salient features of the 
'>cheme are indicated below: 

(I) There will be one dealership at each Block 
Headquarters. SKO would be sold at normal 
rates and there will be no subsidy and it would 
be made freely without any ration card. 

(il) The maximum age limit of 'open' and 'SC/ST' 
category candidates will be 35 years and for 
candidates of Defence. PH, PMP and 
Oulstandin9 Sportpersons will be 45 years. 

(Iii) Reservation has also been provided for various 
categories. 

(IV) All the dealerships will be given on partnership 
basIs only. The number 01 partners may be 3 
which should include all partners from the 
~ame specified category. 

(V) The retail selling price of kerosene sold under 
the Scheme will be at cost price plus nonnal 
reasonable margin without adding undue 
overhead costs. 

(vi) The dealer commission may be fixed at Ra. 
0.50 per litre, to enable the dealer to meet 
his costs and sam a reasonable income . 

~ (,,'.L;~ 
C.G.H.S. Ayurvedlc Dlapena.rl •• 

1881. StiR I MADHAV RAO PAJIL: Will the Minister 
of HI:::ALTH'AND FAMILY WELFA'RE be pleased to state: 

(a) the number of Ayurvedic units and dispensaries 
under the Central Government Health Scheme functioning 
in Delhi and Maharashtra; 

(b) whether there is just one Ayurvedic unit in East 
Delhi; 

(c) whether just one Ayurvedic u~it of CGHS is 
sufficient in that area; 

(d) if not. the reasons for not coverting CGHS this 
unit into a full fledged dispensary; 

(e) whether there is sufficient staff in 'he units! 
dispensaries (Ayurvedic) of CGHS and the staff working 
there is fully trained; 

(f) if so, the details thereof; 

(g) if not, thp. reasons therefor; 

(h) whether the medicines are supplied in these units! 
dispensaries as per the demands: 

(i) if not, the reasons thefor; 

(j) whether the Ayurvedic specialists do visit these 
unrtS/dispensaries every week like that of specialists of 
Allopathic mediCine; 

(k) if not, the reasons therefor; and 

(I) the steps taken by the Government to open new 
Ayurvedic dispensaries in the country and especially in 
Delhi and Maharashtra? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) There are 5 Ayurvedic Units in 
Maharashtra and 5 Ayurvedic Dispensaries and 8 
Ayurvedic Units in Delhi. 

(b) and (c) Yes, Sir. One CGHS Ayurvedic Unrt is 
functioning at Laxmi Nagar, East Deihl, and catering to 
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the needs 01 loll owing areas:-

(i) Laxmi Nagar. 

(ii) Shahdara 

(iii) G.K.G. 

(iv) Mayur Vihar 

(v) Viv&k Vihar. 

(vi) Noida 

(vii) Dilshad Garden 

(viii) Ghaziabad. 

(d) At present. there is no proposal to convert any 
Ayurvedlc Unit into a full fledged dispensary due to 
constraints 01 resource and manpower. 

(e) to Ig) Trained staff are posted to the CGHS 
Ayurvedic Units/dispensaries as per the prescribed 
sanctioned strength as under:-

(i) fOI dispensary: 2 Doctors, 2 Pharmacists and 
4 Group '0' Stall. 

(II) for Unit 2 Doctors, one pharmacist 
and one Group '0'. 

(h) Yes. Sir. Ayurvedic Store Depot is supplying the 
mediCines to all the CGHS Ayurvedic dispensaries and 
Units as per their demand. 

(i) In view 01 (h) above. the question does not arise. 

(j) and (k) As there is no sanctioned post of Ayurvedic 
specialist in CGHS Delhi. the question 01 their visit to the 
Ayurvedic dispensary/unit does not arise. 

(I) There are no proposals to open new Ayurvedic 
dispensaries under CGHS in Delhi and Maharashtra. 
However. a proposal to open a new Ayurvedic Unit each 
in Thiruvanthapuram, Guwahati; Kanpur and Jabalpur has 
been included in the 9th Five Year Plan which has yet 
to be approve~ by the Govemment. , ~. - ,.. 

Appointment of Additional Judges 

1882. SHRI RAVI SITARAM NAlK: Will the Minister 
01 LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Chief Election Commissioner has 
urged the Government immediately to consider the 
appointment of Additional Judges in various State High 
Courts for the speedy disposal of pending election 
petitions by day-to-day hearing; 

(b) il so, the details thereof; and 

(c) the concrete steps proposed to be taken by the 
Government in this matter? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) The Election 
Commission while disfavouring a proposal 01 the 
Government lor establishment 01 Tribunals lor adjudication 
01 disputes, complaints or offences relating to elections 
in terms 01 article 323B 01 the Constitution, has stated 
that the present provisions of law vesting the authority to 
try election petitions in High Courts, is good and doC's 
not require any change and instead there is need to 
appoint additional (Ad-hoc) judges in the High Courts to 
try these cases. 

(c) Government has relerred the issue 01 pendency 
of election petitions to the Law Commission for a 
comprehensive stu~y. ,/ ~ 

Telephone Connection on Demand 

1883. SHRI ASHOK NAMDEORAO MOHOL: 
SHRI VITHAL TUPE: 

Will the Minister 01 COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have fixed any target to 
make available telephone of all categories on demand in 
the country; 

(b) if so, the details thereol; 

(c) the normal period lor the release of telephone 
connection; 

(d) whether the consumers are getting telephone 
connections within the stipulated period; 

(e) if not, the reasons therefor; 

(I) whether the Government propose to reduce the 
normal release period for the 'telephone connections of 
all categories during 1999-2000; and 
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(g) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHFU KABINDRA PURKAYASTHA): 
(a) and (b) The target 01 making telephone available on 
demand IS by the end of 9th Plan period (March 2002). 
For this, it is estimated that additional 237 lakhs telephone 
connections will be required to be provided during period 
from 1997 to 2002. Out of this, the target of DoT is 185 
lakhs and the balance by private operators. 

(c) to (e) The period for providing telephone 
connections in the country varies from one exchange area 
to another depending upon the waiting list. There are 
many exchange areas in the country where there is no 
waiting period for release of telephone connections since 
there IS no waiting list. However, there is normal period 
of 15 days lor the provision of telephone connection after 
the release of order lor giving connection (OB) and 
normally telephone is installed within this stipulated period. 

(I) and (gl The average release period for telephone 
r.ormections IS likelv to reduce since an increased target 
of providing 45.5 lakh of new telephone connections has 
been sel for 1999-2000 and the expected waiting list on 
31.3.99 15 aboul 20 to 25 lakhs only. 

[Tralls/atIOIl] 

Recognition to Electro-Homoeopathy 

1884. SH.RI MO.I-i.AN SINGH: Will the Minister of 
HEAL TH AND FAMIL Y WELFARE be pleased to state: 

(a) whether the Government propose to recognise 
Eleclro-Homoeopathy syslem; 

(b) il so, Ihe details thereof; and 

(cl If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) 10 (c) A Committee 01 Experts is 
proposed to be set up by the Government to examine 
Ihe merits/claims of various AltlN'native Systems of 
Medicines. • ,,: •... c' ~_ ,.~) ,,' I. .' ( 

[English] 

Reduction in Customs Duty on Crude 011 

1885. DR. RAVI MALLU: Will the Minister of 
PETROLEUM AND NATURAL"GAS be pleased to state: 

(a) whether the Govamment have decided to reduce 
the customs duty on crude oil in order to reduce the oil 
Import Bill; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The Government has decided to reduce the customs 
duty on import of crude oil from 22% to 20% effective 
midnight of 27th/28th February, 1999. 

Marine Ecological Parks 

1886. St:tRI AN!\NT KUMAR HEDGE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Government propose to set up more 
marine ecological parks and sanctuaries in the country; 

(b) if so, the details thereof, Slate-wise; and 

(c) tha details of such sanctuaries atready functioning 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BADU LAL 
MARANDI): (a) and (b) The Slate Governments have 
been asked to survey marine habitats for being declared 
as protel.1ed areas. 

(c) The following marine national parks/sanctuarias 
already exist in the country and funds are allocated to 
them from time to time. 

1. Mahatma Gandhi Marine Andaman 
National Plirl< & Nicobar Islands 

2. Marine Nationel Pari< & Jamnagar, Gularat 
Sanctuary, Gull of Kutch 

3. Marine National Pari< - Tamil Nadu 
Gull of Mannar 

4. Gahirmalha Marina 
Sanctuary 

5. Malwan Marina 
Sanctuary 

- Orissa 

- Maharashtra 
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Development of Kakinada Deep Water Port·· ~ 

1887. SHRIMATI LAKSHMI PANABAKA: Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether Andhra Pradesh Government has 
approved the draft agreement proposed to be entered 
into with Singapore based ISPL's bid lor the development 
of the Kakinada deep water port; 

(b) if 50, the details thereol; 

(c) tr- total amount involved in this project; and 

(d) if so, Ihe time by which this port is likely to be 
developed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(<'I) Yes, sir. 

(b) (1) Agreement envisages OMST (Operate, 
Maintain, Share and Transler) 01 the existing 
three berths at Kakinada Deep Water Port and 
construction of 4th berth on BOMST (Build, 
Operate, Maintain, Share and Transler) basis. 

(2) Concession period is lor 20 years with 
provIsion to extend twice for 5 years each on 
mlltally agreed terms. 

(3) Sharing of income Irom 20% to 22% or 
minimum guaranteed amounts Irom Rs. 7.00 
crores to Rs. 25.00 crores during the period 
from 1998-99 to 201!l-19 yearly whichever is 
higher. 

(4) Lands are proposed to be given on lease 
whereas movable assets on outright sale with 
depreciation as per UNCTAD norms. At the 
end of concession period, all immovable assets 
will revert to Government 01 Andhra Pradesh 
free of cost and the movable assets at the 
cost arrived as per UNCTAD norms. 

(c) and (d) Concessionaire invest Rs. 3956.00 miNions 
In two phases during the concession period, 

- (; .:' 
Performance of DoT 

1888. S!jJ:l.LS..8..- OWAISI: 
SHRI PRASAD ~BURAO TANPURE: 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether DoT continues to lag behind the targets 
in respect of direct exchange lines, village public 
telephones (VPTs) and trunk automatic eXChanges; 

(b) il so, the reasons therelor; 

(c) whether the Department has tried to prevent its 
shortfalls by devising vendor rating system; 

(d) if so, the reasons therelor; 

(e) whether any studies have been conducted on 
the VRS models contained Irom the Wortd Bank, Asian 
Development Bank and other countries; and 

(I) il so, the details thereol and the steps taken by 
the Govemment to meet the targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASrHA): 
(a) and (b) DoT has been achieving the target 01 DELs 
every year lor the last more than six years. In the case 
TAX lines also DoT achieved the target during the last 
live years except during 1995-96 due to non-availability 
01 equipment. In case 01 VPTs, DoT has been lagging 
behind lor various reasons such as non-availability 01 the 
various components 01 equipment. 

(c) and (d) Vender Rating System gives due 
weightage to delivery performance and thereby helps in 
reducing shortfall. 

(e) No, Sir. 

(f) Does not arise in view 01 (e). . /.;' 6') 

Joint Venture Agreement between Japanese 
Company & Enron for Supply of LNG 

1889. SHRI BALASAHEB VIKHE PATlL: Will the 
Minister 01 PETROLEUM AND -NATURAL 'G1\S be pleased 
to state: 

(a) whether Mitsui Shipping Line, a Japanese 
company propose to transport liquilied natural gas to India 
under a joint venture agreement with an Enron subsidiary; 

(b) if so, the name 01 the Enron subsidiary with which 
the joint venture has been Signed; and 

(c) the terms and ~onditions 01 this agreement 
alongwith the total expenditure to be incurred on the 
transportation 01 Liquified Natural Gas to India? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PCTROLEUM AND NATURAL GAS AND MINISTER OF 
STATE 'N THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) MIs Dabhol Power Company (DPC) have obtained 
permission from the Directorate General of Shipping for 
chartering in a foreing flag LNG vessel to transport LNG 
for the Dabhol Project. They have proposed to set up a 
Joint Venture for this purpose between MIs. Mitsui OSK 
Line, Japan, Atlantic Commercial Finance Inc. (an affiliate 
of Enron) and Shipping Corporation of India (SCI). 
Financial arrangements and other conditions are under 
negotiation. 

Functioning of CGHS Dispenuries 

1890. SHRI TATHAGATA SATPATHY: 
DR. BIZAY SONKAR SHASTRI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Parliamentary Standing Committee 
on Human Resource Development in their 78th Report 
on the CGHS tabled in the Rajya Sabha recently has 
severely indicated the Government on the overall 
func!lOning of the CGHS dispensaries; 

(b) If so, the reaction of the Govemment thereto; 
and 

(c) the steps taken/proposed to be taken to improve 
the state of affairs in the CGHS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) Yes, Sir. The Parliamentary 
Standing Committee on Human Resource Development 
in their 78th Report of CGHS has indicated the 
Gevernment on overall functioning of the CGHS 
dispensaries. However, the Central Govemment takes 
suitable action to improve its functioning from time to 
time. 

Ayurvedlc Cure for Diabetes 

1891. SHRI VIJAY_GOel: Will the Minister of 
HEALTH AND ~ FAMIL 'f" WELFARE be pleased to state: 

(a) whether any Ayurvedic formulation is proving to 
be effective cure for diabetes; 

(b) if so, the time by which it would be available for 
sale in the market; and 

(c) its approximate estimated market price? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) Vijayasar (Petrocarpus 
Marsupium) heart wood has been used by Ayurvedic 
Physicians in the management of Madhumeha (Diabetes 
mellitus) since ancient limes. 

The Central Council for Research in Ayurveda & 
Siddha (CCRAS), an autonomous body under the Ministry 
of Health and Family Welfare is carrying out multi centric 
trials of a drug code named Ayush - 82 containing 
meshashringi, karvellak, Amra and Jambu. 

The Indian Council of Medical Research has initiated 
Research on Vijayasar (Petrocarpus Marsupium). 

Marketing and pricing of these drugs will depend upon 
the final outcome of the research under way. , 

\ -'~' . '- ,...\ ,~ 

Merger of 011 India and Bongalgaon Refinery 

1892. SHRI A.C. JOS: Will the Minister of 
PETROLEUM AND NATURAL 'GAS be pleased to state: 

(a) whether a Govemment have set up a committee 
to examine the feasibility of merger of Oil India and 
Bongaigaon Refinery and Petrochemicals; 

(b) if so, whether the committee have since submitted 
its recommendations; and 

(c) if not, the time by which the committee is likely 
to submit its report and the final decision for merger is 
to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Govemment had approved the appOintment of an 
Adviser to examine all altematives and options including 
those recommended by the Disinvestment Commission 
The recommendation of BRPL Board on the Report of 
Adviser has been received. The report of Adviser broadly 
COVElrs aspects such as financial analysis, marketing of 
products, future business scenario and stretegic alliance 
opportunities for BRPl. 

To meet the chellenge of de-regulation and 
libemlisation, the Govemment have appointed a Commiltae 
to analyse and study the competitiveness, strengths, 
weaknesses, future opportunities and the optimal luture 
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slruclure of IBP. MRL, CRL, BRPL and NRL to face the 
challenges and succeed to grow in the changing 
conditions and emerging scenario of the Petroleum Sector. 
The Committee was asked to submit their report to the 
Government by 30.12.1998. The report of the Committee 
is awaited. 

Vacant Posts 

1893. SHRI K.C. KONDAIAH: Will the Minister of 
COMMUNICA-TIONS be pleased to state: 

(a) whethe>r there is any proposal to create a Postal 
Service CommiSSion in Karnataka to make recruitments 
in the Postal Department; 

(b) it so. the details thereof; 

(c) the number of vacant posts of Postal/Sorting 
Assistants in the State; and 

(d) the steps taken/proposed to be taken by the 
Government to fill up these posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) No Sir. There is not such proposal. 

(b) Does not arise in view of (a) above. 

(c) The number of vacant posts of Postal/Sorting 
Assistants in the Karnataka Postal Circle is 266. 

(d) The recruitment process to fill up the vacancies 
IS In progress~' '\., t , ,) 

Telephone Exchanges with STO Facility 

1894. SHRI ABHAYSINH .5. BHONSLE: 
SHRI DAnA MEGHE: 
SHRI A. VENKATESH NAIK: 
SHRI VITHAL TUPE: 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of Talukas Headquarters in 
Maharashtra and Karnataka having Telephone Exchanges 
with STD facility, separately; 

(b) the number of Talukas not having Ihis facility, 
separately: and 

(c) Ihe lime by which the said facility is likely 10 be 
provided in Ihe remaining Talukas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The number of Talukas headquarters in Maharashtra 
and Kamalaka having lelephone exchanges with STD 
facility are as below:-

Maharashlra Karnataka 

309 175 

(b) All Talukas in Kamataka are having STD facility. 
13 Talukas in Maharashtra are having no STD facility. 

(c) The STD facility to the remaining 13 Taluka 
headquarters in Maharashtra is planned to be provided 
during 1999-2000 .. 

. , 
Incidence of Leprosy 

1895. SHRI LAKSHMAN SINGH: 
SHRIMATI RAM A DEVI: 
SHRI VAlKO: 
SHRI A. GANESHMURTHI: 
SHRI TARIQ ANWAR: 
SHRIMATI JAYANTI PATNAIK: 
SHRI MULLAPALL Y 'RAMACHAND'RAN: 
SHRI RANJIB BISWAL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to slate: 

(a) whether the National Leprosy EI;mination campaign 
has been intensified with the launch of an Intensive 
Survey in Several States and Union Territories; 

(b) if so, the details thereof, Slate-wise and Union 
Territory-wise; 

(c) the prevalence of leprosy in India vis-a-vis other 
countries; 

(d) the number of leprosy cases, State-wise and 
Union Territory-wise; 

(e) the number of leprosy homes functioning in 
different States, State-wise and Union Territory-wise; 

(f) the financial assistance provided by the Union 
Govemment for the treaiment and rehabUitation of Lepers 
during the last three years till date, State-wise and Union 
Territory-wise; • 
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(g) the extent to which the National Leprosy 
Eradication Programme has been successful in combating 
the disease; and 

(h) the luture course 01 action proposed to be taken 
to tackle this disease? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND- FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) Yes, Sir. The Modified Leprosy 
Elimination Campaign. (ML~C) has already been 
implemented in the 26 States/UTs as indicated in the 
enclosed statement-I. The proposals of Himachal Pradesh, 
Rajasthan. Manipur, Lakhadweep & Delhi have already 
been approved lor implementation. 

(c) The prevalence 01 Leprosy in lndia vis-a-vis in 
other countries is given in enclosed statement-II. 

(d) The number 0":; Leprosy cases State/UT-wise 
as on 31 st ~arch, 1998 is given in enclosed 
statement-III. 

(e) Since Leprosy treatment being followed is entirely 
domiciliary based as recommended by WHO the 
leprosy homes & isolation are not encouraged in the 
programme. Therelore, the statistic of leprosy homes in 
different States/UTs is not maintained at national 
headquarters. 

(I) the State/UT-wise financial assistance provided by 
Umon Govl. lor the treatment and medical rehabilitation 
01 Leprosy during last 3 years. is given in enclosed 
slalement-IV. 

(g) The National Leprosy Eradication Programme has 
been success lui in the country combating the diseases 
to a great extent in view of following:-

The largest number of leprosy patients are 
contributed by India. A total of 9.05 mn. 
palients were cared with MDT in India 
alone out of total 10.34 mn. cases cured 
globally. 

The PR has reduced from 57110,000 in 1981 
to 6.12 by December, 1998. 

All districts in the country have been covered 
by MDT scheme for free treatment of Leprosy 
patients. 

4.5 lakhs additional number of patients were 
detected by Modified Leprosy Elimination' 

Campaign, under which intensive public 
awareness was created and a large number 
of general health care staff were provided 
orientation training on leprosy in all the 
districts. 

Disability & ulcer care services including RCS 
have been strengthened. 

Delormity have been prevented in large 
number 01 patients by providing early detection 
and treatment facilities. The deformity rate 
among new patients have been reduced from 
15% in 1981 to 3.7% by 1998. 

(h) The action proposed to be taken in future is as 
under: 

The MDT in Blister calender packs have 
proved highly effective patients complianca has 

been very good. Adequate provision will be 

proposed to maintain regular supply of 
medicine. 

The training 01 general health care staff & 

faculties of all the Health & Family Welfare 
Training centrell is proposed to be done. 

The public awarene8& activities about facts of 

leprosy proposed to be cQlltinued. 

The stress on Disability & Ulcer care services 
proposed to be continued. 

It is proposed that leprosy services be 
integrated with general health care in a phased 

manner. 

A small nucleus of leprosy staff is proposed 
to be maintained in each district after 
integration. 
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Ststement , 13. Meghalaya 

Name of the StateslUTs where Modified Leprosy 14. Mizoram 
Elimination Campaign (MLEC) has been implemented 

15. Nagaland 
1. Andhra Pradesh 

16. Orissa 
2. Arunachal Pradesh 

17. Punjab 
3. Assam 

18. Sikkim 
4. Bihar 

19. Tamil Nadu 
5. Goa 

6. GUlarat 
20. Tripura 

21. Uttar Pradesh 
7. Haryana 

B. Jammu & Kashmir 22. West Bengal 

9. Karnataka 23. Chandigarh 

10. Kerala 24. Dadra & Nagar Haveli 

11. Madhya Pradesh 25. Daman & Diu 

12. Maharashtra 26. Pondicherry 

Statement " 

Prevalence of Leprosy in India vis-a-vis other endemic countries 

SI.No. Name 01 the Registered cases by Prevalence 
Country beginning of 1998 per 10,000 

population 

2 3 4 

1. India 5,21,523 5.3 

2. Brazil 1,05,744 6.2 

3. Indonesia 29,225 1.4 

4. Bangaldesh 13,248 1.0 
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------------- ---------------------------------------
2 3 4 

_. ----_._-------------------_._----------

~- Nigeria 12,878 1.1 

6. Myanmar 13,581 2.7 

7_ Mozambique 11,072 6.2 

Ii Congo 4,863 1.0 

9. Nepal 12,540 5.3 

10_ Ethiopia 8,104 1.4 

11 Madagascar 11,005 6.8 

12. Sudan 4,065 1.3 

13. Philiipines 8,749 1.2 

14. Guinea 4,805 6.6 

15_ Niger 2,738 2.7 

16_ Cambodia 1.921 1.7 

--_._-_ .. -

Statement III 2 3 

Cases on Record as on March. 1998 

3. Assam 6631 

SI.No_ Slate/lJT Cases on record at 
the end of March 98 4. Bihar 102272 

2 3 5. Goa 417 

1. Andhra Pradesh 43581 6. Gujarat 1~ 

2. Arunachal Pradesh 501 7. Haryana 541 
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2 3 2 3 

8. Himachal Pradesh 1260 21. Sikkim 98 

9. Jammu & Kashmir 1519 22. Tamil Nauu 36151 

10. Karnataka 13780 23. Tripura 402 

11. Kerala 4576 24. Uttar Pradesh 69277 

12. Madhya Pradesh 32994 25. West Bengal 37452 

13. Maharashtra 44690 26. A&N Islands 121 

14. Manipur 519 27. Chandigarh 414 

15. Meghalaya 779 28. o & N Haveli 181 

16. Mizoram 114 29. Daman & Diu 141 

17. Nagaland 117 30. Delhi 12173 

18. Oussa 85270 31. Lakshadweep 26 

19. Punjab 1441 32. Pondicherry 233 

20. Ralasthan 10604 Total 521523 

Statement IV(a} 

Financial Assistance Provided to the States during last three years under NLEP 

(Rs. In lakhs) 

SI. States 1995-96 1996-97 1997e98 

Cash Kind Total Cash Kind Total Cash Kind Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 195.00 227.75 423.25 200.00 236.29 436.29 207.83 101.00 308.83 

2. Arunachal Pradesh 18.50 22.53 41.03 16.00 1.74 17.74 20.00 0.42 20.42 

--------.----------------------------------------------------------------
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2 3 4 5 6 7 8 9 10 11 

3. AssalTl 20.00 42.45 62.45 20.00 16.56 36.56 21.00 42.00 63.00 

4. Bihar 111.50 314.84 426.34 112.00 262.90 374.90 119.93 353.95 473.88 

5. Goa 0.44 18.71 19.15 0.45 3.94 4.39 1.45 0.48 1.93 

6. GUJarat 16.00 124.18 140.18 16.00 45.11 61.11 19.00 242.16 261.16 

7. Haryana 7.00 51.07 58.07 6.80 1.85 8.65 8.00 0.08 8.08 

8. Himachal Pradesh 7.00 46.60 53.60 6.80 6.80 8.00 6.76 14.76 

9. Jammu & Kashmir 4.45 53.84 58.29 4.45 2.21 6.66 84.83 12.89 97.12 

10. KarnatakCl 103.00 147.98 250.98 10000 20.70 120.70 96.00 33.15 129.15 

11. Kerala 76.00 89.35 165.35 76.00 35.55 111.55 77.50 10.00 87.50 

12. Madhya Pradesh 129.75 242.95 372.70 135.00 157.54 292.54 138.00 318.33 456.33 

13. Maharashtra 16.00 147.74 163.74 14.00 255.31 289.31 39.99 74.43 114.42 

14. Manipur 5.50 28.52 34.02 3.50 2.47 5.97 5.22 3.05 8.27 

15. Meghalaya 7.93 22.61 30.54 8.00 2.65 10.65 9.00 2.59 11.59 

16. Mizoram 18.00 1.60 19.60 16.00 0.24 16.24 19.00 0.34 19.34 

17. Nagaland 7.00 16.44 23.44 7.00 3.49 10.49 8.00 0.20 9.20 

18. Orissa 158.75 196.99 355.74 150.00 26.40 176.40 168.00 250.94 418.94 



583 Written Answers MARCH 8, 1999 to Questions 584 

2 3 4 5 6 7 8 9 10 11 

19. Punjab 21.00 32.14 53.14 21.00 3.49 24.49 30.00 3.96 33.96 

20. Rajasthan 29.00 66.78 95.78 29.00 50.98 79.98 30.00 22.00 52.00 

21. Sikkim 20.00 2.30 22.30 20.00 0.24 20.24 21.00 1.00 22.00 

22. Tamil Nadu 114.00 268.88 382.88 114.00 404.98 518.98 117.00 36.56 253.56 

23. Tripura 19.00 14.52 33.52 19.00 3.99 22.99 20.00 1.50 21.50 

24. Uttar Pradesh 182.62 293.56 476.18 187.00 292.43 480.43 143.25 50.86 394.11 

25. West Bengal 95.00 185.44 280.44 95.00 196.15 291.15 98.00 42.85 340.85 

26. A & N Islands 7.00 0.37 7.37 6.50 0.33 6.83 6.50 1.00 7.50 

27. Chandlgarh 0.50 27.33 27.83 0.50 0.63 1.13 0.50 1.00 1.50 

28. D & N Haveli 1.00 2.89 3.89 0.50 0.96 1.46 0.50 0.00 2.50 

29. Daman & Diu 3.00 1.60 4.60 4.50 1.79 6.29 4.50 0.00 5.50 

30. Delhi 0.50 38.76 39.26 0.50 5.00 5.50 0.50 0.00 1.50 

31. Lakshadweep 2.00 1.02 3.02 2.00 0.14 2.14 2.00 0.00 3.00 

32. Pondlcherry 2.50 9.42 11.92 2.50 1.00 3.50 3.50 1050 14.00 

-------. 

Sub Total 1399.44 2741.16 4140.60 1394.00 2038.06 3432.06 1528.00 213000 3658.00 

._-------_. -- ------
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S""""nt IV 

Allocation to District Leprosy Societies during /ast 3 years 

(Rs. in lakhs) 

S.No. State Allocation to Districts Leprosy Societies 
during last three years 

1995-96 1996-97 1997-98 

2 3 4 5 

1. Andhra Pradesh 178.04 120.94 331.24 

2. Arunachal Pradesh 52.00 144.46 27.00 

3 Assam 66.00 117.04 271.65 

4. Bihar 20.00 58.62 335.28 

5. Goa 7.35 

6. Gujaral 51.00 19.24 177.27 

7. Haryana 42.00 14.56 14.57 

8. Himachal Pradesh 42.00 33.49 10.00 

9. J & K 42.00 10.50 6.00 

10. Karnalaka 68.00 64.32 283.01 

11. Kerala 26.00 96.20 121.74 

12. Madhya Pradesh 168.00 233.94 511.77 
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2 3 4 5 

13. Maharashtra 112.50 191.26 351.16 

14. Manipur 46.00 99.82 30.00 

15. Meghalaya 41.00 17.50 10.00 

16. Mizoram 17.00 30.62 42.00 

17. Nagaland 18.00 39.24 120.49 

18. Orissa 282.00 236.36 276.65 

19. Punjab 101.00 17.68 7.00 

20. Rajasthan 114.00 35.00 5.00 

21. Sikkim 26.00 14.00 27.40 

22. Tamil Nadu 131.00 130.74 0.00 

23. Tripura 9.00 13.62 

24. Uttar Pradesh 213.35 478.68 636.70 

25. West Bengal 48.00 243.70 299.81 

26. A & N Islands 8.00 10.00 0.00 

27. U.T. 01 Chandigarh 3.00 
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2 

28. o & N Haveli 

29. Daman & Diu 

30. Delhi 

31. Pondicherry 

32. U.T. of Lakshadweep 

Total 

Adulteration In PetrolJ " . ...... , .• -. 
1896. SHRI AMAN KUMAR NAGRA: 

SHR~_~RISHANfAi.. ~J:i~BMA: 

3 

3.00 

8.00 

5.00 

9.00 

9.00 

1958.89 

, , .. , .. ~ .... 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government are aware 01 adulteration 
in petrol by certain companies as reported in Punjab 
Kesari of November 14, 1998; 

(b) If so, the names of companies involved in the 
adulterahon: 

(c) the action being taken by the Government on 
them: 

(d) whether the Government propose to set up a 
special cell to check adulteration in petroleum products; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Ca) to 
(e) As of now, no such specific violation of procedures 

4 5 

5.96 

3.50 0.00 

16.16 12.95 

2500.19 3921 

has been established as reported. Government, however, 
maintains a vigil on alleged instances 01 misuse with a 
view to take appropriate action. Regular inspection/surprise 
checks of retail oulfets are carried out by the officers of 
the oil marketing companies to check '!dulleration and 
other malpractices. Also special drives are launched by 
the Industry from time to time for checking malpractices 
including adulteration. .,;, - ~:;j: 

Wind !0W8r Project. 

1897. SHR!.......AJ!T_AQGI: Will the Minister 01 NON-
CONVENTIOF:l"AL ENERGY SOURCES be pleased to 
state: 

Ca) whether the Government propose to identify more 
sites for selling up Wind Power Projects in the country, 
and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERCiY SOURCES CSHRI P.R. 
KUMARAMANGALAM): (a) and Cb) Under the Wind 
Resource Assessment Programme, 160 locations have 
so. fllr been identified in 13 States which clln be 
considered suitable for Wind Power Projects. State-wise 
break-up of the loclltions is given In the Statement 
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attached. The Wind Resource Assessment Programme is 
being continued with a view to cover more States and 
new areas towards Identification of further sites for Wind 
Power Projects. 

Statement 

State-wise locations Identified for 
Wmd Power Projects 

States No. of Locations 
----------.------

2 

Tamil Nadu 39 

Gujarat 28 

Orissa 06 

Maharashtra 16 

Andhra Pradesh 25 

Rajasthan 08 

Lakshadweep 05 

Karnataka 14 

Kerala 10 

Madhya Pradesh 05 

West Bengal 02 

Andaman & Nicobar 01 

Uttar Pradesh 01 

Total 160 

LPG Bottling Plants 

1898. SHRI PRABHASH CHANDRA TIWARI: 
sHRI PRASAD BABU'R-AO'TANPURE: 
DR. ULHAS VASUDEO PATIL:---

••• , ........ # ..... 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the locations where LPG bottling plants are 
existing with daily production capacity thereof. plantwise 
in the country; 

(b) whether those plants are capable to meet the 
demand of bottling; 

(c) if not, whether there is any plan to set up more 
bottling plants in the country; and 

(d) if so, the details thereof; State-wise; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The existing capacity of the bottling plants is sufficient 
to meet the demand of linked markets, To meet the 
growing demand and new enrolment planned under IX, 
Plan. Government has approved the new LPG bottling 
Plants at different locations in the states under VIIIIIX 
Plan to meet the requirement. 

As on 1.1.99 the total installed bottling capacity in 
the country with PSU Oil Companies was 3867 TMTPA. 
In order to meet the future packed LPG demand. plans 
have been drawn by oil industry to augment the LPG 
bottling capacity in the country from 3867 TMTPA as on 
1.1.99 to 7558 TMTPA by the end of IX plan (2001-02), 

[Translation) 

Private Power ProJecta 

1899. SHRI PANKAJ CHOUDHRY: 
S'HRI-AMAI1 PAL SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the amount of loan and guarantee provided by 
the Government for the Private Power Projects during 
the first nine months of the current financial year; and 

(b) the expected power generation in mega watts 
likely to be achieved from the said projects? 



593 Written Answers PHALGUNA 17, 1920 (Saka) to QUfI8tfons 594 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) So far as the loan is 
concerned. it is the responsibility of the private project 
developer to tie up the funds and Govemment itself does 
not disburse any loan to the projects. Regarding the 
guarantee provided by the Govemment, the Govemment 
of India have issued, during the month of August, 1998, 
counter-guarantee in the case of the Visakhapatnam 
Thermal Power project (1040 MW) of MIs. Hinduja 
National Power Company Ltd. in Andhra Pradesh, 
Bhadrawati Thermal Power Project (1082 MW) of 
Mis. Central India Power Company in Maharashtra and 
250 MW Single Unit Lignite based Neyveli Thermal Power 
Project of MIs. ST-CMS Electric Company in Tamil Nadu. 

(b) The total installed capacity from these projects 
would be around 2372 MW. 

{Ellyllsh] 

011 Extraction from Well 

1900. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of PETROLEUM AND NATURAL GAS b& 
pleased to state: 

(a) whether the oil is not extracted from a large 
number of wells In the country; and 

(b) It so. the reasons therefor alongwith the names 
of those oil wells? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) There are about 379 non-flowing sick oil wells in the 
country located in Western offshore. Krishna Godavari 
onshore, Cauvari onshore, Cambay. Mehsana, 
Ahmedabad. Ankleshwar. Kharsang and in the Assam 
region. These wells have become sick be~ause of various 
factors like high water cut, sand production, high Gas Oil 
RatiO (GOR). down hole problems. need tor stimulation, 
blockage of tubing. mechanical failure etc. Such wells 
are repaired periodically. • . -: 

Extension of Hydera~~. T.efe~.!»mmu[lication. . 
.. Limited 

1901. SHRI CHANDU LAL AJMEERA: Will the 
Minister of COMMUNicAOOtiiS"be' pleased' io state: 

(a, wnether the Government propose to extend limit 
of Hyderabad tele-communications to the boundaries of 
Hyderabad Urban Development Authority; 

(b) if so, the details thereof including the areas to 
be benefited by such extension; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) No, Sir. 

(b) Does not arise in view of reply to part (a) above. 

(c) As per existing policy, local area of an exchange 
system covers the areas under Short Distance Charging 
Area (SDCA). Hyderabad Development Authority area 
extends beyond Hyderabad SDCA. 

.. -.. {Translation] 
\ - " 

Out of Order Telephon. end STD Service 

1902. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether most of the telephones and STD services 
have been out of order in Bihar particularly in Bermo 
district; 

(b) if so, the details in thiS regard and reasons 
therefor; and 

(c) the steps taken by the Government for providing 
uninterrupted telephone service there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) No. Sir. 

(b) Does not arise in view of (a) above. 

(c) FollOWing steps are being taken for further 
improving the service:-

1. Laying of cables in ducts. 

2. Upgradation of out-door plant hy replacing the 
old and wom-out equipment. 

3. Computerisation of faull repair and commercial 
services. 

4. Replacement of electro-mechanical exchanges 
by electronic type exchanges in phased 
manner. 
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5. Replacement of long spans of dropwires with 
underground cables. 

6. Appraisal of quality of telephone services by 
an Independent outside agency (MIS IMRB). 

7. Introduction of WLL technology. 

8. Reliable media is being provided to all 
exchanges by 2002. 

[5ngllsh} 

Supply of Gas through Pipelines in Delhi 

1903. DR SAROJA V.: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government propose to 'distribute LPG 
through pipelines In the country particularly in Delhi; 

(b) if so, the details thereof; 

(c) the cost of the plan alongwith the targeted date 
fixed tor Its completion; and 

(d) the budget provision made for the purpose for 
the dment finanCial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Presently, there is no proposal of the Public Sector 
Oil Companies to supply LPG to customers through cross-
country pipelines 111 the country. However, a pilot project 
for supply of piped natural gas for domestic and 
commercial use In the National Capital Territory of Delhi 
has been undertaken by the Joint Venture of Bharat 
Petroleum Corporallon and GAIL namely "Indraprashtra 
Gas Company Limited. 

(c) and (d) The total cost of the above project for 
Delhi as ot November, 1997 is estimated at As. 537 
crorcs. The equity structure will be 25.5% of GAIL, 22.5% 
of BPCL and 5% Govt. of National Capital Territory Delhi. 
Balance equity Will be from finanCial institutions and public. 
The project IS scheduled to be completed by the end of 
2003 

I' 
[Translatlonl 

Mumbai-Pune Expres. Highway 

1904 StjRI RA~SHETH THAKUR: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) the amount incurred so far on the proposed 
Express Highway linking Mumbai-Pune and other cities 
in Maharashtra; 

(b) the time by which the construction work of the 
said Express Highway is likely to be completed; 

(c) whether all the cities and villages falling on this 
Highway would be linked to this Express Highway; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) ,Mumbai-Pune Expressway project is not the 
responsibility of the Central Gov!. as it is being developed 
by the Gov!. of Maharashtra without any Central 
assistance. However, as per the information received from 
the Maharashtra State Road Development Corporation 
(MSRDC) Ltd., who are executing this work, an amount 
of Rs. 398.50 crores has been incurred on the project 
upto the end of February, 1999. 

(b) MSRDC have intimated that the Expressway is 
targetted for completion by March, 2000. 

(c) No, Sir. 

(d) Does not arise. 

(e) As per the information received from MSRDC, 
the expressway will be a toll based and access controlled 
facility and its use by local and slow moving traffic is not 
proposed to be permitted. However, towns and villages 
falling along this Highway would have access to the 
Expressway through interchanges to be provided at certain 
locations. ';" .' 

Telephone Exchange. 

1905. SHRI DATTA MEGHE: Will the Minister of 
COMMUNICA"T'IONS'be pleased to state: 

(s) the number of new telephone exchanges 
sanctioned for the Vardha and Nagpur districts of 
Maharashtra during the last three years; 

(b) the number of telephone exchanges set up and 
functional during the said period; 

(c) the number of telephone connections allotted in 
these districts from new talephone eXChanges during the 
said period; 
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(d) whether the Department 01 Telecommunications 
have lixed any criteria regarding the allotment of new 
telephor.e connections from the new exchanges; 

(e) il so, the details thereol; 

(I) whether the Government have noticed any 
irregularities regarding the allotment 01 more telephone 
connections that their capacities in the said district from 
the new telephone exchanges; 

(g) il so, the details thereol; and 

(h) the steps taken by the Government against the 
official .found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The number of new Telephone Exchi:lnges sanctioned 
for Vardha and Nagpur districts 01 Maharashtra during 
the last three years is as under: 

Year Vardha Nagpur 

1995-96 5 

1996-97 3 8 

1997·98 4 6 

(b) Same as para (a) above. All above exchanges 
became lunctionaL 

(c) The number of Telephone connections provided 
in these districts from new telephone exchanges during 
the said period is as under:-

Year Vardha Nagpur 

1995·96 83 343 

1996·97 137 2525 

1997-98 102 3306 

(d) Yes. Sir. 

(e) and (I) As per Departmental Policy, the applicants 
in each category are to be provided telephone as per 
their turn according to date 01 registeration. This procedure 

is being followed except In cases, where the applicant 
falls in technically Non-feasible areas. In such cases, the 
telephone connections are provided at a later date with 
the approval of competent authority. This is not considered 
as irregularity. 

(g) and (h) Does not arise in view of (e) and (f) 
above. ~ .~'. \~; .. _, ( .. \..1 

New Poat OfflCM ... nd T!llIphone ( ~ , 
Exclfiihg .. In Hilly A ..... 

1906. SHRI K.D. SULTANPURI: Will the Minister 01 
COMMUNICATIONS be pleased to state: 

(a) the details of the scheme formulated for opening 
01 new post offices, telephone exchanges in hilly areas 
and the places where survey was conducted for the 
purpose during the last one year; and 

(b) the funds allocated for the purpose during the 
said period, area wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Department of Posts: 

Post ofiices are opened subject to norm based 
justification and availability of resources. There are relaxed 
norms lor opening post offices in hilly areas as given in 
Statement. 

Department of Telecom: 

Inlormation is being collected and will be laid on the 
table of the House. 

(b) Department of Posts: 

The allocation 01 lunds lor opening post offices is 
done for urban areas, rural areas and tribal areas. The 
allocation for ,.he year 19S8·99 is as follows: 

Head 
Opening of Post Offices in 

1) Urban Areas 

2) Rural Areas 

3) Tribal Areas 

Department of Telecom: 

Allocation 01 funds 
(Rs. in crores) 

0.59 

1.63 

1.09 

Information is being collected and will be laid on the 
table of tIla House. 
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Statement 

Norms for Opening Post Offices 

1. Norms for opening Extra Departmental Branch Post 
Offices: 

1.1 Population 

(a) In Normal Areas: 

3000 population in group of villages (including 
the PPO village) 

(b) In Hilly, Tribal, Desert and Inaccessibe Areas: 
500 population in an individual village or 1000 
population in a group of villages. 

1.2 Distance: 

(a) In Normal Areas: 

The minimum distance from the nearest 
existing post will be 3 Kms. 

(b) In Hilly. Tribal, Desert and Inaccessible Areas: 

The distance limit will be the same as above 
except that in Hilly Areas, the minimum 
distance limit can be relaxed by the Directorate 
in cases where such relaxation is waranted 
by special circumstances which should be 
clearly explained while submitting a proposal. 

1.3. Anticipated Income: 

(a) In Normal Areas: 

The minimum anticipated revenue will be 3311 
3% 01 the cost. 

(b) In Hilly. Tribal. desert and Inaccessible Araas: 

The minimum anticipated Income will be 15% 
01 the cost. 

Criteria for upgrading/opening Departmental Sub Post 
Offices: 

In Rural Areas: The minimum work load of the Extra 
Departmental Branch Post Office, proposed to be 
upgradad, should be five hours per day. The permissible 
limit 01 annual loss is Rs. 24001- in Normal Areas and 
Rs. 4800/· in Tribal and Hilly areas. 

In Urban Areas: In Urban Areas, the post office 
should mitially be self·supporting, and, at the time of the 

first annual review, it should show a 5% profit to be 
eligible for further retention. 

The minimum distance between two post offices 
should be 1.5 Kms. in cities with a population of 
20 lakhs and above, and 2 Kms. in other urban Areas. 
No two delivery offices, however, should be closer than 
5 Kms. for each other. 

Heads of Circles have powers to relax the distance 
condition in 10% of the cases. 

A Delivery Post Office in urban Area should have a 
minimum of 7 Postmen's beats. 

Power Generation from Garbage 

1907. DR. lAXMINARAYAN PANDEY: Will the 
Minister of NON·CONVENTIONAl ENERGY SOURCES 
be pleased to state: 

(a) whether the Australia Govemment propose to set 
up a plant near Chennai to generate power from the 
garbage; 

(b) il so, whether any agreement has been signed 
with Chennai Municipal Corporation in this regard; and 

(c) the amount likely to be spent on this project and 
the power likely to be generated therefrom? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGAlAM): (a) and (b) No, Sir. However, 
MIs EDl India Private Limited, New Delhi, a subsidiary 
company of MIs. Energy Developments Limited, Australia 
has been approved by the Govemment of Tamil Nadu 
(through Intemational Competitive Bidding) for establishing 
a power plant in Chennai to generate power from 
Municipal Solid Waste. No agreement has yet been signed 
with Chennai Municipal Corporation in this regard. 

(c) MIs. EDl India Private Limited have indicated the 
project cost as Rs. 142.30 crore and the power generation 
capacity as 14.85 MW. 
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"English] 

Amendments In the MRTP Act ." 

1908. D!:!. _L. SUBaA.8AMI. REDDY: 
SHRI A.C. JOS: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Union Government have decided to 
amend the MRTP Act to align with the present corporate 
needs: 

(b) if so, the main points of amendment being 
proposed in this regard and the time by which the Bill is 
likely to be introduced in Parliament; 

(c) whether these amendments will be introduced 
during the current session of Parliament; 

(d) if so. the number of multinational companies 
against whom investigation has been made by Director 
General, Investigation and Registrar of the Companies 
during the last two years separately: and 

(3) the action taken by the Government against them? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) to (c) Yes, Sir. It is 
proposed to proposed to appoint a Committee to examine 
the MRTP Act, 1969 and to suggest a modern 
Competition Law suitable to our conditions. A Bill will be 
i"troduced in the Parliament to amend the MRTP Act 
after the recommendations of the Committee are received 
and examined by the Government. 

(d) and (e) There is no generally acceptable definition 
of a "multl·natioinal company·. As such Government do 
lIot maintain any statistics on companies based on so 
called cI<lssification of multinational companies. 

[Translation] ... ,.,' 
I' . ~ , 

Transfer Vouchers Issued by L!§ 
Distributors In Uttar Pradesh 

1909. SHRI BAIJNATH RAWAT: Will the Min\Ster 
of PETROLEUM ANtfNATURAL GAS bt!pleaaed ,to' 
state: 

(a) the total number of. transfer voucl,lers.~ed: by 
LPG distributors of Indian Oil Corporation Limited from 

Ghaziabad area of Uttar Pradesh during each of the last 
two years; 

(b) whether any enquiry is likely to be conducted by 
an intelligence agency to know whether these transfer 
vouchers were issued on the basis of bogus connections; 

(c) if so, the likely time by which the same is to be 
conducted; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) In 
Ghaziabad District, there are 7 markets comprising of 19 
LPG distributors. The number of TVs issued by the 
distributors of Ghaziabad District in the last two years is 
as under:-

TVs Issued 

1996-97 1997-98 

5355 3569 

(b) to (d) During the periodic inspections 01 
distributorship, il any case of release of unauthorised 
connection against lake document is observed, action is 
taken against concerned distributor in terms 01 LPG 
distributorship agreement andlor marketing discipline 
guidelines in vogue. 

[Eng/ish] 
_. :~. ; ,"; ','~f ' 

1.4 .. ' 

Telephone Dlrectorle. 

'/ 6 ,~ 

1910. SHRI A. SIDDARAJU: Will the Minister of 
COMMUNICATiONS be pleased to state: 

(a) tho number of telephone subscribers in Mysore 
and Chamarajanagar Districts in Karnataka; 

, r.' 

(b) whether separate telephone direCto~s; ai~'p~rit8d'·., 
for Mysore and ChfilT\arajanagar Distri$; . .'.' 

.. ! 'j • • : d ' I I' , ',J. 

~)"if.B~:,wr"her f~f~ ,is ~ny propol;~ to p~nt,th~", 
diroctPrj~J in Kannad~. ~8P; and .' '" r, , ' 

.. ', . " 

,~l if 5q~:,lhe det!lilf,'thereof7, 
• i' " .~ 

r~~T~',Pf :S~TIi IN THE MINIS;rIJ~(Qf, 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
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(a) The number of Telephone Subscribers in Karnataka 
are as under: 

Mysore District 72630 

Chamarajanagar District 7656 

(b) No. Sir. A common telephone directory is printed 
for both the districts. 

(c) and (d) Sir, according to the present Policy. 
telephone directories in regional languages be printed 
when the demand is more than ~ 5% of the working DELS. 
Presently Kannada Telephone Directory is not being 
printed in these areas for want of demand Directory is 
not being printed in these areas for want of demand of 
such directOries. t: 

Review of Fast Track Power Projects 

1911. SHRI GURUDAS KAMAT: Will the Minister ot 
POWER be- pleased 10 slate: 

(a) whether the Govelnment have recently revised 
Ihe progress made in implemenlation of fast track power 
projects; 

(b) If so. the details thereof, project-wise; 

(c) whether some of the projects are languishing 
behind Ihe Implementation schedule; and 

(d) if so. the reasons therefor. project-wise? 

THE MINISTER OF POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) 10 (d) The Government of India 
In 1994 identified 8 projects for extending its counter-
yuarantee. Oul of these, counter-guarantee has already 
been issued to the Jegurupadu Combined Cycle Gas 
Turbine (CCGT) (216 MW) of Mis. GVK Industries in 
Andhra Pradesh and Dabhol CCGT (Phase I) (740 MW) 
of Mis. Enron Power Company in Maharashtra. Mis. 
Spectrum Power Generation Ltd. withdrew their request 
for counter-guarantee for the Godavari CCGT (208 MW) 
In Andhra Pradesh. In the case of Ib Valley Thermal 
Power Project (Unit 3 & 4) of Mis AES Ib Valley Power 
Corporation in Orissa. Government of India's counter-
guarantee had been accorded to the project. 
Subsequently. the State Government re-negotiated the 
project parameters with Mis AES Ib Valley Power 
Corporation and they were allocated Units 5 & 6 (now 
renamed as Unil A & B) of the Ib Valley Thermal Power 

Project. Fresh techno-economic clearance was Issued by 
Central Electricity Authority for this project on February 
26. 1999 on account of the revised project parameters. 
The case will now be processed for issuance of Counter-
Guarantee. 

On 16.5.1998, the Government approved extension 
of counter-guarantee in the case of the Visakhapatnam 
Thermal Power Project (1040 MW) of Mis Hinduja National 
Power Company Ltd. (HNPCL) in Andhra Pradesh, 
Bhadravati Thermal Power Project (1082 MW) of Mis. 
Central India Power Company (CIPCO) in Maharashtra 
and 250 MW single unit lignite based Neyveli Thermal 
Power Project of Mis. ST-CMS Electric Company in Tamil 
Nadu through a revised procedure. Counter Guarantee 
has not been issued for the 1000 MW Mangalore Power 
Project of Mis. Mangalore Power Company. The 
Government of India has decided that further steps for 
issue of counter-guarantee for this project could be taken 
once the decision of the Supreme Court on the SLP filed 
by Government of Karnataka against the judgement of 
High Court of Kamataka in the Public Interest Writ Petition 
No. 10697/97 is available. 

Of the above mentioned B projects, the Jegurupadu 
CCGT and the Godavari CCGT have been fully 
commissioned. The first phase of the Dabhol CCGT (740 
MW) has been commiss;oned on 11.12.1998 but is yet 
to start commercial operation. According to information 
available, construction work on the Neyveli Thermal Power 
project has also commenced recently The remaining 
projects are yet to tie up finances from Indian Financial 
Institutionslforeign banks etc. Prior to achieving financial 
closure and start of construction activities. In the case of 
Bhadravati TPP, the major constraints for achieving 
financial closure are the resolution of the issue of location 
of capitive coal mine in close proximity to the Ordinance 
Factory and the stay granted by the Mumbai High Curt 
(Nagpur Branch) in regard to acquisition of land by 
Government of Maharashtra for the coal mining project. 
Government of India has been monitoring the progress 
of these projects and has intervene, wherever necessary, 
to expedite their commiSSioning. 

(~~.,\.I"'· .~)$'"'. 

Establishment of Dispensaries of ISM -----
1912. DR. SHAKEEL AHMAD: Will the Minister of 

HE~.L TH AN~ FAMILY WELI=ARE be pleased to state: 

(a) whether the Government propose to set up Unani. 
Ayurvedic and Homoeopathic dispensaries in various 
hos.pitals in the country; 

(b) if so, the details thereof; 
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(c) the names of hospitals in Delhi where Indian 
Systems of Medicine dispensaries have been set up: 

(d) their track record in discharging the responsibilities, 
system-wise; 

(e) the total funds allocated to them during the last 
one year. system-wise; and . 

(I) the future plan for the expansion of these 
dispensaries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SHRI DALJT 
EZHILMALAI): (a) to (c) Research Councils have set up 
specialist Clinics as research projects of Ayurveda, 
Homoeopathy in Safdarjung and Unani at Dr. Ram 
Manohar Lohia Hospital of Delhi. 

The Department is formulating a scheme for opening 
of Speciality Clinics of India SYRtem of Medicines and 
Homoeopathy systems in major Central Government 
Hospitals. 

(d) The response of all three specialist Clinics is 
very Good. 

(e) All three specialist Clinics are being run by three 
research councils, namely Central Council of Research in 
Homoeopathy. Central Council of Research in Ayurveda 
ilnd Siddha and Central Council of Research in Unani 
Medicine. A provision of Rs. 65.00 lacs was kept in B.E. 
1998-99 lor the new scheme. 

(I) The proposal of future plan for the expansion of 
India Systems 01 Medicines & Homoeopathy dispensaries 
IS under consideration. 

Functioning of Illegal pee. 

1913. SHRI MANIKRAO HODLYA GAVIT: Will the 
r,1inlster of C-OMMUNICAT'IONS be pie~~ed to state: 

(a) whether illegal PCO booths are being run by 
nexus with the employees of telephone department in 
Delhi and Maharashtra particularly in Mumbai; 

(b) if so. the details thereof and the reasons therefor; 

(c) the number of persons arrested in this regard 
dUring the last three years: and 

(d) the steps laken by the Govemment to stop such 
illegal actiVities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA); 
(a) A few such cases have come to the notice of the 
Department. 

(b) Since Jan. 1997, 14 such cases involving 25 
employees came to the notice of the Department. Out of 
which 8 have been referred to CBI and the rest are 
being investigated departmentally. 

(c) 3 (Three) 

(d) Dedicated Vigilance Units in Telecom ClrcleslMetro 
districts are functioning under Senior officers to deal with 
such cases of diversion of lines and leakage of revenue. 
These units keep surveillance and conduct investigations 
in such cases. On the basis of these investigations, help 
of CBI is sought in conducting raids and apprehending 
the culprits, wherever required. 

Mental Health Care Facilitle. 

1914. SHRI RANJIB BISWAL: Will the Minister 01 
HEALTH ANDFAMiCy WELFARE be pleased to state: 

(a) the details of mental health care facilities available 
in the country at present; 

(b) whether there is a need to expand the mental 
health care facilities; and 

(c) if so, the steps proposed to be taken in this 
regard during the Ninth Five Year Plan period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) There are 43 Mental Hospitals having 
a bed strength of approximately 19,OOB and lOB medical 
colleges and some General Hospitals in the country with 
psychiatric departments providing mental health care 
lacilities. 

(b) Yes, Sir. 

(c) A budgetary provision of Rs. 20.00 crores has 
been provided during the Ninth Five Year Plan for the 
National Mental Health Programme. In 16 States, the 
Mental Health Programme has been strengthened by 
providing staff, medicines/stationery. contingenCies. 
equipment, vehicles. training and IEC activities. at the 
district level. Every year 4-5 states are being covered in 
a phased manner. The Mental Health Authority has been 
set up at the Cen!ral and in several States. 
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[Trans/lltion] 

Bargi Dam Project 

1915, SHRI DADA BABURAO PARANJPE: Will the 
Minister of pmvER- be'pliiased 't~ 'state: 

(a) whether the Government propose to take action 
for commencement of the Hydroelectric Project with a 
generation capacity 01 45 megawatts from the Bargi dam; 

(b) il so, the time by which the same would be 
done; and 

(c) if not, the reasons therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTA8Y AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) Bargi Hydroelectric Project 
having 2 Units of 45 MW each was commissioned dUring 
1988 and IS already generating electricity, 

(b) and (e) Do not arise. 

. 
[English] 

I· ...... ' 

Structural Reforms In SEBs 

1916 Sf:lRI SANDIPAN THORAT: Will the Minister 
01 POWEH be pleased to state: 

(a) whelher Power Finance Corporation have finalised 
Investment requirement for ,State Electricity· Board& for 
their structural reforms; - -- .. ,. 

(b) If so, the details thereof; and 

(c) the details of action plan finalised by the Power 
Finance Corporation for thp. current year and 1999-2000, 
State·wise':> 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMEN'r ARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P,R, 
KUMARAMANGALAM): (a) to (c) -:-he investment 
requirement for retorm & restructuring the State Power 
Sector are finalised by the respective State GovernmenV 
State ElectriCity Board, However, the Power Finance 
Corporation in association with external funding agencies 
such as World Bank, Asian Development Bank etc., 
provides financial and technical assistance in this regard. 

Power Finance Corporation is also offering interest subsidy 
for the projects covered under the Accelerated Generation 
& Supply Programme at 5% below its normal lending 
rates on the disbursements made during 1998-99 for those 
State Governments/SEBs who set up State Electricity 
Regulatory commission by 31 st March, 1999. The 
Corporation has initiated dialogue with State Governments 
of West Bengal, Assam Meghalaya, Himachal Pradesh, 
Tamil Nadu, Punjab, Tripura, Uttar Pradesh, J&K, Goa, 
Kerala and Maharashtra for undertaking reforms and 
restructuring in the States, Seven States namely, Assam, 
West Bengal, Goa, Tripura, Uttar Pradesh, Punjab and 
J & K have given a written commitment to reform and 
restructure their power sector with PFC's assistance. 

PFC's Action Plan for 1999-2000 indicates:-

(a) Completion of studies for States of Assam, 
West Bengal & Punjab, 

(b) Initiate Implementation of reforms in these 
States. 

(c) Assist twelve States mentioned earlier in 
making SERCs fully ·functional. 

(d) Interact with States who have not committed 
to reform so lar & seek iheir commitment to 
power sector reforms, (J _ (I c::: 

(, .. ~ ) 

Establishment of CGHS Dispensaries 
at Convenient Locations 

1917, SHRI E. AHAMED: Will the Minister of HEALTH 
AND FAMitV·WEt.n'fll:"6e pleased to state: 

(a) the total number of CGHS beneficiaries in 
Delhi; 

(b) the number of Ayurv",dic, Homoeopathic and 
Unani CGHS dispensaries functioning in Delhi; 

(c) whether representations including those from the 
Members of Parliament have been received to remove 
area restrictions in respect of Unani, Homoeopathic and 
Ayurvedic dispensaries in Delhi in view of inadequate 
number of such qispensaries and being situated in at 
distant and scattered places; and 

(d) if so, the action taken thereon? 

THE MINISTER OF' STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
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EZHILMALAI): (a) There are 17,04,037 CGHS 
ueneficiaries in Deihl. 

(0) There are 5 Ayurvedic: Dispensaries and 
8 Ayurvedic Units, 3 Homoeopathic Dispensaries and 
10 Homoeopathic Units, and one Unani Dispensary and 
3 Unani Unils in Delhi; 

(c) No such representations have been received. 
However, individual requests are agreed, keeping in view 
Ihe convenience of the beneficiaries. 

(d) In view of (c) above, question does not arise. 

New Health Policy 

1918. DR. SUSHIL INDORA: 
Pm5F --PREM'-SiNGH CHANDUMAJRA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government propose to announce 
New Health Policy; 

(b) II :;0, the salient loatures thereof; and 

(c) the lime by which it IS Ii~ely to be announced? 

THt: MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAlr (a) to (C) In view of the new priorities 
which have emerged in the health sector and keeping In 
mlOd the status of attainment at various goals, the 
exercise IS underway 10 formulate a revised National 
Health Policy. 

I Trans/atlonj (-i- ". .. 
LPG Extraction Plant 

1919. St!E.I_ 8AMPAL SINGH: Will the Mmister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether LPG extraction plant has since started 
functioning 10 the country; 

(b) if so. the daily installed processing capacity 
thereof; and 

(c) the extent to which the LPG related reqUirements 
of consumers are likely to be fulfilled by installation of 
this plant? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Apart from the Refinenes, there are 9 natural gas 
based LPG extraction plants in the country with a total 
installed capacity of 1874 thousand metric tonnes per 
annum. The LPG produced from these plants constitutes 
38.74% of the total LPG sales by Public Sector Oil 
Companies. 

[English] ,'. , t -", 
Emergency Services In CGHS DlsPfn •• rle • 

.... " ...... .. 

1920. ~I:lRI .KRJSHAN LAL SHARMA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether all the CGHS dispensaries are well 
eqUipped to provide first aid to emergency patients during 
odd hours: 

(b) if 50, the details thereof indicating the facilities 
available in such dispensaries viz. oxygen cylinder, life 
saving drugs etc.: and 

(c) if not, the steps taken or proposed 10 be taken 
by the Government to strengthen the emergency services 
in CGHS dispensanes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMIL V WELFARE (SHHI DALIT 
EZHILMALAI): (a) Yes, Sir. All the muilishift functioning 
dispensaries are equipped to provide First Aid facilities to 
the pallents during odd hours. 

(b) The Oxygen Cylindar, alongwith other life saving 
drugs, are availAble in the said dispensaries. 

(c) In view of (b) above, question does not arise . 
6'/Q - J, 

Bungling in Import of Medlc:al Equipment. - . 
1921. SHRI FRANCISCO SARDINHA: Will the 

MlOister of HEALTH AND FAMIL Y WELF"A~ be pleased 
to state: 

(a) whether large scale corruption In the Issue of 
exemption certificates for the import of costly medical 
equipment worth crores of rupees. free of any cusloms 
duties was detected by the Chandramouh Committee; 

(b) if so, the details regarding the magnitude of duty 
evasion detected and names of persons and hospitals! 
medical Institutes Involved 10 the scam: 
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(c) the details regarding important observations made 
by the Committee against the higher ups involved; 
and 

(d) the details of follow up action taken/proposed to 
be taken against the persons involved and policy changes 
proposed in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (d) Taking cognizance of Public 
Interest Petition in the High Court, Delhi alleging 
irregularities in the issue of Custom Duty Exemption 
Certificates to private hospitals/diagnostic centres for 
import of medical equipments, Shri K. Chandramouli, 
Former Joint Secretary and Chief Vigilance Officer of the 
Ministry of Health and Family Welfare was appointed to 
investigate the case of certain hospitalslinstitutions. After 
investigallon. Shri Chandramouli submitted his report 
directly to the High Court, Delhi on the basis of which 
departmental action was initiated where called for. The 
progress is being reported to the High Court, Delhi. Cases 
of other Hospitals where Custom Duty Exemption 
Certificates were Issued under Notification No. 64/88 dated 
1.3.88 are also under scrutiny/investigation by committees 
appointed by the High Court and the Ministry. The process 
for grant of Custom Duty Exemption Certificates or 
withdrawal of same where called for has been streamlined. 
The said Government Notification has since been 
rescinded With effect from 1.4.94. 

Afforestation along Yamuna 

1922. SHRI MADHAVRAO SCI NOlA: 
SHRI SUSHIL KUMAR SHIN DE: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there IS a plan for afforestation of land 
upto a kilometre on both sides of river Yamuna along 
the entire stretch of nearly 35 Kms. length of Yamuna in 
Delhi; 

(b) if so, the details thereof; 

(c) whether this forms part of the plan for cleansing 
of Yamuna: and 

(d) if so, the progress made so far in implementation 
of the Yamuna Action Plan indicating the cost inc~rred 

therein. stage-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a} and (b) Yes, Sir. A scheme for 
afforestation of up to 1 kilometre on both banks of river 
Yamuna along the entire stretch in Delhi has been 
lormulated by the Govemment of National Capital Territory 
of Delhi at a cost of Rs. 10.5 crore. However, the scheme 
has not been approved so far. 

(c) Afforestation is one of the activities under Yamuna 
Action Plan which aims at improving the water quality of 
the river Yamuna. 

(d) Under the Yamuna Action Plan of Govemment, a 
provision of Rs. 20.61 crore is approved for pollution 
abatement 'works in Delhi. These works include two 
sewage treatment plants, each 01 10 MLD capacity, an 
electric crematorium, community toilet complexes, a 
bathing ghat and afforestation activities along the river 
banks. However, on the basis of firmed up proposals 
received from the Government of National Capital Territory 
of Delhi, only two sewage treatment plants and an electric 
crematorium at a cost of Rs. 16.30 crore have been 
approved. The other schemes including the afforestation 
component have been dropped. 01 the two sewage 
treatment plants, one has already been completerl. The 
other sewage treatment plant is targeted lor completion 
by June 1999. An amount of Rs. 10.92 crore has been 
spent on these schemes so far. In addition, the 
Govemment of National Capital Territory of Delhi under 
its own plan is constructing 13 sewage treatment plants 
with appurtenant works at an approved cost of Rs. 469.67 
crore. Of these, live sewage treatment plants have already 
been commissioned, another seven are targeted for 
completion by December 1999 and the remaining one is 
targeted lor completion by June 2000. So lar, an 
expenditure of about Rs. 329 crore has been incurred on 
these works by the Government of National Capital 
Territory of Delhi. 

{Translation] 

Agreement with Other Countries 

1923. SHRI RAMSHAKAL: Will the Minister 01 
ICOMMUNICATIONS be pleased to state: 

(a) whether the Government have signed any 
agreement with other countries to' develop 
telecommunications; 

(b) if so, the details thereof; and 

(c) the details of the fields immediately to be 
benefitted therefrom? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. 

(b) A total of 14 MoUs have been signed with other 
countries. The details are in enclosed Statement. 

(c) The fields immediately to be benefited are: 

(1) Research and development. 

St.tement 

(2) Manufacturing and Export of telecom 
equipment. 

(3) Invastment in telecom sector. 

(4) Consultancy and tum key project In theee 
countries. 

(5) Training In new telecom technologies. 

List of Agrgements MOUs 

SI.No. Name of Country Date of signing Period of validity 

1. Australia February, 89 5 years 

2. Canada January, 96 5 years 

3. Kuwait February, 92 5 years 

4. Uzbekistan January, 94 5 years 

5. Israel November, 94 Indefinite period 

6. Iran April. 95 Indefinite period 

7. Mexico February, 96 5 years 

8. Tanzania December, 96 3 years 
r.an be extended 
by 1 year 

9. Belarus September, 97 5 years 
shall be extended 
by 5 years 

10. Germany September, 97 Indefinite 

11. France January, 98 Indefinite 

12. Canada (for March, 98 December, 2002 
CIDA Projects) 

13. South Africa December, 98 5 years 

14. Russia December, 98 5 years 
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12.01 hrs. 

PAPERS LAID ON THE TABLE 
I - •. 

(I) Notifications under Compenles Act, 1956 --_ ... ,-,-... -... 
{English] 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DA. M. THAMBI DURAl): I beg to lay on the Table--

(1) A copy 01 the Dralt N"tilication No. 2I32198-CL-
V (Hindi and English versions) directing that the 
provisions of sUb-section (2A) 01 section 217 of 
the Companies Act. 1956 shall not apply to Air 
India Limited. New Delhi. a Government 
Company. under sub-section (2) 01 section 620 
01 the said Act. 

[Placed in Library. See No. L T 2479/99] 

(2) II copy of the Visvesvaraya Iron and Steel Limited 
and Steel Authority of India Limited 
(Amalgamation) Order. 1998 (Hindi and English 
versions) published in Notification No. 5.0. 
1124(E) In Gazette of India dated the 29th 
December. 1998. under sub-section (5) of Section 
396 of the Companies Act. 1956. 

[Placed in Library. See No. L T 2480/99] 

(3) A copy of the Companies (Central Government's) 
General Rules and Forms (Amendment) Rules. 
1999 (Hindi and English versions) published in 
Notification No. G.S.A. 23(E) in Gazette of India 
datE:d the 12th January. 1999. under sub-section 
(3) of section 642 of the Companies Act. 1956. 

[Placed in Library. See No. L T 2481199] 

Annual Report. Audited Accounts and Review of 
the working of National Institute of Un .. nl 

Medicine, Bangalore etc. for the 
year 1997-98 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALiT 
EZHILMALAI): I beg to lay on the Table--

(1 ) (I) A copy of the Annual Report (Hindi and 
English versions) 01 the National Institute 
of Unani Medicine. Bangalore. for the year 
1997 -98 alongwith Audited Accounts. 

(2) 

(3) 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Institute of Unani Medicine. 
Bangalore. for the year 1997-98. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Plac~d in Library, See No. L T 2482199] 

(i) A copy of the Annual 8mlort (Hindi and 
English versions) of the Central Council for 
Research in Yoga & Naturopathy. New 
Delhi. for the year 1997-98 alongwith 
A~dited Accour!ts. ~ 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Council fot Research in 
Yoga & Naturopathy, New P_~lhi._tqcthe 
year 1997-98.--

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[PJac.~d in Library. See No. L T 2483199] 
f 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) "Onhe 'Nillional Institute 
of Naturopathy, Pune. for the year 1997-
98 alongwith Audite~ Accf)unts. ;0 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment_of the wOr"1<ing 
of the National Institute ~oi· Naturopathy. 
Pune, for the year 1997-98. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(7) 

[Placed jn Library. See No. L T 2484/99] 
I ~ , 

<I) A copy of the A[I~~F.:l1lQ9rt (Hindi and 
English versions) of the Morarji Desai 
National Institute of Yoga, New Delhi. for 
the year 1997-98 alongwith Audited 
~C?!Ints. " - . -

(ii) A copy of the "ieview (Hindi and English 
versions) by the Government of the working 
of the Moraiji Desai National Insmute of 
Yoga. New Delhi. tOI-.&h8 .y.... 1GGi:gs. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library. See No. L T 2485199] 
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(9) 

(10) 

(i) A copy of the Annual Report (Hindi and 

I 

t 
English versions) Of1Ile institute of Post 
Graduate Teaching and Research in 
Ayurveda, Jamnagar, for the year 1997-98 
alongwith Au~~_ Acc.~,:,~!s .... 

A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Institute 01 Post Graduate Teaching 
and Research In Ayurveda, Jamnagar, lor 
the 'year 1997-98. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
al (9) above. 

[Placed in Library. See No. L T 2486/991 

[TranslatIon] 
, . 

Notiflca~ions Under Essential Commodities Act 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMENTATION (SHRI RAM 
NAIK): Sir. I on behalf of Shri Santosh Kumar Gangwar. 
beg to lay on the T able-

(1) 

(2) 

(3) 

A copy 01 the Kerosene (Restriction on Use and 
Fixation of Ceiling Price) (Amendment) Order, 
1998 (Hindi and English versions) published in 
Notification No. G.S.R. 638(E) in Gazette of India 
dated the 23rd October. 1998 under sub-section 
(6) of· section 3 of the Essential Commodities 
Ac!. 1955. 

[Placed in Library. See No. L T 2487/99] 
\ 

~i) A copy of the Annual Report (Hindi and 
English versions) of the Oil Industry 
Development Board. New Delhi, for the 
year 1997-98, alongwith Audited Accounts. \.. 

(ii) A copy of the Review (Hindi and Engl~sh 
versions) by the Government of tha wodling 
of the Oil Industry Development Board, 
New Delhi, for the year 1997-98. 

Statement (Hindi and English versions) s~ing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. L T 2488199] 

NotlflClltlon Under Environment 
ProtltCtlon Act etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): Sir, I beg to lay o~~ the Tabl_ (:,~' 

(I ~I 
(1) A copy each of the following N~ificatic?!~~ (Hindi 

and English versions) under sub-section (2) of 
section 3 of the EnvironiTi8nl (PtotKliOiij'~ 
1986:-

(i) S.O. 334(E) published in Gazette of India 
dated the 20th April, 1998 making certain 
amendments in Coastal Regulation Zone 
published in Notification No. S.O. 114(E) 
dated the 19th February. 1991. 

(ii) S.O. 873(E) published in Gazette of India 
dated the 30th September. 1998 making 
certain amendments In Coastal Regulation 
Zone published in Notification No. S.O. 
114(E) dated the 19th February, 1991. 

(iii) S.O. 1122(E) published in Gazette of India 
dated the 29th December. t 998 making 
certain amendments in Coastal Regulation 
Zone published in Notification No. S.O. 
114(E) dated the 19th February, 1991. 

(iv) S.O. 104(E) published in Gazette of India 
dated the 12th February. 1999 making 
certein amendments In Kerala Coastal Zone 
Management Authority published in 
Notification No. S.O. t001(E) dated the 
26th November, 1998. 

(v) S.O. 825(E) published in Gazette of India 
dated the 17th September, 1998 notifying 
Pachmarhi Region as an Eco·Sensitive 
Zone. 

[Placed in Library, See No. L T 2489/99) 

(2) A copy each of the Notification Nos. S.O. 991(E) 
to S.O. l004(E) published in Gazette of India 
dated the 26th November, 1998 constituting 
National Coastal Zone Management Authority and 
Coastal Zone Manag9men! Authorities for all the 
Coastal States/Union Territories. under sub-
sections (1) and (3) of section 3 of the 
Environment (Protection) Act, 1986. 

[Placed in Library, See No. L T 2490199] 
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(3) 

(4) 

A copy of the 2-T Oil (Regulation of Supply and 
Distribution) Order. 1998 (Hindi and· English 
versions) published in Notification No. G.S.R. 
778(E) in Gazette of India dated the 31 st 
December. 1998. issued under sub-sections (1) 
and (2) of section 3 of the Environment 
(Protection) Act. 1986. 

[Placed in Library. See No. L T 2491/99] 

A copy of the Environment (Protection) (Second 
Amendment) Rules. 1998 (Hindi and English 
versions) published in Notification No. G.S.A. 7 
in Gazette of India dated the 2nd January. 1999. 
under section 26 of the Environment (Protection) 
Act. 1986. 

[Placed \II Library. See No. L T 2492/99] 

(English] 

Notificatil)ns under National Highways Act etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DA. DEBENDRA PRADHAN): 
I beg to lay on the Table-

(1) A copy of the National Highways (manner of 
depositing the amount by the Central Govemment 
with the competent authority for acquisition of 
land) Rules. 1998 (Hindi and English versions) 
published in Notification No. G.S.A. 12(E) in 
Gazette of India dated the 4th January. 1999 
under sub-section (3) 01 section 9 of the National 
Hignways Act. 1956. 

[Placed in Library. See No. L T 2493199] 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
103 of the Major Port Trust Act. 1963:-

(a) (i) ~I)!.'ual Al's;;,ounts of the Jawaharlal Nehru 
Port Trust. Mumbai. for the year 1997-98. 
together with ~!t_ R_epQrt thereon. :'" 

(II) Review by the Govemment of the working 
of. the Jawaharlal Nehru Port Trust. 
Mumbai. for the year 1997-98. 

[Placed in Library. See No. L T 2494199] 

(3) 

(4) 

(b) (i)/' Annual Accounts of the Mumbai Port Trust 
I ferth'a"year 1997-98. together with Audit 

Report thereon. ~ .--
A 

(ii), Review-'?.Y.the~Qy§mmAnl 01 the working 
of the Mumbai .. Port Trust for the year 

, 1997-98. 

Two IItatements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (2) above. 

[Placed in Library. See No. L T 2495199] 
~ . -1 , , 

(i) A copy of the Annual Administration Report 
(Hindi and EnglishversToliS)onne""COChln 
Port Trust. Cochin. for the year 1997-98. , 

,'.: 
(ii) A copy of the Review (Hindi and English 

versions) by the Government of the working 
of the Cochin Port TrusCCochiri: jor Ihe 
year' 1997-98. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library. See No. L T 2496/99] 
~ : ,'0;-

(6) A copy of the following t:!0!ificll!ipns (Hindi and 
English versions) under sub-sectior:!....MLQI. section. 
124 of the Major Port Trust A~t •. !.9p3:-

(i) G.S.R. 525(E) published in Gazette of India 
dated the 26th August. 1998 approving the 
Mormugao Port Employees (Conduct) 
Amendment Regulations. 1998. 

(ii) G.S.A. 603(E) published in Gazette of India 
dated the 7th October. 1998 approving the 
Calcutta Ports Trust Employees (Conduct) 
Amendment Regulations. 1998. 

(iii) G.S.A. 657(E) published in Gazette of India 
dated the 5th November. 1998 approving 
the Cochin Port Trust Employees (HBA) 
Family BenetH Regulations. 1998. 

(iv) G.S.A. 665(E) published in Gazette of India 
dated the 10th November. 1998 approving 
the New Mangalore Port Employees 
(Recruitment. Seniority & Promotion) 
Amendment Regulations. 1998. 
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(v) G.S.R. 666(E) published in Gazette of India 
dated the 10th November, 1998 approving 
the Mormugao Port Employees (Children's 
Education Allowances) Amendment 
Regulations, 1998. 

(vi) G.S.R. 667(E) published in Gazette of India 
dated the 10th November, 1998 approving 
the New Mangalore Port Trust Employees 
(R.S.P.) Amendment Regulations, 1998. 

(vii) G.S.R. 688(E) published in Gazelle of India 
dated the 19th November, 1998 approving 
the New Mangalore Port Trust (RSP) 
Amendment Regulations, 1998. 

(viii) G.S.R. 711(E) published in Gazelle of India 
dated the 30th November, 1998 approving 
the Cochin Port Employees (Conduct) 
Amendment Regulations, 1998. 

(ix) G.S.R. 717(E) published in Gazelle of India 
dated the 3rd December: 1998 approving 
the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 1998. 

(x) G.S.R. 755(E) published in Gazelle of .India 
dated the 18th December, 1998 approving 
the New Mangalore Port Trust (RSP) 
Amendment Regulations, 1998. 

(xi) G.S.R. 777(E) published in Gazelle of India 
dated the 30th December, 1998 approving 
the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 1998. 

(xii) G.S.R. 32(E) published in Gazette of India 
dated the 14th January, 1999 approving 
the New Mangalore Port Trust Employees 
(RSP) Amendment Regulations, 1999. 

(xiii) G.S.R. 38(E) published in Gazette of India 
dated the 15th January, 1999 approving 
the Mumbai Port Trust Employees (Leave) 
Amendment Regulations, 1999. 

(xiv) G.S.R. 42(E) published in Gazette of India 
dated the 21st January, 1999 approving 
the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 1999. 

(xv) G.S.R. 43(E) published in Gazette of India 
dated the 21st January, 1999 approving 
the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 1999. 

(xvi) G.S.R. 84(E) published in Gazette of India 
dated the 10th February, 1999 approving 
the Amendment to New Mangalore Port 
Trust Employees (Recruitment, Seniority 
and Promotion) Regulations, 1999. 

(xvii) G.S.R. 86(E) published in Gazette of India 
dated the 10th February, 1999 approving 
the Amendment to New Mangalore POlt 
Trust (Recruitment, Seniority and 
Promotion) Regulations. 1999. 

(xviii) G.S.R. 87(E) published in Gazelle of India 
dated the 10th February, 1999 approving 
the Amendment to New Mangalore Port 
Trust (Recruitment. Seniority and 
Promotion) Regulations, 1999. 

(XIX) G.S.R. 88(E) published In Gazette of India 
dated the 10th February, 1999 approving 
the Amendment to New Mangalore Port 
Trust (Recruitment. Seniority and 
Promotion) Regulations, 1999. 

(xx) G.S.R. 89(E) published in Gazette of India 
dated the 10th February, 1999 approving 
the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendments Regulations, 1999. 

(xxi) G.S.R. 9O(E) published in Gazette of India 
dated the 10th February, 1999 approving 
the Amendment to New Mangalore Port 
Trust (Recruitment. Seniority and 
Promotion) Regulations. 1999. 

(xxii) G.S.R. 110(E) published in Gazette 01 India 
dated 15th February. 1999 approving the 
Amendment to Visakhapatnam Port Trust 
Employees (C1assihcation, Control and 
Appeal) Regulations, 1999. 

(xxiii) G.S.R. 122(E) published in Gazette of India 
dated 18th February, 1999 approving the 
Amendment to Cochin Port Trust 
Employees (Recruitment, Seniority and 
Promotion), Regulations, 1:199. 

[Pieced in Library, See No. L T 2497199) 
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(7) A copy of the Notification No. G.S.R. 411 (E) 
(Hindi and English versions) published in Gazette 
01 India dated the 24th July, 1998 containing 
Corrigendum to the Notification No. G.S.R. 345(E) 
dated the 15th June, 1998 issued under 
section 6 of Ihe Indian Ports Act, 1908. 

[Placed In Library, See No. L T 2498/99] 

12.02 hrs. 

RESIGNATION BY MEMBER 

{English! 

MR. DEPUTY SPEAKER: I have to inform the House 
Ihat hon. Speaker has received a letter dated 25th 
February, lD99 Irom Shri Ashok Gehlot, an elected 
Member from Jodhpur Parliamentary Constituency of 
Rajasthan. resigning Irom membership of Lok Sabha. 

HOI1. Speaker has accepted his resignation with effect 
lrom 4th March. 1999. 

12.03 hrs. 

NATIONAL TRUST FOR WELFARE OF 
PERSONS WITH AUTISM, CEREBRAL 

PALSY, MENTAL RETARDATION 
AND MULTIPLE DISABILITY 

BILL· - Introduced 

[[ngllsh/ 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): I beg to move for leave to Introduce 
a Bill 10 provide for Ihe constitution of a Trust for the 
Welfare of Persons with Autism, Cerebral Palsy, Mental 
Retardation and Multiple Disability and for matters 
connecled therewith or incidental thereto. 

MR DEPUTY SPEAKER: The question is: 

'That leave be grantod 10 introduce a Bill to provide 
for the constitution of a Trust for the Welfare of Persons 
with Aulism. Cerebral Palsy, Mental Retardalion and 
Multiple Disability and for matters connected therewith or 
incidental thereto. 

The motion was adopted. 

SHRIMATI MANEKA GANDHI: I introduce·· the Bill. 

Publlshen In Ihl' GB7elle of India Extraordinary Part·lf, 
Section 2 dated ~.3.99 

•• Introduced with the recommendations of the President. 

{English] 
, \'f' '. 

,"",' / 
~.... .. 
".-' 

STATEMENT BY MINISTER 
.. -' .. --

Revocation of President's Rule In Bihar / ( !;)~ " 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Sir, with your kind permission, I have to make 
a brief announcement. 

The Cabinet met this morning and decided to 
recommend to the Rashtrapati Ji, the revocation of 
President's Rule in Bihar. The President is out of station 
today and will be returning to Delhi tonight. All formalities 
in respect 01 revocation will be carried out after his return. 
... (Interruptions) 

MR. DEPUTY SPEAKER: It is very unb?coming 01 
Members. 

. .. (Interruptions) 

{English] 

SHRI INDRAJIT GUTA (Midnapore): I was only 
seeking your guidance or rather seeking to get information 
from the Chair. We were told that the former Minister of 
Parliamentary Affairs, Shri Madan Lal Khurana, who has 
resigned had Informed the Chair that he wanted to make 
a statement In the House about the grounds of his 
reSignation. I believe. il any Member expresses that desira. 
he should be permitted to do so. I would like to know 
what has happened to that matter. It has not been listed 
in the Business .... (Interruptions) 

SHRI SHARAD PAWAR (Baramati): The former 
Minister of Parliamentary Affairs, Shri Madan Lal Khurana, 
had reSigned on the grounds of prinCiples and not for 
any personal benefit. He had a principled opposition to a 
stand taken by the Government. We would like to know 
whether he had given any notice to the han. Speaker to 
makE! a statement in this House. It is because if he 
wants to make any statement, he should seek the 
permiSSion from the hon. Speaker and he has to submit 
a statement. We would like to know whether that 
statement was submitted to the han. Speaker and if so, 
then, I do not know, how it can be quietly retumed to 
him. When it is in the ~ossession of the House, then the 
House has the right to know as to what has happened 
to that statement. 
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(Translation] 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Deputy Speaker, Sir. we have come to know that Khurana 
Saheb wants to make a statement but the entire cabinet, 
Including the Home Minister, has threatened him and 
asked him to refrain from such an act. He is not being 
allowed to speak out. Democracy is being murdered. I 
request YOll to call Khurana ji here and allow him to 
make the picture clear on this issue ... (Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Deputy Speaker. Sir, therE' IS provision under laws. He 
may please be asked to make his statement. 

SHRI MULA YAM SINGH YADAV: Better you call him 
III your chamber . ... (lnterruptions) Mr. Deputy Speaker, 
Sir. the main pOint is that the House should know as to 
what he wanted to say? May I know or 10 why no 
attention IS being paid to Ihls matter? It was included in 
the agenda ... (/nterruptions) You may call him to your 
ch'Hnber. He has given a notice to you for making his 
statement .. (Interruptions) 

{Eni/flsh} 

SHRI INDRAJIT GUPTA: This is not a secret matter. 
! do not a9ree with Shn Mulayam SlI1gh Yadav. that he 
should be called to your Chamber. 

SHRI SOMNATH CHATTERJEE (Bolpur): He should 
make the statement . ... (Intorruptions) 

SHRI INDRAJIT GUPTA: He was the Cabinet 
Mlilister. He should be permitted to ma~e the statement 

he wants to. .. (Interruptions) 

MR. DEPUTY SPEAKER: SIH! Somnath Chatterjee, 
you have already raised the matter ... (lnterruptions) 

{Translation] 

SHRI AJIT JOG I (Raigarh): You need not feel scared 
of him. we are With hlm. .. (lnterruptlo/Js) 

{English] 

MR. DEPUTY SPEAKER: I beheve, Shri Madan Lal 
Khurana, is present in the House now. He is a seni.or 
Member and was the Minister of Parliamentary Affairs 
and Tourism. He was a member of the Cabinet also. 
Nobody prevents him from making a statement if he wants 
to make a statement. 

... (Interruptions) 

(Translation] 

SHRI MOHAN SINGI-I (Deona): It was included in 
the Friday's agenda . ... (Interruptions) 

(English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, is it a 
fact that Shri Madan Lal Khurana has sent a copy of the 
statement which he wanted to make in the 
House? ... (Interruptions) It was listed in Friday's List 01 
Business. ...(Interruptions) 

MR. DEPUTY SPEAKER: Hon. Member has not given 
any statement. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I cannot insist him to make 
a statement. 

... (Interruptions) 

{Translation] 

MR. DEPUTY SPEAKER. Please keep quiet lor a 
minute. 

... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Hon. Member had gIVen a 
notice, but not a statement as to what he wants to say 
in the House. 

... (Interruptions) 

SHAI BASU DEB ACHARIA It was listed for Friday . 
... (Interruptions) 

MA. DEPUTY SPEAKER. It might hS'Je been 
withdrawn with the consent 01 the House. 

... (InterruptlOns) 

SHAI AAJESH PILOT (Dausa): No, No. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Stlri Madan Lal Khurana 
is in the House and he is hearing everything. II he wants 
to make a statement. he can give a notice. 

... (Interruptions) 
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MH. DEPUTY SPEAKER: I cannot insist or compel 
any hon. Member to make a statement. 

... (lnte"uptions) 

MR. DEPUTY SPEAKER: Can I insist Shri Lalu 
Prasad to make a statement here? 

... (Interruptions) 

SHRI INDRAJIT GUPTA: Sinco he is present in the 
House he can either confirm or deny what you have just 
stated Irom the Chair, namely that he gave the notice 
and that he wants to withdraw it. He can say that. 
... (lnte"uptions) 

[Translation] 

MR. DEPUTY SPEAKER: Notice must have been 
include with his stalement which he lailed to give. 

... (Interruptions) 

{English! 

SHRI RAJESH PILOT: It was listed in the Business. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Khurana is presenl in 
the House. II he wants to make any statement, he ca .... 
make the statement. 

... (Inte"uptions) 

[Translation] 

MR. DEPUTY SPEAKER: I cannot insist him to make 
the statement. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (Garhwal): Mr. Deputy Speaker, Sir, what happened 
to the issue 01 bogus voting in the matter 01 Bihar? 
Kindly, lei the house know about that issue . 
... (I,..,terruptIOI1S) 

[English] 

MR. DEPUTY SPEAKER: I have called Shrimati 
Geeta Mukherjee. 

... (Interruptions) 

SHRIMATI GEETA MUKHERJEE (Panskura): Sir, it 
is the 8th 01 March today. I do not know how many 01 

our coll'3agues know that it is an International Women's 
Day. II they know it...(lnterruptions) 

SHRI SOMNATH CHATTERJEE: Mr. Deputy Speaker, 
Sir, it is a vory serious matter ... (lnterruptions) 

MR. DEPUTY SPEAKER: I have called Shrimati 
Geeta Mukerjee . 

SHRI SOMNATH CHATTERJEE: With your kind 
permission, she has agreed to speak after me. 

SHRI RAJESH PILOT: You must clarify it. Since this 
was listed on Friday's List of Business, it has become 
the property 01 the House. Now he should either withdraw 
it giving reasons thereto or makes the statement. 
... (Interruptions) 

MR. DEPUTY SPEAKER: I will verify it and oC! you 
know about it tomorrow . 

SHRI P. SHIV SHANKER (Tenali): Sir, I am on a 
point of order. I would like to read Rule 199(2). 

[Translation] 

SHRI PRABHU DAYAL KATHERIA (Ferozabad): Mr. 
Deputy Speaker, Sir, this House want to know 
. .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I have already said that I 
will give my ruling tomorrow. 

SHRI P.SHIV SHANKER: Sir, Rule 199(2) says: 

"A copy 01 the statement shall be lorwarded to 
Speaker and the Leader 01 the House at least one 
day in advance of the day on which it is made." 

So, it is listed in the Business of the Day only when 
a copy 01 the statement is supplied to the Speaker. It 
means that a copy 01 the statement was supplied to you, 
otherwise it could not have been thare in the Friday's 
List 01 Business ... (/nterruptions) 

MR. DEPUTY SPEAKER: May I react to it? 

SHRI MOTILAL VORA (Rlljnand Gaon): Shri Khurana 
is sitting in the House. We can ask him as to whether 
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Ile is withdrawing it or not. Since it has been listed in 
the list of Business, he should withdraw il...(lnterruptions) 

MR. DEPUTY SPEAKER: I have already said that 
according to my information, though he has given a notice, 
tile statement was not enclosed with it. I will come back 
to the House tomorrow. 

'" (Interruptions) 

MR. DEPUTY SPEAKER: Why are you raising it 
again? 

... (Inte"uptions) 

(7 (anslation] 

'SHRI LALU PRASAD (Madhepura): Mr. Deputy 
Speaker, Sir, you may kindly, listen to us. 

(English} 

MR. DEPUTY SPEA~ER: I have now called Shrimati 
Geeta Mukherjee. 

SHRI SOMANTH CHATTERJEE: Sir, she has agreed 
to give me the time . ... (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): Sir, while the 
hon. Member has quoted one part of the rule, he has 
suppressed the other part ... (/nterruptions) You had given 
him the opportunity to quote the Rule. I am also quoting 
the same Rule. Why are you not allowing me to quote? 

MR. DEPUTY SPEAKER: Please resume your seat. 
I have already given my ruling. 

[Translation} 

SHRI ASHOK PRADHAN (Khurja): Mr. Deputy 
Speaker. Sir, when these people quoted the rule, you 
hstened to them. Now, Shri Swain is quoting a rule, kindly 
listen to him a:so. 

[English] 

SHRI KHARABELA SWAIN: Sir. I am also on a point 
of order. I would also like to quote the same Rule 199. 
The hon. Member has quoted Rule 199(2) and I wisfi to 
quote Aule 199(3) which says: 

'There shall be no debate on such statement. But 
after it has been made, the Minister may make a 
statement pertment thereto." 

So, the hon. Member did not quote part (3) of Rule 
199 which says that the Minister mayor may not make 
the statement. 

MR. DEPUTY SPEAKER: You are talking about the 
statement. I have given my ruling. There is no point of 
order. 

. .. (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Sir, may I 
take a minute? 

SHAI AJIT KUMAR PANJA (Calcutta North·East): 
How can he speak like this? Three times the Chair has 
called the name of Shrimati Geeta Mukherjee. 

SHRI SOMNATH CHATTERJEE: I have taken her 
permission. 

SHAI AJIT KUMAR PANJA: Under which rule you 
would like to speak? 

SHRI SOMNATH CHATTERJEE: Sir, if they are 
feeling upset. I will speak after her. 

SHAIMATI GEETA MUKHERJEE: Hon. Deputy 
Speaker, Sir, I am sorry that on such an occasion some 
hullabaloo has tallen place. 

MR. DEPUTY SPEAKER: You can expect 'zero hour' 
in this kind of commotion. i ~ \ 

12.20 hrs. . .... - -
RE: INTERNATIONAL WOMEN'S DAY AND 

WOMEN'S RESERVATION Bill 

{English} 

SHRIMATI GEETA MUKHERJ~.E (Panskura): Sir, 
today Is··8th MaTCh, i.e .. the International Women's Day. 
So, I believe that our Partiament. first of all, will extend 
its feelings of solidarity to the women all over the wortd 
who are fighting for the right causes. 

Secondly, today .. number of semmars. rallies and 
many things like that are being held all over India in 
which women are demanding many things, apart from 
recent demands for bringing down the prices of essential 
commodities, for stopping atrocities on minorities, for 
building strong national integrity by fighting communalism 
in different forms, etc. These rallies and seminars are 
raising the demand of passing the 84th Constitutional 
Amendment Bill for providing one· third reservation of seats 
for women in Lok Sabha and Legislative Assemblies. 
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Sir, I draw your attention and through you of the 
Government and Members of Parliament belonging to all 
political parties to the demand of the women all over the 
country to take up the same Bill in this very Session 
itself. G .~ , .. , 

""" ' 
SHRI I.K. G,UJRAL, . ..(Jalandhar): Sir, the han, lady 

mem-ti'~;-has- d~awn attention rightly of the House to the 
8th of March being an extremely important day in our 
national life. I want to create an impression positively 
that this is not thl'! demand only of women of India. It is 
a demand of all democrats of India that the women must 
get their due in Parliament and Legislative Assemblies, 
i.e., 33 per cent reservation, The issue that my worthy 
friend has raised, I want to join my voice with that and 
I hope that that voice will go unanimously from this House 
that this matter deserves attention so far as women's 
empowerment is concerned. Women are playing very vital 
role in our national life. Therefore, we are all for it and 
we stand with them. Women must be made to play a 
role In our national life and political life, 

MR. DEPUTY SPEAKER: Now, Shrimati Krishna Bose 
Will speak. 

MR. DEPUTY SPEAKER: I am on my legs. 

[TranslatIOn] 

SHRI MULAYAM SINGH YADAV (Sambhal): I will 
also speak on it. This IS our matter . ... (Interruptions) 

MR DEPUTY SPEAKER: I will give you a chance 
but do not speak like that. 

... (lnterruptions) 

SHRI MULAYAM SINGH YADAV: If you do not allow 
me to speak, expoll me . ... (lnterruptions) 

[English] 

MR DEPUTY SPEAKER: Please do not do that. You 
are a semor member. You are a leader. If you behave 
like this, how can I control the House? 

[Translation] 

MR. DEPUTY SPEAKER: Mr, Mulayam I am telling 
you that Smt. Krishna Bose has given a notice and her 
name IS in the list, therefore she will speak first. 

... (Interruptions) 

SHRI MULAYAM SINGH YADAV: We are agitating 
over this issue, ... (lnterruptions) He has been a Prime 
Minister therefore he will be called, we are 
not? ". (Interruptions) 

MR. DEPUTY SPEAKER: You are a senior leader. 
Did I never give you a chance? 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Mulayam Singh, what 
are you saying like this. Whether I said that I will not 
give you a chance to speak? 

... (Interruptions) 

You can not compel. You should know how to 
behave, you are a senior leader. Did I not give you a 
chance, I will give you a chance. You do not behave like 
this. 

... (Interruptions) 

SHRI LALU PRASAD (Madhepura): These are the 
people who want Rabri Devi's ouster. How they will give 
priority to women. We do not agree to this till the priority 
will not be given to backward cl.asses and the 
minorities ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I call Shrimati Krishna Bose 
to speak. 

SHRIMATI KRISHNA BOSE (Jadavpur): Mr. Deputy 
Speaker, may I ask my male colleague to hear 
me? ... (lnterruptions) 

MR. DEPUTY SPEAKER: She has given notice. 

SHRIMATI KRISHNA BOSE: Mr. Deputy Speaker, first 
of all, I want all my male colleagues to cooperate to at 
least listen to what I have to say. Shri Gujral has said 
that this Parliament and all democrats are supporting us 
but I am sorry to say that I feel that this Parliament is 
a male club and I feel like an unwanted intruder in a 
male club. I have that feeling as I stand here. I cannot 
even speak here. May I speak, Sir? Well, that is my 
feeling, ... (Interruptions) 

SHRI BUTA SINGH (Jalore): Sir, she has to withdraw 
those words, You cannot allow those words to go on 
record .. , (Interruptions) 
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SHRIMATI KRISHNA BOSE: OK. I am sorry. Shall I 
noVi say what I have to say? ... (lnterruptions) 

MR. DEPUTY SPEAKER: Please lei me know whal 
are the words which she has used. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Mulayam S.ngh Yadav, 
kindly listen to me. Please sit down. 

... (Interruptions) 

(Translation] 

SHRI BUTA SINGH: Mr. Deputy Speaker, Sir, the 
House has objection on it...(lnterruptions) 

SHRI MULAYAM SINGH: Mr. Deputy Speaker, Sir, 
whal will you listen from them. they are the people who 
deceive ... (Interruptions) 

[EnglIsh! 

SHRI BUTA SINGH: Sir, this is disgrace and 
disrespect to the Parliament...(lnterruptions) 

SHRIMATI KRISHNA BOSE: I am sorry if I have 
hurt anybody. But seeing the way things were going on, 
that was my feeling . ... (Interruptions) 

[Translation! 

SHRI MULAYAM SINGH YADAV: We have listened 
too rnuch ... (lnterruptions) 

MR. DEPUTY SPEAKER: You will also be listened. 
Let him complete her speech. 

... (Interruptions) 

MR. DEPUTY SPEAKER: You are a senior leader, 
why do you stand up when some(lne's speech is going 
on. this is not a proper way. 

SHRI LALU PRASAD: Sir, when you stand up we 
feel frightened ... (Interruptions). They. £Ire 
rioteers ... (/nterruptions) They are ant. Daltt, anti 
minorities ... (Interruptions) 

MR. DEPUTY SPEAKER: Order please. 

... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

. .. (Interruptions), 

MR. DEPUTY SPEAKER: Please take your seats. 

...(Interruptions) 

SHRIMATI KRISHNA BOSE: How can I say anything? 
If nobody is listening to me, then I can not say 
anything ... (Interruptions) 

{Translation] 

SHRI LALU PRASAD: Sir, when you stand up we 
leel lrightened ... (Interruptions) 

MR. DEPUTY SPEAKER: Now, what are you doing? 

... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Shri Rawale, let her be 

heard. 

SHRIMATI KRISHNA BOSE: I want to draw the 
attention 01 the Houae to one or two important points. 
Today is Women's Day, as Shrimati Geeta Mukherjee 
has already said. 

I know that the Government is considering a National 
Policy for Women which IS under consideralion of 
the Cabinet for quite sometime. Today, I would demand 
to know what they want to do with it. This is my firs' 
point. 

Secondly, three years back, I stood here. ~., the same 
place, and asked the lhen Prime Minister. Shri Deve 
Gowda as to when the Bill for giving 33 per cent 
reservation to women wIH come and be paased. The 
Prime Minister promised that in that very Se .. ion itself, 
in earty 1996. II would be P8l88d. Now. three years 
have puaecI. Much waler has flown down the Ganges . 

"Not ,ec:ordMI. 
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We have seen Prime Ministers coming and going. The 
people have elected a new Lok Sabha. I want to know 
when this amendment is coming and when shall we have 
our proper place in the policy-making arena. I tell this 
because we feel extremely neglected. I have expressed 
my feeling although it was strong. But the way people 
were behaving, I had to say that I felt like an unwanted 
person ... (Interruptions) I want to know the reaction 
of the Government on these two counts. What is 
happening to the National Policy for Women and what is 
happening to the Amendment which was due to be 
passed already? 

PROF. A.K. PREMAJAM (Badagara): Sir, I have given 
notice to raise an important issue ... (lntsrruptions) 

MR. DEPUTY SPEAKER: will come back to you. 

[Translation] .' ~. 
I." 

SMT. BHAVNA DEVRAJBHAI CHIKHALIA 
(Junagadh'i:'-H~~'bl~- Deputy Speaker, Sir, today is 8th 
March, which is the International Women's Day and the 
manner in which Shri Laloo and Shri Mulayam Singh 
have behaved in the House. is not good. You say that 
Sml. Rabri Devi is a women, we acknowledge this and 
if any women runs the good administration than she is 
appreciated and acknowledged by the entire country but 
if she is not a good administrator nobody appreciates 
and acknowledges her. 

Mr. Deputy Speaker. Sir, today on the occasion of 
the International Women's Day, I extend my greetings to 
the Hon'ble Prime Minister, Shri Atal Bihari Vajpayee on 
behalf of all women because under his leadership a 
number of decisions have been taken or are being taken 
for the welfare of women which have enabled the women 
of this country to lead respectable life. I would like to 
pay my compliments to Atalji for taking a positive view 
on the establishment of Women Development Bank for 
making the women economically self-sufficient, 
Implementing incentive scheme for women entrepreneurs 
and prOViding .,art time jobs to women. I really eppreclate 
him for this good cause. 

Mr. Deputy Speaker, a Bill for prOViding 33 percent 
reservation to the women was introduced in this House 
lew mcnths ago but it has not been passed so far. 
Theretore, on the occasion of the International Women 
Day I would request all my Hon'ble colleagues to pass 
thiS Bill unanimously. 

[English] 

PROF. A.K. PREMAJAM: Sir, I may be permitted to 
speak especially on this day, the Eighth March, the 
International Women's Day ... (lnterruptions) 

MR. DEPUTY SPEAKER: All the Male Members are 
also eager to contribute. Why are you opposing? 

.. \ .~ ... (lnterruptions) . ~ 
PROF. A.K. PREMAJAM: Han. Deputy Speaker, Sir, 

I may bepermitted to bring to the attention of this august 
House and the entire nation a matter of grave concem 
and of great importance. 

In the Fifth National Games held at Imphal, Manipur, 
a very cruel, inhuman and unsportsman like treatment 
was meted out to the Kerala Team. By means of 
manipulations, the Kerala Team was deprived 01 not only 
the prestigious Raja Balendra Singh Trophy but also 
natural justice ... (lnterruptions) 

SHRI TH. CHAOBA SINGH (Inner Manipur): This is 
a wrong report ... (lntsrruptions) 

PROF. A.K. PREMAJAM: I have. every right to say 
this on behaH of the Govemment of Kerala and the people 
01 Kerala. I have given notice ... (lntsrruptions) I have every 
right to speak on this subjecl. Nobody can prevent me 
except the ruling of the hon. Deputy Speaker. Sir, shall 
I proceed? 

MR. DEPUTY SPEAKER: Yes. 

PROF. A.K. PREMAJAM: The Kerala Team was 
deprived 01 not only the prestigious Raja Balendra Singh 
Trophy but also natural justice. The theme 01 all games 
is unity, peace, cooperation and goodwill. But at Imphal, 
at the last stage, when the whole world knew that Kerala 
would bag the prestigious Trophy, the Kerala Men's 
Handball Team was prevenled from playing. It is not 
only that but all efforts were made to disqualify them. 
But a Technical Committee qualified them. But at the 
last minute they were removed from the field at the point 
01 a gun ... (lntsrruptions) 

SHRI TH. CHAOBA SINGH: This is a wrong report. 

PROF. A.K. PREMAJAM: It is true. " has come in 
all the national dailies. If you have not come across it, 
it means that you do not read il. It has come in the 
dailies. If you have not come across it, it means that you 
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do not read it. It has come in the dailies. It is true. From 
the very beginning, we have established all norms in the 
sports field. 

Contrary to Olympic norms, sportsman spirit and 
natural justice, at the last moment, rules were also 
changed. . .. (Interruptions) 

MR. DEPUTY SPEAKER: No interruptions, please. 

... (Interruptions) 

PROF. AK PREMAJAM: They were prevented from 
participating. (Interruptions) We are deprived of our rights. 
... (lnterruptions) This has come in all the national dailies. 
... (lnterruptions) 

MR. DEPUTY SPEAKER: Do not interrupt the hon. 
Member. 

... (Interruptions) 

PROF. A.K. PREMAJAM: Medal tally was used to 
count the pOints. Our boys were allowed to play hand 
ball game. If they were not prevented at gun point, they 
would have definitely bagged the prize. On behalf 01 the 
people 01 Kerala and on behalf 01 all sports loving persons 
and on my own behalf, I very strongly protest and request 
the Government to take action in this regard. 

(Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, Sir, I would request you not to get annoyed. 
Don't be tense ... (lnterruptions) 

MR. DEPUTY SPEAKER: There must be some 
tension during zero hour. ':' .. 

''':' 

SHRI MULAYAM SIN~.H YADAV: Mr. Deputy 
Speake;:Sir,ori the occasion of the International Women's 
Day I congratulate the women of India and the entire 
world. They should get their rights and make progress 
and development. So lar as the reservation 01 women is 
concerned, I am 01 the view that we should not make it 
a debatable Issue. When the International women's Day 
is being celebrated all over the world, I entend my warm 
greetings to them. We should not make it a debatable 
issue. So far as the reservation for women is concerned, 
we met the Hon'ble Prime Minister twice. Our intention is 
very clear that the present Bill will not provide equal 
justice to minorities especially the Muslims the down 
trodden and the backward classes. They will be exploited 

and lead disgraceful lile, therefore, it is my opinion that 
the present Bill should be amended to provide reservation 
to minonties, downtrodcien and minorities especially the 
MusHm women on the besis of their population. 

Secondly, I would remind this august House that our 
Party i,e, Socialist Party of India has pursued the 
women's reservation policy of U.K. and U.S.A. not only 
today but since 1954. Even in the Parliaments of U.S.A. 
and U.K. not more than 9 percent illiterate women heve 
got elected. The illiterate women especially of the 
downtrodden, poor and subdued classes can not get 
etected in the Parliament as per this present Bill, I am 
not in the favour of providing 33 percent reservation to 
women, it should be reduced. It should not be more 
than 10 percent. 

Shri Gujral Sahib was just speaking. When he was 
the Prime Minister at that time also we strongly opposed 
this Bill. .. (lnterruptions) You are well aware of this fact 
that the UDF Govemment 01 the Prime Minister Shri H.D, 
Devegowda, also tried to Introduce this Bill end at that 
time also we opposed this Bill. Therefore, I want that 
until and unless provision is made to make reservation 
lor Muslims, backward classes, down-trodden and 
minorities even though they may be Christians. this Bill 
should not be introduced. The study conducted so far 
that an amendment would be made, that amendment can 
not be brought about. That is deceit and cunningness. 
T here is no provision in the constitution for the minorities 
and backwards. Even if we make an amendment, ita 
implementation is doubtful. You tell us because your 
yourself have been sufferer. 

Today there is not Muslim M.P, from half of India. 

Today there is not even a single Muslim M.P. from 
half of India - Gujaral, Rajesthan, Mahareshtra, Madhya 
Pradesh, Punjab, Haryana, Himachal Pradesh etc. 
... (lnterruptions) We .re of the opinion that thil bill Ihould 
not be introduced. ...(Interruptions) Due to beaurocracy 
the seat would be felerved to humiliate each other on 
forming the Government by other party. We are of the 
view that lis right should be given to the party but not 
to the election Commission. The party should get tha 
right to decide regarding reservation and how much 
reservation is to be given to the women. There Ihould 
be a provision that a party not effecting this reservation 
sholdd be derecogniaed. Election Commission lhould not 
get the right to reservation, It II our opinion. We would 
oppose the biil al long es !t il not amended. 

(English] 

SHRI SOMNATH CHATIERJEE: Sir, I would like to 
apeak. Pie ... allow me . ... (Interruptions) 
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[Translation] 

SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. Deputy 
Speaker, Sir. my name is also in the lis!. ... (Interruptions) 
" debate continues this way ... {lnterruptions) I have been 
giving notice for zero hour for the last ten 
days ... (Interruptions) 

SHRI GAURI SHANKAR CHATURBHUJ BISEN 
(Balaghat): Mr. Deputy Speaker, Sir, My name has not 
been called during zero hour for the last one 
week ... (Interruptions) you please give your 
ruling ... (Interruptions) 

MR. DEPUTY SPEAKER: I have called him I will 
call you too. You please be seated . ... {lnterruptions) 

... (Interruptions) 

[English] 

MR DEPUTY SPEAKER: Will you please resume 
your seat? 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Gopal. I have called 
him. 

( 5' 
&HRI. SOMNATH CHATIERJEE: I wholly endorse 

what Shrimati Geeia Mukherjee lias said on the floor of 
the House. This is an important day. There are many 
many issues concerning women. And it needs the support 
01 the entire country. Obviously. the House. representing 
the country. should express its views very articulately 
and very seriously and action should be taken. 

With regard to the Reservation Bill. we know that 
different parties have different views. I am entitled to 
hold my view that it should be passed as it IS framed. 
Let the parties. respectively. express their views. The 
House will have to take a decision at the appropriate 
time. Therefore. this is not the occasion. I am not trying 
here to take the House in saying why it should be passed 
as it is. 

The very Important issue today is that the question 
01 our women in this country is very important as also 
the question of parliamentary democracy in this country. 
What has happened in Bihar? What action was taken by 
this Government? The Proclamation was brought here 
With great bravado and with great gusto. it was passed. 
What was not represented? It represents the views of 
the people of this country as " under the Constitution, 
the Rajya Sabha has no relevance. Therefore, today, 
knOWing all the time that they have no majority in the 

House - in Rajya Sabha. they cannot get it passed -
they have been spreading all sorts of feelers and going 
to court for taking action. Even the Prime Minister had to 
go and invite the Leader of the Congress Party. 
... (Interruptions) I have a right to say. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): Sir, 
what is this? ... (Interruptions) 

SHRI SOMNATH CHATIERJEE: This Government 
has run away like a cringing coward ... (lnterruptions) 

[Translation] 

SHRIMATI SUMITRA MAHAJAN: Mr. Deputy 
Speaker. Sir, I want to know whether this issull is in 
discussion ... (Interruption) 

[English] 

SHRI RAM NAIK: Does it pertain to the issues of 
women? We never objected to speaking relevantly. 
... (Interruptions) He has to confine himself to the subject. 
...{lnterruptions) How can he transgre.ss the subject? 
... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Somnathji, please 
speak on the subject. 

SHRI RAM NAIK : Sir. what is this? 

... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Therefore, it was a 
black day for the parliamentary democracy in this country. 
... (Interruptions) 

... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Sir, this Govemment 
has run away. We want to condemn the anti-democratic 
attitude of this Government. ... (Interruptions) They should 
resign if they have any prestige . ... (Interruptions) 

SHRI AJIT KUMAR PANJA: You did not properly 
cooperate ... (Interruptions) 

[Translation] 

SMT. BHAVNA KARDAM DAVE (Surendranagar): 
Ladies are being ridiculed on Women's day today. They 
&peak this way on the subject. ... {lnterruptions) 
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[English] 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
have given a notice . ... (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Varkala 
Radhaknshnan. will you please resume your seat? 

... (Interruptions) 

SHRI RAJESH PILOT (Dausa): Mr. Deputy Speaker, 
Sir. I appeal to you that a few minutes back there was 
a discussion on Shn Madan Lal Khurana's statement and 
I supported a view of my colleague from this side that it 
had been listed in the List of Business on Friday. So, I 
supported the cause. But I just checked up the List of 
Business of Friday and it was not listed on that day. So, 
I appeal to you to withdraw my comment because it is 
il reflection on the Secretariat. So. that comment because 
it IS a reflection on the Secretariat. So, that comment 
must be Withdrawn from the record . ... (lnterruptions) 

MR DEPUTY SPEAKER: Lei me dispose of that 
Illillter. I have mentIOned In the House that I would come 
hilck to you tomorrow. Now. the position is this. He has 
all eady rnfmtioned ... 

... (Interruptions) 

[Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, Sir, Please listen. It is a diHerent issue. What 
a senior leader like hon'ble Somnath Chatterjee has said, 
is a serious matter. Murder of the Constitution has been 
narrowly averted and the full time of the House went in 
vain. 

MR. DEPUTY SPEAKER: What IS this? What are 
you talking about? 

... (Interruptions) 

SHRI MULAYAM SINGH YADAV: The real Issue IS 
this. 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on 
record. 

... (Interruptions)' 

MR. DEPUTY SPEAKER: Shri Mulayam Singh Yadav, 
thiS IS not Ihe way. Nothing will go on record. 

... (Interruptions)' 

. _--_._-------
'Not recorded 

SHRI INDRAJIT GUPTA (Midnapore): Mr. Deputy 
Speaker, Sir, I want to know from you as to who is to 
be held responsible fur this waste of time of the Loll 
Sabha and waste of expenditure of the Lok Sabha, which 
was perpetrated here by the Government knowing full 
well that it is no use of getting it paased here beeaU88 
it will be defeated there. They should explain as to why 
they brought it here in the first place. It is only waste of 
time and waste 01 money of the HOUle. Sir, this 
Government is the most responsible Government. 
... (Interruptions) 

SHRI SOMNATH CHATTERJEE: It is a disrespect to 
the Lok Sabha . ... (Interruptions) 

MR. DEPUTY SPEAKER: Now, I call Shrimali Sumitra 
Mahajan to speak. 

... (Interruptions) 

[Translation] 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALlA: Yuu 
please sit down, lady members are speaking. 

SHRIMATI BHAVNA KARDAM DAVE: Please, have 
some respect lor women alleast on this day 
. .. (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: I have called Shrlmati 
Sumitra Mahajan to speak. Nothing will go on record 
except what Shrimati Sumilra Mahsjan says. 

... (Interruptions) • 

MR. DEPUTY SPEAKER: What is going on here? 
Please ask this member to go to his seat. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Order please. 

[Translation] __ ·,1 
SIiRIMATI SUMITRA MAHAJAN: Mr. Deputy 

Speaker, j' a'in-ieeling a bit pained. We learn the rules 
Irom senior members like Shri Somnath DaCJa. I assumed 
that he is on his legs in support 01 Glta Didi on 
International Women's Day, but I felt sorry on the way 
things went because we leam from them . ... (lnterruptions) 
The way he initiated discussion on the Minister's speech 
was not appropriate . 

I don't feel that we should talk of respect towards 
women today only because it is International Wornen's 
Day today. There should have been a detailed discussion 
on the Issue. But, the way discussion is being Interrupted 
shows the sorry state of aHairs . 

°Not recorded. 
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Mr. Deputy Speaker Sir, I would like to thank the 
hon. Prime Minister on the occasion of Women's Day for 
having respect for women. He declared free education 
upto higher levels for women keeping in view to make 
them educated and wise. Not only this, a thought for 
vocational training was also put forward. I would like the 
Govemment to bring forward some scheme in this regard. 
Likewise, this House has discussed our Prime Minister's 
concern for the self-respect and safety of women. In this 
context, the matter of concern is injustice done to women 
and motherhood in the event of clashes between two 
castes. I would like to thank hon. Prime Minister and 
hon. Home Minister for mooting a proposal of capital 
punishment to the rapists. I would like to request to 
deliberate upon the laws pertaining to women welfare 
and bring necessary amendments. A serious thought is 
also to be given to the bill seeking provision for 
33 percent reservation for women ... (lnterruptions) 

(English] 

MR. DEPUTY SPEAKER: Do not make any running 
commentary. Why are you interrupting her? 

[Translation] 

SHRIMATI SUMITRA MAHAJAN: Mr. Deputy Speaker 
Sir, My submission is that by providing 33 percent 
reservation for women our only objective is to facilitate 
their better participation in decision making process. 
Opinions may differ on the bill, and amendments may be 
suggested during discussion. " we are able to reach at 
some CO'lsensus is a friendly manner it would be a great 
occasion to celebrate International Women's Day. 

I request the whole House not to divide women on 
the basis of castes. Motherhood is the only caste of 
women. But women are being discriminated against and 
facing atrocities and consequently they are backward. " 
a women advocates for their participation in decision 
making, it hecomes a demand of the whole womanhood. 
If a women member of this House speaks in this House, 
she would speak for whole womanhood and not in terms 
of the fragments like Muslim, Dalit or backwards. This 
way she represents the whole women society. I request 
the whole House to think over this issue from this 
viewpoint and arrive at consensus on the bill regarding 

133, p~!-ce~t reservation for women. 

SHRI CHANORA SHEKHAR (Iilalha) (U.P.): Mr. 
Depuiy' Siieake~-Sir, today is International Women's Day. 
Looking at the present condition of women, a lot needs 
to be done for theln. I congratulate the Government on 
expressing such a goodwill for educating them and 
elevating their status. I won't go in details 01 its 
implementation because that is to be seen in the coming 
year. I also congratulate hon. Prime Minister alongwith 
Shrimali Mahajan but I would also like to lurther add two 
more things to it. Shri Mulayam Singh's views have their 
own Importance. We should pay attention to his feelings. 
We should also pay attention to the lact that we are in 

the process of implementation 01 a unique national 
programme on International Women's Day. I was asking 
my friend Shri I.K. Gujral as to why he has brought the 
bill? I know within my limited knowledge that India is a 
unique country as it is moving such a bill in the 
Parliarr,ent. Mr. Gujrel also does not know its reason. He 
only knows about a core committee which suggested to 
move this bill and get it passed unanimously. Ms. Uma 
Bharati, I do not know she is present or not today, also 
raised the same issue then, which is raised by Shri 
Mulayam Singh now . ... (Interruptions) I mean to say that 
there are doubts in the minds 01 the people. The women 
01 poor, backwards, dalits and minorities are still more 
backward. The way, the elections are conducted these 
days will lessen their representation in this House. Yes, 
there should not be any difference between the forwards 
and the backwards in the eyes 01 the House. I would 
like to suggest to Ms. Sumitra Mahajan that differentiating 
between male and lemale is equally bad. So, I would 
like to say that this bill has been moved mindlessly under 
the influence of weak emotions, without payinp any 
attention to their consequences. 15 there any example 01 
one-thin'! reservation ior the women anywhere in the 
world? .. (Interruptions) 

SHRIMATI SUMITRA MAHAJAN: We talk 01 
reservations in our country ... (lnterruptions) 

SHRIMATI BHAVNA KARDAM DAVE: Will we keep 
on imitating other countries or start working our 
own? ... (Interruptions) 

(English] 

SHRI BASU DEB ACHARIA: I have given a notice. 

SHRI PRITHIVIRAJ D. CHAVAN (Karad): Sir, I will 
take only one minute. 

MR. DEPUTY SPEAKER: Shri Motilal Vora. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
how can I control all of you together simultaneously? Is 
it possible? Tell me. 

... (Interruptions) 

[Translation] 

SHRI DADA BABURAO PARANJPE (Jabalpur): Mr. 
Deputy Speaker Sir, the session is about to conclude. I 
am submitting a document. ... (Interruptions) I have not 
been given an opportunity to speak so lar. New members 
are not getting opportunity to speak. Only a lew members 
get an opportunity to speak. This should be looked into. 
... (Interruptions) 

(English] 

MR. DEPUTY SPEAKE~: Will you please resume 
your seat? I have given the floor to Shri Motilal Vora. 

...(Interruptions) 



645 Re: International Women's Day PHAlGUNA 17, 1920 (Saka) Re: International Women's Day 64€ 

MR DEPUTY SPEAKER: il you question the authority 
I:,is will happen. Please resume your seat. 

... (Interruptions) 

[Translation] 

SHRI DADA BABURAO PARANJPE: Rest 01 the 
nembers do not get opportunity ... (lnterruptions) You have 
'0 pay heed to it. Only a lew privileged members are 
~iven time. Other members do not get time till evening. 
This is my only submission . ... (lnterruptions) 

[English] 

MR DEPUTY SPEAKER: Will you please resume 
your seat? I have given the lIoor to Shri Motilal Vora. 

... (Interruptions) 

(Translation] 

SHRI H.P. SINGH (Arrah): Both the Ministers 
responsible for running the session are present here. The 
Ilatlon is celebrating the 'Women's Day', and atrocIties 
;Jre bp.tng perpetrated against the women ... (lnterruptions) 

(Engiish] 

MR DEPUTY SPEAKER: It will not go on record. 

... (Interruptions)' 

MR DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions)' 

(Translation] 

SHRI MOTllAL VORA (RaJnandgaon): Mr. Deputy 
Speaker. today, on the occasion of the 'International 
Women's Day', I congratulate my sisters. The women all 
over the world should unite. The women should get 
facilities. laws should be made to take stringent action 
against those who commit atrocities against women. 

13.00 hrs. 

Recently the han. Minister and Shri Advaniji had 
said that ca~ital pUnishment should be given to those 
who misbehave or commit rape against women: ~nless 
and until such a law is framed. such types of incIdents 
would continue to rise. Thank you ... (lnterruptions) 

SHRI H.P. SINGH: Sir, I have given my letter to the 
Speaker much earlier ... (lnterruptions) 

• Not recorded. 

{EnglIsh] 

MR. DEPUTY SPEAKER: This is not the way please 
resume your seat. 

... (lnterruptlOns) 

{Translation] 

SHRI H.P. SINGH: Sir, my view is that just like the 
translation of other languages, Bhojpuri language should 
also be translated ... (Interruptions) 

{English] 

MR DEPUTY SPEAKER: Shri H.P. Singh, this is 
not the way. You should not behave like this. The Minister 
01 Parliamentary affairs should control his Member. 

[Translation] 

What is this? 

... (Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): Sir, he is fighting 
for his Iflnguage ... (/nterruptions) He is speaking In Bhojpuri . 

MR. DEPUTY SPEAKER: So what? 

SHRI H.P. SINGH: Sir, Bhojpuri is widely spoken all 
over Hindustan ... (lnterruptions) 

(English] 

MR DEPUTY SPEAKER: Shri H.P. Singh, I will take 
extreme steps against you. This is not the way. 

... (Interruptions) 

[Translalion] 

SHRI VIRENDRA SINGH: Sir, he is so much pained 
that Bhojpuri ... (lnterruptions) He is speaking thus, 88 

Bhojpuri is not spoken here ... (lnterruptions) 

[English) 

SHRI lAlU PRASAD: Bhojpuri is the mother 01 
Hindi ... (Interruptions) 
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(Tmnslatlon] 

SHRI DADA BABURAO PARANJPE: Sir, the topic of 
my Zeto··1'tm:rr 'relatet! to the changing the name of 
Andaman and Nicobar Islands. Netaji Subhash Chandra 
Bose. had announced in a meeting at Port Blair, on 
30.12.1943. that Andaman and Nicobar's name would be 
c.hanged to "Shahid" and ·Swaraj" ... (lnterruptions) 

(Englishj 

MR DEPUTY SPEAKER: Shri Paranjpe, I thought, 
you are talking about this matter. 

... (lnterruptions) 

SHRI DADA BABURAO PARANJPE: Zero Hour is 
going on I have given a notice you have allowed me. 

MR DE=PUTY SPEAKER: I was under the impression 
that you are mentioning about the Women's Bill. 

... (Interruptions) 

SHRI DADA BABURAO PARANJPE: Sir, I have given 
a notice ... (Interruptions) 

MR DEPUTY SPEAKER: Since you have completed 
half of your submission, you please conclude. 

{Translation! 

SHRI DADA BABURAO PARANJPE: Sir, seven years, 
hefore tillS announcement. Shri Raijoda Hansraj, a 
Congress MLA. made a statement, during the tour of 
1936. that the name of Andaman would be changed to 
·Shah,d·. 

511. I have come to know from reliable sources that 
the present Government is not in its favour. The reason 
bp.lnq advanced for this. IS that. the people of Andamen 
and Nicobar would like to retain the present 
name ... (lntorruptions) 

(English] 

MR DEPUTY SPEAKER: Shri Paranjpe, you are not 
to make a speech. You have to mention the subject. 
You ask the Government what you want. You are making 
a statement. 

(Translation] 

SHRI DADA BABURAO PARANJPE: The truth is thai 
the population of the aboriginels in these islands is i,... 
three figures only. They are also illiterate. It is r'3grettable 
that other people, who settled there three four generations 
ago only their views are being given importance. Indian 
freedom fighters suffered a lot in the hands of the English 
and gave up their Iife ... (lnterruptions) The views of the 
100 crore Indian people should not be 
overlooked ... (Interruptions) Hence, my request to you, to 
review this matter. 

[English] 

MR DEPUTY SPEAKER: Now it is over. Shri P.R 
Kumaramangalam. 

SHRI DADA BABURAO PARANJPE: Only one 
minute. Sir. 

MR DEPUTY SPEAKER: No one minute. Nothing 
will go on record now. 

'" (Interruptions)" 

MR. DEPUTY SPEAKER: This is Zero Hour, not 
matters under rule 377. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: Now. Shri 
Kumaramangalam. 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): Mr. Deputy Speaker, 
Sir ... (Interruptions)' • 

. ' , I,.:.:; 'u 
~ . , .--1 ~ 

StiR I BUT A .&INGH (Jalore): Sir, let the Government 
hear ihis side also .... (Interruptions). Let us also be heard. 
Give us some time ... (lnterruptions) Give us hall-a-minute. 
Let us also be heard, Sir ... (Interruptions) 

{Translation} 

Independent members are also entilled to be 
heard ... (Interruptions) . 

[English} 

Sir, the House is unanimous on the issue of 
upholding the liberty of women. Women can play a vital 
part in our national politics. Whereas we wholeheartedly 

"Not recorded. 
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support the demand of the hon. women Members, at the 
same time, let me also bring to the notice of this hon. 
HOllse that tho women belonging to Backward Classes, 
Scheduled Castes, Scheduled Tribes and Minorities must 
be given a special place of respect. In the capital city of 
Delhi, the Scheduled Caste and Scheduled Tribe boys 
studying in the Guru Teg Bahadur Medical College have 
been beaten. They are on war path. They are silting on 
hunger strike. Nobody is listening to them, neither the 
police, nor the Delhi Administration, nor this Govemment. 
They must be protected. The boys and girls belonging to 
Scheduled Castes and Scheduled Tribes in the Guru Teg 
Bahadur Medical College are on fast. They have beon 
beaten simply because they belong to Scheduled Castes 
and Scheduled Tribes. This is the most heinous crime in 
the capital city of Delhi. They must be listened to and 
the Government must take steps to redress their 
grievances. 

[Translation] 

SHRI SHIVRAJ V. PATIL (Latur): Mr. Dy. Speaker 
Sir, we should'''noi-forget that today we are going to 
celebrate the day to honour half of the world population. 
There is no doubt that the women are honoured and 
regarded all over the world and in our country. But when 
we talk of giving right to them everyone behaves in 
different manner. Even they do not get support of women 
also in this regard. Some males speak about it but they 
give such reasons to not give them rights. They talk 
about only giving them respect and honour and not rights. 
We have to keep this thing in mind today. The common 
people, weaker section of the society and our mothers, 
sisters and daughters got their rights in this century. 
Therefore our colleagues should not backout from their 
views so that people do not think that we are speaking 
one thing and doing other thing. I would like to say here 
with great respect that it becomes very difficult to question 
those who have considerable and foresight approach. 
Therefore, I would like to apologise in advance for reMing 
or saying some thing against their deliberations. 

At the same time, it IS said here that it has not been 
done all over the world then why should it be implemented 
here? Will we always follow others? Won't we guide 
others? If it never happened anywhere in the world, ~n~ 
it possible to implement in our country? If somethIng 
happens in our country and others follow it, whafs wr~ng 
in it? South Asia is an example having female Pnme 
Ministers. First time in India a female become Prime 
Minister and in Sri Lanka, Pakistan and Bangladesh too 
have female Prtme Ministers. In our country female 
become party PreSident and Prime Minister more limeS 
as compared to other countries. Shouldn~ we adopt thiS 
thing? 

We know that there are female Chief Ministers also. 
The female Chief Miniolters and Prime Ministers have 
functioned in their own wily. Now a question being raised 
here whether it is not possible to give such an opportunity 
to those women who come from Backward classes. I 
would like to know that when we are talking about women 
of so called Backward classes then we should talk about 
men of so called Backward Class. How many forward 
class people and genllemen came here? Men or women 
coming from forward claaaes can ask lor tickets and 
contest elections but the number 01 voters of lorward 
class remarkably is less than that 01 Backward classes. 
In that case the persons of Backward classes will get 
elected. We have to keep this thing in mind. 

SHRI RAGHUVANSH PRASAD SINGH (Valshali): Let 
it be divtded ... (lntenuptions) It should be clear we will 
not tolerate it ... (lntenuptions) 

(English] 

MR. DEPUTY SPEAKER: Shri Raghuvansh Prasad 
Singh, please do not intenupt. 

...(Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what Shri Shivraj V. Patil Speaks. 

... (Interruptions)" 

[Translation] 

~FU ~I:fIYRAJ V. PATIL: It is asked what is the 
logic behind it. The logic Is clear that thoee who talk 
about social justice do not do justir.e with their own sisters, 
daughters, mothers and even their better halves. In that 
case which social justice are they taking about? They do 
not do justice with their own femily members. While they 
talk about other ones, who will trust such thing? If you 
do not wish to do it, don~ do it but not try to divide tha 
country and the society. If you distribute tickelll by dividing 
women how will you avoid the gentlemen on the same 
basis. How will you delend yourself when they go to the 
High courts and Supreme Court on that basis? In that 
case, is it poeaible to keep your constitution secular? 
You, make it clear that it Is not to be done. You, say It 
openly thet if It happen. 50, you will have fear of loeing 
your own seats. If you have such a lear, the people and 
\hoee who think imparlJally in this regard heve remedy to 
avoid such fears. They wiN give It and do it. " you are 
talking of sociai justice to hide your fears. In my opinion 
you are deceiving others as well as yourself. 

·Not 1'IICOfded. 
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At last I would liko to say that if you do not come 
forward to do social justice with the half of the population 
of the society on International Day for Women the people 
will not trust YOIl for doing justice to others, it seems to 
me ... (Interruptions). 

SHRI LALU PRASAD: Mr. Dy. Speaker Sir, we may 
be allowed to raise this issue . ... (Interruptions) 

{Englishl ....... ,. \ 

SHRI AJIT KUMAR PAAlJA: 50 far, the debate that 
is taking place in this House is about today being the 
International Day for Women and in this respect, I support 
Ihe sentiments of all the speakers except one or two 
who said that there is no other country in the world who 
has done this reservation. I support very much the 
speaker lust preceding me that India must show the way. 
Is our own country India not called as 'mother'? Is there 
<any other country in the world where people are calling 
their own country as 'mother'? Do we not sing Vande 
M"taram here? That is Wf' hailed and we worship our 
mother Vande Mataram. 

(Trans/atlonl 

Pray to mother. 

(Engllshl 

Therefore Sir, this IS a must and in this Session, the Bill 
which has been pending should be passed, Its remaining 
pending is an insult not only to women, our mothers but 
also to all of us in India. 

Under these circumstances, Sir, I appeal to you that 
this must be brought In this House and passed without 
any debate because enough debate had already taken 
place. I support whole-heartedly each word of Shri ShivraJ 
Pati!o This is a norm which India believes in. 

At thiS juncture, I would also like to paint out the 
hostile diSCrimination that has taken place against women 
in Bengal. There are hundreds and thousands of educated 
women in Bengal. But you will be surprised to know that 
a women, .... has been made as the Vice-Chancellor of 
the Calcutta University ... (lnterruptions) 

DR. ASIM BALA (Nabadwip): Is it the forum to raisB 
such things? ... (interruptions) 

'ExpunQed as ordered by the Chair. 

SHRI AJIT KUMAR PANJA: When there are hundreds 
of educated women in Bengal, why should there be such 
a hostile discrimination? ",(Interruptions)' It has come in 
the newspapers. There are so many educated women in 
Bengal. , .. (Interruptions) The hostile discrimination against 
women in Bengal must be settled once and for all and 
this illegal thing must be stopped . ... (Interruptions) 

SHRI HANNAN MOLLAH (Uluberia): What is this? 

SHRI BASU DEB ACHARIA: How can he make 
such ... ' comments? ... (Interruptions) 

MR. DEPUTY SPEAKER: It is such a sensitive 
subject that it has already taken more than one hour 
and twenty minutes. The hon. Minister has to react on 
this. 

...(interruptions) 

SHRI AJIT KUMAR PANJA: There is a hostile 
discrimination against women in Bengal. This is not 
garbage. ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Hannan Mollah, do 
not interrupt me. 

." (Interruptions) 

MR. DEPUTY SPEAKER: Please ask your Member 
not to behave like this. I have given the floor to Shri 
Fatmi. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
have called Shri Fatmi. 

SHRI BASU DEB ACHARIA: Sir, I have given the 
notice. 

MR. DEPUTY SPEAKER: I told you that I would call 
you. Shri Basu Deb Acharia, I have called Shri Fatmi. 

SHRI VARKALA RADHAKRISHNAN: I have also 
given the notice. 

MR. DEPUTY SPEAKER: I cannot call all of you 
together. 

SHRI VARKALA RADHAKRISHNAN: You are not 
calling me . ... (lnterruptions) . 

'Expunged as ordered by the Chair. 
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MR. DEPUTY SPEAKER: What is going on here? I 
"ave given him the floor and I will come back to you. 

(Translation] 

SHRI GANGA CHARAN RAJPUT (Hamirpur) (U.P.): 
Mr. Deputy Speaker, Sir, we have also given notice. 
Please allow us to speak. 

SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. Deputy 
Speaker. Sir, you are allowing all to speak, would you 
Ilot allow us? 

[English] 

MR. DEPUTY SPEAKER: I have not given you any 
promise. 

... (Interruptions) 

SHRI V. SATHIAMOORTHY (Ramanathapuram): Sir, 
why are you not giving us any chance? AIADMK is also 
Oil!'! of the parties in this House. 

MR. DEPUTY SPEAKER: You will get your chance, 
but this is not the way to behave. You should not just 
,;tand up and start shouting. 

I Tlans/alioni 

SHRI MOHAMMED ALI ASHRAF FATMI (Darbhanga): 
Mr. Deputy Speaker, Sir, you have given me time to 
speak, thank you for it. 

MR. DEPUTY SPEAKER: You have to conclude early 
because 

IEng/lsh] 

I Will call the Minister now. 

[Trans/ation] 

SHRI MOHAMMAD ALI ASHRAF FATMI: Mr. Deputy 
Speaker-:-Sir:-rWiJj'co~clude within two minutes. We and 
our party will give full support to the steps taken lor the 
1I[1l1ftrncnt of the women on this occasion or Intemattonal 
Women Day. Today the matter 01 the Intemational Women 
Day is different and the chapter of Indian women 15 

different. When the matter of reservation for the women 
15 discussed in this House, many social aspects are leh 
behind at that time. We and our party are straightway 01 
the opInion that whenever it is considered, there should 
I", proviSion tor the Scheduled Castes the Scheduled 
T "hps ;md Other Backward Classes in it. 

Consideration should be given to 20 percent people 
01 minorities residing in India, at that time. If you look at 
the position of tile Lok Sabha and the data of the 
indapendence till now, at least 65 elected M.P.'s should 
be here in the Lok Sabha as per 12 per cent population 
01 the Muslims. But, today there are only 27-28 Members 
in this House. It is not known how many States there 
are in which there Is not even a single legislator. " you 
implement the reservation for the women, then we 
demand that the reservation should be made in proportion 
to their population, 50 per cent reservation should be 
made. We agree with Mr. Patil that they should be given 
50 per cent reservation according to their population, but 
the 43 per cent people 01 the backward classes among 
them should be given reservation, and 25 per cent people 
01 the Scheduled Castes and Tribes should be given 
reservation, and the women of the minorities and 
especially Muslims having 12 percent population should 
be given due reservation in that 50 peo cent reservation . 
Only, then, the equal justice will be possible in this 
country and the people from all sections of the society 
will be able to come in this House. 

[English] 

MR. DEPUTY SPEAKER: The Minister may 8pe/llk 
now. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Fatmi, pleue sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
now. 

... (lnterruptions) • 

SHRI P.R. KUMARAMANGALAM: Mr. Deputy 
Speaker, Sir, today is a very important day ... (lnterruptions) 

(Translation) 

SHRI MOHAN RAWALE (Mumbai South Central): We 
have not been given chance to speak. We want to 
expre88 the opinion on the part of Shiv Sena. Let us 
also speak ... (lnterruptions) 

(English) 

SHRI P.R. KUMARAMANGALAM: As rightly pointed 
out, it is being celebrated inlemationally as the Women'. 
Day. ... (Interruptions) 

·Not recorded. 
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(Translation] 

SHRI MOHAN RAWALE: Let us allow to speak on 
the part 01 Shiv Sena ... (lnterruptions) 

(English] 

SHRI P.R. KUMARAMANGALAM: It has been the 
Indian ethos and culture where we always treated our 
mothers and sisters as people who should not only be 
respected ... (lnterruplions) 

[Translation] 

SHRI MOHAN RAWALE: I am requesting you to allow 
us to speak ... (lnterruptions) 

(English] 

MR. DEPUTY SPEAKER: Shri Rawale, please hear 
the Minister. If there is any question, you can ask later 
on. Please let him linish. 

SHRI P.R. KUMARAMANGALAM: Sir, I am sure I 
could not have been heared. I would repeal. 

MR. DEPUTY SPEAKER: Yes, I am a:so losing 
temper now. " . 

S~RI P.R. KUMARAMANGALAM: Sir, today i& a very 
Important day. a day which is being celebrated by the 
world as the Women's Day. It is the International Women's 
Day. Not only now but historically, our ethos has been 
one where we respect wcmen. Be they mothers, be they 
sisters, be they wives. we respect them in every capacity 
as not just equal but, in lact, more than equal. 
Empowerment 01 women in Indian ethos is a part of our 
culture. part of our history. We do believe that they should 
not only have a rightful place in the normal society 
outside. but that in all systems their voice should be 
heard and thelf authority should be visible. 

Our Government has brought forth the Bill. I must 
say something after hearing the views of the House. I 
believe. and our Government does believe, that 
reservation lor women as an affirmative action for seats 
in Parliament and legislatures is a very fundamental issue 
on which a consensus must evolve. I support Shrimati 
Geeta Mukherjee in what she has said. The Bill is pending 
in this House. I wish to assure the House that our 
Government IS fully serious about ensuring that this Bill 
is adopted by the House. But, being a Constitutional 
Amendment and also being a matter of extreme 

importance, we need to have a consensus on this. This 
should not be done based on bickering or acrimony. We 
should develop a consensus. We are talking about women 
who are Goddesses, Devis, in our society. You cannot 
do it like this. You cannot bring it down to the level of 
acrimony and differences. 

With regard to the issue of Bihar, I think, it is a little 
unfair. There are differences ... (Interruptions) 

PROF. P.J. KURIEN (Mavelikara): Mr. Deputy 
Speaker, Sir ... (/nterruptions) 

SHRI P.R. KUMARAMANGALAM: I have not YIelded, 
please ... (Interruptions) ... I have yielded already 
twice ... (Interruptions) 

PROF. P.J. KURIEN: With your permission 
... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I have not 
yielded ... (lnterruptions) ... Let me finish ... (lnterruptions) ... This 
is not fair. I would not yield ...... (lnterruptions) ... ln have 
not yielded ... (Interruptions) 

PROF. P.J. KURIEN: Mr. Deputy-Speaker, 
Si r ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, I have not 
yielded. If it goes or. record, I will walk out. This is too 
much ... (Interruptions) 

MR. DEPUTY SPEAKER: If he does not yield, how 
can you speak? 

... (Interruptions) 

PROF. P.J. KURIEN: I was trying, all the time, to 
put forward ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I have not yielded, 
Sir ... (Interruptions) 

PROF. P.J. KURIEN: When it is not heard, how can 
he reply? ... (lnterruptions) ... AII the time, I was trying to 
raise this issue ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I do not understand 
... (Interruptions) 

MR. DEPUTY SPEAKER: The question is, he does 
not want to yield to yoo. 

... (Interruptions) 
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SHRI P.R. KUMARAMANGALAM: I do not yield and 
he still goes on record. 

MR. DEPUTY SPEAKER: That cannot go on record. 

... (Interruptions)" 

SHRI P.R. KUMARAMANGALAM: Is this the way the 
House is going to be run? .. (Interruptions) ... I will have to 
withdraw in protest. This is not the procedure being 
followed ... (Interruptions) 

PROF. P.J. KURIEN: Without hearing our views, how 
can he reply on that? ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, I am going to 
walk out ... (Interruptions) 

MR. DEPUTY SPEAKER: Prof. Kurian, please! 

... (Interruptions) 

PROF. P.J. KURIEN: That is not the convention 
... (Interruptions) 

SHRI AJIT JOGI: Sir, we are the main party in the 
Opposition ... (Interruptions) 

PROF. P.J. KURIEN: No, Sir. How can he say like 
this? .. (Interruptions) ... Sir, you allowed Members from every 
party from this side. I have been listening to them for 
about half an hour. But you have not allowed any member 
from our side. This is not the way ... (lnterruptions) 

MR. DEPUTY SPEAKER: Prot. Kurien, please, for a 
minute! 

... (Interruptions) 

PROF. P.J. KURIEN: Sir, I need only justice 
... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, 
please taken your seat. 

... (Interruptions) 

PROF. P.J. KURIEN: Sir, I need justice. You give 
that. .. (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Every time, it is 
happening. This is not the way ... (lnterruptions) 

MR. DEPUTY SPEAKER: The question is about 
matters regarding women's resorvation of.::3 per cent. 
Now, with regard to Bihar, Shri Mulayam Singh Yadav, If 
I am correct, Shri Somnath Chatterjee and others have 
also spoken. 

... (Interruptions) 

'Not recorded. 

PROF. P.J. KURIEN: We also wanted to raise this 
issue ... (lnterrupfions) .. .I was also raising my hand. When 
you have allowed membera from other parti .. to refer to 
that, you should allow us also to raise it because we are 
the main Opposition party ... (Interruptions) ... Now, you are 
asking him to reply. That is not the correct 
thing ... (Intorruptions) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM: This Is the behaviour of the oppoaltlon party I 
... (Interruptions) 

MR. DEPUTY SPEAKER: Prof. Kurien, pleasel 

... (lnterruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, I wt:! withdraw 
from the House. I will withdraw as Parliamentary Affairs 
Minister ... (/nterruptions) ... it Is the worst possible 
thing ... (Interruptions) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM: Sir, when he Is not yielding, why Is he 
speaking? .. (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I will not speak. 
will withdraw from the House ... (lnterruptions) 

SHRI AJIT JOGI: " you have a respect for the 
Parliamentary democracy, you mus' 
yi9Id ... (lnterruptions) ... That rr.eans, you do not respect the 
P3rliamentary institution and you do not respect the 
democracy. You do not want to hear the main Opposition 
party ... (Interruptions) ... The Minister does not want to yield 
to the main party in the Opposition ... (Interruptions) ... He Is 
our Chief Whip ... (lnterruptions) 

(Translation] 

SHRI LALU PRASAD: Sir, for what we are hare. 
One says listen to me, another says listen to him. Please 
listen to us also ... (Interruptions) 

(English) 

DR. BIKRAM SHARKAR (Howrah): Sir, we are also 
not given the opportunity to speak ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, can I have a 
word? .. (lnterruptions) ... May I react to what Prof. Kurian 
has said? .. (Interruptions) ... Mr. Deputy Speaker, 
Sir ... (Interruptions) 
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PROF. P.J. KURIEN: Sir, you have given chance to 
all the parties to express their views except the main 
OPPosition party ... (Interruptions) 

MR. DEPUTY SPEAKER: Kindly hear him. Yes, Mr. 
Minister. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I will not speak in 
the House if he does not want me to. I will not open my 
mouth if that is how we are going to be treated. It is 
better that I do not... (Interruptions) .. .! go off record now. 
I will not open my mouth ... (lntf·rruptions) 

MR. DEPUTY SPEAKER: Alter having made the 
statement by the hon. Home Minister with regard to 
Bihar ... 

... (Interruptions) 

PROF. P.J. KURIEN: You I>ave allowed every other 
party to express their views. 

MR. DEPUTY SPEAKER: I have only allowed to 
speak with respect to reservation of women. 

... (lnterruotions) 

PROF. P.,1. KURIEN: He is making a statement on 
Bihar without hearing us ... (/nterruptions) 

MR. DEPUTY SPEAKER: With regard to matters 
pertaining to Bihar .... 

... (Interruptions) 

[Translation] 

SHRI LALU PRASAD: Mr. Deputy Speaker, Sir, 
please ask Mr. Rajo Singh to go to his 
seal... (InterruptIons) 

[English] 

MR. DEPUTY SPEAKER: You know the rule of this 
House that clarification is not sought on any statement 
made by the Home Minister or by any Minister. If any 
hon. Member has asked for any clarification on the 
statement ')f the hon. Minister. it is not to be given. 

... (InterruptIons) 

MR. DEPUTY SPEAKER: If any hon. Member has 
referred to Bihar, it is not a reference which seeks 
clarification on the statement of the hon. Minister. 

PROF. P.J. KURIEN: You have quoted the rule that 
with regard to the statement of the hon. Minster, nobody 
can seek clarification. This rule is applicable to Ministers 
also. There is no separate rule for hon. Minister and 
others. You have allowed three hon. Members to raise 
the matter on Bihar. I am also speaking on Bihar. 

MR. DEPUTY SPEAKER: To make the record 
straight, I have not allowed anybody to seek clarification 
with regard to Bihar. Let me be clear about this. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I cannot allow any 
clarification to be asked with regard to Bihar. No 
clarification on Bihar can be given as per the rules of 
this House. Therefore. if anybody in his speech or in his 
reference is bringing Bihar issue, I am not responsible 
for that. The House cannot be responsible for that. 

SHRI RAM NAIK: So, I suggest that whatever 
remarks have been made on Bihar, they should be 
deleted from the proceedings. Let it be sorted out properly. 
Whatever remarks have been made about Bihar by other 
hon. members, if they are deleted, thep it is all right. But 
if they are not deleted, the Government must have an 
opportunity to reply to them. They made remarks about 
Bihar while making reference to the Women's Bill or 
women's issue. So, the best course would be whatever 
remarks have been made about black day and all that, 
those remarks should be deleted and the matter would 
be over. 

SHRI BASU DEB ACHARIA: How can it be? 

SHRI RAM NAIK: That is why, the hon. Ministe 
should have an opportunity to speak on that. 

MR. DEPUTY SPEAKER: If that is all, again other 
hon. Members will say that they want to refer to Bihar. 
Therefore, what I say is regarding clarification with regard 
to any statement made on the floor of the House on 
Bihar, this House is not entitled to seek any clarification. 

SHRI RAM NAIK: My submission is those remarks 
have gone on record. If the remarks have gone on record, 
there Is only one way out that those remarks should be 
deleted and the metter is oVtlr. Why should we speak on 
irrelevant issues? The issue is Women's Bill. Today is 
the International Women's Day. Whatever is spoken 
beyond that, should be deleled. The matter will be over . 
It Is so simple. 
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-(Translation) 

SHRI VIRENDRA SINGH: Mr. Deputy Speaker, Sir, 
do have to tell you and this House; here stands the 

Chief Whip of Congress who was sermonizing the entire 
House to lead the whole world just then. And our Minister 
for Parliamentary Affairs was telling that...(lnterruptions) 

SHRI lAlU PRASAD: He was addressing the whole 
world ... (Interruptions) 

SHRI VIRENDRA SINGH: Don't try to teach me, I 
know that, he was telling that...(lnterruptions) 

SHRI lAlU PRASAD: Speak in Bhojpuri. 

SHRI VIRENDRA SINGH: I am speaking in the 
language I know. Mr. Deputy Speaker, Sir, just then he 
was sermonizing the entire House to lead the whole world. 
And when our Parliamentary Affairs Minister was speaking, 
he who knows the Parliamentary proceedings and is 
responsible for the Parliamentary Affairs. I do not know 
that. .. God knows ... (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: This is very bad. This is 
not the way. 

(Translation] 

SHRI VIRENDRA SINGH: Mr. Deputy Speaker, Sir, 
if I am speaking this, I take its full responsibility. If you 
do not want to take it on records, you are welcome. but 
I am speaking because I have the right to speak. It's 
your responsibility to take it on the records or not and 
mine is to speak . ... (Interruptions) I have right to speak 
and you have right to take it on records or not. 

SHRI lAlU PRASAD: Please speak only what you 
have to. 

SHRI VIHENDRA SINGH: When the Minister for 
Parliamentary Affairs was speaking, those people 
stood ... (/nterruptions) I never intend to challenge the Chair, 
but I mind that when he was speaking With 
responsibility ... (Interruptions) I was simply telling that 
whosoever likes. stands without any rule or 
order ... (Interruptions) 

MR. DEPUTY SPEAKER: Under what rule you are 
telling all thi~? ... 

(Interruptions) 

'Expunged as ordered by the Chair. 

(English) 

SHRI P.R. KUMARAMANGAlAM: Sir, I will never 
address the House. . .. (Interruptions) I will not open my 
mouth In this House . ... (Interruptions) I am not given even 
the minimum respect . ... (Interruptions) I want to make it 
very clear. 

(Translation] 

DR. BIZAY SONKAR SHASTRI (Saidpur): Mr. Deputy 
Speaker, Sir, the House should be honoured. 

{English) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM: This is what I want to understand . ... (Interruptions) 
I want to understand under what rule he has been 
speaking. This is not lair . ... (Interruptions) 

MR. DEPUTY SPEAKER: He is making a statement. 
Please do not interrupt. 

... (Interruptions) 

SHRI P.R. KUMARAMANGAlAM: I will not open my 
mouth in this House. 

(Translation) 

SHRI VIRENDRA SINGH: let me tell you. You should 
ask me ... (lnterruptions) I said that the Chair should have 
instructed that when the Parliamentary Allairs Minister 
was responsibly speaking on behalf of the Govemment, 
then he must have been listened to . ... (Interruptions) II 
they are allowed to speak anything without any ruling. 
then I humbly tell you that il the Parliamentary Allain; 
Minister is not glven any ear to, then many people might 
suller the same situation in the House, and this is bound 
to happen ... (Interruptions) I am rightly telling this . 
... (Interruptions) 

(English) 

SHRI P.R. KUMARAMANGALAM: Will he permit m,,? 
Ask him. do not ask me. Will he permit me to speak in 
this House? I am sorry, Mr. Deputy Speaker, Sir. I will 
not speak In this House unless Prof. P.J. Kurien, the 
Chief Whip 01 the Congress permits me to speak. II he 
does not permit, I will not speak ... (Interruptions) I am 
extremely hurt. I am personally hurt. I am personally hurt. 
I go on record. I never expected this. .. . (Interruptions) 

(Translation) 

SHRI MOHAMMAD All ASHRAF FATMI: ThIS has 
happened again and again even the Prime Minister 
himself yields to ... (Interruptions) 
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{English] 

SHRI CHANDRA SHEKHAR: Mr, Deputy Speaker, 
Sir, generally, when the Minister of Parliamentary Affairs 
speaks, he should be heard with rapt attention because 
he is responsible to run the House, not only for the 
Government but also for the Opposition. " there was any 
poinl that my friend Prof. Kurien wanted to make, he 
should have made it earlier. Or, he could make it afte~ 

Ihe Minister of Parliamentary Affairs finishes his 
submission. I do not know why on all and every matter 
we quarrel in this House. Everybody has a right to have 
his opinion. " has been the practice in this House-as 
far as I know the Parliamentary tradition-that the Minister 
of Parliamentary Affairs is generally not interruptsd. 
.. . (Interruptions) 

{Translation] 

MR. DEPUTY SPEAKER: You please keep quiet. 

{English] 

PROF. P.J. KURIEN: With due respect, I want to 
say that I have been raising my hand from the time the 
Bihar Issue was raised to express my party's views. The 
han. Deputy Speaker, in his wisdom, did not call me. I 
have no complaint against that. But when I found that 
the Minister was going to react on the Bihar issue, I 
thought.-and I am right, I feel-that my party's view 
should also be on record and he should know my party's 
view before he reacted. How can a Minister of 
Parliamentary AffairS react to Parliament, to Lok Sabha, 
without knowing the view of the main Opposition party? 
So, it is my right to ask for his indulgence but that was 
not given. 

5hri Chandra Shekhar was a Prime Minister. I have 
been in thIS House for twenty years. I have seen Prime 
Ministers. Including Shrimati Indira Gandhi, 5hri Rajiv 
Gandhi and yourself-he was a Prime Minister with 
Congress support-yielding to ordinary Members a number 
of times. 

I have seen. even Prime Minister yielding to han. 
Members. When the matter raised is reasonable, it is the 
duty and courtesy of the Minister to yield. If he does not 
want to y,eld, I have no complaint. But without knowing 
the views of the main Opposition Party il he wants to 
make a statement on Bihar. what kind of a democracy is 
this? ThiS is the reason why you are in this stage now. 
That IS wily. you have to withdraw what is adopted here. 
You Ignored the Opposition. You do not know how to 
run the liovernment. You do not want to listen to our 
views also 

" he does not want to yield, I also do not want to 
say anything. But I have also been in this House lor 
20 years and I know what are the precedents in this 
House. ... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Mr. Deputy 
Speaker, Sir, may I request the han. Chief Whip of the 
Opposition to present his views? 

I was not going to make a statement on Bihar. I 
would clarily that and I was, in fact, going to say 
something else. Anyway, my only request is this. I have 
said this last time also. We are all friends; Prof. P.J. 
Kurien and myself worked together in Opposition Party 
and in Ruling Party also . 

MR. DEPUTY SPEAKER: I have also worked with 
you. 

5HRI P.R. KUMARAMANGALAM: I would only 
request him, through you, Sir, that if he feels that he 
should intervene every time, then let us have an 
understanding. I have no problem. I will sit down every 
time I see him jump up a bit. In fact, in future, I will ask 
him whether I could stand up. " is a different question. 

The point is when I am in tile middle 01 a sentence 
if somebody stands up, it does distu~. 

SHRI AJIT JOGI: Is he 'somebody'? 

5HRI P.R. KUMARAMANGALAM: " you want me to 
call him 'leader', I will. 

The issue is that we must have a certain amount 01 
understanding. I will request that let me be given that 
understanding. " not, it would be advisable that I keep 
my silence. " would be advisable and I do not mind. If 
that is how the Chief Whip wishes to have it, I do not 
mind. Now, I am yielding to him; let him say what he 
thinks right. 

PROF. P.J. KURIEN: Sir, as the han. Minister has 
said, I have nothing personal against him. I never thought 
that Bihar issue is going to be raised. 

[Translation] 

SHRI PRABHUNATH SINGH: Just hear in this and 
that side, don't hear us. ... (Interruptions) 

{English] 

PROF. P.J. KURIEN: Sir, can I have your 
indulgence? 
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Even when other hon. Members raised the Bihar 
Issue, I only raised my hand; but you did not call me. I 
kepI quiet, as a disciplined Member. I did not say anything 
,lIId I did not complain also. But when I saw the hon. 
Minister reacting to this issue, I thought that it was my 
duly to bring to his notice the pOint of view of our Party. 
That is what I did. If he does not want to yield, I will 
also nol say anything; if you do not permit me, I will not 
say anything. Now that he has yielded and you have 
permitted me, Sir. I am putting forth our views. 

Wilh regard to Bihar issue, I also associate myself 
with the views that have been expressed already here. 
This is not the first time that the Ruling Party tried to 
undermine the authority of this House. When Prasar Bharti 
Bill was passed by this House, the Ruling Party found it 
convenient not to take it to the Rajya Sabha and to go 
In for an Ordinance, whereas an assurance was given to 
us In the BAC that it would be taken to the other ~ouse. 
That was the first time, they undermined the authority of 
1).1lliamenl and taking this House for a ride. 

Now, on the Bihar Issue, not only this House but 
"Iso Ihe Rajya Sabha is taken for a ride. We adopted 
II"" Statutory Resolution. We opposed it, as an Opposition. 
What was the deCision of the Lok Sabha? The decision 
of the Lok Sabha was that it ratified the President's Rule 
In Bihar. How can a Government revoke it without going 
to Rajya Sabha and without knowing the opinion of Rajya 
Sabha? This is an example of undermining the authority 
of Lok Sabha and taking us lor a ride. 

Likewise, it is the constitutional obligation for the 
Government to take up the Resolution in the Rajya Sabha 
also. In the Rajya Sabha, the Government does not have 
a majority. So, the Government uses the Lok Sabha and 
the Rajya Sabha to suit its convenience. This tantamount 
to taking Parliament lor a ride. This is most undemocratic 
and thiS should be condemned. The Congress Party also 
condemns this undemocratic attitude 01 the Government. 

SHRI P.R. KUMARAMANGALAM: Mr. Deputy 
Speaker, Sir, I think, it is very important for me to point 
out that today being the InternallOnal Women's Day this 
House jointly should wish the best to all the women 01 
India and the world and assure our support and 
commitment to the empowerment of women and their 
advancement. I think this should be the first and foremost 
thing the House should collectively do, notwithstanding 
the little difference that we have on the Bill. 

The Bihar issue was raised by Shri Somnath 
Chatterjee mainly to show some solidarity on a~ issue 
where there were some differences between different 

political parties. I beheve that has been rightly and 
squarely met by the hon. Member and former Speaker, 
Shri Shivraj Patil. I do not think I have to voice anything 
on that. But I do believe that it is unlair to say that thia 
House is being treated without respect merely because a 
constitutional right that exists in the Constitution was 
exercised by the Government after the approval of this 
House. 

In lact, the demand 01 the Opposition was to bring 
the Resolution on the very first day. There was a pressure 
on the Government to bring the Resolution on the very 
first day as the very first item. We responded to the 
Opposition's demand and brought it as the first item, 
though the Government had the complete jurisdiction 
under article 356(3) to wait till the last moment; and the 
Govemment could have waited till the last week 01 March, 
but we did not do it. I took it on my shoulder and the 
Government responded and said that we will have it as 
the first item. We had a complete debate and we had 
voting also. Thereafter, the Government assessed, and 
the Government looked at the matter. The Government 
knows about its pOSition in Rajya Sabha. Then it was 
decided that there is no purpose, even as the last effort, 
of talking to the leaders of the Opposition. After that the 
Government took a final decision. But the pOint which is 
extremely important for us to understand is that the House 
was in no way belittled. Full respect was given to thie 
House. As a matter of record, I should say that it is 
unfortunate that even the respect that was shown to the 
House is sought to be belittled in the name ot small 
politics. I think we should rise above this. Constitutionally, 
what was done in this House was correct . ... (lnterruptions) 

SHRI SURESH KURUP (Kottayam): Why did you not 
take it up in the Rajya Sabha? ... (lnterruptions) 

SHRI BASU DEB ACHARIA: Please explain that. 
... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I have explained 
it. We know that we would not be able to get the 
Resolution passed in Rajya Sabha . ... (lnterruptlons) 

MR. DEPUTY SPEAKER: No running commentary 
please. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Why did you bring it in 
Lok Sabha? .. (Interruptions) 

SHRI P.R. KUMARAMANGALAM: It is because you 
demanded for it . ... (Inte"uptions) There Bre procedures 
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in existence and under law, I cannot speak about Rajya 
Sabha here. This is the procedure. This is what I have 
learnt and this is what I have been taught. If yuu ask 
me more, I would say that this House has never been 
belittled. ... (Interruptions) 

MR. DEPUTY SPEAKER: The House stands 
adjourned to meet again at 2.50 p.m. 

13.50 hrs. 

The Lok Sabha then adjoumed for Lunch till fifty 
minutes past Fourteen of the Clock. 

14.54 hrs. 

The Lok Sabha re-assembled after Lunch at 
Fifty-four minutes past Fourteen of the Clock 

[DR. lAXMINARAYAN PANDEY in the Chai~ 

{English] 

MR. CHAIRMAN: Before we take up Matters under 
Rule 377. there will be a statement by the Minister, Shri 
George Fernandes. 

14.55 hrs. 

\ ~." STATEMENT BY MINISTER 

Crash of an Indian Air Force Aircraft near Indira 
Gandhi International Airport, New Deihl .' 

THE MINISTER OF DEFENCE (SI-i.Fl,I,9.EQRGE 
FERNANDES): Sir. on 7 March, 1999, an AN-32 aircraft 
of the Indian Air Force crashed while approaching to 
land at the Indira Gandhi International Airport at New 
Delhi. The aircraft was on a routine f1ighl having initially 
taken off from Agra, made a staging halt at Gwalior and 
then was on its way to Delhi. The aircraft took off for 
Delhi at 0730 hours. The sortie was uneventful till Ihe 
aircraft was on final approach for landing on runway 10 
at Delhi. The aircraft has crashed about 2 nautical miles 
short of the runway. There were no survivors. 

The reported Runway Visual Range was 100 metres. 
This was within the pilOt's capability. From the immediately 
available evidence, the pilot was making an ILS 
(Instrument Landing System) approach for landing on 

Runway 10. The aircraft has crashed short of the runway 
at a point where normally it should have been about 
600 ft above ground. An IAF Court of Inquiry, constituting 
specialists on the aircraft, has been instituted to investigate 
the cause of the accident. The aircraft Flight Data 
Recorder and the Cockpit Voice Recorder have been 
retrieved from the accident site in an undamaged 
condition. These are expected to provide vital evidence 
for establishing the cause of the accident. 

As per last information, a total of 22 bodies have 
been recovered from the crash site. Eighteen Service 
personnel comprising of four air crew, and 14 passengers 
were on board the ill-fated aircraft, three persons were 
civilians who were at the place of crash and one person 
is yet to be fully identified. The next of kin of the service 
personnel killed have been informed. 

The AN-32 is a Iwin-engined medium transport aircraft 
of the IAF. It has been in service in the IAF for the last 
15 years and has a good safety record. It is a reliable 
and technically robust aircraft which has flown extensively 
in the IAF. 

The air crew were fully qualified to undertake the 
mission. 

{English] 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENT~RY AFF.,\IRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGAlAM): Sir, with your permission, I want 
to make a submission. 

Sir, the Hungarian Delegation which is here is 
supposed to meet me at 4 o'clock. M'!y I therefore request 
that Item Nos. 9 and lObe taken up now and then 
Matters under Rule 377 be done? It is because they are 
our guests and I have to meet them. 

{Translation] 

SHRI RAJO SINGH (Begusarai): Mr. Chairman, Sir, 
please take up Salary, Allowances and Pension of 
Members of Parliament (Amendment) Bill, 1999. 

[English] 

MR. CHAIRMAN: All right. The House shall now take 
up Item Nos. 9 and 10 together. 
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14.58 hrs. 
... j .: 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL -. a - .'~' • 

{English] 

MR. CHAIRMAN: Shri Chinta Mohan-Not present 

Prof. Saifuddin Soz - Not present 

Shri P.C. Thomas - Not present. 

Shri P.R. Kumaramangalam 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGAl:~M): Respected Mr. Chairman, Sir, I 
Jeg to move': 

"That the Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 1954. 
be taken Into consideration." 

The main provisions of the Bill are as under:-

At present. the Members of Parliament are eligible 
to undertake 32 single air-joumeys in a year. During such 
Journeys, they can be accompanied by a spouse or a 
companion. There has been a demand supported by the 
Joint Committee on Salaries and Allowances of Members 
of Parliament to dispense with the restriction with regard 
to a spouse or a companion thereby enabling Members 
of Parliament to take any number of relatives or 
companions with them on such journeys. We have made 
the provision in the Bill to enable Members of Parliament 
to take with them any number of relatives or companions 
on such journeys within the ceiling of 32 single air 
journeys in a year. So, the overall ceiling limit will remain. 

According to the present provision, Members of 
Parliament are entitled to travel only in AC 1st Class if 
no person accompanies the Membors in AC 2 tier and 
by adjustment of the amount of AC 2 tier for such joumey 
In lieu of the companion. While the spouse of a member 
of Parliament is entitled to travel by AC-Ist class or 
executive class in all railway trains from the usual place 
of residence of the MP to Delhi and back without any 
restriction on the number of journeys. 

15.00 hrs. 

Taking into consideration the difficulties expressed by 
Member of Parliament, it is proposed to relax the 

'Moved with the recommendations of the President. 

of Members of Parliament (A) Bill 

provisions to enable the Members of Parliament and their 
spouses only to trllvel by AC 1st class from any place in 
India to any other place in India without any restrictions. 

In accordance with the Salary, Allowances and 
Pension of Members of Parliament (Amendment) Act, 
1998, the minimum pension to eX-MPs was enhanced to 
Rs. 2500 per month with effect from 20.8.1998. This 
amendment did not cover those ex-MPs who had 
completed two terms of Lok Sabha and Members of 
Provisional Parliament. It is now proposed to cover these 
two categories for grant of minimu:n pension of Rs. 2500 
per month with effect from the same date, that is, 
20.8.1998. 

There was a demand from members of Eighth Lok 
Sabha from Punjab State. where the elections could not 
be held alongwith general elections and were delayed by 
approximately nine months. to count this period towards 
pension purposes. It is proposed to allow counting of 
such period for grant of pension where the elections could 
not be held in any parliamentary constituency or part 
thereof alongwith general elections due to terrorism, 
insurgency or public order problem. This provision would 
be effective retrospectivel~. 

Former Members of Parliament had been availing 
free rail travel facility in air-conditioned two-lier clus 
alongwith one companion in Indian Railways on the basis 
of executive instructions issued by the Ministry of 
Railways. This facility WIIS annulled by Allahabad High 
Court declaring it as illegal. Keeping in view the dlfficultles 
experienced by ex-MPs to provide services to the people, 
the facility was restored by promulgating the Salary, 
Allowances and Pension of Members of Parliament 
(Amendment) Ordinance, 1999 with effect from 18.1.1999. 
The provision contained in the said ordinance is being 
replaced by the legislation included in this Bill. 

The Bill incorporales decision for fulfilment of Ihe 
recommendations of the Joint Committee on Salary and 
Allowances of Members of Parliament and the demands 
of Members of Parliament from time to time. I hope the 
House would give its unanimous support and pasl it 
without much of a discussion. 

With these few words. I commend the Bill for the 
consideration of this august House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 1954. 
be taken into consideration.' 
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SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
am on a point of order. 

MR. CHAIRMAN: Please quote the rule under which 
you are raising the point 01 order. 

SHRI VARKALA RADHAKRISHNAN: Normally, 
ordinances are promulgated only on emergency situations. 
The point here is that even lor the sake 01 enhancement 
01 Members' salaries and allowances, ordinance has been 
promulgated. 

MR. CHAIRMAN: Please qU'.lte the rule. 

SHRI VARKALA RADHAKRISHNAN: I may be 
permitted to say that ordinances are issued lor meeting 
the contingency when the House is not in Session. But 
here IS a case 'when the Government is resorting to 
promulgation of ordinance even lor the purpose 01 
enhancing the salaries and allowances 01 Members. It is 
ridiculous and this will tell upon the people. This is 
Involving our prestige Issue. 

SHRI P.R. KUMARAMANGALAM: I may clarify the 
pOint. Sir ... (Interruptions) 

MR. CHAIRMAN: Please hear him. Please resume 
your seat. The Ministm is replying to your point. 

SHRI VARKALA RADHAKRISHNAN: They are 
promulgating an ordinance lor raising allowances. 

SHRI P.R. KUMARAMANGALAM: Sir, we have not 
issued the ordinance with regard to salaries and 
allowances. It was only lor ex-MPs where the court had 
passed a judgement allowing it with immediate ellect 
because there was no other way ... (lnterruptions) 

SHRI VARKALA RADHAKRISHNAN: That is lor ex-
MPs. Here, why should you bring an ordinance lor salaries 
and allowances 01 MPs? 

SHRI P.R. KUMARAMANGALAM: The ,>rdinance was 
only with regard to ex-MPs ... (Interruptions) 

MR. CHAIRMAN: He has answered your point. Please 
resume your seat now. 

SHRI VARKALA RADHAKRISHNAN: It If)oks very 
:lwkward and it is ridiculous. Even lor enhancing the 
salaries and allowances, they are doing like this. I do 
not like this. 

MR. CHAIRMAN: Shri Rajo Singh. 

... (Interruptions) 

[Translation] 

&.tiB1. RAJO SINGH (Begusarai): Sir, I support the 
Salary, Allowances and Pension 01 Member 01 Parliamet1T 
(Amendment) Bill, 1999 introduced by Hon. Minister. One 
who has been the member 01 parliament twice, would 
get as an Ex-Member pension as you have made such 
provision in this bill whether it is 11 th Lok Sabha or 
10th Lok Sabha, are who comes by election as to why 
he/she is deprived 01 Ihe facilities il the House is dissolved 
by any reason because he/she is not at lault. It should 
be considered. 

Hon. Chairman Sir, I would like to tell you about 
Bihar. A provision for paying pension to ex. M.L.A. has 
been made in the state about and Ihis provision is lor 
any hon. Member who is elected to the House and takes 
oath, he/she is paid the pension considering hislher term 
lor live years. Just now our senior members has said 
that an ordinance has been issued. But ordinance is nol 
issued lor raising salary and allowances. Ordinance has 
been issued because Allahabad High court repeated an 
ordinance to give railway passes 10 eJ!. M.P.s but it did 
not become an act. Considering the inconvenience to ex. 
M.P.s the Government issued the ordinance. They have 
been given the facility by it. It was a commendable work. 
We are people's representatives. We make all laws. From 
11 in the morning till 11 in the night we speak about 
institutions. We spuak that the employees were not given 
the salary and promotions and transfers were not made 
properly. We speak that company was n::lt provided this 
facility etc. But when th'3 Issue for providing facilities to 
our members is taken up. Many 01 us start opposing that 
we are empowered to make laws and when the 
Government brings any motion and make laws by 
accepting that we no one should object to it. It should 
be passed today. But it should be borne in mind for 
ensuing session as your are Minister for Parliamentary 
affairs you should take this :ssue to the cabinet or the 
committee saying that if a member is elected once, his/ 
her term be considered for live years. If the House is 
dissolved by any reason he/she is not at lault lor that. 
ConSidering this/she should be provided the due pension 
for which he/she deserves. When I came here for the 
first time, it was said on the railway budget that the 
lacility 01 A.C.-I lor M.P.s has been passed but if ilisl 
her spouse acompanies as to how she would travel? 
Then the Railway Minist~r said that thaI was not my 
duty, but duty 01 others. You brought the provision thank 
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you. 32 Air passes in a year are provided. You should 
malo.e it clear. It would not be that when spouse or any 
friend accompanies, passes are reduced to 16. It should 
be made clear. There should be provision for spouse 
and the member for 32 times. Requesting this to you, I 
support the bill. 

SHRI MOHAN SINGH. Mr. Chairman Sir, Parliament 
IS authorised to take decision under the constitution 
regarding the faCilities and salary of Members of 
Parliament. Any decision taken by it was not repealed by 
any High Court or Supreme Court. Situation prevailed for 
the first time when a proposal for providing facilities to 
ex.-M.Ps was struck down by the High Court. I do not 
agree that there IS any thing wrong to Issue an ordinance 
to restore that in such circumstances I do not agree with 
Radha Krishnan jl to hiS opinion. The decision had come 
when the Lok Sabha was meeting for the last day, 
Members from all the parties had demanded that the 
Government should do something to restore it and the 
Government /lad done accordingly. We thank the 
Government for it. 

Another pOint I would like to say that this question 
should not be raised that once we t~ke oath and our 
term should be cons ide rod for five years. Why let this 
situation arise at all? Why IS this situation not created 
that Parliament and Legislative assembles once elected 
should continue for five years? We should think over It. 
Some how I know a personal friend he was elected thrice 
in 1977, 1989 and 1996 but was not entitled to get any 
facility. It IS very unfortunate and ironic situation. By 
making some proVisions, you made it correct. 

Everywhere rate of interest has been reduced whether 
it IS private or nationalised bank. One lakh rupees loan 
is provided to the han. Members but the rate of interest 
IS 15 percent. You go to any private financer, he and 
Tata Finance Company for Sumo provide car at four 
percent interest. 

Instruction has been given to Maruti Udyog Limited 
to provide interest free loan for purchase a Marult car. 
When I met as member of Parliament and asked for a 
car on interest free loan they told that this facility is not 
available for M.P.'s. because Parliament gives you one 
lakh rupees loan to purchase a car when I went your 
office to get one lakh rupees loan on zero percent interest 
they told that there is 15% rate of interest. I said that 
t 5% rate of interest will be equal to my net salary and 
no money will be left and we will have to ask some loan 
from Rangarajan Kumaramangalamji. You should conSider 
this matter also. 

I would like to request to honourable House and 
respected members that today whatever facilities are 
available to us, are suffiCient. So we should not demand 
any more facility and incrpment in coming five years 
because it affects all the classes of our society. They 
raise their demand to Increase their facilities salaries and 
foodings. 

I would like to thank the honourable minister that 
there was a practice in the House a Bill IS used to be 
presented for amending the rules to provide more facilities 
to M.P.'s and it is passed unanimously by voice vote. Its 
impression outside the House goes that M.P.'s have 
passed the Bill without diSCUSSion and relaXing the rules 
for raising their salaries and facilities. It was Criticized. 
Today a Bill has been introduced after deViating Its own 
practise. This is a good tradition the Issue is being 
discussed. This practise should be adopted in future also. 
With these fews words, I support the Bill. 

[English] 
l.' I ~·1 

SHRI K. BAPIRAJU (Narsapur): Mr. Chairman, Sir, I 
rise to· support this Bill and I thank the hon. Minister for 
giving more facilities through this Bill. 

Sir. we would like to request the han. Minister for 
further help in regard to postal facility to the han. Membors 
of Parliament. We are writing a number 01 leHers to the 
people in our constituency and there are about 10 lakh 
people in each constituency. We aro ablo to move more 
closer with the people in our constituency now than the 
former Members of Parliament only by Writing more lotters 
and these days, expectations of the people aro also very 
high. I understand that the proposal to give more postal 
facilities to Members 01 Parliament IS under conSideration 
of the Govemm"nt. " that is provided, we would be able 
to move much more closer to the people of our country. 
I would be highly gratelul if the han. Minister applies his 
mind to this aspect and agrees to it. maybe now or even 
later. It will be uselul to all the Members of Parliament 
to move more closer to the people in their respective 
constituencies. 

With these few words, I support the Bill. 

(Translalion) 

SHRI RAGHUVANSH PRASAD SINGH (Vaishall): Mr. 
Chairm"8ii;-sir, {could nol restrained myself after hstening 
the views of members. So I have decide to express my 
views also. 
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When we look backward we see that the pay-perks 
01 M.P.'s has increased and the Parliament has right to 
increase or decrease the salary of M.P.'s. So people 
says principally that now it has exaggerated but it should 
be in a practical way. Just now Shri Mohan Singh was 
telling that it is enough and now it should be stopped 
and should not increased up to next five years. Today 
how much deerness is going up? If it is seen 
comparatively, then we realise that in what conditions we 
are surviving. Earlier we were getting rupees fifty 
thousands lor purchasing a car followed by rupees one 
lakh for the same at 15% rate of interest. You Just tell 
me from where we got a car in a rupees one lakh? We 
got one lakh rupees from Parliament and from where, 
rest of the money will came? So this amount should be 
increased upto practical limit. Either we purchase fifteen 
year old car, which is banned by GoV!. of Delhi or raise 
the amount of loan, so that we could purchase a new 
car. Today Indica and Santro are coming in the market. 
So rate of interest has to be minimise and loan should 
be increased. I can not understand that who had fixed 
rate of Interest at 15%. So our whole salary will be 
exhausted in interest alone. 

Mr. Chairman, Sir, we see that we stresses on 
discussion for increase in our salaries and allowances 
but nothing is going to happen. So a separate body may 
be set up by honourable Speaker or hon. Chairman to 
deal with our pay and allowances. When pay-perks 
increases after price rise than people realises that we 
have increased our facilities many of the people among 
us argues that we are getting more and it should be 
reduced. It means that they are hypocritic people comes 
here, whether they should not be asked for a cup of tea. 
I! we did not served a cup of tea, then they criticises us. 
Is it not a expenditure? We have to pay them from our 
pocket for their tickets. We have bear the expenses for 
workers. who comes and stay with us. Vehicles or phones 
facilities were discontinued in Bihar after imposition of 
President rule. Notice are being issued to them to vacate 
the houses. We people also says that Lok Sabha may 
be dissolved at any time. Just now Rajputji were telling 
that a law should be enacted for five years term of Lok 
Sabha because holding election frequently is not good 
thing. That must be done. I want to clarify that some 
people are affluent enough if they do not get vehicle, not 
payor allowances, no matter, but those people who are 
from common families and do not have any bank balance 
should also be taken under consideration. Those affluent 
people who are availing facilities of salary, allowances, 
car, house and it they do not get these facilities who 
have acqUired their own property more than that and can 
acquire more, does not matter. But those people who 
are not capable to acquire and belongs to ordinary 
families ... (Interruptions) 

MR. CHAIRMAN: Now, conclude please. 

SHRI RAGHUVANSH PRASAD SINGH: People also 
says about pension that why pension should be paid. It 
has seen tilat till a person is M.P., Minister or MLA, it is 
all right. But when he is not in such a capacity how he 
will served a cup of tea or manage a car to go anywhere 
for public service. They are political ,activist and they do 
not have any other source of income when their situation 
has worsen then provision for pension has been made. 
Now the provision has made that after completion of four 
and half years the person is entitled for pension. Just 
now Mr. Rajo Singh was telling that Rajasthan Legislative 
Assembly and Bihar Legislative Assembly has made a 
rule that the Legislative Assembly would not dissolved 
before five years. This rule should also be implemented 
here. I! a member won the election and has taken the 
oath shall be provide facility of pension conSidering his 
full tenure even if Lok Sabha would have dissolved. 
Because member is not responsible if Lok Sabha 
dissolved and he comes in the House after winning 
election once a time. 

We all are in support of this Bill because everyone 
shall support it. Now rule has been made allowing first 
class AC railway journeys alongwith spouse can travel. 
But from where shall the sages bring spouse. So this 
should also be taken care of. We people perform 
Parliamentary duties and public service and this is a 
common concept that a person would work effectively 
only if arrangements and there in a system way otherwise 
public work will suffer. So the Government should take 
care of all these matters. Mr. Kumaramangalam is a very 
genuine person. Now he is in BJP. People say that he 
is a gentle person. After conSidering the problems of 
respected Members of Parliament all conveniences and 
facilities should be provided, so that they perform better. 
Common members and representatives of public should 
be taken care of while passing the Bill. Law does not 
affect those people who are rich. But those people are 
acting honestly should be provided protection and facility 
by law. This should be done in a practical way. 

Respected Chairman, Sir, after implementing the 
recommendations of fifth pay commission there will be a 
burden of rupees 18 thousand crore on Govemment which 
will benefit 40 lakh families. Salary of an individual has 
gone up to:. 45000. what sort of onerous task they 
perlorm, which one can not do. But our salary is Rs. 
4000/- compared to their salary of Rs. 45000/-
Newspapers tell us that members are getting more 
facilities and conveniences. So there is a necossity to 
pay attendition on these things. Today bureaucrats rule 
the roost and they obtain signatures of ministers after 
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convincing then for thell own benefit. When issue of OUI 

facilities comes up the court orders that ex. MP will not 
get train fare reimbursement facility. They did not tolerate 
even M.P·s convenience of arrivals in Delhi or state 
capital which IS done only one or two times In a year. 
The court ordered to cancel it. Then an ordinace was 
felt to be necessary. So people are feeling jealous to 
see these things and print wrong about us in newspapers. 
Our standard of living should be investigated int;). The 
fare of Matadoor is rupees five. We save rupees five if 
we go on foot; thiS is the mentallity and this is the position 
of poverty. Different types of comments are made when 
Issue of conveniences comes up. So we should be 
rractical. Government should rrovlde all the facilities 
according to price rising and better standard of living. 
With these words, I conclude now. ,. 

SHRI SATYA PAL JAIN (Chandigarh): Sir, I want to 
arid two~'ihrec- things related to facilities available for 
the MP's and Ex. M.P's. I fcel delighted on the 
(hSrllSSlon qoinQ on In thp. Housc. Sir, the Constitution 
has rrovldcd power to the institutions to take decisions 
about their own facilitics. Bul Parliament IS the only 
Instltulion where we take deCISion about ourselves. Judges 
<Inri Gov!. employees do not decirie regarding his own 
'-,,'II aries. But we have the right under constitution to take 
deCision on the issues pertaining to facilities available for 
plcsent and Ex. M.P's. We feci very embarrassing when 
I~sues make us feel that we am [loing to take decisions 
about ourselves. But there is no other option. So M.P's 
have to take deciSion. I want to urge two or three Items 
!Ipon you M.P·s are getting some facility sometimes 
something appears after two or three months or a yeal 
ilntl press highlights those Issues as if we heaVily 
IIlcroaslnQ our pays and perks. But when the Total Bill 
r.ome up. It is like much noise little water. Press 
contllluously highlights Increase in our salaries but the 
filel is that allowances have gone up rupees one thousand 
live hundred to rupees two thousand five hundred only. 
Telephone calls have gone up from fifty thousand to one 
lakh. No M.P. uses his telephone for commercial purpose 
while sitting in his residence. Infact they make calls for 
the person who comes to meet them persons belonging 
to their constituenCies facing problems. Today you have 
to make STD Calls. I am an M.P from Chandigarh. so 
call Charge is lesser because it is minimum distance 
from here. But those members who are from remole 
areas, makes STD calls to those people, belong to their 
constituencies. They have to take care of their problems 
and difficulties, so limit of rupees one lakh so easily 
crosses. 

Respected Chairman, Sir, so I want to tell something 
mgarding salary. Today hundreds of people come to see 
Ihelr M.Ps and MLA's daily. If you offer even at least a 
CLIp of tea to very one you will have to pay at least 
lupces two or two and half. Total TA and DA would be 

exhausled If you offer a cup of taa to hundred or three 
hundred persons daily. Visitors will Criticise, if you do not 
offer a cup of tea to them. People will tell See, thiS IS 
the man whom we elected and he IS unable to offer 
lunch 01 a cup of tea. They shall 5ay, they shall show 
the members worth at the next hustings. 

Respected Chairman, Sir, if we wish that every M.P. 
should work honestly, you shall have to prOVide them ali 
facilities. Otherwise it shall became difficult for M.Ps to 
work with full dedicallon. 

As for Raghuvansh Prasad ji, he IS a reputed 
landlord, and he must be havmg other source of income. 
However, those persons who have no factory, no 
agriculture land and other source of income shall get mto 
difficulty. I agree with Mohan Singh Ji .. (Interruptions) 

SHAI RAGHUVANSH PAASAD SINGH: Did you call 
me a 'Jamlndaar'? 

SHAI SATYA PAL JAIN: I call you landlord. 
(Inicrh'ptiolls) Once again I request you, that some 

attention should be given upon these issuos of facilities 
by committees including five or seven persons from every 
pary. Controvorsy upon of t:ifling issues, occur repeatedly 
every SIX or eight months. As such, a unanlous deCISion 
should be taken once for all conSidering factors like hike 
in prices during conving five years. The most important 
matter is the Issue of post. Today parliamentarian write 
lellers to people of their constituencies to officers and 
mlllister. As far as ministers are concorned they have 
the facility to send their leiters 111 the II offices and the 
offices deliver them. Our Partlamentary office does not 
accept letters written by us to other M.P's and we have 
to affix tickets on letters on our own expense. You write 
leiters to D.C. and S.D.M. and today at least three rupees 
tickel IS used on every leiter. So I request the government 
to formulate a scheme under which all mall of the member 
addressed to their constituenCies or to different offices 
should go free of cost. So tt-at the expenditure of Member 
of Parliament may be saved as thiS is for the service of 
masses. 1 here is no personal benefit of the member of 
Parliament in it. They write for people. 

Mr. Chairman Sir. similarly. I would IIkp. to request 
that there should be II clear policy for the use of red 
indicator bulbs on cars. Legislators In Punjab and Haryana 
are entitled to use £ouch mdlcators but Members of 
Parliament are not authOrised for the same. Now you 
imagine what a strange situation IS there In that a Member 
of Parliament who represents larger area than that of a 
legislator is not entitled to such an indicator while 
legislators are. People also lhmk why it IS BO? The 
Government should 10rm:Jlate a clear policy as regard to 
it. 

Mr. Chairman Sir, once I stayed in King Fisher Hotel 
in Haryana. I had to pay Rs. 500 for a day. I was told 
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that if a legislator of Haryana stays, he has to pay As. 
40 only. That way my area is very limited. Sometime I 
have to go to Haryana and Punjab and pay such a huge 
rent to Govemment Hotels. If a member does not get 
accommodation in a hotel in his own state, he can 
manage because he has his house there but if he goes 
to some other state. he should get the facility. Suppose 
Member of Parliament from Kamataka state does not get 
accommodation in Banglore. he can manage as there 
would be his residence there and there is no need for 
him to go to Govemment Hotel. So I request that the 
facility legislators and Members of Parliament from a state 
enjoy should be provided to each Member of Parliament 
in all states. It shall be inappropriate if I have to make 
full payments if I visit Punjab or Haryana. I request that 
we should think over it and all Members of Parliament 
should be provided uniforms facilities. 

Mr. Chairman. Sir. I would like to say one more 
important point about road mileage. Members of 
Parliament who come from nearby states like Haryana. 
Punjab or Himachal Pradesh. should be provided road 
mileage. According to present rules. he/she gets the rail 
fare from the railway station nearest to the place he 
stays at and this is unjustified. Suppose a Member of 
Parliament comes to Delhi by car after filling Petrol of 
Rs. 1000 and gets rail fare. which is very lesser then the 
cost of Petrol. This is outright injustice with him/her. There 
should be provision to provide road mileage to the 
Members of Parliament. representing constituencies near 
to Delhi. Thinking over this issue please take a decision 
in one go. Otherwise at different times allowances towards 
rail. road mileage and Postal facility increase and people 
shall be given to misunderstanding. This shall lead to 
controversies. So I would request a decision to be taken 
in one go so that Members of Parliament could work 
more effectively and attentively. 

, 'l 
~1:I.81. ~tiAILENDRA KUMAR (Chail): Mr. Chairman. 

Sir. I am thankful to you for allowing me to speak on 
Salary Allowances and Pension of Members of Parliament 
(Amendment) Bill. I would like to put some points before 
you because I am elected for the first time. First of all 
I associate myself with the issues raised and views 
expressed by all senior Members of Parliament on this 
Bill. I do not have last experience as I am elected for 
the first time. But my other colleagues who have been 
elected twice thrice. or for four, five times, have last 
experience and they have said correctly. 

Mr. Chairman Sir. Rajo Babu spoke about 32 air 
travels. I want to tell that all my 32 air travels are still 
dl'e because my city Allahabad is not connected by air 
service. The earlier air service has been closed. Moreover, 
in view of the accidents that took place in last couple of 
days, it is very risky to travel in planes. This morning 22 
officers of airlorce were killed in a plane crash. That's 
why many members donot want to travel by air. There 
should be special arrangements for the Members who do 
not want to travel by air. It should be taken care of. The 

second point is that you have made the prOVISion to 
travel along with spouse in A.C.-1. It is fact that we 
would have to visit to and fro. If should be made clear 
whether we are entitled to 16 or 32 joumeys. 

SHRI MOHAN SINGH: That has already been fixed. 

SHRI SHAILENDAA KUMAA: Then it is all right. 

Mr. Chairman Sir, Shri Gangacharan Aajput had 
raised an important issue during zero hour. He had said 
that a member is elected for five years. So after he 
takes oath as a member, he should be entitled for the 
pension of As. 2500, even if he is unable to complete 
his term because of dissolution of House or other reasons. 
What can he do if the Lok Sabha itself is dissolved. 
People had elected him for 5 years. So he should be 
entitled for the minimum pension of As. 2500/-. 

Sometimes I travel in train from Lucknow and I get 
only one berth. Sometimes I apply for reservation in 
AC-II they give AC-III. In this hustle and bustle I lost my 
briefcase, valuable luggage, passbook in Rajdhani 
Express. So the department of Aailways should be given 
strict directions to the effect that if the Members have 
applied for reservation, they should be alloted three berths 
with companion and spouse according to their entlement. 
Sometimes we are alloted side berths. We should not be 
neglected in this way. Similarly you may see the 
arrangement of accommodation. I stay at 25 North Avenue 
which is in straitened condition. Recently, tiles were fitted 
in the toilet. They have laid tiles in guest accommodation. 
but in my living portion. there is seepage and it is damps. 
Flats are in bad shape. There should be proper 
arrangement for accommodation. We donot want our 
pension to be increased but we should get the facilities 
properly we demand proper arrangement. 

Some hon. Members have spoken about vehicle 
arrangement. It is true that no four wheeler car costs 
lesser than As. 3 lakhs. If we want a car to be financed. 
we are asked to arrange As. 2 lakhs. Wherefrom we will 
give 2 lakh rupees. Apart from that 15% interest is 
charged in Delhi. If we purchase Maruti Esteem, the 
interest rate is zero. The hon. Members of Uttar Pradesh 
Legislative Assembly get 2 lakh rupees for vehicle. 
whereas Members of Parliament. used to get 50 thousand 
rupees. which is now increased to 1 lack rupees. 
Members have to pay 15% interest on that amount. I 
demand the Government to raise the amount to at least 
3 lakh rupee and charge 4-5 percent interest 
... (Interruptions) 

I want to raise an important point...(lnterruptions) hon. 
Minister, it is a very important issue. Officers in my district 
do not pay respect to Members. They neglect them 
whenever we demand vehicle to check developmental 
work, we are provided vehicles which are in bad shape. 
Even peons would not like to travel in them. Sometimes 
we come to know tliat the vehicle is lying in garage. 

MR. CHAIRMAN: Now. you conclude. 
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SHRI SHAILENDRA KUMAR: We demand from you 
that the vehicle, which the Member of Parliament is 
provided to tour his constituency, should atleast be in a 
good condition . ... (Interruptions) 

I want to say one more point of importance that no 
important meeting of 'Janpad' should be called during 
the session. Secondly no election should be held when 
the Parliament has been in Session. 

MR. CHAIRMAN: Please, conclude now. 

SHRI SHAILENDRA KUMAR: Now, there are 
elections for Area-Vice President...(lnterruptions) We take 
part in it. 

MR. CHAIRMAN: Just discuss the relevant point. 

SHRI SHAILENDRA KUMAR: I am only speaking on 
the relevant aspect. It concerns the facilities and Rights 
of the Members of Parliament, therefore, I want to say 
that ... (Interruptions) 

MR. CHAIRMAN: The discussion is about salary-
allowances. 

SHRI SHAILENDRA KUMAR: With all this, finally, I 
would say that just now we have talked about salary. 
Many remarks and counter-remarks have been made over 
it and it leaves very bad impressions on the people I 
demand that we will be given salaries equal to those of 
class-I officers, and such an arrangement should be made 
that our salaries should also be increased with respect 
to theirs. These matters should not be raised every now 
and then, it sends wrong messages in the public. I 
conclude with these words, ,.you .have given me time, 
thank you very much. ,'- ~., ' . 

SHRI KALPNATH BAI (Ghosi): Hon'ble Chairman, Sir, 
I welcome'the' ame~dment regarding Pension. Senior MPs 
from all parties are present here. I have something to 
say about the MPs from Lok Sabha. If you go in for 
figures you will fund that those who had came here 
winning the elections of Lok Sabha in 1996, 290 MPs 
out of them lost the elections when the elections for next 
Lok Sabha were help once again in 1998 only one and 
a half year after. I mean to say, a good ~OO ~Ps lose 
within one and a half year only. Many MPs In thiS country 
could remain Member of Parliament only for one and a 
half year in their lifetime. 

A person aspires to become an MP. on some party's 
ticket only after making sacrifices, suffenng agonies,. and 
countless ups and downs for the whole life. And if he 
fortunately wins, yet he remains an MP only for one and 
a half year, this is too sad. 

Respected Shiv Shankarji is prese.nt in the House. 
He has been the Law Minister of India. We have Mr. 
Kumaramangalam, the Minister for Parliamentary Affairs 
including Shri Mohan Singh, Shri Raghuvansh Prasad 

Singh, top leaders from each party are present here. I 
had appealed to the Prime Minister of India on the very 
first day that Lok Sabha should complete its tull term ot 
five years and should never be dissolved before it. 
whosoever wants to be the Prime Minister, fet him try his 
own ways. Rajya Sabha has such a powers that any Bill 
passed by Lok Sabha, cannot be cleared without their 
consent. Any MP elected to that House, he may not be 
eligible to be a vii/age-head he stays there and complete 
his Six-year term, no one can remove him his poSition 
before that. I know it, here we lind many gems of their 
own kind, who serve in many walks of life. If Lok Sabha 
is dissolved even before one and a half year, how they 
are ridiculed in their constituency, we know 
it...(lnterruptions) What sort 01 propaganda is made all 
over the country. Today, the Secretary to Government of 
India enjoys a salary of Rs. 30,000 to Rs. 35,000, An 
MP ranks higher than the Cabinet Secretary in protocol 
but tell it honestly what honour he IS treated with if he 
goes to him for some task? How the Judiciary 01 India, 
the District-Judge, the High Court and the Supreme Court 
have been lunctioning at the moment, every MP knows 
it. They threaten the whole country in the name of 'Judicial 
Activism'. Take instance 01 Bureaucracy too, one becomes 
an lAS. officer, and remains so forever. An MP is the 
Chiel SOCial-worker, but laces a pitiable condition. Stili 
today I proclaim that il there is any honest and pure 
class in India, II is only that of politicians, and MLAs, 
others come only thereafter. I would appeal to Shri Shiv 
Shanker, who has bean the Minister lor Law, that the 
Lokpal Bill about to be presented, should also apply on 
the Bureaucracy and Judiciary 01 India, they too should 
be brought under its purview, otherwise the Law will be 
in vain ... (lnterruptions) What goes on there, only God 
knows. I want to say that the recommendations made by 
Antuley Committee be Implemented and full honour be 
given to the Members of Parliament. , , 

OR. SVSHIL INOORA (Sirsa): Mr. Speaker. Sir. the 
Bill hon'ble Minister Mr. Kumaramangalam has presented. 
I support it with slight suggestions. Many points have 
been discussed here. Still a major issue remains to be 
touched upon and it is 'shelter'. II has been noticed in 
State Legislative Assemblies more than oncs that Housing-
Loans are provided at negligible Intcrast·rates. We may 
be having many MPs here. who could not be provided 
with Govemmental houses. I can talk 01 myself. I am still 
residing in a rent-paid house. Therefore, I request that 
we should be provided with a Loan 01 Rs. Six Lakhs at 
the le;&st, at four percent interest rates, 10 buy our hOlJ88s. 
I) ~ .. 1 

SHRI PRABHUNATH SINGH (Maharajganj): Mr. 
Spea1<ii. Sir. I am to support the Bill presentl!ld here. 
MPs from both the sides discussed the inconveniences 
of their own. f only want to draw your _"ention towards 
two of the Issues. f want to discuss here a8 to how the 
people of the society observe the practical problema of 
MPs or officials of any rank. As Kalpnathji has said that. 
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whatsoever it may be called but the most-honest class of 
the country is the politicians' class at the moment, it 
needs no more explanallon. 

I want to tell it along with instances, you may conduct 
a survey of Delhi city. If you chart-up the houses costing 
As. 15 lakh. you many find out the exact number of 
industrialists who have built them. even of those who 
possess those houses and are in Government service 
and also the numbe. of MPs holding their own posts, 
MLAs or other officials who are in possession of them. 
The persons belonging to politics. hardly. may be one or 
two percent in number. who possess those. Similarly, the 
social or political workers in villages. they adopt short-
cuts only to some extent; viz, they may receive bribes 
only for their trivial matters, at a block officer or an agent 
sitting under the Judge's seat, take bribes openly. no 
one goes to doubt their commitment. But a person in 
politics who spends whole of his time in social-work. 
receives miscellaneous comments on himself. Only a few 
out of them. might be misusing power and are to be 
blamed. 

Mr. Chairman, Sir. I would like to request you that 
as the hon'ble Members have said, a House completing 
its full five-year term is to be ascertained. This not only 
is to favour the concerns of MPs alone. about also to 
the people belonging to each class including vulnerable 
sections of the society. Every time when there are 
elections. the society faces the burdens of price-rise. This 
devastates the people. this spoils their life. The 
progressive movement to be sought in the country's 
development. is almost fused during those days of 
elections. That the House definitely last for five years' 
term. should seriously be taken by the Government. We 
also want to acknowledge that what conveniences are 
provided to the membors. are not fairly enough to maintain 
their expenditures. They will have to seek consel from 
the old members. as to how to maintain it. The day I 
entered the house allotted to me. I paid a tumpsome 
meter-charge of As. 1500. even then I didnot face all 
this when I was MLA, but now I am faCing it after 
becoming an MP. Here the Members drink water only by 
paying for it. they give the rent for curtains and chairs 
from this salaries. and still it is proclaimed that they enjoy 
magnanimons conveniences. We want to request the 
House to get the MPs problems probed into. Alright, you 
provide us with air-journey tickets and AC pass in trains, 
but can it fulfill the needs of a hungry belly? Meals-
provision is a must in air and train journeys. 

Many people, friends and well-wishers visit to the 
MPs lrom their constituencies. MPs have to arrange lor 
their residentials and tarings during winter-season. What 

the MPs get, could they manage all it by virtue of that? 
Many-a-times it happens that the peasants get themselves 
admitted in the All India Institute 01 Medical Sciences 
and callbells the door 01 the MP to arrenge lor their 
medicines and expenses. Can you understand their 
position in getting through all this lor their voter and 
supporters, this seriously to be thought about. 

As far the Pension is concerned, in many states 
like Himachal Pradesh, an MLA enjoys the pension 01 
As. 5000 by attaching to the office only once, whereas 
the MP only Rs. 2500. What type 01 disparity are you 
going to bring about between an MP and an MLA? It is 
then, when an MP represents six Legislative Assembly 
Constituence all in all and you just pension him a triffling 
Rs. 2500? Do remove this disparity, and, especially, Mr. 
Kumaramangalam is here, he is a very nice gentleman. 
Even if he talks ticklish, talks it with a fairly rich smile 
and makes it soothing. I request the Governmflnt to keep 
under consideration the practical hardships of the MPs 
minding their convenience, and to make all-party leaders 
to sit together for this. to analize their condition by forming 
a committee and provide them with suitable faciiities. 

To concludes if any misdeed by the media or officials 
or by any means, is committed to defame the politicians, 
it should be stopped by making soch a reputation that 
until any allegation is made proof, the delamator must 
be taken up with sternest action, such a regulation should 
be framed. With these words, I conclude my speech. 

" ,.-
SHRI 'PRABHU DAYA!:..[<ATtiEAIA (Ferozabad): Mr. 

Chairman, Sir, I support whatever the hon'ble Members 
have said here. While supporting this Bill, I would like to 
add two more aspects which could not find any mention 
in the debate. I would like to say that this House has 
the Bill unanimously supported which has been brought 
to provide facilities to Ex-MPs and the members. This is 
the serious situation that an M.P. elected from the rural 
or urban areas has to buy water for drinking here. The 
power supply made available to him here is not available 
in his house located in his village. For how long can he 
monitor the bills? The officials 01 C.P.w.D. send the lalse 
bills pertaining to year 1992 amounting up to lifty thousand 
rupees, one lakh rupee, two lakh rupees or even live 
lakh rupees. The Minister of Parliamentary Affairs is sitting 
here. He is requested to pay attention to our feelings. 
Whenever an M.P. speaks against Governance or 
administration, he should be paid attention. I want to say 
about the telephone. I myself have been a victim of this 
. .. {lnterruptions) Whenever death sentence is awarded to 
somehow, the Judge talks the culprit as to why is being 
given the death sentence but there is no such notice or 
circular of the bill given to the Member 01 Parliament 
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rllgarding the bill pertaining to year 1992 ... (Interruptions). 
We were sent the bill of six lakh rupees. How shall we 
pay this amount? Shall we sell our land? How should we 
manage? .. (Interruptions). We are told that these are the 
orders of the court. Shri Satya Pal Jain has just said 
that the telephones are used for the service of the people 
false bills are being served to mislead the Members of 
Parliament. 40 per cent members in this House are getting 
false bills ... (/nterruptions) There are some people who 
have misused I.S.D. facility when Shri Rajesh Pilot was 
Ihe Minister he had got arrested the mafia people involved 
in the bUrliness. The Members of Parliament have received 
the false bills amounting to 10-15 lakhs. Then the press 
and media refer to the court orders ... (/nterruptions). You 
are aware to the conditions of M.P.s and the Minister 
after their defeat in the elections. When the Ex·M.P.s go 
to the officers of the C.PW.D, they even try to take 
away their clothes. So, it is my request 10 the Minister 
that because of the false electriCity and water bills we 
get, these facilities should definitely be declared free and 
this proposal should be considered seriously though the 
Minister, if so desires, may decrease our salary in lieu 
thereof. 

MR. CHAIRMAN: Please be brief. 

SHRI RAMDAS ATHAWALE (Mumbai North-Central): 
Mr. Chairman,' Sir, the problems of the M.P.s are so 
many that they cannot be explained in briel. However, I 
shall conclude in two minutes I am saying that when the 
elected M.P.s come here, they should get the residence 
within two months. One year has elapsed but I have not 
got the residence as yet. Such a law should be enacted 
that the member of Parliaments gets his reSidence within 
two months after he has been elected and the M.P. who 
has lost the election should vacate the reSidence within 
two months. But they don't vacate even after a year. 
There should be a rule about it ... (/nterruptions) The 
pension should be at least 10,000 rupees because the 
prices are on the rise and the M.P.s performing thier 
duty well. The Parliament should not be dissolved ear/yo 
Every Member of Parliament, should get pension, even if 
he remain a Member of Parliament even for one day. 
Should try to bring about some amendment in this regard 
... (interruptions) The number of free telephone calls should 
be increased from one lakh to two lakh. This is our 
demand ... (interruptions) 

Sir, these are some of our demands in brief. Please 
consider them. The Government should consider the 
POints we have raised. I believe that the, Mi~~r would 
try to answer them well. (, ~' ;,; .. 

SHRI KHARABElA SWAIN (Balasore): Sir, earlier we 
were getting SO,ooi:i' rupees loan for the purchase 01 a 

car. It was increased to one lakh rupees later on. When 
this amount was 50,000 rupees, I had taken the 
losn ... (Interruptions) 

MR. CHAIRMAN: A lot of discussion has taken place 
on it. 

16.00 h .... 

SHRI KHARABELA SWAIN: We all know that we 
get one lakh rupees. But despite my making requests for 
the four times their reply that one lakh rupees would not 
be given. They say thst you had taken fifty thousand 
rupees once, now another fifty thousand rupees can not 
be given. 

[English] 

I have already brought it to the notice of the han. 
Speaker and the Secretary-General. Actually, it is only 
Rs. 50,000 and not Rs. 1,00,000. I am not getting it and, 
therefore, I am bring rt to your notice. 

SHRI P.R. KUMARAMANGAlAM: Mr. Chairman, Sir, 
am firstly grateful for the short, brief, quick and clear 

participation by the hon. Members. As a matter 01 
principle, on the advice of all the leaders, we have 
decided to bring this Bill up in the normal course and 
not on the last day ... (lnterruptions) 

MR. CHAIRMAN: The Minister is replying now. 

. 1"-

SHRI B.M. MENSINKAI (Dharwar Soutt.): I will take 
one minute only. In the Bill, th'! word 'Pension' has been 
used which I feel is very shameful. Instead of 'pension', 
the word 'honorarium' can be used. When I was a 
Member of Ihe Kamataka legislative Council, I was getting 
Rs. 2,700 as pension. There also. I fought for the change 
01 this word 'pension'. Here, we are getting Rs. 2,500, 
which is less than what is given in the States. So, this 
has to be amended. 

The second point is, based on the pnce index, the 
Govemment increases the salaries of the Government 
servants. In our case also, while framing the rules, the 
same ratio has to be adopted. 

Thirdly, in section SM, which is being inserted, no 
term has been prescribed. It wHI be good if it is staled, 
though I have no objection if the wording remains the 
seme. 
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My only poinl is Ihal instead of using the word 
·pension·. the word 'honorarium' should be used. Further, 
the amount of honorarium could be increased. So far as 
salaries and allowances are concerned, as the han. 
Memhm SllIVral Patil suggested, there should at least be 
some parity between Members of Parliament and 
membsrs of the judiciary. Whether it can be adopted is 
somethinq which can be considered by you. 

/Translation] 

SHRI SURENDER SINGH (Bhiwani): Mr. Chairman, 
Sir. Antuley Committee had made some recommendations 
on respect 01 members of Parliament and ex-Members of 
Parliament. If we accept all Ihe recommendations of Ihal 
commottee. there Will be no clash. 

/Enqllsh] 

SHRI P.R. KUMARAMANGAlAM: Mr. Chairman, Sir, 
beong a Member of Pinliamcnl for quite some lime now, 
With the blessings of Ihe people of my consliluency as 
well as the leaders here, I am aware of Ihe feeling that 
the Members have on Ihese matters. 

We have brought in a very short and brief Bill. It 
only deals wllh the faCilities wilh regard to ex-Members 
01 Parltamcnt and some travel facilities, qualifying some 
people who were disqualified due 10 delay in eleclions 
Oil grounds of terrorism etc. It does not deal with the 
whole gamut which. of course, many Members have rightly 
pOinted out. Some have pointed out wrong billing. I will 
be gratelul if it could be brought to my notice in detail. 
I shall defonttely take it up. I do know that wrong telephone 
ilnd power btlltngs are happening. If it could be brought 
to my noltco. I will take it up with the concerned. The 
Issue 01 car loan IS also very important. Whether it is 
rcally Rs. 50.000 or Rs. 1,00,000, we should verify it. 
But sonce tho han. Member brought it to my notice, I will 
delinltoly chock It up as to how that happened. If there 
os any errol. we shall look into it. The intention is that 
Fls. t .OU.OOO should be made available. With regard to 
t" per cent Interest. when you talk of zero per cent 
onterest on respoct of Maruti loan, I would like to point 
out that thore IS an interest built into the price itself. But 
thos is a genuine loan. and this is not a price adjustment 
technology. That being so, when we are talking about 
tile 15 per cent loan. we are talking about the lowest 
r;ote 01 onterest In which there is a subsidy element coming 
HI. However. all these matters, I believe, need to be 
looked onto In-depth by the Committee which we have 
got. the JOint Committee. I have not had the opportunity 
to sot With Committee after taking over this Department. 
I would sit With the Committee and the leaders with all 

the views that have come here and discuss il with them. 
This is a very brief Bill meant to set right something 
which happened due to a judgement of the Allahabad 
High Court. This does not deal with the whole arena. I 
would request that this be passed. I will discuss it with 
the Joint Committee and the leaders and will come with 
something more comprehensive at that particular period. 

SHRI K. BAPIRAJU: Sir, the Minister did not talk 
about the postcards and postal stamps. 

SHRI P.R. KUMARAMANGAlAM: Sir, I understand 
the problem of the han. Member. This is an issue which 
will be taken up with the Joint Committee. 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the Salary, Allowances 
and Pension 01 Members of Parliament Act, 1954. 
be taken Into consideration." 

Tile motion was adopted. 

MR. CHAIRMAN: The House shall now take 'JD 
clause-by-clause consideration of the Bill. 

The question is: 

"That clauses 2 to 7 stand part of the Bill." 

The motion was adopted. 

Clause 2 to 7 were added to the Bill. 

MR. CHAIRMAN: The question is: 

"That clause 1, the Enacting Formula and Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1. the Enacting Formula and the 
Title were added to the Bill. 

SHRI P.R. KUMARAMANGALAM: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The 'motion was adopted. 
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[Eflgllsh! 

SHRI P.R. KUMARAMANGAlAM: Mr. ChaiMlan, Sir, 
mav I make a request through you to the House that 
,jf'm Nos 11 and 12 - Urban land (Ceiling and 
negulatlon) Repeal Bill - be taken up alter Item Nos. 
1:1 and 14 - Patents (Amendment) Bill? 

SHRI MOHAN SINGH: Those who have come In the 
Iiollse V'lIth preparedness are to make a speech on 
:t ... (/flleffliptlOns) 

SHRI PRo KUMARAMANGAlAM: Please listen to me 
cnmpletely. 

SHRI MOHAN SINGH: What should I listen? The 
Art that IS original and being opposed is wanted to be 
Ifltroduced later on. 50 that adequate number of members 
IIldV not remain prese"t In the House ... (lnlerruptions) 

SHRI KUMARAMANGALAM: Whether we are in 
;llIp-quale number. 

SHHI ANIL BASU (Arambagh): Sir, literally. the Order 
I' "per is being changed. It IS not correct. 

SHRI P.R. KUMARAMANGALAM: Sir. the hon. 
Minister for Urban Development who has to move the 
BilL .. (Interruptions) 

{TranslatIOn! 

SHRI MOHAN SINGH: He was very much here some 
tllne back. 

{English! 

SHRI P.R. KUMARAMANGALAM: He was waiting. 
The Deputy Prime Minister of Great Britain has to meet 
him at four o'clock. He had given time. 

(Translatfon! 

SHRI MOHAN SINGH: This should be taken up 
tomorrow. We are opposing over it that is an important 
Act and will affect the question in toto. We are ~ppostng 
It Today. you are repealing the Urban Land Ceiling Act 
you Will repeal the Rural land Ceiling Act tomorrow. 

People are being murdered in Bihar. You want to solve 
that matter. Please give me an opportunity to speak. 
Therefore, it should be taken up tomorrow. This should 
not be taken up at that tilT'e when nobody is here in the 
night. Please take up the Rule 377 first and thereafter 
Patent ... (/nterruptions) 

{Eng/ish] 

MR. CHAIRMAN: The House shall take up Matters 
Under Rule 377 first, Patents (Amendment) Bill next, and 
then the Urban land (Ceiling and Regulation) Repeal 
Bill. 

SHRI ANll BASU: No Sir. 

SHRI P.R. KUMARAMANGAlAM: We can have 
voting tomorrow. 

SHRI ANll BASU: Sir, there is a lot of objection to 
the Patents (Amendment) Bill. A Bill of this type cannot 
be taken up as per the whims of the Treasury Benches. 

[T rans/ation] 

SHRI MOHAN SINGH: Both are important Bills. What 
IS the need getting them passed forcibly? You take up 
the Goa Budget first. 

{English] 

MR. CHAIRMAN: If the House agrees, we can take 
i: up. 

(Trans/ation] 

SHRI MOHAN SINGH: We oblect to it...(/nterruptlons) 

{English] 

SHRI PRAMOTHES MUKHERJEE (Berhampore) 
(WB): Sir, Patents Bill is a very Important Bill. 

SHRI P.R. KUMARAMANGALAM: This is not my 
suggestion. It was accepted by the House. It was 
discussed in-depth among leaders. It is not necessary lor 
me to refer to the meeting, the BAC meeting, tho report 
of which is adopted by this. It was deCided that we would 
finish the Ordinances today and start tomorrow with the 
Motion of Thanks on President's Addreas, and then we 
will do the Railway Budget, and in fact. it is by Sitting 
two hours extra that we will manage. We did not want to 
sit on 19th at all. 
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IShri P.R. Kumaramangalam] 

We did not want to sit on 13th. But we have said 
that we will sit on 13th, in the event, it is required to 
passing the Railway Budget. We have done a lot of home 
work. All of us put together adjust the timing. I do 
understand hon. Members' views. But I can assure them 
that I will not definitely do anything which they do not. 
But they must understand that we have to go through 
business. We have had a lot of adjournments. It looks 
very embarrassing to the whole House if we do not do 
business ... (lnterruptions). So, I request that we take it up 
in this form and move ahead. 

[Translation] 

SHRI MOHAN SINGH: You should take up the item 
related to Goa Budget first. 

[English] 

SHRI ANIL BASU: No, Sir. We do not 
agree ... (lnterruption.o;) ... When there is a lot of urgent 
business to be conducted, then what is the requirement 
of giving an appointment to someone who is not a 
Member of this House? .. (lnterruptions) 

SHRI P.R. KUM.6.RAMANGALAM: What is this? This 
should not be the behaviour? .. (Interruptions) 

[Translation] 

SHRI MOHAN SINGH: Mr. Chairman, Sir, you should 
take up the Goa Budget first. Let it be passed, we do 
not object it. But Urban Ceiling Act should not be taken 
up in a heactic way. 

SHRI P.R. KUMARAMANGALAM: It would not be 
taken up in a haste. Let it go on please. 

[English] 

SHRI PRAMOTHES MUKHERJEE: Sir, we are not 
agreeing ... (Interruptions) 

MR. CHAIRMAN: Please resume your 
seats ... (Interruptions) 

Now, we are takmg Matters under Rule 3n. 

16.10 hrs, 

MATTERS UNDER RULE 377 
l,. 
~,' I I ,.' 

(I) Need to accord early clearance to the proposals 
of Uttar Prad!sh Government to declere Stete 
Highwayi -;; National Highways particularly the 
Kanpur-Sagar wi. Ha~l~p~r Highway -( ,I ,_, ,n).:) 

[Translation] 

SH~ql GANGA CHARAN R.A.!.PUT (Hamirpur) (U.P.): 
Mr. Chairman, Sir, there is dilapidated condition of 
highways in U.P. Highways have been constructed here 
in a very less number. The Uttar Pradesh Government 
has submitted a proposal to Union Government to declare 
various highways as national highways in which Kanpur 
Sagar via' Hamirpur is the main one. 

Therefore, I would like to request the Union 
Government that the said highways should be declared 
as national highways soon and necessary funds be 
allocated for construction of these highways. 

~ .~ .. ~ , ., 
(II) Need to provide adequate funds for 

construction of Jetpur-Somnath N.I.tUmal 
Hlgh\!ay 'In Gularal. ~\ - .. -' .. _--

SHRIMATI BHAVNA DE\lRAJ8HAI CHIKHALIA 
(Junagarh): Mr. Chairman, Sir, Somnath temple is 
historical and International fame in my Parliamelltary 
Constituency Junagarh in GUjarat, where lacs of devouts, 
pilgrims and tourists come every year. Therefore, it is 
necessary to review the facilities related to coming and 
going of pilgrims and tourist,s from time to time keeping 
in view of this historical temple, not only Government of 
India have accepted theoretically to include the approach 
roads leading to the Somnath temple in National highway, 
but have accepted to take necessary action for the same 
also. 

Therefore, I would like to request the Minister of 
Surface Transport through you that the adequate funds 
should be provided to JetpuI·Somnath Highway in order 
to declare it as national highway so that the construction 
work related to this Nation.al Highway should be started 
from the next financial year. 



16.14 hrs. 

[PROF. RITA VERMA in the Chairj 

" 
(iii) Need to provide compensation to the paople 

displaced due to construction of Swarnrekha 
multi-purpose Irrigation Project In Bihar. , .• /'. ------- \ 

SHRI RAM TAHAL CHAUDHARY (Ranchi): Madam, 
wanT 10' draw' the allention of the House to the 

Swarnrekha multi purpose Irrigation Project. It was aimed 
to generate power and provide irrigation facilities in the 
tribal areas by this scheme and crores of rupees have 
been spent on this project but work has been left out 
midway for want of money and due to which many 
villages get sUbmerged. The displaced families have not 
been rehabilitated so far whereas their lands have been 
acquired that used to be the source of their livelihood 
and compensation has also not been given to the persons 
living in such submerising villages. People have suffered 
harm more and benefitted less due to this irrigation 
proJect. 

I, therefore, request the Central Government to give 
compensation 10 the members of the displaced f<:milies 
WIlD have not been provided compensation so far. Jobs 
should be provided to the members of the displaced 
fa~ilies Immediately and inqUiry be made into the 
Irregularities done In the name of providing jobs and 
rehabilitation by constituting a committee of the Members 
of Parliament. 

(iv) Need to ensure early functioning of ~!llepf)QDe 
exchanges in Pune District, M_aharashtra. t"'· i, 

SHRI ASHOK NAMDEORAO MOHOL (Khed): 
Madam, Chairperson, I want to draw the attention of the 
Government through you to the policy regarding providing 
telephone facilities to the villages As per the policy of 
the Government all villllges of the country should be 
proVided with telephone facilities by the year 2000 A.D. 
But there are still approximately 70 percent such villages 
ill the country where there is no such sort of facility 
whereas only one year is left with the Government in 
stipulated penod. Madam. there are approximately 60 
percent villages in Pune district where such facility has 
not been provided so far. Approval regarding extensions 
have been given with regard to many villages bu~ 
necessary materials and money have not been provided \ 
to start the work. Thus these extensions have remained 
only on paper. The eXisting extensions are Inadequate to 
meet the demands of the area. Therefore, I request the 
Government through you that necessary materials and 
money should be made available to all the approved 
extensions of Pune district. 

(v) Need to construct a railway bridge over the by-
pass on National Hlghway-34' al Shantlpur, West 
Bengal. " ... ;' 

{English] 

DB· ASIM BALA (Nabadwip): I like to bring to your 
kind notice one important matter of my Constituency which 
is pending for a long time. 

Shantipur is a very congested muniCipal town in the 
district of Nadia, West Bengal. National Highway-34 which 
goes through Shantipur to North Bongal, leads to Assam. 
Shantipur is an old town of intellectuals and birth place 
of many of our distinguished persons. There is about 2 
lakh population inhabiting in this town and NH-34 passes 
through this heart of the town. This is very narrow and 
congested. After concerted efforts of mine and of the 
people of the area, a by-pass has been constructed. 
Lack of bridge results in congesllon and traffic jam for 
which people are agitating. EnVIronment is also getting 
polluted and some uncommon disease is also prevalent 
due to environmental pollution. 

I request the Government to look into the matter 
seriously so that the railway authority should initiate action 
to construct the railway bridge over the by-pa~s at the 
earliest. I ~ U~ .I , .. : i '4 ~J r f' .:> q ... ., 

(vi) Need to reopen the way going to civil lines at 
Allahabad Railway Junction (U.P.) , • ~ .... 

[Trans/ation] 

SHRI SHAllENDRA KUMAR (Chail): Madam, the 
beauty 0; Allahabad Junction, the: historical and religious 
district of Allahabad, in Uttar Pradesh is waning. At 
present the Allahabad Junction :;tatlon hal two sldes-
the city side and Civil hnes side. The elite class people 
live in the civil lines side of the district. Even, common 
men of the district move freely by this side. In front of 
the civil lines side there is a hlstoricol place even known 
as Gandhi Smarak, where ashes urn of the Father of the 
Nation, Mahatma Gandhi were placed. Many leading 
leaders of our freedom struggle had made their speeches 
there. Now, all the National leaders have been coming 
here and delivering their speech from this Gandhi pelpet. 
But the main road of the Civil line has been blocked, 
which belittles the beauty of thiS hlstoncal place of 
Allahabad. The fact is that the bunglow of the D.RM. is 
also located at this Side. It is worth conSidering as 10 
how justified it is to spoil the beauty of Allahabad Railway 
junction In the name of the beautificali:m of the bunglow. 
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[Shri Sailendra Kumar] 

I demand from the Govemment that keeping in view 
of the historical importance and beauty of the Allahabad 
Railway ,Junction this road should b~ immediately opened. 

-~ ...... ,\ I.' t .J.. I ':. • • '~ 
(vii) Need to review the decision to discontinue 

~. . Kanyakumari Express train running between 
Chennal Central and Kanyakumarl. 

(English] 

St!F!1 C. GO~AL (Arakkonam): Madam Chairperson, 
the Kanyakumari Exprp.ss Train Nos. 6721 and 6722 
running from Chennai Central t(: Kanyakumari were 
Introduced on 21.10.1993 with two AlC 2·tier coaches, 
eleven 3·tier sleeper coaches, four general compartments 
and two parcel coactJes. Later, orie more AlC coach was 
added. These two trains are running through Arakkonam, 
Katpadi. Salem, Erode, Karur, Dindigul, Madurai Kamaraj 
District, Tirunelveli District and Kanyakumari. These trains 
are very much convenient for the people from the places 
mentioned above. 

The railway authorities have now announced that 
these two train services will be stopped from the 19th 
April, 1999. If they are stopped, it will cause a great 
inconvenience to the people of Arakkonam, Vellore, 
Katpadi, Ambur, Salem and Erode. The authorities have 
also stopped some of the electric trains running from 
Chennai to Arakkonam thereby causing inconvenience to 

• the public. Therefore, I request the hon. Minister of 
Railways not to stop the services of the Kanyakumari 
Express Train Nos. 6721 and 6722 running from Chennai 
Central to Kanyakuman. The railway authorities may be 
directed to run another new train from Chennai Egmore 
to Kanyakumari throug~ the Tiruchirappalli broad gauge 
line. 

(vIII) 'Need to provide more fund. to the State 
• .... 'Government of Haryan. for providing relief to 

the people affected by the flood In 1998. 

{Translallon} 

DR. Sl!~HIL INDORA (Sirsa): Mr. Chairman Sir, 
usually water saves life but in its outrageous quantities it 
can cause disasters also. The country fell prey to it last 
year. The states of Bihar. Uttar Pradesh, GUjarat, Andhra 
Pradesh. Punjab and Haryana witnessed disasters due 
to the outrage of floods. The Hon'ble Prime Minister 
himself visited many a state and provided immediate relief 
after assessing the situation there. But no compensation 
has yet been prOVided for the disasters that were there 
In Haryana. The Centre had sent a team to assess the 
situation there. It found that 11 lakh hectares of agricultural 
land have been affected in the state. The losses were 

assessed at Rs. 2971 crores. The Government was 
requested to provide the minimum Central assistance of 
Rs. 757.20 crore immediately so that the affected people 
could get relief. The Govemment had made assessment 
of the agricultural produce but no assessment has yet 
been made of the losses suffered by the people working 
in allied agricultural areas. With the agricultural produce 
being affected, the agricultural labourers, Mandi labourers, 
commission agents and other agents etc. also get affected 
due to this natural calamity. 

Therefore, I request the Government that an 
assessment of the loss suffered by the people working in 
all these areas be made and relief be provided to them 
also, and the Government should provide immediatE. relief 
for this purpose to Haryana. 

MR. CHAIRMAN: Now, if the House permits it 
... (Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali): 
One of our party members is absent. His matter was an 
approved one. If you permit, I can speak on his behalf. 
I have that paper in my pocket. 

MR. CHAIRMAN: What of it if you have it in the 
pocket! 

SHMI RAJVEER SINGH (Aonla): Mr. Chairman Sir, 
my name is also there in the list regarding Matters under 
Rule 377, you have not called my name. ~, ':" 

>, .. ~,.\ ... ,,(r.... I) 

(Ix) Need to set up • gas based power station at 
Aonla In U.P. ~ 1"" (l.. .• ~"j'~ , 

SHRI RAJVEER SINGH (Aonla): Madam Chairperson, 
under Rule 377, I want to bring the following subjects to 

,the notice of the Hon'ble Minister through this House: 

H.B.J. gas pipeline has been laid for power supply 
in my constituency Aonla in Distt. Bareilly, Uttar Pradesh, 
but its benefit has not reached the residents of this area. 
The local people strongly d'3mand that an H.B.J. gas 
based plant be set up in Aonla constituency also so that 
the power crisis could be solved there. 

Therefore, I request the Central Govemment to set 
up a gas based power plant in Aonla constituency as 
early as possible so that the power crisis in the area can 
be resolved. 
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{Trans/ation] 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali): 
Madam Chairperson, our one subject was approved under 
Rule 377, but you have not called my name. The names 
of our two party members have been called. They are 
absent. I urge you to allow me to read out my subject. 

MR. CHAIRMAN: No. I should have the paper at 
least. We will allow you tomorrow. Shri Raghuvansh 
Prasad Singh ji, you please take you seat. 

As the Hon'ble Minister Shri Ram Jethmalani ji has 
not been able to come, if the House permits, the 
discussion on Patent Bill be started. 

{English] 

SHRI ANIL BASU: No. How can he ignore this 
House? This House is the supreme body. 

{Trans/ation] 

MR. CHAIRMAN: I am taking the permission of the 
House to take up item No. 14 in place of item No. 12 
01 the order paper. 

/English] 

SHRI ANIL BASU: The order paper is there from the 
beginning. Why should he do like this? 

{T rans/ation ] 

MR. CHAIRMAN: As the Hon'ble Minister is not 
present, I· am requesting, and want 10 have Ihe permission 
of the House. 

{Engltsh] 

SHRI ANIL BASlJ: How can Ihis House run in this 
fashion? The han. Minister is ignoring the House. 

MR. CHAIRMAN: He is doing his Ministerial duty. 

{Translation] 

You please don't make noise. 

SHRI MOHAN SINGH (Oeoria): Madam, we are not 
shouting, we are requesting. 

{English] 

SHRI ANIL BASU: Our Objection is that when the 
order paper has been approved by the han. Speaker, it 
is done with the full consent of the Parliamentary Affairs 
Minister. So, the Minister cannot leave this House for an 
appointment outside. 

{Translation} 

MR. CHAIRMAN: It does not have anything to do 
with outside appointment. Shri Anil Da, you are such a 
senior Member. 

{Eng/ish} 

SHRI ANIL BASU: No. This is gross violation of the 
order and dignity of the House. It is contempt 01 the 
House. 

{Trans/ation} 

MR. CHAIRMAN: Now, will you, please listen to me? 
He is having meeting with Deputy Prime Minister of a 
foreign country. He is performing his ministerial duty. It 
does not involve any matter of contempt of the House. 
I am seeking permission of this House because discussion 
on Patent Bill has been listed in agenda paper. Had it 
not been there in the agenda paper, why should have I 
sought this permiSSion? 

{English] 

SHRI K.S. RAO (Machilipatnam): If the Minister 
concerned is not present, lei another Minister make it. 

SHRI 'MOTILAL VORA (Rajnandgaon): It is the 
question of joint responsibility. Any other Minister can put 
it before the House. 

SHRf K.S. RAO: Let another Minister put it. Why do 
you want to change the order now? If the order iii 
changed, we al80 should be prepared for it. What is the 
harm in another Minister putting it before the House now? 

{Translation] 

MR. CHAIRMAN: It is ~ke ss usual; am I doing any 
new thing? 
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SHRI MOHAN SINGH: Madam, lour Cabinet Ministers 
are sitting over here. 

MR. CHAIRMAN: It is not like that, the minister will 
turn-up very soon. 

{English} 

SHRI ANIL BASU: No. Patents Bill is a very serious 
Bill. It has to be discussed thoroughly; there should be 
a detailed deliberation in this House. Even on shifting 01 
items, hon. Members of our party have not been 
consulted. How can we agree to it? 

[Translation/ 

MR. CHAIRMAN: No, no, sufficient time has been 
allocated lor this matter. Nothing to worry in this regard. 
II something happens unexpectedly and that requires the 
Minister to leave the House, then, I think, there is nothing 
new in it. Motilal Vora ji, you people have run the 
Government for quite a long time. You should, rather, 
extend your support to us in this job. 

SHRI BASU DEB ACHARIA (Bankura): Madam, you 
see, let us follow the order paper before taking-up any 
new item. 

MR. CHAIRMAN: Basu Deb Acharia ji, it is not like 
that. 

SHRI BASU DEB ACHARIA: No, Madam, matters 
should be taken-up according to the order paper. 

(English] 

Members Irom our party are not ready to partiCipate 
in it. 

(Translation} 

Now, all of a sudden, you are taking-up this matter. 
How is it possible? ... (lnterruptions) 

Let us first take-up the Urban Land (Ceiling and 
Regulation) Repeal Bill. .. (lnterruptions) 

MR. CHAIRMAN: You are always ready. What 
preparation do you require ler it? Let us lirst take-up this 
matter. 

... (Interruptions) 

SHR! BASU DEB ACHARIA: We are not ready to 
speak on this Bill. Had we prepared ourselves to speak 
on this Bill, it would have been a different matter but 
right now my speakers are not available here. They are 
busy somewhere else, ... (interruptions) 

MR. CHAIRMAN: You at least, let the Minister give 
him statement lirst. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: This is not fair. It should 
not be like this . ... (interruptions) It would be a wrong 
precedence . ... (lnterruptions) You may please take-up the 
matter pertaining to Goa lirst...(lnterruptions) 

SHRI MOHAN SINGH: Please take-up the item 
No. 15 li'st...(lnterruptions) 

MR. CHAIRMAN: The minister concerned is also not 
available here. ... (Interruptions) 

(English} 

SHRI RUPCHAND PAL (Hoogly): Such a change can 
not take place suddenly. 

(Translation} 

MR. CHAIRMAN: Where is the question 01 
"suddenly"? We are taking-up only the item no. 12 to 14 

... (Interruptions) 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Madam, Chair person, the State Minister is 
present here. II you wish, you may allow the discussion. 

(English} 

PROF. P,J. KURIEN: Madam, I would like to submit 
one thing. II the items are changed at the eleventh hour, 
it would be very difficult for us to field our speakers, II 
you take lip the Patents Bill all of a sudden, our speakers 
cannot speak on this because we have not informed 
them. So, even il we want to accept your request, it is 
not possible lor us. We are satisfied with the han. Minister 
01 State. 
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of Urban Land (Ceiling and Regulation) 
Repeal Ordinance & UrbiJn Land 

16.32 hrs. ", ,) 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF URBAN LAND (CEILING 
AND REGULATION) REPEAL ORDINANCE 

AND 
URBAN LAND (CEILING AND REGULATION) 

REPEAL BILL 

/English] 

MR. CHAIRMAN: Now, we will take up items 11 and 
12 together. 

SHRI V.V. RAGHAVAN 
Chairperson, I beg 10 "move:'" 

(Trichur): Madam, 

"That this House disapproves of the Urban Land 
(Ceiling and Regulation) Repeal Ordinance, 1999 (No. 
S of 1999) promulgated by the President on 11th 
January, 1999." 

There is a provisioll i'l our Constitution to promulgate 
ordinance in extraordinary circumstances. 

ThiS provision is being misused by the Government. 
It IS a fraud on our Constitution. Legislations have very 
great importance. How can this Government promulgate 
an Ordinance, especially when the Ordinanco intends to 
repeal what is considered to be a model Urban Land 
Ceiling Act? I can understand the anxiety of the 
Government to help the real estate people. The Ordinance 
Intends to help only the real estate magnates. The 
housing problem is not there because of the Urban Land 
Ceiling Act. If you repeal the Urban Land Ceiling Act 
and allow the real estate people to get hold 01 the land 
In the cities and towns, I have no doubt that the real 
estate people will exploit and loot our people. Real estate 
people have already captured almost the entire housing 
sector in the big cities. When the Urban Land Ceiling Act 
was there. there was a guarantee lor the common people 
and the middle class that they would get a piece of land. 
If you repeal this Act, thiS means the poor people and 
the middle class would not be able to own a piece of 
land In cities. If the ceiling is repealed. the whole of the 
land available in cities will be captured by the real estato 
people. To solve our housing problem, the Government 
has to think otherwise and not think in terms 01 repealing 
the Urban Land (Ceiling) Act. The Government should 
come lorward to take hold 01 all the available land in the 
Cities and corporations and have a Housing project. I 
have no objection even for private sector participation 
but allOWing them to withhold the land available within 
the cities by repealing the Urban Land (Ceiling) Act is a 
measure which cannot be agreed upon. The fact that the 

(Ceiling and Regulation) Repeal Bill 
Government has implemented the measure by an 
Ordinance, I should say, is a crime against the people. 
Is it a legislation which is to be implemented by an 
Ordinance? 

The Government certainly has a right to promulgate 
Ordinance in an extraordinary circumstance. Repealing 
the Urban Land (Ceiling) Act by an Ordinance, to put it 
mildly, is a fraud on our Constitution. When the makers 
of the Constitution incorporated this provision of 
promulgating ordinance by the Executive, they did not 
visualise that such legislations will also be brought by an 
ordinance. The Executive is misusing its power by getting 
away with the Urban Land (Ceiling) Act by issuing an 
Ordinance. The Executive is by-passing the right of 
Parliament and the right of the Members of Parliarnent to 
threadbare examine and scrutinise the legislations brought 
lorward by it. 

The Government has now come with a fait accompli. 
" has already been repealed and the Government is 
implementing the programme. What can the Treasury 
Benches now do? I really sympathise them. This 
legislation is a fait accompli. Since the Government has 
implemented it and gone further with it, can we change 
it now? " at all we are able to change it, our friends will 
not allow us 10 do so because of their obligation to the 
Treasury Benches. How can the Government put the 
House in such an embarraSSing situation? Is it a routine 
legislative process? In a Parliamentary democracy one 
should not by-pass the Parliament. It was such an 
Important and vital Act which our country had with the 
help 01 which the middle class people had some chance 
to get a piece of land in the cities but now the 
Govemment is depriving them of this opportUnity. How 
can it be justified? By imposing such a legislation the 
Government is putting this august House in an 
embarrassing position. Madam, this kind 01 an act by the 
Executive should be resisted by this august House. The 
Government cannot impose such a legislation on us. Not 
only this, a number of other important legislations IrlVolving 
Constitutional issues, have been imposed on us by way 
01 Ordinances. 

We have many ordinances now-a-days. In this 
Session how many Ordinances are to be accepted by 
us? They are not one or two or three but many. All the 
legISlations before us are implemonted through Ordinances 
belore the House is convened. Now, they are asking us 
to pass them. Madam, whatever be the housing problem 
now prevailing in our cities, that housing problem could 
not be solved by such an Act and by depriving the 
common people their right of getting a place of land at 
a reasonable price. That right is being stolen now. That 
is the meaning of repealing the Urbar Land CAiling Act. 
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The Government is going further. They are even 
talking of agrarian reforms. Even on that the Govemment 
is thinking of doing away with the ceiling Acts in rural 
areas. They want to amalgamate the lands and give the 
land to big companies. In continuation of this Urban Land 
Ceiling Act, they are extending it to the whole of India, 
thus, depriving the common masses their right for a piece 
of land. Whatever be the attractive projects of housing, 
this kind of Act is anti-people. You have no right at all 
to implement it by Ordinace. Without the approval of 
Parliament and without giving us a chance to scrutinise 
it and without giving us an opportunity to express our 
opinion in this august House, bringing Acts like this, fait 
accompli imposing such Acts on us, is not a right thing 
to do. 

I appeal to the august House just to point out to 
them and just to ask them that these kinds of Executive 
steps are against the Parliamentary practices and the 
rights of Parliament. For that sake, point it out on that 
merit. II the Executive goes on to bring such Ordinances 
and impose such vital Acts on us, fait accompli, that 
would be against the Parliamentary practices. Our rights 
will be curbed. So, please disapprove this Ordinance just 
to point out to the Executive that we are not here to 
approve all the acts which they do against the spirit of 
the Constitution. Even though there is a provision in the 
Constitution, they are acting against the spirit of the 
Constitution. So, my humble request to all the Members 
is to disapprove this Ordinance. 

\ 01, . 1', ., I 
THE) MINISTER OF URBAN AFFAIRS AND 

EMPLOYMENT (S':!.~I RAM JE.THMALA!'JI): Madam, 
Chairperson, I beg to 'move: 

"That the Bill to repeal the Urban Land (Ceiling and 
Regulation) Act, 1976, be taken into consideration." 

Madam, first of all, I must very profusely apologise 
to you and to all the Members of the House for being 
absent III .the time when this item was called out. I have 
no excuse save and except to say that an appointment 
had fixed very long ago with the han. the Deputy PriPle 
Minister of England at 4.00 p.m. today in my office and 
it was impossible to cancel that appOintment because a 
huge delegation was accompanying the hon. the Deputy 
Prime Minister. They have come at our invitation to assist 
us in some of the hOUSing projects, in some of the water 
clearance and pollution removal projects and other kinds 
of infrastructural projects in which we are vitally interested 
and in which we are short of our own capital and we 
need capital assIstance from abroad. Kindly do pardon 

me, but in any event I hope I have not wasted any time 
of the House because both these items are taken up 
together. 

I think the hon. Member's attack has been mainly on 
why this measure was brought in the shape of an 
ordinance and, according to him, why was parliamentary 
scrutiny eliminated in the process. Madam, for the last 
fifty years, I have myself been a student of the 
Constitution and I have always proudly proclaimed that I 
consider myself a worthy disciple of late Dr. Ambedkar. 
I have tried to understand not merely the text of the 
Constitution but what the hon. Member calls the spirit of 
the Constitution. I! is the spirit of the Constitution which 
I have imbibed over the years and if the han. Member 
would take the trouble of looking into my past speeches 
either in this House or in the other House, he may find 
that I have always complained of the misuse of ordinance 
making power by the executive almost in the same vain 
in which the hon. Member has spoken just now. While I 
appreciate what he has said and endorse fully that an 
ordinance must be resorted to in very extreme 
circumstances of urgency, I plead not guilty to the charge 
of having violated the spirit of the Constitution in this 
case because I believe that an ordinance was an absolute 
necessity and it would have caused tremendous injury to 
public interest if the ordinance had not been passed. 

I will now proceed to explain but while I proceed to 
explain why an ordinance was imperated, I will have to 
explain my own perception of why this law is necessary 
and why this law was necessary particularly on the date 
on which we passed this ordinance. The two items 
therefore are inevitably inextricably intertwined and they 
have to be discussed together, Therefore, with your 
permisSion and with the permission of the House, I also 
move that the Bill be taken into consideration and I seek 
the leave of this han. House that the Bill may be taken 
into consideration so that I can speak on both, the 
disapproval of the Resolution as well as the merits of the 
legislation which I am commending that the hon. House 
might pass. 

Madam, the Bill had already been introduced. I am 
assuming that the lea'Je is granted by the House to 
consider the Bill so that I may deal with both the items 
together. 

First of all, han. Members may kindly realise that the 
law which we are seeking to repeal is a law pith and 
substance 01 which in constitutional language is outside 
the legislative jurisdiction of the Central Partiament. The 
law deals with land, the use 01 land, the holding of land, 
the purposes for which the land has to be used and land 
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is, under the Constitution. wholly and exclusively a State 
subject. It is neither in the Central List nor in the 
Concurrent List. 

This legislation was passed by Parliament not 
because Parliament had the j",risdiction to do so but it 
was passed under a special Article of the Constitution 
under which the Centre can legislate if two or more States 
request the Centre to pass a legislation on a particular 
topic on which they want uniform legislation to be 
introduced. 

Madam, my understanding of the Constitution and 
the constitutional spirit of which the han. Member spoke. 
tells me one thing that if two or more States require that 
the Centre should legislate, and the Centre proceeds to 
legislate. equally it is the moral. the political and to my 
mind, the constitutional obligation of the Centre to repeal 
that law when two or more States ask that the law be 
repealed. In fact. we have no option. The Option will 
consist in defining the will of those who have actual 
jurisdiction over the subject matter of this law. When two 
or more States want the autonomy to be restored to 
them. we are bound to restore it to them. and the repeal 
of this law by this House is not going to bring about the 
repeal of this law in any State which chooses to continue 
the existence of this law. The repeal of this law today by 
the Parliament or the repeal of the law by the Ordinance 
has only one small territorial effect and that the repeal 
becomes effective in the Union Territories and it becomes 
effective only in those States which. hereafter, pass what 
the Article of the Constitution calls. an "Adoption 
Resolution." ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Shri Ram 
Jethmalani. will you yield for a moment? I will put only 
one question ... (lnterruptions) 

SHRI RAM JETHMALANI: I will always yield to you. 
am Sitting down. Otherwise, you cannot speak 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: When I speak 
for democracy. I am only putting a very small 
question ... (Interruptions) 

MR. CHAIRMAN: Please listen to him. 

... (Interruptions) 

SHRI RAM JETHMALANI: Shri Radhakrishnan. I want 
to yield. Will you allow me to sit down ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Madam. the hon. 
Minister has been elaborating about the spirit 01 the 
Constitution. I fully appreciate his point. Here, the qu.tIon 
is only two small States in India. Haryana and Punjab, 
have passed it. None of the States like Uttar Pradesh, 
West Bengal and Bihar have passed any Resolution. Only 
two small States and the Unioin Territory for which an 
Ordinance was issued have passed it. If an Ordinance is 
issued. it should be applicable to at least some two major 
States. That is not available in tha instant caStt. When 
the Minister speaks about federalism and the spirit of the 
ConstiMion, it would have been better had two or three 
major States in India passed a Resolution and asked the 
Central Govemment to issue an Ordinance. In this case, 
he has not followed that principle. On the basis 01 a 
Resolution passed by two States, and that too on a matter 
which is exclusively within the right of the States, that he 
is leglslaling ... (lnterruptions) 

SHRI RAM JETHMALANI: Now, have I your 
permission to get up? ... (lnterruptions) 

SHRI VARKALA RADHAKRISHNAN: No. That comes 
within the jurisdiction of the Chair. I agree with your 
knowledge ... (lnterruptions) But I am pained to say that it 
is against the letter and spirit of the Constitution 
... (Interruptions) 

SHRI N.N. KRISHNADAS (Palakkad): Shri Ram 
Jethmalani. you can get up nowl ... (lnterruptions) 

SHRI RAM JETHMALANI: How graceful can you be 
in according such a permissionL .. (/nterruplions) It is very 
nice. 

Madam. In the eye of the Constitution and in my 
own eyes. there are no major States. there are no minor 
States ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: It is a question 
of population ... (lnterruptions) 

SHRI RAM JETHMALANI: There is no question of 
population. The original Article which enables this 
legislation to be passed by the Centre does not My that 
two big States should rflquest the Centre. Any two States 
make a request and the Central Parliament acquires the 
junsdiction to legislste on that subject. If two minor States 
could have originally asked for it, the two minor States 
will have the right to ask for it ... (Interruptions) 

SHRI ANIL BASU (Arambagh): SM Jethmalanl, 
morally this is not correct. But logically you are correct. 
This is a rape of the Constitution ... (lnterruptlons) 
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MR. CHAIRMAN: Shri Ani! Basu, please do not 
disturb him. You have all the time to make your 
submission. 

SHRI RAM JETHMALANI: " I am logically correct, 
then I am correct on all scores ... (lnterruptions) 

MR. CHAIRMAN: Please do not interrupt like this. 
Please let him have his say. 

SHRI RAM JETHMALANI: The second aspect 01 the 
matter which the hon. Members keep lorgetting is that 
this repeal does not affect the lalge majority 01 people 
that you have in mind. Those States have still to pass 
an adoption Resolution. We are only restoring to them 
their original autonomy and jurisdiction which have been 
lorfeited by their initial request. 

SHRI V.V. RAGHAVAN: What about Delhi? 

SHRI RAM JETHMALANI: In Delhi, it will come into 
effect. There is no opposition in Delhi. In Delhi, I am 
entitled to legislate directly and I am legislating directly 
because In Delhi land has not been translerred. 

Now, when you bear in mind the absolutely limited 
objective 01 this repeal that we are restoring autonomy 
leaving it to every State to decide the luture 01 this law 
in their own State. For example, I had a very strong 
letter written to me by the Chiel Minister 01 Bihar and I 
wrote a letter to the lady, explained to her that, 'Lady,' 
II you are in love with this law, this law will remain in 
your State. Who am I to take it away Irom your State? 
But some day, when other States come to adopt it and 
. when they see the development 01 housing and when 
they SE<L' how the poor people are being served by the 
repeal of this law, then I am quite sure that those who 
are opposed to it and are prepared to characterise it 
today as anti-people will come and thank me and say 
thnt this is the first thing that had happened in the last 
50 years In favour of poor people of this country. 

SHRI V DHANANJAYA KUMAR (Mangalore): Mr. 
Minister, kindly enlighten the House as to how lar it is 
Implemented in Kerala. You may please enlighten the 
House because our Iriends have been opposing it 
vehemently. We would Ii"e to know as to how lar it is 
Implemented in Kerala . ... (lnterruptions) All right, in West 
Bengal also? .. (Interruptions) 

SHRI RAM JETHMALANI: Madam, early last year, 
one 01 the Members from my party had moved a 
Resolution. The Resolution said that in the opinioin 01 

this House the Government should have a Housing Policy. 
I would have just got up and told the hon. Member and 
requested him to withdraw that Resolution by telling him 
that the Govemment is considering the Housing Policy 
and the Housing Policy will be put belore Parliament lor 
consideration and close scrutiny in the near future. But I 
did not take that step. I encouraged the hon. Member to 
go ahead with his Resolution because I wanted every 
section of this House to have an opportunity to explain 
their attitude to this legislation and the problem of housing 
in general, which is unfortunately facing the country. 

This debate went on belore this House on at least 
four different occasions and I am very glad that three 
Members who have now signed the disapproval Resolution 
had participated even on that ocasion in the debate. Now, 
I want particularly to mention about my great Iriend, Shri 
Varkala Radhakrishnan lor whom I have the greatest 
respect. He also claims that he has some respect for me 
but he rarely shows it. 

SHRI VARKALA RADHAKRISHNAN: I am sorry that 
always show respect to you. 

SHRI N.N. KRISHNADAS: He is sorry for that. 

SHRI RAM JETHMALANI: Madam, I.want to remind 
the hon. Member what he said on that occasion. What 
he had said? What is the purpose? Is it to ruin the 
poor? No land was distributed to the poor people. The 
slum area people did not get any house and they did 
not get any allotment 01 land. The entire land was allotted 
to the rich people. 

SHRI MOHAN SINGH: What does it mean? 

SHRI RAM JETHMALANI: Mr. Mohan Singh, I am 
old but I am not a 1001. 

What that means is that in spite of the existence 01 
the Urban Land Ceiling Act on the Statute Book from 
1976 onwards, no land was distributed to the poor people. 
The slum area people did not get any house. They did 
not get any allotment 01 land. The entire land was allotted 
to the rich people. By repealing this law, I want to annul 
this sorry state 01 affairs which have existed because 01 
that Act. 

17.00 hrs. 

SHRI MOHAN SINGH: How can you do that? 

SHRI RAM JETHMALANI: Now let us go into the 
question 01 'how'? We will go into the question 01 'how'. 
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Bu: before that, let us clear up at least one fog in our 
mind and that fog in the mind is that at least with the 
presence of the Act, the poor were never served. Npw, 
we will see why they were not served and we will decide 
here and now how we should serve them in future. But 
at least one thing is quite clear that after 26 years of the 
prevalence of this statute, the poor remained poor and 
only the rich profited. I want all Members of this House 
and particularly my venerable friend, Shri Radhakrishnan 
to realise the implications of what,.he said. The 
implications of what he had said in the House is that the 
law was meant for purpose (a); that purpose (a) was not 
fulfilled and a directly contrary purpose was fulfilled. I 
leave it to the imagination of the Members of this House. 
Why did this statute get derailed from the noble purposes 
which were supposed to prompt it into evil purposes which 
are anti-poor? The only answer is that the statute, 
however. good and laudable in its original intentions, was 
corruptly used. was corruptly exploited and it was used 
in a manner 01 hurting the poor and only to satisfy and 
to fill up the pockets of a few selected rich who could 
!Jay the monies under the table and eam their exemptions 
from the provisions of that statute. I wish to erase this 
and this Government is determined te put an end to this 
sorry state of affairs. We will first remove all opportunities 
for corruption. So long as this statute remains. copious 
opportunities for corruption that this Act provided will 
continue to exist. 

Madam. I mean no disrespect to anybody. Some of 
the Members here probably have perceptions which I do 
not share, but we are all humans. Sometimes I go wrong; 
sometimes other go wrong. I have nothing against 
anybody. But I am prepared to say this out 01 my 
experience-I have been a member of the Bar for the 
last 50 years-that this Act was more corruptly used 
than any other statute. including the Penal Code. Including 
the Prevention of Corruption Act. including the Customs 
Act and the Excise Act. No other statute has been so 
used for corrupt purposes. to fill in the pockets of a 
totally small band. but a band which was cut to grab as 
much property. Thousands of crores of rupees have gone 
under the table as a result of this statute and we want 
to put an end to it. 

Madam. my friend, Shri Mohan Singh also spoke on 
that occasion and I have read the whole of his speech. 
The hon. Member said everything which is sensible. I 
am quite sure that he will not go back on whatever he 
had said on that occasion. He described the state of 
affairs which I have seen with my own eyes. The han. 
Member. Shri Mohan Singh narrated about his experience 
of the slums in Mumbal and said that naked women are 
sitting on the railway tracks. on the roadsides, unable to 
hide their shame. unable to get water. unable to clean 

themselves? Why? Why has this happened? Why have 
slums grown? Why have our people been forced into the 
slums, into that life againct which even beast will protest? 
They have been put there because the laws of the market 
were interfered with. the land was pocketed by the corrupt 
rich, the corrupt bureaucrats and the corrupt persons who 
were in a position to grant exemptions under this statute 
and the poor remained where they were. 

Madam, I would request the han. Member to kindly 
see the purpose of this great statute on which he is 
singing praises. In the Union Territory of Delhi, the public 
of Delhi were told that 345 hectares of land is vacant, 
that land will come in the hands 01 the Govemment and 
the Govemment will solve the problems 01 every poor 
man living in this city, either on the pavement or in the 
slum and everybody will get a house. That was the 
proclaimed intention. Out 01 345 hectares 01 land, does 
anybody in this House know how much iand was actually 
acquired by the Government? It was 346 hactares on 
one side and 1.9 hectare on the other. Is it not ridiculous 
performance? Does it not show the absurdity 01 the 
statute? Does it now show that nobody was serious about 
enlorcing the statute excRpt to make money lor himself 
or herself? That is precisely the state 01 affaris which 
must end. What happened to the price? What happened 
as a result of this statute? You do not have to go to 
Harvard to leam your economics. You do not have to be 
a great economist to realise that the volume 01 corruption 
must ultimately be added to the price of commodities. 
Thousands 01 crores 01 rupees. which were made by the 
corrupt, ultimately found a reflection in the price 01 land. 
The price 01 land rocketed to the skies. There were flats 
and apartments which were built for the rich people. The 
price of land was so high that even the rich could not 
afford to buy them because by that time the rich 
themselves had become slightly poor. And their affording 
capacity and their spending capacity had gone. 

Forty thousand beautiful apartments constructed In 
the city of PLlne are lying vacant because no! even the 
rich can afford them at the prices at which they were 
bUilt. This is the great result of this statute. 

Ultimately, I am nol an economist. But I know 8 

good bit of economists. I do not say that I know more 
economics than them. Bul one thing is certain that 
oconomists were agreed upon economic conclusions. As 
has often been said that if you put the world's economists 
from end to end, they will never reach a conclusion. 
Therefore. I am entitled to think of my common sense 
and not go by economic theories. My common sense 
tells me that that thiS land be released from litigation, 
and this land be released from the hands of corrupt 
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lawyers, who have made for themselves millions of rupees 
in supporting the claims of the people and tying up this 
land in litigation. 

I have talked to the Members of Parliament in Andhra 
Pradesh. I have been told that twice the amount of price 
of land, which the Government has been able to take 
possession of, has been spent by the Government on 
paying its lawyers to defend the litigation about this land. 
This litigation is all prevalent. It is pending In every part 
of India. II is pending in every High Court. 

SHRI NADENDLA BHASKARA RAO (Khammam): 
Under the Urban Land Ceiling Act, we spent about 
Rs. 250 crore just to have 200 acres. 

SHRI RAM JETHMALANI: He is my prosecution 
witness number one. This is the state of affairs. It ie a 
fact. But I know what is happening in Maharashtra. I 
know what is happening in other States. The corrupt 
have made money. The pettifogging lawyers have made 
money. The poor are where they were and that is the 
unanimous verdict of even those who are today signatories 
to the Resolution for disapproval. . .. (Interruptions) 

I am never tired of stating this publicly that I was a 
successful lawyer. I have made money at the Bar. But I 
have made money not from the poor but from the rich. 
Ninety per cent of my practice has always been free 
practice as some Members of this House will be able to 
certify. 

SHRI NADENDLA BHASKARA RAO: Including Urban 
Land Ceiling cases. 

SHRI RAM JETHMALANI: No urban land; now I will 
not. That will require defending a Minister. 

My friend said: ·Why do you not talk of the bigger 
States?" Tamil Nadu is a very big State. We have a 
party from Tamil Nadu which is one of our great allies. 
But Tamil Nadu has its own law. They are not Govemed 
by the Central Legislation and the repeal will not affect 
Tamil Nadu. 

My friends from West Bengal are so vociferous in 
their opposition. We talked to West Bengal. What did 
they tell us? They told us, ·You can go and repeal by 
all means. But we are free to pass our own law." 

SHRI BASU DEB ACHARIA: Yes. 

SHRI RAM JETHMALANI: Now, who says that you 
are not free to pass your own law. By all means, you 
pass your law. You stick to your economic theories. You 
stick to your old methods of doing things. But I must tell 
you, in fairness, that In spite of the law, some of the 
excellent things which ara now happening in West Bengal 
after I have taken over and after the new policy was 
announced, ara remarkable. 

We talked of the partnership between the private 
sector, the financial institutions, and the Govemment. I 
must compliment the Government of West Bengal that in 
the partnership venture, about twenty minutes' drive from 
the city of Calcutta, they had built houses because the 
price of land is totally subsidised. I had gone and saw 
those houses. That Is a pride of place to watch. The 
structure cost of those houses is only about Rs. 50,000 
to Rs. 60,000. An excellent one bed room apartment 
with a living room, a bathroom, and everything inside is 
being sold today at about Rs. 1,30,000. I had seen that. 
But I wish to assure this whole House that once the 
construction activity starts in a big way, as I hope it will, 
not only the whole economy will revive but the cost of 
construction of an apartment will reduce itself to Rs. 
30,000. Therefore, you leave out the land component in 
Rs. 30,000, you will have an apartment ready for a poor 
person, a poor person who is prepared to spend a lakh 
of rupees for getting a hut in a slum where the charges 
are much more. So, that will be the result of this 
legislation once the land and land stock is free. Hon. 
Shri Mohan Singh has asked 'how'? I want to tell the 
hon. Members that the simple economics is that when 
land gets into the free market, and the land stock 
becomes available, the prices will fall. The prices 
skyrocketed because they were in the clutches of the 
monopolistic hands of the corrupt Governments and 
bureaucrats. As soon as they are released from their 
clutches, the land stock will improve and the houses will 
be made available at affordable prices. It is because the 
cost of construction is not much, it is only the land 
component which is much more. 

Madam, I do wish to claim and nobody in this House 
will be able to deny this that ever since I had started 
talking about the repeal of the Act, the price of land has 
started falling. Today, if you go to the satellite towns in 
Maharashtra, like Thane or Boriville or other places, the 
price of land has already failing by 40 per cent. 

Now, let me come to other parts. Madam, I have 
said Tamil Nadu has Ita own Bill. As far as West Bengal 
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is concerned, they have said that so long as the freedom 
remains, you do what you like at the Centre. I had 
explained to Bihar thaI if they want that Act, and if they 
are in love with it, it will remain with them. Let them 
please keep it as long as they want. The other States 
had asked .for copious amendments. We are not in a 
position to enact those copious amendments because we 
require the concurrence of all the States. Some States 
do not want those amendments. They want a plain repeal. 
If two or more States want the repeal, we are 
constitutionally bound to give it to them. That is my 
understanding of the constitu1ional spirit. 

Madam, it is not as if this Government had taken a 
new decision. Earlier Governments were all confronted 
with the ills which this Act had produced. But I regret to 
say that they did not have the moral courage to repeal 
this Act. But let me again say that hon. Shri Gujral, 
when he was the Prime Minister, during the short term 
of his office considered this and his Cabinet had actually, 
in November, 1997 okayed the decision to repeal this by 
an Ordinance. But somehow realising that they were 
probably on their way out, considering the political 
instability which we all have to take into account everyday, 
they could not do it. Aher all if I am likely to be replaced 
tomorrow, why should I do like this? But in substance, I 
will remove this even if I have to go tomorrow. In 
substance, the policy and the contents of this statute 
were considered by three previous Governments and all 
of them were not in a position to defend the continuance 
of this Act. They had all decided that It should be 
repealed. But somehow, for reasons beyond their control, 
including the fact that they probably thought that there 
will be opposition from some of their own allies, they 
could not do it. Again we had taken into account the 
politics. So, we are really, Madam, enforcing the decision 
of the previous Governments. 

I talked of the mindboggling failure of the Act. I have 
given you illustrations, but with me figures are available 
of every State. In every State, thousands of acres of 
hectares of land were declared but nothing was got at. 
What we did was that when we introduced the Original 
measures here before this House, I had provided in that 
Bill that all those properties which have vested in the 
Government even though the Government has taken the 
possession of those properties, if the construction activity 
has not actually started on those pieces of land, those 
land must revert back to the original proprietors; of course, 
on refund of compensation and so on. 

The Standing Committee to which this Bill was 
referred to. ultimately gave its final report only in the end 

of December 1998. That report came just before 
Christmas Holidays and that brought us into 1999 when 
the report came. The report merely suggested one change 
and that change was, "00 not return all land on which 
no construction activity has taken place, but retum all 
those lands which are tied up In litigations, which have 
been declared excess but of which the Government has 
not been able to take possession." So, thoee lands which 
are not in the possession of the Government will hereaher 
not be acquired. That is the amendment which we made. 
That is why we withdrew the first Bill and introduced 
amended Bill to carry out the unanimous wishes of the 
Standing Committee relating to my Department. 

Madam, 45 Members, across the board, representing 
all political parties, have sat and considered this for 
saveral months. I think, it was referred some time in 
June or July and they gave their report only in December, 
after long and prolonged consideration. Ultimately, the 
only suggestion they made was, 'that repeal It but do not 
take charge of land 01 which the Government has 
physically taken possession.' 

I have differences with that view point, but as I have 
always said that I am a human and I have no monopoly 
of wisdom, who am I to say that tho Standing Committee 
of 45 Members may not be right: I may be wrong. I 
have, therefore, very gratefully, very respectfully accpted 
their advice and I am asklng lor a repeal, but I am not 
asklng that we continue to retain all those lands on which 
no construction activity has started. I would have preferred 
it but those lands will remain. 

Madam, between the poor and the middle-class now, 
who have suttered more. The poor men is at least able 
to go and construct his own hut in a slum. Some times, 
he pays prlca to the slumlord and manages to get some 
kind of accommodation. It is the middle claas, the low 
income group, the class in the Govemment office, the 
poor widow who are not able to get into the slum and 
pay that price, who are today really left without a shelter, 
without a roof to call their own. It is not merely women 
living in the slums, who are found on the Railway track 
in the early hounl of the moming. it is the poor women 
belonging to the mldcle income groups, the low Income 
groups, who are living in the hOUSElB which are practically 
as bad as alum houses that they have suffered and It Is 
for the benefit of those people that we are now gain{; to 
repeal this Statute. Why and how? 

The latest policy of the most important financial 
institution under my control, HUDCO. Today, I am able 
to tell this august House, I am instituting a new ICheme 
today auppoeed to be at 5 o'clock. But I do not know 
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how to get to that inauguration lunction. Today, we have 
decided that hereafter the HUDCO will give, not merely 
to cooperative societies and companies, but we shall give 
to the poorest individual, a clerk, who so long as he has 
got a salary Irom which he can pay his instalment, we 
are prepared to grant loan at cheap rates 01 interest, 
where the liability to repay will be spread over 15 years, 
20 years, 25 years, if you like. Every poor middle class 
man will have the opportunity of getting a house. He will 
be able to get a huuse because construction activity will 
start and once the construction activity starts, there will 
be a glut of housing and that housing shall be available 
to the poor and the low income groups. 

Madam, I have said that we are not experts. 
Therefore. we should either rely upon our common sense 
or we reply upon some who call themselves experts. 
Madam, I have the pleasure of knowing a gentleman 
who, unlortunately is not a Member 01 my Party but he 
is the Member of the Congress Party. He is Mr. Jairam 
Ramesh, a spokesman 01 the Congress Party and I 
believe that he is an aconomist in his own right and an 
economist of good repute; and he is an economist who 
knows his economics very well. 

Madam, he wrote a lull-blooded article in India Today. 
It says: 

'Never judge the policy by its intent but always 
assess it by its· consequences. Nothing could illustrate 
more vividly than the Urban Land Ceiling Regulation 
Act of 1976 .... " 

According to Mr. Ramesh, this statute is the most 
conspicuous example of a statute which was declared to 
be a statue with good intentions but produced nothing; a 
mountain of good intentions produced a mouse by way 
01 labour. He says: 

"The objectives of the Act, as it is usually relerred 
to, were laudable. It was to prevent concentration of 
urban land and to promote housing lor the poor in 
cities but In actual practice, the Act has reduced the 
supply of land, inllated land prices, served as a 
dampener on housing and construction activities and 
impeded the timely closure 01 sick companies in 
places like Mumbai, Calcutta, Ahmedabad and Kanpur 
in a manner that would protect the interests of labour 
and generate new economic activity. Clearly the Act 
is bad law and worst economics." 

I would urge upon every Member 01 this House who 
accepts the bona fides of this gentleman, according to 
me a great economist, who is a spokesman of the major 
Opposition Party to the Govemment, this Is what he has 

said aboul Ihe Urban Land Ceiling Act; and I have here 
a plethora 01 articles written by economists in the 
economic newspapers which had all unanimously and 
universelly welcomed the repeal of this statute. 

In 1991, I was a member of the Janata Party and 
I remember sitting in the Rajya Sabha and the great Mr. 
Manmohan Singh, the Finance Minister in the Congress 
Govemment got up and made a speech. Madam, when 
I heerd his speech, I could not believe my eyes, I could 
not believe my ears and said; "My God, what am I hearing 
Irom a spokesman 01 the Congress Party, a Finance 
Minister i:1 the Congress Government, a party which is 
wedded and has been wedded to the Avadi Resolution 
and the kind 01 socialist economics, which we were 
hearing 01 lor so many years." 

I broke ranks with my party, got up and said on the 
lIoor 01 the Rajya Sabha and complimented Mr. 
Manmohan Singh. I said: "This is the first time that in 
the history 01 this Parliament I am having a whiff 01 Iresh 
economic breeze which is now blowing Irom directions, 
Irom which I least expected. 

Ultimately, let us lorget the old methods 01 thoughts, 
which were instituted, generated, put inte> practice by very 
great men but even those great men can go wrong. Let 
me tell this august House that China which stands as 
Ihe last citadel 01 communism today, in July last year 
decided to privatise construction industry and the Chinese 
Prime Minister made an announcement, 'that hereafter 
do not look to the Chinese Government lor a single 
house; all houses will be provided in the private sector.' 

We all live to learn; we must change our attituae. In 
1991, that great Party changed its attitude. We have 
fallen in line and what we are doing today is a corollary 
of the 'Manmohan Economics' which was instituted but 
not carried out with lull lorce and faith. Because it is 
there, there was some brake which was operating upon 
in their political judgement. 

The political judgement could not be executed. As I 
told you three Governments thereafter have decided to 
repeal this but never had the political and the moral 
courage to do this. 

SHRI BASU DEB ACHARIA: Now you want to 
implement it. 

SHRI RAM JETHMALANI: Now, Madam, that takes 
me to something much, much more vital. Everybody 
knows today that the economic situation is not too good. 
This morning I heard the Steel Minister telling the other 
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House that the steel industry is in a bad shape, the 
cement industry is in a bad shape. Let me not advertise 
our weaknesses to others but let me say this in one 
sentence that our economic condition is not something of 
which we have to be proud. That economy has to be 
revived. It is suffering from a dual illness which is called 
stagflation. Stagflation has overtaken our economy and 
the economy has to be revived from the clutches of that 
mortal disease. How shall we do it? Who teaches us? 
What is the correct solution in this state of affairs? The 
only !1olution offered is by that great economist, Sir 
Maynard Keynes. It is called Keynesian economics. When 
America was faced with that depression of 1929 and 
1930, when brokers on the Stock Exchange were jumping 
from the tenth floor, from the eleventh floor and committing 
suicide, when you bought a share of Goldman Tyres, 
along with the share certificate, they gave you a pistol or 
a revolver to commit suicde and when you went to a 
hotel, the clerk at the reception asked you that do you 
want the room for living there or for committing suicide, 
he offered the solution. 

Ladies and Gentlemen, that kind of economy which 
had gone into that kind of a mortal depression and a 
fatal depression was revived by Keynesian economics. 
Wha: did Maynard Keynes say? All that he said is, 
"Please now get into housing, build houses, build 
infrastructure and your economy will revive." And the 
economy revived. Keynesian economics stands as good 
economics even today. Read any book on Economics. 
That principle of Keynesian economics remains valid today 
and I think it is valid whatever might be said by anybody 
who has got those hang-overs 01 1844. 

I have asked the cement industry. I have asked the 
steel industry. In fact, a young man has made a 
calculation that there are 289 industries which are 
connected with housing alone. Revive the housing industry 
and 289 other ancillary industries will revive. 

Madam, through you, I wish to appeal to this House 
that please allow me to try this new economic theory. It 
is not new. Its application may be new. But please allow 
me to try it. If I fail, be sure that I shall not remain a 
Housing Minister ever or any Minister of any kind. But 
remember please, your previous remedies have all failed. 
I want a chance and I want an opportunity. Repeal this 
evil law and make the land free so that I can freely use 
the land for building the houses which I want for the 
poor people of this country. The rich people have alweys 
spent it heir own way. They have always been able to 
survive. They do not require any assistance. Their palaces 
and their big houses have been built and they have been 
occupied by them. No rich man is living on the footpath 

or in the ilium. I am out here to create the housing stock 
for the poor people of this country but please do not 
deprive me of the instruments. II you keep this evil law 
which has come to be rightly called ulcer, if you want to 
continue with this ulcer, please go on with this ulcer. But 
I must tell you that the whole economy of this country 
will go to sleep, will go very well to sleep if you do not 
allow me to revive this industry by putting money Into 
housing and attracting capital into the housing industry. 

I have already said that the Standing Committee in 
which the critics of the Bill were very-very amply 
represented, examined It for six months. They ultimately 
came out with a unanimous report and with one 
recommendation. We have accepted that recommendation. 
Now comes the question with which I started. The 
question is: why an Ordinance? I had no intention of 
bypassing this House. I knew that the Ordinance ultimately 
comes before this House. It is not even an Ordinance 
under article 356 or a Proclamation under article 356 
that at least temporarily some Govemment is removed. 

'This Ordinance was passed in December because 
01 our pledge to the poor people 01 this country that we 
would finish two million houses by the end of the year 
and the year is coming to an end. I have called meetings 
after meetings, of builders, of entrepreneurs, 01 developora 
throughout the country and invariably I have got the advice 
to repeal this law and to remove all suspicions that this 
law wculd never remain. Then we will start the 
construction industry. I accept this advice which I received 
from them. 

I have called the FICCI, the Associated Chambers 
and I have called the federations. There is no city in 
which I have not called all the builders 01 India and 
some 01 these bulldera or those who have something to 
do with the building industry are present In this House. 
The unanimous advice which I received was to repeal 
this law and to see how the construction starts. I repealed 
it by an Ominance because otherwise the 19th of March 
would arrive and I would not have been able to give an 
assurance to the building industry to give kick start to 
the economy. But I told all the assembled people there 
that an economy does not kick start itsell. II is a 
transferred epithet. It is transferred from those who are 
practitioners of economics. You have ultimately to kick 
start yourself to be able to make a start and I have 
been assured that all these builders and entrepreneurs 
will promplfy kick themselves as soon as they are assured 
of the repeal. 

SHRI A.C. JOS (Mulwndapuram): This is the fifth 
Ordinance that is being debated in tllis House. Six 
Ordinances are there in this House. Does the hon. 
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Minister remember, as an han. Member of the Rajya 
Sabha and as a member of the Bar, his objecting the 
promulgation of Ordinances as a fraud on the House? 
These are the same arguments put forward by the other 
side when we or any other people were there! Or does 
the hon. Minister agree that when he came to power he 
had the same thing? 

SHRI RAM JETHMALANI: I do not know whether 
the hon. Member was present when I started. I do not 
think that he was present. I said that I would explain the 
urgency of it. I explained it throughout my speech why it 
was urgent. I explained why the Ordinance was Aecessary 
because the housing industry may not kick start. 

SHRI A.C. JOS: That is the same argument which 
the hon. Minister did not accept. 

MR. CHAIRMAN: You will get an opportunity to 
speak. 

SHRI RAM JETHMALANI: I am sorry, but a similar 
argument I had made sometime back but the hon. 
Member never accepted it. 

I appeal to this House with all the eamestness that 
can command that it must throw out this Disapproval 

Resolution, allow that statute, the evil statute to be 
removed from the Statute Book which It has soiled for 
last more than a quarter of a century and allow the 
housing industry to start their work and we will see that 
those people who are critics today will come and tell n ,e 
that those who came to scoff have come to pray. 

MR. CHAIRMAN: Motions moved: 

"That this House disapproves of the Urban Land 
(Ceiling and Regulation) Repeal Ordinance, 1999 (No. 
5 of 1999) promulgated by the President on 11 th 
January, 1999." 

"That the Bill to repeal the Urban Land (Ceiling and 
Regulation) Act, 1976, be taken Into consideration." 

... (Interruptions) 

MR. CHAIRMAN: Shri K.S. Rao. 

... (Interruptions) 

SHRI RAM NARAIN MEENA (Kota): The Minister 
should have spoken later. 

[English] 

MR. CHAIRMAN: Shri Raghavan has already moved. 
What do you want to say now? He has already spoken. 

(Translation] 

I do not used to call everybody's name. I have called 
the names orderwise, therefore, you can not speak before 
them. 

[English] 

SHRi RAM NARAIN MEENA: I was present here. 
You did not call my name. 

MR. CHAIRMAN: It was in that order. 

SHRI RAM NARAIN MEENA: The Members who 
have not spoken may be allowed to speak. 

MR. CHAIRMAN: That will happen after all the 
speakers have had their say. 

SHRI RAM JETHMALANI: I .have a query to make. 
hope that we are closing today at 6. p.m. 

(Translation] 

MR. CHAIRMAN: Probably we will be sitting till 
8 o'clock. Shri Ram Naik ji what decision has been taken? 

SHRI RAM NARAIN MEENA: Majority of the people 
in the country are poor. I am representing here my public. 
I am raising my voice here for such crores of people. 

[English] 

MR. CHAIRMAN: Please cooperate with the Chair. 

(Transllltion] 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Shiv Shankar Ii, try to persuade the hon'ble 
Member, please. . .. (Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali): Let 
him speak for poor. 

MR. CHAIRMAN: It is not to question of poor or 
rich. 
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[English] 

MR. CHAIRMAN: Shri Shiv Shani(ar, you must come 
to my help. 

... (Interruptions) 

SHRI RAM JETHMALANI: Madam, I want your 
permission to remain absent for 15-20 minutes as I have 
to inaugurate a conference. 

MR. CHAIRMAN: It is all right. 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): It 
has been decided in the Business Advisory Committee 
that the Bill which in being discussed now, that bill and 
thereafter the Patent Bill, both should be passed today. 
If required, we shall sit late. 

MR CHAIRMAN: Let the discussion be started on 
thiS bill. 

[English] 

SHRI BASU DEB ACHARIA: It is for the House to 
decide. The House may be extended up to B o'clock. 
But that does not mean ... (lnterruptions) 

[Translation] 

SHRI RAM NARAIN MEENA: This bill is meant for 
capitalist class, there is no mention of poors in this bill. 
.. (Interruptions) 

MR. CHAIRMAN: Nothing will go in records. 

SHRI RAM NARAIN MEENA: .. .(Interruptionsr 

MR. CHAIRMAN: Mr. Shiv Shanker, please ask your 
member to maintain decorum. 

... (Interruptions) 

MR. CHAIRMAN: You don1 know the rules, please 
read the Rule book 

... (Interruptions) 

• Not recorded 

[English] 

MR. CHAIRMAN: Shri Meena, you are casting an 
aspersion on the integrity of the Chair. 

'" (Interruptions) 

SHRI K.S. RAO (Machilipatnam): Madam, 
Chairperson, the hon. Minister has made a lot of efforts, 
used all the languages at his command and the law to 
say that the existing law is a failure; how it led to 
corruption; how it led to increese in prices; and how the 
Govemments have failed to acquire the land under the 
Act. 

17,38 hr •. 

[SHRI BASU DEe ACHARIA in the Chaitl 

I have heard every sentence of the hon. Minister. 
He spoke so contradictively from what he has mentioned 
in writing in the Bill that he has presented and from his 
speech. 

In the Statement of Objects and Reasons he aeid 
and I quote: 

"The Urban Land (Ceiling and Re!)ulation) Act, 1976 
when proclamation of emergency was In operation 
with a laudable object it wes brought in." 

Now, he said during the course of his answer that It 
is anti-poor. He quoted several suggestions of the 
Standing Committee wherein he said that the Committee 
has recommended and it has a total support of making 
a repeal 01 the Act. I wish to quote 10 this regard what 
the Committee has said: 

"According to para four of the Statement 01 Objects 
and Reasons, one of the objectives of the Bill is to 
provide .an affordable living accommodallon for those 
who are in a state of undeserved want and are 
entitled to public assistance .. ." 

However, nowhere it is stated in the Bill as to how 
the Government propose to achieve this objective, 
particularly when it will be havlOg no control on the 
surplus land once the Act is repealed." 

What he said Is totally contradicting the Report. I 
shall quote some other instances. At some other place, 
the Report says: 

"While the Committee note that by repealing the 
Urban Land Ceiling Act, 1976, the marl<et lorees will 
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be free to play so far as the land prices are 
concemed"-which we are also not disputing-"people 
belonging to the economically weaker sections and 
low income group categories should not be lett to 
the mercy of the market forces." 

That also is against what he has proposed. 

In another para, that is, para 2.13, when asked 
Nhether the land declared surplus under the Land Ceiling 
Act has any direct link with the provision of the shelter 
to the economically weaker sections, the Secretary stated: 
"it is a fact that there is no direct link" 

Similarly, in another para, when the Committee 
pointed out that after the Land Ceiling Act is repealed, 
the land may not be available for construction of houses 
for the weaker sections of the society, the Secretary 
stated: "When the land is set free, the owner or the 
developer of the land will have to approach the 
Government for clearance." Then they have to make 
separate laws to insist that a part of that particular land 
must be given for the utilisation of the weaker section. 
Like that, in every para, the Report of the Standing 
Committee clearly indicates that by repealing of the Act, 
no good purpose is b&ing served to help the poor and 
the economically weaker sections of the country, except 
that there is unanimity that the existing Act has failed to 
achieve its targets, which I am also of the same opinion. 
But unfortunately, the learned Minister has thought of 
repealing or totally cancelling the Act because he found 
that some ,corruption is there, because he found that 
some loopholes are there, because he found that some 
lacunae are there. He gave an eloquent lecture that he 
wanted to root out corruption. For the purpose of rooting 
out corruption by virtue of the loopholes in this Act, he 
wants to repeal itl I just want to know from the hon. 
Minister of State now available, whether the seme thing 
would be adopted for DDA where there is enough 
corruption, which everybody knows? Will they wind up 
the DDA? Will the same Minister suggest to the Law 
Minister, I' there is cq,ruption in the courts, to wind up 
the entire Judiciary in the country, without finding 
amendments or rectifications or improvements for the 
proper lunctlOnlng of the Judiciary? Similarly, since 195B 
or even more, it is known that there is corruption in 
PWD where the projects are being executed. Will the 
Government think in terms of winding up the entire PWD 
in the cOl1ntry? Is this the only solution that the Act 
should be repealed merely because there are certain 
loopholes? ... (Interruptions) 

SHRI A.C. JOS: If corruption charges are against 
the Minister, will the Ministry be dissolved? 

SHRI K.S. RAO: The same thing my friend is telling. 
It is not that I am supporting the loopholes of the Act, 
it is not that I do not want any amendments in the Act, 
but my humble request is that the Minister and the 
Govemment could have considered where the loopholes 
are, now to rectify them and what are the amendments 
to be brought in to ensure that the laudable object of the 
Act is fulfilled. He never said in the Objects of tHis Bill 
what is the laudable object. He has only said that since 
there is corruption because of the failure of the Act, so 
I am repel'.ling the Act. But what are they going to achieve 
now? What he is telling is not the truth. He is saying 
that atter he has mentioned that he is going to repeal 
the Act, the prices of the real estate have come down in 
the country. This is not correct. It can be enquired from 
any city, whether it be Mumbai or Bangalore or Delhi-
of course in Delhi the prices have come down slightly 
but these have not come down on that ground. A lot of 
people had purchased the flats in earlier years with a 
speculative mind. Now there are no buyers of those flats, 
so the rates have come down. 

Now, the prices of land have not come down in 
Hyderabad. The speculative pricing was not there in 
Hyderabad for the last 10, 15 or 20 years. The rates 
have not gone as much up in Hyderabad as they have 
gone up in Mumbai, Bangalore, Chennai or Delhi. That 
is why, rates have come down in Delhi, Bangalore and 
Mumbai but not in Hyderabad. So, his statement that the 
prices of real estate have come down because he uttered 
that he was going to repeal the Act Is incorrect. It is 
totally far from truth. Let him not be under the impression 
that he is serving this country or he is bringing down the 
prices because he is repealing the Act. 

Sir, I will quote several contradictions which he has 
made. He said 'the economy of the country is in such a 
bad shape that none of us can be proud of.' Their own 
Finance Minister, Shri 'fashwant Sinha, whle presenting 
the Budget has said that he is proud of the economy. 
Whom should we believe? The Govemment is the same. 
One Minister says that he is proud that the economy of 
this country is wonderful, very strong and nothing to be 
worried about and nothing to feel ashamed of, but this 
Minister says that it has nothing to be proud of. I will 
read the objectives of the Bill once again. It says: 

"The proposed repeal, along with some other 
incentives and simplification of administrative I 
procedures, is expect~d to revive the stagnant 
housina industrv" 
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It also says that the repeal will provide affordable living 
accommodation. How will it revive the housing industry? 
Now, the total land which is said to be available as 
excess vacant land in the country is 2.2 lakh hectares. 
Out 01 that, 60,000 hectares 01 land is already exempted 
under the existing law. The land left is only 1.5 lakh 
hectares. By repealing this Act, is the rich man, who has 
got this land, prepared to sell it just free or at 30 per 
cent of the price? All this land is mostly available in the 
heart of the city or in and around the city, but not at the 
outskirts of the city, beyond the urban agglomeration. If 
this Act is repealed tomorrow and land is made available, 
the capacity to purchase this excess vacant land lies 
only with the rich people. Those people will not construct 
houses for economically weaker sections. You can even 
assess with a business mind that the profit that a 
businessman derives by constructing a house for poor 
man is meagre because the poor man has not got the 
capacity to purchase. 

When he says that the prices of flats in Mumbai 
have gone beyond the reach of the middle class man or 
even the rich man, I would submit that it is all because 
of the speculation, because of the capacity to purchase. 
The capacity to purchase is only with the rich man and 
not the poor man. So. by the repeal of this Act. all this 
excess land will obviously go into the hands of only the 
rit:h. The rich man. keeping in view his personal benefit 
and to make more and more money. will go for 
constructing a five-star hotel. He will go for constructing 
units which can yield better results. like flats which can 
fetch him crores of rupees. He will not construct units for 
weaker sections. Then, as usual. the poor man is left to 
his own fate. which he has criticised. Right from the 
beginning. he has been left like that. or else. he has to 
go beyond the urban agglomerate and hve away from 
the SOCiety. 

Sir. the hon. Minister can also say one word about 
how it is in favour of the poor and how it is going to 
serve the objective. An eloquent speech has come from 
the Minister just to repeal this Act and not one word. 
convincingly. on how it can be used for the poor. Let 
anyone Member be convinced that the repeal will reduco 
the prices or it will be useful for the poorer section of 
the society. Could he not come forward with an 
amendment saying that he will provide another clause 
that when the excess land holder comes to the concerned 
office, no corruption process will be allowed to be used? 
The Government can clearly say that 70 per cent of the 
land be used for the benefit of weaker secllOns and 30 
per cent be used in whatever manner they want. Then. 
the poor man will have an opportunity to live in the heart 
of the city. He will not be sent out of the city. 

He can also have the satisfaction and you do not 
have to segregate the society and throwaway all the 
weaker sections away from the city. I will also read some 
of the reasons as to why it was a failure. Clause 11 (1), 
in regard to the existing 1976 Act, says that ·As. 5 or 
Rs. 10 will be paid per square metre of excess vacllnt 
land.· Will any owner be prepared to give away his fand 
lor As. 5, when the fand cost is As. 1.00.000 per square 
metre? Is It rational? Instead of correcting that. you want 
to repeal the Act. You want to pay Rs. 5 instead of As. 
1.00.000 or As. 50.000 or Rs. 10.000 or Rs. 5,000. Now, 
he is being permitted to sell It If not at the rate of As. 
1.00,000 but at least at the rate of Rs. 70.000. What are 
you achieving by repealing this Act? You should amend 
the Act. 

Clause 11 (9) refers to the disposal of cases. Why is 
there corruption? Under section 6 (1). when the excess 
vacant land holder submits an application to the officer 
concerned. the officer has no guidelines to dispose of 
the case in a month or six months or one year. All that 
has been said is 'as expeditiously as possible' which 
could mean 25 years. In other words. a case will not be 
disposed even within 25 years. Naturally, corruption sets 
in. You have to find a way to avoid corruption and not 
repeal the Act. 

The Act also says that there will be penalty for not 
filing. If I have excess vacant land, I am obliged to IIUbmlt 
an application and inform the Department thllt I have got 
so much excess vacant land. II I do not do that. the 
penalty is twice the coat of the land. B",t what is the cost 
of the land? Nobody knows about it. Then why should I 
give a report that I have got excess vacant land? II at 
all the Government comes to know that I have got excess 
vacant land? If at all the Government comes to know 
that I have got excess vacant land, the penalty that will 
be given is twice the cost of the land which is not known. 
You yourself are giving an opportunity for the man. who 
is holding excess vacant land. not to reveal it. and you 
yourself are forcing him to conceal It from you. Now. you 
want to repeal the Act. In what manner are you rectifying 
or are you going to help them? I do not understand as 
to how this repealing can be supported on any ground. 

I wiil read some other things. The objectives of this 
Act are to pravent speculation. profiteering. to permit 
equitable distribution of land. 10 subserve the common 
good and to acquire excess vacant land. Now, you do 
not want to do any of these things, not even one. Then. 
how do you say that the earlier Act is anti-poor and this 
Act is pro-poor? You are concentrating so much on 
corruotion and to remove corruption. you are repealing 
the Act. Please think it over. 
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[Shri K.S. Rao] 

The moment your Government came, you have 
brought in the Essential Commodities Act. On that day, 
all of us said, even considering that the Essential 
Commodities Act as it exists is a draconian law, stili the 
business community is resorting to aduherallon. When 
350 people belonging to the farming community commhted 
suicide, the House discussed the issue. If you bring an 
amendment and reduce the punishment-making it 
bailable, reducing the period of imprisonment and reducing 
the amount of fine--how do you expect the businessmen 
to maintain their character and total integrhy? When we 
opposed it, you did not agree and it was referred to a 
Committee. Now, you have taken back that Bill and said 
that you will bring a more stringent Bill. If you are going 
to bring a more stringent Bill, why did you bring an 
amendment to that? The same would be the case with 
this Act also. Please think it over. Wisdom prevailed on 
you and you have taken back the Essential Commodities 
Act, which was presented at the time of your coming into 
the Govemment, and now you are telling the Parliament 
that you will make stringent provisions in the Act. Why 
do you not think in the same way here also? The Urban 
Land (Ceiling and Regulation) Act is also the same. It is 
not that I am supporting the earlier Act. We agree that 
there are loopholes. It has not performed its duties. It 
has not achieved its objectives. Let us find a way to 
reach the objectives, but let us not repeal it. No amount 
of eloquent speeches or control over the law or the 
language will help the poor. 

The Minister has referred to several things including 
China and housing activity being privati sed there. 
Privatisation is different and repealing the Urban Land 
(Ceiling) Act in this country is different. Whatever Act we 
make must be made in such a way that it suits to our 
country and our country's conditions. What are the 
conditions in China and what are the conditions here? 
What is the way they govem and what is the way we 
govem? We cannot say that simply because China has 
accepted privatisation. we repeal the Urban Land (Ceiling) 
Act. What is the connection between these two? 

The Minister has stated very proudly Congress 
spokesman Jai Ramesh's calling this Act a bad law and 
worst economics. I also say that there are loopholes in 
it and that the Act did not serve its purpose. Does it 
mean that Jai Ramesh supported the repeal of the Act? 
Did he say that it is pro-poor now after the repeal? Old 
he say that it was anti-poor at that time? No. Everyone 
of us agrees that there are defects In the Act. Let the 
Minister think over it. Let us correct those defects. Let us 
achieve all those objectives which could not be achieved 
because 0' the loopholes in the Act. It is not simply 

because it was made by a Congress Govemment or 
some other Govemment that I am supporting the Act 
and opposing this Bill. One should go by the facts. 

The Minister has said that there will be a big boost 
to the economy after the repeal of the Act. How will 
there be a boost? Will there be millions of houses that 
will be coming up following repeal of the Act? By just 
repealing the Act no land would be available to the poor. 
Land would be available to the rich. The hon. Minister 
himseH said that in Pune, forty thousand flats which were 
buih for the middle, upper-middle and rich classes were 
kept unsold. Releasing of land will only help another rich 
man to construct some more houses which will also lie 
unsold. How will they come forward to construct houses? 
What is the industrial activity that is going to go up? I 
can accept if the Minister seys that they would give away 
70 per cent of the land to the poorer sections and the 
Govemment will encourage a private party to construct 
millions of houses on that land. Let him say so. Then 
there will be increased activity. By releasing the land to 
a rich man there will be no increased industrial activity. 
Flats meant for the rich are lying unsold in various palces 
in Mumbai. Everyone of them in Mumbai knows that ail 
those people who had purchased flats for speculative 
purposes have kept them under lock and key. They are 
not even giving their flats on rent for the fear of their not 
getting them back. No activity is going to be increased 
by just repealing the Act. Can the Mini4ter teil me one 
point on which the repeal of the Act would be of help to 
the poor or would increase the activity? 

In every paragraph of its report, the Standing 
Committee said that it was not in favour of this Bill. They 
never supported it. The Minister said that they are ail 
asking for the repeal. They did not say so. They 
expressed their apprehensions on every point. They also 
said that no analysis had been made by tile Govemment 
to find out whether the repeal of the Act would help 
achieving the purpose. 

The Minister has said that the earlier Govemments 
had no moral courage to bring it, as if he is the only 
man who has the courage to repeal the Act. Courage is 
there not in repealing Act; courage must be there in 
seeing what would help the poor and the nation. If the 
Minister does something in that direction, we will admire 
him, whichever party or Govemment he may belong to. 
Saying that the other people did not have the courage to 
repeal the Act may not be right. 

I suggest to the hon. Minister to consider once again 
bringing some good amendments 10 the exlatlng Act 
instead of repealing It. He cian remove aU those clauses 
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which encouraged corruption. He can specifically say that 
all those excess vacant landholders can simply declare 
tha details of such land and take away a part of it 
automatically. Similarly, if he puis the penalties at a very 
high level, they themselves would come forward. 
Otherwise, he can take away the land without paying 
any compensation. 

18.00 hr •• 

Such stringent measures will help but not this. The 
liberalisation is required for constructing the houses in 
the acquired land. It should not be once again by leaving 
the land to DDA. Even in Delhi, you left the entire land 
to be acquired by DDA. In what manner DDA is helping 
any citizen of Delhi? DDA will acquire the land for Rs. 
10 lakh and sell it out for Rs. 2 crore. In the process, 
how much corruption will take plaCEr there? In what 
manner will it be going to help any citizen 01 the country? 

But the same thing, if you liberalise and allow the 
people to purchase the land straightaway from the land 
owners, the land owner will get more money and at the 
same time, the land will be available at a lesser rate. 
But you put the restrictions and incorporate some other 
organisations in between and encourage corruption. If you 
eliminate such things, we will be happy. So, liberalisation 
is required there and but not in repealing the Act. 

Sir, the hon. Minister said another point when an 
hon. Member was suggesting about two small States had 
sent resolution to repeal the Act. Taking that as an 
;ncentive, he is therefore repealing the Act. He also said 
that the Constitution does not say 'mino( or 'major'. He 
did not say this in that context. But simply because two 
small States say that, will you put that and apply the 
same thing everywhere without asking all other States? 

SHRI RAM NAIK: Mr. Chairman, Sir, it is 6 o'clock 
now. Ii the House agrees, we may extend the time. 

MR. CHAIRMAN: Yes. Is it the sense of the House 
to extend the time of the House? 

SEVERAL HON. MEMBERS: Yes, Sir, it may be 
extendd upto 7 o'clock. 

MR. CHAIRMAN: All right. The lime of the House is 
extended upto 7 o'clock. 

Shri K.S. Rao, please conclude now. 

SHRI K.S. RAO: Yes, Sir, I am concluding. 

In the end, I would request the hon. Minister not to 
think in terms 01 repeaHng the Act but think in terms of 
bringing necessary amendments to see that this Act is 
useful, to see that this Act !'teips achievtng the objects, 
as he himself has said about its laudable objectlv •. 

With these words, I conclude. Thank you very much. 

(Translation) .. .-:, .. 
SHRI BHAGWAN SHAN.~R RAWAT (Agra): Hon'ble 

Mr. Chairman, Sir, just now"'my friend Shri Rao has 
quoted the recommendation of the committee extensively 
but I do not understand why he has left all the things 
Incomplete. If they understand this thing then all 
statements made to accept the recommendation or the 
doubt created In accepting It, would not have created 
any problem. 

Mr. Chairman, Sir, In Paragraph 2.18 of the report, 
many comments have been made in regard to SUCC888 

and failure of the Act. The Committee note:· 

"That during the last 22 years the Govemment have 
acquired 19082.2 hectare land under the Urban land 
(Ceiling and Regulation ) Act, 1976. Out of which 
10909.85 hectare land is used under this Act. 
Remaining 8172.37 hectare land could not be used 
due to one reason or the other. As per the provlaior.s 
of the Bill, the land acquired from a person should 
be retumed to him, if the same has not been used." 

The committee feels that the land whict. Is yet to be 
used for the implementation of the Act end is actually In 
the occupation of the Govemment, the same should not 
be retumed to the person concerned from whom It has 
bean acquired. 

Mr. Chairman, Sir, whl:e quoting the above 
recommendation, I would like to say that they heve 
accepted this act that It may lead to corruption. I would 
like to say that corruption Is of many types. But the 
corruption established by the Act has paved way for n_ 
norms and milestones. The way corruption has risen In 
small offices, it is reslly very amazing. Earlier the 
lumpsump bribe was asked lor but alter the 
implementation 01 land ceiling Act, bribe Is being asked 
lor as per the size of land. This Act has given a great 
boost to bribe seekers. 

I have no hesitation to say that the amount spent by 
the Govenvnent for the acquisition of land for the quantun 
of land Is much leu than the money accumulated by 
those otftcers and their staff who gave Its permission or 
acquired the land. 
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[Shri Bhagwan Shankar Rawat] 

Mr. Chairman, Sir, after the implementation of the 
Urban Land Ceiling Act, the price of urban land has 
increased manifold. The farmers have been robbed. A 
farmer who cultivates his own land, is robbed in the 
nearby area of the city and it has become virtually 
impossible for a common man to construct a house there. 
The prices of land have been soaring. This I would like 
to mention bbcause my friend has mentioned about the 
poor people who is not only robbed but also the poor 
farmer. The imperialism of loot has not produced any 
fruitful results. It has given benefits to capitalist class, 
landlords and those indulged in corrupt, bureaucracy. Not 
only this, the entire civic amenities system of the city 
has been disturbed. This is due to this fact that illegal 
construction of structure, the entire burden has come on 
the civic amenities, with the result, where the Urban Land 
Ceiling Act has been enforced, the entire infrastructure 
and civic amenities have collapsed. If you visit any big 
city you will find that the sever line is blocked and the 
drinking water is not available there. The roads are in 
bad shape. The main cause of this is that all those 
illegal colonies have not been constructed under any 
planned scheme. The manner by which the land has 
been acquired, has no answer. Huge amount has been 
taken as bribe from the people. Small pieces of land 
have been acquired, with these small pieces neither the 
colonies can be constructed nor the poor people may 
get benefit. Due to its ill effect the land has not been 
acquired on mass scale and whatever land has been 
acquired, has no sense. That land has been left useless 
and barren. Illegal occupation is being done on it. Not 
only this, the fake Juggi-Jhonpri have been shown on 
open fields to get relaxation on paper. The way the 
corruption is on peak, it has no reply. I have no hesitation 
to say that whatsoever compensation is being paid under 
this Act, if instead of this, the land of the farmer is 
acquired under Land Acquisition Act. he would certainly 
get compensation and the amount of compensation will 
be nominal and that too would be paid in Bonds of five 
years instead of being paid in cash. Those who are posing 
well-wishers of the poor farmers, if they visit the houses 
of those poor people, they would find that they have 
been deserted by this Act and not getting wages and 
their fate has been hampered by this Land Acquisition 
Act. It was anti-farmer law. The farmers will feel relieved 
if this law is repealed. 

PROF. AJIT KUMAR MEHTA (Samastipur): Whether 
they will get their land back? 

SHRI BHAGWAN SHANKAR RAWAT: Yes, they will, 
I am going to tell that. He has just talked about the relief 
to the poor. But the rich will be benefited and the poor 
would not get relief. Government of India has issued a 
circular along with it and if you have a glance at it, you 

will find that whatever has been said in the 
recommendation of this committee, is correct. 

But perhaps my friends are forgetting this. They say 
that the rates have not fallen in Mumbai. The rates will 
fall in Mumbai when this law is enforced there. This law 
will be implemented in Haryana, Punjab and Delhi only. 
The rates will come down there when it is adopted by 
Mumbai Government. The Minister will not be able to do 
anything in that event and the rate will also not come 
down when the Government of West Bengal or 
Governments of other states want to exploit the poor by 
the way of this law and do not want to allow the building 
activities and infrastructural by coming into capitalists 
pressure. The rates will come down only when this law 
is implemented. To buy land and keep it vacant has 
become the profession of the people of those States 
where land is lying vacant after enactment because they 
want to sell it when the prices are high. The tax is 
imposed on vacant land lying in the States, local bodies 
will be given money for the development of land and 
infrastructure. Thus the opportunities and resources will 
be available to improve the worsened condition in the 
cities. 

Mr. Chairman, Sir, some of my friends have said 
what will happen to the E.W.S. and L.I.G. houses. I want 
to ask how many houses of E.W.S. and l.I.G. have been 
constructed and alloted to the poor under this act during 
these twenty two years by acquiring the land. The fact is 
that map of a colony of a colonizer is to be passed. This 
condition, may be staked that a particular number of 
tenements will have to be constructed in a particular 
percentage of land. And if he is ready to construct its 
maps will be passed and its layout will be accepted and 
its building plan will also be accepted. The FAR. may 
be increased. Further, they my be provided some facilities. 
I want to congratulate the Kalyan Singh Government in 
Uttar Pradesh. Mr. Lal Ji Tondon who is a Minister in his 
Government declared to increase the F.A.R. and said 
that we might increase the FAR. for the colonizers who 
wanted to construct houses for thE> poor. F.A.R. was 
increasod for the existing houses. Having been increased 
the FAR. and thus encouraging the builders. A condition 
was put that we might compensate that in the FAR. if 
houses were constructed in a particular percentage for 
the poor. What is difficulty in it. But it will be possible 
only when building activity takes place. 

Mr. Chairman, Sir, It is a matter of change of land 
use. Nowadays, change of land can be done by notes. 
It weighs by the notes. When you are going to change 
the land use in the Master Plan intead of weighing by 
notes, it should be' ascertained that the land which is 
meant for small cottage industries or other social activities 
or green strips is used for house construction by anybody, 
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will be banned. These houses will be constructed for 
economically weaker sections and low income groups. 
By maki"9 this provision space for land use can be kept. 
You are requested to establish Bank for land on that ten 
thousand acres of land which is in your possession and 
could not have been used by now. Govemment should 
acquire the land wherever it is available at the cheap 
rates, and constructing the Bank for land. Cheap rated 
lan1 should be acquired and cheap houses can be made 
available to the people on the basis of this act. 

Mr. Chairman, Sir, there may be a one-way out for 
the colonies to be constructed that provision for 
commercial activities should be provided therein. Only 
then you can say that small shopping arcade and a 
market will have to be constructed in the colony and 
money came out of this way, the houses will have to be 
constructed from that and this will only be done when 
you have will-power. Development authorities are there 
in every big city and you should acquire the land through 
development authorities, but it should not be done on 
the cost of the farmers and by flouting the laws. The 
land should be acquired under the provision of Land 
Acquisition Act under the law and after that houses should 
be constructed for the poor. 

Nobody debars fro", doing so. But it is not correct 
as to what we are doing in the name of socialism and 
the law. We are marching towards 21st century end no 
society can hold such in high esteem. No democracy 
loving country of the world can permit to do so. 

Mr. Chairman, Sir, two million units are required in 
the country by the end of this year. This requirement 

. may be met if these three-private sector financial institutes 
and the Government invest unitedly. The Minister had 
also told that 279 industries would get a boost this way. 
I am of the opinion that it would be beneficial. People 
will get employment and the economy will be revived. 
B.J.P. had taken a decision to do so manifesto and 
memorandum of governance and decided that they would 
construct and allot the houses to the poor and would 
solve the housing problem of the country. I would like to 
congratulate Mr. Jethmalani and the Prime MInister Shu 
Atalji and his colleagues to march ahead very .serlously 
and commitedly towards fulfillment of their promises they 
had made. 

Mr. Chairman, Sir, Infrastructural facility should be 
made available to this industry. This is my view that the 
urban population of the country was 21. 7 ~rore ac~?rdlng 
to the 1991 census. There is an-Influx In the C~I8S of 
this time. People are coming into the cities from ~llIa~es 
in search of employment and it seems that this m~~ratlon 
will not stop and 43 crore people will come into citle~ ~ 
the year 2010. A.D. when it is such a big :blem,~~ 
not wise to keep the land unused after vlng . 
acquired ten thousand acres of land thereby hampenng 
the development of all cities. 

Mr. Chainnan, Sir, I want to say that the Btanding 
committee has also suggested some precautions as 
recommendation about this law. I have studied some of 
them also. I, therefore, would like to ask the hon'ble 
Minister to take precautkms. Under section 20 of the 
law. The state Govemment has been exempted from the 
rule. Under the rule state Govemment, while exercising 
its discretion, had quit the land of the people under 
restrictions and orders. The very restrictions would 
continue. Due to this, the people will not be able to take 
full benefit. The State Govemment did not quit the land 
of some people but it retumed the land 01 those people 
which could not be occupied by the Govemment because 
they were successful in making approaches and meeting 
conupt beaurocrats and making the benefit of the law by 
giving circumstantial emanated lures. But If the State 
Govemment has quit the land of some people with some 
conditions by using Its discretion, these conditions should 
not be imposed on them so that they can make the best 
use of the land. 

Mr. Chainnan, Sir, there is a scandal in the name 01 
farm house. II somebody says that he Is making a fann 
house and there is a land in the name of lann house 
there. The land remain lying there in the name of fann 
House. The land will be misused If there is land for big 
farmhouses in the cities. On one side the poor will be in 
the dire need of land and on the other side the land 
would remain lying for fann houslls. It is not good. 

Sir, the land vested with the Government under 
Section 10(3) is restored by the process of refund through 
a bill when it becomes a law. Regarding process it has 
only been said that the land would be refunded/restored 
when the compensation amount given by the state 
Government is refunded. The process for restoration 
should be automatically by fixation of law and it should 
be clearty mentioned, so that It could not become a bliss 
for lawyers and officers. 

MR. CHAIRMAN: Please conclude now. 

SHRI BHAGWAN SHANKAR RAWAT: Yes Sir, I am 
concluding. The process of refund of the land of farms 
should be automa!ic where the compensation amount hes 
not been taken. Under Section 4, the pending cases 
before the Judicial tribunal, authority would automatically 
tenninate but the rights 01 a revision which the State 
Govemment has, will not tenninete. There should be a 
provision for their abatement. 

Under Section 4, the sufferers of previous orders 
regarding disputes related to possession, had their 
grievances through appeal, revision and writ according to 
suitability would automatically finish but the order would 
continue. That too, shall finish, has not been cleared. 
This would put the oppressed farmers at a loss This 
action &t1ouid not be done away with. The objection of 
those who have challenged the validity of possession 
sho~1d not be accepted ..... (Intenuptions) 
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MR CHAIRMAN: Please conclude now. 

SHRI BHAGWAN SHANKAR RAWAT: I am 
concluding now After taking the land into its possession 
by the Government ... (Interruptions) under Section 10 (5) 
the Government takes the possession but it is on papers 
only but actually the Government does not have the 
possession. The land then should be refunded to the 
land owner. It has a provision that the land which is 
under the possession of the Government, will remain with 
the Government and the rest will be refunded to the land 
owner. Possession on paper have not been made on the 
spot which can be certified through Patwaris survey book. 
This is my suggestion that there should not be injustice 
to the farmers. (Interruptions) 

MR. CHAIRMAN: Please conclude now. 

SHRI BHAGWAN SHANKAR RAWAT: I am 
concluding In a minute. I have gone through the 
committee's recommendation In which it has been said 
that trey should give their opinion on abatement regarding 
Section 20 but I feel that the committee has not probably 
gone through that pOint. I would like to say that alt:,ough 
this point was before the committee yet Parliamentary 
standing committee had not expressed opinion regarding 
abatement of Section 20. What has been saicl about 
section 20 will be accepted by the Government because 
that point has not been discussed. 

With these words I support the bill and urge the 
Government to correct the mistakes. Anomalies committee 
of standing committee or suggestions given by me, should 
be considered. If there IS a need of amendment, it should 
be made. If there is need of rules and regulations, they 
should be made in order to remove those drawbacks. 
They should make it full by way of notification. This is 
my request. ThiS is a revolutionary change, that will give 
it a new direction. With these words I welcome it and 
support it. 

18.24 hrs. 

BUSINESS ADVISORY COMMITIEE 

Tenth Report-Presented 

[English] 

PROF. P.J.· KURIEN (Mavelikara): Sir, with your 
permission, I beg to present the tenth report of the 
Business Advisory Committee. 

STATUTORY RESOLUTION RE: DISAPPROVAL 
OF URBAN LAND (CEILING AND REGULATION) 

REPEAL ORDINANCE 
AND 

URBAN LAND (CEILING AND REGULATION) 
REPEAL BILL-Contd. 

[English] 

SHRI ANIL BASU (Arambagh): Sir, I am in full 
agre~erit with my friend, Shri K. S. Rao, who was 
speaking very elaborately on the basic question regarding 
repeal of this Act. The hon, Minister who is a very good 
lawyer also spoke very elaborately about making the land 
free. But he has not spelt out to this House for whom he 
is making the land free. He has not told us whether land 
will be made available to the poor residing in thp slums 
and cities or whether land will be made available to the 
middle class and lower middle class people, It appears 
that land will be made available in cities and big towns 
to the real estate owners, speculatory and foreign 
investors, Hon. Minister in his speech at Pune a few 
days ago has said that 1 00 per cent foreign equity will 
be allowed in the housing sector. This will enable them 
to Purchase land, buy plots and houses, But will that 
provide accommodation to the poorer sections of the 
society? We want to believe in such things, The basic 
philosophy of this Government is to make everything free, 
They want free Education, The role of the Government is 
continuously being withdrawn from the field of education. 
In the industrial sector, the Government want to do away 
with the public sector companies, Prime public sector 
companies are going in for disinvestment and are handing 
over companies to the private sector. They are making 
free all the wealth, all the assets of this country to the 
richer section of the people while the poor and the middle 
class people are made to suffer. 

The Minister has very eloquently advocated the 
urgency to promulgate the Ordinance. The Ordinance was 
promulgated on 11th January, 1998, Before that, it was 
referred to a Standing Committee in July, 1998, Excepting 
two Stats Governments, the States of Haryana and 
Punjab, which adopted a Resolution in their State 
Assemblies requested the Central Government to repeal 
the Act. No other State Government, not even the BJP 
ruled States passed such a Resolution in their respective 
State Assemblies, I would like to know what was the 
urgency to promulgate this Ordinance. I would say that 
the urgency was to make the land free for the real estate 
owners, multinationals and foreign investors so that they 
can build big houses on that land, As a result, the poorer 
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section of the society, which is at present living in the 
cities, will be pushed out 01 the periphery of the cities. 

The most vital question now is, how to increase the 
purchasing power of the poor section of our country. 
There is a continuous sinkage in the purchasing power 
of the poor. If there is a more and more sinkage in the 
purchasing power of the poor, there will be a recession 
in the industry, a recession in the economy and hence 
we will be more and more dependent on the foreign 
financial institutions. For running our affairs well, we are 
going to the foreign banks. So, the foreign banks have 
asked us to repeal this Act and that is why perhaps we 
are going to repeal it. Otherwise, there is no necessity of 
it. 

For the last seven years an amendment to this Act 
was under consideration of the Government but no 
comprehensive amendment was arrived at. The 
Government did not try to arrive at a comprehensive 
amendment. Instead 01 removing the shortcomings, 
plugging the loopholes or removing the weaknesses 01 
the Act, the Govemment has now come before the House 
with a fait accompli legislation to repeal this Bill. By this 
act of the Government, no purpose would be served lor 
the poor or the middle-class people. 

The Han. Minister has mentioned that there will be 
an instant boom in the whole economy as the builders 
will come and they will build big buildings and lIats. But 
who will purchase those lIats or buildings? Has the poor 
section 01 the society the capacity to purchase these 
flats? So, the whole thing is, whatever land is available 
in the urban areas that will be made available to the real 
estate owners, developers or to the foreign investers. 
These people will build multi-storeyed buildings lor the 
richer section 01 the society only and the slum dwellers 
or the people belonging to the poorer section 01 the 
society will be driven out 01 the cities. They will not be 
benelited by the repeal 01 this Act. 

Similarly, there is a campaign going o~ that the 
Government will do away with the Land ( Ceiling) Act In 
the rural areas. Sir what is the experience we have 
gathered? After the Independence when Pandit Jawaharlal 
Nehru was the Prime Minister, Prof. Proshanto 
Mahalanobis was the Chairman of the Planning 
Commission, Prof. Mahalanobis was a noted economist 
and a wortd famous statistician. Pandit Nehru asked him 
to make an assessment as to how much rural land would 
be available for vesting it in the hands of Government. 
After making a full assessment, he said that SIX lakh 
hectares of land will be available in the rural India. Had 
that six lakh hectares of land been distributed among the 
rural population in the 1950s and 1960s, haH of the 

population could have got immediate benehl. I! necesaary 
infrastructure and financial help are provided to all these 
poor people, then the purchaSing power of hal! of the 
population could be raiseu. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI SOMPAL): 
How could it be? Are you really firm at your statistics 
that six lakh hectares of land could benefit half of the 
population? 

SHRI ANIL BASU: Yes. At that time, what was the 
population? 

SHRI SOMPAL: In 1947, it was 36 crore and 80 per 
cent was living In India then how six lakh hectares of 
land could benefit hall the population? 

SHRI ANIL BASU: I am sorry, It is six clOre hectares. 
I am really grateful for your Interruption, I stand corrected. 
So if six crore hectares of land could be made available 
and distributed among the rural population and necessary 
linancial help could be provided to them, then their 
purchaSing power could have incroased. That would have 
directly affected the Industrial reconatNCtion 01 our whole 
economy. Whatever problems we are facing, we did not 
have to lace them had we went In for land reforma at 
that time. 

But what were the weaknesses at that time? The 
weaknesses were also mentioned by one very renowned 
personality of our country thllt it walli due to lack 01 
political will to implement land reform Acts. Whenever 
there is a political will to implement an Act, It could have 
been done as had been done in West Bengal, Kerala 
and Tripura. There the lands wore distributed among the 
rural poor which had given a boost to the whole rural 
economy and the economy 01 there States. 

Similarly, in the Urban Land Ceiling Act, wherever 
weaknesses, loopholes and shortr:omtng!' are thero. they 
could be removed. But instead 01 removing those 
weaknesses and shortcomings, you have come bofore 
the House for repeal 01 the Act. I apprehend that through 
the repeal of this Bill nobody. except the speculators, 
real estate owners, promoters and foreign investors would 
be benefited. The most harmful effect of it would be on 
the poorer sections of the population. They are still coming 
to the cities and are staYIng in some huts or slums or 
some rooms. That type 01 opportunity would be taken 
away Irom them. Now, whatever benefit the p1lor people 
have got In this country they have got this only through 
Governmen! investment. Only through Government 
investment, the low income group nats were built for the 
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people of the lower income group. Unless there is a 
Government intervention and Government investment, 
nobody could help the poor. We have seen from our 
experience that developers and speculators never help 
the poor. The poor people, and low income group people 
were never benefited duo to the charity of these people. 

Only through Govemment intervention and investment, 
some opportunities were given to the poorer sections. 
Otherwise, the private builders would have come up in 
the building sector. The Minister iii very jubilant while 
saying that he is getting the land free and that the land 
cost will come down and then, a lot of people will be 
there to buy land. He has gone from city to city and met 
the builders and developers who will be coming in a big 
way. He has found that there will be an instant boom in 
the whole economy. That is a dream and not the real 
condition of our economy. The purchasing capacity of 
the people is shrinking day by day. There is inflation and 
more and more shrinking in the purchasing power. In 
that case. the private builders, the developers and other 
foreign investors will come, get the land and throw the 
poor people out of the purview of the cities. 

With these words, I request the hon. Minister to 
consider withdrawing this Bill and coming out with a 
comprehensive amendment in this House so that the 
amendment can be discussed in the present Urban Land 
(Ceiling and Regulation) Repeal Bill. 

\ ,t 
[Translation] 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, I 
am on' my legs to say a few words in the opposition of 
the bill. I listened to Mr. Bhagwan Shankar Rawat very 
attentively. He opposed the intent of the bill but supported 
it in a sentence keeping in mind his party discipline. I 
am happy a"d Mr. Man Mohan Singh and Mr. Ramesh 
would have been very happy to find that there is a person 
like Shri Jethmalani who is the spokesman of their policies 
even in the Bharatiya Janata Party Government. 

I would like to thank Hon. Minister for Urban 
Development for finding a new way to frame a new 
legislation to combat the problem of urban house 
construction. It is a part of deep rooted conspiracy on 
the part of the rich to make a suitable environment under 
its cover, for a movement to get the rural land ceiling 
legislation abolished. Had it been possible for the 
Government of India to implement Indira Awas Yojna for 
the poor without exercising land ceiling If'I the villages 
and without allotting surplus land to Harijans? Hon. 
Minister for Urban Development in his speech gave an 
impression as if slums in all the cities would be 
rehabilitated after the implementation of this legislation 
as slums grown up at large scale in all cities have to be 

abolished through this legislation. Were there no slums 
in 1976 at the time of its enactment? Had this House 
passed this legislation to bring an end to the problem of 
the slums, then? It is an irony that the Congress Party 
relishes in deputing those as its spokespersons who decry 
those very legislations which were passed by Pt. 
Jawaharlal Nehru and Shrimati Indira Gandhi for the 
welfare of the poor in their times. Hon. Minister for Urban 
Development made a significant point; he disclosed that 
any land acquired under Ceiling Act wherein housing 
activity has not so far started, would be handed over to 
the owner. In my opinion this is the only reason to move 
this bill and that is why the repealing of this legislation 
is being contemplated. 

This is not a good trend. Housing activity will start in 
a big way if things come under the control of private 
builders. I strongly oppose the Minister's assumption of 
the residential areas and lands as its only object. Don't 
we need schools, hospitals and parks for children. Would 
you ensure that the private builders will take care of 
these facilities while starting constructions after getting 
back their land. You are repealing this legislation at the 
behest of only two states, wherein problem of residential 
accommodation is the least while this legislation was 
enacted on the request of 11 states. Even today the 
states with ceiling act have more land as compared to 
Uttar Pradesh and Bihar. Urban land ceiling is misused 
by the rich due to sections 20 and 21. If you are going 
to bring changes in these sections, then only it can be 
meaningful. But, how can you do that by giving complete 
freedom to the rich? It is beyond my comprehension. 
Would you hand over the land to people and again start 
Vinoba Bhave's Shoodan Andolan afresh and request the 
rich to donate their lands? There wouldn't have any need 
for such legislation if the rich were able to change their 
feelings towards the poor but the poor are not in the 
agenda of the Government. 

Sir, once I went to the Prime Minister's office and 
saw a classic sentence by Gandhiji. Mr. Nehru went to 
Gandhiji after independence for his guidance to run the 
state. Gandhiji advised him to think over any document 
before his signature on it, keeping in view the welfare of 
poorest of the poor of SOCiety and if the document is 
otherwise, do not ratify it. This sentence is enshrined 
behind the chair of the Prime Minister. If you intend to 
help the poor who are in distress and in need of support, 
then it will be according to the convention of the country 
to pass the legislation at the earliest. I know from my 
personal experience that LuC?know Development Authority 
acquires pieces of land of poor farmers for housing 
activity. The legislation was enacted to utilise urban 
land also for housing activities. But this objective could 
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not be achieved due to bureaucracy. Consequently, the 
agricultural urban land acquired at a very low rate hom 
the farmers was used for housing schemes. 

Sir, let me put forward an example from L.DA The 
private builders after acquiring pieces of land from poor 
farmers sold them to other private builders at throwaway 
rates instead of starting construction activity. They 
deposited only 1110 of the land with L.D.A. They 
constructed a palatial building, sold it to the people and 
ran away. As on date the private builders owe Rs. 350 
crore to L.D.A. I would like to say something about 
Ghaziabad Development Auihority also. You are 
advocating global investment in the housing sector of the 
country. A Singapore company came with a scheme two 
years back claiming to have a feeling of Singapore in 
Ghaziabad itself to its prospective customers. 
Advertisements to that effect were published in the 
newlipapers. That company purchased land from G.D.A. 
at low rates. This company came to India without any 
capital and flew away with the money collected from the 
customers. The Government is claiming greater activity 
in this sector after the implementation of this legislation. 
Han. Minister stated that land prices have fallen. But, my 
contention here, is that the prices have fallen only in 
terms of white money and not in terms of black money. 
Suppose there is a flat worth Rs. 12 lakh in the 
G.DA and the Ansals have the same flat at the price of 
Rs. 20 lakh; the G.D.A. flat needs the whole price of 
Rs. 12 lakh in white money while the Ansal's flat can be 
purchased only in Rs. 5 lakh white money with the rest 
of Rs. 15 lakh in black. 

In this way a novel profession of black money worth 
Rs. 15 lakh starts. Therefore, I want to say that this 
donation is the black money not a white one. If any law 
is framed against the rights of the poor, it is our 
fundamental duty to oppose it vehemently. I am to. say 
that this law is in the interest of IIch people, thiS IS 

brought for the fulfilment of tileir vested Interests. 
Therefore, I oppose it and request the hon. Minister wit~ 
folded hands so that his good sense should prevail afres. 
and it is urged that the extracts of Mahatma Gandhi s 
saying written behind the chair of Prime Minister In Pnme 
Minister's office should be remembered and something 
must be done in the interest of the poor. With thiS request 
I oppose it. ..., ," I ~ !, ' 

SHRI RAGHUVANSH PRASAD SIlIIGH (Vaishali): Mr 
ChaiiiTi8r1;-si0;~s not surprised at all. ~he~ctH~n~ 
Minister was advocating to repeal the old Celli g . f 
has said in his speech that he takes more. fees or 

. th ref are is habItuated In pleading for the nch people, e 
advocating in the favour of nch people. 

SHRI RAM JETHMALANI: You please say this 

conscientiously. 

SI-IRI RAG\-\U\I ANS\-\ PRASAD SINGH'. loAf. 
Chairman, Sir, he is a learned man. I do not k.now how 
much tee does he take trom nch peopte. I am a man 
who pleads in favour at poor without taking any tee 
Production is made In the available land in our countlj 
and in the whole world and all the rules and regulations 
are there. They keep their cattle in that land and also 
feed them from the yields of that land. All rules-regulations 
are related with than. Due to these rules animals and 
birds are able to meet their needs and feed themselves 
to survIve. But ~ all the rules and r8gulations are cancelled 
and the rope with which anrmals are tied is untied, then 
neither men nor birds, animals will be able to teed 
themselves from that land. This regulation is implemented 
at that stage so that there is equal distribution of the 
yields among men or animals, birds. In other words, it 
must be ensured that there is none who has excess and 
surplus land or wealth and nor there should be any person 
who has no land or wealth. " somebody is poor, efforts 
should be made to undo the poverty. This rule il 
implemented on that principle. Even if this urban Ceiling 
Act is implemented in rural areas, thIS has to be done 
under this very philosophy. 

During discussion Members were saying that there 
was more cornlption in it, therefore they wanted 10 repeal 
that. I would like to know as to in which stringent rule 
there IS no corruption. The more stringent is the law, the 
more damaging attack will be made on selfish elements 
and they will try to escape from the provisions of rule hy 
bribing porsons concerned. Be it the rule of I.P.C., Cr. 
P.C. or customs, smugling, it is of 'FERA', the more 
strict is the rule Ihe more likelihood IS regarding the 
greasing the palms of officers concemed. There should 
be an arrangement to stop corruption. It will not be right 
to say that thiS rule should be replealed becauso of 
corruptIon. What will happen to the poor if the rule is 
repealed? He says that there is corruption, therefore we 
are replacini! it. They say that the poor did not get 
accommodation. they are brin!Jing this legislation. It has 
been said that the rich persons have been prevented 
from acquiring excess land beyond the ceiling by framing 
this law. We will recover the surplus land from them. If 
there is no ceiling and it is made free the house of the 
poor will also be bought. 

AN HON. MEMBER: " there is jungle rule all things 
will be managed. 

SHRI RAGHUVANSH PRASAD SINGH: You want to 
abolish tne law in Jungle rule. We want the rule of law. 
The person who 18 in favour of abolishing law is sayinp 
that they want the rulo of Jungle. We want the rule 0' 

law and you want to abolish it. The rich people makl 
farm house by snatching land from the poor II' 

towns. 
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He said that the poor will get house by abolishing 
urban land ceiling. I did not like this formulae. Houses of 
poor people will not be constructed by this method. I did 
not like three arguments which I heard here. It has been 
said that we have become pro-poors. From when have 
we become so? You are going to abolish pro-poor law. 
This is not a good logiC. All the three arguments of 
Hon'ble Ministers are not convincing to me. Rawatji has 
suggested in his speech that the law should be amended. 
I want to say that law itself is going to be abolished 
there then what amendment will be made? He has 
congratulated the Prime Minister and the Minister for this 
matter. He has not congratulated State Minister. There is 
no end of sycophancy ... (lnterruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANGARU 
DATIATREYA): Shri Raghuvanshji was a Minister in the 
United Front Government. This was the decision of his 
cabinet that Urban Land Ceiling Act should be repealed. 
They had also recommended so. Perhaps he forgot It. 
Today he is remembering this. I do not know whether 
you were aware of this matter or not when you were in 
the cabinet but I know all things regarding the Act. I 
have consulted the officers. 

SHRI RAGHUVANSH PRASAD SINGH: We are 
speaking in your favour. 

SHRI BANDARU DATTATREYA: Still you can go 
through with this Act minutely. This is a Act for poor. 
K.S. Rao has neither supported nor opposed it. He is 
sitting on the fence. 

SHRI RAGHUVANSH PRASAD SINGH: He was 
saying all the matters clause-wise ... (lnterruptions) 

[English} 

SHRI K.S. RAO (Machilipatnam): I did say that it 
has to be amended. 

SHRI BANDARU DATIATREYA: You have to say 
clearly. whether you suppose 01 oppose this 
Bill .... (Interruptions) 

[Translation} 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Rao was 
saying that there was lacuna in every law. Discussions 
might have been taken place during formation of law. 
Intellectuals are always in favour of rich people. He has 
spoken about amending the lacuna. He did not said to 

abolish the law itself. This law has been framed in favour 
of rich people. They have got exira freedom to keep as 
much land as they want. 

I do not agree with you that even if you say it that 
this was the decision of the cabinet. It has been decided 
in your cabinet, you became able to get it passed while 
we are opposing this Bill. Then you may ask as to when 
we were opposing it, how the Bill would be passed. Now 
you are in majority but we are registering our protest by 
participating in discussion. You know that decisions of 
cabinet are not disclosed outside. Ministers take oath for 
secrecy. You are abolishing old pro-poor laws and bringing 
anti-poor Bill. You want to acquire entire urban land and 
made the poor be driven out. We want that the houses 
of poor people be constructed as they are made under 
the Indira Awas Yojana. You construct houses of poor 
people by acquiring surplus urban land like that. Your 
expenditure is there. When land is acquired, you say 
that there is economy. If any person wants to purchase 
land, the Government want to take that land by making 
expenditure. Too much money has been spent while 
enacting laws on robbers, criminals in courts. There is 
no production rather there is expenditure in implementing 
justice. Likewise laws have to be implemented for 
protecting the poor and acquiring land from rich people. 
Since it envolves expenditure, but by saying that the 
Govemment is observing austerity meaSures will not work. 
It is my request for amendment in the old law so that 
there is no scope for corruption and I am against 
abolishing this act. 

PROF. JOGENDRA KAWADE (Chimur): Mr. 
Chairman, Sir, I rise to oppose the bill introduced by 
Hon'ble Minister to amend the Urban Land (Ceiling and 
Regulation) Repeal Bill. A plot is being hatched very 
clearly against the poor in this country. 

[English] 

THE MINISTER OF POWER, MINISTF.R OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): Mr. Chairman, Sir actually, we 
have taken a decision in the meeting of the Business 
Advisory Committee--it has been adopted--that we would 
sit up to eight O'clock. We have also targeted that we 
would complete the two Ordinances which are remaining. 
One is the Urban Land (Ceiling and Regulation) Repeal 
Ordinance and the other is the Patents (Amendment) 
Ordinance... (Interruptions) 

{Translation} 

That is what am saying .. (Interruptions) ... please let 
me say. 
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I do not think that it would be possible for us to 
finish the Patents (Amendment) Ordinance. But I do think 
that we should targel and finish at least the Urban Land 
Repeal Ordinance. Mey I request that the sitting of the 
House be extended by one hour. 

SOME HON. MEMBERS: No, no. 

SHRI P.R. KUMARAMANGALAM: Otherwise you will 
have to sit every Saturday .. (Interruptions). 

SHRI T.R. BAALU (Madras South): No, no. 

MR. CHAIRMAN: The time of the House is extended 
till this Bill is finished. 

... (Interruptions) 

[Translation] 

SHRI MITRASEN YACAV (Faizabad): You are giving 
the chance to others, please allow me also to speak. 

MR. CHAIRMAN: Mohan Singh ji has already spoken, 
he is of your Party. 

(English] 

Prof. Jogendra Kawade is the last speaker. After he 
finishes, the Minister will reply. 

... (Interruptions) 

19.00 hrs. 

SHRI PRITHVIRAJ D. CHAVAN (Karad): Sir, it is a 
very important Bill. .. (Interruptlons) 

MR. CHAIRMA~: II IS a very Important Bill. Only 
one Member from each Party will be allowed 10 speak. 

SHRI P.R. KUMARAMANGALAM: Sir, I do not mind 
if the House is extended till the Bill is passed. 

MR. CHAIRMAN: The B.J.P. has withdrawn the name 
of their Member who was to speak. 

SHRI P.R. KUMARAMANGALAM: Sir, pl.ease have 
the sense of the House that till this Bill is diSposed of, 
the House will sit. After that, we will see. 

MR. CHAIRMAN: Is it the senso of the House that 
the time 01 the House my be extended till this Bill is 
disposed of? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, the time is extended till this 
Bill is passed. 

Now, Shri Kawade will speak. Then the H:ln. Minister 
and then Shri Raghavan will speak. 

Now, Shri Kawade. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chairman, 
Sir, this is a very important subject. I also want to speak 
on h ... (lnterruptions) All may be allowed to speak on it. 

MR. CHAIRMAN: All cannot get the opportunity. There 
are 12 persons to speak . 

! .", ... (Interruptions) 

PROF. JOGENDRA KAWADE: Mr. Chairman, Sir, I 
was TO be brief otherwise too. You have extended the 
time limit so I will take a minute or two more. 

Mr. Chairman Sir, I have already said in the beginning 
that I rise to oppose the Urban Land Ceiling Repeal Bill 
introduced by the Hon. Minister. The Urban Land Act of 
1976 was framed under a policy centering around the 
poor of this couniry, but today its repeal is being 
discussed. This Government, our Hon'ble Minister are only 
plotting to repeal this Act in the name of the poor, 
showing it as a revolutionary atep so a& to fill up the 
coffers of a few capitalists, builders and real estate agents 
of this country. Jungle rule is often discussed here. The 
law is there to remove jungle rule from this country, to 
provide relief to the poor, land to the landless and houses 
to those who do not have. This law has some drawbacks, 
we can effect some changes there. It can be amended, 
but in place of this Act when they try to bring the rule 
of a few people in this way, we would never tolerate it. 
Mr. Chairman, Sir, this ordinance has been brought, I 
am sorry for it. I am unable to undersland as to what 
emergency had come up so as to promulgate the 
Ordinance for the Urban Land Ceiling Repeal Bill that 
has been introduced. What calamity was there, we are 
unable to understand. What crisis was approaching our 
country, we can not understand. The poor are mentioned 
simply for doing good to the capttalists. The work of 
enriching the capitalists is done in the name of the poor. 
This ordinance was promulgated since the Hon'bla Minister 
and his Government had no confidence as to how many 
days they would continue to be there. Therefore, 
whatever days are left, let the few of our capitalists, 
builders and real estate people enjoy the benefits during 
that periodl The Repeal Bill has also been introduced for 
these people and the black marketeera. 
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Mr. Chairman, Sir, our, Hon'ble Minister said 
something which. I think. he should not have said. Hon'ble 
Minister is a scholar. We treat him in a high esteem. But 
the elderly and former leaders of our country have made 
some mistakes. As he said, our elderly leaders had 
fra~ed the laws for the wfJlfare of the country. But if the 
persons responsible for Irnplementation of laws would not 
be honest then what would the leaders or the law do? 
Therefore . Mr. Chairman, Sir, while opposing the Bill, I 
would make an appeal to the Hon'ble Minister and the 
Government that they should not try to take away the 
rights of the poor and remove the former Act by bringing 
in the Urban Land Ceiling Repeal Bill. I you want to 
have any changes or amendments in it then do have 
them. But keeping the poor in mind, do talk of their 
good. That's all I want to say 

.' \. ~ t~ 
SHRIGANGA CHARAN RAJPUT (Hamirpur) (U.P.): 

Mr. Chairman, Sir. I am on my legs to support this Bill. 
Our senior colJeages Bhai Mohan Singh ji and Shri 
Raghuvansh Prasad Singh ji have just now stated that 
the Bill is anti-poor. I agree with them to some extent. 
Shn Raghuvansh Prasad Singh ji has levelled allegations 
against our hon. Mi:1lster that hon'ble Ram Jethmalani ji 
had been high profile lawyer advocating the big persons. 
That is why he is pleading for big personalities even 
today. In response to it I would like to say that Hon'ble 
Ram Jethmalani is a man who knows how to draw money 
from big pockets. Earlier he used to do it for himself, but 
now he is making law to get money from them to benefit 
the Government. It is known to all that the economic 
condition of the country is very poor, it has been so for 
the last 50 years. We arc not anti-poor; we, too, are 
pro-poor. However. the basic thing which all political 
parties will have to think over deeply is how to improve 
the miserable condition of the poor. Over the last 50 
years we have been making allegations and counter 
allegations. The reason 01 plight of the country lies in 
our economic policy which the Congress party has been 
following till today. At thiS moment. the House is being 
chaired by a senior Communist leader. I wish to quote 
Karl Max's ideology here. At the outset of independence, 
the fabric of Indian society was feudalistic. According to 
Marxist theory feudalism preceded capitalism which is 
followed by socialism. SOCialistic fabric of the society 
cannot be set up without achieving capitalism set up. 
Over the last 50 years we have been making futile 
endevours to establish SOCialism In the cou,try. As long 
as capitalism is not set up in the country, how will 
socialism be achieved. Bhal Mohan Singh ji knows it. 
That is why our Government is moving ahead in this 
direction and it IS not only our Government but also the 
United Front Government and the Congress Government 
led by Shri P. V. Narasimha Rao had endeavoured in 
this regard and our economic poliCies too, are getting 

formulated accordingly. Our Government is moving on in 
the same direction. Therefore all political parties should 
consider seriously in this respect. The Bill which has 
been introduced to obliterate the Urban Ceiling Act, will 
strengthen the economy of the country. We will be able 
to sell the Public sector lands. We will be able to 
modernise factories by selling the entire factory lands. By 
this Act corruptions like taking bribe to the tune of rupees 
fifty thousands to get N.O.C. for buying lands would come 
into an end. Foreign investment will be enhanced aimed 
at yielding more money for the upliltment of the poor 
and constructing buildings for them. That is why the Bill 
has been introduced. Our intention does not stand only 
to make individual capitalists prosperous but also to 
strengthen the country's economy, otherwise no alternative 
exists here. 

Mohan Singh ji also raised the issue of Rural Ceiling 
Act. I would say just a thing in the context that next slep 
of the Government may be of like that. You have 
distributed lands among the rural people one bigha each. 
What's use of if? Farmers could alford neither 
sophisticated tools, machines nor high quality seeds or 
fertilisers. They pawned their lands to big landlords. What's 
the use of this distribution; is the poverty uprooted? The 
Hon. Rural Development Minister is sitting here, I would 
like to request the Government to introd~ce the Bill to 
abolish the rural land ceilings. This is my own opinion. I 
am saying on my own part-not on behalf of the 
Government. In my submission the rural land ceiling must 
be abolished; otherwise the poor will not be able to get 
benefited from it. Big pieces of lands have been reduces 
to smaller ones. The poor farmers so far could not get 
due benefit from the rural ceiling. 

Mr. Chairman. Sir. we are not supporters of feudal 
system. We support your ideology. We want to bring 
socialism in the country. But it is possible only when the 
capitalism comes first. II you do not allow capitalism here, 
how will you imagine of socialism? So with these words 
I support the Bill and I conclude herewith. 

SHRIMATI MEIR~_~I,!MAR (Karol Bagh): Mr. 
Chairman, Sir, I rise to strongly oppose the Bill. The 
hon'ble Minister has introduced the Bill to repeal the Urban 
Ceiling Act. There is a question mar\( on the intention of 
the Government. People like us who wish to think about 
the interest of the poor, aspire to build a classless and 
egalitarian society behind the introduction of the Bill, have 
apprehensions about the intentions of the Govemment. 
However pretentions were revealed when 8hri Rajpoot ji 
painted out that the Government would introduce the Bill 
to abolish Urban Land Reform Act followed by Rural 
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Ceiling Act. i as well as all those who are opposing the 
Bill got it clear that the apprehensions prevailed had 
turned out to be true regarding the intention of the 
government to put an end to the Land Reform Act, Rural 
Ceding and abolition 01 Feudalism Act. I think aims 01 
the hon'ble Minister are the same as are renected from 
hi~ initiatives. 

Mr. Chairman, Sir, it gives us a great pride that we 
all are Indians and are born in such a country as have 
abundant lertile land. But the irony prevails in our long 
history that we could not be able to make proper use 
and are justifying the arbitrary distribution of our land. 
That is the reason disparity has been existing in our 
country. That's the reason that distribution and social or 
inequality lying here. I would like to ask those who olten 
criticise the Congress alter independence that they should 
introspect themselves lirst belore deliberating any ils and 
buts. It was none other than the Congress respectively 
which introduced two important Bills the Abolition of 
Feudal Act and the Urban Land Ceiling Act one after the 
another in post independent India for the proper use and 
distribution of land. The former one had blew bugle to 
bring about a social change in rural areas while the laller 
one meant for somewhat another kind of social revolution 
aimed at achieving peace, prosperity and preservation. 
The Bill was not merely an act. but it was an initiative 
to bring about a social and peaceful revolution You have 
stated that you have brought up a revolutionary land 
notwithstandings. we think you have undone the revolution 
which was already commencing. Closed the aoor and 
did not allow the revolution to set in. You stopped the 
rays of new hope hatching conspiracy to push our society 
Into darkness. You are a great lawyer and I have great 
regard for you. but. at the same time. I would suggest 
you to plead for the poor. You give up pleadings for the 
big money-makers like builders. and cement and steel 
traders. You should start advocating the poor. 

I would like to say one thing more. It has been 
mentioned in the aims and objectives of the Land Ceiling 
Act 1976 that it has been introduced for a commendable 
Obi~ct. You also accepted it that now you wish. to 
obliterate the Act because its improper implementation 
resulted into numerous incidents of corruptions and price 
hike of the land. This thing is applied to almost all the 
laws as well as the revolutionary acts which are pro-poor 
aimed at erasing the status symbol of a. person and 
opposing capitalists. Since the entire set up IS In the. gnp 
of capitalists. They are always In a position of misgUiding 
the poor to be out manoeuvered and making a campaign 
to prepare a mandate in order to abolish pro-poor acts. 
Such powers still exists in the society. However. for all 

these drawbacks. Congress Party has always taken a 
stand to oppose this anti-poor policy and has safeguarded 
the interest of the poor. But it is this Govemment which 
has abandoned the poor on their own late. These are 
the allegations which I am levelling against this 
Govemment. 

You are not pro-poor. You are anti-poor. I would like 
to request you to withdraw this Bill. About more than 
300 slumdwellers are residing in Delhi alone. It you have 
real understanding 01 the pains of 81um dwellers please 
ask the builders. cement and steel traders to construct 
multi-storeyed buildings there and rehabilitate them. But 
please don't talk of repealing this Act. I oppose strongly 
this Bill. 

19_21 hrs. 

[MR. DEPUTY SPEAKER in the Chai~ 

[English] 

SIiF!1 YABKALA RADHAKRISHNAN (Chirayinkil): Sir, 
I am constrained to oppose the Bill because it is a total 
repeal. If it had been in the nature 01 a substantive 
amendment, we would have certainly supported the Bill. 

The hon. Minister is a very learned person. He is 
very intelligent. He has ably argued hiS case also. But I 
am constrained to submit that he is living in a fools' 
paradise. Why? With all due respect to him. I would say 
that he is living in a fools' paradise. (Interruptions). He 
was telling us that the entire economy has gone rllin 
because this Act is there. He has the audacity to tell us 
that there is an industrial unrest because this Land Ceiling 
Act is there. He was also telling us that the price 01 
lands has gone up because of the Act. He had also told 
us that the cost 01 building flata has gone to Rs. 5 lakh 
or 6 lakh because of this Act. And once this Act is 
repealed, then we will be living in a heaven. That is hIS 
assumption. I must congratulate him for having submitted 
such a good picture belore this House. I applaud him. 
but he is not going to achieve that end. What is the 
basic issue? The basic iasue is the concentration of real 
estate in a few hands in the city. Until and unless he 
can curb that power. he is not 9O'ng to succeed. So, he 
should bring in a legislation, taking away all the surplus 
lande and all the urban lands which are I". the possession 
of big landlords and big industrialists. Once this Act is 
repealed. then their hands will be free and they can do 
anything wtth their Iande. The real estate is accumulating 
in their hands which they can sell and can dictate prices 
and the poor man will be at his mercy. So. my learned 
friend. Shri Ram Jethmalani, has to cum the power 01 
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the person who IS holding all these real estates in the 
great cities. Can you bring that legislation? If this Act is 
repealed, what will be the net result? These people will 
be free to act. He cannot control them and he cannot do 
anything against them. All his aspirations and hopes for 
the poor people will be at a loss. 

So, I would appeal to him to bring in a legislation to 
curtail the centralisation of urban real estate. Moreover, 
I must tell the hon. Minister that f(lr the apartments and 
for the flat system so much land is not required. 
Skyscrapers are built, for which a small piece of land will 
be sufficient because they go upwards. Land is not at all 
required lor flat system or for apartment system. 

MR. DEPUTY SPEAKER: Now please conclude. 

sHRI VARKALA RADHAKRlsHNAN: Yes, I am 
concluding. 

So, Sir, thiS IS what I have to tell you at the outset. 

With regard to the Ordinance, I must tell one thing. 
Ordinance is always a committed legislation. In the House, 
there will be no free and lair discussion. The people on 
the other side, that is, the ruling party, are perturbed. 
They cannot express their opinion because some steps 
have been taken under the provisions of the Ordinance. 
That is why I say it is always a committed legislation, for 
which Ram Jethmalani Ji, you should not be a party. 
You and I argue for cases. you and I argue for the spirit 
of the Constitution being enshrined. But unfortunately, this 
Ordinance will bring a committed legislation, which is not 
conducive to Parliamentary democracy. So, you should 
not be a party to that. 

Sir, they are creating a very-very bad precedent 
because on the strength of two small States they have 
brought this legislation. Suppose on a future date some 
two small States in India pass a resolution asking the 
Central Government to repeal the Abolition of sati Act in 
India and suppose the Minister's successor brings such 
a Bill, then will he be abe to prevent it? India IS composed 
of 25 States, big and small. The Government has given 
credence to only two States. It may be correct that in 
the Constitution, the minimum that is required is two, but 
the Central Government should not take a decision on 
the baSIS of the minimum. They represent the entire 
country They represent all the 25 States of India. They 
represent the metropolitan cities like Mumbai, Calcutta, 
Bangalore and Chennai. All these cities are there. This 
Urban Land (Ceiling and Regulation) Act is very much 
pertinent to these cities also and, therefore, they should 
also pass a resolution. But in this case that has not 
been done. So, my submission is that what they have 

done is not at all a healthy practice, What they have 
done is definitely against the spirit of the Constitution. 
The hon. Minister is a Constitution expert, I would humbly 
request him not to embark on a subject which is 
exclusively the right of the States. 

With these words, I oppose the Bill. 

[Translation] 

SHRI MITRASEN YADAV: Mr, Chairman, Sir, I am 
on a point of order. We are included in the list and we 
have given the notice in writing. Despite if we are not 
being allowed to speak. So what is the arrangement to 
allow us to speak here? 

MR. DEPUTY SPEAKER: The question what you 
have raised is not a point of order. 

sHRI MITRASEN YADAV: My request is 
that. .. (Interruptions) 

MR. DEPUTY SPEAKER: That may be a request, 
but not a point of order. Do you mean to say by point 
of order that you are a Member and opportunity is not 
being given to you. Even though you put up a proposal 
to the Bill, you will not get opportunity. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Now I have called your 
Party Member shri shailendra Kumar. 

SHRI MITRAsEN YADAV: Sir, that's your right. We 
are making submission to you as to how shall we get 
time. 

MR. DEPUTY SPEAKER: You, please sit down. 

SHRI SHAILENDRA KUMAR: Give him time later on. 

SHRI RAM NARAIN MEENA: Only two Members from 
our party have been able to speak while the other parties 
have outnumbered the speakers of our party. On the 
basis of the ratio of strength in our party my name should 
be included. 

MR. DEPUTY SPEAKER: O.K. Meenaji, you too, will 
get 8!,. opportunity. 

.( P, ...... ~ •• ~ 
~'I .J r ~ 

, $BLSJ'iAII,.J~NDRA KUMAR: Hon'ble Deputy 
Speaker, the hon'bie- Urban Affairs Minister has now 
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introduced the Urban Land (Ceiling and Regulation) Act 
Amendment Bill. I rise to oppose it. As is stated eartier 
by hon'ble Members that the Bill, which you have 
introduced, will cause distress and crisis to the poor and 
middle-class lamilies. The Bill is in lavour 01 only the 
high class people. Therefore, it is against the public 
interest, and not in the interest of the common people. 

The another thing is that the majority of the people 
living in slum clusters in cities or countryside, belong to 
scheduled castes, Other Backward Classes and the poor. 

You think that the slum cluster dwellers should be 
displaced and the place be cleansed. But the great 
problem arises here as to where will you rehabilitate them. 
If you visit any village, you will lind that there is a small 
collage where all the members 01 the lamily, be they 
mother-in laws, father-in-law, son-in-law or daughter-in-
law are sleeping in the same room 01 the cottge. This is 
a great problem of the country, especially for to those 
hailing lrom other Backward Classes and Scheduled 
Castes. 

The Supreme Court's ruling has come into light. About 
two thousand lactories are being closed down in Delhi in 
the name of pollution. Similarly, many industries have 
been closed down in Agra. With the introduction 01 this 
Bill the owners of these lactories will be able to eam 
profit by selling their land on high prices and poor will 
hardly be benefilled from it. There is need to make 
amendmend in this Act pertaining to this Act 01 1976. 
While you are going to repeal the Act now. II there is 
any drawback in this Act, it can be removed through 
Amendment. With the proposed Bill. the land-malias will 
be benelilled. You acquire the lands of small farmers on 
nominal prices and distribute them among rich people 
who In turn make money from this land by building flats 
there and selling these lIats on high prices. Tnis causes 
a sheer exploitation of the poor people, farmers and the 
peopte belonging to scheduled castes. Therelore thiS Bill 
is nothing but a diaster for the poorer. 

If you glance at the Urban areas, you will lind the 
offices 01 Development Authority, /lowas, Vlkash Parlshad 
and Government housing Boards. They construct houses 
alter demolishing the houses 01 all poor and people 
belonging to scheduled castes and backward castes. 
According to a ruling 01 the Supreme Court, all poor 
labourers will be destitute, they will not get lood ~d 
facility 01 shelter. II there is some irregularity in the Bdl, 
it must be amended 'and not that the whole Bill be lortom. 

Mr. Depuly Speaker Sir, I am concluding with these 
words and thank you for having givun me an opportunity 
to speak on Ihe Bill, moved bv Han. Urban Affairs 
Minister. I wanl to make a request 10 you that my lriend 
Mr. Mitrasen Yadav should be given an opportunity to 
speak on this Bill for at least two minutes. 

MR. DEPUTY SPEAKER: He will also speak. 
-. - --"'.: \ J ..... ...... ') 

SH.£II._ ~AM NAB.AIN-MEfNA (Kota): Mr. Deputy 
Speaker Sir, I have listened carefully to those hon. 
Members who have putforth their views on this Bill. Care 
was taken about different communiti'!s during the time of 
constitution lormation. This shows the concept 01 welfare 
state. I am sorry to say that the concept 01 wellare state 
is going to linished by this Act. Different works are being 
done by the Government, amendments are being 
proposed and I am not in a posilion 10 educate the 
Government how 10 govern but lacs 01 people have 
elected me; therelore I have the righl 10 speak on behalf 
01 them. Is Ihere transparency in this Bill? I do not Ihink 
so. If we lalk about the villages Irom Kashmir to 
Kanyakumari and Irom Assam to Rajasthan Border, whal 
juslice or inJuslice we are going 10 do with the crores of 
poor people living in these villages. We will have to think 
upon it. 1\ is nol proper 10 run foreign made motor vehicles 
on Deihl's roads and talk from builders, millionaires, 
cemenl and steel manufacturers. This is not going to 
serve the interests of the poor. What we are going to do 
for poor? Will we provide them houses on cheap rat,,? 
II there is any lacuna in law, then we will have to see 
that how we can do something for Ihe poor. Did this 
country get independence only so thaI children 01 poor 
people do not even get sitting mats lor study in school. 
Did we struggle lor the independence 01 India so thaI we 
may not even be able to provide jobs to the poor? Today 
crores 01 youth are unemployed in this country. You are 
also aware 01 my view and I am also aware about your 
senllments but I will sey only that if you go by the 
capitalist system to govern this country then India will 
never progress. Only a small group 01 people Will 
progress. Have you lorgotten whal Mr. Lohia had said in 
this House. He had said that there should not be the 
ratio 01 1 to 10. I do not want 10 say about a man 
getting one time meal. I will say Ihat he does not get 
lood lor months together. What is Its remedy? A law was 
framed In 1976. Who had lormed this? I am not saying 
aboll! the sentiment 01 Mr. Minister and others. But I 
must say that the party which supports capitaliam and its 
allies will have to think about It. I am not in a positJon 
to instruct the Samta Party. The Railway Minister ia not 
here but at least I would like to say that if we cry lor the 
public and while crying for the poor, we become Member 
01 Pariiament, _ will have to work with the same &plrit. 
II there is defterence in our saying and doing, India wNI 
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not march ahead properly and we will not be able to 
take lavour 01 the poor. II you go to a village today, you 
will find that the condition of the economy has worsened 
and the condition 01 the co-operation societies has too 
wors!:n alter coming to power 01 this Government. Our 
co-operative there has been put aside, can you forget 
Mr. Nehru? It was Mr. Nehru who laid the foundation 01 
India, got made big dams and thought about the poor 
and introduced cooperative movement system in favour 
01 the poor. It was Mr. Nehru who discussed about 
socialistic system. Today, we are talking to follow the 
footprin:s of America. We do not have any right to talk 
about them by Sitting in this Parliament, if we can not 
provide shelter. education and food to the poor. I would 
like to request you though the Minister to reconsider it. 
II there IS any drawback in the law it should be removed. 
... (Interruptions) 

Big builders can never provide houses to poor. They 
will further deteriorate the condition. So, I request you to 
remove the flaws existing in the law and pass the Bill 
considering the concept of welfare state, in favour 01 the 
poor, so that COUlitry could go ahead. 

S"HRI MITRASEN YADAY (Faizabad): Sir, I am 
thankhil to you lor giving me an opportunity to speak on 
an Important bill. I oppose this bill. Wellare Government 
01 any country has some policies. One most important 
duty is to fulfil the basic needs 01 citizen 01 our country 
with concessions and conditions. When public welfare 
Government was envisaged, someone asked Mahatma 
Gandhi as to what IS real India? He told that real India 
is like me. He meant to say that you can evisage the 
entire India by our naked body and hall 10m pin. The 
most basic need 01 India is, "Iooding, clothing and 
hOUSing". Mr. Rajput was raising this slogan on that day 
and tOday he is saYing that socialism can not come under 
capitalism comes. Some day Mr. Rajput was opposing 
this slogan. We do not have any objection il Mr. 
Jethmalani has brought this law because your 
Government. Ministers and party have such sort 01 
character that is exploiting the country by bringing the 
capilatists and foreigners in this country. Basically it is 
obvious from thiS bill as to what you want in this country. 
You have been pOinted out-that urban land and urban 
ceiling act should be repeated, and feifdom should be 
brought here. You should conclude by saying so. II this 
issue is published in the newspaper tomorrow that 
Bhartiya Janta Party wants to repeat the ceiling Act and 
bring the leifdom nobody will permit you to enter the 
viliages ... (lnterruptions) I want to say that you have made 
different types of rules to provide the houses for the 
poor. Houses are alloted in the poor villages to the poor. 
You have started self employment schemes lor them 
.. (Interruptions) Our Government have equaly made 

efforts as to how the gap between haves and have nots 

should be minimum. ... (Interruptions) I do not want to 
repeat the suggestions given by our friends on this Bill. 
... (Interruptions) there are merits and demerits. It all 
depends on the Advocate whether he speaks in favour 
of merits or demerits. II you want to convert demerits. II 
you want to convert demerits into merits, the enforcement 
of this Ceiling Act should continue. A good number of 
factories have been closed in all the metropolitan cities 
and the public land is lying unused. II this Act is 
abolished, millions of people will take advantage of it 
and crores of people will the deprived of 
houses ... {/nterruptions) Therefore, I oppose this bill. 

[English] 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI): Sir, I am duly 
grateful to all those who have participated in this debate. 
In fact, I had anticipated all that has been said and I 
had already dealt with almost every viewpOint in my initial 
speech before the House. But, Sir, there are three or 
lour points to which I shall give pointed replies. 

I hate to speak in the 'first person singular' and I 
never reler to my own self. But, at least two hon. 
Members referred to me personally and said "What does 
this man know of poverty? He has only been acting lor 
the rich." Sir, to this charge, I plead not guilty. Hon. 
Members probably do not know that at the young age of 
24, I started lile in a refugee camp in Bombay with a ten 
rupee note as my only property. i have experienced 
poverty. I have experienced slum life. I have lived the 
hardest possible life that any Member can think of. And 
today my only ambition in life is to retum the debt 01 
gratitude and cooperation which I received from the poor 
people of my country. Yes, I have made money from the 
rich. But there has been no poor man who ever came to 
my office and went back because he could not pay my 
lees. Everybody knows in this country that 95 per cent 
of my practice has been free practice. 

Sir, some people have become the self-appointed 
representatives of the poor. They beat their breasts about 
the lile 01 the poor. But the unfortunate part is that they 
love the poor so much that they do not want the poor 
to become rich. They want the poor to perpetually and 
perennially remain in a state 01 poverty so that they can 
continue to have the opportunity of beating their breasts. 
Sir, il I have agreed to sponsor this Bill and I have 
suggested this Bill, it is because I want that the poor 
people should get out 01 the slums and live in respectable, 
affordable houses. 

Somebody accused me of being a supporter of the 
corrupt rich. It is the corrupt rich who are today holding 
the land because by bribery and profuse bribery they 
manage to get hold of those exemptions from corrupt 
politicians. Today they have comered the land and that 
is why the land prices have gone up. 
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II today, anybody is unhappy about this Act, it is 
those corrupt people who have obtained exemptions Irom 
this law and are cornering the property which they want 
to hold on. 

Sir, a Paper, The Times of India, which is by no 
means a very Iriendly Paper either to my or to this party 
says this in its editorial: "Few except lor manipulative 
property speculators will lament the phasing out 01 the 
Urban Land (Ceiling and Regulation) Act." 

Sir, I do not wish to attribute motives. I do not think, 
you are Intentionally doing it. But you are doing n because 
you are the victims of wrong economics. The new market 
forces and their operations, their potency and their 
efficacy, you do not appreciate. Today, unconsciously and 
I am deliberately saying 'unconsciously' because I do not 
wish to charge you with consciously doing what I am 
saying, you are doing. You are unconsciously supporting 
the most corrupt elements of this cuuntry who have 
obtained exemptions from the land law by profuse practice 
of bribery. My Government stands lor the poor. I stand 
for the poor, and that is my only justification lor sponsoring 
this measure. 

Sir. my friend, Shri Radhakrishnan, as usual, has 
said something. I have great respect lor him. But he 
thinks that I am living in a fool's paradise which is a 
very polite way of saying that I am a fool...{lnterruptions) 

SHRI VARKALA RADHAKRISHNAN: I did not mean 
that. 

MR. DEPUTY SPEAKER: He did not mean that. 

SHRI RAM JETHMALANI: Sir, if I was living in a 
1001's paradise. I think, I will be perfectly happy. My r~ret 
is that I am living in a crook's paradise and It 18 a 
crook's paradise which I want to end. It is ~he crooks 
who have cornered all the immovable propertless In the 
country. And, who are the other crooks? The other crooks 
are the corrupt politicians and the bureaucrats who have 
assisted them to corner this land. I wish to disposses all 
of them. I want to get the land back into the free market. 
In this regard, I have advised all the State Govemments. 
I have written to them tliat 'please pass laws, and you 
must tax all vacant land which is not used lor hOUSing 

01 the poor.' 

K S RAO: Do you dictate to the State SHRI .' 
Governments? .. (Interruptions) 

SHRI RAM JETHMALANI: I do not. I am only 
advising. II they do not want to do that, let them stew in 
their own juice. But it is my right to give advice to people. 
I have told them that 1ax all vacant land which the people 
keep lor the purpose of spe,:ulation, lor future profits and 
do not wish to use the land for the purpose of relieving 
the acute housing shortage in the country.' 

Sir, I am glad that not one Member, who has 
opposed this Bill, has been able to say honestly with 
any degree of intellectual conviction that the present Act 
has done anything for the poor. All of them are saying, 
and you have also said: "We want this Act to be 
amended." Even Shri Radhakrishnan has also said: "I 
would have supported it if there was an amendment." 
The two dissenting Members in the Standing Committee 
have said: "We want this Bill to be amended" But Sir, 
the intellectual insolvency of those who oppose, consists 
in the fact that though they all talked vaguely of amending 
rather than repealing but no one produced the sensible 
amendment of this Act and said that 'this is an altemative 
to the repeal of the Act, even today.' ... (/nterruptions) 

SHRI K.S. RAO: Do you mean to say that all the 
Members in the Standing Committee are not intellectuals 
and they have no clear idea of the Act? 

SHRI RAM JETHMALANI: You ara again 
misunderstanding. I said that not one person who has 
talked 01 amending the Bill has boen able to produce 
one sonsible amendment and said that 'treat this 
amendment as a substitute for a repeal.' But we have 
carelully applied our mind to the quostion of repeal. The 
question 01 repeal of the Bill produces terrible 
Constitutional complications because as I have sl.Iid that, 
we have no powers to directly legislate on this subject. 
All the States, in which the Act is enforced, must agree 
upon those amendments, send us those amendmonts and 
then alone, we can pass those amendments with the 
concurrence of all. We have no constitutional competence 
to enact legislation by way 01 amendment for every State. 
I! Uttar Pradesh wants one kind 01 an amendment, 
another State wants another kind of amendment. So. this 
Parfiament hilS no power to enter into this kind of 
competence of legislative amendments being made, which 
will operate only in small territories like one State or the 
other. 

So, Sir, amendment Is out. We have considered this 
measure and we have found that there are no 
amendments which will deal with the corruption which 
this Act has produced. Aher all. you cannot legislate 
character by amendments. Unfortunately, that is not 
possible. 
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IShri Ram Jethmalani) 

Lastly, I wish to advance an argument which hon. 
Members should understand. It produces a compulsion 
of the highest political and economic times. As I said, I 
do not wish to talk about the bad economic position of 
my country. But I hope hon. Members have noticed one 
important arithmetic that Rs. 195,000 crore have to be 
paid by way 01 service charges on the mind boggling 
debt into which this country has emerged and your total 
revenue receipts are Rs. 102,000 crores. So, Rs. 93,000 
crore is short. Where is the money in Govemment coffers 
to go on building houses? The Ninth Plan records that 
we require Rs. 150.000 crore for the purpose of being 
able to wipe out the current deficit apart from the deficit 
which arises year to year. That money is just not available 
and we have to build houses without budgetary support 
and that can only come with the new policy. 

1 he new policy is that the private sector must be 
indlicted into the construction business. The private sector 
has been inducted and hon. Members here even said 
"Yes. We have no objection to the private sector." But 
what do you mean by saying that you have no objection 
to the private sector? " the private sector has to revive 
the economy, you have to listen to some of their advice. 
The private sector today is unanimous that you must 
repeal this Act belore the private sector will be induced 
to partiCipate in the construction activity in a big way. 

I appeal to all Members of this House that the old 
experiment has failed. I do not wish to attribute motives . 

. I do not wish to attribute corruption or incompetence. But 
the fact remains that the old measure has failed to serve 
its purpose. Now allow us to try a new experiment. " 
this new experiment fails, we will possibly revoke it again 
and probably revert to the old system. But please do not 
interfere with this new progressive line of thought and 
action. 

I commend, therelore this Bill for the passing by this 
House and pass it by a profuse voicEl vote so that we 
do not have to waste time on a division. 

SHRI K.S. RAO: Is the hon. Minister 01 the opinion 
that repeal is the only solution wherever there is a failure 
in the Act? Wherever there is a lailure, should there be 
only repeal and no other thing? 

SHRI RAM JETHMALANI: May I request you now to 
withdraw that disapproval resolution? 

SHRI K. BAPIRAJU (Narsapur): I want to have some 
clarification from the hon. Minister because he is fully 
detennined to go for the repeal of the Act and he has 
not allowed with an open heart all others to speak. He 

believed in it all these 15 years. He wanted to repeal it 
and he has done it. 

He said that we have been voting unconsciously also. 
Nobody votes unconsciously. We do not do that. We 
vote with conscience, whether we oppose or support a 
measure. The hon. Minister Is a learned and elderty 
person. He was emotional. The hon. Minister should not 
be emotional. He is an experienced person and has a 
broad outlook. He should try to convince the House. 
... (Interruptions) 

SHRI RAM JETHMALANI: I would assure the hon. 
friend that I will not be emotional. ... (Interruptions) 

SHRI V.V. RAGHAVAN (Trichur): Mr. Deputy Speaker, 
Sir, it was a treat to hear Shri Jethmalani's wonderful 
speech. He has shown us a very easy way to do away 
with corruption. If this Bill is repealed, corruption will be 
rooted out. He has painted the picture of a very flourishing 
economy for us. " this law is repealed, our economy will 
flourish. I wash thinking that this year's Nobel Prize went 
to the wrong hands. Instead of Dr. Amariya Sen, it should 
have been given to Shri Jethmalani for his new economic 
theories. He was elaborating on his experiment how the 
Indian economy will flourish. I think, our hon. Minister of 
Finance, Shri Yashwant Sinha has to have a very close 
interaction with the hon. Minister of Urban Affairs and 
Employment. ... (Interruptions) 

SHRI RAM JETHMALANI: Anyway, I request you to 
withdraw your Statutory Resolution now . ... (Interruptions) 

SHRI V.V. RAGHAVAN: You have done justice to 
your profession as a lawyer but you have done injustice 
to the House. Your name will go down in the history of 
Partiament that you have piloted an Ordinance which you 
would not have done. Anybody else could have done it 
but a lawyer at the stature of Jethmalani should not have 
brought in this Ordinance. If you want to experiment with 
your new ideas on housing, why are you doing so through 
an Ordinance? .. (!nterruptions) I am speaking very politely. 
Six Ordinances have come up in this very Session and 
they are all most important legislations. If, as Shri 
Jethmalani put it, it was so nice a legislation and so nice 
an experimental project, why should he not have brought 
it before the House and given us a chance to have a 
scrutiny of the Bill here? Why did he do it through an 
ordinance? 

This Ordinance has been good to the commercial 
section. The cement industry and the commercial sections 
have profited by this Ordinance and this is my objection. 
Your action of promulgating an Ordinance Is not at all 
justified. You have Imposed 'a legislation on us. This Is 
my complaint. ... (Interruptions) 
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The Treasury Benches are full because the h . yaveto 
support . this measure. You have brought this legislation 
as a fall accompli. The House has to accept it now. But 
we, on our !lart, do not want to accept il. So, we oppose 
il. We ~ppeal to the House only for upho!ding the rights 
01 Parliament. The House has to disapprove this 
Ordinance. I appeal to hon. Members only for upholding 
our right to legislate, with our own mind that this 
'Ordinance Raj' should not be allowed to go on. For that 
reason, I appeal to you to support my Resolution 
disapproving the Ordinance. 

20.00 hrs. 

SHRI P. SHIV SHANKER (Tenali): I consider that 
there is much sound and fury for nothing. As my friend 
has put it, the hon. Minister was quite emotional and 
made his arguments forcefully. But the fact remains that 
so far as the subject is concerned, the Central 
Government does not have any power whatsoever to 
legislate. If this Act is repealed, unless the States 
themselves pass a Resolution, nothing will happen. So, 
what he was saying is that benefits will not flow unless 
the States themselves pass a Resolution. As of today, 
only two States have came forward. 

Therefore, we feel that we are not convinced with 
the arguments. There was no necessity for repealing the 
law. The States themselves could have done it by 
withdrawing the Resolution. The Resolution that they had 
earlier passed could have been repealed and in that State. 
this law would not have been applicable. II was far better 
to leave it to the States to repeal the law, rather than 
taking it upon ourselves. 

SHRI RAM JETHMALANI: Shri Shiv Shanker, I am 
sorry to interrupt you. Generally you are right; but you 
are absolutely wrong when you are enunciating the 
constitutional provision. The States cannot amend or 
repeal while the Central legislation remains. 

SHRI P. SHIV SHANKER: I am sorry. When this law 
was passed here, unless the States had passed a 
Resolution, it could not have come into force 111 those 
States. Equally, they have the power to withdraw that 
Resolution by repealing it. I am sorry to say that you are 
enunciating like this. You know law and I also know a 
little bit of law. So, let us differ. But since we feel that 
thiS is not an opportune lime for the purpose of going in 
for this law, we prefer to walk oul. 

20.02 hfl. 

At this stage, Shri P. Shiv Shanker and some 
other hon. Members left the House 

{Translation] 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, this bill is not in the interest of the poor people. 
Therefore we on behalf of the Socialist Party oppose this 
bill and walk-out from the House. 

20.02 hra. 

At this stage, Shri Shal/endrs Kumar and some other 
Hon 'b/e Members left the House 

SHRI RAGHUVANSH PRASAD SINGH: This bill has 
been introduced to favour the capitalist class and supresa 
the poor people. Therefore, we on behalf of the Rashtrlya 
Janta Oal oppose this bill and walk out from the House. 

20.03 hr •. 

At this stage, Shri Raghuvansh Prasad Singh and 
some other han 'ble Members left the House 

{EnglIsh] 

SHRI BASU DEB ACHARIA: Protesting against this 
repeal, we would also like to walk out. 

20.031/2 hr •. 

At this stage, Shri Basu Deb Acharia and so",. OthlH 
han. Members left the House 

MR. DEPUTY SPEAKER: Shri V.V. Raghavan. are 
you withdrawing your Resolution? 

SHRI V.V. RAGHAVAN (Trichur): No, Sir. 

MR. DEPUTY SPEAKER: The question is: 

"That this House disapproves of tho Urban Land 
(Ceiling and Regulation) Repeal Ordinance, 1999 (No. 
S of 1999) promUlgated by the President on 11th 
January, 1999." 

The motion was negatived. 
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MR. DEPUTY SPEAKER: The question is: 

"That the Bill to repeal the Urban Land (Ceiling and 
Regulation) Act, 1976. be taken into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause by clause consideration of the Bill. 

The question is: 

That Clause 2 to 5 stand part of the Bill. 

The motion was adopted. 

Clause 2 to !) were added to the Bill. 

MR. DEPUTY SPEAKER: The question is: 

"That clause 1. the Enacting Formula and the Long 
Title stand part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and the Long Title 
were added to the Bill. 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI): I beg to 
moye: 

"That the Bill be paased.· 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill be passed." 

The motion was adopted. 

The house now stands adjourned till 11.00 a.m. 
tomorrow. 

ZO.CM hr •• 

The Lole Sabha then adjourned tnl Eleven of 
the Clock on Tuesday, Matdr 9, 19991 

Phalguna 18. 1920 (Sailea) 
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